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 Wednesday,  March  28,  979/Chaitra  7,
 390i  (Sake)

 Se  eee

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 [Mr,  Sreaxer  in  the  Chair)

 WELCOME  TO  THE  DELEGATION
 OF  THE  RASHTRIYA  PANCHAYAT

 OF  NEPAL

 MR  SPEAKER:  Hon'ble  Members,
 at  the  outset,  I  have  to  make  an  an-
 mnouncement,

 On  my  own  behalf  and  on  behalf
 of  the  Hon‘ble  Members  of  the  House,
 I  have  great  pleasure  in  welcoming
 Rt.  Hon’ble  Mr.  Ram  Hari  Sharma,
 Chairman  of  the  Rashtriya  Panchayat
 of  Nepal,  Mrs,  Sharma  and  the
 Hon'ble  Members  of  the  delegation  of
 the  Rashtriya  Panchayat  of  Nepal
 who  are  on  a  visit  to  India  as  our
 honoured  guests.

 The  other  Han’ble  Members  of
 the  delegation  are:

 i.  Hon’ble  Mr,  Bhoj  Raj  Chi-
 mire,  Member  of  the  Rashtriya
 Panchayat  of  Nepal

 2.  Hon’ble  Mr.  Keshav  Chan-
 dra  Gautam,  Member  of  the  Rashtri-
 ya  Panchayat  of  Nepal

 3,  Hon’ble  Mrs  Sushila  Thapa,
 Member  of  the  Rashtriya  Pancha-
 yat  of  Nepal,

 +e  Hon’ble  Mr.  Birendra  Baha-
 dur

 one,  pnw
 ter  of  the  Rashtri-

 ya  है  of  Nepal
 49  LB

 2
 5.  Honfole  Mr,  Jagdish  Jha,

 Member  of  the  Rashtriya  Pancha-
 yat  of  Nepal

 8.Hon’ble  Mr.  Kedar  Mani
 Dhakal,  Member  of  the  Rashtriya

 Panchayat  of  Nepal
 The  delegation  arrived  here  on

 Thursday,  March  22,  They  have
 since  visited  Bangalore;  Madras  and
 Rameshwaram.  They  are  now
 seated  in  the  Special  Box  Through
 them  we  convey  our  grectings  and
 best  wishes  to  His  Majesty  the  King,
 the  Rashtriya  Panchayat  and  the
 friendly  people  of  Nepal.

 ee

 ORAL  ANSWERS  TO  QUESTIONS

 Rise  in  the  Prices  of  Tyres
 *5ll.  SHRI  DURGA  CHAND:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  lay  a  statement  showing:

 (a)  whether  it  is  q  fact  that  the
 prices  of  tyres  of  all  types  have  gone
 up  during  the  last  three  years;

 (b)  ig  so,  what  are  the  detailg  of
 rise  in  prices  of  each  type  of  tyre;

 (c)  what  are  the  reasons  for  such
 rise;

 (a)  what  is  the  price  of  tyre  of  each
 type  at  present  as  compared  to  that
 during  the  last  three  years;

 (e)  whether  the  tyres  are  supplied
 to  Himachal  Pradesh  and  other  hilly
 States  at  subsidised  prices:

 (f)  if  so,  what  are  the  details  there-
 of  and  to  what  extent  the  pmce  of
 tyres  ig  subsidised  in  case  of  Himachal
 Pradesh;  and

 (g)  if  the  answer  to  part  (f)  above
 be  in  the  negative,  what  are  the  rea-
 eons  thereof  and  whether  it  is  propos-
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 ed  to  supply  tyres  at  subsidized  price
 to  Himacha]  Pradesh?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (d):  The  prices  of  various  cate-
 Bories  of  tyres  have  gone  up  during
 the  last  three  years.  A  statement
 giving  details  of  prices  of  various
 categories  of  tyres  for  the  period
 from  January,  976  to  February,  4979
 is  laid  on  the  Table  of  the  House,
 The  tyre  manufacturing  companies
 have  stated  that  they  have  been
 compelled  to  increase  in  the  prices
 of  tyres  and  tubes  owing  to
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 increase  in  the  cost  of  various  inputs,
 higher  cost  of  production  and  excise
 duty  as  well  as  financial  problems
 faced  by  them,

 (e)  to  (g):  Tyres  are  not  supplied
 at  subsidised  prices  either  to  Hima-
 chal  Pradesh  or  any  other  hilly  State.
 In  fact,  the  tyres  are  sold  at  the
 same  prices  all  over  the  country  and
 Himachal  Pradesh  gets  its  supplies
 at  the  same  prices  ns  other  parts  of
 the  country.  There  is  no  propusal
 at  present  to  supply  tyres  to  ny
 part  of  the  country  at  subsidised
 prices.
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 9  Oral  Anewers

 aft  gat  अस्थ  :  अध्यक्ष जी,  मंत्री  महों-
 दय  ने  भपने  जवाब  में  कहा है  |

 “The  prices  of  various  categories
 of  tyres  have  gone  up  during  the
 last  three  years.”

 मेँ उन  से  जातना  चाहुंगा-तीन  साल  के  भर्से
 में  टायर  के  दामों  में  जो  बडोतरी  हुई  है,  वह
 बहुत  ज्यादा  है,  दिसम्बर,  967  में  टूक
 के  टायर  की  कीमत  i205  रुपये  थी,  लेकिन
 बहू  बह्ते-बःले  फरवरी,  979  में  558
 रुपये  तक  चली  गई  है।  उन्होंने  974%
 राज्य  सभा  में  एक  सवाल  के  जवाब  में  कहा
 था  —

 “Since  the  withdrawal  of  the  tyres
 and  tubes  (price  control)  order  973
 with  effect  from  29th  April,  ‘1974;
 the  prices  of  automobile  tyres  have
 been  increased  by  the  industry  as
 under:’

 इस  का  मतलब  है  कि  9743  पहले  टायर
 की  कीोमत  कम  थी,  लेकिन  जब  कट्रोल  झाडेर
 हटाया  गया,  तो  उस  के  बाद  बढनी  शरु  हो  गई
 क्या  सरक/र  ने  इस  बारे  में  कोई  इवेल्यूएशन
 किया  है  या  सिर्फ  इण्डस्टी  वाले  ही  कह  रहे  हैं
 कि  रा-म  टीरियल  की  कीमते  बढ़  गई  हैं,  इस
 किये  उन  के  दाम  बढ़ा  दिये  गये  हैं  ?  क्या
 सरक्षार  मे  किसी  कमेटी को  बैठा  कर  इवेल्यूएशन
 कराया  है  कि  जो  प्र  इसेज  बढ़ी  है-कहीं  वे  लोग
 ज्यादा  प्राकिट  तो  नहीं  ले  रहे  है  या  महज
 रा-मेटीरियल  की  कीमत  बढ़ने  से  बढ़ी  हैं  ।

 SHRI  GEORGE  SERNANDES;  Sir,
 the  MRTP  Commission  is  currently
 investigating  into  the  increase  in  the
 Price  o7  tyres  to  find  out  whether  the
 priee  rise  affected  by  these  com-
 panies  constitutes  a  restrictive  trade
 practices,  particularly  since  the  Com-
 mission  had  louked  into  this  matter
 end  given  a  certain  order  in  April,
 ‘1974,  The  findings  ०8  the  Commis-
 sion  ere  still  awaited.  The  Bureau
 of  Industrial  Costs  ang  Prices  had
 gone  into  the  price  question  and  ६
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 has  given  its  findings  to  the  Govern-
 ment  which  point  out  that  in  certain
 sectors,  the  BICP;  in  fact;  went  in-
 to  the  incidence  of  additional  cost  as
 a  result  of  increase  in  the  raw-
 material  inputs,  and  it  came  to  the
 conclusion  that  in  certain  areas:  be-
 cause  of  the  raw-material  inputs,  the
 prices  were  commensurate  with  this
 increase  in  the  output.  The  BICP‘s
 findings  also  were  that  in  the  year
 3977  the  tyre  companies  had  made
 losses  on  account  of  prices  that  pre-
 vailed  then.  Some  of  the  tyre  com-
 panies  had  made  losses.

 है...
 SHRI  JYOTIRMOY  BOSU:  Do  you

 believe  in  that?

 SHRI  GEORGE  FERNANDES:
 I  have  to  go  by  the  findings  of  the
 committee  and  the  organisations  and
 institutions  which  are  there,  which
 are  government  agencies  and  which
 are  concerned  with  investigating  this
 matter.  ince  the  Member's  ques-
 tion  was:  whether  Government  has
 got  any  agency  to  look  into  this  mat-
 ter,  the  answer  is  tnat  both  BICP
 and  MRTPC  are  looking  into  this
 matter.

 जो बुगी जसद :  माननोय  मंत्री  जी  ने
 कहा  कि  टायर  सब्सिडाइज्ड  रेट्स  पर  न
 कम्पनी  और  न  गवनमेन्ट  कही  भी  सप्लाई  नही
 करते  है।  हमारे  देश  में  श्राटोमोबाइल
 मैंटीरियल  को  पर-कैंपिटा  कन्ज्म्पशन  बहुत
 कम  है, [et एस०  ए०  में  3.8  किलोग्राम

 है  तो  इण्डिया  में  केवल  0.  24  किलोग्राम  है।
 किसी  भी  देश  की  तरक्की  के  लिए  सोजिलाइ-
 जेशन  होना  बहुत  जरूरी  है।  तो  मैं  माननीय
 मंत्री  जी  से  यह  जानता  चाहता  हूं  कि  डिल्ली

 एरियाज  में  चाहें  देश  का  कोई  हिस्मा  हो,
 टायर,  का  कन्जम्पशन  मैदानी  इलाकों  से

 दगना  होता  है,  तो  उन  स्थानों  में  मोविलाइजेशन
 के  लिए  क्‍या  झात  झपनी  तरफ  से  स्टेट
 गवर्नमेंटस  को  या  भारत  सरकार  कम्पनीज  को

 ऐसी  इंस्ट्रकश्नस  देगी  कि  दिल्ली  इर्यिज  मे
 टावर  सब्सोडाइज्ड,  रेट्स  पर  सप्लाई  करें  |
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 eft  uni  फर्नात्डीस :  ऐसा  कोई  प्रस्ताव

 हमार  पास  नडीं  है  ।

 SHRI  Cc;  K.  CHANDKRAPPAN:
 While  answering  the  question  on
 the  floor  of  the  House  on  2ist,  the
 Minister  Shri  Yadav  said  the  same-
 thing  which  the  Minister  has  just
 now  pointed  out.  This  Commiitce
 jas  gone  into  the  tyre  pricing  <Ac-
 cording  to  the  answer  given  it  was
 said.  “The  Burean  of  Industrial
 Cost  ang  Prices  submitted  the  report,
 According  to  the  report  the  increase
 in  the  net  dealer  price  effected  by
 the  companies  after  973  substantial-
 ly  exceeded  the  increase  in  the  price
 of  major  raw  materials  in  respect  of
 Rayon  tyres  of  trucks  and  nylon
 truck  tyres  and  tubes.”  That  agency
 which  has  gone  into  pricing  of  the
 tyres  came  with  the  findings  that  the
 increase  effecteg  is  substantially  hig-
 her  than  the  cost  of  the  inputs.  I
 would  like  to  know  from  the  hon
 Minister,  since  tyre  is  an  item  which
 is  used  by  thousands  of  truck  opera-
 tors;  thousands  of  farmers,  why  is
 the  Government  not  takin?  an  early
 decision  on  the  basis  of  the  findings
 of  this  organisation  which  has  gone
 into  it?  What  is  the  reason  for  de-
 lay?  Will  the  Minister  assure  on
 the  floor  of  the  House  that  an  carly
 decision  will  be  taken  in  this  matter?

 SHRI  GEORGE  FERNANDES:
 As  I  said  earlier,  the  BICP  went  in-
 to  the  cost  of  the  inputs  and  not  the
 cost  of  conversion.  So  this  ques-
 tion  is  currently  under  examination.
 At  the  moment  we  have  sent  for  the
 tyre  manufacturers.  If  there  is
 any  unjustified  increase  in  prices;  we
 shall  ask  them  to  control  it.

 द 1... 2  एव०  एस०  सोमानी:  प्रध्यक्ष
 महोदय,  मैं  गुड  इयर  टायर,  बल्लभगढ़
 (हरियाणा) में  जो  फैक्टरी है  धौर उस में उस  सें  लॉक

 झाऊ  हुआ  है,  उप  की  झोर  विशेष  रुप  से
 बयान  दिलाना  चाहंगा।  यह  हिन्दुस्तान  की
 अहुत  बड़ी  टायर  मेत्रफेक्चरिंग  कम्पनी
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 और  वहां  के  मजदूरों  का  उच्योग  मंत्री  जी  )
 7  फरवरी  का  एक  शापना  भी  मिला  होगा  i
 वहा  J-1-7  से  हड़ताल  चल  रही  है  झौर
 उस  के  कारण  देश  को  और  सरकार  को  साढ़े

 9  लाख  रुपये  रोज  |  का  नुक्सान  हो  रहा है
 इतना  बड़ा  नव  सान  होते  हुए  भी  मैं  यह  समझता

 हूं  ति इस  चोज  को  पुरी  जिम्मेदारी  के  साथ

 नहीं  देखा  जा  रहा  है  भौर  इस  बजह
 से  यहां  पर  निरन्तर  यह  नुक्सान  हो  रहा  है  और
 इसी  वजह  से  देश  में  टायरों  की  भी  कमी  है  और
 उन  की  कीमते ंहैं  भी  बढ़ी  हैं।  एक  ट्रक
 के  टायर  की  कीमत  300  रुपये  सकः  जढ़

 गई  है  जैसाकि  झभी  बताया  गया  और  उसी
 तरह  से  मोटर  और  मसाइविलों  के  टायरो  की
 कीमते  भी  बढ़ी  है  >  इसलिए  मैं  यह
 जानना  चाहता  हूं  कि  इतना  बड़ा  जो

 इस  विदेशी  व  म्पनी  का  काम  चल  रहा  है,
 उस  को  ठीक  तरह  से  चलाने  के  लिए  वें
 कोई  कदम  उठाएंगे  और  क्या  इस  को  टेक
 ग्रोवर  करने  का  भाश्वासन  मंत्री  जी  देंगे  ।

 शी  जाज  फर्नान्डीत  अध्यल  जी,  मेरे
 पास  उस  के  टेक  ओवर  करने  का  फोई  प्रस्ताव

 दुनही  है.  भौर  जहां  तक  इस  कारखाने  में
 हडताल  और  लाक  अझाउट  का  सवाल  है,  वहां
 पर  लॉक-आऊट  ओऔ।र  हडताल  दोनों
 मामले  थे।  मुझे  वहां  के  मजदूरों  की  झोर  से
 एक  निवेदन  मिला  था  लेकिन  अभी  इस  महीने
 की  2  तारीख  को  वहां  की  उस  कम्पनी  के
 व्यवस्थापको  ने  लॉक्-भ्राऊट  हटाने  का  काम
 किया  है  लेकिन  मेरी  जानकारी  के  अनुसार
 और  कल  शाम  तक  की  जानकारी  के  झनुसार,
 मजदूर  पर्भ  तक  काम  पर  वापस  नहीं  गय  हैं  1
 हालांकि  लॉक  झाऊट  लिफूट  किया  है  7  हम
 झपनी  तरफ  से  सिर्फ  लोगों  स ेबात  कर  सकते
 हैं,  उच्चोग  मंत्री  के  नाते  भ्रध्यक्ष  महोदय,  मेरे
 पास  कोई  अभ्रधिकार  नहीं  है  कि  मैं  मजदूर-
 मालिकों  के  विवादों  को  सुलझाने  ६. 4  काम  कर
 सक  |

 द्  शमी  चलन  सिंह  :  अध्यक्ष  महोदव,
 मैं  भ्रापके  हारा  मंत्री  जी  से  जानकारी  आएगा
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 कि  क्या  उनको  मालूम  है  कि  काश्तकार  जो
 ट्रक्टर,  ड्रबटर  ट्राली  जौर  डनलप  काटे,  जिसकी
 कि  बुलक  खोचतें  हैं,  का  इस्तेमाल  करता  है
 उनके  टायरों  के  भाव  नवम्बर  978  से  ले  कर
 झब  तक  40  फीसदी  बढ़  गये  हैं  शौर  काश्त-
 कार  में  यह  क्षमता  नहीं  रही  है  कि  वह  उनके
 टायर  बदल  सके  t  मंत्री  जी  का  टायर
 निर्माताओं  को  कच्चा  माल  देने  पर  तो  नियंत्रण
 है  यदि  किसी  और  चीज  पर  न  हो  तो  भी  t
 थे  क्‍यों  नहीं  सैंकिंग  कराते  कि  थे  सही  तरीके
 से,  सही  ढंग  से  टायर  बेंचे  ।  नवम्बर
 i978  से  ले  कर  आज  तक  40  प्रतिशत  भाव

 बढ़  गये  हैं  भोर  हम  में  भव  क्षमता  नहीं  रही
 है  कि  हम  टायर  खरीद  सके  ।  कपा  मंत्री  जी
 इस  पर  विचार  करेगे  ?

 शो  जाज  फर्तान्‍न्डोस
 पर  ध्यान  देंगे  ?

 हम  जरूर  इस

 Seap  manufacturing  Industrieg  in
 Andhra  Pradesh

 #512.  SHRI  G.  NARASIMHA
 REDDY:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  is  it  a  fact  that  in  Andhra  Pra-
 desh—

 G@)  Medium  &  large  soap  manu-
 facturing  industries  like  Thunga-
 Dphadra  Industries  etc,  are  manu-
 facturing  much  moe  than  the
 licenced  capacity;

 ii)  the  Thungabhadra  industries
 purchased  industries  with  licence  to
 manufacture  vanaspati  but  are  now
 manufacturing  sOaps;  as  a  result  of
 which  the  small  scale  soap  manufac-
 turing  industries  in  Andhra  Pradesh
 are  not  in  position  to  compete  with
 the  above  said  industries  resulting
 into  closing  down  of  most  of  smal)
 scale  units;
 (b)  names  and  other  details  of  in-

 Gustries  manufacturing  soaps  more
 than  the  linensing  capacity:
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 (९)  the  total  number  of  Smal)  Scale
 Industries  manufacturing  soaps  in
 Andhra  Pradesh  and  the  total  number
 oz  units  which  are  at  present  work-
 ing;

 (ad)  Government’s  proposed  action
 un  #uch  cases;  and

 (e)  what  action  Government  are
 taking  to  safeguard  the  interests  of
 S.S.I,  manufacturing  soapy  in  Andhra
 Pradesh?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (e).  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (ay)  G)  ang  (ii),  A  represen-
 sentation  has  been  received  from  the
 Andhra  Pradesh  Soap  Manufacturers
 Association  regarding  excess  produc-
 tion  of  laundry  soap  M/s.  Thun-
 gabhadra  Industries  vis-a-vis  pro-
 duction  of  laundry  soap  in  the  small
 scale  sector  in  that  area.

 Thungabhadra  Industries  have  also
 taken  on  lease  two  units.  namely;
 Aryan  Industries  and  Hyderarnd
 Vanaspati  where  soap  is  also  reported
 to  be  manufactured  in  addition  to
 vanaspati.

 (by  Most  of  the  soap  units  im  the
 country  have  been  in  operation  even
 prior  to  the  coming  into  force  of  the
 Industries  (Development  ard  Regu-
 lation)  Act.  Such  units  have  to
 apply  to  Government  for  carrying  on

 therr  existing  business  and  re-
 gistration  certificates  mentioning
 their  capacity  have  to  be  issued  by
 Government  in  favour  of  them.
 Some  of  them  have  applied  to  get
 their  capacity  endorsed  and  some
 cases  are  still  under  consideration  of
 Government  Laundry  soap  has
 been  reserved  for  production  by  the
 small  scale  sector  and  the  ouly  com~-
 ptaint  received  by  the  Directorate
 General  of  ‘Technical  Development
 recently  has  been  regarding  excess
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 production  of  laundry  soap  by  Thun-
 gabhadra  Industries.

 (c)  According  to  the  information
 received  from  the  Commissioner  of
 Industries,  Andhra  Pradesh;  there
 were  250  small  scale  soap  manufac-
 turing  units  in  Andhra  Pradesh  in
 967  and  the  total  number  cf  such
 units  which  are  working  at  prescnt  is

 (d)  and  (e).  To  safeguard  interests
 of  SSI  units,  Government  have  _al-
 ready  prescribed  criteri:  for  endorse-
 ment  of  capacities  on  registration
 certificates  in  respect  of  items  reser-
 ved  for  SSI  Sector.

 The  Working  Group  on  Khadi  and
 Village  Industries  in  its  report  sub-
 mitted  in  December,  973  has  recom-
 mended  inter  alia  that  Governt  shouid
 not  allow  small,  medium  and  large
 seale  sectors  to  enter  into  the  activi-
 ties  of  manufacturing  of  soap  (both
 laundry  and  toilet)  by  using  non-
 edible  oils.  The  Working  Group
 hag  estimated  that  the  employment
 in  the  village  soap  industry  is  expec-
 ted  to  increase  from  3.50  lakh  per-
 sons  in  1978-79  to  2.05  lakh  pezsons
 in  1982-83.  The  recommendations
 of  the  Working  Group  on  Khadi  and
 Village  Industries  will  be  implement-
 ed  according  to  the  decisions  of  the
 Government.

 SHRI  ध्  NARASIMHA  REDDY:  In
 answer  to  my  question  (a)  and  (by
 the  Minister  has  said:

 “Thungabhadra  Industries  have
 also  taken  on  lease  two  units,
 namely,  Aryan  Industries  and
 Hyderabad  Vanaspati  where  soap  is
 also  reported  to  be  manufactured
 in  addition  to  vanaspati,.”

 In  reply  to  (b)  he  says:
 “Laundry  soap  has  been  reserved

 for  production  by  the  small  scale
 sector  and  the  only  complaint  re.
 ceived  by  the  Directorate  General
 of  Technical  Development  recently
 bas  berg  regarding

 excess  produc- n  laundry  808
 fhadra  Industries.”

 ty  cme
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 Here,  I  would  like  to  point  out  the
 difference  between  the  two  statements.
 The  Government  admits  that  the
 Thungabhadra  Industries  are  produc-
 ing  in  the  leased  industries  a  new
 item  ie,  soap.  Here  the  Directorate

 has  only  complained  about  the  exces.
 sive  production  of  soap  and  not  about
 the  new  item,  I  would  like  to  know
 whether  M/s.  Thungabhadra  Industries
 a  Birla  concern,  is  producing  soap
 in  Aryan  Industries  and  Hyderabad
 Vanaspati  which  is  a  new  item,  i.e,
 other  than  the  items  mentioned  in  the
 licence  of  these  industries?  If  so,  is
 it  a  fact  that  M{s.  Thungabhadra  In-
 dustries’  activities  in  the  two  leased
 industries  would  be  a  contravention
 of  the  Industries  (Development  &
 Regulation)  Act,  1951?  Ags  such  it  is
 a  penal  offence  under  this  Act.  If  so,
 whether  and  when  the  Government
 is  going  to  take  action  under  this
 Act?

 SHRI  GEORGE  FERNANDES:  The
 hon,  Member  is  quite  right  in  saying
 that  there  is  a  contravention  of  the
 Industries  (Development  and  Regula-
 tion)  Act,  95l  by  Thungabhadra  In_
 dustries.  I  must  say  that  this  com-
 pany  has  been  defying  the  law  with
 impunity,  In  fact,  the  activities  of
 all  these  industries  have  resulted  in
 a  very  very  distressing  situation  as
 far  as  soap  manufacturers  of  Andhra
 Pradesh  is  concerned.  The  matter  has
 just  come  to  my  notice  and  we  are
 taking  necessary  action.  We  are
 taking  action  against  all  those  who
 are  contravening  the  law.

 SHRI  G.  NARASIMHA  REDDY:
 Here  in  answer  to  question  (c),  the
 hon.  Minister  has  said  that  there  were
 250  small  scale  soap  manufacturing
 units  in  Andhra  Pradesh  in  1967  and
 the  total  number  of  such  units  which
 are  working  at  present  is  65,  By  this,
 it  is  clear  that  there  is  something
 fundamentally  wrong  in  implemeting
 the  industrial  policy  in  Andhra  Pra-
 desh  due  to  which  small  scale  indus.
 tries  are  decreasing  every  year  While
 fn  ne!  States  like  ह...
 Nadu,  Karnatales,  etc.  aval  expectelity
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 in  Northern  States,  the  small  scale
 industrial  units  are  flourishing  and  in.
 creasing  every  year.

 So,  I  would  like  to  know  whether
 the  Government  is  prepared  to  probe
 into  this  matter  by  appointing  an  ex-
 pert  and  find  out  whether  there  are
 any  other  reasons,  which  I  have  ai-
 teady  mentioned  and  the  Minister  has
 agreed,  for  small-scale  industries  units
 facing  the  difficulties  in  Andhra  Pra.
 desh  and  find  a  solution  to  enable  all
 small-scale  units  to  flourish  in  Andhra
 Pradesh  on  par  with  other  States  in
 this  country.

 SHRI  GEORGE  FERNANDES:  It
 is  true  that  during  the  last  several
 years,  the  State  Government  of  And-
 hra  Pradesh  has  not  been  successful
 in  ensuring  that  these  three  units
 the  Thungabhadra  unit  and  the  two
 other  units  that  Thungabhadra  Unit
 took  over  carried  on  their  operations.

 MR.  SPEAKER:  Within  the  law.

 SHRI  GEORGE  FERNANDES:..
 within  the  law.  In  fact,  a  note  which
 I  have  received  on  the  24th  of  this
 month,  that  is,  only  three  days  ago,
 from  the  Commissioner  of  Industries,

 ays  that  the  past  efforts  made  by
 this  Directorate  to  secure  information
 on  the  soap-making  capacities  of
 these  three  plants  were  of  no  avail.
 So  we  sent  from  our  Ministry....

 SHRI  JYOTIRMOY  BOSU:
 sort  of  Government  are  they?

 What

 SHRI  GEORGE  FERNANDES:  We
 sent  from  our  Ministry  three  officials
 who  had  to  physically  go  inside  the
 plant,  and  collect  some  of  the  infor.
 mation  that  was  made  available,  the
 management  refused  to  make  avail-
 able  certain  other  information.  How-
 ever,  the  information  that  has
 come  to  our  notice  is  adequate  enough
 to  show,  as  T  said  earlier,  that  there
 has  been  a  total  defiance  of  the  law
 and  there  hag  been  callousness  on
 the  part  of  these  who  were  concern-
 ed  with  the  implementation  of  the
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 policy  in  regard  to  the  small  units
 also,  The  hon,  Member  is  quite  right
 that  whereas  there  were,  in  the  year

 “1967,  250  small-scale  soap  manufac.
 turing  units  in  Andhra  Pradesh,  today
 their  number  has  come  down  to  65
 and  according  to  the  information
 which  the  Commissioner  of  Industries
 from  Andhra  Pradesh  has_  given  to
 me,  all  this  is  because  the  large-scale
 units  have  chased  them  out  of  busi-
 ness.

 SHRI  JYOTIRMOY  BOSU:  Shame-
 ful.  Birla  should  be  imprisoned.

 Production  of  Sophisticated  Textiles
 by  National  Textile  Corporation

 #513,  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  INDUSTRY  te
 pleased  to  state:

 (a)  whether  the  National  Textile
 Corporation  is  being  fashioned  as  a
 pace  setter  in  the  production  of  sophis-
 ticated  textiles  to  cater  both  to  the
 requirements  of  the  common  man  as
 well  as  to  middle  and  upper  classes;

 (b)  if  so,  whether  there  is  any  need
 for  continuing  with  the  set  up  of  Tex-
 tile  Commissioner  when  thig  new  poli-
 ey  of  strengthening  the  National  Tex-
 tile  Corporation  and  the  Cotton  Corpo.
 ration  of  India  is  implemented;  and

 (९)  the  steps*preposed  to  be  taken
 by  Government  to  strengthen  the  capa<
 city  in  the  organised  and  powerloom
 sector  of  the  cotton  textile  industry  to
 achfeve  the  plan  production  target  of
 3.700  million  metres  in  the  handloom
 sector?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):
 (a)  The  Textile  Policy  envisages  the
 National  Textile  Corporation  being
 fashioned  as  a  pace  setter  for  produc.
 tion  of  quality  fabrics  at  reasonable
 prices  with  the  accent  on  the  require-
 ments  of  the  tommon  man,

 (h)  While  the  National  Textile  Cor-
 poration  and  Cotton  Corporation  of
 India  would  develop  as  the  main  pub-
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 sector  organs  through  which  textile
 policy  would  be  translated  into  action
 on  ground  by  Government,  the  set  up
 of  the  Textile  Commissioner  cannot
 be  dispensed  with;  while  the  accent
 in  future  will  be  on  developmental
 rather  than  regulatory  functions,  the
 Textile  Commissioner’s  Organisation
 would  still  be  needed  to  function  as
 a  focal  point  where  the  day-to-day
 problems  of  the  textile  industry  would
 be  dealt  with  on  a  continuing  basis.

 (९)  The  weaving  capacity  in  the
 organised  mill  and  decentralised
 powerloom  sectors  is  being  contained
 to  their  present  level.  But  the  spim-
 ning  capacity  is  being  expanded  and
 modernised  to  the  extent  required  to
 meet  the  additional  demand  for  yarn
 in  the  decentralised  sector.

 “SHRI  KUMARI  ANANTHAN:
 Mr.  Speaker,  Sir,  now  the  textile  mills
 in  the  private  sector  need  not  produce
 standard  cloth  required  by  the  com-
 mon  people.  Under  the  National  Tex.
 tiles  Corporation  there  are  03  sick
 textile  mills,  Tne  primary  duty  of
 National  Textile  Corporation  is  to
 bring  these  sick  textile  mills  to  nor-
 malcy.  In  these  circumstances,  how
 do  you  expect  the  National  Textile
 Corporation  to  produce  standard  cloth
 as  also  sophisticated  cloth?  How  do
 you  expect  the  National  Textile  Cor_
 poration  to  become  the  nodal  pomt
 and  also  a  pace-setter  in  this  matter,
 when  it  is  entrusted  with  the  onerous
 duty  of  nursing  03  sick  textile  mills?
 According  to  the  new  Textile  Policy
 announced  on  August  7,  1978,  the
 Textile  Commissioner  will  now  be  a
 watch-dog  only,  You  have  stripped him  of  al]  powers.  But  you  have  not
 clothed  either  the  National  Textile
 Corporation  or  the  Cotton  Corpora- tion.  You  have  made  these  two
 public  sector  corporations  naked  and
 you  ask  them  to  compete  with  the
 private  sector  textile  mills.  You  say that  the  free  market  forces  would
 enable  to  the  public  sector  institutions -to  become  the  pace-setter,  With  303
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 sick  mills  to  be  nurtured  and  nourish-
 ed  and  without  any  sort  of  powers,
 how  do  you  expect  the  National  Tex.
 tile  Corporation  and  the  Cotton  Cor-
 poration  to  compete  successfully  with
 affluent  private  sector  textile  milis?

 SHRI  GEORGE  FERNANDES:  The
 proof  of  the  pudding  is  in  the  eating.
 But  I  would  like  to  assure  the  hon.
 Member  that  the  National  Textile
 Corporation  will  end  this  year  with
 a  profit  of  Rs.  3  crores  as  against  a
 loss  of  Rs,  35  crores  the  last  year  and
 Rs.  65  crores  the  year  before,  The
 new  textile  policy  and  the  role  that
 has  been  assigned  to  the  National
 Textile  Corporation  ig  to  a  consider.
 able  extent  responsible  for  the  Na-
 tional  Textile  Corporation  performing
 now  to  a  point  where  it  is  now  a
 profit  making  unit.

 "SHRI  KUMARI  ANANTHAN:
 The  target  for  the  Sixth  Five  Year
 Plan  is  870  crore  metres  of  cloth  and
 the  handloom  sector  is  expected  to
 have  a  major  share.  Having  aroused
 the  aspirations  of  poor  handloom
 weavers,  how  are  you  going  to  ensure
 adequate  supply  of  yarn  to  them  and
 also  the  required  funds,  especially
 when  the  Textile  Commissioner  has
 been  divested  of  al]  powers.  Who  is
 going  to  protect  the  interests  of  hand-
 Joom  weavers?

 SHRI  GEORGE  FERNANDES:  The
 Textile  Commissioner  is  concerned,
 as  I  said  earlier  in  the  reply  with  cer-
 tain  administrative  and  regulatory
 functions  aiso,  But  where  yarn  supply
 to  the  handloom  sector  is  concerned,
 the  Handloom  Commissioner  looxs
 after  this  work.  There  are  a  number
 of  institutions,  there  are  cooperative
 bodies  that  have  been  in  existence
 and  that  are  now  being  encouraged,
 among  the  weavers  to  see  that  yarn  is
 made  available  through  cooperatives
 to  them.  Besides  that,  in  the  normal
 course,  yarn  is  available.  There  have
 heen  no  complaints  fram  the  handloom
 weavers  about  any  shortage  of  yarn.

 *The  Origina)  Supplementary  Question  wag  put  in  Tamil.



 हे  Oral  Anewers  CHAITRA  7,  1901,  (SAKA)

 SHRI  VAYALAR  RAVI:  I  am  glad
 that  the  Minister  has  assured  that  yarn
 supply  will  be  regular  and  there  will
 be  no  complaints.  In  my  constituency,
 I  have  received  complaints  that  the
 price  ig  very  high  and  it  is  not  in  pro-
 portion  to  the  cotton  price,  which  is
 going  down.  Considering  this  fact,
 will  the  Minister  assure  us  that  the
 regular  supply  of  yarn  at  reasonable
 price  to  the  handloom  weavers  will  be
 ensured?

 SHRi  GEORGE  FERNANDES.  The
 price  of  yarn  of  certain  counts,  parti-
 cularly  the  higher  counts,  has  gone
 up.  I  had  a  meeting  with  the  repre-
 sentatives  of  the  textile  industry  and
 I  had  asked  them  to  bring  the
 prices  down,  Some  of  the  mills,  parti-
 cularly  the  mills  in  the  South,  have
 already  informed  me  that  they  have
 brought  the  prices  down.  We  ure  mn
 touch  with  the  other  organisations  of
 the  mill  owners.  Whatever  complaints
 there  are  :n  thig  respect  will  be  dealt
 with.

 SHRI  JAGANNAH  RAO;  It  is  said
 that  the  textile  industry  incurs  a  loss
 in  manufacturing  the  standard  cloth
 and  the  hendloom  sector  is  in  a  bad
 shape.  Why  should  you  not  entrust  the
 handloom  sector  with  the  production
 of  standard  cloth.  ie,  the  Janata
 cloth?

 SHRI  GEORGE  FERNANDES:  The
 handloom  sector  is  charged  with  the
 production  of  Janata  cloth  and  we  are
 siving  them  the  necessary  subsidy  for
 that  purpose.

 wearer  wet  के  विकास  के  लिये  योजना

 *518,  थ्वो  अर्जुन  सिह  सशोरिषा:  कया
 योजना  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  कया  छठी  पंचवर्षीए  योजना  के
 दौरान  व्यस्पल  घाटी  के  विकास  के  लिये
 केन्द्र  डरा  प्रयोजित  एक  ब्पापक  भसंरक्षण
 योजना  मंजूर  की  गई  है  ;  भौर

 (ल)  चदि'  हां,  को  गत्संबंधी  व्यौरा
 कयार?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  and
 (b)  A  Statement  ig  laid  ०5  the  Table
 of  the  House

 Statement

 The  following  two  schemes  for  deve-
 lopment  of  Chambal  Valley  area  are
 included  wnder  the  Draft  Five  Year
 Plan  1978—83  viz,

 (a)  Soij  Conservation  in  the
 Catchments  of  River  Valley  Pro-
 jects  (Centrally  Sponsored  Scheme)

 (b)  Pilot  Project  for  protection
 of  table  land  and  stabilisation  of
 ravine  areag  (Central  Sector  scheme
 in  the  nature  of  Centrally  sponsored
 scheme)
 The  details  of  the  schemes  are  ag

 follows:

 (a)  Soil  Conservation  im  the  Catch-
 ments  of  River  Valley  Projects.

 This  schme  wag  taken  up  from  the
 Thirg  Plan  in  3  catchments  inciud-
 ing  the  catchment  of  Chambal  c  .mp-
 lex  of  reservoirs,  to  reduce  erosion  and
 to  prevent  situation  of  reservoirs.  By
 the  end  of  1978-79,  it  is  in  operation
 in  32  catchments.

 In  the  past,  the  entire  cost  of  the
 scheme  was  met  by  the  Centre  in  the
 form  of  50  per  cent  grant  ang  50  per
 cent  loan  available  to  the  States  <Ac-
 cording  to  the  recent  decisions  of  the
 National  Development  Council,  this
 scheme  is  to  continue  as  a  Centrally
 Sponsored  Scheme  but  from  1979-80
 the  expenditure  will  be  shared  bet-
 ween  the  Centre  and  the  States.

 (b)  Pilot  Project  for  protection  of
 table  lang  and  stabilisation  of  ravine
 areas;

 This  scheme  was  undertaken  from
 ‘1974-75,  onwards  to  prevent  the  in-
 gress  of  ravines  into  productive  table
 lands  and  for  reclamation  of  shallow
 and  wide  ravine  beds  for  develop-
 ment  of  agriculture,  horticulture,  fue]
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 and  fodder  reserves.  The  Chambal  ra-
 vines  in  the  States  of  Rajasthan,  Ut-
 tar  Pradesh  and  Madhya  Pradesh  are
 covered  by  this  scheme.  Full  Cent-
 ral  assistance  js  provided  to  the  States
 for  controlling  the  rayine  ingress,  re-
 claiming  the  shallow  ravines  and  sta-
 bilising  the  deep  and  medium  ravines,
 According  to  the  decisiong  of  the  Na-
 tional  Development  Council,  the
 funds  for  this  gcheme  are  to  be  trans-
 ferred  to  the  States.

 श्री  अर्मुन  सिह  भवोरिया  प्रध्यक्ष  जी,
 चम्बल  घाटी  क्षेत्र  तीन  राज्यों  में  विभाजित

 है---7ाजस्यान,  सधा,  प्रदेश  झौर  उत्तर  प्रदेश---
 और  तीनों  राज्य  देश  के  एक  हाई  भाग  के
 बराबर  है,  आबादी  मे  भी  ओर  क्षेत्रफल  मे  भी  ।
 यह  दनाका  डाकुझो  के  आतक  का  इलाका  रहा
 है  और  उनके  आतक  से  बहा  के  लोग  भाग  भाग
 कर  दूसरे  हिस्सों  मे  जाते  रहे  ह ैऔर  श्राज  भी
 जा  रहे  है।  उप  इलाके  में  निर्माण  के  लिये
 पिछले  समय  कुछ  किया  गया  था  ।  लेकिन
 मै  ऐसा  महसूप  करता  हू  कि  पिछले  2,  4  साल
 से  उप  इलाके  में  घिशेष  रुप  से  कुछ  नही  हो.  रहा
 है।  उसके  निर्माण  के  लिये  i0  पाल  पहले
 थर्ड  बैंक  से  50  करोड  रु०  की  मदद  से  एक
 योजना  बनायी  गयी  थी  ।  लेकिन  मैं  जानना
 चाहता ह  कि  उस  यो  जना  पर  क्या  कोई  विचार
 हो  रहा  है  या  उसे  स्थगित  कर  दिया  गया  है  ?
 या  फिर  से  जब  पुनः  एक  भयंकर  आतक  की
 स्थिति  पैदा  हो  जायगी  तब  वहा  का  कोई
 निर्माण  काये  किया  जायगा  ?

 यह  बात  पही  है  कि लोकनायक  जयप्रकाश
 नारायण  के  नेतत्व  मे  वहां  क ेलगभग  00
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 aft  फजखुर  रहलान  :  जहां  तक  भाषण
 का  ताल्लूफ  है,  उसके  मुताल्लिक  मैं  कुछ  ी
 कह  सकता,  लेकिन  माननीय  रूदर:  को  यह
 इत्तिला  देता  हु  कि  दो  तरह  की  स्कीमे--
 कजवेंशन  श्राफ  भायल,  जमीन  की  रक्षा  शौर
 पालेट  ब्रोर्गक्ट  चल  रही  है।  जो  छोटे  छोटे
 नाले  और  गलियों  से  पानी  घूमता  है,  इस
 चीजों  के  लिये  काम  चल  रहा  है।

 श्री  शर्ज्न  सिह  भदोरिधा  :  दस  पर
 कितना  खर्च  किया  जा  रहा  है  ।  अगर  यह
 योजना  काय  चल  रहा  है  तो  यह  राज्य
 सरकपर  की  तरफ  से  है  या  केन्द्र  परकार  की
 नरफसे  ?

 इस  पर  केन्द्र  कितना  खर्च  कर  रहा  है  भौर
 और  जो  बल्ड  बैक  की  तरफ  से  सहाथता  मिली
 थी,  उप्त  पर  ्रमल  किया  जा  रहा  है  या  नही  ?
 उसे  उस्त  योजना  मे  शामिल  किया  जा  रहा  है
 या  नही  ?

 भी  फलजलूर  रहमान  :  जहा  तक  इन
 योजनाझो  का  साल  था,  यह  एन्टायर
 स्कीम  सौटर  से  ही  चलती  थी,  लेकिन  अभी
 जो  नेशनल  डेवलपर्मट  काउस्चिल  की  मीटिय
 हुई  थी,  उसमे  यह  लय  हुआ  है  कि  सँटर  भी
 इसमे  मदद  करेगा  लेकिन  यह  काम
 राज्य  सरकारों  का  है।  200  करोड  रुएरे
 के  लगभग  खर्च  पालेट  प्रोजेक्ट  का  है  4
 55  करोड  रुपये  ए  भ्रीकल्चर  डिपाटमंट  से  है,
 यह  तमाम  रुपया  उसमें  लग्रेगा  A

 SHRI  AMRIT  NAHATA:  Sir,
 there  are  8  million  hectares  of  ra-
 vine  landg  in  the  Chambal  Valley  and
 reclamation  of  these  ravine  lands  will
 not  daly  increase  agricultural  produce
 but  would  provide  employment  to
 the  lakhg  of  youth.  Will  the  Govern-
 ment  consider  creatign  of  land  re-
 clamation  army  because  it  dogg  not
 involve  much  cost  except  some  bul-
 dozerg  for  reclamation  of  ravine  \wnds
 in  the  Valley?

 डाकुओं  ने  श्रात्मसमपंण  किया  और  कुछ  डाक्‌
 मारे  भी  गये,  लेकिन  अमी  भी  डाकुओ  का
 आतंक  'पमारत  नही  हुआ  है।

 अध्यक्ष  महोबथ:  झाप  भाषण  कर रहे  है।

 शौ  अर्जुन  सिह  अवौरिया :  भाषण  नही
 कर  रहा  हें  बल्कि  जानना  चाहता  हूं।  यह  देश
 के  उस  हिस्से  के  लिये  बहुत  ही  भ्रहम
 सवाल  है  rT
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 SHRI  FAZLUR  RAHMAN:  The
 question  of  land  army  does  not
 arize...

 SHRI  AMRIT  NAHATA:  The  sym-
 bol  of  Emergency  tyranny  should  be
 converteg  into  g  symbol  of  creation.

 SHRI  FAZLUR  RAHMAN:  The
 question  of  land  army  does  not  arise.
 The  reclamation  work  is  already  go-
 ing  on  there.

 Bro  सुशीला  नश्थर  :  प्रध्यक्ष  महोदय,
 मैं  कल  ही  चम्बल  घाटी  में  थी  ।  मैं  मान-
 नीय  मंत्री  जी  से  यह  जाना  चाहती  हु  कि  इस
 क्त  थहा  पर  कितना  काम  हो  रहा  है
 तीन  प्रकार  का  काम  करना  तय  हुआ  था  एक  तो
 जो  बहुत  गहरी  चाटिया,  ख॑  न  हैं,  जमीन  है,
 यहां  पर  पेड  लगाना  फोरेस्टशन  करना  होगा,
 जो  मीडियम  घाटियां  है  वहां  पर  बांध  बाधकर
 सिल्ट  इकट्ठा  कर  के  उनको  भरा  जापैगा  और
 जो  मामूली  घाटिया  है  ऊच्ची  नीची  जमीन  है,
 उनमे  बुलडोजर  चलाकर  उनको  समतल,  किया
 जायेगा।  इस  वक्‍त  यूथ  क॑म्प  लगाकर  केघल
 l00  एकड़  जमीन  को  रिक्लेस  करने  के  लिये

 थोडा  सा  कार्य  बांध  बाघने  का  किय  पजा
 रहा  है  |  इस  प्रकार  से  काम  करने  से  तो
 सदियों  लग  जायगी  शौर  यह  काम  पूरा  नही
 होगा  ।  मैं  जाना  चाहती  हूं  कि  कया  भारत
 धरकार  की  तरफ  से  कोई  ऐसी  मोजना  है  कि
 5-7  वर्ष  के  प्रन्दर  दत्त  कार्य  को  पूरा  किया  जाये

 और  उस्तके  लिये  जो  भो  मशीनरी  नियुक्त
 करते  की  भाषश्यकता  हो  बह  तोन  स्टेट  से
 खिल  कर  की  जाये,  मध्य  प्रदेश,  उत्तर  प्रदेश

 और  राजस्थान में  यह  इलाका  झालता  है।  ऐसी
 कोई  बोजना  है  क्या  ?

 की  कअलुर  रहलान  :  मुझे तो  यह  पता
 सहीं  कि  मानभीय  सदस्था  कब  चहा  भी,  मगर

 मैं  यह  बताऊं  कि  जितनी  बातों  का  इन्होभे  जि
 किया  है  कि  गहरी  जमीन  को  बुलडोजर  से
 शरायर  करेंगे,  उसमे  फोरेस्टेशन  पिया
 जायेगा,  यह  तमाम  भोज  स्कीम  के  भन्दर
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 हैं।  इसके  बारे  में  वह  एग्रीकल्चर  डिपार्टमेंट

 से  पूछें  तो सब  पता  लग  जायेगा

 Undertrial  Prisoners
 >

 #518.  SHRIMATI  PARVATI  DEVI:
 SHRI  CHATURBHUJ:

 Will  the  Mhnister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  35  a  fact  that  even
 now  a  large  number  of  undertrials
 are  in  illegal  detention  :n  a  number
 of  jails  in  various  States;

 (b)  whether  a  conference  of  Chef
 Secretaries  to  discuss  the  ways  anu
 means  to  reduce  the  number  of  under-
 trials  has  since  been  held,  and  if  so,
 ther  decisions;  and

 (c)  what  other  steps  Government
 propose  to  take  to  set  free  or  release
 on  bail  these  undertrials?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 to  (c)  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 The  number  of  undertrial  prisoners
 in  some  States  ig  substantial,  Since
 they  are  remanded  to  custody  in  jatls
 under  orders  of  courts  of  competert
 jurisdiction,  it  woulg  not  be  correct  to
 describe  their  detention  ag  illegal.  Se-
 veral  State  Governments  have  a!-
 ready  initiated  review  of  case,  of
 these  undertrials  in  accordance  with
 the  provisions,  of  law  and  the  broad
 guidelines  indicated  by  the  Supreme
 Court  in  the  course  of  Orders  passed
 by  it  on  writ  petitions  to  release  cer-
 tain  undertriels.  The  Central  Gov~
 ernment  are  most  anxu0us  to  evolve,
 in  consultation  with  States.  arrange-
 ments  which  would  prevent  usduly
 long  detention  of  any  person  in  jad
 as  an  undertrial  and  generally  secure
 expeditious  trial  of  criminal  cases.  A
 conference  of  Chief  Secretaries  to  con.
 sider  the  problem  in  all  its  aspects  १9
 beng  convened  on  9th  April.
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 श्रीमती  पार्वतो  देव  |  मतली  महोदय  ने

 अपने  उत्तर  में  बताया  है  कि  विच।राधीन  बन्दी

 गैर  कानूनी  रुप  से  बन्द  नही  है,  क्योंकि  न्‍्यायलपा
 के  आदेशों  से  उन्हे  हिराघत  मे  भेजा  जाता  है  ।

 किन्तु  क्या  यह  सच  नही  है  कि  जिन  अपराधों
 की  खजा  इतनी  नहीं  है,  फिर  भी  वे  वर्षों  तर

 जेल  में  बन्द  रहते  है?  इतने  लम्बे  समय
 तक  उन्हें  बन्दी  के  रुपम  रखने  के  क्‍या
 कारण  है?  ऐसी  कौन  सी  व्यवस्था  की  जा

 रही  है,  जिससे  उनके  मामलो  पर  शी  धर  विच।र
 क्रिया  जा  पक्के  ?  यदि  उच्चतम  न्यायलय  में
 म  बारे  मे  रिट  याचिका  न  भ्राती,  ता  क्‍या
 सरकार  इस  सवाल  पर  कुछ  नहीं  करती  ?

 इतनी  बडी  सख्या  में  लागो का  जेलो  में  हिरासत
 में  रखने  पर  धरवार  न  शब  तक  क्‍या  नहीं
 विचार  किया  r

 ett  घनिक  साल  मण्डल  :  महादय,  जा
 लाग  जेल  मे  है  और  भ्रडर  द्वरायल  प्रिजनजं  है,
 उनकी  डिटेशन  को  इल्लीगल  नहीं  कहा  जा
 सकता  है  1  उत्तर  में  यही  कहा  गया  है,
 क्पाकि  वे  लॉग  कसी  न  किसी  कोर्ट  के  आदेश
 से  जन  मे  है।  (व्यवधाल)  अगर  माननीय
 सदस्य  पूरों  बात  सुन  लेंगे  ता  उन्हें  मताब
 हा  जायेगा  v

 माननीय  सदस्या  ने  कहा  है  कि  ऐसे  वहुत
 से  अडर  ट्रायल  प्रिजनर्ज  जेल  मे  है  जिनकी
 गिजट  झगर  साबति  हो  गई  हाती,  और  सजा  मिल
 गई  ढॉली,  तो  उनका  जितनी  ध्जा  मिलती,
 वे  उससे  अधिक  समय  तक  के  लिए  जेलो  मे  है।
 यह  बाते  भही  है  t  श्रीमती  हिंगारानी  कुछ
 रिट  पेटीशन्ज  के  सम्बन्ध  मे  सुप्रीम  कार्ट  मे
 गई  थी  और  उस  विषय  मे  सुप्रीम  कार्ट  ने
 जो  आदेश  दिया  है  उससे  प्रमाणित  हो
 गया  हैकि  जेलो  मे  ऐसे  भ्रडर  ट्रायल  प्रिजनजे  है,
 उनकी  ट्रायल  के  बाद  उन्हें  जो  सजा  मिली
 होती,  वे  उससे  अधिक  समय  तक  के  लिए  जैल
 में हैं ।  (ब्यवाध(त)  माननीय  सदस्य  पूरी बात  तोसुत  ल  ।  इपको  इहम्मारल  कहा
 जा  भऊकता  है,  लेकिन  इललीगल  नही  कहा  जा
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 सकता  है।  माननीय  संदस्था  ने  पूछा  है
 कि  सुप्रीम  कोर्ट  या  कुछ  माननीय  नागरिकों
 ने  देश  का  ध्यान  इस  झोर  दिलाया  है  मगर
 सरकार  इस  बारे मे  क्या  कर  रही  थी।  सरकार
 पहले  से  ही  इस  पर  विचार  कर  रही
 थी  कि  जो शभ्रडर  ट्रायल  प्रिजनज

 बहत  लम्बे  समय  से  जंलो  में  है  वें
 यहा  नही  रहने  चाहिए।  यह  बात  श्रही  है  कि

 सुप्रीम  कोर्ट  ने  इस  झोर  ध्यान  दिलाया  है  ॥
 अब  गह  मलरी  ने  इस विथय पर,  और  एक  प्रस्ताथ
 पर  विचार  करने  के  लिए  एक  काफ़रेस  बुलाई
 है,  जिससे  इस  तरह  को  स्थिति  समाप्त  कर
 दी  जाये।

 ओमतो  पाती  देवी  क्‍या  सरवार
 विचाराधीन  कैदियों  की  सस्या  कम  करने  के
 लिए  प्रदालतों  की  सख्या  बढ़ायेंगी  अथवा
 समाज  कल्याण  सस्थाभों  के  अा इवा  ने  पर  उन्हें
 रिहा  बर  देगी  ?  मैं  यह  भी  जाना  चाहती  ह
 कि  जब  तक  कोई  विचाराधीन  कंदी  जेल  में  है,
 क्या  उस  अपघधि  के  लिए  सरकार  उसके
 परिवार  को  सासिक  निर्वाह  भत्ता  देगी,  ताकि
 वे  लाग  सम्मानपूर्वक  जीवन  बिता  शक  ।

 श्री  धनिक  खाल  मंडल  अध्यक्ष  महोदय,
 50  )  से  ऊपर  कोर्स  बनाने  के  लिए  सेवेम्थ

 फाइनेंस  कमीशन  ने  अनुशसा  की  है  और  उसके
 लिए  पैसे  भी  दिए  है  ।  24  करोड़  रुपये
 के  लगभग  उन्होने  राज्यों  का  मजूर  किया  है  ।

 जहा  तक  माननीय  संदस्या  की  दूसरी
 बात  का  ताल्नक  है  कि  सोशल  वेजफेयर
 झ्रार्गेनाइजेंशस  शीर  दूसरी  जो  इस  तरह  की
 आार्गेनाइजेंशंस  हैं  उनको  ऐसे  कभी  में
 एसाशिएट  किया  जाय,  तो  यह  भी  एक
 प्रस्ताव  विचाराधीस  है  ।  इस  पर  भी
 सरकार  विचार  कर  रही  है
 (ज्यनधान)  .

 लोमतो  ह...  Wo  रांभगेशर  :
 अध्यक्ष  महोदय,  जवाब  नहीं  दिया  है,
 कम्पेन्सेशन  मिलेगा  या  नहीं  ?

 क क १ १.
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 aft  धनिक  लाल  मंडल  :  नहीं  ऐसा
 कोई  प्रस्ताव  नहीं  है।  (ध्यवधाम)

 श्री  चतुर्भुज  :  प्रध्यक्ष  महोदय,  प्रश्न  का
 उत्तर  जो  सभा  पटल  पर  रखा  है  उसके
 अन्दर  भी  कहीं  स्पप्ट  नहीं  है  और  सदस्य
 महोदय  ने  जो  सप्लीमेट्री  प्रश्न  किया,  सारा
 सदन  इस  बात  को  देख  रहा  है  कि  उनको
 संतोषप्रद  उत्तर  नहीं  मिला  ।  इस  उत्तर  के
 अन्दर  इन्होंने  लिखा  है  कि  सुप्रीम  कोर्टे  ने
 भार्गदर्शी  निर्देश  अदालतों  को  दिए  है  लेकिन
 उत्तर  में  यह  कहीं  भी  नहीं  बताया  कि  सुप्रीम
 कोर्ट  ने  कोन  से  मार्गदर्शी  निर्देश  अधीनस्थ
 अदालतों  को  दिए  है,  न  रिपोर्ट  के  श्रन्दर'  यह
 बताया  है  कि  जिन  नीचे  की  अदालतों  ने
 नियमानुसार  न  को  जेल  कर  रखा  है  उन
 को  जो  ट्रायल  चल  रही  है,  वह  किस  स्टेज
 पर  है,  कितने  दिनों  से  यह  द्रायल  चल  रही
 है  1  जब  हमारे  देश  के  अन्दर  इंडियन  पीनल
 कोइ  है,  तो  उसके  बाहर  भी  यदि  आपने
 उन  को  बन्दी  बनाया  है  तो  उसके  ऐसे  कौन  से
 कारण  है  और  जब  उनको  बन्दी  बनाया  गया
 था  तो  उन  के  परिवार  के  पालन-योषण  के
 लिए  आप  ने  अभी  तक  क्यों  नहीं  इंतजाम
 किया  ?

 शी  धविक  लाल  भष्डल  :  सुप्रीम  कोर्ट
 ने  जो  कुछ  इंस्ट्रक्शंस  दी  है  वह  मैं  पढ़  कर

 सुना  देता  हूं  (व्यवधान) . .
 नहीं  चाहिए  तो  बह  मै  छोड़  देता  हूं  लेकिन
 माननीय  सदस्य  जानना  चाहने  थे  इसलिए
 मैं  बता  रहा  था ।  दूसरी  बात  जो  माननीय
 सदस्य  जानता  चाहते  हैं,  ये  जो  पन्दर
 ट्रायल  प्रिजनर्स  बड़ी  संख्या  मे  हैं,  उस  के  कई
 कारण  हैं।  एक  यह  भी  है  कि  भभी  तक
 बहुत  से  मामलो  से  चार्जशीट  नहीं  दाखिल
 की  गई  है।  दूसरे,  बहुत  सी  कोस  से

 चार्ज  शीट  दाखिल  भी  हो  गई  है  लेकन  ट्रायल
 लम्बा  हो  रहा  हैं।  तो  कई  कारण  है  t

 लेकिन मह  जो  वह  कह  रहे  हैं  कि  ऐसे जो  लोग
 जेल  में  हैं  उनके  परिवार के  लिए  सरकार  कया
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 कर  रही  है  तो  सरकार  के  सामने  उनके
 परिवार  को  चलान ेके  लिए  ऐसा  कोई  प्रस्ताव
 नही  है  ।

 SHRI  RINCHING  KHANDU  KHRI-
 ME:  T  view  of  the  Supreme  Court’s
 decision  tp  release  the  undertrial  pri-
 soners  who  have  bee.  under  custody
 for  more  thay,  two  year,  will  tne  hen
 Minister  please  kt  me  krow—

 (a)  What  ig  the  Government
 thraking  to  rehabilitate  them  59  leng
 as  cases  are  not  decided  finally  by
 the  court?

 (b)  It  Kas  been  agreed  that  these
 undertrial  prisoner,  are  some  of
 the  bag  elements  of  society.  With
 the  reléase  of  these  prisoners,  how
 are  you  going  to  control  the  law
 and  order  problem  in  the  country?

 eft  घमिक  लाल  मंडल  :  अ्रध्यक्ष  महोदय,
 मूल  प्रश्त  यह  नहीं  है  कि  उन  के  परिवार  के

 लिए  या  उन्हें  रिहैबिलिटेट  करने  के  लिए
 क्या  किया  जा  रहा  है?  मूल  प्रश्न  यह  है  कि
 जल्दी  से  जल्दी  इन  की  ट्रायल  हो  जाय  ॥

 यह  प्रश्न  है।  या  जब  तक  ट्रायल  नहीं  होती
 है  तो  जो  गरोब  लोग  है,  उन  को  बेल  की
 व्यवस्था  हो  जाय  ।  यह  मूल  प्रश्न  है।  बेल
 के  बारे  में  और  एकक्‍्सरोडिशस  ट्रायल  के  बारे
 में  हम  लोग  कंसन्ड  है  और  मैं  ने  कहा  कि
 क झमन  को  होम  मिनिस्टर  साश्व  ने  चीौफ

 सेकेटरोज  को  बैठक  बुलायी  है।  उसमे

 इन्ही  दो  बातो  पर  हम  लोग  विचार  करेगे
 कि  बे ज  लोगों  को  मिल  जाय  और  जो  गरीब
 लोग  है  जो  श्योरिटीज्ञ  नहीं  दे  सकते  है
 जिसकी  वजह  से  हे  बेल  नहीं  ले  पाते  है
 आर  उस  को  नहीं  अवेल  कर  पाते  है,  उसको
 कैसे  किया  जाय  और  ट्रायल  एक्सपोडिशस
 हो  जाय,  चूलिस  चार्जशोट  समय  पर  दे  दे  ।

 ये  मूल  प्रश्त  है,  इन्ही  पर  विचार  किया
 जागेगा  ।

 MR,  SPEAKER:  It  is  a  very  serious
 matter.  You  must  give  it  due  con~
 sideration.
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 ‘We  can  take  it  up  In  tue  Home
 “Mainstry’s  Demands  for  Giants

 Reservation  of  controlled  Cloth  for
 N.T.C,  Mills

 *520.  SHRI  S  R  DAMANI  Will
 the  Minster  of  INDUSTRY  be  pleased
 to  gtate:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  reserved  certain  quah-
 ties  of  controlled  cloth  for  NTC
 Mills  exclusively

 (b)  if  so,  the  details  thereof  and

 (९)  what  as.  the  bas!,  for  fixing
 prices  of  the  controlled  cloth?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)  (४)
 and  (b)  Yes,  Sn  A  qusitum  of  50
 million  square  meteis  of  controlled
 cloth  per  quarte;  has  been  3९५८१  ved
 to  be  manufactured  by  the  mulls
 cunder  the  National  Textile  Corpora-
 tion  out  of  the  total  quantity  of  00
 million  square  meters  of  controlled
 cloth.  Out  of  the  remaiing  50  mil-
 lion  square  meters  to  be  minufactur-
 ed  by  the  private  vector  mills  on
 tender  basis,  the  shortfull  if  any  7
 ‘tender  procuiement  is  also  to  be  :eal-
 lotted  to  the  NTC  Mids

 (c)  Prices  for  controlled  cloth  are
 based  on  certain  formula  prescribed
 for  costs  of  production  (known  as
 multiplier  rates)  for  each  vatiety/
 construction  ag  per  the  control  order
 of  the  Government  Consumer  prices
 have  not,  however,  been  changed  for
 some  time  even  though  the  actual  ¢  ost
 of  production  ५  higher  than  the  con-
 sumer  price,

 SHRI  Ss  R  DAMANI  muy  I  know
 from  the  hon  Minster  the  quantity
 ‘that  hag  been  purchased  in  the  last
 three  quarters  ie.  July  to  September,
 ‘October  to  December,  78  and  January ‘to  March,  979  and  how  much  of  it
 has  been  purchased  trom  NTC  mills,
 how  much  from  private  sector  and
 how  nsuch  from  the  handloom  sec-
 tort
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 SHRI  GEORGE  FERNANDES:
 Thig  question  relates  to  production  of
 controlled  cloth  by  NTC  mille  and
 other  sectors.  It  doeg  nat  relate  to
 purchase  of  cloth,  The  cloth  i,  muar-
 keted  through  various  agencies  par-
 ticularly  the  cooperative  sector  and
 all  the  quantity  that  :3  produced  is
 marketed  We  have,  in  fact,  no  sur-
 plus  of  controlled  colth  with  us.

 SHRI  5  R  DAMANI  The  hon.
 Minister  has  said  that  priority  will  be
 BZiven  to  produce  controlled  cloth
 through  handloom  -ectar  What  long
 term  steps  have  been  taken  by  the
 hon  Minister  so  that  handioom  sec-
 tor  can  produce  mote  quantities  of
 controlled  cloth?

 SIIRI  GEORGE  FERNANDES:  We
 are  producing  00  muillign  square
 meter,  of  controled  cloth,  This  quan-
 tity  3५  produced  in  the  organised  sec-
 tor  Half  of  this  quantity  hag  been
 reserved  to  be  produced  by  the  NTC
 mills  and  other  half  ly  tendered.  What
 we  found  38  that  the  private  sector  Is
 not  particularly  keé,  on  producing
 controlled  cloth  because  they  belive
 that  rates  are  not  adequate  for  them
 In  the  circumstances,  the  NTC  has
 been  producing  a  part  of  that  control-
 led  cloth  which  als»  4.3  tendered,
 During  tendermg  it  बढ  found  that
 the  rates  quoted  by  the  pri-
 vate  sector  mills  are  more  than
 the  rates  at  which  the  NTc  is
 prepared  to  do  that  work.  Therefore,
 under  the  new  scheme  ginee  the  NTC
 took  over  thig  responsikifity,  from
 October  to  December,  1978,  out  of  the
 total  quantity  og  200  million  gquare
 meters  of  controlled  cloth,  the  NTC
 took  the  responsibtity  of  producing
 83.9  milhion  square  meters  vhile  the
 private  sector  produced  6.8  million
 square  meters.  Therefure,  the  pro~
 duction  of  controlled  eleth  ig  aurrent-
 ly  done  by  the  organised  sector.

 As  far  as  handloom  sector  fe  con-
 cerned,  are  producing  janete
 cloth.  Wer  are  them  certain
 subsidy  to  produce  ths  janet  cloth.
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 Our  proposal  is  to  increase  the  pro-
 duction  of  this  cloth  in  the  hand-
 loom  sector  and  gradusly  phase  it
 out  from  the  organised  sector.

 eft  विनाथक  प्रसाद  ग्रादव  !  मन्‍्ती

 महोदय  ने  कहा  है  कि  कन्‍्द्रोल्ड  क्लाथ  का
 प्रोडक्शन  नेशनल  टेक्सटाइल  कार्पोरेशन  को
 दिया  गया  है  ।  इमर्जेन्सी  इस  देश  के  लिए
 बहुत  बुरी  चीज़  थी  लेकिन  इमजजेन्सी  मे  यह्‌
 होता  था  कि  हर  गाव  की  हूकान  का  कढ़ौल
 क्लाथ  का  कपडा  घटवाने  7  लिए  दिया  जाता
 था  जिससे  गरबों  को  झाफ  राहत  सिलती
 थी  लेक्नि  पिछड़े  32  दो  साल  २  गाव  को  सी
 भा  कोग्रापरेटिव  दृद्वान  पर  पन्ट्रोल  का  बपा

 नही  जा  रहा  है  जिसके  बनते  गर  ब  लोगो  को

 बहुत  परेशान।  है  ।  मैं  मत्री  महोदय  से
 जानता  चाहर  हु  कि  उन्हाने  एन०  ट।०  सा०
 को  जि  (ता  बान्ट्रलि  ता  कपडा  बसाने  व  लिये
 दिया  हे,  क्‍या  बहू  बनाया  भी  जाता  है  या

 नही,क्था  चह  गावों  में  कोग्रापरेटि|व्ज़  को

 दुकानों  पर  पहुचाया  जाता  है  कि  नहीं  ?
 क्या  मंत्रा  महोदय  ने  इस  की  जानकारी  प्राप्त
 की  है?

 शनी  जाज  फर्नाश्डीस  :  अप्यक्ष  महोदय
 मैंने  कहा  है  कि  हग  40  करोड  मटर  कल्ट्रोल
 का  कपड़ा  प्रता  रहे  है  और  यह  बन  रहा  है-
 यह  बात  सहो  है।  माननीय  शदरथ  की  जो  राय
 है  दि  एमजेन्स।  के  जमाने  +  ज्यादा  कपड़ा
 बनता  था,  यह  गलत  है  उन  का  वहूना  है
 कि  उस  जमाने  भें  बहू  हर  स्टोर  में  मिलता
 था-मझे  इस  की  जानाारा  नहीं  है  क्‍्योंतिः
 इमजेन्सा  #  जमाने  में  मैं  जान।एर  लेने  की
 स्थिति  भें  नही  था,  (ध्यवघान)

 अ्रध्यक्ष  महोदय,  एमर्जेस्स  +  जमाने  में
 जितना  बन्‍्दील  का  ड़ी  घाए  था  उस  हे
 आवड़े  हमारे  पर  हैं  7  अगर  |  वो  मानने  थे
 सदस्य  के,  राज  ही  कि  उसे  रूम:  ज्यादा  बनता
 था  आर  ह... ह  कम  बगता  है  तो  प्  भराभर
 ग़लत  है.  ,  ,  (ध्यवधात)
 ho  Lacg  .
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 सगर  इस  कपड़े  के  बेचने  का जो  काम
 है--वहू  इस  समय  कोआपरेटिव  सैक्टर  की
 ओर  से  होता  है  बौर  अगर  किसी  क्षेत्र  में  यह
 कपड़ा  नहीं  पहुंच  पाया  हो,  तो  आप  हमे
 बतलायें  आखिर  40  करोड़  मटर  कपड़ा
 बनता  है  अाधार्द,  63  करोड  है--सेन्द्रल
 को  आपरेटिव  फैडरेशन  के  माध्यम  से
 =:  बा  दितः  ण  दंता  है  प्रगर  इस  के  बाटले
 समय  कोई  परेजान।  हा  तो  आप  हमे  बतलाये,
 हुम  उस  क  जातवार।  हामिल  यरेंगे  आर  वही
 पर  कार्ट  कमज़ार  या  गलन,  हो  ता  उस  का

 दू  रूरत  करेगे  ।

 क्री  आर०  एन०  राकेश  :  मैं  शाप
 के  माधम  मत्,  महब्य  से  जानना
 चाहता  हु-उत्त'  प्रदेश  में  य्ह्‌  बयडा  कहा-
 कहा  मिलता  ६  आर  इलाहाबाद  भे  आप  ने
 कितना  मिजवा-।  है-इतना  हा  बतला  दे  |

 MR.  SPEAKER:  This  question  does
 not  arise,

 Satellite  Port  at  Nhava  Sheva
 t

 *522.  SHRI  5.  K.  MHALGI:
 SHRI  ANNASAHEB

 GOTKHINDE:
 Will  the  Minister  of  PLANNING  be

 pleaseg  to  refer  to  the  reply  given  vy
 Starred  Question  No.  243  on  the  6th
 December,  978  and  state:

 (a)  how  far  has  the  working  group
 made  progress  in  its  study  of  estab-
 lishment  of  a  satellite  part  at  Nhava
 Sheva  in  Maharashtra;

 (by  whether  it  is  a  fact  that  the
 working  group  held  only  one  meeting
 on  lst  August,  978  so  far;

 (९)  how  long  the  woking  group
 wili  take  time  to  completa  ity  task;

 (d)  whether  any  interim  report  has
 been  received  from  the  working  group,
 and  ig  so,  the  details  thereof;

 (e)  whether  Government  or  the
 Planning  Commission  have  prescribed
 any  time  limit  for  submission  of
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 study  report  by  the  working  group;
 and

 (f)  if  so,  the  details  the  eal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  to  (i)  A
 Statement  is  Jaid  on  the  Table  of  the
 House.

 Statement

 The  Working  Group  on  the  Nhava
 Sheva  port  project  wag  set  up  by  the
 Planning  Commission  at  the  sugges-
 tion  of  the  Ministry  of  Shipping  and
 Transport  in  June  178,  with  the  fol-

 lowing  terms  of  reference  viz.,

 (i)  To  work  out  traffic  projections
 tor  various  cominodities  lkely  to  be
 handled  at  the  proposed  port,  tak-
 ing  into  account  the  existing  capa-
 city  of  the  Bombay  port  and  the
 need  for  re-location  of  port  activi-
 ties  so  as  to  optimise  land-use  in
 the  Bombay  region;

 (४)  To  examine  the  feasibility
 and  economics  vf  expanding  and

 modernising  the  existing  facilities
 at  the  Bombay  port;

 (iii)  To  examine  the  feasibility
 and  economics  of  diverting  traffic
 from  Bombay  to  other  existing  ports
 in  order  to  reduce  the  congéstion
 at  Bombay.

 2  The  Working  Group  hid  a  preli-
 minary  meeting  on  the  23rd  June  678
 and  a  formal  meeting  on  the  ist  of
 August,  ‘1978,  to  consider  the  relevant
 issues,  organise  the  collection  of
 necessary  data  and  arrange  for  its
 analysis,  A  Sub-Group  was  set  up  to
 prepare  the  traffic  projections.  The
 report  of  the  Sub-Group  is  not  yet
 ready.

 8.  The  Working  Group  had  recom~
 mended  that  the  estimates  of  cost  for the  Nhava  Sheva  Project  should  pe updated.  Subsequently,  however,  it haa  been  decided  that  a  detailed  pro- ject  report  should  be  prepared  for  the MNhava  Sheva  project,  A  final  deci+ sion  on  whether  the  project  should  De
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 undertaken  will  be  taken  on  the  basi
 of  the  Report  of  the  Working  Group
 and  the  detaileg  project  report.  The
 latter  is  expected  to  be  ready  in  about
 9  months  time.  No  specific  time  limit
 had  been  set  for  the  report  of  the
 Working  Group;  it  is  expected  that  it
 would  be  available  in  about  three
 months.

 SHRi  R.  छू,  MHALGI;:  Sir,  there  is
 a  heavy  congestion  at  the  Bombay
 Port  today.  The  number  of  vessels
 waiting  today  at  the  Bombay  Port  as
 per  my  information  js  96,  and  some
 vessels  have  been  waiting  since
 December  1978.  The  Government
 have  to  suffer  an  enormoug  amount
 of  loss  due  to  this  congestion.  In
 view  of  the  plight  of  the  Bombay
 Port,  will  the  Prime  Minister  assure
 the  House  that  within  a  period  of  two
 or  three  yearg  to  work  on  Nhava
 Sheva  port  will  be  completed?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  The  work  of
 Nhava  Sheva  port  can  be  taken  up  if
 after  the  project  report  ig  finally
 received,  it  ig  decided  that  it  can  be
 undertaken.

 SHRI  R.  K.  MHALGI;  May  I  know
 the  composition  of  the  Working  Group
 and  the  sub-Group  on  the  project  of
 Nhava  Sheva  ang  whether  those
 Groups  are  asked  to  positively  submit
 the  report  in  an  expected  period?

 SHRI  MORARJI  DESAI:  The
 Working  Group  consists  of  2  people:
 Secretary,  Planning  Commission,  Sec~
 retary,  Ministry  of  Shipping,  Joint
 Secretary,  Minis  of  Finance,  Joint
 Secretary,  Ministry  of  Shipping  and
 Transport,  UNDP  Adviser,
 Commission  Consultant  (Project
 Appraisal  Division),  Chairman,  Bom-
 bay  Port  Trust,  Commissioner,  Bom-
 ‘bay  Metropolitan  Regional
 ment  Authority,  the  representative  of
 the  Government  of  Maharashtra,
 Joint  Secretary  (Transport  and  Com-
 munications),  Planning and  Director  Planning)
 Railway  Board,  erg  Mier  8805
 retary,  Ministry  of  ह... ज  .
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 SHRI  R.  K.  MHALGI-  Sir,  my
 whole  question  has  not  been  answered.

 MR.  SPEAKER:  Yes,  he  has  ans-
 wered—whst  are  the  Members,  whe-
 ther  any  time  limit  hag  been  fixed.

 SHRI  R.  K.  MHALGIT:  J  asked  whe-
 ther  they  have  been  positively  asked
 to  submit  the  report  in  an  expected
 period.

 SHRI  MORARJI  DESAI:  We  said
 in  the  Statement  itself  that  the  Work-
 ing  Group  Report  will  be  received
 within  three  months  from  now.

 SHRI  K.  A.  RAJAN:  Congestion  at
 the  Bombay  port  is  causing  very
 much  disadvantage  to  the  economy
 and  to  the  whole  trade.  I  would  Ike
 to  know  whether  the  Prime  Minister
 woulg  think  in  terms  of  diverting
 certain  cargog  in  the  Western  coast.
 There  are  other  ports  which  can
 handle  it.

 SHR]  MORARJI  DESAI:  If  it  is
 Possible  to  divert,  one  can  divert.  But
 it  ig  not  always  possible  to  divert  it.
 There  are  labour  troubles  ang  other
 troubles.  That  ig  why  this  congestion
 ig  there  and  not  because  of  this.

 SHRI  RATANSINH  RAJDA  In
 view  of  the  pressure  at  the  Bombay
 port,  and  in  view  of  what  my  brother
 MP.  has  just  now  asked  about  diver-
 sion  of  traffic,  I  would  like  to  suggest
 to  the  Prime  Minister  that  apart  from
 Khandia  near  Sutuyu  threre  is  Vadi-
 nar,  which  is  a  natural  harbour
 because  deep  sea  waters  are  there
 and  huge  tankers  can  anchor  there.
 If  all  this  Bombay  traffic  is  diverted
 there  ie.  Vadinar  that  could  be  very much  useful.  Will  the  Prime  Minis-
 ter  consider  this  aspect?

 SHRI  MORARJI  DESAI:  As  I  said, if  it  is  feasible  and  advantageous  to
 do  80,  it  can  certainly  be  done.  But

 tt  =  :  cd to  be  conveyed to  wherever  it  has  to  be  taken.  There

 '»

 CHAITRA  7,  1901  (SAKA)  Oral  Answers  38

 Effect  on  Liberalisea  Import  Policy
 for  Capital  Goods  on  Domestic

 Industry

 +
 *523  SHRI  VIJAY  KUMAR

 MALHOTRA:
 SHRIMATI  PARVATHI

 KRISHNAN:

 Will  the  Mimster  of  INDUSTRY  be
 pleased  to  state

 (a)  whether  the  liberalised  import
 policy  for  capital  goods  sector  has
 adversely  affected  the  duo'.testic  indus-
 try;

 (b)  whether  the  Indian  domestic
 manufacturers  have  been  eased  out  on
 account  of  very  low  prices  quoted  by
 foreign  suppliers;  and

 (०)  whether  Government  are  consi-
 dering  to  constitute  a  committee  for
 serutinising  all  such  aPpplicationg  of
 prospective  buyers?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (०).  A  statement  is  placed  on  the
 Table  of  the  House.

 Statement

 (a)  and  (b).  The  liberalised  import
 policy  for  capital  goods  for  1978-79
 consists  of  two  elements:  imports  un-
 der  Open  General  Licence,  and  im-
 rorts  under  sysiem  of  glebal  tender-
 ing.  The  capital  goods  allowed  under
 Open  General  Licence  either  do  not
 have  an  indigenous  angle  or  have  &
 strong  indigenous  base  and  are  com-
 petitive  in  price  and  quality  The
 imports  under  second  category  are  a’-
 lowed  without  an  smport  licence  only
 when  the  value  of  capital  goods  does
 not  exceed  Rs.  0  lakhs.  Imports  on
 the  basis  of  global  tendering  are
 considered  only  for  select  4  indus-
 tries  of  priority.  Indigenous  manu-
 facturers  can  also  participate  in  such
 tenders.  In  fact  capital  goods  have
 not  been  imported  under  this  scheme
 so  far.  On  the  other  hand,  Govern~-
 ment  have  cleared  one  case  relating
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 to  supply  of  Transformers  by  an  indi-~
 genous  undertaking  which  would
 avail  of  concessional  duties  on  im-
 ported  components  as  allowed  under
 the  scheme

 The  decision  of  the  Government  to
 liberalse  imports  of  capital  goods  was
 taken  consciously  with  a  view  to  ie-
 ducing  the  overall  cost  of  investment
 in  industries  of  national  priority  con-
 sistent  with  the  requirements  of  offer-
 ing  protection  to  the  indigenous  capi-
 tal  goods  industry  Ths  policy  has
 not  affected  the  domestic  capital  goods
 industry  The  production  of  capital
 goo.  has  increased  in  1978-79  The
 import  of  components  required  for
 capital  goods  has  also  increased  con-
 siJetrablv  during  the  vea.  The  Direc-
 tor  General  of  Teclinical  Develop-
 ment  his  not  received  anv  representa-
 tions  from  domestic  manufacturers  of
 capital  good,  that  large  scale  imports
 of  these  :tems  have  taken  place

 (c)  The  Empowered  Committee
 preucesses  app  ic  iors  for  import  vf
 capital  goods  by  4  specified  prionty
 industries;  under  global  tendering
 The  Capital  Goods  Committee  pro-
 cesses  applications  for  import  of  capi-
 tal  goods  by  other  industries  There
 45  no  need  to  constitute  any  additional
 Committee,

 शो  विजय  कुमार  सलहोत्रा  :  मै  सत्री
 महोदय  से  राह  जानता  नाहता  हू  पि  कैपिटल
 गुड्स  +  मामले  थे  उन्‍्ट्री  को  सैत्फ  सफी  'शियेन्
 बताने  के  लिए  कप पह  जरूरी  गही  है  fr
 जो  कैपिटल  गण  फी  द्वापार्ट  पालिसी  है,
 उस  को  लिवरलाइ 5  न  फिसा  जाए  ?  क्रेपिटल

 गुड्स  के  मामते  में  पगर  ््ल्ट  सैल्फ--नफ  शि-
 बेल्ट  नहीं  ढोता  है  आए  पद  मे  अगर  जडाई
 होती  है  तो  उस  समय  उन  को  दिकस  ते  होतो
 है  और  साथ  ह  एक्सीलियर  क्म्पानेट्स
 जो  बाहर  से  इम्पोर्ट  वरने  पढते  है  वे  बाहर
 से  नहीं  मिलते  आर  उन  को  घड़,  दिक्कत  होती
 है।  मैं  जानना  चाहता हु  पिइस  लिहाज  से
 जी  पालिसो  घनाई  हुई  है  क्‍या  उस  पर  वे
 चुनविचार  करेंगे  ?
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 शनी  लाज  फर्मास्कीस  :  मैं  माननीय  सदस्य
 की  राय  से  सिद्धांत  सहमत  हूं  ।  कैपिटल  सुद्श
 के  भ्रायात  की  नीति  को  हम  झाज  झमल  प्रें
 ला  रहे  हैं  तों  जो  भौजुदा  इस  देश  भें  स्थिति
 है,  उस  स्थिति  को  मदेनजर  'रख  कर  हम  ने
 ऐसी  नीति  बनाई  है,  उस  स्थिति  है  और  इस
 नीति  के  चलते  ऐसी  कोई  बात  नहीं  हुई,
 जिस  से  हमारी  जो  उत्पादन  शक्ति  है,  वहू
 घट  जाए  या  क्सी  भी  प्रकार  की  उस  से
 कमी  हुई  हो  ।  इस  खबरदारे।  को  ले  कर
 हम  इस  नति  को  श्रमल  &  ला  रहे  है  t

 att  विजय  कुमार  मलहोनज्ञा  :  श्राज  की

 स्थिति  को  देखते  हुए  मत्री  जी  इस  नीति  पर
 अमल  कर  रहे  है  लेविन  मैं  जानना  चाहता
 हू  कि  बया  भव्रिष्य  मे  उस  न'ति  को  वे  बदलेगे
 जिससे  यहा  पर  ही  कैपिटल  गुड्स  बन  सके  +
 इस  के  साथ  ही  मैं  यह  द .16  जानना  चाहता  हू
 कि  क्‍या  इस  यजह  से ट्रड  डेफिसिट  बहुत
 ज्यादा  नही  बढ  रहा  है  शोर  इस  बत  तो

 हमारे  पास  फोरेन  एक्सचेज  बहुत  ज्यादा  है,
 इसलिए  कोई  दिक्कत  नही  हो  रही  है  लेकिन

 ट्रेड  डेफिसिट  को  कम  करने  के  लिए  क्‍या
 इस  नौति  में  कुछ  परिवर्तन  करने  की  जरूरत
 नही  है  ?

 शी  जा  फर्न्नास्डीस  :  मेने  पहले  भो  कहा
 है  ि  से  सिद्धात  माननाय  सदस्य  की  राय  से
 बिल्कुल  सहमत  हु  शौर  श्ाज  की  जो  स्थिति
 है,  उस  स्थिति  में  हम  उन्हीं  कपिटल  गूड्स  का
 आयात  कर  रहे  है  जितकी  हमारे  देश  में  तत्काल
 श्रावश्यकता  है  शौर  जिन  के  निर्माण  करने  में
 विलम्ब  होगा  हो  अथवा  जिन  के  बनाने  की
 हमारे  यहा  क्षमता  न  ही  ।

 मैं  इतना  जौर  बता  दू  कि  इस  साल  कैपि-
 टल  गुड्स  का  जो  हमारे  देश  में  निर्माण  हा
 है,  उत्पादन  हुआ  है,  बहू  पिछले  साल  की  तुलना
 में  कार्फ,  बढ़  गया  है  और  यह्‌  इस  बात  का

 सबूत  है  कि  जी  चीज  इस  देश  में  बन  सफती
 है,  उस  को  देश  के  भीतर  बनाने का  प्रयत्न
 किया  जाता  हे।  मैं  सिद्धशत:  इस  राय  से
 बिल्कुल  सहमत  हू,  जिस  को  सश्नेमीम  सदस्य
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 में  कहा  है  शीर  उस  पर  असल  करने  का  हम
 प्रयत्न  करेंगें  |

 SHRIMATI  PARVATHI  KRISH-
 NAN:  The  Minister  seems  to  be  in  a
 moog  of  agreeing  with  everybody
 I  hope  he  will  also  agree  with  me.

 MR.  SPEAKER:  Are  you  protecting
 against  it?

 SHRIMATI  PARVATHI  KRISH-
 NAN:  No,  no.  I  am_  hoping  that  he
 wil)  continue  to  be  in  that  mood
 when  I  put  my  question.  The  Minis-
 ter  has  said  that  he  agrees  in  princi-
 @le  that  the  manufacture  of  capital
 goods  in  our  country  should  be  en-
 couraged  and  that  should  be  built  up.
 With  this  import  policy  where  global
 tenderg  are  being  called  for  during
 the  last  year,  have  they  reviewed  the
 progress  of  it  and  seen  how  far,  when
 indigenous  manufacturers  also  submit
 tenders,

 Sn  pcbal
 manufacturers  tend

 to  depress  the  prices,  thereby  dump-
 ing  their  goods  here  and  under-cut-
 ting  on  our  own  manufacturers?  Is  it
 not  a  fact  that  such  complaints  have
 reached  the  Minister  and  is  he  going
 to  review  the  matter  and  also  go  into
 the  request  of  the  indigenous  manufac-
 turers  that  an  expert  Committee  be
 wet  up  in  which  their  representatives

 actual  value  of  import  licences  during
 the  last  year  has  declined.  As  against
 Rea.  562  crores  worth  of  import  licences
 issued  for  capital  goods  in  ‘1975-76,
 upto  January  4979  during  the  current
 year  the  total]  value  of  licences  issued
 is  only  Rs.  339  crores,  ang  on  this
 projection  we  do  not  visualise  more
 than  Rs,  407  crores  worth  of  capital
 goods  import  licences  being  issued.
 In  actual  fact,  the  implementation  of
 the  policy  has  not  been  to  the  detri-
 ment  of  the  Indian  manufacturers.  I
 do  not  agree  with  the  suggestion  of
 the  hon.  Member  about  setting  up  a
 Joint  Committee  on  which  manufac-
 turers  are  also  represented,  Since  the
 hon.  Member  was.

 SHRIMATI  PARVATHI  KRISH-
 NAN:  That  is  the  manufacturers’  sug-
 gestion,  not  mine,

 SHRI  GEORGE  FERNANDES:  I  am
 sorry  I  would  not  be  in  a  position  to
 accept  that  suggestion.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 India’s  Industrial  Development  Unit
 within  Commonwealth

 514  SHRI  SHANKERSINHJI
 VAGHELA;

 SHRI  ७.  M.  BANATWALLA:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  Government’s  consideration  to
 set  up  a  new  industrial  development
 unit  within  the  Commonwealth  to
 accelerate  industrialisation  ef  deve-
 loping  countries;

 (b)  what  are  the  broad  outlines  of
 the  proposal;  and

 (c)  how  far  it  will  be  beneficial  to
 this  country?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GBORGE  FERNANDES):  (a)
 to  (6).  At  the  First  Commonwealth
 Ministerial

 Rpg,  tera
 Co-

 operation  helq  in  from  5th
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 to  7th  March,  1978,  the  Mnunisters
 agreed  to  put  forward  to  Heady  of
 Government  a  framework  for  a  Com-
 monwealth  Action  Programme  on  In-
 dustrial  Cooperation.  The  Munisters
 agreed  that  an  Industria]  Development
 Unit  should  be  established  within  the
 Commonwealth  Fund  for  Technical
 Cooperation  The  Unit  would  mobilise
 eapabilities  to  help  solve  specific  in-
 dustrial  problems  and  provide  conti-
 nung  assistance  to  Commonwealth
 developing  countries  in  their  industri-
 alisation  efforts  This  would  include
 pre-investment  services.  The  Unit,  in
 consultation  with  the  Commonwealth
 Secretariat,  would  also  develop  ar-
 rangements  to  expand  the  training
 opportunities  available  to  Common-
 wealth  developing  countries  in  the
 promotion,  establishment,  management
 and  operation  of  industrial  enterprises
 and  generally  to  assist  these  countries
 in  improving  the  effectiveness  of  their
 industrial  promotion  and  extension
 services,

 The  Commonwealth  Action  Pro-
 gramme  has  been  designed  largely  for
 accelerating  industrialisation  of  deve-
 loping  countries.  In  its  implamente-
 tion,  it  is  expected,  to  draw  largely  on
 capabilities,  technology  and  expertise
 from  India  including  those  in  the
 emall-scale  sector  Backed  up  by  com-
 plementarities,  including

 eee

 res-
 Bnance,  le

 ्  ates  of  the  Font  inwentin.  2
 Programme  would  also  assist  in  fur-
 thering  India’s  relations  with  develop-
 ing  countries,

 दिल्‍ली  पुलिस  हारा  नों  की  परीक्षा

 *5i6.  st  बधारास  शाक्य  :  क्‍या

 गह  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्या  दिल्‍ली  पुलिस  इस  बात  की
 शोर  ध्यान  दिये  घिना  सभी  शवों  की  परीक्षा
 फरती  है  कि  मुत्य  द्रव  अबच्ा  बस  दूर्घेटना  के
 श्ाएण  हुईं  है  जिसके  परिणासस्वंकंप  मुतक
 के  स्श्तिदारों  को  शत्र  प्राप्त  करने,  में  भार
 कृढिताइमा  होती  हैं  ,  और
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 (@)  यदि  हा,  तो  क्या  सरकार  का  ऐसा
 कोई  प्रस्ताव  है  जिस  के  ढा  केवल  उन्हीं
 शवों  की  परीक्षा  की  जाये  जहा  मृत्यु  सदिग्ध
 परिस्थितियों  में  हुई  हा  ?

 गृह  मंत्रालय  तथा  विधि,  स्पाथ  बौर
 कस्पनी-कार्य  संज्ञालय  सें  राज्य  मंत्री  (श्री
 एस०  डी०  पादिल)  (क)  तथा  (ख).
 शव  परीक्षा,  मृत्यु  के  >7रणो,  कोई  चोट  हो  तो
 उसके  स्वरूप  का  पता  ज़गाने  झौर  तफतीश
 से  सम्बद्ध  किन्‍्ही  अन्य  मुद्दों  में  डॉक्टरी

 कानूनी  राय  प्राप्त  करने  के  लिए  क।  जाती  है
 ऐसी  परीक्षा  नर  ह्त्या,  बुदनाझं  जिन  मे  ट्रक
 व  बस  दु्घेटनाये  शामिल  है,  डूबने,  भ्रात्महुत्या
 किसी  ऐसे  कायें  जिस  पर  भापराधिक  आरोप
 ग्या  जा  सकता  हो,  के  मासलो  और  जि
 के  सभी  मामलों  में  की  जाती  है।  यह  पूर्ण
 सूर्च।  नहीं  है  बल्कि  सकेत  मात्र  है  7  सडक

 दुर्घटनाओं  के  कारण  हुई  मौत  के  मासलो  से
 शव  परीक्षा  साक्तारणत  बचाव  पक्ष  की
 फिसी  सम्भावित  दलील  से  निप्टरे  के  लिए
 भी  झावश्युक  है,  जैसे  भुतक  शराब  के  नणे  से
 था।

 तफलीश  करें  क्ले  जान  भक्षिकारी  को

 पुलिस  उप  झ्रायुक्त  की  स्वीकृति  से  ऐसे  मामलों

 में  शव  परीक्षा  न  करवाने  का  प्रप्तिकार  है,
 जहा  ््स्मु  क्  कारण  फला  किसी  संदेह  के
 स्थापित  हो  गया  हो  और  मूत्यु  में  किसी
 झ्पराशिक  कायें  का  कोई  संदेह  न  हो  ६

 बै 51८  ह. उ  1... है  बर्ग :  क्‍या

 'उन्मोग  मंत्री  यह  बताने  की  कपा  करेंगे
 कि  :

 ऋआरत (=)  क्‍या  यह  सच  है  कि

 हैदी  इलैक्ट्रीकल्स  लि०,  बंगलौर  में  सियी-
 न्र्ण  उपकरण  डिवीजन  बताये  जाने  के
 प्रिणामस्बरूप  भोपाल  स्थित  रेक्टीफायर:
 की  उपयोगिता  कम  हो  गईं  है;
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 (@)  मदि  हां,  तो  इस  बारे  में
 सरकार  द्वारा  क्‍या  कार्यवाही  की  का
 रही  है  ;  और

 (ग)  यदि  नहीं,  तो  इन  दोनों  के
 पृथक-पृथक  क्त्यों  और  उपयोगिता  का
 ब्यौरा  क्‍या  है  ?

 उद्योग  मंत्री  (श्री  जा  फर्मास्डोस)  :
 (क)  जी  नहीं  1

 (@)  ेश्त  डी  नहीं  उठता  t

 (7)  बिजली,  ्रौद्योगिक  तथा  परि-
 बहन  क्षेत्रों  में  उपयोग  के  लिये  भोपाल
 का  रेक्टीफायर  डिवीजन,  रेक्टीफायर  का
 निर्माण  भराबर  करता  रहेगा  इसके
 अतिरिक्त  टेक्शन  के  लिए  इलेक्ट्रानिक्‍्स,
 आटोमेंटिक  वोल्टेज  स्टेबलाइजरों,  इलक्ट्रो
 हाइड्र/लिक  गवर्नरीं  इत्यादि  का  भी  निर्माण
 भीषाल  में  होंता  रहेगा  ।  इन  सेमी
 कीक्षों  में  बी  एव  ई  एल  के  व्यापार  में

 कुंस
 हा

 के  सांथ,  सकल  उत्पांदन  में
 ूद्धि  ही  जाते  की  संभावना  है

 बंयलर  के  कंट्रोल  इक्शिप्मेंट  डिवीजन
 में  झौचोगिक  उपयोग  के  लियें  थाई-
 क्स्टिर  कनवर्डरों  तथा  बिजली  उद्योग  के
 लिये  बट्रोल  इक्विपमेंट  का  सिमोण
 कर  रहा  है  ।  भविष्य  में  यह  सेमी
 ऋंकक्टर  डिवाइस,  मोलाकाइस्टलाइन  सिसी-

 निमि
 के  मिर्माण  का  काम  भी  हाय

 %  |

 Wane  for  relieving  Glut  of  Cotten
 #519.  SHRI  P.  8.  RAMALINGAM:

 SHRI  K.  MAYATHEVAR:
 Wilt  the  Minister  of  INDUSTRY  be

 pleaved  fo  state:
 (a)  the  particulars  of  mass  procure

 ment  plans  proposed  for  relieving  the
 wut  of  votton  in  the  hands  of  pro-
 Capers;

 (by  Gesrole  assigned  te  the  Cotton
 Corporation  and  the  variqus  State
 Governments;  and

 (c)  the  financial  implications  for  the
 Centre?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 and  (b).  Prior  to  the  Statement  on
 Textile  Policy,  Cotton  Corporation  of
 India  had  the  limited  role  of  price
 support  operations  and  procurement
 fer  NTC  mills,  It  hag  since  been
 decided  to  enhance  the  role  to  include
 operation  of  a  buffer  stock  and  also
 commercial  sales  going  beyond  the
 coverage  of  only  NTC  mills.  The  Cor-
 poration  have  plang  to  procure  46
 lakh  bales  which  in  the  context  of
 Maharashtra  having  its  own  monopoly
 procurement,  would  give  almost  25
 per  cent  of  the  market  to  the  Cotton
 Corporation,  This  will  be  supplement-
 ed  by  procurement  by  cooperative
 federations  as  in  Gujarat,  Punjab,  etc.
 The  Corporation  have  already  purchas-
 ed  7  lakh  bales  and  it  hes  increased
 its  coverage  of  operations.

 (@)  यदि  हां,  ती  केन्द्रीय  जांच

 ब्यूरो  में  इस  प्रकार  से  कितने  लोग
 लिये  गये  झौर  वें  लोग  किन-फित  भधि-
 कारियों  के  कहने  पर  लिये  गये  भौर
 कैन्द्रीय  जांच  ब्यूरो  म  आाने  से  पूर्व  थे
 किस-किस'  पद  पर  कार्य  कर  रहे  ?
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 गृह  मंत्रालय  तथा  न्याय  विधि  शौर
 कस्पनो  कार्य  संत्रालय  में  राज्य  मंत्री

 (झ्  एप?  डो०  पाटिल)  :  (क)  झौर

 (ख).  के  द्रीय  अन्वेषण  ब्यूरो  में  विभिन्न
 पदों  पर  जागू  भर्ती  नियमों  के  श्नुसार
 राज्य  पुलिस  और  ४  श्रन्य  विभागों  के

 अनेक  अधिकारी  प्रतिनियुक्ति  पर  लिए
 जाते  हैं  ।  केन्द्रीय  अन्वेषण  ब्यूरो  में
 सदा  ही,  प्रतिनियुक्ति  पर  लिए  गए
 अधिकारियों  का  चयन  विशेषकर,  उनकी
 सत्यनिष्ठा,  अनुभव  एवम्‌  सपमता  के
 संबंध  मे  मूल्यांकन  क़रके  केन्द्रीय  अन्वेषण

 ब्यूरो  में  तैनाती  के  लिए  उनको  उपयुक्ता
 का  निर्धारण  करने  के  बाद  किया  जाता

 हैं  ।  केन्द्रीय  झन्वेषण  ब्यूरो  मे  विभिन्न
 वर्गों  के  जिन  अधिकारियों  की  प्रतिनियुक्ति
 पर  लाया  जाता  है  उनके  सम्बन्ध  में
 प्रक्रिया  नीचे  दी  जाती  है  :--

 lL  पुलिस  अधिकारी

 भारतोथ  पुलिस  सेवा  के  भ्रधिकारी

 (क)  निदेशक/अभ्रपर  निदेशक  /विशेष
 निदेशक  :  निदेशक/अपर  निदेशक  को
 मियुक्ति  से  सम्बन्धित  प्रस्ताव  कार्मिक
 और  प्रशासनिक  सुधार  विभाग  द्वारा
 युह  मंत्रालय  से  जो  भारतीय  पुलिस
 सेवा  के  अधिकारियों  का  संवर्ग  नियंत्रक
 प्राधिकरण  है,  विचार  विमश  करके  तैयार
 किया  जाता  है  और  प्रस्ताव  मंत्रिमंडल
 की  नियुक्ति/समिति  के  पास  श्रनुभोदन
 के  लिए  प्रस्तुत  किया  जाता  है।

 (@)  ि  निदेशक  (पुलिस  सहानिरीक्षक)
 उप-पुर्तित  सहानिरीक्षक

 विभिन्न  राज्य/संध  राज्य  क्षेत्रों  के
 संबगों  के  भारतीय  पुलिस  सेवा  के  वरिष्ठ
 अधिकारियों  की  पुलिस  महानिरीक्षक  तथा
 उपपुखिस  महानिरीक्षक  के  पदों  पर  नियुक्ति
 किए  जाने  के  लिए  पैनल  तैयार  किया
 जाता  है  |  यह  पैनल  केन्द्रीय  पुलिस
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 स्थापना  बोर्ड  जिसमें  पांच  केन्द्रीय  पुलिस
 संगठनों  के  अध्यक्ष  शामिल  होते  हैं  तथा
 जिसको  भ्रध्यक्षता  गृह  सचिव  करते  हैं,
 क्वारा  तैयार  और  अनुमोदित  किया  जाता
 है  ।  केन्द्रीय  पुलिस  संगठनों  के  पांच
 अध्यक्ष  ये  है  :—()  निदेशक,  आसूचना
 ब्यूरो  (2)  निदेशक,  केन्द्रीय  भ्रन्वेषण

 ब्यूरो  (3)  निदेशक,  अनुसंघान  तथा
 विश्लेषण  स्कन्घ,  (4)  सीमा  सुरक्षा  बल
 के  महा  निदेशक  श्रौर  (5)  केन्द्रीय
 'रिजयं  पुलिस  के  महानिदेशक  ।  जो
 भ्रधिकारी  उप  महनिरीक्षकों  और  नमहा-
 निरीधकों  के  पैनल  में  रखते  हैं,  उन
 पर  निदेशक,  केन्द्रीय  झल्वेषण  ब्यूरो
 द्वारा  विचार  किया  जाता  है  श्लोर  केन्द्रीय
 अन्वेषण  ब्यूरो  मे  नियुक्ति  के  लिए  उसको

 'उपयुक्ता  के  सद  में,  उनके  डोसियरों
 की  जांच  करने  के  आद,  केन्द्रीय  झन्येदण

 ब्यूरो  के  निदेशक  मंत्रिमण्डल  की  नियुक्तित-
 समिति  का  आदेश  प्राप्त  करने  के  लिए
 उनको  नियुक्तित  का  प्रस्ताव  कामिक  झौर
 प्रशासनिक  सुधार  विभाग  को  प्रस्तुत
 करते  हैं  a

 (ग)  पुलिस  अधीक्षक  :  राज्य  तथा
 संध  राज्य  क्षेत्रों  के  संघगों  के  भारतीय

 पुलिस  सेवा  के  जो  अधिकारी  पुलिस
 अधीक्षकों  के  रूप  में  नियुक्ति  के  पाल  हैं,
 उनको  स्क्रीनिंग  वरिष्ठ  बोर्ड  द्वारा  की
 जाती  है  जिसमें  निदेशक,  केन्द्रीम  भ्रन्वेषण
 ब्यूरो,  संयुक्त  सचिय,  कामिक  चि
 शामिल  होते  हैं  ।  यह  स्करीसिंय  विभिक्
 राज्य  संबयों  के  विभिन्न  अधिकारियों  के
 डोसियरों  के  ग्राध्ार  पर  की  जाती  है  t
 चरिष्ठ  बोर्ड  की  सिफारिशों  के  बाद
 केन्द्रीय  अन्वेषण  ब्यूरो  में  पुलिस  प्रधीक्षकों
 के  पदों  पर  निमुकति  के  लिए  इस  प्रकार
 चुने  गए  शध्िकारियों  को  कार्य-मुख्त
 कराने  के  लिए  राज्य  सरकारों  तथा  संध
 राज्य  क्षेत्रों  से  सम्पक  करने  हेतु  केन्द्रीय
 धन्वेषण  ब्यूरो  द्वारा  गृह  मतोलस  से
 अनुरोध  किया  जाता  है  ।
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 सैर-भारतीय  पुलिप  ६... ड  :

 (क)  सहायक  उपनिरोधक  से  उप-पुलिस
 अधीक्षक  के  रेंक  के  पुलिस  फ्रधिकारी

 ये  अधिकारी  भारतीय  पुलिस  सेषा

 से  संबंधिस  नहीं  होते  शौर  उनके  नामों

 की  स्क्रीनिंग  जूनियर  बोर्ड  द्वारा  की  जाती

 है,  जिसमें  संयुक्त  निदेशक,  केन्द्रीय

 अन्वेषण  ब्यूरो,  उपनिदेशक  (प्रशासन),
 केन्द्रीय  अन्वेषण  ब्यूरो  तथा  कामिक  विभाग

 के  उप  सचिय  होते  हैं  ।  जूनियर  बोडे

 द्वारा  चयन  किए  जाने  के  बाद  इन  अधि-

 कारियों  को  सक्षम  प्राधिकारी  के  आदेशों

 के  अनुसार  प्रतिनियुक्ति  पर  लिया  जाता

 है  ।  इन  अधिकारियों  के  नाम  राज्य

 सरकारों  जैसे  विभिन्न  संवर्ग  प्राधिकरणों

 द्वारा  भेज  जाते  हैं  भथवा  केन्दीय  भ्न्येषण

 ब्यूरो  के  थरिष्ठ  भ्रधिकारियों  द्वारा  भ्रपने

 ौरों  के  दोरान  राज्य  पुलिस,  प्राधि-

 कारियों  से  एकत्रित  किए  जाते  हैं  a

 (॑ख)  बॉस्टेगल  तथा  हैड-कांस्टेजल

 मुझ्यालय  के  लिए  कॉस्टेबलों  और

 हैंड  कांश्टेबलों  के रैक  के  भ्धिदारियों  को

 अधिवियुकति  पर  जेने  से  पहले  प्रासन

 उरबिलदेक/संयुक्त  मिदेशक  द्वारा  केस्द्रीय

 अन्वेषण  ब्प्रो  के  प्रशासन  प्रभाग  में

 स्क्रीनिंग  की  जाती  है  शाखाओं  में

 कांस्टेनलों  श्र  हैड-कास्टेबलों  को  शाखा

 पुलिस  अ्रधीक्षकों  द्वारा,  उनके  नियुक्ति-
 प्राधिकारी  होने  के  नाते,  प्रतिनियव्ति  पर

 लिया  जाता  है  t  मुख्यालयों  अथवा

 शाखाओं  में  कांस्टेबलो  और  हैड-कांस्टेवलों
 के  पदों  पर  नियुक्ति  के  लिए  उपयुक्त
 व्यक्तियों  का  चयन,  उनके  रिकार्डों  की

 स्क्रीनिग  के  आधार  पर  और  उनको

 भत्यनिष्ठा,  अनूभव  और  मसक्षमता  के

 संबंध  में  स्थानीय  जांच  पडताल  करके

 किया  जाता  है  ।  ऐसे  अ्रधिकारियों  के

 नाम  या  तो  राज्य  पुलिस  संगठनों  द्वारा
 स्वेच्छा  से  प्रस्तुत  किए  गए  होते  हैं,  या

 केन्द्रीय  अन्वेषण  ब्यूरो  के  वरिष्ठ  अधि-

 कारियो  द्वारा  उपयुक्त  व्यक्तियों  के  नामों

 के  लिए  विभिन्न  पुलिस  प्राधिकारियों  से

 सम्पर्क  करके  प्राप्त  किए  जाते  है।

 L.  श्र  पुलिस  अधिकारी

 कानून  भ्रध्चिकारों रेल भधिकारी  झादि  :

 जहां  तक  गर  पुलिस  अधिकारियों  के

 प्रतिनियूक्‍ति  पर  झाने  का  सम्बन्ध  है,
 उनके  नाम  विभिन्न  संघ  प्राधिकारियों

 से  प्राप्त  किए  जाते  है  और  उनकी

 उपयुक्तता  का  मूल्यांकन  राज्य  मूल
 संगठन  में  उनके  कार्य  और  झाचरण  पर

 लिखी  गई  ग्रोपनीय  चरित्र  पंजियो  के

 झाधार  पर  नियोक्‍ता  प्राधिकारी  द्वारा

 किया  जाता  है
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 dealer  झम्येघण  ब्यूरो  में,  सुख्यालथ  के  हातिरिकत  विभिन्न  शाजाहों  में  wintewt  aw  fe
 कॉस्टेजलों  के  रूप  सें  कार्य  कर  रहे  कर्मचारियों  को  छोड़कर,  विभिश्न  कों  से  प्रतितिधुष्ति  पर

 लिए  गए  व्यक्तियों को  संत्या  के  जार  में  सूचना  नीचे  x  वी  गई  है  —

 18,

 स्वीकृत  वास्तविक  प्रतिनियुक्ति
 संख्या  सख्या  पर

 व्यक्तियों
 की  संख्या

 निदेशक  ]  ]

 विशेष  निदेशक  ]  2

 झपर  निदेशक

 सयुकत  निदेशक  5  5  5

 उपमहानिरीक्षक  पुलिस  17  47  I6

 पुलिस  अधीक्षक/सहायक  निदेशक/सहाय क
 पुलिस  महानिदेशक  56  53  37

 उप  पुलिस  अधीक्षक  56  39  64

 मुख्य  तकनीकी  अधिकारी  |  2

 कनिष्ठ  तकनीकी  अधिकारी  6  z

 झधिशासी  अभियन्ता  ह।

 वरिष्ठ  लोक  अभियोजक  43  व  7

 लोक  -पझभिबोजक  60  44  43

 सहायक  लोक  भ्रभियोजक  १4  s  2

 निरीक्षक  45  349  ret

 ऊप-निरीक्षक  69  131  5

 सहायक  उप-निरिक्षक  70  79  १0

 मुख्यालय  में  हैड  कांस्टेबल  0  १0  4

 मुख्यालय  में  कांस्टेबल  29  29  48

 १487  3006  406

 केरद्रीय
 झन्वेषण  ब्यूरो

 में  प्रतिनियुक्ति  स ेपहले  वे  जिन  पदों पर  कार्य  कर  रहे  ये  उन  के शबल
 में  सूचनाएं  एकत्रित  की  जा  रही  है  तथा  सदन  के  पटल  पर  रख  दी  जाएनी।
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 Objections  by  States  to  Amendments  to
 Formula  for  Central  Aid

 *524.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  PLANNING  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 Chief  Ministers  have  taken  serious  ob-
 jection  to  the  proposed  amendments  to
 the  formula  for  Central  aid;

 (b)  37  so,  details  of  objection  raised
 State-wise  and  reaction  of  the  Govern-
 ment  thereto;

 (९)  in  the  light  of  above,  what  solu-
 tions  have  been  arrived  at;  and

 (d)  as  a  result  of  the  adoption  of
 new  formula,  what  is  the  implicatien
 in  terms  of  quantum  of  Central  aid
 which  would  have  been  given  88  per
 Gadgil  formula  and  the  aid  which  will
 now  be  provided  after  the  amendments
 for  1979-80  onwards?

 THE  MINISTER  OF  STATE
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  No,
 Sir.

 (b)  Does  not  arise,

 (९)  In  the  meeting  of  the  National
 Development  Council  held  on  Febru-
 ary  24  and  26,  ‘197,  it  was  decided
 that  of  the  total  Central  assistance
 available  for  the  State  Plan,  for  the
 next  four  years,  Rs,  800  crores
 should  be  reserved  for  specia)  cate-

 laid  down  in  the
 Gadgil  Formula,  except  the  one  relat-
 ing  to  special  problems.  Further,  it
 Wag  decided  that  an  amount  of  Rs.
 2000  crores  to  be  released  over  the
 next  four  years  by  certain  modifica-
 tions  in  the  Centrally  sponsored
 schemes  should  be  distributed  among
 the  24  non-special  category  Stateg  on

 the  basis  cf  Income  Adjusted  Total.
 Population  of  each  State  (IATP),  Le
 the  inverse  of  per  capita  State's  in-
 come  multiplied  by  population.  Be-
 sides,  additional]  Central  assistance  is
 being  given  for  hill  and  tribal  areas,
 programme  of  the  North  Eastern
 Council  and  externally-aided  schemes.

 (a)  The  State-wise  distribution  of
 Centra]  assistance  is  being  worked
 out  in  the  light  of  the  decisions  taken
 at  the  meeting  of  the  National  Deve-
 lopment  Council.

 सार्वजनिक  उपक्रमों  के  एकाधिकार  वाले
 उत्पादों  के  नाथ

 .  525,  शी  ग्रास  विलास,  पासवान  :
 क्या  उच्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  उन  उत्पादों  के  नाम  क्या  हैं
 जिनके  कुल  उत्पादन  पर  उनके  मंत्रालय
 के  सार्वजनिक  उपक्रमों  का  एकाधिकार
 है  अथवा  उनका  नियंत्रण  है;  और.

 (खत)  क्या  ये  उपक्रम  इन  उत्पादों
 की  कीमतें  नियत  करने  में  इस  एकाधि-
 कार  ा  निमंत्रण  का  खुशफ्योग  नही
 कर  रहे  हैं  ?

 उखोग  मंत्री  पी  जाज  कर्भाम्डोस)  :

 (क)  चूंकि  एकाधिकार  प्रतिबधात्समक  व्या-
 पार  व्यवहार  भ्रश्नशलिय्थ,  7969  थ.
 उपबंध  सरकारी  उपक्रमों  पर  लागू  नहीं
 होते  हैं  त:  एकाशिकारी/क्रधान  उपकम
 के  रूप  में  दन्त  उचस  अधिनियम  के
 झस्तगंत  पंजीकृतकराते  को  भ्रावश्यकता
 नही  2

 किस्मु  उत्पादन  की  उन  बस्तुझों  को
 जिन  पर  मेरे  मंत्रालय  के  सरकारी  उप-
 क्रमों  का  एकाधिकार/भा  धिपत्य  है,  बताने
 बाला  एक  चिथरण  सभापटल  पर  रखा
 जाता  है।

 (ख)  जी  नहीं  ।
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 विवरण

 भ्रद्योगिक  विकास  विभाग

 क्रम  उपक्रन  का  नाम  एकाधिकार  की  वस्तु
 स०

 l.  sez  मेन्टेशन  र्लि  बटेड  प्रौसेस  कल्ट्रोल  इन्स्ट्र मेर  मेन्ट्स

 2  नेशनल  न्यू  प्रिन्ट  एण्ड  पेपर  मिल्स  लि०  अखबारी  कागज

 3.  भारत  आप्थल्मिक  ग्लास  लिमिटेड  रफ  आप्थल्मिक  ब्लन्क्स
 4.  हिन्दुस्तान  केबल्स  लिमिटेड  दूर  सचार  के  केबल्स

 5.  ऑर्टिफिशियल  लिम्पूस  मैन्यू  ०  कारपोरेशन.  आटिफिशियल  लिम्बूस
 आफ  इण्डिया  लिमिटेड

 6.  हिन्दुस्तान  फोटो  फिल्मूस  मेन्यू०  कम्पनी  सिते-पोजिटिव  (ब्लंक  एण्ड  व्हाइट)
 लिमिटेड  साऊन्ड  नैगेटिव,  सिने  कलर  पोजिटिब

 (वाईकन्वरशन).  मेंडिकल  एक्सरे-
 फिल्में,  सामान्य  किस्म  रोल  फिल्मूस
 I20  आकार  (बाई  कन्वरशन)

 ब्रोमाइड  पेपर  ।

 भारी  उच्चयोग  विभाग

 .  हिन्दुस्तान  मशीन  टूल्स  लिमिटेड
 2.  भारत  हैवी  इलैक्ट्रीकल्स  लिमिटेड

 मशीन  दूल्स  तथा  घडियां
 बडें  झाकार  के  हाइड्ो  जेनरेटर,  हाइड़ो

 ट्रवाइन्स,  स्टीम  टूबाइन्स  लथा  ढ््बों
 जेनरेटर्स  तथा  कुछ  ट्रैकशन  उपस्कर  t

 Shri  Rajneesh  Ashram
 *526.  PROF.  SAMAR  GUHA:

 SHRI  KESHAVRAO
 DHONDGE.

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  Managing  Trustee
 of  Rajneesh  Foundation  of  Pune  has
 addressed  a  letter  to  the  Prime  Minis-
 ter  on  February  24,  979  making  cer-
 tain  allegations  against  the  Central
 Government  vis-a-vis  Shri  Rajneesh
 Ashram;

 (b)  if  so,  the  facts  about  such  alle-
 gations  and  the  reaction  of  he  Gov-
 ernment  thereabout;

 (c)  whether  many  photographs  and
 reports  about  the  activities  of  the
 Ashram  have  been  recenly  published  in
 various  papers;

 (d)  whether  many  foreigners  have
 taken  films  about  the  activities  of  the
 Ashram  for  display  in  foreign  coun-
 tries;

 (e)  whether  these  published  photo-
 graphs,  films  and  reports  have  been
 criticised  by  many  as  vitiating  the
 concept  and  norms  of  Indian  culture
 and  religious  precepts;  and

 Ww  if  the  reaction  of  the  Govern.
 ment  thereabout?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  ०  (f).  The  Managing  Trusee  of
 Rajneesh  Foundation  had  addressed  a
 letter  to  the  Prime  Minister  on
 24-2-1979,  The  letter  inter-alia  al-
 leges  vendetta  against  Acharya  Raj-
 neesh  and  his  disciples  by  way  of
 denial  of  visa  facilities  to  foreigners
 wishing  to  visit  the  Ashram;  alleged
 illegay  detention  of  passports  of
 foreign  inmates  of  the  Ashram  by  the
 local  police:  censorship  of  mail:  pre-
 vention  of  filming  the  activities  of
 the  Ashram;  putting  of  hurdles  in  the
 way  of  acquisition  of  land  by  the
 Ashrim  olfeged  refu‘al  0  tax  everag-
 tion  statug  to  the  Ashram  as  a  reli-
 gious  and  educationa]  organisation  and
 the  refusal  of  a  moncy-changer’s
 licence  by  the  Reserve  Bank.

 2,  In  rep'y  to  an  earlier  leter  from
 Ma  Yoga  Laxmi  the  Managing  Trustce
 of  the  Foundation,  the  Prime  Minister
 hag  informed  her  that  in  view  of  what
 has  appeared  in  the  Press  about  the
 activities  of  the  Rajneesh  Ashram  in
 Pune  and  the  views  cxpressed  there-
 on  in  Parliament  and  elsewhere  a
 Commission  of  Inquiry  may  be  an  ap-
 propriate  body  to  go  into  the  activities
 of  the  Ashram.  The  Government  can
 consider  the  matter  further  if  Shri
 Rajneesh  himself  writes  to  the  Prime
 Minister  that  he  would  like  thir  to  be
 done.

 3.  In  the  letter  of  the  24ih  Febru-
 ary.  1979,  a  request  has  heen  made  for
 appointing  a  Central  Commission  of
 Inquiry  into  the  =  activitie;  of  the
 Ashram,  while  reiterating  that
 Acharya  Rajneesh  is  not  going  to
 write  to  the  Central  Government  in
 this  regard  now  or  in  the  future.

 4  Some  photographs  and  _  reports
 about  the  activities  of  the  Ashram
 have  been  published  in  the  Press.  Ac~
 cording  to  information  available.  some

 i
 about  the  activities  of  the

 im  were  prepared  foreigners
 without  getting  the  fae  per-
 mission.  It  is  true  that  these  photo-
 graphs  and  reports  have  been  Criticised

 by  many  as  vitiating  the  concept  and
 norms  of  Indian  culture  and  religious
 precepts.  Appropriate  action  for  vio-
 lation  of  specific  provisions  of  law,  if
 any,  would  be  taken.

 Programme  of  action  by  High  Level
 Communal  Harmony  Committee

 *527.  SHRI  CHITTA  BASU:
 SHRI  P.  M.  SAYEED:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  the  high  level  Commu-
 nul  Ilarmony  Committee  has  since
 been  9303  १०  formulate  a  programme

 ot  achen;
 (b)  if  not,  the  reasong  therefor;  and
 (c)  the  full  facts  velating  to  the

 delay?

 THE  MINISTER  OF  STATE  1N
 THE  MINISVRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes  Sir,  a  beginning  has  been
 made,  The  details  of  a  broad  pro-
 gramme  of  action  are  given  in  the
 statement  laid  on  the  Table  of  the
 House.

 (b)  and  (ce),  Do  not  arise.

 Statement

 The  high  level  committee  held  its
 first  preliminary  meeting  on  24th
 February,  1979.

 2  The  tasks  before  the  Committee
 are—

 {i)  review  steps  that  have  been
 taken  so  far  for  the  implementa-
 tion  of  the  various  recommenda-
 tions  made  by  the  National  Integra-
 tion  Council  and  important  Com-
 missions  of  Inquiry;

 Gi)  suggest  what  further  action
 can  be  taken  to  minimise  the
 chances  of  recurrence  of  communal
 and  class-disturbances;  and

 (ill)  draw  a  code  of  conduct,  not
 only  for  politica,  parties,  but  also
 for  public-men  and  persons  holding
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 important  positions  in  society,  in-
 eluding  religious  leaders.  This  was
 specialty  important  in  a  secular
 democracy.
 3,  The  Committee  decideg  to  adopt

 8  two-pronged  approach.  Firstly,  it
 will  recommend  long-term  prosgram-
 mes  for  countering  the  evil  of  com-
 munalism  and  casteism  in  the  country
 Secondly,  the  Committee  will  consider
 short-term  programmes  to  be  taken
 up  by  the  Centre  and  State  Govern-
 ments  to  solve  these  problems.  The
 Committee  will  be  in  touch  with  the
 State  Governments,  call  for  reports
 from  States  about  the  implementation
 of  the  various  recommendations  of  the
 Nationa,  Integration  Council  and  the
 Commissions  of  Inquiry  and  monitor

 ‘them  directly.
 4  The  next  meeting  of  the  Com-

 mittee  has  been  fixed  for  the  3ist
 March,  979  when  further  details
 would  be  worked  out,

 Tribal  languages  and  Hnguistic  groups
 eovered  by  Minority  Comumission’s

 terms  of  reference

 #5628,  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Mimster  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  tribal  languages/
 groups,  listed  as  the  linguistic  minori-
 ty  groups  are  covered  by  the  terms
 of  reference  of  the  Minority  Commis-
 sion  alongwith  the  other  language
 groups;

 (b)  if  so,  the  details  thereof,  and

 (c)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b).  The  Minorities  Commis-
 sion  under  its  terms  of  reference  will
 safeguard  the  interests  of  all  religious
 and  linguistic  minorities  including  the
 tribel  ones.  If  and  when  any  mino- ‘

 =

 including  tribal  ones  make
 to  Minorities  Com-

 +  the  Commission  will  consider क
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 the  same  and  make  appropriate  recom-
 mendations.

 (e)  Does  not  arise?
 Decrease  in  growth  rate  of  National

 Income
 *529.  DR  SUBRAMANIAM  SWA-

 MY:  Will  the  Minister  of  PLANNING
 be  pleased  to  state:

 (a)  whether  the  growth  rate  of  the
 National  income  in  1978-79,  is  less
 than  half  the  rate  in  ‘1977-78,

 (b)  if  so,  the  principal  reasons  for
 the  reduction  in  the  growth  rate,  and

 (९)  the  steps  to  be  taken  in  979  80
 tu  rase  the  giowth  rate?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN)  (a)  The
 Quick  Estimates  s:eleased  by  the
 Cent:a:  Statistical  Organisation  for
 the  year  1977-78  indicate  that  the
 Gross  national  product  wert  up  by
 72  per  cent  over  1976-77  (at  ‘1970-71
 prices),  A  growth  rate  of  3.5  per  cent
 in  ‘1978-79  has  been  indicated  in  the
 Economic  Survey  based  on  the  iore-
 cast  made  by  the  Planning  Commis-
 sion  ip  August  978  This  has  now
 been  revised  to  3.7  per  cent  by  the
 Planning  Commission  due  to  better
 performance  of  the  manufacturing
 sector.  Thus  the  growth  rate  this  year
 may  be  half  or  more  of  the  rate  last
 year.

 (b)  The  high  growth  rate  of  7.2
 per  cent  in  ‘1977-78  followed  the  low
 srowth  rite  of  6  per  cent  .n  ‘1976-77.
 This  is  mainly  due  to  high  agricul-
 tural]  production  In  ‘1977-78  as  com-
 pared  with  ‘1976-77,  while  that  in
 1978-79,  is  expected  to  be  marginally
 higher  than  in  ‘1977-78,

 The  growth  rate  of  3.7  per  cent  es-
 timated  for  1078-79,  cannot  be  cons-
 dered  low,  It  should  be  appreciated that  abnormally  high  growth  rates
 can  flow  low  growth  retes;  but  high

 tar  a
 need  not  be  gustaindd

 year  a  year  in  an  ecohon:  det
 to  fluctuations,

 mn
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 {c)  The  pubHe  sector  Plan  outlay
 will  be  further  stepped  up  in  1979-80.
 The  increased  outlays  stress  the  deve-
 lopment  of  irrigation,  power,  coal,
 fertilisers,  oil,  steel,  roads,  railways
 and  rural  development  sectors.  Simul-
 taneously  the  budget  for  ‘1979-80  pro-
 POses  many  fiscal  measureg  to  encou-
 rage  production.

 Setting  up  of  Soyabean  Plants  in  M.P.

 *530.  DK,  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  proposing  to  set  up
 Soyabean  plant,  in  underdeveloped
 and  backward  areas  to  help  agricul-
 turists  growing  soyabean;

 (b)  if  so,  how  many  piants  would
 be  set  up  in  Madhya  Pradesh  and  how
 many  of  them  woulg  cover  backward
 and  under-developed  areas;  and

 (c)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal
 to  set  up  a  soyabean  plant  in  the
 backward  district  of  Rajgarh  in  M.-P.
 where  soyabean  is  grown  in  large
 quantities?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)  (a)
 to  (ce).  There  is  no  propesal  at  present
 to  set  up  soyabean  plants  in  the  Go-
 vernment  sector.  However,  in  order
 ््ठ  encourage  development  of  soya-
 bean  processing  industry*  applications
 have  been  invited  from  entrepreneurs
 intending  to  set  up  units  for  the
 manufacture  of  soyabean  products.  A
 fetter  of  intent  has  already  been  is-
 sued  for  a  soyabean  processing  unit
 Proposed  to  be  set  up  in  Raisen  Dis-
 trict  in  Madhya  Pradesh.  An  applica-
 tion  for  setting  up  a  soyabean  preces-
 ting  unit  in  District  Hoshangabad
 has  also  been  received.

 New  process  to  extract  oj]  from
 Growundnuts  by  Barc

 the.  iat
 SHR  R,

 5  ma  belo +  Minister  of  ATOMIC  ENERG
 be  pieesed’  to  state:

 (a)  whether  it  is  qa  fact  that  the
 Bhabha  Atomic  Research  Centre  has
 invented  a  new  process  to  extract  oil
 from  groundnuts,  Soyabeansg  by
 hydraulic  pressing;

 (b)  whether  it  is  also  a  tect  that
 this  system  would  be  simpler  and
 comparatively  cheaper,

 (c)  whether  Government  have  pre-
 pared  any  pians  to  make  available
 this  new  technology  tno  the  small
 scale  industry;  and

 (d)  xf  not,  whether  Government
 propose  to  take  necesyary  steps  to
 make  this  technology  available  to
 small  scale  industry?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  proces-
 developed  at  BARC  relates  to  deve-
 loping  ready-to-eat  snack  item  from
 gioundnut  and  soyubeans  containing
 low  fat  and  high  protein.  Its  pri-
 mary  aim  ig  yot  extraction  of  oil
 though  oil  758  obtained  ag  g  bye-pro-
 duct,

 (b)  This  system  is  not  considereu
 simple  from  the  point  of  view  of  ex-
 traction  of  oil.

 (ec)  and  (d).  The  details  of  this  pro-
 Ce@zg  On  laboratory  ecale  have  ‘been
 published  as  2  scientific  paper  and
 the  reprints  are  made  available  to
 those  interested.

 Per  capita  Income

 *532.  SHRI  BRIJ  RAJ  SINGH:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (ar  the  per  examta  income  of  an
 Indian  at  present  and  te  same  when
 the  first  Five  Year  Plan  was  launched
 at  constant  prices;

 (b)  whether  Government  fee}  that
 there  has  not  been  any  appreciable
 increase  in  the  per  capita  income  in
 the  country;

 (०)  if  so,  0068  it  suggest  that  Plan-
 ning  hes  failed  in  India;  and

 (९)  in  view  of  the  ineffectiveness  of
 the  proces,  of  planning  in  Indig  so



 63  Written  Answers

 far,  whether  Government  are  think-

 ing  of  an  alternative;  ~if  so,  details
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  The
 Quick  Estimates  of  National  Income
 released  by  Central  Statisticak  Orga-
 nisation  provide  information  on  the
 per  capita  income  upto  1977-78.  The
 per  capita  income  at  constant  (1970-
 7l)  prices  hag  increased  from  Rs.  466
 in  950-5l  to  Rs.  690  in  1977-78,  thus
 register#.g  an  incresse  of  48.1  per  cent
 over  the  period  despite.  an  increase  of
 75.5  per  cent  increase  in  population.

 (9)  to  (d).  The  government  is
 aware  that  the  rate  of  growth  in  per
 capita  income  has  been  modest,  while
 the  progress  towards  the  basic  objec-
 tives  of  reducing  poverty  aad  unem-
 ployment  has  been  disappdiriing,  It
 was,  therefore,  decided  to  lauach  a
 new  development  strategy  for  achiev-
 ing  these  objectives  within  a  fixed
 time-frame  of  a  decade  or  so.  The
 details  of  this  strategy  are  spelt  out
 in  the  Draft  Five  Year  Plan  (978—
 83).

 Loss  suffered  by  Bhopal  Textile  Mills

 500l.  SHRI  HUKAM  CHAND
 KACHWAI:  Wik  the  Minister  of
 INDUSTRY  be  pleased  to  refer  to  the
 reply  given  to  SQ.  No.  437  on  l6th
 August,  978  and  state:

 (a)  the  amount  of  loss  suffered  by
 New  Bhopal  Textile  Mills  from  Jan-
 uary,  976  to  October,  978  year-wise
 and  the  main  factors  responsible  there-
 for;

 (b)  whether  one  of  the  main  factors
 responsible  for  the  above  loss  is  the
 absence  from  work  for  most  of  the
 time  of  a  large  number  of  such  re-
 presentatives  and  members  of  the  re-
 cognised  workers  Union  08  this  mill
 and  mark  their  attendance  and  get
 salaries  and  do  not  do  any  work  in
 the  mill  but  do  other  work  outside
 the  mills;  and
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 (c)  whether  the  agreement  reach-
 ed  by  the  Union  with  the  management
 for  operation  of  four  looms  in  three
 shifts  has  since  been  breached  and
 whether  the  same  was  breached  in  an
 illegal  manner  and  the  action  taken.
 by  the  managers  of  the  textile  corpo-
 ration  against  this  breach  of  the  agree-
 ment  and  the  names  of  other  agree-
 ments  so  violated  and  whether  the
 corporation  is  incurring  heavy  losses
 on  this  account?

 THE  MINISTER  OF  gTATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 and  (c).  A  statement  is  attached:

 (b)  No,  Sir.  ;

 Statement

 (a)  Profit  and  loss  (Provisional)
 excluding  bohug  liability  for  the
 Period  January,  976  to  October,  978
 year-wise  is  as  under:—

 Year  Profit|loss
 (Provisional)

 (Rs.  in  Jakhs).

 Jan—Dec.  976  —54.88
 Jan—Dec.  977  —65.33
 Jan—Oct.  978  —22.95

 The  main  reasons  for  losses  are  old
 machinery,  resulting  in  low  producti-
 vity,  excess  labour  force,  power  cut,
 frequent  power  failures  etc.

 (c)  The  workers  reverted  to  2
 looms  in  Jloomshed  with  effect  fro.
 12-7-77  unilaterally  in  violation  of  the
 agreement  dated  17-6-1976  and  with-
 out  giving  any  notice.  The  man-
 agement  tried  their  level  best  to  pre-
 vail  upon  the  workers/union  not  to
 violate  the  agreement  and  to  continue
 4  looms  but  it  had  no  effect  on  them.
 Simultaneously,  stay  orders  were  ob-
 tained  from  the  Labour  Court.  The
 State  Government  of  Madhya  Pra-
 desh  referred  the  issue  to  the  Indus-
 trial  Court,  Indore  for  arbitration

 दं

 ।
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 along  with  other  mills  and  this  matter
 ig  gtill  under  consideration.  (@)  28-2I-78  को  एक  महिला

 यात्री  जो  दिल्‍ली  परिवहन  निगम  की
 एक  बस  के  पायदान  पर  खड़ी  हुई  थी
 बस  के  मुडते  समय  बिजली  के  खम्बे

 By  and  large,  there  has  been  no
 other  preacheg  of  agreements  which
 coulg  have  resulted  iy  substantial
 determinable  financial  loss  ९७  the  mil)

 राजधानी  में  सड़क  दुर्घटनाओं  में  मारे  गये
 व्यक्ति

 5002.  श्री  युवराज  :  क्‍या  गह
 मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (=)  क्‍या  यह  सच  हैं  कि  गत
 दो  वर्षों  भे  राजधानी  में  हुई  सड़क
 दुघेटनाओ  में  मरने  वाले  व्यक्तियों  की
 सख्या  बहुत  अधिक  है  ;

 (ख)  क्‍या  28  नवम्बर,  i978  को
 जहागीरपुरी  में  मोड  मुड़ते  समय  एक
 बस  के  उलट  जाने  से  घटना  स्थल  पर
 ही  अनेक  व्यक्ति  मर  गये  थे  ,

 (ग)  क्‍या  भोगाल  का  रहने  वाला  श्री
 नाथ  राम  नामक  एक  व्यक्ति  लाजपत
 नगर  में  एक  बस  से  गिर  पडा  था  और
 मर  गया  था  और  इस  दुघेटना  से  पहले
 26  वर्षीय  एक  लापता  व्यक्ति  तेज  रप-
 तार  से  जाते  हुए  ट्रक  द्वारा  मारा  गया
 था;  शौर

 (घ)  क्‍या  सड़क  दुघंटनाझो  को
 रोकने  के  लिये  कोई  योजना  अनाई  गई
 है,  यदि  हां,  तो  तत्सबधी  ब्यौरा  क्‍या  है
 और  यदि  नहीं,  तो  इसके  क्या  कारण
 है?

 गह  अंत्रालन  तथा  विधि,  न्याप  शौर
 कस्यनी  कार्य  संज्रालय  में  राज्य  मंत्री
 (श्री  एस०  डी०  बादिल)  (क)  वर्ष
 l97g  के  दौरान  सड़क  दु्धघटनाशो  में
 77  व्यक्ति  मारे  गये  थे  जबकि  1977

 में  694  ब्यक्ति  मारे  गये  थे
 l0  L8—3

 से  टकरा  गई  थी  तथा  उसकी  जहागीर-
 पुरी,  दिल्ली  क्षेत्र  मे  घटनास्थल  पर

 मृत्यु  हो  गई  थी  ।  बस  के  ड्राइवर  को
 गिरफ्तार  कर  लिया  था  तथा  भारतीय
 द्ड  सहिलता  की  घारा  279/3045  के
 अधीन  एक  मामला  प्र०  सू०  रि०  स॒०
 344,  दिनाक  28-11-78  थाना  आदर्श

 नगर,  दिल्‍ली  में  दर्ज  कर  लिया  गयाथा।
 गाडी  को  भी  कब्जे  में  कर  लिया  गया
 था  ।  5-l2—78  को  मामले  का  चालान
 कर  दिया  गया  है।

 (ग)  दि०  प०  नि०  अपारेशन  के
 अधीन  प्राइकेट  बस  में  यात्रा  कर  रहे
 नाथू  राम  शर्मा  नामक  एक  व्यक्ति

 मूलचन्द  अस्पताल  चौराहे  के  पास  चलती
 बस  से  कूद  गया  और  उसको  न्बोटें
 आझाई  ।  उसकी  मृत्यु  ए०आाई०भ्राई ०एम०
 एमस०  ले  जाते  समय  रास्ते  में  हो  गई
 तथा  डाक्टर  ने  उसे  मरा  हा  लाया
 गया  घोषित  कर  दिया  ।  भा०  द०  स०
 की  धारा  (279/304-5  के  अधीन  एक
 मामला  Wo  सू०  रि०  स०  1063,
 दिनाक  27-:I-78  के  झधीन  थाना
 लाजपत  नगर  में  दर्ज  कर  लिया  गया
 था  तथा  बस  के  ड्राइवर  को  गरफ्तार
 कर  लिया  गया  था  ।  किन्तु  चूकि
 जाच  पड़ताल  के  दौरान  ड्राइवर  के
 विरूद्ध  कोई  मामला  नहीं  बना  था  अतः
 I5-2-978  को  मामला  खत्म  करने

 के  लिये  भेज  दिया  गया  था  it

 26-I-78  को  अर्थात्‌  उक्त  घातक

 दुर्घटना  से  एक  दिन  पहले  ट्रक  से  दुघंटना
 द्वारा  एक  लापता  व्यक्ति  की  मम्त्यु  का
 कोई  मासला  पुलिस  को  सूचित  नहीं
 क्या  गया  है  t
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 (8)  सड़क  दुर्घटताओ्ों  को  कम  करने
 के  लिये  निम्नलिखित  उपाय  किये  गए
 हैं.  —

 @)  सडक  पर  यातायात  के  परि-
 माण  को  ध्यान  से  रख  कर  भिन्न-भिन्न
 सडकों  पर  विभिन्न  प्रकार  के  वाहनों
 की  अधिकतम  गति  सीमा  को  कम  किया
 गया  है  ।

 (2)  कुछ  सड़कों  पर  वाहनों  में
 सामान  लादने,  उत्तारने,  खडा  करने  एक
 तरफ  से  प्रवेश  करने  पर  प्रतिबध
 लगाये  जाते  है  और  विशिष्ट  घटो  के
 दौरान  कुछ  सड़कों  पर  भारी  तथा
 घीरे  चलने  वाले  मोटर  वाहनों  के
 आने  जाने  को  प्रतिबधित  क्या  जाता

 है  1

 (3)  यातायात  नियमो  को  लागू  करने
 पर  अधिक  बल  दिया  गया  है  t  यातावात

 पुलिस  गतिसीमा  से  अधिक  तेज  चलने
 वाले  वाहनों,  लापरवाही  तथा  अन्धाधुन्ध
 गादी  चलाने  का  पता  लगाने  के  लिय
 श्राकस्मिक  जाच  कर  रही  है  ।  घूमते
 फिरते  न्य।यालय  घटनास्थल  पर  अपरा-
 घियो  को  अभियोजित  करते  है  ।

 (4)  ड्राइवरों,  स्कूली  बच्चो  तथा
 श्न्यो  को  प्रदर्णनियों,  तखतियों,  भाषणों
 तथा  साहित्य  के  वितरण  के  जश्यि
 सडक  सुरक्षा  की  शिक्षा  दी  जाती  है  t
 मई,  978  में  सटक  सुरक्षा  पर  एक
 विचार  गोप्ठी  भी  की  गई  थी  v

 (5)  सडकों  को  चौड़ा  करने  शीर

 सुधारने  तथा  अधिक  साइकिल  पथ  बनाने
 के  प्रथत्त  भी  किये  जा  रहे  है।

 (6)  यातायात  पुलिस  की  प्रावश्यक-
 ताझो  की  जाच  भी  एक  विशेषज्ञ  समिति
 द्वारा  की  गई  और  फरवरी,  i979
 में  सरकार  ने  प्रथम  शरण  में  ig4
 fata  पद  मंजूर  किये  है  ।
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 Help  to  Peer  States  by  Rich  States

 5003,  SHRI  SURENDRA  BIKRAM;
 Will  the  Minister  of  PLANNING  bq
 pleased  to  state:

 (a)  based  on  his  statement  on  24th
 February,  1979,  will  the  Prime  Minister
 kindly  inform  as  to  how  he  expects
 richer  States  to  help  poor  States  in
 their  development;

 (9)  which  rich  States  have  so  far
 helped  poor  States  in  their  develop-
 ment  in  large  measure;  and

 (c)  what  are  the  reasong  for  poor
 allotment  of  cement  to  Assam?

 THE  MINISTER  OF  sgsTATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  to
 (c)  In  the  context  of  the  discussions

 in  the  meeting,  of  the  Committee  of
 the  National  Development  Council
 and  its  Working  Group  on  the  distri-
 bution  of  financial  resources  between
 the  Centre  and  the  States  for  the
 Five  Year  Plan  978—83,  there  being
 no  agreement,  the  Prime  Minister,  in
 the  meeting  of  the  National  Develop-
 lopment  Counell  on  February  24,
 979  appealed  to  the  Chief  Minister
 to  tackle  question  of  sharing  resour-
 ce,  for  the  development  of  the  coun-
 try  in  the  spirit  of  a  joint  family.  He
 askeq  the  comparatively  better-off
 states  to  take  mto  consideration  that
 the  otherg  were  in  greater  need  of
 help  fiom  the  Centre.

 The  result  of  the  Prime  Min8tér's
 appeal  was  the  unanimous  acceptance
 by  Chief  Ministers  of  his  suggestions
 for  the  distribution  of  Central  assis-
 tance  Under  these  arrangements,
 while  the  Gadgi}  formula  wilJ  conti-
 nuo  to  govern  the  bulk  of  central
 assistance,  am  amount  of  Rs.  2000/-
 crores,  expected  to  be  released  during
 the  next  four  yearg  (1978-83)  by
 modifications  in  the  Centrally  sbon-
 sored  schemes,  will  be  allocated  to
 l4  States  om  the  basis  of  a  new  for-
 mula  which  gives  greater  weight  to
 Stateg  with  low  per  capita  incomes.
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 AMeotment  of  Cement  to  Astam
 5004.  SHRI  BEDABRATA  BARUA:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Assam  Government  has
 asked  for  enhancement  of  the  annual
 cement  quota  to  Assam;

 (b)  whether  it  is  a  fact  that  Govern-
 ment  has  refused  to  enhance  the
 cement  quota  to  Assam  _  although
 Assam’s  per  capita  consumption  is
 less  than  one  seventh  of  the  per  capita
 consumption  of  Punjab,  Haryana  and
 other  developed  States:  and

 (c)  what  are  the  reasons  for  poor
 allotment  of  cement  to  Assam?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Yes,  Sir.

 (b)  Cement  is  not  allotted  to  States
 on  the  basis  of  population.  States  are
 given  allocations  every  quarter  on
 the  basig  of  their  needs,  average  des-
 patches  yn  the  past  and  availability.

 (ce)  Ia  addition  to  country-wide
 shortage  of  cement,  supplies  to  Assam
 were  further  affected  due  to  problems
 in  rail  movement.  However,  g  num-
 ber  of  steps  have  been  taken  to  im-
 piove  supplies  to  Assam  including
 better  movement  of  railway  wagons
 through  Bongaiguon  and  =  Farakka,
 opening  of  dumps  at  Jogidhopa  im
 Assam  and  Shalimar  in  West  Bengal,
 liberahsed  freight  reimbursement  for
 road  movement,  movement  by  inland
 water  ways  and  through  additional
 ad-hoc  allotment  of  cement.

 During  quarter  January—March,
 1979,  Assam  has  been  given  in  addi-
 tion  to  its  basic  quarterly  allocation
 of  50,000  tonnes,  ad-hoc  additional
 allotment  totaling  41,000  tonneg  for
 flood  relief  and  other  urgent  require-
 ments.  Allocation  to  Assam  in  quar-
 ter  April—June,  3979  ig  being  increas-
 ed  by  0  per  cent  to  88,000  tonnes.
 Further  increases  in  allotment  will
 become  possible  when  cement  produc-

 tion  and  availabifity  in  the  country
 8o  up.

 fete  art  का  मागालेड  में  1... ह

 5005.  शी  झोम  प्रकाश  ह्यागी  :
 कया  गुह  मंत्री  यह  बताने  की  कपा  करेंगे
 कि:

 (क)  क्‍या  सरकार  को  जानकारी  हैं
 कि  छिपे  हुए  नागाश्ो  का  एक  दल  नागा-
 लैंड  मे,  प्रवेश  करने  मे  सफल  हो  गया
 है  और  शेष  छिपे  हुए  नागा,  जिनकी  संख्या
 लगभग  650  है,  नागालड  मे  प्रवेश
 करने  का  प्रयत्न  कर  रहे  हैं  और  वें
 तोडफोड  करने  के  इरादे  से  16  रहे  है;
 आर

 (ख)  यदि  हां,  तो  उस;  पर  सरकार
 की  क्या  प्रतिक्रिया,  है  शर  स  बारे  में
 बया  सुरक्षा  उपाय  किये  गये  है  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (थो  छनिक
 लाल  मण्डल )  (क)  और  (ख).
 सरकार  द्वारा  प्राप्त  सूचना  के  अनुसार
 कुछेक  छिपे  कामिक  जो  हाल  में  नायालैड
 मे  घुस  झाये  थे  सुरक्षा  बलों/सिविल
 प्राधिकारियों  द्वारा  हिरासत  में  लेलिए
 गए  थे।  सरकार  को  बड़े  पैमाने  पर  चुमपैठ
 करने  के  बारे  मे  कोई  सूचना  नहीं  है  ।
 फिर  भी  भझन्‍्तर्राप्ट्रीय  सीमा  के  निकट
 के  क्षेत्रों  मे  छिपे  कार्मिकों  की  गति-
 विधियों  पर  सतत  बडी  सर्तकता  बरती
 जाती  है

 है

 Functioning  of  Handlooms  jn  Gujarat

 5006.  SHRI  AMARSINH  द  RAT-
 HAWA:  Will  the  Minister  ०६  INDUS- =m TRY  be  pleased  to  state:  ४5

 (a)  the  number  of  handlooms  fync-
 tioning  in  Gujarat  State  as  on  Decem-
 ber  ‘1978;

 (b)  whether  it  is  a  fact  that  a  large
 number  ef  handlooms  are  lying  idle;
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 (c)  if  so,  their  number  and  reasons
 therefor;

 (d)  whether  Government  have  any
 plan  to  popularise  this  industry  parti-
 cularly  in  backwarg  areas  of  the  State;
 and

 (९)  if  so,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (e).  Information  +४
 being  collected.
 Criteria  for  Appointments  of  Personal

 Staff  of  Ministers
 5007,  SHRI  T.  S.  NEGI:  Will  the

 Minister  of  HOME  AFFAIRS  be
 pleased  to  state:  —

 (a)  the  criterra  for  appointment  of
 the  personal  staff  of  Ministers  as  Pri-
 vate  Secretaries  and  Personal  Assis-
 tants,  etc;

 (b)  whether  it  is  a  fact  that  persons
 belonging  to  Central  Secretariat  Steno-
 graphers  Service  rarely  get  these  posts
 on  the  technicality  that  persons  of
 confidence  should  be  appointed;

 (c)  whether  Government  are  aware
 of  the  resentment  caused  to  senior
 Stenographers  when  their  claims  to
 these  posts  are  brushed  aside  in  pre-
 ference  to  people  very  junior  to  them
 or  who  are  outsiders;  and

 (a)  if  so,  what  steps  Government
 propose  to  take  to  see  that  the  legiti-
 mate  claims  of  senior  stenographers  in
 the  Ministries  are  protected?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D  PATIL):  (a)  Ministers
 have  discretion  in  the  matter  of  se-
 lection  of  their  personal  staff.  Such
 appointments  are,  however,  co-termi-
 nus  with  the  tenure  of  the  concerned
 Minister.

 (b)  to  (da),  The  post  of  Private
 Secretary  is  not  included  in  the  Cen-
 tral  Secretariat  Stenographers  Service
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 and  hence  the  Stenographers  ave  no
 claim  for  appointment  to  that  post.
 The  posts  of  Persona)  Assistant  are
 generally  held  by  memberg  of  the
 Central  Secretariat  StendBraphers
 Service.  In  order,  however,  to  pro-
 tect  the  interests  of  members  of  the
 Central  Secretariat  Stenographers  Ser-
 vice,  provision  has  been  made  in  the
 Central  Secretariat  Stenographer,  Ser-
 vice  Rules,  969  that  if  and  so  long  &s
 such  posts  are  held  by  persons  not
 belonging  to  the  Service  or  by  offi-
 cers  ineligible  for  appointment,  there-
 to,  an  equa}  number  of  posts  in  the
 lower  grade  can  be  upgraded.

 Allotment  of  Cement  to  Gujarat

 5008.  SHRI  DHARMASINHBHAI
 PATEL:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  against  6  lakh  tonnes
 of  quarterly  demand  of  cement  of
 Gujarat  only  3.75  lakh  tonnes  is  sup-
 plied  which  results  in  acute  cement
 shortage  in  the  State,

 (b)  whether  Gujarat  Government
 have  sent  their  demands  to  the  Minis-
 try  and  the  Central  Cement  Controller
 on  6th  January,  and  2nd  February,
 1979;  77  so,  the  details  thereof;  and

 (c)  the  action  taken  or  proposed  to
 be  taken  to  make  a  quarterly  alloca-
 tion  of  6  lakh  tonnes  of  cement  includ-
 ing  25  per  cent  ordinary  portland
 cement,  to  Gujarat?

 THe  MINISTER  OF  £STATE
 IN  THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  The  Govern-
 Ment  of  Gujarat  had  proposed  a  total
 allocation  of  6  lakh  tonnes  of  cement
 per  quarter  to  the  state.  Other  re-
 lated  requests  made  by  the  State
 Government  are  that  the  cement  fac-
 tories  in  Gujarat  should  be  asked  to
 produce  ordinary  portland  cement  at
 least  to  the  extent  of  25  per  cent  of
 their  production,  35,000  tonne,  of  im-
 ported  cement  should  be  allotted  to  the
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 State  through  Kandla  Port,  one  lakh
 tonnes  of  ordinary  portland  cement
 should  be  allotted  to  Gujarat  from
 factories  outside  the  State  and  that
 an  additional  quantity  of  one  lakh
 tonnes  of  cement  should  be  allotted  to
 the  State  for  the  quarter  January—
 March  1979,

 (c)  The  quarterly  allocation  to
 Gujarat  for  January—March  979  is
 3.75  lakh  tonnes,  An  additional  allot-
 ment  of  25,000  tonneg  of  ordinary
 portland  cement  from  imports  has
 also  been  made  to  the  State  during
 the  quarters,  It  has  also  been  decided
 to  increase  the  allocation  to  Gujarat
 by  40  per  cent  in  the  next  quarter
 ‘i.e.  April—June  1979.  In  the  interest
 of  optimum  production  of  cement  and
 capacity  utilisation  and  jn  orde,  to
 conserve  non-renewable  reserves  of
 Himestone  deposits,  no  restriction  is
 currently  being  placed  on  production
 of  Pozzolonic  Portland  Cement  and
 Portland  Slag  cement.

 Filling  up  of  Reserved  Posty  in  Govt.
 or  Semi-Govt.  Organisationg

 5009.  SHRI  MOHAN  LAL  PIPIL:
 Will  the  Minister  6  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  the  procedure  followed  in  filling
 up  the  reserved  posts  particularly  while
 filling  class  III  posts  in  Government  or
 Semi-Govt.  Organisations;  and

 (b)  whether  a  Government  or  Semi-
 Government  servant  is  entitled  for  any
 kind  of  reservation  benefitg  meant  for
 Scheduled  Castes;  if  he  does  not  de-
 clare  his  caste  at  the  time  of  his  ap-
 pointment  but  declares  his  caste  after
 l0  or  5  years  of  service?

 TH  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 The  reservation  for  Scheduled  Castes
 and  Scheduled  Tribes  is  provided  in
 vacancies  arising  every  year  as  dis-
 tinct  from  posts,  The  procedure  laid
 down  for  filling  up  the  vacancies  re-
 served  for  Scheduled  Castes|Schedul-
 ed  Tribes  by  direct  recruitment
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 through  Employment  Exchange,  by
 advertisement  through  the  Press,
 through  the  Union  Public  Service
 Commission  and  other  authorities
 holding  competitive  examinations  as
 algo  through  promotion  in  the  _  ser-
 vices|posts  occurring  undey  the  Gov-
 ernment  of  India  has  been  indicated  in
 a  synoptic  form  in  Part  I  of  the  Bro-
 chure  on  Reservation  for  Scheduled
 Castes  ang  Scheduled  Tribes  in  Ser-
 vices—5th  Edition  published  by  the
 Department  of  Personnef  and  Admi-
 tnistrative  Reforms  of  this  Ministry.
 The  texts  of  the  relevant  Résorutions
 and  various  Office  Momoranda,  which
 have  been  issued  from  time  to  time
 on  the  subject,  are  “also  contained  in
 Part  III  of  the  same  Brochure.

 As  regards  Semi-Government  i.e.
 statutory  and  autonomous  bodies,  the
 instructions  issued  by  the  Ministry  of
 Home  Affairs  do  not  automatically
 apply  to  the  services  under  these
 organisations.  However,  instructions
 have  been  issued  to  the  administra-
 tive  Ministries  to  ensure  that  autono-
 mous  and  statutory  bodieg  also  follow
 the  reservation  scheme  of  the  Central
 Government  in  all  its  aspects.

 (b)  There  is  no  objection  to  Gov-
 ernment  servants  being  allowed  pros-
 pective  benefit,  admissible  to  a  mem-
 ber  of  Scheduled  Caste  who  puts  30
 claims  of  belonging  to  Scheduled
 Caste,  after  having  rendered  service
 for  some  years,  provided  he  can  give
 a  satisfactory  explanation  for  not
 making  such  q  claim  at  the  time  of
 hig  appointment  and  can,  further,
 produce  adequate  documentary  eVi-
 dence  to  prove  the  genuinenesgg  of  his
 belated  claim.

 Profits  by  the  Units  of  N.T.C,

 60l0,  SHRI  SUKHDEV  PRASAD
 VERMA:  Will  the  Minister  of  INDUS-
 ‘TRY  be  pleased  to  state:

 (a)  what  is  total  amount  of  profits
 made  by  the  units  under  National  Tex-
 tile  Corporation  Limited;
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 (b)  whether  it  is  a  fact  that  some
 units  of  National  Textile  Corporation
 Ltd,  have  started  making  profits  since
 1978;

 (c)  if  so,  the  facts  thereof;  and

 (a)  what  further  steps  are  being
 taken  to  wipe  off  the  losses?

 THE  MINISTER  Of  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  During  the  current  fi-
 nancial  year  1978-79  (from  April,
 978  to  January,  1979),  the  units  under
 NTC  made  a  net  profit  of  Rs,  191.94
 lakhs.

 (b)  and  (c).  58  nationalised  units
 and  5  managed  units  under  NTC  have
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 made  profits  for  the  period  from  Ap-
 ril,  3978  to  January,  ‘1979,  A  list  of
 such  profits  making  units  with  the
 net  profits  earned  by  each  of  these
 units  is  attached.

 (ad)  Sume  of  the  major  steps  taken
 by  the  Govt.  to  improve  the  working
 of  the  units  are  given  below:

 (i)  Modernisation/renovation  of
 the  machinery.

 (ii)  Acceleration  of  labour  ratio-
 nalisation  schemes.

 (iii)  Bulk  procurement  of  raw  ma-
 terials  on  centralised  basis,

 (iv)  Diversification  in  pattern  of
 production.

 {v)  Improved  marketing  strategy.

 5S  tatement

 ____Subsidiary  (Nationalised  Units  (RL Nationalised  Units  Rs.  in  lakhs)
 r  2  3

 NTC  (DP&R)  Ltd.  .  te  Shree  Bijay  Cotton  Mills,  Bijainagar  17°82,
 a.  Kharar  Textile  Mills,  Kharar  .  .  2°23

 NTC  (MP)  Ltd.  3  Burhanpur  Tapti  Mills,  Burhanpur.  ०  387
 NTC  (UP)  Ltd.  4  Muir  Mills,  Kanpur  .  .  न  ह क:

 Se  New  Victoria  Mills,  Kanpur  .  .  Is  95
 6.  Lord  Krishna  Textile  Mills,  Saharanpur.  2°34

 NTC  (SM)  Ltd.  7.  Barshi  Textile  Mills,  Barshi  .  *  4u- Gg
 8.  New  Hind  Textile  Mills,  Bombay  .  .  22-98
 a  Digvijay  Textile  Mills,  Bombay  *  eB

 10.  Chalisgaon  Textile,  Chaliagaon  मा  ढ  3"
 1६०  Nanded  Textile  Mills,  Nanded  .  .  96°53
 ABs  Dhule  Textile  Mills,  Dhule  .  +  25°04
 tg  Avrangabad  Textile  Mills,  Aurangabad  नि  5*  78

 NTC  (MN)  Ltd.  .  «  374  India  United  Mills  (No.  IV),  Bombay  .  2१९6०
 Ase  India  United  Mills  (No.  V)  Bombay  .  57°80
 16.  R.S.R.G,  Mohta  Spg.  &  Wvg.  Mills,  Akola  34°82
 १7:  R.B.B.A.  Spg.  &  Wvg.  Mills,  Hinganghat  .  16-60,
 1B  Vidarbha  Mills  (Berar),  Achalpur  .  28  88
 Qe  Model  Mills,  Nagpur  न  °  28:  62
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 z  2  3

 NTC  (Gujarat)  Ltd.  20.  Rajkot  Textile  Mills,  Rajkot  ‘  2°89
 21.  Petlad  Textile  Mills,  Petlad  23  68
 22.  Ahmedabad  Jupiter  Textile  Mills,

 >  Abmedal  .  .  .  .  gi-to
 23.  Ahmedabad  New  Textile  Mills,  Ahmedabad  63-24
 ae  Jehangir  Textile  Mills,  Ahmedabad  87  99
 an  Mahalaxmi  Textile  Mills,  Bhavnagar  8-33
 26.  Rajnagar  Textile  Mills  (Unit  1),  Abmeda-

 27.  Kesar
 ‘Textile  Mills  (Unit  2),  Ahmeda-  23  98

 28.  Virangam  Textile  Mills,  Vinangam  214g
 29.  New  Man  ckchowk  Textile  Mills,  Ahmeda-

 bad  84:05
 go.  Himadii  Textile  Mills,  Ahmedabad  67715,

 NTC  (APKKM)  Ltd.  3h.  Mahboob  Shahi  Kulbarga  Mills,  Gulbarga  ‘TIgg
 ga.  Adoni  Cotton  Mills.  Adoni  12°56
 33.  Netha  Spinning  Mills,  Secunderabad  ह  42
 34.  Natraj  Spg.  &  Wig  Mills,  Adilabad  3°67
 35.  Tirupathi  Cotton  Mills,  Renigunta  27  43,

 96.  Milk,  beeen
 Woollen  &

 ame  ५-०6

 37:  Kerala  Laxmi  Mills,  Trichur  30  33
 g8.  Vijaymohini  Mills,  Trivandrum  33  25
 g9-  Cannanore  Spg.  &  Wvg.  Mills,  Pondicherry  93°54
 40.  Cannanore  Spg.  &  Wvg.  Mills,  Cannanore  349
 4  Alagappa  Textile  (Cochin)  Mills,  Trichur  .  24°69
 42.  Parvathi  Mills,  Quilon.  *  20"  77
 43.  Minerva  Mills,  Bangalore  2°39

 NTC  (TN&P)  Ltd.  -  44-  Omparasakthi  Mills,  Ganapathy  4  76
 45-  Cambodia  Mills,  Coimbatore  .  56-82
 46.  Kishnavani  Textile  Mills,  Coimbtore  6  18-07,
 47.  Sri  Rangavilas  Spg.  &  Wvg.  Mills,  Coim-

 bat  38-44
 48.  Pankaja  Mills,  Coimbatore  39°20
 49-  Pioneer  Spinners  Mills,  Kamudakudi  .  १

 50.  Balaramavarma  Textile  Mills,  Tirunelveli  .  547
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 I  2  3

 ‘Bre  Kalesswarar  Mills  ‘B’  Unit,  Coimbatore  ,  16°18

 52.  Coimbatore  Murugan  Mills,  Coimbatore  33°34
 53-  Somasundram  Mills,  Coimbatore  a.  18°  ga
 54  Kalecswarar  Mills  ९87  Unit,  Coimbatore  36°  4t
 55.  Coimbatore

 tore  86  o2

 56.  Sri  Sharda  Mills,  Podanur  20°25
 57-  Sri  Bharathi  Mills,  Pondicherry  s  ‘13°34

 NTC  (WBAB&O)  Ltd.  58.  Gaya  Cotton  Mills,  Gaya  °64
 ToTau  7599 *  72

 Managed  Units  -—~—
 i.  Udaipur  Cotton  Mills,  Pratapnagar  ag"  प्र£
 2.  Swadeshi  Cotton  Mills,  Pondicherry  53°62
 g-  Swadeshi  Cotton  Mills,  Naini  87°34
 4.  Swadeshi  Cotton  Mills,  Maunath  Bhanjan  44°87
 5.  Rae  Bareilly  Textile  Mills,  Rae  Bareilly  O15

 ३०८०२  (@I5"  69
 Granp  ToTaL  re  ceri  3755,  4

 Spg.  &  Wvg.  Mills,  Coimba-

 उद्योगपतियों  द्वारा  कागज  उद्योग  में  पूंजी
 निवेशन  किया  जाना

 S0ll.  डा०  लक्ष्मोनाराणण  पांडे  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  उद्योगपति  कागज  उद्योग
 में  पूंजी  निवेश  नहीं  करना  चाहते
 हैं;  और

 (@)  यदि  हां,तो  इसके  क्‍या  कारण
 4

 उद्योग  संत्रालय  में  राज्य  मंत्री

 (थी  जगदस्बी प्रसाद  घादथ)  :  (क)  शौर
 (ख)  चूंकि  कागज  उद्योग  एक  पअ्रधिक

 पूंजी  प्रधान  उद्योग  है  और  इसके  पनपने
 की  झवधि  भी  लम्बी  होती  है  संभवत:
 न्हीं  कारणों  से  पिछले  कुछ  वर्षों  में

 तुलनात्मक  दुष्टि  से  निजी  क्षेत्र  ने  बड़े
 कागज  एककों  मे  कम  विनियोग  किया
 है  ।  फिर  भो,  निजी  क्षेत्र  में  क्रियान्वयन
 के  लिए  अनेक  लघु  कागज  मिल  व
 सीमान्त  विस्तार  /संतुलन  योजनाएं  शुरू
 की  गई  हैं  ।

 Setting  up  of  an  Undertaking  by
 M/s,  Hindustan  Ferro  Limited

 50l2,  SHRI  VASANT  SATHE:
 SHRI  VIJAY  KUMAR  N.

 PATIL:

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  MRTPC
 has  recommended  to  Government  their
 acceptance  of  revised  proposal  of  Mis.
 Hindustan  Ferro  Limited  for  setting
 up  an  undertaking  in  a  backward  area
 of  Maharashtra;  and
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 (b)  at  what  stage  of  clearance  fina-
 lisation/execution  the  proposal  stands
 and  whether  the  clearance  has  been
 intimated  to  the  concerned  authorities
 and  the  State  Government  for  further
 fodlow-up  action?

 THE  MINISTER  OF  STATE  IN
 THE  MENISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  The  MRTP
 Commissinn  hag  submitted  its  report
 to  the  Department  of  Company  af-
 fairs,  Ministry  of  Law,  Justice  and
 Company  affairs  on  the  3rd  March,
 1979.  The  Report  is  being  processed.

 Accident  cases  pending  with  Motor
 Accidents  Claims  Tribunal,  Delhi

 §0i3.  SHRI  S.  S.  SOMANT:
 SHRI  GYANESHWAR  FRA-

 SAD  YADAV:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  number  of  cases  pending
 with  the  authorities  of  the  Motor  Acci-
 dent  Claims  Tribunal,  Delhi  relating  to
 the  accidents  before  1970;  and

 (b)  what  steps  Government  have
 taken  to  finalise  those  cases  immediate-
 ly?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL):  (a)
 92  such  cases  are  pending  with  four
 Motor  Accident  Claims  Tribunals.

 (9)  There  wags  only  one  Motor
 Accident  Claim  Tribunal  till  July
 1978,  Five  additional  Tribunals  have
 since  been  sanctioned  to  clear  the
 backlog  of  long  pending  cases.  Three
 of  the  five  additional  tribunals  have
 already  started  functioning  while  the
 remaining  two  will  start  functioning
 as  soon  as  accommodation  becomes
 available.  Thig  may  help  in  the  dis-
 posal  of  Cases.

 Setting  up  of  a  Braneh  Space  Research
 Station  near  Chilka  Lake  (Orissa)

 ‘5014.  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 SPACE  be  pleased  to  state:

 (a)  whether  Government  of  India
 desire  to  establish  a  Branch  Space  Re-
 search  Station  near  the  Chilka  Lake
 in  Orissa;

 (b)  whether  a  team  visited  the  Chilka
 Lake  area  in  Orissa  recently  for  the
 purpose;

 (c)  whether  the  tentative  rough  esti-
 mate  for  the  purpose  would  be  about
 Rs.  200  crores;  and

 (d)  2f  so,  when  the  final  decision
 would  be  taken  up  in  the  matter?

 THE  PRIME  MINISTER  (SIIRI
 MORARJI  DESAI):  (a)  to  (d).  A  team
 of  ISRO  scientists  visited  various
 places  in  the  country,  including  Chil-
 ka  Lake  area  in  Orissa,  in  connection
 with  the  location  of  certain  facilities
 connected  with  future  Jaunch  pro-
 grammes.  It  is  premature  to  draw
 any  conclusions  from  these  visits  as
 they  mainly  relate  to  systems  studies
 of  various  options.  No  final  decision
 either  on  investment  or  on  location
 has  yet  been  taken.

 सध्य  प्रदेश  सें  बाबसाइट,  कोयला  झोर  लोह
 झधस्क  पर  झाधारित  उद्योगों  को  स्थापना

 5015.  थीं  चलपत  सिह  परस्ले  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  सरकार  का  विचार  सध्य
 प्रदेश  में  बाक्साइट,  कोयला  और  लौह
 झयस्क  पर  आधारित  उद्योग  स्थापित
 करने  का  है  ;  और

 (ख)  थदि  हां  तो  कब  तक  ?

 चलोग  संजालथ  से  राज्य  मंत्री

 (भी  जगवम्बी  प्रसाद  यादव)  *  (क)  शौर
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 (a).  कोरबा  में  श्रमरकंटक  तथा  फुटका-
 पहाड़  खानो  के  बाक्साइट  निक्षेप।  पर
 आधारित  एक  भ्रल्युभिनियम  कंपलेक्स  की
 स्थापना  की  जा  च्चुकी  है।

 कोरबा  में  कोयले  के  फीड  स्टाक  परे
 झाधारित  भ्रमोनिवा  यूरिया  बनाने  को
 एक  उवबंरक  परियोजना  के  कार्यान्‍त्यन  को
 काये  हाथ  में  ले  लिया  गया  था  जो
 974  से  धीमा  पड़  गया  है.  ।  रामा-

 न्गुंडम  तथा  तालायर  में  कोयले  पर
 अधारित  जो  दो  उबरक  संयत्र  लगाये
 जा  रहे  हैं,  उनके  संचालन  से  प्राप्त  अन्‌-
 भव  के  आधार  पर  कोयले  पर  आधारित
 'उवेरक  की  अतिरिक्त  क्षमता  को  स्थापना
 करने  पर  विचार  किया  जायेगा  t

 1978-83  की  अ्रवधि  में  राज्य
 में  कोयला  तापीय  थमल  जेनरेशन  की
 अधिष्ठापित  क्षमता  को  4370  मेगावाट
 तक  बढ़ाने  का  विचार  है  ।  इसके  लाव,

 न्ड्सी  भवधि  में  कोरबा  में  एक  सुपर
 अल  स्टेशन  के  पहले  एकक  (200
 मेगाबाट)  को  चालू  किये  जाने  को
 संभाषता  है  t

 बलाडिला  में  उपलब्ध  लोहू  श्रयस्क
 'पर  आधारित  20  लाख  मी०  टन  के
 'चेलटाइजेशन  संग  की  स्वापना  करने  पर
 विचार  किया  जा  रहा  है  ।  भिलाई

 शस्पात  कारखाने  का  25  लाख  मी०  टन
 से  40  लाख  मी०  टन  तक  विस्तार
 के  298  तक  पूरा  हो  जाने  की  भाशा

 1978-83,  की  झगधि  में  एम०
 पी०  स्टेट  इन्डस्ट्रीज  कारपोरेशत  लि०
 का  सरगुजा  जिले  में  एक  संयुक्त  क्षेत्र
 की  फेरीसिलीकोम  परियोजना  स्थाप्ति
 करमे  का  विकार  हैं  |
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 Closure  of  Industries  at  Dhanbad

 5016,  SHRI  A,  K.  ROY:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  names  of  the  industries  lying
 elosed  in  Dhanbad  district  of  Bihar  as
 on  Ist  March,  ‘1979;  capital  and  Jabour
 made  idle  by  that  period  for  which
 they  are  lying  closed  and  reason  for
 their  closure;  facts  in  detail;

 (b)  closed  industries  which  have
 taken  loan  or  other  facilities  from
 the  Public  Finance  institutions,  facts
 for  each  of  them,

 (९)  steps  taken  to  open  those  indus-
 tries;  and

 (a)  whether  Government  would  open
 District  Industry  Centre  in  Dhanbad  to
 revive  the  industrial  belt  of  Dhanbad;
 if  so,  when,  if  not,  why  not?

 THE  MINISTER  097  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (c).  The  informa-
 tion  hag  heen  called  from  the  Gov-
 ernment  of  Bihar  and  will  be  placed
 on  the  Table  of  the  House,  when  re-
 ceived.

 (b)  According  to  information  fur-
 nished  by  various  financial  institu-
 tions  in  February,  ‘1979,  none  of  the
 factories  financed  by  the  following
 institutions  were  closed  in  Dhanbad:

 q  ICICI

 (2)  Unit  Trust  of  India

 (3)  IDBI

 (4)  Life  Insurance  Corporation
 (8)  Genera]  Insurance  Corporation
 (8)  IRCI

 (d)  In  the  Statement  on  Industrial
 Policy  announced  by  the  Government
 on  28rd  December,  ‘1977,  it  wag  indi-
 cated  that  henceforth  the  focal  point
 for  industrial]  development  weuld
 shift  from  urban  to  rural  areas,  In
 accordance  with  this  policy  the  Dis-
 trict  Industry  Centres  scheme  was



 85  Written  Answers  CHAITRA  7,  1901,  (SAKA)  Written  Answers  86

 launched  in  May,  1978,  Under  the  said
 scheme,  Government  have  sanctioned
 on  I5th  March,  979  a  District  Indus-
 try  Centre  for  Dhanbad  District  in
 Bihar,

 Undeveloped  Districts  in  Kerala

 5017.  SHRI  RAMACHANDRAN  KA-
 DANAPPALLI:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  Government  have  de-
 clared  some  districts  as  undeveloped
 districts;

 (b)  if  so,  is  there  any  district  in
 Kerala  State  particularly;  and

 (c)  if  so,  the  provision  in  the  current
 pudget?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  The
 Government  have  declared  some  dis-
 tricts  as  industrially  backward  on  the
 basis  of  following  criteria  adopted  85
 guidelines  in  pursuance  of  the  deci-
 gions  of  the  National  Development
 Council  Committee  constituted  for  the
 purpose:

 Gi)  For  capita)  foodgrains/com-
 mercial]  crops  production  de-
 pending  on  whether  the  dis-
 trict  is  predominantly  a  pro-
 ducer  of  foodgrains/crish
 crops.  (For  inter-district
 comparison  conversion  rates
 between  foodgrains  and  com-
 mercial  crops  could  be  deter-
 mined  by  the  State  Govern-

 ment  on  a  predetermined  ba-
 sig  Where  necessary).

 (ii)  Ratio  of  population  to  agri-
 cultural  workers,

 (ii)  Ber  capita  industrial  output
 (grosa).

 Gv)  Number  of  factory  employees
 per  lakh  of  population  or  al-
 ternatively  number  of  persons
 engaged  in  secondary  and  ter-
 tieny  activities  per  lekh  of
 population.

 (v)  Per  capita  consumption  of
 electricity,

 (vi)  Length  of  surfaced  roads  in
 relation  to  population  or  rail-
 way  mileage  in  relation  to
 population.

 On  the  basis  of  data  furnished  by
 State  Governments  on  the  above  cri-
 teria  those  districts  whose  indices
 were  well  below  the  State  average
 were  selected  as  being  eligible  for  con-
 cessional  finance  from  term-lending
 financia]  institutions.  Six  districts/
 areas  from  each  of  the  States  consi-
 dered  to  be  industrially  backward  and
 three  district/areas  of  each  of  the
 other  States  and  Union  Territories
 out  of  the  districts  selected  for  con-
 cessional  finance,  as  recommended  by
 the  State  Governments  were  selected
 for  Ceniral  scheme  of  Investmnt  Sub-
 sidy.

 (b)  On  the  basis  of  the  proposed  of
 the  Government  of  Kerala,  according
 to  accepted  norms,  five  districts  (Al-
 leppey,  Cannanore,  Malapuram,  Tri-
 chur  and  Trivandrum)  have  been  ge-
 lected  as  industrially  backward  to
 qualify  for  concessional  finance  faci-
 lities.  Out  of  these,  three  districts  as
 proposed  by  the  State  Government,
 namely,  Alleppey,  Cannanore  and
 Malapuram  have  been  selected  to
 qualify  for  the  Central  Scheme  on
 Investment  Subsidy.

 (c)  The  investment  subsidy  scheme
 is  centrally-sponsored  and  a  lump-
 Sum  provision  is  made  for  it  In  the
 Central  budget.  State-wise  allocation
 is  not  made  in  advance.

 H.C.8,  and  P.C.8.  Cadre  Officers  in
 Haryana  ang  Punjap

 50i8,  SHRI  BALWANT  SINGH
 ALIA:  Will  the  Minister  of

 HOME  AFFAIRS  be  pleased  to  state:
 (a)  what  is  the  proportion  of  IAS

 Officers  to  the  Haryana  Civil  Service
 and  Punjab  Civil  Service  cadre
 officers  in  Haryana  and  Punjab;

 (b)  whether  the  State  cadre  officers
 have  protested  against  increasing
 number  of  388  officers;  and
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 (c)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  8.  D.  PATIL):
 (a)  The  total  authorised  strength  of
 the  IAS  Cadre  of  Punjab  is  160,  the
 number  of  officers  in  position  ag  on
 l--79  was  147.  The  tota]  2ruthorised
 strength  of  the  IAS  Cadre  of  Haryana
 is  147;  the  number  of  officers  in  posi-
 tion  ag  on  l-I-75°  was  3l.  According
 to  the  information  made  available  by
 the  State  Governments  concerned,  the
 strength  of  the  Punjab  Civil  Service
 Executive  Branch  is  240  against
 which  466  officers  are  in  position  and
 the  strength  of  the  Haryana  Civil
 Service  Executive  Branch  is  200
 against  which  40  officers  are  in  posi-
 tion.

 (b)  ang  (०).  A  memorandum  cent
 by  the  President,  Punjab  Civil  Ser-
 vice  (Executive  Branch)  Association
 has  been  received  by  the  Government
 and  the  matter  is  under  considera-
 tion.

 Taking  of  Photographs  of  Naked
 Tribals  and  Clansmen

 5019.  SHRI  PURNA  NARAYAN
 SINHA:  Wil)  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  certain
 naked  tribals  and  clansmen/women
 have  been  photographed  on  payment
 by  the  foreign  tourists  and  these  are
 displayed  in  their  countries  to  show
 that  there  are  traditional  nudes  in
 India;  and

 (b)  what  steps  are  being  taken  to
 prohibit  taking  of  such  objectionable
 photographs  and  also  to  remove
 nakedness  from  amongst  these  tribes/
 clans?

 ’  ‘HE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  No  specific  instance  has  been

 brought  to  notice  of  Government,
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 (b)  The  Indian  Pena]  Code  contains
 Provisions  against  obscenity.  The  Five
 Year  Plang  are  intended  to  raise  the
 standard  of  living  of  the  people,  With
 improvement  in  fhe  economic  stand-
 ards,  it  is  expected  that  all  sections
 will  wear  adequate  clothing.

 Ministers’  Election  Campaign  Tours

 5020.  SHRI  CHHITUBHAI  GAMIT:
 SHRI  K.  MALLANNA:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  the  consideration  of  Government
 to  ask  particularly  the  Ministers  to
 attend  the  Nation’s  business  instead
 of  touring  the  country  during  elec-
 tion  campaign  because  fighting  an
 election  is  a  party  business;  and

 69)  if  so,  the  details  regarding  the
 palicy  of  Government  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANTK  LAL  MANDAL):
 (a)  and  (b).  No  such  proposal  is  under
 consideration  of  the  Government.
 However,  guidelines  regarding  the
 tours  of  Ministers  for  non-official
 purposes  including  election  tours  al-
 ready  exist,  a  copy  of  which  is  en-
 closed.

 Statemeng
 Instructiong  regarding  the  tours  of

 Minister  for  non-officia]  purposes  in-
 cluding  election  tours,  are  contained
 in  several  communications  {issued  and
 re-issued  from  time  to  time,  These
 have  been  summarised  below:
 General  instructiOns

 (I)  Until  a  Minister  demits  office
 he  is  in  charge  of  public  affairs  and
 accordingly  even  while  on  tours,
 whether  for  official  or  private  pur-
 poses,  he  must  continue  to  discharge
 the  responsibilities  ag  Minister.  Hence,

 (a)  he  can  fake  with  him  the
 minimum  personal  staff  needed  for
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 this  purpose  and  guch  gtaff  is  entit-
 led  to  draw  travelling  and  daily
 allowance  under  the  rules;  and

 (b)  when  he  visits  any  place,  the
 district  officers  must  arrange  for
 normal  courtesies  and  security,

 (2)  A  Minister  may  claim  travel-
 ling  and  daily  allowance  only  in  res-
 pect  of  tours  underiaken  for  ofli-
 cial  purposes  i.e.  tours,  actually  neces-
 siated  by  dutieg  which  he  could  not
 perform  at  headquarters.  if  an  offi-
 cial  tour
 business  of  the  Minister,  which  in-
 cludes  party  work,  and  he  has  to
 undertake  any  additional  journey  for
 this  purpose,  he  is  not  entitled  to  any
 travelling  allowance  for  the  additional
 journey.  If  a  Minister  while  on  cfti-
 cial  tour  devotes  any  day  of  his  halt
 exclusively  for  private  business  he  is
 not  entitled  to  daily  allowance  for
 that  day,
 Special  instructions  regarding  election

 tours

 (3)  Whenever  a  Minister  decides
 that  a  meeting  which  ig  going  to  be
 addressed  by  him  ig  an  election  meet-
 ing  he  should  ask  fer  arrangements
 to  be  made  on  his  behalf  non-officially
 and  not  by  Government  servants.  Dur-
 ing  the  election  ‘ours  Government
 meetings  would  be  rare  and  normally
 public  meetings  should  be  considered
 election  meetings  and  all  expenses
 except  those  relating  to  maintenance
 of  law  and  order,  borne  privately.

 (4)  The  role  of  officials  at  election
 meetings  should  be  confined  to  main-
 taining  law  and  order  and  affording
 normal  protection  to  Ministers.

 (5)  No  travelling  expenses  or  daily
 allowance  should  be  charged  by
 Ministers  for  journeys,  which  have,
 for  their  main  purpose,  election  com-
 paign.  It  would  be  presumed  that  for
 gzome  weeks  prior  to  the  poll,  the
 activities,  of  Ministers  on  tour  are
 much  more  concerned  with  elections
 than  with  their  official  duties,

 is  combined  with  privathe,

 (6)  A  journey  undertaken  by  a
 Minister  for  fifliny  »omination  popers
 and  subsequent  tours  to  his  consti-
 tuency  should  be  regarded  as  being
 for  election  purposes.

 (7)  If  a  Minister  who  has  proceeded
 to  his  constituency  for  election  pur-
 poses  at  hig  own  expense,  has  to  pro-
 ceed  to  some  other  place  on  duty,  he
 may  draw  travelling  allowance  limit-
 ed  to  the  amount  admissible  from  his
 headquarters  to  the  other  place  and
 back  to  headquarters.  If  he  hag  to
 return  to  headquarters  from  his  own
 constituency  in  public  interest  by
 interrupting  his  election  work,  he  may
 only  claim  the  return  air  or  railway
 fare.  Public  interest  shall  naturally
 include  attendance  at  al]  Cahinet  and
 Cabinet  -Sub-Committee  meetings.
 Other  meetings  or  conferences  at
 headquarters  should  be  avoided  as  far
 as  possible.

 (8)  Where  a  Minister  has  been
 provided  with  a  car  exclusively  at
 the  expense  of  the  State,  the  car
 should  not  be  used  for  election  pur-

 ‘poses,  Even  where  a  car  is  provided
 by  the  State  but  the  Minister  ig  given
 an  allowance  for  mairitenance  of  the
 vehicle,  it  is  not  desirable  to  use  such
 vehicle  for  election  purposes.

 Chairman-cum-Managing  Director  of
 N.T.C.

 5021,  SHRI  SHARAD  YADAV:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  it  is  fact  that  Govern-
 ment  have  recently  selected  a  Chair-
 man-cum-Managing  Director  to  take
 over  the  charge  of  National  Textile
 Corporation  (WBABO)  Limited  Cal-
 cutta;

 (b)  whether  Government  are  con-
 sidering  to  create  a  new  post  for  Deputy
 Chairman-cum-MD  or  Joint  Chair-
 man-cum-MD;  and

 (९)  the  considerations  for  creating
 the  new  post  of  Deputy  Chairman-
 eum-M.D.  or  Joint  Chairman-cum-
 MD?  45
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Yes,"  Sir.

 (b)  ang  (c).  Yes,  Sir,  Government
 is  considering  appointment  of  a  Joint
 Chairman-cum-Managing  Director  in
 the  Subsidiary  Corporation  in  order
 to  improve  its  working  by  strengthen-
 ing  its  administrative  set  up.

 Trade  Union  Workers  killed  in
 Dhanbad

 5022.  PROFESSOR  SAMAR  GUHA:
 SHRI  C.  K.  CHANDRAPPAN:

 Wil]  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  attention  of  Government
 has  been  drawn  to  the  shocking  report of  Inllng  of  500  trade  union  workers
 in  Dhanbad  area  during  last  few
 months;

 (b)  in  view  of  location  of  many Central  Government  institutions  in  that
 area,  have  the  Government  asked  for
 a  report  about  the  violent  ineident
 there  from  the  Bihar  Government,

 (ec)  if  so,  facts  thereabout,  and
 (ad)  the  steps  taken  for  Maintaining peace  and  law  and  order  m  Dhanbad area?

 THE  MINISTER  OF  STATE  iN THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL): (a)  Yes,  Sir,  According  to  informa-
 tion  received  from  the  Government
 of  Bihar,  54  murderg  were  committed
 in  Dhanbad  district  in  978  and  i979
 (till  February).  Of  these,  2i  resulted
 directly  from  inter-union  and  inter-
 union  clashes.

 (b)  to  (d).  Government  are  in
 touch  with  the  State  Government  in
 the  matter.  The  local  authorities
 have  initiated  action  against  several
 musclemen  and  bad  characters  in  the
 area  under  the  Crime  Control  Ordi-
 mance  of  Bihar.  The  State  Govern-
 ment  have  also  instructed  the  local
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 authorities  to  continue  action  ageinst
 goondas  ang  Jewless  elements  with
 firmness.  The  proposals  of  the  State
 Government  for  opening  of  more
 police  stations  and  outposts,  for  moder-
 nising  the  police  in  this  area  by  pro-
 viding  more  transport  and  wireless
 sets  and  for  establishing  more  courts
 for  expediting  trial  of  long  pending
 cases,  are  being  actively  considered
 by  the  Central  Government.  The  Uni-
 on  Home  Minister  has  recently  taken
 few  meetings  which  were,  inter  alia,
 &ttended  by  the  Chief  Minister,  Bihar,
 Union  Ministers  of  Energy,  Labour
 and  Steel  and  senior  officials  of  the
 concerned  Ministries  to  take  a  deci-
 sion  on  Steps  netessary  for  improving
 the  law  and  order  situation  in  the
 Dhanbad  area,

 Emergency  excesses  cases  of  Punjab

 5023,  DR  BALDEV  PRAKASH:
 Will  the  Mfnister  of  HOME  AFFIARS
 be  pleased  to  state:

 (a)  whether  the  Shah  Commission
 referred  the  emergency  excesses  com-
 plaint  cases  to  the  Punjab  Government
 for  disposal  and  the  Punjab  Govern-
 ment  has  referred  those  cases  to
 Gurdev  Singh  Commission;

 (b)  whether  Gurdev  Singh  Commis-
 sion  adjourned  the  proceedings  of  the
 Shah  Commission  cases  on  3lst  Dec-
 ember,  1978;

 (c)  what  steps  have  been  taken  for
 the  disposal  of  unfinished  cases,  by
 the  Punjab  Government  as  well  as  the
 Central  Government;

 (d)  whether  the  emergency  victim
 workers  Association  Punjab  made
 many  representations  to  the  Centre  and
 the  State  Government  and  requested  to
 extend  the  period  of  Commission  and
 finish  the  pending  cases,  if  BO,  the  ac-
 tion  taken  by  Government;  and

 (e)  whether  the  reports  of  the  Shen
 Commission  on  all  the  States  of  the
 country  in  Emergency  excesses  has
 been  made,  if  so,  why  the  report  on
 Punjab  Government  hag  been  delayed?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b)  The  Punjab  Government
 referred  the  category  IV  emergency
 complaints,  referred  to  them  by  the
 Shah  Commission,  to  the  Gurdev
 Singh  Emergency  Excesses  Enquiry
 Authority,  and  not  to  the  Gurdev
 Singh  Commission  of  Enquiry  which
 was  set  up  by  the  State  Government
 for  certain  other  matters.  Some  of
 these  complaints  were  also  referred
 by  the  State  Government  to  another
 Authority  headed  by  8.  Jasmey  Singh,
 District  and  Sessions  Judge  (Retd.)
 The  team  of  both  these  Authorities
 expired  on  31-12-78,

 (c)  The  State  Government  have
 decided  to  entrust  the  unfinished  cases
 to  the  Gurdev  Singh  Commission  of
 Inquiry  which  is  stil)  functioning.

 (d)  Yes,  Sir.  As  Stated  in  reply  to
 part  (c),  the  unfinished  cases  have
 been  decided  to  be  entrusted  to  the
 Gurdev  Singh  Commission  of  Inquiry
 whose  present  term  is  upto  March
 3i,  1979.  This  is  likely  to  be  extend-
 ed.

 (e)  The  Shah™  Commission  has  al-
 ready  given  its  reports  in  respect  of
 emergency  excesses,

 Move  to  increase  price  of  Core  Sector
 Prodact  (Cement)

 5024.  SHRI  DHARMAVIR
 VASISHT:  Will  the  Minister  ०६  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  there  is  a  move  to  spon-
 sor  an  increase  in  the  price  of  core
 sector  product  cement;

 (b)  if  so,  whether  it  was  not  against
 the  Jha  Committee  on  direct  taxes  re-
 commendations;  and

 (c)  if  so,  what  would  be  the  im-
 pact  on  the  production  of  this  item  and
 the  present  price  structure?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (e)  The  present

 pricing  period  for  the  Cement  Indus--
 try  is  scheduled  to  end  on  3lst  March,
 i979.  The  High  Level]  Committee  on
 Cement  Industry  has  made  a  number
 of  recommegndationg  including  revi-
 sion  ef  the  price  structure  for  the
 period  979—82.  These  recommenda-
 tions  are  being  processed.

 Use  of  C.R.P.  Forces  in  Arunachal
 Pradesh

 5025.  SHRI  PURNANARAYAN
 SINHA:

 Will  the  Minister  of  HOME
 AFFAIRS  te  pleased  to  state:

 (a)  whether  the  Arunachal  Pradesh
 Administration  used  Central  Reserve
 Police  Forces  placed  at  its  disposal  to
 forcibly  occupy  an  Assam  Primary
 School  at  Phulaguri/Phulbari  village
 claimirg  it  to  be  in  Arunachal  Pradesh
 terr:to  y;

 (b)  whether  Government  officers  of
 the  Union  Territory  refused  to  vacate
 the  school  premises  and  the  village
 until  after  the  protest  lodged  by  the
 Assam  Government;

 (c)  whether  Arunachal  Administra-
 tion  has  already  forcibly  occupied  por-
 tion  of  viilage  Baligaon  near  Bandar-
 dewa  border  approach  to  Itanagar  and
 erected  forest  Depariment’s  offices  and
 continues  to  threaten  the  villagers  with
 forcible  eviction  from  their  perma-
 nent  holdings  necessitating  daily  police
 patrolling  from  Assam  side  to  prevent
 violence;  and

 (a)  if  so,  what  steps  Government
 propose  to  take  to  defend  the  territo-
 ries  of  Assam  State  from  such  inva-
 sions  from  jhe  States  created  by  it-
 self  under  the  States  Reorganisation
 Act  of  97i2

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  “LAL  MANDAL):
 (a)  to  (c)  Arunachal  Pradesh  Gov-
 ernment  were  consulted  in  the  matter
 and  they  have  denied  any  forcible
 occupation  in  Assam  territory  of  the
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 schoo]  building  at  Phulaguri/Phulbari
 village  or  any  portion  of  Batlgaon
 village.

 (d)  Does  not  arise,

 हिसावी  स्टेनोपग्राफरों  के  चेतन

 5026.  डा०  रामजी  सिह  :  क्‍या

 गह  मत्री  यह  बताने  की  कपा  करेगे
 कि :

 (क)  क्‍या  दिवभाषी  स्टेनोग्राफरों
 और  स्टेनोग्राफपों  को  समान  बेतन  देना
 नन्‍्यायोचित  और  तक  सगत  है  ;

 (ख)  यदि  हा,  तो  क्‍या  दि्विभाषी
 स्टेनोग्राफरों  के  प्रति  यह  भारी  अन्याय

 नहीं  है  कि  दो  भाषाओं  मे  कार्य  करने  मे
 दक्ष  स्टेनोग्राफरों  को  सामान्य  स्टनों-
 आफरों  के  समान  वेतन  मिले  ;

 (ग)  क्या  द्विभाषी  स्टेनोग्राफरों  को
 प्रोत्साहन  देने  के  उद्देश्य  से  सरकार  का
 विचार  इस  बारे  में  कोई  ठोस  कार्यवाही
 करने  का  है  ;  और

 (घ)  यदि  हा,  तो  कब  तक  शौर
 यदि  नहीं,  तो  इसके  क्‍या  कारण  है  ?

 गृह  संत्रालप  सें  तथा  विधि-न्याथ  झौर
 कस्पनोीं  कार्य  संत्रालप  सें  राज्य  मंत्री
 बुस्ी  एस०  डी०  पाटिल)  :  (क)  शौर
 (ख).  केन्द्रीय  सचिवालय  आशुलिपिक
 सेवा  मे  दिवभाषी”  अभ्रथवा  “एक
 भाषी”  स्टेनोग्राफर  को  कोई  अ्रलग
 श्रेणी  नहीं  है।  उम्मीदवारों  को  हिन्दी
 अथवा  भग्नेजी  में  भाशुलिपि  की  परीक्षाएं
 देने  का  विकल्प  होता  है  ।जो  उम्मीदवार
 झाशुलिपि  परीक्षा  हिन्दी  में  देने  का

 पविकल्प  लेते  हैं  जन्दे  नियुक्ति  के  पश्चात्‌
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 अंग्रेजी  प्राशुलिपि  सीखनी  भ्रावश्यक  होती
 है  तथा  जो  अंग्रेजी  मे  आशुलिपि  परीक्षा
 देने  का  विकल्‍प  लेते  है  उन्हें  हिन्दी
 झआशुलिपि  सीखने  झावश्यक  होती  है  t
 इसमे  किसी  तरह  का  अन्याय  निहित
 नहीं  है  क्योंकि  सबधित  व्यक्तितयों  को
 कोई  अतिरिक्त  कार्य  नहीं  करना  पड़ता  t

 (ग)  तथा  घ) «  जिन  लोगी  ने
 अग्नेजी  माध्यम  से  पर्रक्षा  दी  थी  उन्हें
 हिन्दी  में,  तथा  जिन्हे  ने  हिन्दी  भाध्यम
 से  परीक्षा  दी  थी  उन्हें  अग्रेजी  मे  प्रशिक्षण
 दिए  जाने  के  लिए  पहले  से  ही  व्यवस्था
 मौजूद  है  1  यह  प्रशिक्षण  सरकार  के
 खर्चे  पर  कार्यालय  समय  के  दौरान  दिया
 जाता  है  ।  प्रशिक्षण  पाठ्यक्रम  के  सफल"  t-
 पूर्वक  पूरा  करने  पर  श्रग्रिम  वेतन  वृद्धियो,
 नकद  पुरस्कार,  एक  मुश्त  पुरस्कार  आदि
 के  रूप  मे  वित्ताय  प्रोत्साहन  भी  दिए
 जाते  है  1

 LAS.  Cadre  to  Miming  Officers  in
 Bihar

 5027.  SHRI  HALIMUDDIN'  AH-
 MED.  Willi  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  some  Mining  officers
 with  technical  background  only  are
 being  recommended  for  IAS  in  Bihar
 against  State  quota;

 (b)  if  so,  whether  these  officers  have
 administrative  experiences,  and

 (c)  if  not,  the  reasons  for  giving  them
 IAS,  cadre  thereot?

 ‘  THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S  D.  PATIL):  (a)  No  such
 information  is  available  in  the  De-
 partment  of  Personnel  and  Adminis-
 trative  Reforms  because  the  minutes
 of  the  meeting  of  the  Selection  Com-
 mittee  to  consider  the  cases  of  non-
 State  Civil  Service  officers  for  a  ap~
 Ppointment  to  the  LAS,  Cadre  in
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 Bihar  which  met  on  28th  and  29th
 December,  978  have  not  been  receiv-
 ed  so  far.

 (b)  and  (ec)
 arise.

 Question  does  not

 Government’y  policy  re.  Hindi

 5028.  PROF,  P.  G.  MAVALANKAR:
 ‘Will  the  Minister  of  HOME  AFFAIRS
 ‘be  pleased  to  state:

 (a)  whether  Prime  Minister  said  re-
 cently  while  touring  Tamil  Nadu  that

 every  Indian  if  he  were  a  patriot  must
 learn  Hindi;

 (b)  if  so,  the  precise  statement  he
 made  and  the  occasion  and  reasons
 thereof;

 (c)  whether  the  said  statement  cau-
 sed  opposition  and  resentment  in  some
 quarters;  and

 (d)  the  exact  official  stand  of  the
 Government  of  India  on  this  language
 question?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 {SHRI  DHANIK  LAL  MANDAL):
 (a)  and  (b)  During  his  visit  to
 Madre:  while  answering  questions  at
 a  Press  Conference  on  29th  Jan,
 the  Prime  Minister  had  said  that  the
 compulsion  of  patrictism  and  not
 compulsion  of  law  will  make  us  rea-
 lise  the  need  to  know  one  language
 which  would  link  people  of  all  parts
 of  the  country.  He  had  also  added
 that  there  was  no  question  of  imposi-
 tion  of  Hindi  on  any  State.

 {e)  The  aforesaid  statement,  ag  re-
 ported  in  the  press,  did  cause  some
 reaction.

 (d)  The  Government  fully  stands
 by  its  commitment  that  Hindi  will  not
 be  imposed  on  the  non-Hindi-speak-
 ing  people,  The  Officia,  Languages
 Act,  1963,  as  amended  in  1967,  pro-
 vides  for  the  continued  use  of  English,
 alongwith  Hindi,  till  the  legislatures
 of  all  the  States  which  have  not  adopt-
 ed  Hindi  as  their  official  language

 il0  LS—4.

 have  passed  resolutions  for  the  dis-
 eontinuance  of  the  use  of  English  and
 efter  considering  these  resolutions,
 similar  resolutiong  have  been  passed
 by  each  House  of  Parliament.

 पुलिस  प्रायुकत,  बंगलोर  द्वारा  की  गई
 स्वीकरोक्ति

 5029.  श्री  मृत्युंजय  प्रसाद  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्या  उनका  ध्यान  विशेष  रूप

 से  शाह  आयोग  के  तीसरे  प्रतिवेदन  और

 अन्तिम  प्रतिवेदन  उसके  पृष्ठ  73,  पेरा

 9.45  (iV)  की  झोर  दिलाया

 गया  है  और  यदि  हां,  तो  पुलिस  ल  युक्त
 बंगलौर  द्वारा  आयोग  के  समक्ष  की  गई

 इस  स्वीकारोक्ति  के  बारे  में  सरकार

 की  क्या  प्रतिक्रिया  है,  कि  इन्दिरा  सर-

 कार  के  विरोधी  नेताओ्रों  की  याचिका

 दायर  करने  वाले  वकील  के  विरुद्ध  शांति

 भंग  होने  की  आशंका  का  आरोप  इसलिये
 लगाया  गया  था  कि  उसने  उच्च  न्यायालय

 में  याचिका  दायर  की  थी  और  इस
 कारण  से  पुलिस  आयुक्त  के  आदेश  पर

 उसे  20  दिसम्बर,  975  से  20  जनवरी,
 977  तक  |  वषं  i  मास  की  अवधि

 के  लिए  कद  किया  गया  था  और  यह
 निर्गय  करना  उनकी  गलती  थी;  और

 (ख)  क्या  पुलिस  आयुक्त,  बंगलौर  का

 पद  केन्द्र  सरकार  के  प्रशासनिक  नियंत्रण

 के  श्रधीन  है  अथवा  कर्नाटक  सरकार  के

 और  यदि  वह  कनद्र  सरकार  के  अधीन  है
 तो  क्‍या  केन्द्र  सरकार  का  विचार  इस

 पुलिस  आयुक्त  की  उपयुक्त  अनुदेश  देने

 का  है  अथवा  इस  बारे  में  कर्नाटक

 सरकार  को  उपयुक्त  अनुदेश  देने  का

 है  ?

 गृह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  (क)  और  (ख).



 99  *  Written  Answer)  MARCH  2,  3४9

 सरकार  मे  शाह  झायोगन  को  तीसरी
 शौर  झंतिम  रिपोर्ट  की  सावधानी  से
 जांच  की  थी  भौर  पच्लुछेद  19.145

 (4)  को  भी  देखा  था  ।

 शाह  भायोग  द्वारा  पुलिस  आयुक्त,
 बंगलौर  को  जांच  झायोग  भ्रधिनियम  की
 धारा  8-ख  के  अधीन  एक  नोटिस  श्रौर
 जांच  झायोग  नियमों  के  नियम  5(2)  (क)
 के  झघीन  समन  जारी  किये  गये  थे  ।
 झायोग  के  समक्ष  उन्होंने  बयान  दिया  कि
 उन्होंने  श्री  रामा  जोइश  की  नजरबन्दी
 के  झादेश  उसकी  व्यवसायिक  गतिवधि
 को  'राजनतिक  समझकर  नेकनियती  से
 जारी  किए  थे  और  कहा  कि  “मेरा  स्पष्टी-
 क्रण  यह  है  कि  यह  निर्णय  करने  की
 एक  गलतो  है”  ।  झायोग  ने  निर्णय
 किया  था  कि  मामले  पर  झागे  कारंवाई
 न  की  जाए  t

 बंगलौर  के  पुलिस  झायुक्त  का  पद
 कर्नाटक  सरकार  के  प्रशासनिक  नियत्नरण
 के  झधीन  है  1

 सरकार  ने  शाह  झायोग  के  निष्कर्ष
 मान  लिए  हैं  t

 Oelebration  of  Shasthipoorti  by  Chief
 Minister  of  Andhra  Pradesh

 5030.  SHRI  BAPU  KALDATE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Central
 Government  machinery  was  utilised  by
 the  Chief  Minister  of  Andhra  Pradesh
 to  celebrate  hig  “Shasthipoortr’  in
 twin  cities  of  Hyderabad  recently;
 and

 (b)  if  80,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  and  (b)
 No  instance  of  utilisation  of  Central
 Government  Machinery  by  the  Chief

 *

 with
 thipoorti”  has  been  brought  to  our
 notice.

 *

 Labour  Legislation  in  Term,  of  Wages,
 Condition  of  Work  and  Returns

 603l.  SHRI  M.  ्  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  ्,  M.  SAYEED;

 Wil)  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  bis  Ministry  are  consi-
 dering  a  proposal  that  the  small  scale
 entrepreneurs  may  be  freeq  from  some
 irksome  formalities  required  under
 the  existing  labour  legislation  in  terms
 of  wages,  condition  of  ‘work  and
 returns  to  be  submitted  to  the  various
 authorities;

 (b)  ig  so,  when  the  final  decision  is
 likely  to  be  taken;

 (c)  whether  thig  was  discussed  in
 the  l4th  meeting  of  the  All  India  Small
 Scale  Industries  Board;

 (d)  when  the  legislation  in  this  re-
 gard  is  likely  to  be  introduced;  and

 (e)  whether  the  workers  have  been
 consulted  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV);  (a)  and  (०)  No,  Sir,

 (c)  The  issue  was  discussed  in  the
 wider  context  of  the  restrictive
 nature  of  various  formalities  to  be
 complied  with  by  the  SSI  Units,  and
 the  need  for  eleminating/simplyfying
 some  of  these  procedural  require~
 ments  and  inspections,

 (d)  While  no  legislation  in  this
 regard  is  under  contemplation,  action
 relating  to  a  review  of  the  existing
 regulations,  procedureg  etc.  is  in  pro-
 gress:

 (e)  Does  not  arise.
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 Udiiestiqn  of  Mulberry  Leaves

 ‘8032,  SHRI  DINEN  SHATTA-
 CHARYA:  Will  the  Minister  of  IN-
 DUBTRY  be  pleased  to  state:

 (a)  whether  Government  have
 zeceived  any  suggestion  from  the
 Centre  of  Indian  Trade  Unions  for  uti-
 sation  of  Mulberry  leaveg  in  Delhi,
 Western  U-P.,  Haryana,  Punjab  and
 Himachal  Pradesh  for  growing  silk
 cocoons  with  a  view  to  create  emply-
 ment  in  the  rural  sector;  and

 b)  whether  Government  are  aware
 of  the  possibility  of  utilising  the  -nul-
 berry  trees  in  the  said  areag  for  enlarg-
 ing  cultivation  of  Mulberry  silk?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SSRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Yes,  Sir.

 (b)  The  Mulberry  trees  grown  in
 Billy  tracks  and  hedgeg  are  being
 utilised  or  silk  worm  rearing  in  Pun-
 jab,  Himachal  Pradesh,  and  U.P.  to
 a  itmited  extent  due  to  certain  cli-
 matic  and  economic  factors.  An  inten-
 sive  gericulture  development  pro-
 gramme  has  been  initiated  in  the
 Yerrai  region  of  U.P.  to  be  implement-
 ed  over  a  period  of  two  yearg  ending
 8i-3-960,  The  scope  for  the  introduc-
 tion  of  sericulture  in  the  Union  terri-

 tory  of  Delhi  is  limited  because  of
 climatic  conditions  and  high  uzban
 Yabour  cost  and  also  the  scarcity  of

 sland  for  regular  cultivation  of  mul-
 berry  without  which  it  is  not  likely
 te  be  profitable.

 get  का  उत्पादन

 5033.  झं.मती  चाह्ती  :
 क्‍या

 खदोग  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि :

 (क)  देश  में  मिलने  ट्रकों  का

 उत्पादन  होता  है,  बितने  ढ््कों  का  झायात

 किया  जाता  हैं  भौर  गया  उनकी  सप्लाई

 भांग  के  भनुसार  है;  यदि  नहीं,  तो

 द
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 सरकार  इस  सभ्यन्ध  में  क्या  उपाय  कर
 रही  है  ;

 (@)  द्रको  के  डोलर  भौर  डिरस्ट्र  डपूटर
 नियुक्त  करने  का  तरीका  क्‍या  है  शौर
 क्या  थे  बड़े  एकाधिकारवादी  हैं;  शौर

 (ग)  क्या  में  ट्रकों  को  मनमाने
 ढंग  से  ढ्र्क  एप्लायर्स  को  बेचते  हैं  और
 घोर  बाजार  (ब्लैक)  में  बेचते  हैं  तथा
 देहाती  लोगों  झौर  भूतपूर्व  सनिकों  को
 उनके  कार्पालय  के  महीने  में  चार-पांच
 चक्कर  लगाने  के  बाद  भी  सन्तोषजनक
 उत्तर  नहीं  देते  ओर  बे  दिन  में  केचल
 दो  घंटे  कार्यालय  खोलते  हैं  ?

 उद्योग  संत्रालय  में  राज्य  मंत्री  (कुमारी
 झाभा  साइति)  :  (क)  पिछले  दो  बर्ष
 के  दोरान  देश  में  निर्भित  टूक/बस  चैसिसों
 की  सख्या  निम्न  प्रकार  है

 1976-77  46,502  नगर

 i977-78  41,244  नग

 थास्तय  में  ट्रक/बस  चंसियों  का
 कोई  झायात  नहीं  हुआ  हैं  1  चालू  वर्ष
 के  दोरान  चैसिसों  की  मांग  बढ़  गई  है।
 इन  उत्पादों  की  उपलब्धता  में  बूद्ध
 के  उद्देश्य  से  देशी  निर्माण  मे  वृद्धि  के

 लिए  पिशेष  प्रयास  किये  गये  थे  ।  चालू
 वित्तीय  थ्ष  में  फरवरी,  1979  *  श्रन्त
 तक  पिछले  ष  की  इसी  अवधि  मे

 36,653  नगों  की  तुलना  में  51,457
 नगों  के  देशीय  उत्पादन  हुआ  ।  झत:

 बड़ी  हुई  मांग  को  पूरा  करने  के  लिए
 इस  उत्पादन  में  स्पष्ट  बद्ध  हुई  है  ।
 तथापि  टेल्को/भशोक  रेलेंड  मेक  के

 चेप्तिसों  के  लिए  विशेष  रूप  से  प्रतीक्षा
 करनी  पड़ती  है  बढ़ती  हुई  मांग  को

 पूरा  करने  के  लिए  विभिन्न  उपाय  किये

 जा  रहे  हैं।
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 (@)  और  (7).  चूंकि  चैसिसों  के
 वितरण  तथा  बिक्री  पर  कोई  सरकारी
 नियन्त्रण  नहीं  है  स्त  वाणिज्यिक  वाहनों
 की  बिक्री  तथा  बितरण  के  लिए  सरकार
 द्वारा  कोई  मापदंड  निर्धारित  नहीं  किया
 गया  है।  सरकार  को  विशिष्ट  शिकायतें
 प्राप्त  होने  पर  वाणिज्यिक  गाड़ियों  के
 निर्माताओं  के  साथ,  जो  कि  सभी  निजी
 क्षेत्र  में  हैं,  सरकार  द्वारा  आवश्यक  तथा
 उपचारात्मक  कारवाई  की  जाती  है!

 Closure  of  Industries  in  Maharashtra

 5034.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  as  a
 result  of  strikes  of  Road-way  tankers
 of  diesel  and  Furnace  Oil,  the  indus-
 tries  in  rural  areas  have  closeq  down
 in  Maharashtra;

 (b)  what  has  been  the  total  loss
 suffered  by  the  industries  consequeat
 to  the  strikes  mentioneg  above;  and

 (c)  what  action  has  been  taken  by
 Government  to  improve  the  situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (०),  Private  road
 tanker  owners  in  Maharashtra  went
 on  a  strike  from  Ist  February,  97S
 on  the  issue  of  increasing  charges  of
 transportation  of  petroleum  products
 by  road.  As  ७  result  of  this,  problems
 were  faced  by  oil  companies  in  distri-
 buting  petroleum  products.  To  over-
 come  this  problem,  oil  companies
 pressed  into  service  their  own  fleet
 of  road  tankers  to  the  maximum  ex-
 tent  possible  supplemented  by  ration-
 alisation  in  the  utilisation  of  railway
 tankers  to  the  maximum  extent,  in-
 spite  of  these  steps.  consumers’  de-
 mand  could  not  be  met  in  full.  The
 fleet  owners  have  since  been  persuaded
 to  withdraw  the  stike  ang  the  strike
 was  withdrawn  on  2list  February,
 1979,  Since  the  withdrawal  of  the
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 strikes,  oil  companies  with  the  help
 of  their  own  fleet  of  tankers,  as  well
 as  those  of  private  owners,  have  been
 trying  their  best  to  meet  full  demand
 of  the  consumers  and  it  is  felt  that
 the  situation  has  more  or  less  normal-

 ised  now.  A  precise  estimate  of  the
 loss  in  industrial  production  suffered
 by  unitg  on  account  of  the  above
 strike  is  not  readily  available.

 mais  पेपर  मिल  में  छंटनी

 5035.  श्री  थमुना  प्रसाद  शास्त्रों  ¢

 क्या  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  मध्य  प्रदेश

 के  शहडोल  जिले  में  स्थित  अ्रमलाई  ओरि-

 यत्ट  पेपर  मिल  के  प्रबन्धकों  ने  पिछले

 दो  महीनों  में  लगभग  1500  मजदूरों
 की  छंटनी  कर  दी  है  और  यदि  हां,  तो

 इसके  क्‍या  कारण  हैं  ;

 (ख)  इस  मिल  में  जनवरी  और

 फरवरी,  979  में  अलग-अलग  कितने

 टन  कागज  का  उत्पादन  हुआ  और  इससे

 पहले  अक्टूबर  और  नवम्बर,  978  #

 प्रतिदिन  कितने-कितने  टन  कागज  का

 उत्पादन  हुआ  था;  और

 (ग)  केन्द्रीय  सरकार  ने  उनको  पुनः
 रोजगार  दिलाने  के  लिये  क्या  कायवाही
 की  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री
 जगदम्बी  प्रसाद  घादव  )  :  (क)  और  (ग).
 सरकार  को  ओरियन्ट  पेपर  मिल,

 ग्रमलाई  (मध्य  प्रदेश)  में  तनावपूर्ण
 श्रमिक  संबंधों  के  बारे  में  रिपोर्ट  मिली

 हैं।  मिल  प्रबंधकों  ने  बताया  है  कि  मध्य

 प्रदेश  सरकार  द्वारा  पंच  निर्णय  के  लिए
 मामला  औद्योगिक  न्यायालय  को  भेज

 दिया  गया  है।
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 /«
 ४२४  (७)  'भिल  में  जनवरी,  79  तथा

 फरवरी,  79  में  बनाये  गये  कागज  का
 परिमाण  क्रमश'  «6208l  मी०  टन  तथा
 285  मी०  टन  था  |

 प्रतिदिन,  अक्तूबर,  978  तथा  नव-
 स्वर,  978  मे  तेयार  किये  गये  कागज
 का  परिमाण  सलग्न  वितरण  मे  दिया
 गया  है  ।

 विवरण

 झोरियिन्ट  पेपर  मिलस,  मलाई  मध्य
 ब्रदेश)  मे  प्रतिदिन  अक्तूबर,  i978
 तथा  नवम्बर,  978  में  तेयार  किये  गये
 कागज  का  परिमाण  बताने  वाला  विवरण  i

 तारीखे  अक्तृबर  ,  नवम्बर,
 978  l978

 a  2  3

 5.3  0l.2

 2  6.5  29.8

 3  242.4  89.5

 4  33.5  97.2

 5  231.1  33.2

 6  हे  2.8  98.0

 7  द  85.8  200.6

 8  .  272.1  202.7

 9  .  202.5  5.8

 १0  .  386.3  150.1

 |  .  44.6  183.2

 8  .  255.3  156.3

 33  .  83.3  86.9

 4  :  i38.7  46.8

 pry  °  48.9  2i8.7

 6  or:  rt  |

 1  2  3

 7  39  2  27.  9
 8  57  5  185.1
 9  253  9  27.4
 20  79.4  46.0
 21  7I,..  116.6
 22  32.0  32.0
 23  79  4  145.9
 24  171  0  46.5

 25  248  4  87.2
 26  45.9  80 I
 27  83.0  57.5

 28  87.9  9.9

 29  ‘  20.2  168.1

 30  285.7  83.6
 3!  डर  114.1

 योग  5557.0  54.0

 Sophisticated  System  to  Test  Stresses
 Strains  of  Aircrafts

 5036.  SHRI  G.  Y.  KRISHNAN:
 DR.  BAPU  KALDATE:

 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleaseg  to  state:

 (a)  whether  it  ig  a  fact  that  the
 National  Aeronautical  Laboratory  at
 Bangalore  has  developed  a,  highly
 sophisticated  system  to  test  the  stresses
 and  strain  of  an  aircraft;  and  ।

 (५)  if  80,  the  detaila  thereof?  i

 THE  PRIME  MINISTER  (SHR?
 MORARJI  DESAI):  (a)  and  (b).  The
 National  Aeronautical  Laboratory  haa
 developed  two  sophisticated  systems

 useful  for  testing  of  stresses  and
 mraing  of  aircraft.  |

 le
 (i)  The  strains  which  an  aircrafé
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 which  have  been  developed  by  the
 Laboratory  and  the  data  is  fed  to  a

 +  §00-channel  data  system
 This  facility  is  used  for  static  test-
 ing  of  aircraft;  and  enables  g  dater-
 mination  of  the  stresses  to  which
 the  aircraft  ig  subjected,  normally
 under  flight  load.

 (ii)  A  hybrid  computer  controlled,
 fatigue-life  evaluation  facility,  which
 is  designed  to  stimulate  loads  and
 load  cycles  to  which  the  aircraft  is
 subjected  enables  a  determination
 of  the  useful  life  of  the  aircraft
 under  norma]  operation.  Changes  of
 design  and  materials  used  may
 than  be  possible  to  obtain  increased
 aircraft  life.

 Purchase  of  Cotton  by  Cotton  Corpora-
 tion  of  India

 5037.  DR.  P.  V.  PERIASAMY:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  Cotton  Corporation
 of  India  has  been  purchasing  cotton
 directly  from  the  open  market  through
 traders  ang  not  through  cooperative
 bodies;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  the  steps  taken  by  Government  to
 remedy  the  drawbacks  in  the  coopera-
 tive  sector  sc  that  the  Cotton  Corpora-
 tion  purchaseg  cotton  through  them?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  No,  Sir.  As  a  matter
 of  policy,  the  Cotton  Corporation  of
 India  purchases  kapas  from  growers
 in  the  regulated  markets  by  partici-
 pating  in  open  auctions  held  under
 the  aegies  of  Agricultural  Market
 Committees.  The  Corporation  also
 purchases  fully  pressed  bales  from
 Cooperative  Marketing  Societies  only
 They  do  not  purchase  from  traders.

 ra  ' % 3
 7  Ge)  and  ©),  Do  not  ative.  द  दु  है|
 sae any
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 Sequest  from  Farmers  not  te  1
 Oothon

 5038,  SHRI  छू,  SURYANARAYANA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  farmers  requested
 Government  not  to  import  cotton  from
 any  other  country  and  to  fix  a  price  of
 Rs.  600  per  quintal  of  MCU-5  variety
 cotton  so  that  the  Ryots  could  get  a
 reasonable  return;  and

 (b)  if  so,  the  action  taken  by
 Government  thereon?

 the

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (a)  and  (b).  There  have
 been  representations  from  various
 Associations,  State  Governments  and
 farmers  urging  Government  not  to
 umport  cotton  from  abroad.  This  Mi.
 nistry  is,  however,  not  aware  of  any
 representation  for  fixing  price  of
 MCU-5  variety  of  cotton  at  Rs  600
 per  quintal.

 There  is  no  proposal  to  import
 cotton  from  abroad  during  the  cur-
 rent  cotton  season,

 Reduction  in  rmport  Duty  on  Polyester
 Filament  Yarn

 5039.  SHRI  A.  R,  BADRI
 NARAYAN:

 SHRI  P.  M.  SAYEED:
 SHRI  M.  V.  CHANDRA-

 SHEKHARA  MURTHY:

 Will  the  Minister  of
 be  pleased  to  state:

 (a)  whether  reduction  tn  the  import
 duty  on  polyester  filament  Yarn,  ime
 position  of  gradal  system  of  levy  on
 blended  fabrics  and  the  involvement  of
 the  National  Textile  Corporation  in  the
 blended  fabrics  are  some  of  the  major
 developments  of  the  first  ever  muyltt-,
 fibre  textile  policy

 (b)  if  8०,  to  what  extent  the  polyester
 yarn  import  duty}  rill  be  reduceds

 INDUSTRY

 .
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 (¢)  whether  the  Industry  Minister
 fhas  framed  up  proposal  to  this  effect;
 and

 (a)  the  main  features  of  the  multi-
 Abre  cloth  policy?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (ad).  Secretaries
 Committee  constituted  to  suggest
 future  import  policy  etc,  for  man-
 made  fibre/yarn,  submitted  a  com-
 prehensive  report  covering  fiscal
 measures,  future  import  policy,  mul-
 tiflbre  textile  policy  etc.  The  report
 is  still  under  the  consideration  of  the
 Government  and  decisions  on  the  re-
 commendationg  are  expected  to  be
 taken  shortly.  A  statement  will  be
 placed  on  the  Table  of  the  House  as
 soon  88  a  final  decision  is  taken  by
 the  Government  on  this  subject.

 थराठवाडा  में  चमड़ा  उद्योग  को  सहापता

 5040.  श्री  केशवराब  घोडे  :  क्‍या
 अश्यौग  मत्री  यह  बताने  की  कृपा  करेगे
 बि

 (क)  चप  1977~78  और  978
 79  के  दौरान  महाराष्ट्र  के  मराठघाड़ा
 अदेश  में  चमडा  उद्योग  को  कितनी

 सहायता  दी  गई  ;  शौर

 (ख)  किसनी  संस्थाझ्रों  ने  सहायता
 मांगी  थी  झौर  सरकार  ने  जन  पर  क्‍या
 कार्यवाही  को  है  ?

 उद्योग  मंत्रालय  में  राज्य  संत्री  (करी
 जगदम्यी  प्रसाद  धादव)  :  (क)  कारो-
 भरों  की  रोजगार  गारन्दी  योजना  के
 लिये  जिला  सहकारी  बैकों  द्वारा  नकद
 ण  व्यवस्था  के  झधघीन  सहायता  देने

 'के  झलाबा  महाराष्ट्र  राज्य  खादी  तथा
 झ्रामोद्योग  बोर्ड  ने  परभानी  भीर,  नामडेड,

 रि  र्
 लया  धोरंगाबाद

 हिन
 5

 सिलॉकर  भराठ्याड़ा  भें

 मुकर  चंच्ोग  विकास  के  लिये

 1977-78  में  4.43  लाख  रुपये  तथा
 i978~79  (दिसम्बर.  978  तक)
 4.  74  लाख  रुपये  की  वित्तीय  सहायता

 प्रदान  की  थी

 (ख)  जिन  समितियों  ने  सहायता
 मांगी  थी  उनकी  संख्या  के  सबंध  में
 जानकारी  इसलिये  उपलब्ध  नहीं  है  कि
 सहायता  के  आवेदन  प्त  राज्य  सरकार
 द्वारा  प्राप्त  किये  जाते  हैं  भौर  वही  उनकी
 ब्राच  पडताल  करती  है  फिर  भी,
 मराठवाड़ा  क्षेत्र  मे  977-78  मे  53
 सहकारी  समितियो  तथा  i978-79
 (दिसम्बर,  978  तक)  35  सहकारी
 समितियों  को  सहायता  दी  गई  थी  ।

 Fall  in  Prices  of  Raw  Jute  in  Primary
 Market  of  West  Bengal

 5041,  SHRI  BHANU  KUMAR
 SHASTRI:  Will  the  Minister  of
 INDUSTRY  be  pleased  to  state:

 (a)  whether  West  Bengal  Govern-
 ment  has  communicated  to  the  Union
 Government  its  concern  over  the
 Steady  fall  in  the  priceg  of  raw  jute
 in  the  primary  market  of  the  State;
 and

 (b)  if  so,  the  reaction  of  Central
 Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  No,  Sir.

 (by  Does  not  arise.  !

 Security  Deposits  by  Cement  Stockists

 5042.  SHRI  SURAJ  BHAN:  Will
 the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  cement  companies  chiain
 द...  amounts  of  security  dep  sits
 trom  their  stockists  and  also  demand
 full  amount  frqm  them  against  ae  thee
 orders  booked;  .
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 (b)  whether  it  is  also  a  fact  that  the
 supplies  are  generally  made  after  two
 te  three  months  and  thus  they  ear?
 unjustified  interest  over  the  amount
 remitted  by  the  stockists;

 (९)  whether  Government  propose  to
 direct  the  cement  companies  to  make
 supplies  to  their  gtockists  against  the
 security  deposited  in  the  beginning  end
 relevant  documents  through  banks  to
 curb  the  abvuve  practice;  and

 (da)  if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  SAGDAMBI  PRASAD
 YADAV):  (a)  to  (a).  The  terms  of
 business  between  the  Cement  Manu-
 facturers  and  their  stockists/dealers
 afe  essentially  matters  of  contractual
 obligations  between  the  two  parties
 in  which  the  Government  do  not
 ordinarily  interfere.  There  are,
 however,  reports  of  the  cement
 Manufacturers  receiving  security  de--
 posits  from  their  Stockists/Dealers
 and  receiving  full  payment  in  ad-
 vance  for  supplies  which  are  often
 @elayed  for  abnormal  periods  for
 various  reasons.

 Government  had,  therefore,  ad-
 vised  the  cement  producers  to  ac-
 cept  payments  only  for  that  quan.
 tity  of  cement  which  they  are  in  a
 position  to  supply  within  45  days  of

 of  orders,  and  to  pay  an
 duterest  at  the  rate  of  44  per  cent  per
 annum  on  advances  received  by
 them  againet  which  cement  supplies
 had  not  been  effected  for  a  period
 vexceeding  5  days  from  the  date  of

 receipt  of  advances,

 In  the  States  where  public  distri-
 bation  of  cement  has  been  introduced,

 the  stockists  have  been  delinked  from
 the  producers  and  are  not.  required

 Mo
 frie

 security  deposits  to  pro-
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 Balance  between  Price  of  Raw  Cotton  7
 ana  Finished  Goods  a

 5043.  SHRI  BIRENDRA:  PRASAD:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  think-
 ing  out  a  plan  in  order  to  keep  balance
 between  the  price  of  raw  cotton  and
 finished  goods  out  of  the  cotton;  and

 (b)  if  so,  what  are  those  and  if  not,
 what  are  the  reasons?

 THE  MINISTER  OF  STATE  _IN.
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (a)  and  (b).  Price  mo-
 vement  in  textiles  is  conditioned  by
 a  multiplicity  of  factors  including
 costs  of  inputs  as  well  as  overall  de-
 mand  and  supply  conditions.  Price
 of  raw  cotton  reflects  the  cost  of  one,
 although  a  major  jnput;  a  perfect.
 linkage,  therefore,  between  raw  cot-
 ton  prices  and  the  price  of  finished
 goods  ig  not  possible.  Ministry  ०

 ‘Industry,  in  a  recent  meeting  with
 the  Textile  Industry,  has  impressed
 on  them  the  need  to  contain  the  pri-
 ces  of  yarn  and  fabrics,  seen  in  the
 context  of  declining  cotton  prices.

 Establishment/Expansion  of  Industries
 in  Urban  Areas  like  Dethi

 5044,  SHRI  C.  N.  VISVANATHAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  restrictions  in  force  fot
 establishment  or  expansion  of  indus
 tries  in  urban  centres,  particularity
 Delhi;

 (b)  the  number  of  cases  of  expatision
 or  establishment  of  industries  allowed
 during  the  last  three  years;  and  a

 (०)  the  reasons  thereof  in  each  parts
 cular  caseT  a
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 of  the  Statement  on  Industrial  Po-
 Ney  Iaig  before  Parifament  on  28rd
 December,  977  clarifies  the  policy  re-
 lating  to  industrial  location.  Govern-
 ment  have  decided  that  no  more  _li-
 cences  should  be  issued  to  new  in-
 dustrial  units  within  certain  limits  of
 large  metropolitan  cities  having  a  po-
 pulation  of  more  than  one  million  and
 urban  areas  with  a  population  of
 more  than  5  lakhs  as  per  the  1971,
 Census.  The  number  of  letters  of
 intent  and  industrial  licences  issued
 to  undertaking,  in  the  Union  Terri-
 tory  of  Delhi  during  1976,  977  and
 978  is  given  below:

 i976  977  978

 Industrial  Licences  0  5  6

 Letters  of  Intent  4  ll  4

 Of  the  ten  cases  of  Industrial  li-
 eences  and  letters  of  intent  issued
 after  the  announcement  of  policy,  in
 seven  cases,  applications  were  re-
 ceived  prior  to  the  date  on  which
 the  Statement  on  Industrial  Policy
 was  presented  to  Parliament.  In  the
 remaining  three  cases,  restrictive
 condition  stipulating  that  the  under-
 taking  shall  not  be  located  within
 the  standard  urban  area  limits  of
 cities  having  a  population  of  more
 than  70  lakhg  according  to  97l  Cen-
 gus  was  imposed.

 Léte  of  N.T.C,  in  Weet  Benzal

 6045.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  IN.
 DUSTRY  be  pleased  to  state:

 (a)  whether  the  National  Textile
 Corporation  in  West  Bengal  ig  incurr-
 ing  huge  losses;  and

 (b)  if  so,  reasons  therefor?

 (b)  The  main  reasons  for  the  “oss
 are:

 {i)  Old  and  obsolete  machinery.
 Gi)  Excessive  labour  force.
 (iii)  Unseheduled  power  cuts.

 (iv)  Lower  utilisation  of  installed
 capacities,  higher  variable  cost
 and  lower  sale  realisation.

 (v)  Recent  floods  in  West  Bengal.

 Demands  of  Khadi  Commission  Karam-
 chari  Union

 5046.  SHRI  K.  A,  RAJAN:  Will
 the  Minst2r  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  the  Khadi  Commission
 Karamchar:  Union  has  submitted  a
 Charter  of  Demands  to  the  Khadi  and
 द  I.  Commission  in  ‘1978;  and

 (b)  if  so,  what  are  the  views  of  the
 Khadi  and  V.  I.  Commission  ang  the
 Government  on  the  various  demands
 and  action  taken  to  meet  the  demands?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (a)  Yes,  Sir.
 (b)  A  few  demands  have  been

 settled  by  the  Commission.  The  rest
 are  under  negotiation  between  the
 representatives  of  the  Khadj  Commis-
 sion  Karamchari  Union  and  the
 Khadi  and  Village  Industries  Com-
 mission,  It  ig  premature  for  Gov-
 ernment  to  take  a  view  at  present.

 CRY.  and  B.S.¥.  Units  sent  to  Bihar

 5047.  ह- 6:58  P.  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  C.R.P.  and  BSF.  units-
 were  sent  to  Bihar  recently  to  check.
 violence;  and

 )  if  so,  the  number  of  units  sent?

 rite  MNCSTER
 OF  STATE  IN

 ‘Wines  aster or OF  woatE  AFFAIRS
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 (SHRI  DHANIK  LAL  MANDAL):
 fa)  and  (b).  In  addition  to  the
 S1/2  CRP  battalions  already  deploy-
 ea  in  Bihar,  additional  two  batta.
 Jiong  of  CRP  ad  BSF  each  were  made
 available  to  the  Government  of
 Bihar  in  December  978  for  sist-
 ing  them  in  ensuring  smooth  move-

 nent  of  railway  traffic.  With  the
 _improvement  of  situation,  these  four
 additional  battalions  were  returned
 by  the  State  Government  in  January-
 February  1979  They  are  still  re-
 ‘taining  S-1]2  CRP  battalions

 Introduction  of  Marking  System  for
 Promotion  of  Police  Personnel

 $048.  SHRI  AMAR  ROYPRADHAN:
 Will  the  Minister  of  HOME  AF.
 FAIRS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  marking
 system  in  the  Police  Department  for  the
 promotion  of  police  personne],  which
 Was  scrapped  in  1967,  in  accordance
 with  the  Delhi  High  Court’s  decision,
 has  recently  been  re-introduced  in  Delhi
 Police  Department;

 (b)  if  so,  what  are  the  details  in  this
 regard;

 (c)  whether  it  is  also  a  fact  that
 Government  have  received  representa-
 tions  against  its  re-introduction  in  the
 Police  Department;  and

 (d)  if  so,  what  are  the  details  there-
 of  and  action  taken  so  far  in  the
 matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b)
 Prior  to  967  promotions  were  made

 .on,  the  basis  of  written  tests  in  phy-
 sical  training  and  parade.  Marks
 were  also  awarded  to  the  candidates
 for  their  seniority  in  service,  re-
 wardy  raceived  by  them  and  absence
 of  punishment.  The  candidates  were

 wthen  considered  for  personal  assess-
 ment  by  the  DPC,  before  taking  a
 final.  decision  on  their  promotion.

 vWhig  eywtem,  of  holding  jesth  yas
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 struck  down  by  the  है...  sud
 Haryana  High  Court.  Thereafter
 such  promotions  continued  to  be
 made  without  any  formel  and  ob-
 jective  norms.  The  DPCs  made  an
 overall  assessment  on  a  general
 basis.  Last  year  norms  were  evolved
 and  followed  to  ensure  a  fair  and
 objective  procesy  of  selection  sor  pro-
 motions.  The  norms  envisaged  award.
 ing  of  marks  for  various  factors.

 (९)  and  (d),  24  representations  of
 Sub-Inspectors  who  dia  not  qualify
 for  admission  to  promotion  list  ‘F’
 (Executive)  were  received  and  are
 under  consideration  of  Delhi  Admi-
 nistration.

 पुर्वोउसर  प्रदेश  के  जोनपुर,  झ्राजसगढ़,
 गाजीपुर  और  देवरिया  में  उद्योगों  की

 स्थापना

 5049.  श्री  रास  सागरः  क्‍या  उद्योग
 मंत्री  यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  क्‍या  देश  में  झ्रौद्योगक  दृष्टि  से
 पिछडे  हुये  क्षेत्रों  का  सर्वेक्षण  करने  के  लिए
 योजना  झायोग  के  सदस्य  श्री  वी०  शिवराम
 की  अध्यक्षता  में  कोई  आयोग  गठित  किया
 गया  है  और  यदि  हां,  तो  देश  के  कौन-कौन  से
 क्षेत्र  उसमें  शामिल  किये  गये  हैं  ;

 (ख)  कक्‍्यापूर्वी  उत्तरप्रदेशभौर  विशेष-
 कर  पूर्वी  उत्तर  प्रदेश  के  जौनपुर,  आजमगढ़,
 गाजीपुर  और  देवरिया  जैसे  जिलों  को  जो
 पदेल  आयोग  द्वारा  सम्मिलित  किये  गये  थे,
 सर्वेक्षण  के  लिए  चुने  गये  हैं  भौर  यदि  हां,  तो
 आयोग  द्वारा  इन  क्षेत्रों  का  सर्वेक्षण  कब  तक
 किया  जाएगा;  शौर

 (ग)  अगस्त,  'i978  के  धम्तिम
 सप्ताह  में  उत्तर  प्रदेश  के  भौद्योगिक  विकास
 पर  अर्चा  करने  फे  लिए  बुलाई  गई  बैठक  में
 ब्या  सुझाव  दिए  गए  थे  भौर  इस  सम्बन्ध  में
 ब  तक  कितनी  प्रगति  हुई  है  ?

 द्  काकोतत  भंत्रत्मण  में  ह... क
 ही 'सवन्यी  प्रसाद

 (कक)
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 पिछडे  को  हो  के विकास की  एक  राष्ट्रीय  समिति
 का  सठन  किया  गया  है  जिसके  'चिचा रार
 विषय  ये  हैं  —

 i.  वर्त  मान  नीति  के  उद्देश्यों  के  लिए
 पं्छडेपन  की  परिभाषा  में  निष्ठित  विभिन्त
 धारणाझ्रों  की  वैद्या  की  जाच  करना  तथा  उन
 'कसौटियों  की  संस्तुति  करना  जिनसे  पिछड़े
 चेत्रो  का  पता  लगाया  जा  सके  t

 2  निम्नलिखित के  कार्यकरण  की  जाच
 करना

 (क)  पिछड़े  क्षेत्रों  क ेविक्रास  विषयक
 सामान्य  समस्याओो  जैसे  जनजाति  उपयोजनाये
 चहाड़ी  क्षेत्रों  क ेलिए  विद्यमान  योजनाये  |
 तथा

 (@)  पछड़े  क्षेत्रो  क ेश्रौद्योगिक  विकास
 ब्ररित  करने  ढेतु  विद्यमान  योजनायें  जैसे
 प्रियायरी  दर  पर  वित्त  देने  की योजना  निवेश
 राज  सहायता,  परिवहन  राज  सहायता,  बिक्री
 कर  रियायतें  श्रादि  तथा  कृषि  एवं  सम्बद्ध
 सत्र  यथा  डी  ०पी  ०ए०पी०  की  इसी  प्रफार  की
 योजनाएं  व  पिछडापन  दूर  करने  मे  उनकी
 क्षमता  का  पता  लगाने  की  दृष्टि  से  गरीबी  तथा
 शेरोजगारी  की  समस्याझ्रो  से  निपटने  के  लिए
 सामान्य  अभ्युपाय  |  तथा

 3.  क्षेत्र  तथा  विदित  उपचारो  के
 कारणों  के  धनतुसार  वर्गीकृत  किये  गये,  पिछडे
 क्षेत्री  की  समस्यात्नों  से  प्रभावी  रूप  से  निपटने
 के  लिए  यदि  जरूरी  हो  तो  उपयुक्त  नीतिया

 न्ल्यं  नीतियों  की  सिफारिश  करना  |

 समिति  ने  सर्वेक्षण  के  लिए  अभी  तक
 कोई  क्षेत्र  मही  चना  है  किन्तु  यया-समय  वह
 फ्विभिन्न  राज्यों  का  दौरा  करेगी  तथा  जैसे  जैसे
 न्वका  संगत  कार्य  पूरा  होता  जाएगा  वैसे  ही
 पैकतिअ  विषयों  पर  अपनी  रिपोर्ट  प्रस्तुत
 करेगी

 Ct  पूर्वी  उत्तर  प्रदेश  के  भौधोगिक
 किकात  के  लिए  देव  रित्रा  से  सम्मेजत  की  मुख्य
 कॉसिफाचिय  derer  विवरण  में  दी  नई  हैं  t
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 सम्मेलन  द्वारा  की  गई  सिफारिशों  का
 कार्यावयत  राज्य  किल्द्र सरकारों  हारा  किया
 जाएगा  |  जहा  तक  कारीगरों,  ग्राम  और  कुटी र
 उद्योगों  लघु  केंत्र  को  उदार  शर्तों  पर  ऋण  देने

 के  प्रश्न  पर  रिजव॑  बैंक  ग्राफ  इण्डिया  ने  बैंकों  को
 चित  मागदर्शी  सिद्धान्त  जारी  कर  विए  हैं  1
 केन्द्र  सरकार  सम्बन्धी  अन्य  सिफारिश
 कार्पानवयन  की  विभिन्न  स्थितियो  मे  हैं

 विवरण

 पूर्वी  उत्तर  प्रदेश  के  भोत  शिक  जिकास  की
 संगोष्डी  को  म्‌  =  सिफारिशों

 l  1979-80  के  लिए  5  पूर्वी
 जिलो  की  एक  रोजभथार  योजना  होनी
 चाहिये  जिसमे  28  30  करोड  रुपए  का
 परिव्यय.  किया  जाये  और  3  60  लाख
 ब्तुक्प्री  को  रोजगार  मिल  सके  1

 2  जिला  उद्योग  केन्द्रों  की  स्थापना
 के  कार्यक्रम  में  व  उन्हें  सक्रिय  बनाने  में
 शीघ्रता  की  जाये  ।  प्रत्येक  जिला  उद्योग
 केन्द्र  में  प्रतिवर्ष  i00  व्यक्तियों  को  प्र-
 शिक्षित  करने  की  व्यवस्था  हो,  इस  कार्ये-
 ऋम  को  प्राथमिकता  दी  जाये  क्योकि  इससे
 जीग्प  एकको  की  स्थापना  में  सहायता
 मिलेगी  ।  जिला  उद्योग  केन्द्रों  द्वारा  पता
 लगाये  गये  व  विभिन्न  वित्तीय
 सस्थाओं  द्वारा  उद्योग  लगाने  के  लिए
 प्रायोजित  उद्यमियों  को  कच्चे  माल  के
 झावंटन  में  प्राथमिकता  दी  जाये

 3  खादी  शरीर  ग्रामोद्योग  बोर्ड  को
 अपनी  गत्तिविधियाँ  बढाती  चाहिये  भर  खादी
 ग्रामोलोग  के  विकास  के  लिए  ज्यादा  सहा-
 यता  देनी  चाहिये

 rs  पूर्वी  उत्तर  प्रदेश  के  जिलों  में
 हथकरथा  झौर  रेशम  उद्योग  की  अच्छी
 सम्भावताये  हैं।  इन  जिलो  में  इन  उद्योगों
 के  विकास  को  गति  देते  की  प्राथमिकता
 देती  याहिये  t

 a  सम्बन्धित  विभागों  ह्वारा  जिला
 सचोग  केत्द्र  स्वर  पर  प्रशुपालन  झौर  कृषि
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 पर  बाधा रित  उद्योगों  का  संमन्‍वय  किया
 जानी  चाहिये  ।

 6.  अलकोहल  पर  झाधारित  उद्योगों
 की  यहां  झच्छी  सम्भावनाये  है  तथा  राज्य
 से  ीनी  उद्योग  में  आधुनिक।हरण  की

 तत्काल  झावश्यकता  है  |  इन  कार्यक्रमों  की
 'विस्तत  योजना  तैयार  करके  राज्य  की
 को

 _
 चंचवर्षीय  योजना  में  रखो  जानी

 चाहिये

 7.  25,000  रु०  तक  का  ऋण  o-
 श्रतिशत  की  दर  पर  पिछड़े  जिलो  को
 भी  समंदर  पर  दिया  जाना  चाहिये  ।
 25,000  रु०  के  ऋण  में  कार्यकारी  पूंजी
 और.  भ्रचल  पूंजी  सम्मिलित  होगी  ny

 8  25,000  से  l  लाख  रुपए  तक
 वित्तोय  सहायता  चाहने  वाले  उद्योगो  को

 मूल  पूंजी  सहित  i0  से  i2-2:2,  प्रति-
 शत  से  श्रधिक  अंश  पूंजी  (ईक्बिटी)  नही
 लगानी  होगी  a  भत्येक  जिला  केन्द्र  को  मूल
 पूंजी/सीमान्त  वन  (सीड  केपीटल/माजिन
 मनी)  हेतु  6  लाख  स०  तक  का  प्रावधान
 होना  चाहिये  ।

 a  जिला  उचद्चोग  केन्द्र  स्तर  पर
 लाख  a0  तक  अचल  पूंजी  के  प्रस्ताव  की
 स्वीकृति  को  बैंकों  तथा  विक्तीय  संस्थानों
 डारा  स्वीकार  किया  जाना  चाहिये  ।
 चण  प्रदान  करने  का  भ्रस्तिम  निर्यय  दो
 महीतों  के  झम्दर  ले  लिया  जाना  चाहिये  ।
 25,000 २०  से  4  लाख  तक  ऋण  पर
 बाज  दर  12-112  प्रतिशत  से  अधिक
 नहीं  होनी  चाहिये  ।

 to.  जिला  स्तर  पर  ग्राभ्य  भौर  लु
 1... ड  के  भौधोगिक  एककों  के  उत्पादों  के
 चिवणन  के  लिए  एक  विशाणन  संगठन  की
 हलापभा  की  जानी  चाहिये  झौर  इस  संग-
 ह. 4  का  विंसीयपन  बैंकों  द्वारा  किया  जाये  ।

 ai.  चैंकों  हारा कुल  भा  राशि  का
 ह (.  शिशत'  Wro  कारक  झ»  'बौजना  के

 के
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 wert  कारीनरों  .को  विया  जाता
 चाहिये  ।

 12  उत्तर  प्रदेश  सरकार  को
 विभिन्न  सरकारी  विभागों  श्रौरे  निगमों  को
 यह  भनिवारं॑  कर  देना  चाहिये  कि  व
 हसशिल्प  हथ  करघा,  खादी  ग्रामोद्योग  भौर
 लघु  क्षेत्र  के  उत्पादों  को  ही  खरीदें  ।  लघु
 क्षेत्र  को  मृल्य  वरीयता  देने  की  एक  योजना
 भी  लायी  जानी  चाहिये

 Survey  of  Living  Conditions  of  Adivasis
 in  Orissa

 5050  SHRI  K  PRADHANI:  Wil
 the  Minister  of  PLANNING  be  pltased
 to  state:

 (a)  whether  the  Planning  Commis-
 sion  has  undertaken  any  survey  of  the
 living  conditions  of  adivasis  in  Orissa;

 (b)  7  80,  what  are  the  details  there-
 of;

 (c)  what  38  the  number  of  adivasis
 and  their  percentage  who  are  living
 below  the  poverty  line  in  Orissa;  and

 (d)  if  so,  what  are  the  details  there-
 of  and  what  amount  has  been  ear-
 marked  for  the  purpose  during  the
 eurrent  plan  period?

 THE  MINISTER  OF  STATS  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)

 to  (c).  Planning  Commission  have

 (a  The  Five  Year  Vian  of  Orie
 i  [  is  E  to  ¥



 इस.  Written  Answers  CHAITRA  7,  490  (SAKA)  Written  Answers
 MNF  Plot  to  create  Lawlessness

 505l.  SHRI  KANWARLAL  GUPTA:
 Will  the  Minister  of  HOME  AF.
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  Mizoram  Police  have  foiled  a  plot
 of  the  Mizoram  National  Front  to
 create  lawlessness  and  to  loot  banks
 and  post  offices;

 (b)  if  so,  the  details  thereof;

 (c)  how  many  persons  have  been
 arrested  in  thig  connection;

 (d)  whether  it  is  qa  fact  that  arms
 and  ammunition  bearing  Chinese
 marks  have  also  been  seized;  and

 (e)  if  so,  the  details  and  source
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (०),  On  4th  January,  979
 the  Mizoram  Police  apprehended  two
 Mizo  National  Front  underground
 and  recovered  s0me  incriminating
 documents  including  sketch  maps  of
 a  bank  and  a  post  office  indicating  a
 plot  to  loot.  The  Mizoram  Police
 also  recovered  from  the  arrested
 persons  a  Chinese  made  pistol  with

 35  rounds  of  ammunition.

 Collection  of  Funds  for  Kisan  Rally

 5052,  SHRI  BHAUSAHEB
 THORAT:

 SHRI  KESHAVRAO
 DHONDGE:

 Will  the  PRIME  MINISTER  b2
 pleased  to  state:

 (a)  whether  some  MPs  and  some
 MLAs  and  other  haq  written  to  the
 Prime  Minister  about  the  collection  of
 funds  for  the  Kisan  Rally  and  of  mis-
 use  of  Government  machinery  for  the
 purpose;  and

 (b)  if  so,  what  is  the  action  takea  by
 the  Prime  Minister  in  this  regard?

 THE  PRIME  MINISTER  SHRI

 MORARJI  DESAI):  (a)  A
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 Member  of  Parliament,  some  MLAs
 and  others  had  written  40  the  Prime
 Minister  in  this  regard.

 (b)  The  Prime  Minister  wrote  wo
 the  Chief  Ministers  of  Haryana  and
 Uttar  Pradesh  drawing  their  atten-
 tion  to  such  allegations  ang  suggest-
 ing  that  if  there  was  any  substance
 in  the  allegations,  suitable  action
 should  be  taken.

 भोजपुर  (बिहार)  में  एक  बड़े  उद्योग  को

 स्थापना

 5053.  श्री  रामानन्द  तिवारी  :  क्‍या

 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  बिहार  के  भोजपुर  जिले  में

 कोई  बड़ा  उद्योग  स्थापित  नहीं  किया  गया

 है;

 (ख)  क्या  तके  परिणामस्वरूप  वहां

 शिक्षित/अ्रशिक्षित  बेरोजगार  व्यक्तियों  की

 संख्या  बहुत  अधिक  है;

 (ग)  यदि  उपरोक्त  भागों  का  उत्तर  हां

 है  तो  क्या  सरकार  का  विचार  वहां  कीई  बड़ा
 द्योग  स्थापित  करने  का  है  ;  और

 मे
 उ

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण

 हैं?

 उद्योग  मंत्रालय  सें  राज्य  मंत्री  (श्री
 जगदम्बी  प्रसाद  थादव)  :  (क)  औद्योगिक

 विकास  विभाग  के  श्रौद्योगिक  स्वीक्ृृतियों  के

 सचिवालय  के  पास  उपलब्ध  जानकारी  के  अनु-
 सार  बिहार  के  भोजपुर  जिले  में  उद्योग  (विकास

 तथा  विनियमन)  अधिनियम,  i95  के

 अन्तर्गत  पिछले  3  वर्षों  में  औद्योगिक  एकक
 स्थापित  करने  के  लिए  कोई  आशयपत्र  श्रथवा

 ग्रौद्योगिक  लाइसेंस  जारो  नहीं  किया  गया 1

 (ख)  से  (घ).  23दिसम्बर  977  को

 संसद  में  औद्योगिक  नीति  सम्बन्धी  रखें
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 ae  जिधरण  में  सरकार  ने  बताया  था  कि
 अब  तक  हझौझोमिक  नीति  का  उद्देश्य  कुटीर
 उद्योगों  की  झोर  ध्यान  न  देकर  तथा  लघु
 उद्योगों  को  छोटी  सी  भूमिका  निभाने  हेतु
 चूचेत:  पीछे  करके  मुख्यत:  बड़े  उद्योगों  की
 झोर  ही  रहा  है  इस  नीति  को  बदलने
 का  सरकार  का  पक्का  इरादा  है।

 नई  झौद्योगिक  नीति  का  मुख्य  उद्देश्य
 ग्रामीण  क्षेत्रों  तथा  छोटे  नगरो  में  व्यापक
 रूप  से  फैले  हुए  कुटीर  तथा  लघ्‌,  उद्योगों
 का  प्रभावी  संवर्धन  करना  है  1  लघु  तथा

 कुटीर  उद्योगो  मे  रोजगार  की  सभाव्यताए
 बडे  उद्योगों  की  अपेक्षा  अधिक  हैं  ।  नई
 झौद्योगिक  नीति  के  अन्तगंत  लघु  तथा  कुटीर
 उद्योगों  के  विकास  के  लिए  केन्द्रीय  स्थान
 जिला  उद्योग  केन्द्र  जो  प्रत्येक  जिले  की
 लघू  तथा  ग्रामीण  उद्योगों  की  सभी
 झावश्यकताओो  के  बारे  में  कार्यथाही  करने
 के  लिए  एकमात्र  प्रभिकरण  है  ।  भोजपुर
 जिले  के  लिए  जिला  उद्योग  केन्द्र  22  अप्रैल,
 978  से  स्थापित  किया  गया  है  t

 Finalisation  of  Annual  Plan  of
 Maharashtra

 8054,  SHRI  ्  G.  HANDE:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state:

 (a)  whether  the  Annual  Plan  of
 Maharashtra  for  the  year  1979-80  has
 been  finalised,

 (b)  if  so,  the  details  of  the  outlays
 and  the  targets  fixed  thereunder;  and

 {c)  the  rate  of  agricultural  and
 industrial  growth  contemplateq  under
 the  Annual  Plan  for  the  year?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)

 and  (b)  The  Annual  Plan  of  Maha-
 rashtra  for  979.80  was  agreed  with
 the  State  Government  at  Rs,  762.50
 exores.  This  will  be  augmented  by
 transfer  of  certain  Centrally  spon-

 sored  schemes.  The  sectoral  outlays
 and  targets  are  being  worked  out.

 (०)  Projections  og  agricultural  an&
 industriel  growth  are  not  made
 State-wise

 Technological  Input  in  the  Indian
 Automobile  Industry

 8055,  SHRI  8.  SWAMINATHAN:
 SHRI  K.  T.  KOSALRAM:
 SHRI  M.  V.  CHANDRA.

 SHEKHARA  MURTHY:

 SHRI  A.  R,  BADRI-  3
 NARAYAN:  -

 Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  there  has  been  no  new
 technological  input  in  the  Indian  Auto-
 mobile  Industry  for  the  last  80  years;

 (b)  if  8०,  whether  Government  are
 studying  prospects  of  mp-structuring
 the  automobile  mwndustry;

 (c)  if  so,  what  are  the  steps  being
 taken  or  proposed  to  be  taken  in  the
 Sixth  Five  Year  Plan;  and

 (a)  whether  any  proposal  is  being
 considered  to  introduce  passenger  cara
 with  diesel  engine?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 Technological  inputs  in  the  Indian
 Automobile  Industry  have  not  been
 of  the  desired  levels.

 (b)  to  (9).  The  Working  Group
 on  Transport,  Earth  Moving  mquip-
 ment  and  Agricultural  Machinery  set.
 up  by  the  Planning  Commission  to
 formulate  programmes  of  develop.
 ment  for  the  Five  Year  Plan  period
 978—83,  hag  submitted  its  recom-
 mendations  recently.  The  recommen-
 dations  cover  the  main  yectors  of
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 out  on  the  performance  in  a  limited
 mumber  of  dieselised  versions  of  the
 passenger  cars  for  which  ad  hoc  per-
 mission  has  been  accorded  to  one  of
 the  manufacturers.

 dee  wie  ब्यूरो  के  फ्रधथिकारियों  के  मियास
 स्थान  पर  स्पाहियों  का  सेनात  किया  जाना

 ‘$056.  शो  राज  भारायण  :  क्‍या  गृह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि
 केस्द्रीय  जांच  ब्यूरो  के  वरिष्ठ  भ्रश्चिकारियों  के
 निधास  स्थान  पर  उनके  धरेलू  कार्य  के  लिए  दो
 से  लेकर  चार  सिपाहियों  तक  को  तमात  किया
 जाता  है  ;

 (ख)  क्‍या  यह  सच  है  कि  धरिष्ठ  अधि-
 कारी  अगर  उनके  कार्य  से  प्रसन्‍न  हो  जाते  हैं,
 तो  उन्हें  पदोन्नति  दी  जाती  है;  भौर

 (ग)  यदि  हां  तो  ऐसे  कितने  मामले
 उनकी  जानकारो  में  लाये  गये  हैं  झौर  उन  पर
 सरकार  ढारा  क्‍या  कार्यवाही  की  जा  रही
 है?

 महू  संप्रालन  तथा  िणि,  श्याप  झोर
 कम्पनी कार्य  मंत्रालय  में  राष्य  मंत्री  (0  सोन्‌
 ह... क  चाही)  :  (क)  केन्द्रीय  भ्रन्वेषण

 ब्यूरो  में  कोई  'सिपाही'  नहीं  है  -  सबसे
 बीच  के  स्तर  के  पुलिस  कर्मचारियोंका
 कांस्टेबल  का  पदनाम  दिया  गया  है  तथा
 खंगकरी  तेनाती  केन्द्रीय  झन्बेषण  ब्यूरो  के
 अधिकारियों  के  आवास  पर  कांस्टेंबल-
 अर्देलियों  के  रूप  में  की  जाती  है  +  केन्द्रीय

 चुलिस  खंगठनों  में  श्रपताई  जा  रही  भाग्य
 ज्या  के  अयुसार  ही  कांस्टेबल  भ्र्देलियों  की
 शमाती  केस्द्रीम  अ्रस्वेषण  ब्यूरो  के  पुलिस
 झाचीकक  शौर  उससे  ऊपर  के  प्रश्चिकारियों

 wo

 के  झायाल  पर  की  जाती  है  |  सरकारी
 दस्तावेजों  की  सुरक्षा,  जाच  के  दोरान
 सहायता,  डाक  झौर  टलीफोन  ड्यूटी  तथा
 प्रधिकारियों  के  दौरे  पर  जाने  के  समय
 इसी  प्रकार  की  ड्यूटियों  के  लिए  प्रध्चि-
 कारियों  के  झाषास  पर  इनको  तेनाती  की
 जाती  है|  अधिकारी  के  साथ  लगे  किसी
 एक  झेली  को  कभी  कभी  ड्राइवर  का
 कार्य  भी  करना  पड़ता  है।  जिन  अधि-
 कारियों  के  साथ  इन्हें  लगाया  जाता  है  उन
 अधिकारियों  का  घरेलू  काय  इनसे  नहीं
 लिया  जाता  ।

 (ख)  जी  नहीं  श्रमान्‌  ।  कास्टेब्लो
 की  हैड-कांस्टबलों  के  भ्गले  उच्चतर  ग्रेड
 में  पदोन्नतियां  भर्ती  नियमों  के  भ्रनुसार  की
 जाती  हैं  |  जिसमें  एक  विभागीय  परीक्षा  पास
 करनी  तथा  व्यवितगत  कांस्टेबलों  की  थाथिक
 ग्रोपनीय  रिपोर्टों  का  मूल्यांकन  किया
 जाना  झावश्यक  है  +  झत:  पदोन्नति  के
 मामले  में  किसी  प्रकार  का  पक्षपात  करने.
 का  प्रश्न  ही  नहीं  उठता  ।

 (ग)  किसी  व्यक्तिगत  कांस्टेबल  की
 पदोन्नति  के  मामले  में  किसी  प्रकार  का
 पक्षपात  किए  जाने  का  कोई  दुष्टांत  सर-
 कार  की  जानकारी  में  नही  झाया  है  ।

 लीस  हजारो  स्थायालय,  दिल्‍ली  सें  क्‍्रशान्ति
 चेदा  करमा

 S057.  आओ  राजेमा  कुमार  शर्मा  :

 शमी  गंगा  सकत  सिह  :

 क्या  गह  संज्री  यह  बताने  की  क्षपा  करेंगे

 (क)  क्‍या  “विस्साबुर्सी  का”  माम्ले  मे

 भूतपूर्व  सूचना  झौर  प्रसारण  मत्नी  श्री  चियान
 ऋरण  शुबल  तथा  श्री  संजय  गांधी  के  खिलाफ
 सद्-न्यायाधीश  श्री  वोहरा  द्वारा  निर्णय  सुनाये
 जाने  के  व[द  तीस  हजारी  न्यायालय,  दिव्ली  में

 उपस्थित  भीड़  ने  न्यायालय  में  क्‍्रशास्ति  पेंदा,
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 की  थी  और  बड़  पैमाने  पर  फर्तीचर  को  क्षति

 पहुंचाई  थी  ;

 (ख)  यदि  हां,  तो  क्या  सरकार  ने  वहां
 “पर  पर्याप्त  पुलिस  की  व्यवस्था  नहीं  की  थी

 और  ताधारण  लोगों  को  न्‍्यायालथा में  कैसे

 जाने  दिया  गया  था;  और

 (ग)  क्या  सरकार  ने  दोषी  व्यक्तियों

 'को  हिरासत  में  लिया  था  और  यदि  हां,  तो

 उनके  विरुद्ध  क्या  कार्यवाही  की  जा  रही

 गृह  मंत्रालय  तथा  विधि,  न्याप  तौ

 कस्पती  कार्य  मंत्रालय  सें  राज्य  मंत्री  (श्री

 छस०  डी०  पाठिल)  :  (क)  से  (ग)
 27-2-1979  को  सुबह  लगभग  9—45

 बज  “किस्सा  कुर्सी  का”  मामले  के  निर्णय

 की  घोषणा  के  सम्बन्ध  में  जिला  एवं  सत्र

 नन्‍्यायाधीश  दिल्‍ली  के  न्य/यालय  के  सामने

 लगभग  50—200  व्यक्ति  एकब्रित  हो
 गये  ।  ज्योंही  निर्णय  की  घोषणा  की  गई
 न्यायालय  के  कमरे  के  अन्दर  तथा  तीस

 हजारी  सत्र  न्यायालय  के  गट  पर  होहल्ला
 मचा  दिया  गया  ।  गेट  पर  जमा  लगभग

 300  व्यक्तियों  की  भीड़  में  से  कुछ  बद-

 “माशों  ने  पथराव  किया  जिससे  डबलडकर

 बस  के  अागें  के  शीश  तोड़  दिए  t

 'घटनास्थल  पर  पुलिस  दल  के  लोग  तुरन्त

 “पहुंचे  और  दिल्‍ली  परिवहन  निगम  के  कर्म-

 चारियों  की  सहायता  से  29  व्यक्तियों  को

 पकड़  लिया  और  प्रश्नम  सूचना  रिपोर्ट

 संख्या  204  के  तहत  भारतीय  दंड  संहिता
 नकी  घारा  427:/34/47/748/i88/

 332  के  अघीन  सिविल  लाइन  थाने  में

 एक  मामला  दर्ज  किया  ।  वापस  जाते  हुये
 भीड़  ने  पुलिस  दल  पर  पथराव  किया

 “जिससे  दो  सब-इन्स्पेक्टर,  3  हैड  कांस्टेबल

 -और  तीन  कांस्टबल  घायल  हो  गए  ।  उसी

 समय  लगभग  200  व्यक्ति  न्यायालय  के

 कमरे:  में  घुस  से  क्योंकि  जिला  एवं  सत्र

 न्यायाधीश  न्यायालय  कक्ष  में  लोगों  के

 प्रवेश  पर  रोक  लगाना  नहीं  चाहते  थे  ।

 उन्होंने  एक  टेबल  तथा  कुछ  कुप्चियों  को

 फेंका  और  केन्द्रीय  जांच  ब्यूरो  के  वरिष्ठ

 वकील  पर  आक्रमण  किया  ।  इस  समय  तक

 जिला  एवं  सत्र  न्ययाधीश  अपने  कक्ष  में

 चले  गये  झौर  वे  श्री  संजय  गांधी  और

 श्री  विद्याचरण  शुक्ल  की  जमानत  स्वीकार

 करने  के  लिए  औपचारिकता  पूरी  करने

 लगे  |  न्यायालय  कक्ष  के  अन्दर  कार्यवाही
 करने  के  लिए  परम्परा  के  अनुसार
 सामानन्‍्यत:  न्यायालय  से  परामश  किया  जाता

 है  इसलिए  a  लिस  उपायुक्त  (उत्तरी  क्षेत्र)
 ने  जिला  एवं  सत्र  न्यायाधीश  से  सम्पर्क

 किया  और  उनसे  आदेश  प्राप्त  करने  लों

 कि  क्या  जमा  भीड़  जो  अनुशासन  हीनता
 के  कार्य  कर  रही  है  उसे  न्यायालय  कक्ष
 से  बाहर  निकाला  जा  सकता  है  t  पुलिस

 आयुक्त  ने  भी  सत्र  न्यायाधीश  से  टेलीफोन

 पर  बात  की,  किन्तु  न्यायाधीश  नहीं  चाहते
 थे  कि  इस  मामले  में  पुलिस  कर्यवाही  करे

 और  उनका  विचार  था  कि  ऐसे  मामलों  में

 उदारता  बरती  जाये  ।  जमानत  स्वीकृत

 होने  के  बाद  ज्योंही  श्री  संजय  गांधी  और

 श्री  विद्याचरण  शुक्ल  सब्र  न्यायाधीश  के

 कक्ष  से  बाहर  आए  भीड़  तितर-बितर  हो
 गई  ।  केन्द्रीय  जांच  ब्यूरो  के  वरिष्ठ  वकील

 ने  भी  उत  पर  किए  कए  आक्रमण  के  बारे
 '

 में  पुलिस  में  औपचारिक  शिकायत  नहीं  की

 श्र  वे  इस  मामले  में  कोई  कार्यवाही  भी  4
 नहीं  करना  चाहते  थे  ।

 Evolution  of  Computers  in  Scripts  of
 Indian  Languages

 5058.  SHRI  NAWAB  SINGH
 CHAUHAN:  Will  the  Minister  of
 ‘ELECTRONICS  be  pleased  to  state

 (a)  the  success  achieved  in  the
 ‘efforts  being  made  at  Hyderabad  te
 ‘evolve  computers  in  the  scripts  of
 Indian  languages;
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 tb)  whether  the  research  work  has
 reached  a  stage  of  commercial  pro-
 duction  of  computers  in  regional  langu-
 ages;  and

 (ce)  if  so,  the  time  by  which  this
 work  is  likely  to  be  completed?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  to  (०),  To
 use  Indian  languages  on  computers,
 appropriate  input  and  output  units  are
 needed  by  way  of  hardware,  and  in
 addition,  software  has  to  be  deve-
 loped  for  Coding,  Text  Processing,
 Translation  ang  Programming.  Mis
 Electronics  Coporation  of  India  Li-
 mited  (ECIL)  has  made  preliminary
 efforts  in  using  Indian  languages  on
 computers  on  this  basis.  They  have
 succeeded  in  generating  Devanagari
 ami  Telugu  characters  on  display
 screens.  They  use  a  dot  matrix  prin.
 ter  for  3  line-printing  of  text  in  an
 Indian  language.  3-tier  printing  is
 necessitated  by  having  to  provide  for
 upper  and  lower  matras.  They  have
 also  developed  a  FORTRAN  com-
 piler  to  process  texts  in  Hindi  or
 Telegu.  Conurrently,  awareness  of  the
 feasibility  and  potential  of  using
 Indian  languages  on  computers  has
 been  created  through  several  promo-
 tional  measures  taken  by  the  Depart-
 ment  of  Electronics  (DOE),  the  most
 recent  of  which  was  a  Symposium  on
 ‘Linguistic  Implications  of  Computer
 Based  Information  Systems”  orgs-
 nised  by  the  Department  of  Electro-
 nics  at  New  Dethi  from  i0th  to
 ३2  Movember,  1976.  The  question
 of  commercial  exploitation  of  the

 कास  the  Minister  of  SCIENCE  AND
 TOECHNOLOGY  be  pleased  to  state:

 (a)  the  guidelines  formulated  for
 future  course  of  action,  by  the  Indian
 Gctence  Congress  held  in  the  first  week
 च  Jamary,  ‘1078;  and
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 (b)  whether  the  Scientific  Policy
 Resolution  adopted  by  Parliament  in
 3958  will  be  modified  in  the  light  of
 suggestions  made  by  the  Prime  Minis-
 ter  in  his  presidential  address  that
 priority  solutions  shoyld  be  found  for
 improving  the  bullock-cart,  drawing
 water  from  wells  and  provision  of
 sanitation  in  rural  areas  where  60
 per  cent  population  lives?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  gene-
 ral  recommendations  on  the  focal
 theme  of  “Science  and  Technology  in
 India  During  the  Coming  Decade(s)"’
 made  at  the  66th  Session  of  the
 Indian  Science  Congress  held  in  Hy-
 derabad  during  January  3—7,  32979
 are  given  in  the  attached  Statement.
 In  additin,  subject{discipline.wise  re-
 commendations  have  also  been  made
 by  the  73  Sections  of  the  Science
 Congress  covering  major  disciplines  of
 science,  by  its  two  Statutory  Com-
 mittees  and  a  forum.

 (b)  The  question  whether  the  Sci-
 ence  Policy  Resolution  adopted  by
 Parliament  in  2958  needed  any
 change  to  ensure  appropriate  empha-
 sis  on  rural  development  has  been
 examined  by  the  reconstituted  Na-
 tional  Committee  on  Science  &
 Technology  (NCST)  NCST  concluded
 that  the  Science  Policy  Resolution  of
 958  was  a  testament  of  the  faith  of
 Parliament  in  the  importance  and
 role  of  science  for  human  develop.
 ment  in  all  its  aspects,  and  decided
 that  it  needed  no  revision.  Govern-
 ment  is  of  the  view  that  this  decision
 of  NCST  is  valid.  Various  Govern-
 ment  Departments,  academic  institu-
 tions  and  voluntary  organisations  are
 already  working  on  and  giving  dee-
 per  consideration  to  various  aspects
 covered  in  the  Inaugural  Address  I
 gave  at  the  Indian  Science  Congress
 at  Hyderabag  in  January  1979.  Pro.
 jects  involving  improvement  to  the
 bullock-cart,  rural  water  supply  and
 sanitation  facilities  are  already  in

 hand,
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 Statement

 GENERAL  RECOMMENDATIONS  ON
 THE  FOCAL  THEME  OF  “SCIENCE
 AND  TECHNOLOGY  IN  INDIA
 DURING  THE  COMING  DE-
 CADES(S)”  MADE  AT  THE  66TH
 SESSION  OF  THE  INDIAN  SCI-
 ENCE  CONGRESS  HELD  AT
 HYDERABAD  DURING  JANUARY
 8-ल्‍ए,  1979,

 lL  “Mathematical  and  i  scientific
 manpower”  should  be  built  up  keep-
 ing  in  view  the  employment  poten-
 tial  of  uses  of  various  disciplines  of
 science  and  also  social  needs,  aspira-
 tions  and  realities,

 2  A  national  committee  should
 be  entrusteq  with  the  task  of  framing
 of  curricular  development  of  train-
 ing,  etc  in  different  disciplines  of
 science.

 3.  Statistical  ensciousness  should
 be  developed  among  administrators,
 planners  and  management  personnel
 as  well  as  scientists  and  technologists,
 A  basic  course  in  Statistical  reasoning
 at  higher  secondary  stage  should  be
 introduced.

 4  Consistent  with  the  National
 development  needg  in  the  next  de.
 cade,  new  direction  in  teaching  and
 research  should  be  given  in  Statistics
 by  the  inclusion  of  topics,  such  as
 methods  of  operations  research,  com-
 puter  technology,  etc.,  with  emphasis
 on  applied  field  problem  and  case
 studies.

 5.  The  task  of  exploring:  for  and
 development  of  the  resources  of  the
 sea  level  in  the  200  mile  economic
 zone  of  the  Indian  coast  should  be
 taken  up.

 6.  A  vast  capability  should  be  made
 to  coordinate  the  facilities  available
 in  the  different  laboratories  to  pro-
 auce,  major  total  systems  for  energy
 gerreration  and  conservation,  health
 and  medical  applications  88  also  for

 MARCH  28,  979
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 front  the  fundamental  research.
 Greater  efforts  ghould  be  madg  to
 identify  such  accomplishments  and
 endeavours  which  can  be  pressed  into
 service  in  amelioration  and  improving
 the  quality  of  rural  life.  A  concise
 source  book  of  such  techniques  deve-
 lopei  in  the  country  should  be  pro-
 duced.  Basie  research  should  be
 sustained  and  enlarged  in  the  fron.
 tier  topics  which  will  encourage
 breakthroughs  in  the  new  techniques
 which  in  turn  will  spill  over  for  the
 benefits  of  the  common  man.

 पृ,  A  high  power  committee  of
 Anthropologists  may  be  set  up  with
 representatives  of  Universities  depart-
 ments,  Anthropological  Survey  of
 India  and  ‘Tribal  Research  Institutes
 which  may  meet  periodically  to  re.
 view  tribal  policies  and  tribal  welfare
 programmes  offer  their  expert  opinion
 to  the  government  in  such  matters
 and  review  translation  of  policy  de-
 cisions  at  the  field  levels.

 8.  Adoption  of  a  particular  techno.
 logy  for  development  of  remote
 regions  should  be  dictated  more  by
 the  considerations  of  (a)  employment-
 generating  potential,  (b)  regional  self-
 reliance,  (c)  Social  acceptability  and
 (d)  Effectiveness  in  narrowing  down
 the  gap  between  standards  of  living
 of  the  local  and  urban  people.  Gene-
 rous  investments  should  be  made  on
 R&D  for  indigenous  production  of
 crucial  engineering  material,

 9.  A  physiological  and  ergonomical
 survey  of  India  should  be  set  up.
 Researches  should  be  undertaken  on
 various  aspects  of  ergonomics  as  also
 application  of  Yoga  and  Hypnosis  in
 medicine,  psychiatry  etc.

 10.  The  status  report  on  Chemistry
 has  revealed  on  mechanics  theoretical
 chemistry  and  instrumentation  in
 academic  and  research  activities.  It
 is  necessary  that  efforts  should  be
 geared  to  strengthen  those  branches
 in  institutions  and  universities,

 i.  A  case  study  should  be  made  for
 establishing  several  regional  centres  to
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 encourage  teaching  and  research  in
 Biological  Chemistry  with  a  strong
 emphasis  on  interdisciplinary  ap-
 proach.  In  view  of  the  demand  for
 variety  of  synthetic  and  natural  poly-
 mers,  sOMe  regional  centres  of  re.
 search  and  training  should  be  created
 for  scientists  and  engineers.

 12,  The  importance  of  work  climate
 should  ‘be  stressed  in  carrying  science

 “and  technology  to  the  rural  com-
 munity,  Efficient  psychological  ser-
 vices  should  be  established  in  every

 ,institution  and  psychological  techni-
 ques  should  be  employed  in  the
 selection  of  scientific  and  technologi.

 “cal  personnel,

 13,  Integration  of  different  systems
 of  medical  treatment  in  rural  health
 care  is  essential.  It  is  necessary  to
 give  orientation  to  practitioners  of
 medicine  other  than  allopatic  in  sub-
 jects  like  nutrition  deficiencies,  bacte-
 rial  infections,  role  of  vectors  in  dis-
 eases  etc.

 4  Intensive  ethnobotanial  studies
 should  be  undertaken  on  the  uses  of
 plants  meant  for  contraception  viz
 Saraca  imdica  (Ashoma),  Dioscorea
 and  Solonum  groups  of  plants.  The
 increase  in  alkaloid  content  and  aug-

 ,mentation  of  antifertility  properties
 through  various  means  should  be  the
 main  thrust  of  research.  A  coordinat-
 ed  effort  in  this  direction  should  be
 made  through  Botanical  Survey  of
 India,  Universities  and  Research  Labo-
 ratories  engaged  in  such  research.

 18.  Research  and  management  of
 plantation  on  fast  growing  tree
 species.  Such  as  Casuarina,  Eucaly-
 ptas  etc.,  should  be  emphasized  for  the
 production  of  biomass.  Selection  and

 ’*oultivation  of  succulents  on  marginal
 lands  as  source  of  hydrocarbon  and
 fuel  generation,  and  use  of  plant  sys-
 tema  fer  ‘biological  production  of
 hydrogen  gas  and  exploitation  for

 trappping  of  solar  energy  should  be
 carried  out.

 16.  In  view  of  industrial  growth
 leading  to  environmental  degradation,
 environmental  planning  should  be
 made  an  integral  part  in  the  future
 development  of  the  country,  includ-
 ing  such  aspects  as  biological  methods
 ot  pest  control.  Endangered  wild  life
 should  be  conserved  through  estab-
 lishment  of  sancturaries,  marine
 national  parks  etc.

 7  Collaborative  efforts  of  breeders,
 crop  physiologists  and  soil  scientists
 are  needed  for  proper  tailoring  of  dif-
 ferent  germ  plasms  to  suit  various
 agro-climatic  situations,  including
 stress  conditions.  Horticultural  plan-
 tations  and  spice  cultivation  should  be
 extensively  followed.  Recycling  of
 organic  wastes  and  use  of  biofertili-
 zers  should  be  taken  up  after  factual
 survey  and  feasibility  studies  by  ex-
 port  from  all  related  fields

 ‘18.  Universities  and  instiutions
 should  be  adequately  funded  to  (a)
 raise  the  standard  of  scientific  educa-
 tion,  (b)  provide  long  ang  short  term
 training  for  young  scientists  to  deal
 with  socio-economic  proBlems,  and
 te)  to  operate  extension  wings  to  en-
 able  the  laboratory  findings  to  reach
 the  rural  areas.

 19.  For  uplifting  rural  economy  a
 package  of  mutually  balancing  pro-
 grammes  based  on  a  comprehensive
 survey  of  natural  resources,  their  ex-
 ploitation  based  on  technologjgs  ap-
 propriate  to  the  local  environment,
 mass  mobilisation  through  a  process
 of  education  should  be  evolved.

 20.  A  suitable  monitoring  mecha-
 nism  should  be  developed  which  would
 measure  the  progress  of  continuing
 programmes  in  term  of  social  benefit
 and  not  in  terms  of  expenditure.

 21.  Adequate  credit  facilities  should
 be  arranged  for  rural  people  through
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 nationalised  commercial  banks  for  the
 following  purposes:

 (a)  Suitable  cropping  system  for
 each  region;

 (b)  Conservation  and  collection  of
 wild  vegetation;  and

 (०)  Cold  storage  facility.
 22.  Intensive  preservice  training  is

 required  for  home  science  personnel
 for  recruitment  in  rural  development
 programmes.  Home  scientists  should
 be  included  in  different  policy-making
 bodies,  Home  scientists  may  form
 action  squads  for  social  service.

 Rise  in  Cloth  Prices
 5060.  SHRI  NIHAR  LASKAR:

 SHRI  A.  R.  BADRINARA-
 YAN:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  per-
 turbed  over  the  steep  mse  in  cloth
 prices  despite  a  fall  in  cotton  prices;

 (b)  if  so,  whether  Government  had
 decided  to  call  a  meeting  of  the  repre-
 sentatives  of  the  Indian  Cotton  Mills
 Federation  and  the  National  ‘Textile
 Corporation;

 (c)  at.  so,  what  subjects  were  dis-
 cussed;  and

 (9)  the  decision  arrived  at?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  No,  Sir.  The  wholesale
 prices  of  cotton  textiles  have  increas-
 ed  only  marginally  2.9  per  cent
 between  February  i978  and  February
 1979

 (b)  and  (c).  The  Minister  of  Indus-
 try  has  nevertheless  discussed  the
 rise  in  cloth  prices  with  the  industry
 on  16th  March  ‘1979  The  industry
 has  been  asked  to  devise  steps  to

 —
 increase  in  prices  of  cotton

 ec
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 Policy  for  Pastenger  Cars,  Overhaul
 of  Industry  and  Foreign  Know-how

 5061,  SHRI  K.  S,  VEERABHA.
 DRAPPA:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  it  is  qa  fact  that  new
 policy  framework  for  Passenger  cara,
 a  tota}  overhaul]  of  the  industry  and
 import  of  foreign  know-how  has
 been  recommended  by  the  high  po-
 wer  group  set  up  by  the  Planning
 Commission;  and

 (b)  if  so,  the  details  thereof  along-
 with  the  necessity  in  view  of  its  re-
 quirement  in  this  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  and
 (b),  No  high-power  group  has  been  set
 up  to  consider  the  passenger  car  indus-
 try  as  such.  The  Working  Group  on
 Transport,  Earth-moving  and  Agricul.
 tural]  Machinery  ,  set  up  by  the
 Planning  Commission  in  the  context
 of  the  finalisation  of  the  Draft  Plan
 978—83,  has  made  certain  recom-
 mendations  in  respect  of  the  manu-
 facture  of  passenger  cars  in  the
 country.  The  Group  has  suggested
 that  the  further  development  of  this
 industry  should  be  regarded  as  neces~
 sary,  in  view  of  the  requirements  of
 the  taxi  trade  and  industrial  organi-
 sations  as  well  as  for  personal  trans.
 port.  It  has  further  argued  that  the
 industry  has  a  high  employement
 generstten  potential,  and  that  the  pro.
 duction  of  automobiles  has  a  multi-
 plier  effect  on  the  economy.  Proceed:
 ing  on  this  basis,  the  Group  has  sug.
 gested  the  need  for  policies  to  move
 the  industry  out  of  its  present  state
 of  stagnation.  This  according  to  the
 Group,  would  involve  a_  total  over.
 haul  of  the  industry  including  the  im~
 port  of  new  technology.

 The  Report  of  the  Working  Group
 has  not  yet  been  considered  by  the
 Planning  Commission,
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 Revalidation  of  Letter  of  Intent
 Issued  to  Karnataka  Soap  Factory

 5063.  SHRI  K.  LAKKAPPA:  Will
 the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  of  India
 intend  to  revalidate  the  letter  of
 intent  issued  to  the  Karnataka  Gov-
 ernment  8099  Factory  which  expired
 on  8lst  December,  978  to  enable  that
 factory  to  expand  its  operations;  and

 (b)  if  not,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b)  The  request
 of  the  Government  Soap  Factory  to
 revalidate  their  letter  of  intent  No.
 1198(74)  dated  27th  December,  974
 beyond  3i-2-78  is  under  considera-
 tion  of  the  Government.

 लघु  उद्योगों  सें  पूंजी  निवेश  शौर  रोजगार

 5064.  थी  अमाशेखर  सिह  :  क्‍या
 स्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  979-80  के  दौरान  लघू  और  बुदीर
 उद्योगों  में  सरकार  द्वारा  कितना  पूंजी  निवेश
 करने  का  विचार  है  और  उससे  प्रति  एकक
 रोजगार  के  कितने  भवसर  पैदा  होंगे  ?

 सोग  मंग लय  में  शब्य  मंत्री  (शो
 जगवस्लो  प्रसाद  थ दय)  :  वर्ष  1979-80  में

 *बिकेन्द्रीकृत  तथा  लघ  उद्योग  सम्बन्धी  कुल
 केन्द्रीय  परिव्यप  93.  47  करोड  रुपए  तक
 होने  की  झाशा  है  जिसमे  स्थापना  तथा  विस्तार
 सम्जन्धी  ब्याज  भी  शामिल  हैं  7  इन  क्षेंत्रों
 में  परिथ्यय  पूंजी  निवेश  के  प्रकार  का  नहीं  है
 और  हसमें  राज्य  सरकार  के  परिव्यय  शामिल

 कहीं हैं  ष  i979-80  में  लघु  क्षेत्र  मे

 पूर्वानुमा नित  अतिरिक्त  रोजगार  5  लाख
 व्यपित  प्रति | ड  तक  होते  की  सम्भावन।  है  ।

 किन्तु  बह  अतिरिक्त  रीजगार  5  लाख  केन्द्रीय
 सरकार  के  परिव्यय  से  शौधे  सम्बन्धित  नही
 ही  संफता  t

 Indo-GDR  Collaboration

 5065,  SHRI  JANARDHANA
 POOJARY:  Will  the  Minister  of  IN_
 DUSTRY  be  pleased  to  state:

 (a)  whether  Indo-GDR  agreement
 on  economic,  industrial,  scientific  and
 technical  cooperation  was  signed  in
 January,  1979;  and

 (b)  if  so,  the  details  in  this  regard?
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Yes.
 Sur.

 (b)  The  two  sides  have  agreed  to
 encourage  the  development  of  indus-
 trial  capacities  of  both  the  countries
 for  mutual  benefit  covering  utilisation
 of  production  complementarities  for
 erection  and  commissioning  of  indus-
 trial  projects,  deputation  of  experts,
 setting  up  of  training  centres  and
 implementation  of  projects  in  third
 countries.  The  economic,  industrial,
 scientific  ang  technical  cooperation
 under  this  Agreement  is  to  be  carried
 out  on  the  basis  of  contracts  between
 the  concerned  organisations  of  both
 the  countries  The  Joint  Commission
 cn  Economic,  Scientific  and  Technical
 Cooperation  between  India  and  G.DR.
 shall  guide  and  coordinate  the  im-
 plementation  of  the  Agreement.

 Fall  in  Truck  Production
 8066.  SHRI  ANANT  DAVE:  Will

 the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 ef  a  big  shortfall  in  Truck  produc-
 tion  in  the  country  in  relation  to  its
 demand  during  the  year  1979-80;

 (b)  whether  Government  have
 thought  of  taking  over  Maruti  Ltd.,
 for  producing  trucks  in  public  sec-
 tor;

 (c}  if  so,  what  are  its  details;  and

 (8)  if  not,  whether  Government
 propose  to  fill  the  gap  of  this  short-
 fall  in  the  production  of  trucks?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
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 (SHRIMATI  ABHA  MAITI),  (७)  to
 (a)  Various  measures  continue  to  be
 in  progress  to  augment  the  indigenous
 manufacture  of  commercial  vehicles  in
 keeping  with  the  expected  increase  in
 demand  tor  979  80  Already  in  this
 year,  as  a  result  of  these  measures,  the
 numbei  ot  commeicial  vehicles  manu.
 factured  in  the  country  is  51,457  for
 the  curient  financial  year  upto
 Febiuary,  4979  as  compared  to  36,653
 duiing  the  corresponding  period  of
 the  previous  year  The  question  of
 taking  over  Marut:  Limiteg  to  meet
 the  objective  of  augmenting  manu-
 facture  of  trucks  for  next  year  does
 not  arise  since  this  firm  does  not  have
 the  r.equired  facilities

 Statement

 plied
 for  the  establishment  of  mini  cement  plants  aft  cr

 ernment  on  4  7  7979
 List  of  the  parties  who  have  aj

 the  announcement  of  incentives  by
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 Proposal  for  setting  up  Mini  Cement
 Plants  <

 5067  SHRI  M  N  GOVINDAN
 NAIR  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  how  many  proposals  have  been
 received  by  Government  after  the  39०
 troduction  of  the  new  incentive
 scheme  for  the  cement  industry  for
 setting  up  mini  cement  plants,  and

 (b)  details  thereof?
 THE  MINISTER  OF

 THE  MINISTRY  OF
 (SHRI  JAGDAMBI
 YADAV)  (a)  4  proposals

 (b)  A  statement  is  attached

 STATE  IN
 INDUSTRY

 PRASAD

 S  No  Name  of  th  party  Annual  Bg  vcation
 capacity

 (In  tonnes)

 5  2  3  4

 Tamd  Jadu
 .  Sha  ्  Sundaraman  c/o  Ms  Shree  15,000,  Pallakkapalayam,  Mattar

 Chiumal  Iraders,  Bingalore  yanur  Distt  Salen
 2  Ms  ५७४०  Cement  Ltd,  Bangalore  i5,000  Kallamanaikenapatt:s  Kokk:  ५
 3  Shi  ५  Rayo,  (  onnbatore  7,300,  lehsil  Pollactn,  Distt  ray  m

 batore

 Gujarat
 t  Sandip  Mincral  (०,  Mahuva  go,ooo  Mahuva,  Distt  Bhai  nagar

 (SE)  (Gujarat)
 2  Shit  \uvind  Mantshankar  Tired,  Rajkot  30,000:  Chotila,  Distt  Surendzazagas

 3  Vis  Nayak  Cements  Pvt  Led  »  Bombay

 +  Mis  066  Cement  एस  Ltd  »  Ahmedabad

 5
 Parag

 meat  &  Chemucal  Industries,  Juna- gai
 6

 ac  Viyaykumnar  Nayak,  T'ethabha:,  Bom- ay

 (Guyatat)
 33,000  Datha,  Taluka  Talaja,  Distt ,

 Bhavnagar  (cunt
 ‘15,000,  Dahod,  Dutt  Panchmahal  \ (Gujarat)
 9,000  Vill  Padara,  Divet  Junegedh

 (Guyarat)
 33,000  Bhavnagar,  Distt  Saurashtra,

 (Guyarat)
 epenntcgnnee =
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 a  2  3  4

 Karnataka
 i.  Shri  S.  G.  Havannavar,  Bangalore  15,000,  Salawadagi  Talikote,  Mudde-

 bihal  Taluk,  Bijapur  Distt.
 a  Mis.  Veshbha  Cements  Pvt,  Ltd.,  Bel-  30,000  Aralimatti,  Tehsil  Gokak,

 gaum.  Distt.  Belgaum.
 g.  Deccan  Alkali  Ltd.,  Bombay  66,000  Chittapur,  Distt.  Gulbarga.

 Andhra  Pradesh
 1.  Nagarjuna  Cements,  Hyderabad  60,000  Tehsil  WHazurnaga:,  Distt.

 Nalgonda.
 a  Shri  Sushil  Chandra  Gupta  (G.S.  Ce-  15,000  Tchsil  Sulurpet,  Distt.  Nel-

 ments),  Meerut.  lora.

 3.  Shri  B.  M.  Dayashankar,  Hvderabad  60,000
 —_,

 Kurnool,  “Distt.  Kur
 nool.

 4.  Shri  C.  ्,  K.  Murthy,  Hyderabad  66,000  Neralla,  Tehsil  Jagatyal,  Dis
 Karimnagar.

 5.  Shri  K.  Harshavardhan  Reddy,  Cuddapah  60,000  Near  Krishnapuram  RS,
 Distt.  Cuddapah.

 Himachal  Pradesh
 7...  Shri  R,  N.  Jain,  Meerut  50,000  Bharli,  Paonta  Sahib,  Distt.

 Sirmur,

 Rajasthan
 t.  Shri  Rao  Hari  Singh  of  Begu  P.  O.  and  66,000  Parsoli,  Tehsil  Bogu  Distt.

 Village,  Begu.  Chitt  orgarh.
 2,  Shri  J.  0.  Dawar,  New  Delhi  66,000  Kotputli,  Distt.  Jaipur
 gj.  Shri  Ashok  Kumar  Pandya,  Khodan,  10,950  Khodan,  Tehsil  Ghari,  Ban-

 Distt.  Banswara,  ware.

 4.  B.  K.  Enterprises,  New  Dethi  66,000  Dehradun  (U  P.)  or  Jammu
 Tawi  (J.  &  K)  or  Sikar
 (Raj.).

 a  Mis.  Swaika  Cements  Ltd.,  Calcutta  50,000  Kotputli,  Distt  Janus
 6.  Mis.  Rajasthan  State  Indl.  &  Min.  Corpn.  ‘*  66,000  Exact  location  not  indicated

 Ltd.  (SE)

 8.  Do  न  Do.  Do

 9  Do  .  Do.  De.

 re,  Do  .  Do.  Do

 Maharashira

 t.  Developasent  Corporation  of  Vidharbha  60,000  Tehsil  Rajura,  Distt.Chandra
 Ltd.,  Nagpur.  to  pur.

 66,000
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 Bihar
 Te  Bihar  Cement,  Patna

 West  Bengal
 M/s.  Roberts  Mclean  Services  (P)  Ltd.,

 Calcutta.
 Sikkim

 t.  Shri  Rajendra  Prasad  Jain,  (Sikkim  Nir-
 man  Udyog),  New  Delhi.

 Madhya  Pradesh

 20,000  Tehsil  Jasidih,  Distt.  Santhal-
 paragana.

 39,000  Raghunathpur,  Distt.  Purulia.

 60,000,  Distt.  Rishi.

 t.  Shri  V.  P.  Gupta  (Rewa  Cement  Udyog)  Not
 ina

 Bela,  Tehsil  Hazur  Distt.
 Rewa.

 Qe  Shri  Yogesh  Solanki,  Bombay

 3.  M/s.  Darjeeling  Dooars  Plantations,  Ltd.,
 Calcutta.

 ro  Shri  Gurbux  Rai  Chopra  (Nandini
 ment  Works),  Bhilai.

 5.  K.  com  Bargaria  Cement  Industries,  Katni

 6.  Gopal  Sharan  Singh,  Satna

 7.  Prem  Heavy  Engg.  Works  Ltd.,  Meerut

 8.  Shri  D.  V.  Saxena,  Indore

 g.  Shri  D.  V.  Saxena,  Indore

 कपड़े  के  मूल्य  में  बद्ध

 5068.  शमों  कचरूलात  हेमराज  सेन :

 क्या  उद्योग  मंत्रो  यह  बताने  को  करा  करेंगे
 कि:

 (क  )  राष्ट्रीय  कपड़ा  निगम  ने  विगत
 2  वर्षों  में  कप  डे की  कीमतों  म ेकितनी  बार  तथा
 कितनी  वृद्धि  की  थी;  और

 (ख)  राष्ट्रीय  कपड़ा  निगम  के  कपड़े  को
 बेवने  के  लिए  खोली  गई  दुकानों  द्वारा  बेचे
 यबे  कपड़े  का  ब्यौरा  क्या  है  और  उन  पर
 कितना  व्यय  हा  ?

 cated.  Rewa.

 60,000  Tehsil  Jirabad,  Distt.  Dhar.

 50,000  Tehsil  Rewa,  Distt.  Rewa.

 27,450  ‘(chsil  Durg,  Distt.  Durg.

 g,000  Jukehi,  Tehsil  Maihar,  Distt.
 Satna.

 66,000,  Baijnath/Madhepur/Sonara, Tehsil  Huzur,  Distt.  Rewa.

 50,000  Tel
 7७०  Distt.  Hoshanga-

 30,000,  Shillipur,  Distt.  Morena.

 go0,ovo  Badwaha,  Distt.  Khargone.

 उद्योग  संज्ञालप  में  राज्य  मंत्री  (लो
 जगवम्थी  प्रसाद  धादथ)  :  (कफ)  राष्ट्रीय
 बस्त्र  निगम  के  अधघोन  67  मिलो  जुलो  मिलें
 है  तथ्य  एक  में  बढुविध  तथा  नेक  किस्म  का
 कपड़ा  तैथार  किया  जाता  है  इन  तथ्यों  को
 देखते  हुमे  सूचना  प्रात  करने  में  निहित  प्रयासों
 के  अनुरूप  परिणाम  प्राप्त  तहीं  होगे  फिर  भी
 किसी  मिल  से  सम्बन्धित  कोई  विशिष्ट  सूचना
 तथा  किसी  विशेष  किस्म  के  कपड़े  के  बारे  में
 किसी  विशेष  अवधि  की  सूचना  उपलब्ध  को
 जा  सकती  है।

 (ज)  एक  विवरण  सभा  पटल  पर  रखा
 जाता  है।
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 विवरण

 राष्ट्रीय  बस्स  निगम  द्वारा  बेचे  गये  कपडे  तथा  विगत  दो  वर्षों  में  हुए  व्यय  का  वित्तीय  व  बबार
 ब्यौरा  नीचे  दिया  जाता  है

 वर्ष  बेचे  गये  कपड़े  का  बे  डशीट,  (अनुमानित )
 परिमा ग  io  ला व  साड़ियों  ,  कपड़े  का  मूल्य  व्यय  तथा  नग

 मीटर  में  घोति र  झादि  =  (रपये  (रुपये
 के  रुप  मे  नग  दस  लाख  मे)  दस  लाख  में)

 (संख्या  दस
 लाख  में)

 2  3  4  5

 1976-77  3.56  2  30  33.99  5.6

 1977-78  I6.2  0  84  0.55  I9.49

 Artisan  Programme  in  District  in  May,  1978,  These  Centres  have
 Industries  Centres

 5069.  SHRI  RAJ  KRISHNA
 DAWAN:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  what  are  the  various  fields  in
 Artisan  Programme  covered  by  the
 District  Industries  Centre  (D.L.C.)  to
 implement  the  national  policy  to  rural
 industrialisation;

 (b)  how  these  Artisans  have  arran-
 Seq  their  finance;

 (c)  whether  Brass  Work,  Earthen
 Work,  Potteries  ang  Shamka  Work
 are  included  in  the  Artisan  Prog-
 ramme  in  West  Bengal  or  not;  and

 (d)  if  8०,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  main  thrust  of  the
 new  Industrial  Policy  is  on  provid.
 ing  iarger  employment  opportunities
 through  development  of  village  and
 small  industries  in  the  rural  sector.
 To  achieve  this  object,  the  Govern-
 ment  launched  a  centrally  sponsored
 achéme  of  District  Industries  Centres

 been  set  up  as  focal  agency  to  deal
 with  all  the  requirements  of  small
 and  village  industries,  under  a  single
 roof  ang  they  will  also  interface
 closely  with  activities  of  Integrated
 Rural  Development  Blocks.  The  Rural
 Artisans  Programme/Rural  Industries
 Projects  Scheme  for  assistance  to
 entrepreneurs  will  now  function  under
 the  District  Industries  Centres.  All
 the  activities  of  the  earlier  Rural
 Artisang  Programme  are  covered
 under  the  District  Industries  Centres
 Programme,

 (b)  The  financial  requirements  of
 rural  artisans  are  being  met  out  of
 DIC  funds  and  banks  under  their
 Differential  Rate  of  Interest  Scheme.
 Recently  the  Reserve  Bank  of  India
 have  issued  instructions  that  loans
 upto  Rs.  26,000  including  working
 capital  and  fixed  capital  may  be  given
 to  rural  artisans  in  backward  dis-
 tricts  without  any  margin.

 (९)  and  (d).  According  to  the  in-
 formation  received  from  the  State
 Government,  Brass  Work,  Earthern
 work,  Potteries  and  Shamka  work
 have  not  yet  been  covered  under
 Rural  Artisans  Programmes.
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 सीमेंट  की  मांग  और  सप्लाई

 5070.  त्रों  गंगा  भक्त  सिह  पर  उद्योग

 मंत्री  यह  बाने  को  कृपा  करेंगे  कि  :

 (क)  देश  में  गत  पॉच  वर्षो  के  दौरान

 सोपेंद  को  एन  कितवों  मांगथीओऔर  बह  कितनी

 मात्रा  में  सप्लाई  की  गई  तथा  उसमें  श्र  तित

 तथा  स्वदेशों  सीमेंट  की  मात्रा  का  ब्यौरा  क्‍या

 है।  और

 (@)  क्या  सोमेंट  की  कमी  को  देखते  ह
 सरकार  का  विचार  इसके  उत्पादन  को  बढ़ाते
 का  है  यदि  हां,  तो  तत्सम्वन्धी  व्यौरा|  क्या
 कै? है

 उद्योग  मंत्रालय  सें  राज्य  मंत्री  (श्री
 जगदम्बी  प्रपाद  घादव)  :(क)  एक  विवरण

 संलग्न  है  ।

 (व)  सरफार  ते  सीमेंट  का  उत्पादन

 बढ़ाते  के  लिए  निम्नलिखित  कदम  उठाए

 हैं

 (i)  तेशात  काछड़  डफर  देश  से  बाहर
 सीमेंट  के  निर्यात  पर  प्रतिवन्ध
 लगा  दिया  गया  है

 (2)  देश  में  वर्ष  i978  के  दौरान

 3.5  लाख  मी०  टन  सीमेंट
 का  आयात  किया  गया  था  तथा

 लगभग  3.23  लाख  मीट्रिक
 टन  और  अधिग  सीमेंट  का  आयात
 करने  हेतु  अतुबन्ध  किए  गए

 (3)  प्रत्येक  रकक  के  पिछने  तोत  वित्तीय

 वर्षों  के  सर्वाधिक  उत्तादन  या  उस  एकक
 की  अधिष्ठापित  क्षमता,  दोनों  में
 से  जो  भी  अधिक  हो,  से  85

 प्रतिशत  से  अधिक  उत्पादन  पर

 30  रुपए  प्रति  मी  टन  की  दर  से

 नकद  प्रोत्साहन  देने  की  घोषणा

 की  गई  है

 (4)  सहइफ  द्वारा  सीमेंट  लाने  ले  ज।  ने

 सम्जन्धी  विद्यमान  भाड़  प्रति्पुति

 तिथमों  को  उदार  बना  दिया  गया

 है;

 सरकार  ने  उद्योग  को  बिजली  की

 कडौवी  बाली  अवधि  में  सीमेंट

 का  उत्पादन  करने  हेतु  कैप्टिव

 पावर  इस्तेमाल  करने  के  लिए

 सहायता  भी  दी  है,

 (  tn  )

 सरफार  ने  पीमेंट  उद्योग  को  सीमेंट

 फा  उत्वादन  करने  के  लिए  कोयले

 के श्रवर्ाप्त  संभरण  के  कारण

 भदूठी  का  तेल  इस्तेमाल  करने  के

 लिए  सहायता  देने  का  भी  निर्णय

 किया  है

 (6

 उद्योग  द्वारा  अपनी  क्षमता  का

 सम्पूर्ण  रूप  से  00 प्रतिशत  इस्ते-
 माल  बताए  रखने  के  लिए  विद्यमान

 तुककों  के  उत्पादन  पर  कड़ी

 निताई  भो  रखो  जा  रही  है,

 _—  ह  aes

 (8)  उत्लादन  बढ़ाने  के  लिए  प्री-

 केल्पोनेटर  प्रौद्योगिकी  के  रायात

 को  अनुमति  दे  दी  गई  है;

 (9)  जि  परियोजनाम्रों  में  कार्थ  चल

 रहा  है  उनके  निर्माण  हाई  में  ने  जो

 लाई  जा  रही  है,

 (10)  सरकार  ने  स्लैम  का  इस्तेमाल  करने

 हेतु  स्टील  संयंत्र  स्थल  या

 उसके  आस  ास के  क्षेत्र  में  सीमेंट

 संपंत्रों  कौ  स्थापना  को  बढ़ावा  देने

 का  भी  निर्गेय  किया  है,

 (ii)  सरकार  ने  बड़ी  संख्या  में  छोटे

 सीमेंट  संयंत्रों  की  स्थापना  को

 बढ़ावा  देने  का  भो  निर्णय  किया  है,
 और

 (12)  उच्च  स्तरोय  समिति  ने  सीमेंट

 उद्योग  का  विस्तृत  ग्रध्ययन  किया

 है  और  उसने  अनेक  सिफारिशें

 भोकी  हैं  जिन  पर  सरकार  विचार

 कर  रही  है  t
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 विवरण

 सोमेंट  की  मांस  बज  उपलब्धता

 (दस  लाख  मी०  टर्ना  में)

 वर्ष  अनुमानित  मांग  उपलब्धता

 देशी  ब्रायातित  कल

 1974-75  उपलब्ध  नहीं  4.73  कछ  नहीं  4.73
 1975-7  6  >वही-  47.2  -वही-  47.2
 1976-77  -वही-  8.84  “-वही--  I8.84
 1977-78  22.  22  9.38  0.31  i9.  69
 1978-79  24.00  9.60  .55  2.5

 Sick  Industries  in  Punjab
 ‘5071.  CHOWDHARY  BALBIR

 SINGH:
 SHRI  GYANESHWAR  PRA-

 SAD  YADAV:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  the  names  of  sick  cottage  and
 small  scale  industries  in  the  small
 scale  industry  sector  in  Punjab  and
 the  number  of  people  engaged  therein;

 (b)  whether  any  scheme  has  been
 formulated  to  resume  production  there-
 in,  and

 (९)  whether  any  such  scheme  has
 been  introduced  and  if  so,  the  results
 achieved?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  to  (c),  The  informa-
 tion  is  being  collecteq  and  would  be
 laid  on  the  Table  of  the  House,

 राजोरी  बोर  de  क्षेत्रों  में  bd  a  गये  जासूस

 5072.  भी  लालजो  भाई  :  क्‍या  यह
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  कया  हाल  में  राजौरी  श्रौर  पंछ
 झेंयों  में  पाकिस्तान  के  लिए  जासूसी  करते

 2  कांगडा  जिले  (हिमाचल  प्रदेश)  के  एक
 भूतपूर्व  सैनिक  सहित  चार  व्यक्तियों  को
 भारतीय  फौज  द्वारा
 शौर

 पकड़ा  गया  था;

 (सख)  यदि  हां,  तो  तत्सम्बन्धी  पूर्ण  तथ्य
 क्या  हैं  ?

 गह  मंत्रालय  में  राज्य  मंत्र;  थ्यी  धक्िक
 लाल  मण्डल)  :  (क)  जी  नही,  श्रीमन्‌  1

 (ख  प्रश्न  नहीं  उठता  ny

 टॉक  (राजस्थान)  सें  चु  उद्योग  स्थ.पिल
 करने  के  लिये  श्रनुसूचित  जातियों  तथा

 जनजातियों  से  सम्बन्धित
 व्यक्तियों  को  जिसीथ  सहाधता

 5073.  शी  रास  कबर  जरणा  :  क्‍या
 उद्योन्ष  मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (कफ)  क्या  सरकार  टोंक  (राजस्थान)
 में  जो  कि  राजस्थान  का  एक  पिछडा  हुआः  क्षेत्र

 है,  लघु  उद्योग  स्थापित  करने  के  लिए  अनुसूचित
 जनजासि  एवं  ह्राथिक  रूप  से  पिछडे  लोगों  को
 वित्तीय  सहायता  देने  पर  विचार  कर  रही
 है;
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 (a)  क्‍या  ्र  समुदायों  के  लोगो  को

 सर्म्या'  क्त  विभाग  द्वारा  पूरी  जानकारी  और
 सहायता  नही  दी  जाती  ,  और

 (ग)  णदिहा  तो  इस  सम्बन्ध मे  सरकार
 का  क्‍या  कार्यवाही  करने क।  विचार  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रों  (श्री
 जगवस्बी  प्रसाद  धादव)  :  (क)  जिला  बिकास

 योजनाएं  सम्बन्धित  राज्य  सरकारों  द्वार
 तैयार  की  जाती  हैं  किन्तु  सम्पूण  देश  मे

 अनुसूचित  जात  तथा  झनसूचित  जनजाति
 तथा  समाज  के  ब्ाशिक  रूप  से  कमजोर
 वर्ग  उत्पादक  प्रयासों  के  लिए  बैकों  से
 ब्याज  की  विभेंदक  दर  योजना  के  श्रन्तगेत
 प्रतिवष  4  प्रतिशत  की  दर  से  वित्तीय
 सहायता  भ्नाप्त  करने  के  पात्र  है  बशतें
 कि  वे  पात्नता  की  कसौटी  को  पूरा  करते
 हो  ।  हाल  ही  में  भारतीय  रिजेत्रं  बैक  ने
 सभी  वीणज्यिक  बैको  का  इस  आशय  के
 मार्गदर्शी  सिद्धान्त  जारी  किए  हैं  कि  उन्ह
 कांमगरों  तथा  'नदिष्ट  पिछड़े  जिलों  में

 लघू  (टाइनी)  क्षेतर  के  ग्रामीण  तथा  कुटीर
 उद्योगों  से  9  ५  प्रतिशत  तथा  श्रन्य  क्षेत्र

 (ब्याज  की  विभेदक  दर  खोजता  के  अन्तगत
 झाने  वाले  मामलों  को  छोडकर)  से
 प्रतिवर्ष  ii  प्रतिशत  से  झभिक  को  दर
 से  ब्याज  नही  लेन।  चाहिये।  पुनवित  लिया
 गया  है  अथवा  नहीं  यह  विचारणीय  नहीं
 है

 राज्य  सरकार  हारा  घोषित  की  गई
 झौद्योगिक  नीति  के  अनुसार  राजस्थान  वित्त
 निगम  ने  भनुसूचक्षित  जाति  तथ्ग  श्रनुसूचित
 जनजाति  से  सम्बन्ध  रखने  वाले  व्यक्तियो
 को  केवल  5  प्रतिशत  के  लाभ  (मार्जिज)
 पर  ही  ऋण  दिए  हैं  अनुसूचित  जाति
 तचा  झनुसूचित  जनजाति  के  उछामी  टोक
 जिले  के  ललचे,  क्षेत्र  मे  एकको  की  स्थापना
 करने  के  लिए  25  प्रतिशत  की  दर  से  पूंजी
 राजसहायता  प्राप्त  करने  के  भी  पात्र

 हैँ।
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 अनुसूचित  जाति  तथा  अनुसूचित  जन-
 जाति  के  व्यक्तियों  को  ाग्ता  के  भाधार
 पर  बिजलो  के  कनेक्शन  भी  दिए  जाते
 है।

 (@)  राज्य  सरकार  के  उद्योग  विम  ग  से
 सम्पर्क  स्थापित  किये  जाने  पर  उनके  द्वारा
 अनुसूचित  जाति  तथा  भझनुसूचित  जनजाति
 के  व्यक्तियों  को  सभी  सहायता  प्रदान  बी

 जाती  है।

 (ग)  प्रश्न  ही  नही  उठता  t

 Loan  given  by  Khadi  and  Village
 Industry  Commission

 5074  SHRI  BAPUSAHEB  PARU-
 LEKAR  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  whether  Khadi  and  Village  In-
 dustiy  Commission  has  granted  any
 loan  to  Shri  Mahila  Griha  Udyog
 Lijjat  Papad  and  if  so,  the  particulars
 thereof  ang  the  security  taken,

 (b)  the  dues  outstanding  and  whe-
 ther  there  i5;  any  proposal  pending
 from  Udyog  for  a  fresh  loan,

 (c)  whether  the  funds  are  proper-
 ly  utilised,  and

 (da)  whether  attention  of  Govern-
 ment  has  been  drawn  to  article  in
 Blitz  dateq  the  3rq  March,  978  on
 page  7  regarding  activities  of  Udyog
 and  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV)  (a)  and  (b).  On  the
 strength  of  the  mortgage  and  hypo.
 thecation  deeds  executed  in  respect  of
 its  property  the  Mahila  Griha  Udyog
 Lijjat  Papad,  Bombay,  has  been  ad-
 vanced  loans  by  EVIC  totalling  Rs,
 22  65  lakhs  to-date,  of  which  Rs  2.25
 lakhs  haz  been  repaid,  A  proposal  of
 the  Institution  for  issue  of  eligibility
 certificate  for  a  loan  of  Re.  70  lakhs

 rom  a  Bank  under  Interest  Subsidy
 scheme  is  under  consideration  of
 KVIC
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 (e)  and  (ad).  The  Commission  is
 satisfied  with  the  performance  of  the
 Institution  in  respect  of  both  turnover
 and  employment.  The  production
 during  1977-78  was  of  the  order  of
 Rs,  240.57  lakhs  generating  employ.
 ment  around  5,000  persons.  The  matter
 referred  to  in  the  ‘Blitz’  is  under
 investigation  by  the  KVIC  and  the
 auditors,

 Licenced  Capacity  of  London  Rubber
 Company  for  the  Manufacture  of

 Nirodh

 5075.  SHRI  AHSAN  JAFRI:  Will
 the  Minister  of  INDUSTRY  he  pleas.
 ed  to  state:

 (a)  whether  it  is  correct  that  the
 licenced  capacity  of  the  private  sec-
 tor,  London  Rubber  Company  for
 manufacture  of  Nirodh  is  450  millon
 pieces  per  annum  and  the  licenced
 capacity  of  the  Public  Sector  Plant,
 Hindustan  Latex  Ltd.  is  288  million
 pieces;

 (b)  if  so,  the  reasons  for  the  pri-
 vate  sector  plant  manufacturing
 ३87.5  million  pieces  annually  and  the
 public  sector  plant  manufacturing  far
 below  the  licenceg  capacity  only
 362  .78  million  pieces  during  ‘1977-78;
 and
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 (०)  how  much  production  of  the
 private  sector  plant  wag  purchased
 for  the  National  Family  Planning
 Programme  during  the  last  five  years
 ‘ending  March  979  and  at  what
 price?  ae

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Yes,  Sir.

 (b)  Industrial  undertakings  are  al-
 lowed  to  merease  the  production  of
 the  article  or  articles  for  which  they
 are  licensed  or  registered  upto  25
 per  cent  of  the  capacity  so  licensed  or
 registered  subject  to  certain  condi-
 tions.  Due  to  labour  unrest,  strike,
 teething  troubles  of  the  new  plant,
 mechanical  trouble  and  consequent
 shut  down,  the  production  level  of
 M/s,  Hindustan  Latex  Limited  has
 been  below  the  licensed  capacity.  The
 original  Japanese  plant  has  become
 old  and  needs  frequent  repairs  and
 replacements.  As  a  result  the  pro.
 duction  process  has  been  hampered.

 (@  The  quantities  purchased  from
 London  Rubber  Company,  Madras,
 for  National  Family  Planning  Pro-
 gramme  and  the  prices  at  which  pur-
 chased  are  given  below:—

 Year  For  free  supply  Price  Price  For  commercial  Price
 {million  pieces)  supply  per

 (Million  pieces)  gross
 I  2  3  4  5

 Rs.
 1974-75,  Nil  Nil

 1975-76  30°00  Rs.  a2/-  per  gross  18-00,  23°50
 2°50  Rs.  22°45  so

 300  Rs.  24°00  os

 1976-77  108°  90  Ra.  34°80  per  700  §5°00  24°00 22°00  Rs.  22°00  per  gross  44°57  22°65
 8-00  Rs.  20°50  ro  55

 40°00  Rs,  28४00  re  oo
 6-00  Rs.  24°00  ,,  >

 1977-78  60-00  Rs.  34°00  per  r00  10200  22°40
 97879  28.00  Rs.  3°54  per  t00  93  ‘60  288  +80,

 24°90  Rs.  33°54  per  700
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 Shortage  of  Cement  for  Construction
 Works

 (5976,  SHRI  R,  MOHANARANGAM
 Will  the  Minster  of  INDUSTRY  be
 Pleased  to  state

 {a)  the  extent  to  which  constiuc-
 tion  plants  already  formulated  have
 been  held  up  by  paucity  of  supply  ol
 Cement,  and

 (b)  the  crash  measures  proposed
 to  ensure  that  urgent  constiuctions  do
 not  get  hampered?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV).  (a)  Inspite  of  a  _  record
 production  of  cement  during  ‘1978,  re-
 ports  of  shortages  have  been  received
 as  demand  has  exceeded  supply  due
 to  spurt  in  construction  activities  in
 Industries,  Irrigation  and  Power,
 Housing  and  other  developmental  pro.
 jects,  It  ८  not  unlikely  that  some
 construction  works  might  have  been
 delayed  due  to  paucity  of  supply  of
 cement

 (b)  The  Government  have  taken
 the  following  steps  to  achieve  im-
 provement  in  production  of  cement

 q@)  The  export  of  cement  out-
 side  the  country  has  been  banned
 except  to  Bhutan  and  Nepal,

 (Qn)  A  cash  incentive  of  Rs  30
 per  tonne  for  every  tonne  of  addi-
 tional  production  over  the  best  pro.
 duction  of  each  unit  during  the  last
 three  financial  years  or  85  per  cent
 of  its  Ixcensed  capacity,  whichever
 is  higher,  hag  been  announced;

 Gt)  Existing  rules  relating  to
 freight  reimbursement  for  road
 movement  have  been  liberalized;

 (iv)  Government  have  also  grant-
 ed  assistance  to  the  cement  industry
 for  use  of  captive  power  for  pro-
 duction  of  cement  during  the
 periods  of  power  cuts,  (This  is  ap-
 plicable  to  units  having  already
 captive  power  generation  facilities
 only)  ;
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 (v)  Government  have  announced
 assistance  to  the  cement  industry
 for  the  use  of  furnace  ail  for  pro.
 duction  of  cement  due  to  madequate
 supphes  of  coal,

 (vi)  The  production  of  exisung
 units  ३35  also  closely  monitored  to
 see  that  the  mdustry  maintains  an
 overall  capacity  utilization  cf  400
 pei  cent,
 (vu)  The  impoit  of  precalcinator

 technology  has  been  permitted  to
 enable  the  inctease  in  production,

 (vii)  The  construction  of  on-
 going  projects  is  being  expedited,

 (ix)  Government  have  also  decid-
 ed  to  encourage  the  setting  up  of
 cement  plants  at  the  site  of  or
 near  steel  plants  to  utilize  the
 slag,

 (x)  Government  also  propose  to
 encourage  the  setting  up  of  a  large
 number  of  mini  cement  plants,  and

 (x1)  A  High  Level  Committee  had
 made  a  comprehensive  study  of  the
 cement  industry  and  has  recom-
 mended  a  number  of  recommenda.
 tions  which  are  being  processed  hy
 Government;
 (xn)  A  quantity  of  35  lakh

 tonnes  of  cement  has  been  imported
 into  the  country  durmg  978  and
 the  import  of  a  further  quantity
 of  about  33  23  Jakh  tonnes  has  been
 contracted

 Licencea  for  Import  ef  Components  by
 B.H.E.L.

 5077  SHRI  A  BALA  PAJANOR:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  BHEL  has  sought  im-
 port  licenceg  to  the  tune  of  Rs,  80
 crores  for  import  of  components;  and

 (b)  if  50,  the  necessity  for  such
 components  and  the  country  from
 which  import  is  sought?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
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 (SHRIMATI  ABHA  MAITI):  (a)
 Yes,  Sir,

 (bp)  Import  of  components  has
 been  considered  necessary  to  meet
 their  production  programmes  ang  cus-
 tomer  commitments.  Countries  from
 which  import  has  been  sought  are
 USA,  West  Germany,  Czechoslovakia,
 USSR,  Poland,  Italy,  Sweden,  Japan,
 Spain,  Denmark  and  UK.

 Strength  in  Central  Police
 Organisations

 5078.  SHRI  R.  L.  KUREEL:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  what  are  the  Central  Police
 Organisations  like  Intelligence
 Bureau,  R.A.W.,  C.BI,  B.S.F.,
 C.R.P.F.  and  what  is  the  total  man-
 power  of  each  including  deputationist,
 Gazetted  and  non-Gazetted  ranks;

 (b)  the  total  strength  and  percen-
 tage  of  directly  recruited  officers  and
 men;  and  ;

 (९)  the  percentage  filled  by  promo-
 tion  and  deputation  from  States  and
 other  organisations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  to  (ce).  The  information
 ig  being  collected.

 Traffic  Constables  in  Delhi

 ‘8079,  SHRI  RAJ  SHEKHAR
 KOLUR:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  how  many  traffic  constables  are
 posted  in  the  streets  of  Delhi  during
 W)  day  and  (ii)  night  time;

 (b)  whether  Government  have  re-
 ceived  complaint  thet  the  traffic
 police  in  Delhi  are  acting  simply  as
 silent  spectatora  when  the  drivers  of
 heavy  and  other  vehicles  do  not  fol-
 lew  the  indicationg  of  the  electric
 signals  at  the  circles  and  crossings  of
 atreets;  and

 (०)  any  action  proposed  in  the  mat-
 ter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 SHRI  8.  D.  PATIL):  (a)  425  traffic
 constables  are  deployed  during  day
 and  43  in  the  night  for  traffic  regula-
 tion/enforcement  duty  on  the  roads  in
 Delhi.

 (b)  No,  Sir.

 (ec)  Action  ३38  being  taken  against
 drivers  of  motor  vehicles  violating
 traffic  signals  and  other  mandatory
 provisions  of  the  Motor  Vehicles  Act
 and  Rules.  The  relevant  details  are
 as  under:—

 Year  Cases  Other
 prosecuted  cases  of

 for  violation
 violation  of

 of  Motor
 traffic  Vehicles

 signals.  Act/Rules

 7978  48,690  $:97:457
 ¥979  (January  and  18,463,  89,194

 February).

 सहायकों  कौ  ससेकित  सूची  लेधार  करना

 5080.  श्यी  राजनारायण  :  क्‍या  गृह
 मंत्री  यह  बताने  क॑,  कृपा  करेंगे  कि

 (=)  क्या  कारमिफ  विभाग  प्रतिवर्ष
 सहायकों  को  मिलीजुली  समेवित  वरिष्ठता

 सूची  तैयार  करता  है  और  विभागो  के  यिवे  द्री-
 कृत  होने  ्प्र  ही  उन्हें  अनुभाग  अधि  कारियो  के
 डझंच  पदों  मर  भझपने  झाप  पदोघच्नति  देता  है;
 झौर

 (ख)  यदि  हां,  तो  क्या  बनमिक  विभाग

 मिलीजूली  समेक्ति  बरिष्ठता  सूची  बा  पालन

 नहीं  करता  ?
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 ag  संजरलधथ  लया  जिशि,  स्यत्य  प्लोर
 कम्पनी  कार्य  संजालय  सें  राज्य  संत्री  (भी
 एस०  डी०  बाहिस) :  (क)  काधभक  भौर
 प्रशासनिक  सुधार  विभाग  अ्रति  वर्ष
 सहायको  क।  सामान्य  बारष्ठता  सूची  तैयार
 करता  है,  नैसा  कि  केन्द्रीय  सचिवालय  सेवा
 (सामान्य  वरिष्ठता  सूची  का  तैयार  किया

 जाना)  विनियम  3970  के  साथ  पठित,
 केल्द्रोय  सचिवालय  सेवा  नियम,  i972  के
 नियम  2  के  खण्ड  (एच एच  )  के  श्रधीन  अपेक्षित
 है।  फिर  भी,  प्रत्येक  सबर्ग  (मत्रालय  /विभाग)
 में  श्रतुबाग  अ्रधिकारी  के  ग्रेड  मैं  पदोन्नतिय

 उस  मल्र।लय  /विभाग  द्व,रा  सामान्य  वरिष्ठता

 सूची  मे  शामिल  अपने  ही  उन  सहायको  मे  से
 को  जाती  है  जो  इस  विभाग  द्वारा  निर्धारित
 वरिष्ठता  (क्षेत्र)  को  रेज  में  श्राते  है  7  यदि
 किसी  सबा  विशेष  में  लिर्वारित  वरिष्ठता  को
 रेज  के  भीतर  गक्ति  उपनब्ध  नही  होते  है
 और  झनतृभाग  अधि का  रियो  को  रिक्तिया  होती
 है,  तो  उन्हें  कामिक  और  प्रशासनिक  सुधार
 विभाग  द्वारा  नाम'कित  उन  व्यक्तियों  द्वारा
 भरना  हीता  है  जो  इस  विभाथ  मे  रखे  गए
 झन्य  संबर्गों  के  उन  सहायको  के  पैनल  मे  से  होते
 है,  जो  बरिष्ठता  की  निर्धारित  रेज  मे  दोते  हैं
 भौर  उनके  अपने  स  वर्गों  म ेपदोन्न ति  के  लिए  कोई
 रिक्ति  नही  होती  ny

 (ब्र)  प्रश्त  हो  नही  उठता  ।

 Import  of  selective  technology

 608l.  SHRI  C.K  JAFPER  SHA-
 RIEF:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state

 (a)  whether  there  is  any  proposal
 under  Government's  consideration  to
 import  selective  technology  to  meet
 the  needs  of  various  industrial  sectors
 in  the  country;

 (b)  if  so,  what  are  the  areas  where
 the  import  of  selective  technology  is
 considered  essential;  and
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 {e)  what  are  the  names  of  the
 countries  from  which  technology  is
 proposed  to  be  obtained  and  whether
 Government  have  started  any  nego~
 tlations  with  these  countries  for  the
 purpose?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OP  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV)  (a)  and  (b)  Government's  po-
 hey  towards  import  of  technology  38
 selective  and  ts  in  confornmuty  with  na-
 tional  priorities  Import  of  technology
 and  foreign  collaboration  38  permutted
 only  in  sophisticated  and  high  priority
 areas,  export  oriente@  ventures  and
 for  manufacture  of  items  for  which
 indigenous  capability  has  not  ade-
 quately  developed  within  the  country
 Paras  23,  24,  25  and  26  of  the  State-
 ment  of  Industrial  Policy  presented
 to  Parhament  on  December  23,  ‘1977,
 spell  out  Government’s  policy  in  the
 matter  Further,  an  illustrative  list
 of  industries  where  no  foreign  col-
 laboration,  financial  or  technical,  is
 considered  necessary  has  _  recently
 been  issued  Government  in  a  Press
 Note  dated  th  December,  7978  A
 copy  of  the  Press  Note  is  available  in
 Parhament  Library

 (e)  While  im  bilateral  negotiations
 and  consortium  meetings  convened
 by  Government,  discussions  do  take
 place  for  assistance  in  the  form  of
 credits,  import  of  technical  know-
 how  etc  no  collaboration  and  assis.
 tance  for  rmport  of  technology  in  any
 specific  areas  are  sought  by  Govern-
 ment  as  such  Indian  entrepreneurs,
 after  negotiating  with  foreign  parties,
 apply  for  approva]  of  Government  for
 the  proposed  collaboration  and  each
 proposal  १8  considered  by  Government
 on  merits.

 Licences  for  manufacture  of  Television
 Sets  and  Electronic  Calculators

 5062  SHRI  5S.  R  REDDY:  Will  the
 Minister  of  ELECTRONICS  be “plete ed  to  state:  id

 (a)  whether  it  is  a  fact  that  Hoences
 for  the  manufacture  of  T.V,  and  elem
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 tromic  calculators  are  issued  mostly
 te  the  units  located  around  Delhi;

 fb)  Af  a0,  the  details  in  this  regard;
 and

 (c)  whether  Government  propose
 to  ensure  that  licences  istued  for  set-
 ting  up  industrial  units  manufactur-
 ing  particular  ह...  ame  equitably
 spread  out  in  different  States  to  rea-
 lise  the  Government's  objective  of
 creating  job  opportunities  throughout
 the  country?

 THE  PRIME  MINISTER  [SHRI
 MORARJI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  While  grantiag  industrial  ap-
 provals/licences  for  such  items,  in  ac-
 cordance  with  the  general  licensing
 palicy,  attention  is  also  given  to  dis-
 persing  the  industry  as  widely  as
 possible.  Ags  a  result,  considerable
 digpersal  of  these  industries  outside
 the  Delhi  area  has  taken  place.

 Anti-gocia]  elements  arrested  in  Delhi

 5083,  SHRI  ISHWAR  CHAUDHRY:

 Win  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state;

 (a)  the  number  of  anti-social  ele.
 ments  arrested  in  Delhi  from  Novem-
 ber,  978  to  February,  1979:

 {b)  the  number  among  them,  who
 aré  in  potice/j  custody  at  pre~
 sent;

 te)  whether  there  has  been  any  re-
 Gwatign  in  the  incidence  of  crime  as
 #  regult  of  their  arrest;  if  so,  to  what
 extent;  and

 mot,  the  reasons  for  increase
 in  after  their  arrest?

 OF  STATE  IN

 Meo
 म्
 tae

 MINISTRY
 ह्

 ¥  OF
 ,  FSBTIER  AND  COMPANY

 APS,  कप  RD.  PATIL):  (a)

 Cp),  |
 Information

 fa
 belng  58-

 certained  and  will  be  laid  on  the
 Table  of  the  House.

 Match  है |. अ

 कृफक,  घ्स्ाधा  M.  ARUNACHALAM:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  whether  the  special  rebate  on
 matches  is  to  develop,  the  rural  in-
 dustry  or  to  encourage  the  benami
 transactions  by  people  in  urban  areas
 who  are  already  in  the  field;

 (>)  if  60,  what  are  the  steps  taken
 by  Government  to  stop  issue  of  bona-
 fide  certificates  to  industries  of  urban
 areas;  and

 (०)  whether  Government  would
 take  steps  to  check  and  curb  the  be-
 nami  units  of  big  manufacturers  and
 to  insist  to  manufacture  in  the  own
 trade  label  of  Khadi  and  Village  In-
 dustries  Commission  and  tq  insist  to
 sell  aj]  those  such  matches  to  Khadi
 and  Village  Industries  Commission
 only?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 to  (c).  For  the  purpose  of  admissi-
 bility  of  the  special  rebate  on  matches,
 the  location  of  a  cottage  unit  is  not
 relevant.  As  a  part  of  I978  Wudget,
 excise  duty  haz  been  increaseé  on
 matches  in  or  in  relation  to  the  manu-
 facture  of  which  any  pracess  is  ordi-
 narily  carried  on  with  the  aid  of
 power.  The  duty  has  been  reduced  on
 matchés  in  or  in  relation  te  the  manu-
 facture  of  which  no  process  ig  ordi-
 navily  carried  on  with  the  ajd  of  power
 and  cleared  for  home  cansumption
 during  a  Gnancial  year  by  a  manuface
 turer  from  a  factory  which  is  recom-
 mended  by  the  Khadi  end  Village  In-
 dustries  Commission  for  exemption
 ag  2  bonafide  cottege  unit  or  which  is
 a  member  of  a  cooperative  society  In~.
 eluding  a  marketing  and  service  inv
 dustrial  cooperative  snciety  registered
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 matches  from  such  factory  during  the
 finanial  year  is  not  estimated  to  ex-
 ceed  75  million  mathes  These  mea-
 sures  have  been  taken  in  order  to  en-
 courage  the  production  of  matches  in
 the  non-mechanised  sector.

 Retrenchment  in  Beas  Sutley  Link
 (ELP.)

 5086.  SHRI  S.  8.  DAS:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  retrenchment  due  to  the  com-
 pletion  of  the  Beas  Sutlej]  Link  (H.P.)
 causing  large  scale  unemployment  of
 skilled  workers;

 (b)  whether  a  proposal  to  sct  up  a
 suitable  industry  in  the  p:iblic  sector
 at  Sundernagar  (H.P.)  was  made  by
 the  State  Government  some  years  ago;

 (c)  whether  the  setting  up  of  such
 an  industry  would  save  Government
 huge  expenditure  on  building  new
 ‘workshops  and  accommodation  to  be
 vacated  by  the  BSL,  Project;  and

 (da)  if  so,  the  steps  taken  in  this
 regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)

 (b)  Yes,  Sir.  The  State  Govern-
 ment  had  askeg  for  the  setting  up  of
 an  instrumentation  unit.

 =e

 surplus  is  consi-
 dered  to  insignificant.  The  project
 being  a  t  venture  of  the  Govern-
 ment  of  Himachal  Predesh,
 Punjab  a  Rajasthan,  decision
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 (व)  The  State  Governnient  have  al.
 ready  been  informed  that  there  is  no
 proposal  to  set  up  any  new  instrumen-
 tation  unit.  :

 दिल्‍ली  में  पुलिस  सचिकारियों  को  नियुक्तियाँ

 508).  थनी  महोलाल  :  क्या  Rid  dar
 महू  बताने  की  क्क्  करेंगे  कि

 (क)  _  दिल्ली  में  एक  पुलिस  कमंचारी/
 अधिकारी  को  सामान्य  तया  एक  स्थान  पर
 कितने  समय  के  लिए  नियुक्‍त  किया  जाता
 है;

 (ख)  विभिन्न  पुलिस  स्टेशनों,  जिलो,
 ट्रैफिक  ब्रांच  ध्रादि  मे तीन  वष  से  झ्धिक  समय
 एक  स्थान  पर  नियुक्त  पुलिस  कर्मचारियों

 अ्धिका  रियों  की  ग्रेडवार  संख्या  कितनी  है;

 ग,  इतनी  लम्बी  अवधि तक  एक  स्थान
 पर  निरन्तर  नियुक्ति  के  क्‍या  कारण  हैं;
 झौर

 (घ)  कक्‍्यासरकारका  विचार उनके  शी  |
 स्थानानांतरण  के  लिए  कार्यवाही  करने  का  है
 जिससे  श्रष्टाचार  की  परवत  को  रोका
 जा  सके  ?

 एस०  Wife  बादिल)  3  (फ)से  थे).  थाने
 के  प्रभारी  क्षध्रिकारी  का  सामारए  कार्मे-
 काल  3  वर्ष  होता  है  4  मह  आने  में  नियुक्त
 उप-निरीक्षक  के  पद  के  अधिकारियों  तथा
 इससे  नीचे  के  भ्धिकारियों  पर  भी  लाशू
 होता  है  t  यदि  पुलिस  आायुंबत  श्रि-
 कारी  के  कार्य  निष्पादन  से  रून्तुष्ट  है
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 के  लिए  समान्य  कार्यकाल  इस  प्रकार
 है  वी

 (२)  अपराध  तथा  यातायात

 A)  सहायक  उप-
 निरीक्षक  के  पद  के  प्रधि-
 कारी  तथा  इससे  ऊपर
 के  अधिकारी  .  5 बचें

 (2)  श््न्य  झधि-

 कारी  3 बर्ष

 (@)  सुरक्षा  तथा
 एफ०  झआर०  आर०  झो०  3से  5  वर्ष  तक

 (ग)  लिपिक  वर्ग  3  वर्ष

 (घ)  विशेष  शाखा  कोई  सीमा  नहीं  1

 दिल्ली  पुलिस  में  छ.  जिलों  तथा
 ड्रैफिक्  यूनिट  समेत  20  विभिन्न  यूनिटें  हैं  ।
 जो  भ्रधिकारी  जिलों  तथा  ट्रैफिक  यूनिट  सें
 तीन  वर्ष  से  भ्रश्निक  समय  तक  एक  स्थान
 पर  रहे  हैं,  उनका  पदवार  ब्यौरा  इस
 प्रकार  है  —

 पद  जिला  थाना  ट्रैफिक

 निरीक्षक  9  —_  2

 जउप-मिरीक्षक  373  5  23

 खहायक  उप-

 अधिकारी  की  सकता  भ्थवा'  निष्ठा  में
 कमी  पाई  जाती  है  तो  उसे  तुरन्त  हटा
 दिया  जाता  है  और  उस  यूनिट  में  उसके
 रहते  की  अवधि  पर  ध्यान  नहीं  दिया
 जाता  ।  पुलिस  आयुक्त  को  पुलिस  कामिकों
 की  नियुगितियों  को  युक्तित  युक्त  बनाने  की
 आवश्यकता  की  जानकारी  है  शौर  वे  पहले
 ही  एक  संबीक्षा'  कर  चुके  हैं  जो  एफ  सतत
 प्रक्रिया  है।  जिन  व्यक्तियों  को  किसी  विशेष
 शाखा  का  विशिष्ट  ज्ञान  और  अनुभव  है,
 उनको  छोडकर  यह  सुनिश्चित  किया  जा
 रहा  है  कि  किसी  व्यम्ति  को  किसी  विशेष
 कार्य  पर  झनावश्यक  भ्रवधि  के  लिए  नियुक्त
 न  रखा  जाये  ।  दिल्ली  पुलिस  को  सिन्न-

 भिन्न  शाखाशों  में  कामिकों  को  बारी-बारी
 से  लगाने  के  उपाय  किये  जा  रहे  हैं  ।

 .जुलाई,  978  से  ब  तक  बारी-बारी  से

 नियुक्त  किये  गये  भ्रधिकारियों  की  पदवार
 संख्या  इस  प्रकार  है

 निरीक्षक  है  96
 उप-निरीक्षक  .  279

 सहायक-उप-निरीक्षक  .  L22

 az  steer  728

 कांस्टेबल  3363

 Recommendatioss  of  Law  Commission
 on  Criminal  Procedure  Code

 5068.  SHRI  VIJAY  KUMAR  N.
 PATIL:

 SHRI  VASANT  SATHE:
 Will  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  atate;
 (a)  whether  the  Law  Commission

 has  submitted  its  76th  Report  to  Gov-
 ernment;  and

 (b)  if  ‘90,  recommendations  made
 by  the  Commission  on  the  amend-
 ments  of  the  general  provisions  of
 Criminal  Procedure  Code  1978?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
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 AND  JN  THE  MINISTRY  OF  LAW,
 COMPANY  ‘AIRS

 स््म  PATO  >  (a)  re)  (b).
 Yes,  Sir,  The  summary  of  conclusions
 and  yecommendationg  made  by  the
 Lay  Commission  are  contained  in
 Chapter  9  of  its  Report,  which  was
 Jai@  on  the  Table  of  the  House  on
 ‘27-8-1978.  A  statement  giving  the
 main  recqammendations  made  ky  tne
 Law  Commission  regarding  amend-
 ment  of  the  provisioris  of  the  Code  of
 Crimjnal  Procedure,  1978,  is  attach-
 ed.

 Statement

 The  main  recommendations  of  the
 Law  Commission  in  its  78th  Report
 are  given  belew:—

 qa  Certain  offences  under  the
 Indian  Penal  Code  as  well  ag  under
 other  laws  which  are  at  present
 non-bailable,  shoulg  be  made,  brail-
 able.  The  Code  of  Criminal  Pro-
 cedure,  First  Schedule,  Part-I
 should  be  amended  accordingly,

 (2)  In  regard  to  bailable  offences,
 sect.on  436(l)  of  the  Code  of  Cri-
 minal  Procedure,  ‘1978,  should  be
 amended  to  provide  for  release  of  a
 person  on  bond  without  sureties,  of
 a  period  of  one  month  has  expired
 after  arrest,

 (3)  In  regard  to  non-bailable  off-
 ences,  discretion  should  be  given  to
 the  officer  or  court  to  release  a  per-
 son  on  bond  without  sureties  Sec-
 tion  agit),  Code  of  Criminal  Pro-
 cedure,  (1878,  shoul€  be  amended
 for  the  purpose,

 (4)  In  sections  395  (8)  and  439(1)
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 creating  a  new  offence
 violation  of  the  obligation  se  under-
 taken  with  imprisonment  upto  2
 years  of  fine  or  kath,  The  new  of-
 fence  to  be  created  should  be  cog-
 nizable,  bailable  and  triable  by  any
 magistrate.  The  Cede  of  Crimunel
 Procedure,  1973,  First  Schedule,
 Part  I,  should  be  appropriately
 amended  for  the  purpose.

 Obscene  Literature

 5089.  SHRI  NATVERLAL  B.
 PARMAR:

 SHRIMAT[  PARVATI  DEVI:
 Wall  the  Minister  of  HOME  AF-

 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  threat  posed  by  the  growth
 and  display  of  obscene  literature
 which  debased  the  minds  of  the
 youth;  and

 (b)  if  so,  the  action  proposed  by
 Government  to  check  the  same?

 THE  MINISTER  Or  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHR  DHANIK  LAL  MAN-
 DAL):  (a)  Yes,  Sir.

 (b)  Powers  for  prosecution  under
 the  Indian  Panel  Code  and  for  pro-
 scription  of  obscene  publications
 under  Section  95  of  Code  of  Criminal

 .
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 are  not  given  any  financial  assistance;
 and

 (b)  if  so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS.
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).
 Non-industrial  Central  Government
 employees  called  on  duty  on  holidays
 including  the  National  Holidays  are
 paid  overtime  allowance  if  they  are
 required  to  work  beyond  the  normal

 ‘working  hours,  For  performance  of
 ‘work  during  normal  working  hours

 on  such  days,  they  are  compensated
 by  grant  of  leave.  This  has  been  pres-
 cribed  as  a  measure  of  economy  in
 administrative  expenditure.

 Modification  of  Space  Science  Policy

 5091.  SHRI  SUBHASH  CHANDRA
 BOSE  ALLURI:-  Will.the  Minister  of
 SPACE  be  pleased  to  state:

 (a)  whether  Government  have
 made  any  modifications  in  their  space
 science  policy;  and

 (0)  if  so,  the  main  features  thereof?

 PRIME  MINISTER  (  SHRI  MORAR.
 «JI  DESAI):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Recommendation  of  Minorities  Com-
 ‘  mission  to  transfer  officers  for  failure

 to  quell  communal  disturbances

 5092,  SHRI  JYOTIRMOY  “BOSU:
 “Will  the  Minister  of  HOME  AFFAIRS

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Cen-
 tre  has  very  recently  turned  down  the
 recommendation  of  the  Minority  Com-
 mission  that  Senior  District  Officers
 who  failed  to  quell  the  communal
 disturbances  within  a  reasonable
 period  be  transferred  as  a  matter  of

 ५.  policy;

 “(b)  if  so,  the  reasons  therefor;  and

 (c)  how  does  Government  propose
 to  handle  such  matters?

 i70

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY.  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL)::
 (a)  to  (c).  It  has  not  been  possible

 to  accept  the  suggestion  as  the  crite.
 Trion  should  be  as  to  whether  District
 Magistrate,  Superintendent  of  Police
 and  other  senior  officers  entrusted
 with  the  maintenance  of  law  and
 order  have  failed  in  their  duty  or
 have  done  their  best.  In  the  former
 case,  action  would  be  justifieq  but.  in
 the  latter,  action  would  have  an_ad-
 verse  effect  on  morale.  Each  case  will
 have  to  be  examined  on  merits  and
 responsibility  for  any  failure  and
 dereliction  of  duty  fixed  before  a
 decision  can  be  taken  to  move  them
 out  of  the  District.  Also,  mere  trans-
 fer  is  not  a  punishment.  The  officials
 will  be  departmentally  dealt  with  in
 accordance  with  the  procedure.  laid
 down,  in  case  their  failure  and  de-
 reliction  of  responsibility  are  prima
 facie  established,

 Conference  of  Commonwealth
 Industries  Ministers

 5093.  SHRI  HARI  VISHNU  KA-
 MATH:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  a  Commonwealth  In-
 dustries  Ministers’  Conference,  was
 held  recently  in  Bangalore;

 (b)  the  names  of  countries  which
 participateq  in  the  Conference;

 (c)  the  subjects  discussed,  and  the
 resolution  adopted  at  the  Conference;

 (d)  whether  the  modus  operandi
 and  modalities  and  implementation  of
 the  Resolution  have  been  decided;
 and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  Yes,  Sir.

 (b)  India,  Australia,  Britain,  Bots-
 wana,  Bangladesh,  Cyprus,  Canada,
 Fiji,  Ghana,  Ghambia,  Guyana,  Kenya,
 Malaysia,  Mauritius,  Malta,  Nauru,
 Nigeria,  New  Zealand,  Seychelles,
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 Solomon  Islands,  Swaziland,  Singa-
 pore,  Sci  Lanka,  Tanzania,  Zambia.

 {e)  to  (e).  i.  It  was  agreed  to  put
 forward  to  Heads  of  Government  a
 framework  for  a  Commonwealth
 Action  Programme  on  Industrial  (०-
 operation,

 2,  It  was  agreed  that  an  Industrial
 Development  Unit  should  be  estab-
 lished  to  mobilise  capabilities  to  help
 solve  specific  industrial  problems  in
 Commonwealth  Countries,  and  to
 provide  continuing  assistance  to  Com-
 monwealth  developing  countries  in
 their  industrialisation  efforts.

 8.  Exposure  visits  would  be  arrang.
 ed  for  small  scale  entrepreneurs  in
 order  that  they  learn  from  experience
 and  improve  their  entrepreneurial
 skills.

 4,  The  Commonwealth  Secretariat
 would  play  a  more  active  catalytic
 role  in  industrial  development  by  pro-
 moting,  Supplementing  and  linking
 bilateral  and  multilateral  programmes
 of  cooperation,

 5.  The  proposal  for  a  Commonwealth
 venture  capital  company  would  be
 examined  in  detail  by  a  Working
 Group.

 है,  To  give  effect  to  the  Action  Pro-
 gTamme,  requisite  additional  resources
 should  be  provided  to  ensure  its
 effective  implementation  on  the  lines
 of  an  initia]  3  year  programme  costing
 £  5  million.

 %  The  Commonwealth  Industry
 Ministers  welcomed  the  practical
 assistance  offered  by  the  Government
 of  India  in  making  available  techno-
 logies  for  development  of  small  scale
 industries,  training,  technical  services
 of  Indian  R&D  institutions  and  ser.
 vices  of  Industry  Promotion  and
 Development  Agencies,

 है,  The  Ministers  recognised  the  need
 for  a  reduction  of  barriers  against  ex-
 ports  of  manufactured  and  agricul-
 tural  goods  in  which  the  developing

 counties
 ave  a  comparative  advan-

 ge,  न
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 a  The  Ministers  also  recognised  the

 need  for  transfer  of  technology  at
 reasonable  cost  and  the  re.degloyment’
 of  industries  and  important  measures*
 for  the  acceleration  of  industriglisa-
 tion  in  developing  countries.

 Shortage  of  Salt

 5004,  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  there  is  an  extreme
 shortage  of  salt  and  the  people  are
 suffering  very  badly  from  it;

 (b)  if  so,  reasons  thereof;  and

 (c)  in  how  many  days  the  position
 will  be  corrected?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITI):  (a)  to  (०).
 The  production  of  salt  in  the  country
 during  978  was  66.93  lakh  tonnes
 while  the  domestic  demand  for  edible
 and  industrial  purchases  was  60.85
 lakh  tonnes,  There  is  thus  no  short-
 age  of  salt  in  the  country,  although
 temporary  shortages  occasionally  arise
 in  certain  areas  due  to  inadequate
 transport  facilities

 LAS.  Officers

 5095.  SHRI  PADMACHARAN  SA.
 MANTASINHERA:  Will  the  Minister
 of  HOME  AFFAIRS  be  pleased  to
 state:

 (a)  the  total  number  of  LAS.
 officers  from  1975-76  to  1978-79  year-
 wise  and  State-wise;  and

 (b)  the  proposal  of  Government  to
 increase  the  number  of  I.A.8,  officers
 in  1979-807

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  D.  PATIL):  fa)  A  state~
 ment  showing  the  total  number  of
 LAS.  officers  in  position  as  on  the  Ist
 January,  1975,  1976,  1977,  978  end
 1978,  State/Cadre-wise,  ig  attached..
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 (  It  is  proposed  to  appoint  25
 pérsong  to  LAS.  in  979  on  the  basis
 of  the  IAS.  etc.  Examination  held
 in  1978,  It  ig  not  possible  at  this
 stage  to  indicate  the  number  of  offi-
 cers  to  be  appointed  to  LAS.  in  980
 on  the  results  of  the  Civil  Services
 Examination,  1979,  Appointment  to
 LAS.  is  also  made  by  promotion  of
 State  Civil  Service  officers  and  by
 selection  of  non-State  Civil  Service
 officers  on  the  recommendations  of  the
 State  Governments]Cadre  authorities

 .  concerned  in  accordance  with  the  pro-
 visions  contained  in  the  LAS.  (Ap-
 pomtment  by  Promotion)  Regulations,
 १955  and  LAS,  (Appointment  by
 Selection)  Regulations,  1956,  Such  ap-
 printments  which  are  made  against
 vacancies  arising  in  the  promotion/
 selection  quota  on  the  basis  of  retire-
 ments,  resignation  and  death  do  not
 increase  the  number  of  IAS.  officers
 in  position  unless  they  are  made
 against  vacancies  in  the  promotion/
 selection  quota  which  have  not  been
 filled  up  earlier.

 Statement

 State/Cadre  Year

 3975  2976  7977  7978  7979
 Andhra  Pradesh  236  Qir  224  232  253

 Assam-Meghalaya  air  १०4  ‘184,  ‘127  49

 Bihar  .  241  240  263  272  282

 Gujarat.  364  359  769  364  366

 Haryana  7०5  Jor  378  396  agt
 Himachal  Pradesh  °  ह  4०  77  80  85
 Jammu  and  Kashmir  80  86  87  83  87
 Karnataka  .  760  659  गया  ३80  785

 Kerala  .  .  .  3०7  ३१०5  110  110  779
 Madhya  Pradesh  ’  .  232  245  269  273  297

 Maharashtra  .  .  250  240  254  249  ह.
 Manipur  and  Tripura  44  60  64  DBs  78
 Nagaland  .  .  3  .  27  go  34  33  35

 Orissa  न  .  .  357  756  गा  १67  769
 Punjab.  है  मन  मा  395  397  399  74०  हि
 Rajasthan  .  डे  नि  :  १54  350  766  769  ग74
 Sikkim  F  .  .  .  we  oe  24
 Tamil  Nadu  .  Fs  द  203  970  220  226  245
 Union  Territories  :  नि  720  ६6  १०9  799  748
 Uttar  Pradesh  .  323  926  857  $57  373
 West  Bengal  नि  ्  न  217  211  225  279  227

 Toran...  3,105,  g1088  9949  g.g810*  3,630@

 8974
 *Did  not

 —
 t27  probationers  appointed  to  the  I.A.S.  in  39795  on  the  results  of  the

 *¢This  did  not  include  187  candidates  who  were  appointed  to  the  I.A.S.  on  the  results
 of  the  I.A.8.  etc.  Examination,  1976.

 of
 ais  docs  not  Include  295  candidates  who  have  been  appointed  on  the  results  of  the  I.A.S.

 Examination,  797१5
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 Grant  of  Political  pensions  in  Tripura

 8098,  SHHI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  fo  state

 (a)  the  nurhber  of  pefsons,  with
 names  granted  political  pension  upto
 date  in  Tripura  with  the  number  of
 persons  applied  for;

 (b)  whether  a  large  number  of
 applications  for  political  pension  has
 been  rejected;

 (c)  if  so,  the  reasons  thereof;  and

 (a)  action  being  taken  for  expedit-
 ing  the  processing  of  the  applications?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  4904  applications  for  grant  of
 pension  to  freedom  fighters  from  Tri-
 pura  were  received  upto  28.2.1979.
 Out  of  these,  pension  has  been  sanc-
 tioned  in  636  cases,  It  is  not  possible
 to  furnish  names  as  it  involves  time
 &  Labour,

 (b)  and  (c).  492  cases  have  been
 rejected  on  one  or  more  of  the  follow-
 ing  grounds:

 (i)  Inability  of  applicants  to  pro.
 duce  adequate  documentary  evi.
 dence  in  support  of  their  claims  of
 jail  suffering;

 (iil)  Inability  to  produce  evidence
 from  official  records  in  claima  of
 internment  /externment  /  abscond-

 ance;
 (iii)  Annual

 Rs.  5,000|-
 (iv)  Late  receipt  of  applications

 after  due  date.

 income  over

 (a)  No  application  is  pending  initial
 scrutiny.  However,  776  applitations
 have  been  filed,  for  want  of  acceptable
 docuthentary  evidence  froth  the  appli.
 canta  and  specific  recommendations
 ftom  the  State  Govt,  On  rebeipt  of
 these  documents,  the  cases  will  be
 Shas  atid’  péniion  saricfloned  in
 eligible  cases,

 aye
 Written  Answerit  '
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 Perstts  tf  Baral :  vite  poverty  Vide  tm

 5097,  SHRI  Kinir  BikRAM  DB
 BURMAN:  Will  the  Minister  of
 PLANNING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  75
 per  cent  of  fhe  population  of  Triittrra
 still  lives  below  poverty  line  even
 after  the  lapse  of  over  3l  years  since
 independence  and  the  passage  of  five
 Five  Year  Plan  periods  besides  ptrt
 of  the  Sixth  Plan;

 (9)  if  so,  how  the  petcentage  of
 population  living  below  poverty  line
 in  Tripura  compares  with  the  all
 India  figure  and  the  corresponding
 figures  for  the  different  other  States
 and  Union  Territories;  and

 (c)  what  specific  schemes  for  the
 accelerated  development  of  Tripura
 to  bring,  it  in  line  with  the  rest  of  the
 country  are  contemplated  under  the
 Sixth  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  ahd
 (b).  Issues  relating  to  the  definition
 of  a  poverty-line  and  the  determina-
 tion  of  the  numbers  of  pérsens  Hvihg
 below  that  line  im  dfifférent  States

 re  currently  examined  by  expert
 Rroups  set  up  Under  the  auspledés'  of
 the  National  Sample  Survey  Organiza
 tion  and  the  Planning  Commission.
 Fresh  estimates  will  be  prepared  of
 percentages  of  people  below  the
 poverty  line  in  different  States  after
 the  reports  of  these  groups  become
 availab:e.

 (c)  The  schemes  for  development
 prepared  by  the  State  for  the  Sixth
 Plan  period  cover  all  sectors,  viz.
 agricuiture  industry,  irrigation,

 mows
 ag

 Peer  Rae
 the  social

 services  ip  is  laid  espe~
 cially  on  the  urda  dévelopihdat

 wee mes,  toads,  Soil  Conservation,
 irrigation  and  the  miititiuhi  needs
 programmie.
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 Pid  offfld¥s  hi  Tripura  have  béen
 increasing  as  below:

 (Rs.  crores)

 Arinual  Plan—i974-75  0.48
 Annual  Plan—975-76  2.03

 Annual  Plan—976-77  5.07

 Annual  Plan—~l977-78  ‘15,78
 Annual  Plan—978.79  24.0

 —  2  .  नी कम...  लि

 The  outlay  for  the  Annual  Plan
 1979-80  is  ely  to  be  significantly
 higher  than  in  the  current  year.  The
 Sixth  Plan  for  Tripura  will  also  be
 sabstantiaily  larger  than  the  State’s
 Fifth  Plan  (which  was  Rs.  69,68
 crores).

 wee  प्रदेश  के  विवेशा  जिले  के  बासोडा
 विकास  खंड  के  लिये  पूणी  राज  सहायता

 योजना

 5090.  भी  राधयंजी  :  क्‍या  उ्योग
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  मध्य  प्रदेश  के  विदिशा  जिले
 को  पिछड़ा  क्षेत्र  वोषित  कर  बसोडा  विकास
 अंडे  में  पूर्जी  राजसहायता  योजना  में  शामिल
 करने  के  बारे  में  मध्य  प्रदेश  सरकार  से  कौई
 अस्ताव  प्राप्त  हुआ  है  ;

 (ख)  मगदि  हां,  तो  यह  किस  हारीख
 को  प्राप्त  हुभा  भौर  इस  पर  क्‍या  कार्यवाही
 को  गई  ;  भौर

 (ग)  उपुक्त कील |  को  पूंजी राज  सहायता
 ब्रोजना  में  कब  तक  शामिल  किया  जायेगा  ?

 उद्योग  संच्ालथ  में  राज्य  मंत्री  (६ | इ
 हंगल,  प्रसाद  पादथ)  :  (क)  जीहां

 (ले  रा्य  संरकार  का  प्रस्ताव  योजना
 ऑगीोगं  में  e-2-78  कौ  प्राप्त  हां  थी।
 बसना  ऑायोंगि  में  झपे  पेले  दिनाक
 28.5  7578  द्वारा  जय  सेरकौोर की  जवाब
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 दे  दिया  भा  तथा  उक्त  पतञ्ञ  का  हिन्दी  झनुवाद
 सभा  पटल  पर  रखा  है  t  [were  में  रखा
 गया  ।  वेजियें  संख्या  एल  F-4i93/79]

 (ग)  उपर्युक्त  (ख)  मे  दिए  गए  उत्तर
 को  देखते  हुए  प्रश्न  ही  नही  उठता  t

 Nationa)  Adult  Education  Pregraszime

 5099,  SHRI  SARAT  KAR:  Will  the
 Munster  of  PLANNING  be  pleased  to
 state:

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  “Times  of
 India”  daed  the  7th  February,  799
 that  the  Planning  Commission  has  cri-
 ticised  the  manner  of  |  Education
 Ministry  wishing  to  manage  the  Na-
 tional  Adult  Education  Programrhe
 from  Shastr:  Bhavan;

 (b)  whether  the  entire  money  in-
 stead  of  the  50  per  cent  of  the  inudget
 being  in  hands  of  the  Centre  alloca-
 tion  for  this  purpose  should  be  given
 to  States;  and

 (c)  if  so,  what  are  the  other  sug-
 gestions  made  by  Planning  Commis-
 sion  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  to  (c).  At
 the  third  meeting  of  the  National
 Board  of  Adult  Education  held  on  the
 30th  January  979  the  Planning  Com.
 mission  répreséntdtive  emphasized
 the  importance  of  community  partici-
 pation  in  the  programme,  and  drew
 the  attention  of  the  Board  to  the  need
 to  proceed  beyond  mere  literacy  and
 numeracy  to  their  functional  linkages,
 This  is  in  line  with  the  recommenda-
 tions  contained  in  Draft  Five  Year
 Plan  978—88  (pp.  (221-222), .

 2,  The  National  Dévelopment  Coun.
 cil  has  decided  that  the  Adult  Educa-
 tion  Programme  sheuld  continue  to  be
 centrally  sponsored,  as  at  present,
 with  shariig  of  costs  between  the
 Centre  and  the  States.
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 हथकरणा  विकास  योजना  के  झम्तचंत  विशीय
 सहत्थता

 SiL00.  थी  रामेश्वर  पाटीदार  :  क्‍या
 सश्ोग  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  हथकरघा
 विकास  योजता  के  झन्तरगंत  वित्तीय  सहायता
 देने  के  लिए  केन्द्रीय  सरकार  राज्य  सरकारों
 को  समान  अशदान  देतु  बाध्य  करती  है  भौर
 यदि  हां,  तो  उसका  ब्यौरा  क्‍या  है  ;

 (@)  क्या  यह  सच  है  कि  राज्य  सरकररों
 झथवा  उनके  अधिका  रियो  ने  समान  प्रंशदान
 देने  के  लिए  उन्हें  बाध्य  न  करने  के  लिए  कहा
 है;  भौर

 (ग)  यदि  हां,  तो  उस  पर  सरकार  ने
 क्या  कार्यवाही  की  है  ।

 उद्योग  मंत्रालय  में  राज्य  मंत्री  शी
 जगदस्थी  प्रसाद  थादव)  :  (क)  जी  नही
 हथकरघा  उद्योग  की  समस्याओं  फका  झध्ययन
 करने  के  लिए  भारत  सरकार  द्वारा  (गठित
 शिवासमन  समिति  द्वारा  वर्ष  9  74  मे  प्रस्तुत
 की  गई  रिपोर्ट  में  की  गई  सिफारिशों  पर

 झअनुवर्ती  कारंवाई  करने  के  रूप  मे  राज्यों  को
 वित्तीय  सहायता  प्रदान  करने  हेतु  वर्ष,  976
 भ्ेचे  ो  योजनाएं  बनाई  गई  थी  a  भर्थात्‌
 q)  निष्क्रिय  एवम्‌  कमजोर  समितियों  का
 किर  से  ललाने  शौर  नई  समितियां  स्थापित
 करने  हेतु  प्राथमिक  बुनकर  सहकारी  समितियों
 के झंश  पूंजी  झाधार  को  सुदढ़  करना  एवं
 (2)  सहकारी  क्षेत्र  का विकास  व  हथकरघा

 चस्तों  का  विपणन  करने  हेतु  हथकरघा
 बुनकर  सहकारी  समितियों  की  राज्य  शीर्षस्थ
 समितियों/राज्य  हृथकरधा  निगमों  के  झंश

 पूँजी  झ्राधार  को  छुदढ़  करना  ये  योजनाएँ
 इस  सहमति  से  बनाई  गई  थीं कि  राज्य  सरकार
 द्वारा  भी  भारत  सरकार  हारा  इन  योजनाप्रों
 के  झभीन  वी  जाने  वाली  राशि  के  बराबर  का
 ही  भ्रंशदान  दिया  जाएगा  यह  इस  विचार
 से  किया  जान  पढ़ता  है  कि  इन  योजलाधों
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 की  सफलता  में  राज्य  सरकारों  की  कुछ  भंगी
 दांव  पर  लगी  हो  भौर  इस  क्षेत्र  में  राज्यों  की
 रुचि  भी  बराबर  बनी  रहे।  यह  भी  महसूस
 फिया  गया  था  कि  चूंकि  हथकरणा  उद्योग  का
 विकास  राज्य  का  विषय  है,  झतः  केन्द्र  सरकार  की

 भूमिका  केवल  राज्य  सरकारों  हारा  किए  जाने
 बाले  प्रयासों  में  सहायता  करने  तक  ही  सीमित
 रहनी  चाहिए

 (a)  और  (ग).  कुछ  राज्य  सरकारों
 ने  वित्तीय  कठिनाइयों  की  बजह  से  समान
 राशि  का  भंशदान  देने  में  भ्रसमर्थता  व्यक्त
 की  है  और  उन्होने  केंद्रीय  सरकार  से  समान
 राशि  का  अ्रंशदान  देने  की  इस  शर्त  को  हटा
 देने  का  नुप्नरोध  किया  है  ।  सरकार  इस  शर्त
 को  हटाने  के  मामले  पर  विचार  कर  रही  है  ।

 सरकारो  ौर  गर  सरकारी  क्षेत्रों  में  कपड़े
 का  उत्पादन

 5i0.  श्री  हुकम  देव  लारायण  धादल  :
 क्या  उद्योग  मंत्री  यह  बताने  की  कपा  करेंगे
 किः

 ‘

 (क)  देश  में  सरकारी  शौर  गैर  सरकाडही
 क्षेत्रों  मे ंपुथक-पथक  कितनी  मात्रा  में  भौर
 किन-किन  किस्मों  के  कपड़े  का  उत्पादन  किया
 जा  रहा  है  ;  भौर,

 (ख)  कपडे  का  प्र्सि  व्यक्त  भौसत
 क्या  है?

 उद्योग  मंत्रालय  में  राज्य  भंत्री  (की
 जगदस्थी  प्रसाद  धावध)  :  (क)वर्ष  1977-
 78  में  संगठित  व  गैर-संगठित  क्षेत्रों  में  कृत
 96600  लाख  मीटर  कपड़े  का  उत्पादन
 हुआ  जिसमें  से  राष्ट्रीय  स्तर  निगम  के  भ्रधीन
 सरकारी  क्षेत्र  ी  मिलों  मे  8830  लाख
 मीटर  फपड़े  का  उत्पादन  किया  था  समूणे
 उचौग  में  केवल  संगठित  मिल  क्षेत्र  मे ंउत्पादित
 सूती  कपड़े  के  बारे  में  ही  किस्म-बार  झन
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 झलग  जानकारी  उपलब्ध  है  |  यह  निम्न
 शकोर  है  _—

 किस्म  प्रतिशत  उत्पादन

 औटा  39.70

 भीडियम  नी  27.  83

 मीडियम  ए  50.86

 बढ़िया  2.96

 बहुत  बढ़िया  (सुपर  फाइन  )  5.  25
 अनिल  _  पतन

 700.00

 राष्ट्रीय  वस्त्र  निंगम  के  मामले  में  उनके
 समूचे  उत्पादन  की  भलग-भलग  जानकारी
 उपलब्ध  है  ।  यह  निम्न  प्रकार  है  _—

 किस्म  अतिशत  उत्पादन

 मोटा  14,45
 मीडियम  बी  40.3
 मीडियम  ए  43.09

 बढ़िया  .8

 बहुत  बढ़िया  (सुपर  फाइन )  I.5
 Coane  names  enema  ehanaen]

 00.00

 (a)  निर्यात  तथा  घरेलू से  झम्य  खपत
 को  छोडकर  3.32  मीटर  ।

 Plan  for  Harijan  Development

 6102.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  the  Centre  is  consider-
 ing  a  Re.  600  crore  plan  for  Harijans
 development;

 <a
 if  so,  the  main  features  thereof;

 tc)  when  the  same  will  be  finalised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  to  (c).  The  Working  Group  on
 Scheduled  Castes  and  Other  Back-
 ward  Classes  during  the  Medium
 Term  Plan  978—~88  constituted  under
 the  Chairmanship  of  Shri  Dhanik  Lel
 Mandal,  Minister  of  State  in  the
 Ministry  of  Home  Affairs  had,  in  its
 report,  recommended  a  Special  Cen.
 tral  Assistance  of  Rs.  500  crores  for
 programmes  for  the  Scheduled  Castes,
 on  lines  similar  to  the  Special  Central
 Assistance  for  Tribal  Area.  Thig  is
 under  examination,

 Disposal  of  Files

 5103.  SHRI  K.  RAMAMURTHY:
 ‘Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  an  Expert  Study  con-
 ducted  for  the  purpose  of  looking  in-
 to  the  disposal  of  files  in  the  Govern~
 ment  of  India  has  come  to  the  con-
 clusion  that  there  has  been  a  fall  in
 the  disposal  of  files  by  60  per  cent
 following  the  arrest  of  two  Secretaries
 in  their  Office;  and

 (b)  if  so,  the  action  taken  by  the
 Government  on  the  findings  of  this
 Expert  Study?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AYFFAIRS
 (SHRI  8,  D.  PATIL):  (a)  No  expert
 study  was  conducted  to  examine  the
 effect  of  the  arrest  of  two  Secretaries
 in  their  Office  on  the  disposal  of  files
 in  the  Government  of  India,

 (b)  Does  not  arise,  ;

 Pelice  protection  to  M.Ps.  in  Delhi

 5104,  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  any  Member  of  Parlia-
 ment  are  given  personal  police  pro-
 tection  In  Delhi;
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 (है)  if  go,  the  namés  and  nature  of
 protediions;  ard

 (6)  the  reasons  for  the  sarne?

 कट

 NisTER  OF  STATE  IN  THE

 roger
 O¥  HOME  AFFAIRS  AND

 IN  THE  MINISTRY  OF  LAW.  JUS-
 tick  AND  COMPANY
 (SHRI  8.  D.  PATIL):  (a)  Yes,  Sir.

 (b)  and  (c).  A  latge  number  of
 visitorg  from  alf  parts  of  the  cdéuntry
 come  to  sée  Mr.  Chandrashekhar,
 President  of  the  Javiata  Party,  at  his
 residence,  A  polite  cofistable  his
 therefore  been  detailed  outside  his
 residence  to  keep  vigil  so  that  no  un_
 toward  incidént  oceui's.  Two  cons-
 tables

 ae
 also  posted  round  the  clock

 at  Shti  Mohan  Lal  Fipil’s  residéiice  at
 his  rédues¢  following  a  case  of  ctimi-
 nal  tresspass  by  night  in  his  house
 and  also  receipt  of  some  threats  by
 hirn  arid  his  family  members.  Such
 arrangttherits  are  matle  sometimes  for
 limited  p¥riotis  for  giving  protection
 td  Metitbers  of  Parliament  in  case  of
 need.

 Siith  Fivé  Year  Plan  for  Gujarat
 5105,  SHRI  HITENDRA  DESAI:

 Will  the  Minister  of  PLANNING  be
 pleaséd  te  state:

 (a)  size  of  the  Sixth  Plan  fixed  for
 the  State  of  Gujarat;  and

 (b)  how  much  Central  assistance
 will  the  State  get  during  the  Plan?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  arid  (b).
 Phe  size  oF  the  State's  Sixth  Plan  and
 the  extent  of  Géntral  Astistance  for
 the  plan  period  have  not  yet  been
 finally  determined,

 Ne  KEhoourafebient  t  New  Indesitial
 Activities  in  Metropolitan  areas  like

 8106,  SHRI  SATYA  DBO  SINGH:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  atate:

 (a)  Whether  it  is  thé  policy  of  the
 Government  not  to  éficolirage  new
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 Industrial  activities  in  metrdpetttem
 areas  like  Delhi  and  that  several  new
 Proposals  have  been  rejected  on  (tits
 gtound;

 (b)  if  so,  why  the  substantial
 pansion  proposal  of  a  multinational
 company  for  the  manufacture  of  bhides
 in  the  heart  of  capital  city  of  Delhi
 has  not  been  rejected  by  Gov  ;

 (c)  whether  it  is  also  the  policy  sf
 Government  to  make  exception  to  the
 genéral  policy  in  the  case  of  ntatt.
 nationals  and  their  subsidiaries,  and

 (d)  if  so,  the  reasons  therefor?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.

 (b)  No  multi-natidnal  company  has
 made  application  to  the  Governnrent
 seeking  substantial  expansion  for  ¢#e
 manufacture  of  safety  razor  blades.
 HoWever,  if  the  reference  is  to  M/s.
 Sharpedge  Ltd.,  a  company  which  Has
 connections  with  (M/s.  Hindustan
 Lever  Ltd.,  a  multi-national  cdéh-
 pany,  the  position  is  that  this  eém-
 pany  has  applied  for  the  grant  of  an
 Industrial  Licence  for  effecting  su
 stantial  expansion  for  the  manufac-
 ture  of  safety  tazbr  biaties  from
 million  nos.  to  450  million  nas,  per
 annum  in  their  existing  undertaking
 in  Delhi.  Government  have  yet  to
 take  a  decision  on  this  application.
 While  taking  =  decision,  all  related
 aspects  including  location  aspect  will
 be  kept  in  view.

 (९)  No,  Sir.

 (d)  Does  not  arise  in  view  of  reply
 to  (०)  above.

 Reservation  of  SC/S®  for  premetion
 in  Government  Services

 §i07.  SHRI  BHAGAT  RAM:  Will
 the  Minister  of  HOME  AFPTAS  We
 pleased  to  state:

 (a)  whether

 ation
 Scere  ra abolish  regervat!
 Pon

 r
 promdtion  In  ६  séfVicdd’  as
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 pointed  out  by  Shri  Mofarji  Desai

 रि:
 Minister  of  India  during  a

 ews  Conference  in  Delhi  on  20th
 January,  ‘1979;

 (b)  if  so,  whether  it  is  not  in  ac-
 cordance  with  the  provisions  of
 Constitution  of  India  and  whether  it
 च्भ्म  not  cause  injustice  towards  SC/
 STs;  and

 (c)  if  answer  to  part  (a)  is  in  the
 negative,  the  reasons  why  such  state-
 ment  was  delivered  by  Hon’ble  Prime
 Minister  during  a  debate,  and  whe-
 ther  it  will  not  create  frustration  in
 the  mind  of  SC/8Ts  and  encourage
 those  non-SC/STs  who  are  fighting
 for  getting  such  reservations  abo-
 lished?

 WHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  Or  HOME
 AFFAIRS  (SHRI  DHANIK  LAL
 MANDAL):  (a)  No,  Sir,  the  Prime
 Minister  did  not  make  such  a  state-
 ment  at  the  said  News  Conference

 (b)  and  (c).  Do  not  arise

 oot  योजना  के  कसिए  मध्य  प्रदेश  कोर  अन्य
 हास्यों  के  लिये  निग्नवत

 5i08.  |;  कुशन  क्त  :  क्या  ग्रोजना
 मंत्री  यह  बत।ने  की  कृया  करेंगे  कि

 (क)  क्‍या  योजना  धायोग  ने  अन्य
 राज्यों  के  साथ-साथ  मध्य  प्रदेश  के छिए  भी
 छठो  पंचवर्षोय  योजना  तैयार  कर  ली  है  ;

 (ख)  यदि  हां,  तो  मध्य  प्रदेश  र  झन्य
 अन्य  राज्यों  के  सम्बन्ध  मे  क्या-क्या  व्यवस्था
 करने  का  प्रस्ताव  है  ;

 (भ)  मब्य  अ्देश  के  लिए  प्रस्तावित
 राहि  का  झावंटन  फ्ररते  समंव  क्या  मानदण्ड
 ऋ्ललाओ  वा  है  ;

 दु)  ग्रोजना  झायोय  दारा  निर्वास्ि
 बिस  राष्ट्रीय  लथ्यों  में  मध्य  प्रदेश  द्वारा
 किंवचा  क्िवव  घंशदान  दिये  जाने  की  सम्भावना

 ौर « ?
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 (ह)  कया  मध्य  प्ड़ेश  एक  पिछड़ा
 राज्य  है  और  क्या  इसकी  भ्रसतति  क्र  अचल
 राब्ट्रीय  प्रगति  दर  की  तुलना  मे  बहुत  कम  है
 और  ग्रदि  gt,  तो  क्या  इस  राज्य  की  प्रगत्नि
 दह  को  शख्त  राष्ट्रीय  बज़ति  वर  सक्त  लाने  के
 लिए  उक्त  योजना  मे  पर्याप्त  व्यवस्था  कर  दी
 गई  हैं?

 शोजात  उंबालय  से  रू  झंची  शची
 फजजुरंरहमभान)  :  (क)  से  (च)  मध्य
 प्रदेश  झौर  न्य  राज्यों  क ेलिए  978-83
 के  लिए  पंच  वर्षीआ  योजनाएं  विजा  राधीन  हैं  ।
 निर्धारित  किए  जाने  वाले  परिध्ययो  को  बताना
 इस  झमय  संभव  नही  है

 (४)  उपलब्ध  सूचना  के  झनुसार,
 1961-62  से  लेकर  1976-77  तक  की
 झवधि  मे  मध्य  प्रदेश  में  प्रति  व्यक्ति  देशीय
 उत्पाद  की  औसत  वाधिक  च्द्धि  दर  इस
 अवधि  मे  झखिल  झारतीय  भौसत  व॒द्धि  दर
 की  तुलना  मे  कम  है  1  मध्य  प्रदेश  के  योजना
 निवेश  स्िक्षारित करने  मे  राज्य  की  शझ्रावश्यक-
 ताए,  ससाधन  उपलब्धता,  सगठनात्मक  झौर
 करर्यावथयन  क्षमता  भ्रादि  जैसी  सभी  संबंधित
 बातों  फो  ध्यान  में  रखा  जाएगा।

 5108,  SHRI  DILIP  CHAKRA-
 VARTY:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  how  many  District  Industries
 Centres  heve  been  set  up  in  the  dis-
 tricts  where  unemployment  position
 is  acute;  end

 (b)  how  many  are  intended  or  like-
 ly  to  be  set  up  by  the  end  of  fhe  cur-
 rent  financial  year?

 THE  MINISTER  OF  STATE  IN
 MINISTRY  OF  INDUSTRY

 (BHRI  JAGDAMBI  PRABAD
 YADAV):  (a)  and  (b).  The  main
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 thrust  of  the  new  Industrial  Policy
 fs  on  providing  larger  employment
 opportunities  through  development  of
 village  and  small  industries  in  the
 rural  sector.  To  achieve  this  object,
 the  Government  launched  a  centrally
 sponsored  scheme  of  Districts  Indus-
 tries  Centres  in  May,  1978.  283  Dis.
 trict  Industries  Centres  have  been
 approved  so  far.  The  remaining  dis-
 triets  are  likely  to  be  covered  in  a
 phased  manner  quring  the  next  finan-
 cial  year.  These  centres  have  been
 set  up  ag  focal  agency  to  deal  with
 all  the  requirements  of  smal]  and
 village  industries  under  a  single  roof
 and  they  will  also  interface  closely
 with  activities;  of  Integrated  Rural
 Development  Blocks.

 Removal  of  Rural  Poverty

 50  SHRI  C.  R.  MAHATA:  Will
 the  Minister  of  PLANNING  be  pleas-
 ed  to  state  the  steps  taken  so  far  to
 remove  the  rural  poverty  in  the  coun.
 try  during  the  last  two  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  pLANNING
 (SHRI  FAZLUR  RAHMAN):  The

 Draft  Plan  ‘1978-83,  aims  at  substan-
 tial  reduction  of  poverty,  unemploy-
 Ment  ami  under-employment  during
 the  period  of  the  Five  Year  Plan.
 The  highest  priority  hag  been  accord-
 ed  to  agriculture  and  allied  sectors,
 irrigation,  and  village  and  cottage
 industries  which  have  the  greatest
 capacity  to  absorb  surplus  labour.  An
 expanded  Minimum  Needs  Pro-
 gramme  has  also  been  provided  for
 so  that  the  living  standards  of  the
 poor  people  can  be  directly  supple-
 mented  by  the  provision  of  certain
 minimum  basic  amenities,  All  these
 programmes  are  designed  primarily
 to  benefit  the  rural  areas  where  the
 majority  of  the  poor  live.  The  An-
 nual  Plans  of  the  Ceutre  and  the
 States  for  197879  and  1979-80  have
 been  formulated  in  conformity  with
 the  objectives  and  priorities  of  the
 Five  Year  Plan.
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 Production  of  Portiand  and  Pozdlaus
 Cement  in  Gujarat

 5l.  SHRI  MOTIBHAI  R,  CHOU-
 DHARY:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  the  quantity  of  Pozzolana  and
 Portland  cement  separately  produced
 in  all  the  cement  factories  of  Gujarat;

 (७)  whether  the  Government  of
 Gujarat  has  sought  Central  approval
 for  production  of  Portland  cement  in
 all  the  factories  of  the  State  and  if  so,
 Central  Government's  reaction  there.
 to;

 (c)  the  steps  taken  by  Government
 to  see  that  Portland  cement  is  avail-
 able  to  Gujarat  for  several  special
 works  like  construction  of  dams,  ¢tc.,
 keeping  in  view  the  quantity  of
 Pozzolana  cement:  and

 (d)  the  action  taken  by  Govern-
 ment  to  ensure  continued  supply  of
 full  quota  of  cement  to  Gujarat?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 The  quantity  of  Pozzolana  Portland
 Cement  and  ordinary  Portland  Cement
 produced  in  al]  the  cement  factories  in
 Gujarat  during  978  is  ag  follows:—

 l.  Pozzolana  Portlang  Cement
 (PPC)  0.74  lakhs  tonnes.

 2.  Ordinary  Portland  Cement
 (PPC)  Ut  lakh  tonnes,

 (b)  Yes,  Sir.  A  request  has  been
 received  from  the  State  of  Gujarat
 that  the  cement  factories  in  Gujarat
 may  be  asked  to  produce  ordinary
 portland  cement  to  the  extent  of  at
 Jeast  25  per  cent  of  their
 In  order  to  achieve  optimum  pro-
 duction  and  capacity  utilisation  as
 ‘well  as  to  conserve  nonrenewshle
 reserves  of  limestone  deposits,  no
 restriction  i  currently  being  placed
 on  the  production  of  Pozzolanie  Port
 land  Cement  or  Portland  Slag  Cement.
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 (c)  Pozzolana  Portland  Cement  is

 suitable  for  most  construction  pur-
 poses,  However,  in  oraer  to  meet
 the  needs  of  the  Gujarat  Government
 for  ordinary  portland  cement,  a  quan-
 tity  of  25,000  tonnes  of  such  cement
 hag  been  released  to  Gujarat  during
 the  current  quarter  in  addition  to
 their  normal  allocation,

 (9)  As  against  the  allocation  of
 34.62  lakh  tonnes  of  cement  to  Guja-
 rat  in  1978,  a  quantity  of  5.69  lakh
 tonnes  of  cement  has  actually  has
 despatched  to  that  State.  It  has  also
 been  decided  to  increase  the  alloca-
 tion  of  Gujarat  by  0  per  cent  during
 the  quarter  April-June  1979,

 Enquiry  about  Kavarattt  incident  in
 Lakshadweep

 5l2  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  state:

 (a)  whether  on  complaint  from  the
 mainland  staff  of  Union  Territory  of
 Lakshadweep,  Kavaratti,  of  humilia-
 tion  and  harassment,  a  magisterial
 enquiry  was  conducted  by  Shri  T,  T.
 Joseph,  IAS  particularly  about  Kava-
 ratti  attack  on  3.31978;

 (b)  if  so,  what  is  the  findings  of  the
 enquiry;  and

 (c)  what  remedial  measures  are
 taken  to  safeguard  the  life  and  pro-
 perty  of  mainland  employees?

 THE  MINISTER  OF  STATE  IN  THE

 parties  concerned
 indluding  "the  local  leaders,

 ib)  According  to  the  Inquicy
 Officer,  the  incidents  were  created  by
 misguided  loca]  students.

 (c)  There  was  no  loss  of  life  or
 property,  In  the  circumstances  no
 remedial  measures  are  considered
 necessary  as  the  existing  arrange-
 ments  are  considerd  adequate  for  the
 purpose.

 Meetings  on  Drug  Industry  attended
 by  the  Officers  of  the  Small  Scale

 Industries

 §3.  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  officers  of  the  Develop-
 ment  Commissioner  Small  Scale  In-
 dustrieg  are  regularly  attending  meet-
 ings  convened  by  the  Ministry  of
 Chemicals  and  Fertilizers  for  taking
 major  policy  decisions  on  drug  Indus-
 try;  and

 (b)  what  are  the  total  number  of
 meetings  attended  by  them  during
 last  three  years  and  the  efforts  made
 by  them  to  protect  the  interest  of
 small  scale  drug  industry?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV):  (a)
 Yes,  Sir.  whenever  they  are  invited.

 {b)  Only  one  meeting  was  attended
 concerning  Drug  Policy,  on  26th  July,
 978  to  consider  the  manufacture  of
 drug  formulations  by  the  public  sec-
 tor  units,  The  officers  of  the  DC
 (SSI)  who  attemied  the  meeting  op-
 posed  this  proposal  as  there  was  suffi-
 cient  formulation  capacity  in  the  small
 acale  sector  which  ig  not  fully  utilised.
 It  was  suggested  to  the  Ministry  0
 Chemicals  &  Fertilizers  that  the  public
 sector  units  should  encourage  the
 setting  Up  of  ancillary  units  and  ren-
 der  technical  and  marketing  support
 to  them,  This  was  agreed  to  in  prin-
 ciple.



 जा  Written  Answers

 Deportation  of  Iranian  Students
 8ii4.  SHRI  SHANKERSINHJI

 VAGHELA:
 SHRI  MUKHTIAR  SINGH

 MALIK:
 Will  the  Minister  of  HOME  AF.

 FAIRS  be  pleased  to  state:

 fa)  whether  it  is  a  fact  that  many
 Iranian  Students  have  been  studying in  India,  if  so,  their  number;

 (>)  how  Many  of  them  were  arres-
 ted  during  the  last  year  for  anti-
 Shah  of  Iran  demonstration;  and

 (०)  whether  Government  is  consi-
 dering  to  deport  them  to  Iran  and  if
 so,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  Yes,  Sir.  255  Iranian  students
 were  studying  in  Indja  on  1-1-1978.

 (b)  7५7  Iranian  students  were  ar
 resteq  during  978  for  anti-~Shah  of
 Jran  demonstrations,

 (c)  There  is  no  proposal  with  the
 Government  to  report  Iranian  stu-
 dents  arrested  last  year  for  anti-Shah
 demonstrations.

 “Centre  wants  fewer  Private  Vehicles”

 ‘511K.  वहा  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 ६8)  whether  attention  of  Govern-
 ment  hag  been  drawn  to  the  news  re-
 port  appearing  in  the  ‘Hindustan
 TYshes’  dated  the  7200  February,  979
 under  the  caption  “Centre  wants  few-
 er  Private  vehicles”;  and

 4b)  if  ao,  what  is  the  follew  up  ac-
 tien  taken/proposed  by  Government
 in  the  immediate  future  on  the  vari-
 aus  observations  made  thergin?

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY
 OF  INDUSTRY  (SHRI-

 bd  ABHA  MAITI):  (a)  Yes,  Sir.
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 (b)  The  transport  policy  eavisaged
 in  the  Plan  aims  at  correcting  the
 existing  imbalances  with  the  objec-
 tive  of  facilitating  the  movement  of
 agricultural  inputs  and  prodyce,  syub-
 stantial  expansion  in  the  rural  rgad
 network  and  strengthenjng  road
 transport  services.  In  making  gl-
 locations  for  the  development  of  vari-
 ous  modes  of  transport,  the  majer
 considerations  have  been  the  optimum
 utilisation  of  the  existing  capacities,
 growth  rates  of  goods  and  passenger
 trafic  and  the  need  for  controlling
 the  concentration  of  population  amd
 growth  0१  industriai  and  business  ac-
 tivities  in  the  metropolitan  and  larger
 cities.

 Overtime  in  Central  Government
 Offices  located  in  Delhi

 §i6.  SHRI  VASANT  SATHE:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  over-
 time  bill  of  the  Central  Government
 offices  located  in  Delhi  has  gone  up
 significantly  during  1977-78  as  com-
 pared  to  1976-77  and  further  risen
 during  ‘1978-79;

 (9)  if  so,  Ministry-wise  details  of
 expenditure  incurred  on  overtime
 and  percentage  rise;  and

 (c)  the  action  taken  to  minimise
 expenditure  on  overtime  and  policy
 decisions  taken,  if  any,  during  the
 last  one  year?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  g.  D,  PATIL):  (a)  ad

 Bt The  details  of  expenditure  on  over-
 time  allowance  and  its  Ministry-wiee
 breakup,  exclusively  in  Central  ९...
 ernment  Offices  is  not  readily  avall-
 able.  The  total  expenditure  incttr-
 red  on  overtime  allowance  on  Civi-
 Hen  employees  in  Central  Govern-
 ment  Offices  (including  the  attached
 and  evbordinate  offices  in  and  out  ‘of
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 Delhi)  during  (1977-78  amounted  to
 Rs.  56.2l  crores  as  against  Rs.  49.5
 Crores  during  ‘1976-77.  Information
 relating  to  1978-79  is  being  collected.

 (c)  The  following  instructiong  exist
 to  minimise  the  expenditure  on  over-
 time  allowance:—

 (i)  work  in  Government  Offices
 should  be  so  organised  as  to  mini-
 mise  the  possibility  of  the  emplo-
 yees  being  required  to  work  over-
 time  and  that  they  should  be  put  on
 overtime  duty  only  when  it  is  in-
 escapable;

 (ii)  whenever  it  is  found  feasil.le
 shift  system  og  duty  should  be  in-
 troduced  so  that  the  working  hours
 of  the  employees  who  are  frequent-
 ly  required  to  work  after  the  nor-
 mal  course  in  time  in  the  offices  are
 arranged  in  such  a  manner  _  that
 they  are  able  to  attend  to  the  work
 during  the  normal  working  hours
 fixed  jn  their  case;

 (iii)  A  ceiling  on  overtime  earn-
 ings  has  been  fixed;

 (iv)  non-industria]  Government
 employees  other  {than  operational
 staff  car  drivers  who  are  required
 to  work  on  Sundays  and  Holidays
 should  be  granted  compensatory
 leave  for  such  work  instead  of
 cash  compensation  jn  the  form  of
 overtime  allowance.  These  _  ins-
 tructions  have  been  reiterated  for
 strict  observance  in  May  1978.

 Curtailment/Cancellation  of  Central
 Schemes

 5l7.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state-

 (a)  whether  it  is  a  fact  that  the
 Seventh  Finance  Commission  has
 recommended  curtailment  or  can-
 cellation  of  certain  Central  Schemes;
 and

 (b)  if  so,  what  are  the  schemes
 which  would  be  partly  or  fully  can-

 eltied  and  to  which  extent  such  can-

 cellation  would  affect  the  State
 resources?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  and  (b)
 No,  Sir,  but  the  National  Development
 Council  in  its  meeting  held  in  Feb-
 ruary,  979  has  decided  that  the  num-
 ber  of  Centrally  sponsored  schemes
 included  in  the  Draft  Five  Year  Plan
 978—83,  should  be  reduced,  and  that
 savings  estimated  at  Rs.  2000  crores
 for  period  979—83  should  be  distri-
 huted  to  the  States  as  additional  cent~
 ra]  assistance.

 No  schemes  are  being  abandoned.
 Some  schemes  wil]  be  transferred  to
 the  State  Plans.  Others  will  con-
 tinue  as  Centrally  sponsored,  with
 sharing  of  costs  between  the  Centre
 and  the  States.  Details  of  these
 transfers  and  sharing  arrangements
 are  still  being  worked  out.

 Grants  sanctioned  for  construction  of
 rural  roads  in  Bihar

 5118,  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Government  of  Bihar
 have  not  fully  utilised  the  grants  sanc.
 tioneq  for  the  construction  of  rural
 roads  in  the  State  during  the  year
 1978-79;  and

 (b)  if  so,  the  reasons  put  forth  by
 the  State  for  non-utilisation  of  the
 grants?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  According
 to  the  information  given  by  Bihar
 Government,  the  provision  of  Rs.  950
 crores  for  Rural  Roads  in  the  Staves
 Annual  Plan  ‘1978-79  and  special
 central  additive  of  Rs.  0.50  crore
 available  for  Tribal  Sub-Plan  would
 be  fully  utilised.  There  iz  likely  to
 be  a  shortfall  of  Rs.  3  crore  in  the
 utilisation  of  advance  Plan  assistance
 of  Rs.  4  crores  allocated  for  restora~-
 tion  and  jmprovement  of  Rural  Roads,
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 district  roads  of  the  Zila  Parishad
 etc.  damaged  by  floods  in  1978-79.

 (b)  The  likely  shortfall  in  the  uti-
 Yization  of  the  advance  Plan  assis-  |
 zance  is  reported  to  be  duc  to  the  short
 period  available  for  its  utilisation  and
 the  shortage  of  bitumen  and  road  roie
 Jers.

 Central  Government  Employees
 working  on  the  same  posig

 5119.  SHRI  GANGA  BHART
 SINGH:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government  propose
 to  consider  the  cases  of  their  emplo-
 yees  who  have  been  working  on  the
 Bame  posts  for  years  together  and  on
 the  same  pay  and  are  drawing  the
 maximum  of  their  pay  scales,  which
 is  causing  discontentment  among
 them;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  frame  such  rules  under  which
 the  employees  may  get  automatic
 promotion  and  not  have  to  work  for
 20—I5  ycars  on  the  same  posts?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRIS  D.  PATIL):  (a)  The  general
 problem  of  stagnation  in  services  is
 already  under  consideration  of  the
 Government.

 (b)  The  question  whether  rules
 should  be  framed  or  not,  will  be  consi-
 aered  along  with  the  general  question
 of  stagnation.

 Intensive  Development  Project  on
 Handlooms

 5120.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  the  State  Government
 requested  the  Gavernment  of  India
 to  include  all  the  Southern  Districts
 of  Kerlala  under  the  first  intensive
 development  project  on  handlooms
 with  Trivandrum  as  headquarters;
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 (b)  if  80,  the  reaction  of  Govern-
 १  ment  thereupon;  and

 (९)  the  steps
 same?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMI  PRASAD  YADAV):  (a)
 Yes,  Sir,

 (b)  and  (c),  The  State  Government
 has  been  requested  to  furnish  detailed
 justification  for  their  proposal,  Fur-
 ther  action  will  be  taken  on  receipt
 of  reply  from  the  State  Govt.

 Working  of  National  Information
 Centre

 taken  up  for  the

 6121,  SHRI  K,  MALLANNA:
 SHRI  SARAT  KAR:

 Will  the  Minister  of  BLECTRO-
 NICS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Na-
 tiona]  Information  Centre  ig  endea-
 vouring  to  provide  a  well  planned
 computer  network  of  inter-connec-
 tions  low-cost  mini-computers  con-
 nected  to  a  giant  host  computer  to
 provide  up-to-date  information  to  the
 various  decision-making  bodies  of
 Government;  and

 (9)  if  so,  the  details  thereof?

 THE  PRIME  MINISTER
 MORARJI  DESAI):  (a)  Yes,  Sir.

 (b)  The  National  Informatics
 Centre  (NIC)  proposes  to  locate
 minicomputer  terminals  in  various
 Government  Departments/Organisa-
 tions  of  the  Government  of  India  in
 Delhi  and  interlink  them  to  the  large
 computer  system  of  NIC.  Five  mini.
 computer  terminals  have  already  been
 installed  and  become  operational;  30
 more  such  terminals  are  proposed  to
 be  established  during  ‘1979.  The
 large  host  computer,  which  will  func-
 tion  as  the  central  node  of  the  net-
 work  is  expected  to  be  installed  in
 Delhi  by  the  end  of  1979.  Com-
 puterization  services  are  being  given

 (SHRI
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 at  present  to  8  Departments/Organi-
 sations  of  Government.  Supplemen-
 tary  regional  facilities  at  a  minimal
 level  have  also  been  established  at
 the  NIC  Celis  in  Bombay  and  Mad-
 ras.  A  Similar  facility  ig  being
 established  in  Calcutta  during  the  cur-
 rent  year.  4

 The  project,  when  completed  in
 1980,  would  provide  computer  net-
 work  infrastructure  for  sharing  of  in-
 formation  between  various  depart-
 ments/organisation,  thereby  avoiding
 duplication  of  efforts.

 Master  Plan  for  Self-Employment

 ‘5122.  SHRI  SUSHIL  KUMAR
 DHARA:  Will  the  Minister  of  PLAN-
 NING  be  pleased  to  state:

 (a)  whether  Government  have  pre-
 pared  any  Master  Plan  for  self-em-
 ployment  of  unemployeq  youths  in
 the  country;  and

 (b)  if  sa,  what  arrangement  has
 been  made  for  easy  assistance  from
 banks  for  the  purpose?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  and  (b).
 One  of  the  principal  objectives  of  the
 Draft  Plan  978-—83  is  the  removal  of
 unemployment  and  significant  under-
 employment  within  a  period  of  0
 years,  The  Plan  envisages  expansion
 in  self-employment  opportunities  in
 different  sectors  of  the  economy.
 Among  the  provisions  directed  espe-
 cially  to  this  end  are  arrangements  for
 the  banks  to  provide  loans  at  conces-~
 sional  rates  of  interest  for  viable
 schemes  of  self-employment  in  acti-
 vities  allied  to  agriculture  and  in
 small-scale  industries,  There  are
 also  schemes  for  the  provision  of
 margin  money  to  those  setting  up
 new  gmall  industries  and  business.
 The  Reserve  Bank  of  India  in  its
 guidelines  issued  on  4200  December,
 2978  has  urged  banks  to  aim  at  pro-
 viding  credits  to  at  least  two  ad-
 ditional  borrowers  per  branch  per
 month  to  promote  self-employment.
 The  District  Industries  Centres  which

 are  being  set  up  in  different  parts
 of  the  country  will  assist  the  unem-~-
 Ployed  to  prepare  appropriate  sche-
 mes  and  to  obtain  finance  from  the
 banks  to  launch  them.

 Plight  of  Women  in  DTC  Buses

 5123,  SHRI  C.  K.  JAFFER  SHA-
 RIEF:  Will  the  Minister  of  HOME
 AFFAIRS  be  pleased  to  state:

 (a)  whether  Government’s  atten-
 tion  has  been  drawn  to  the  “Times
 of  India”  dated  24th  February,  2979
 that  on  February  12,  a  student  of
 IP.  College,  Delhi  was  outrageously
 molested  by  a  group  of  men  in  a
 DTC  bus  route  No.  104;

 (b)  whether  it  is  also  a  fact  that
 her  appeals  to  the  conductor  to  stop
 the  bus  were  disregarded  and  no
 passenger  came  forward  to  help  the
 girl;  and

 (ec)  if  so,  whether  Government
 would  hke  to  consider  the  miserable
 plight  of  the  women  who  are  facing
 difficulties  ang  are  travelling  on
 their  own  risk  to  their  lives  in  the
 DTC  buses?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  MINISTRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI
 8.  D.  PATIL):  (a)  to  (c).  Govern-
 ment’s  attention  has  been  drawn  to
 the  news  item  in  the  “Times  of  India”
 dated  24-2-1979,,  Enquiries  conducted
 by  the  police  and  the  D.T.C.  authori-
 ties  revealed  that  on  12-2-1979  a
 student  of  I.  P,  College  was  travelling
 in  bus  route  No  04  from  Regal  to
 I.  P.  College.  When  the  bus  reached
 I.  P.  College  at  about  6.30  P.M.,  4  to  5
 boys  stood  in  her  way  when  she  want-
 ed  to  alight.  The  bus,  however,  did
 not  stop  at  I.  P.  College  and  only  stop-
 ped  at  the  Old  Secretariat  where  the
 girl  alighted.  The  student  was  re-
 quested  to  give  a  formal  complaint
 about  the  incident  but  she  did  not  do
 so.  No  clue  of  the  miscreants  could
 be  found.  According  to  the  conductor
 of  the  bus  no  request  was  made  to
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 him  to  stop  the  bus.  He  did,  how-
 ever,  see  some  men  harassing  a
 woman  but  as  the  60  odd  passengers
 just  sat  and  watched  he  did  not  have
 the  courage  to  help  the  girl.

 Two  policemen  have  since  been
 deployed  at  I,  P,  College  bus  stop  to
 avoig  such  jncidents.  The  various
 other  measures  taken  by  the  police
 in  this  behalf  are  as  follows:—

 (i)  Deployment  of  policemen  in
 plain  clothes  in  buses,  particularly,
 during  morning  and  evening  hours
 on  routes  notorious  for  eve-teasing.

 (9)  Deployment  of  additional
 Police  at  some  bug  stops  on  the
 affected  routes.

 (in)  Special  arrangements  in
 police  control  rooms  to  receive
 complaints  about  eve-teasing  and  to
 initiate  ummediate  follow-up  action.

 (iv)  Fortnightly  visits  by  the
 ACSP,  SHOs/Division  Officers  to
 girls/women  colleges  and  other  in-
 stitutions  to  ascertain  their  pro-
 blems  and  grievance.

 (v)  Adequate  publicity  against
 the  eve-teasers  in  the  press.

 (vi)  It  has  been  agreed  that  in
 case  eve-teasing  is  found  in  any

 ‘bus,  it  will  be  driven  to  the  police
 station  for  follow-up  action

 (vii)  Immediate  arrest  of  the  cul-
 prits  and  their  prosecution  in
 Courts,  for  substantive  offences,  or
 under  provisions  of  Delhi  Police  Act.

 (viii)  Collection  of  information  at
 the  educational  institutions  and
 from  the  public  to  identify  eve-tea-
 sers.

 (ix)  Posting  of  women  police  in
 crowded  buses,

 (x)  Action  for  pinding  down  or
 externment  under  section  47  0.  P.
 Act  against  miscreants.

 (xi)  Preparation  of  albums  of
 eve-teasers,

 (xii)  Instructions  to  ali  police  per-
 Sonal  travelling  in  buses,  whether
 on  duty  or  otherwise,  to  take  notice
 of  eve-teasing  incidents,  intervene
 and  bring  the  culprits  to  baqok.

 (xn3)  Joint  Cordination  Commit-
 tees  of  the  police  and  girl  students
 are  being  formed  separately  for
 ‘women’s  colleges  in  North  and
 South  Delhi  Campuses  for  a  periodi-
 cal  review  of  the  problem  and  other
 matters  relating  to  maintenance  of
 law  and  order  in  and  around  these
 colleges,  DTC  is  also  proposed  to  be
 associated  with  these  committees.

 The  D.  ©.  C.  authorities  are  taking
 following  action  in  this  regard:—

 (i)  whenever  specfiic  instances
 against  drivers  and  conductors  are
 brought  to  the  notice  of  the  DTC
 authorities,  police  action  is  taken.
 Recently,  3  cases  occurred  in  which
 5  persons  were  involved.  They  have
 all  been  proceeded  against  and  suit-
 able  action  was  taken  against  them
 all  including  terminating  of  service
 of  one  comductor  and  one  driver.

 (ii)  Instructiong  have  been  issued
 asking  drivers  and  conductors  to
 wear  name  badges.  They  have  also
 been  asked  to  intervene  effectively
 whenever  any  one  is  found  misbe-
 having  with  ladies  in  the  buses  and
 if  necessary,  to  drive  to  the  nearest
 Police  Station.

 (iii)  Display  of  posters  inside  the
 DTC  buses  warning  the  eve-teasers
 Of  the  legal  consequences.

 (iv)  Owners  of  private  buses  run-
 ning  under  DTC  control  are  being
 asked  to  have  their  bus  numbers
 written  on  every  seat.

 (v)  Public  appeals  for  the  assis-
 tance  and  cooperation  of  the  travel-
 ling  public..

 (vi)  Areas/routes  prone  to  eve-
 teasing  are  being  identified  so  that

 further  measures  can  be  taken.
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 (vii)  Keeping  in  view  such  inci-
 dents,  DTC  is  running  40  university
 specials  exclusively  meant  for  wo-
 men  students.

 Eve-teasing  and  cther  such  oifences
 cannot  be  tackled  effectively  by  police
 action  alone.  Only  if  there  is  wide
 awakening  and  enlightened  public
 opinion  and  citizens  are  willing  readi-
 ly  to  intervene  on  behalf  of  helpless
 women  travellers,  it  would  be  possible
 to  deal  successfully  with  the  pro-
 blem.  The  DTC  authorities  and  the
 Delhi  Police  have  been  instructed  to
 secure  fullest  possible  cooperation  of
 the  public.

 Plight  of  Women  in  DTC  Buses

 5i24.  SHRI  S.  R.  REDDY:  Will  the
 Minister  of  HOME  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  the  number  of  cases  of  violence
 against  women  in  DTC  buses  during
 last  six  months;  and

 (b)  whether  any  memorandum  has
 been  submitted  to  the  Government
 by  the  girls  in  this  regard  and  if  so,
 the  details  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  s,  D.  PATIL):  (a)  One  inci-
 dent  of  violence  and  8  cases  of  eve-
 teasing  in  DTC  buses  were  reported
 to  the  police  during  the  period  from
 1-9-1978  to  28-2-1979,

 (b)  A  demonstraticn  was  held  by
 the  gir]  students  on  23-2-1979  when
 they  submitted  a  memorandum  to  the
 Police  Commissioner  and  the  Delhi
 Transport  Corporation  (DTC)  autho-
 rities.  The  demands  of  the  girl  stu-
 dents  with  regard  to  action  to  ke
 taken  by  the  Police  and  the  DTC  are
 as  follows:—

 (a)  Demands  relating  to  Police.

 (i)  The  law  lays  down  -severe
 penalties  against  harassment  of  wo-
 men  and  it  is  the  responsibility  of
 the  police  to  implement  this  law.

 (ii)  Police  travelling  in  DTC  buses
 should  take  action  against  all  forms
 of  hooliganism,  ranging  from  verbal
 to  physical  harassment,  even  when

 they  are  off  duty.

 (iii)  The  Police  should  set  up  spe-
 cial  squads  all  over  the  city  to  check
 the  incidence  of  violence  against
 women.

 (b)  Demands  relating  to  DTC

 (i)  All  drivers  and  conductors
 should  wear  name  badges.

 (ii)  Private  buses  under  DTC
 operation  should  have  their  num-
 bers  written  on  every  seat.

 Gii)  Statutory  warning  against
 harassment  of  women  should  be  put
 up  inside  the  buses.

 (iv)  The  conductor  and  =  driver
 should  be  very  firm  in  implementing
 these  warnings.

 (v)  In  case  where  the  DTC  staff
 fee]  unable  to  handle  the  rowdy
 elements  themselves,  they  should
 have  standing  instructions  to  drive
 to  the  nearest  Police  Station.

 (vi)  A  permanent  machinery  com-
 prising  of  DTC  officials,  police  and
 women’s  organisation  should  be  set
 up  to  deal  with  all  cases  of  molesta-
 tion  of  women.

 (vii)  On  every  occasion  that  a
 complaint  is  lodged  in  the  Complaint
 Book,  a  copy  should  be  given  to  the

 complainant,  to  make  follow-up
 action  possible.

 States’  Plan  for  Employment

 5125.  SHRI  CHITTUBHAI  GAMIT:
 Will  the  Minister  of  PLANNING  be
 pleased  to  state:

 (a)  whether  Government  have
 collected  information  fram  the  States
 and  Union  Territories  regarding  their
 plan  to  secure  more  and  more  jobs
 to  the  unemployed  persons  in  their
 respective  States  as  per  their  plan;
 and

 (b)  if  so,  the  details  regarding  the
 plan  of  Gujarat  State  in  this  regard?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  The  Sates
 and  Union  Territories  in  submitting
 their  Annual  Plans  and  Five  Year
 Piang  have  indicated  the  developmen-
 tal  outlays  which  are  expected  to  in-
 crease  employment  epportunities.  Some
 States  have  provided  detailed  esti-
 mates  of  direct  employment  generation
 uhrough  plan  schemes.

 (b)  Estimates  given  by  Gujarat  in
 their  Five  Year  Plan  proposals  are
 Jaid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library,  See  No.  LT-4i94/79].
 The  five  year  plan  (l978—83)  of
 Gujarat  is  yet  to  be  finalised.

 a  दिल्‍ली  नगर  पालिका  के  अध्यक्ष

 5i26.  श्री  दयाराम  शावय  :  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 हैं.  (क)  क्‍या  यह  सच  है  कि  नई  दिल्ली

 नगर  पालिका  के  नये  अध्यक्ष  को  भूतपूर्वे
 परकार  ने  उनके  विरुद्ध  लगाये  गये  भ्रष्टाचार

 के  आरोपों  पर  सेवा  से  निकाल  दिया  था  ;
 श्रौर

 (ख)  यदि  हां,  तो  उनकी  दूसरी  बार

 नियुक्ति  किन-किन  बातों  को  ध्यान  में  रखते

 हुए  की  गई  ?

 गह  मंत्रालघ  तथा  विधि,  न्‍्याथ  और

 पस्पनी  कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री

 ह्स०  डी०  पाटिल)  :  (क)  जी  नहीं,  श्रीमान्‌  ।

 (ख)  प्रश्न  नहीं  उठता  1

 Settlement  of  Boundary  Disputes
 between  States  “s

 5127,  SHRI  GIRIDHAR
 GOMANGO:

 SHRI  DHIRENDRA  NATH
 BASU:

 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  the  names  of  the  States  and
 Union  Territories  reported  to  Centre
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 for  settlement  of  boundary  disputes
 of  the  States;

 (b)  the  measures  taken  by  the  Cen-
 tre  for  early  settlement  of  the  dis-
 putes;  and

 (c)  the  details  thereof,  if  any,  re-
 garding  the  nature  of  the  disputes  of
 the  States  and  Union  Territories?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  (a)
 and  (०),  The  boundary  disputes  bet-
 ween  the  following  States  are  based
 upon  claims  laid  by  one  State  Gov-
 ernment  to  certain  territeries  which
 constitutionally  form  part  of  the  ad-
 joining  State:

 (i)  Maharashtra  and  Karnataka;

 (ii)  Karnataka  and  Kerala;

 (iii)  Assam  and  Nagaland;  and

 (iv)  Punjab,  Haryana  and  WUima-
 chal  Pradesh.  There  exist  boun-
 dary  problemg  between  Assam  on
 the  one  hand  and  Meghalaya  and
 the  Union  Territory  of  Arunachal
 Pradesh  on  the  other,  These  pri-
 marily  relate  to  physical  demarca-
 tion  of  the  inter-State  boundary  on
 ground.

 (b)  The  differences  underlying  these
 matters  can  be  resolved  only  on  the
 basis  of  mutually  acceptable  arrange-
 ments  between  the  Governments  con-
 cerned.  Our  effort  hag  always  been
 and  continues  to  be  to  prevail  upen
 them  to  evolve  in  a  cordial  atmosphere
 such  consensug  and  extend  all  assis-
 tance  and  guidance  to  enable  them  to
 arrive  at  such  solutions.

 Atomic  Minerals  in  Orissa

 §I28.  SHRI  GIRIDHAR  :GOMANGO:
 Will  the  Minister  of  ATOMIC  ENER-
 GY  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  atomic  minerals  are
 found  in  Maithili  area  of  Koraput
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 District  and  near  Kodala  and  adjoin
 ing  area  in  Ganjam  District  of  Orissa;

 (b)  if  so,  the  steps  taken  by  Gov-
 ernment  of  Orissa  and  Central  Gov-
 ernment  for  the  exploitation  of  these
 minerals  for  the  use  of  atomic  energy;
 and

 (c)  the  programme  proposed  and
 allocation  made  by  the  State  and  the
 Central  for  the  same  in  the  year  1978-
 79  and  1979-807

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI);  (a)  and  (b).  Yes,
 Sir.  As  a  result  of  the  surveys  car-
 ried  out  during  ‘1976-77,  sporadic
 radio-activity  was  located  near
 Mathih  area  in  Koraput  district,
 Orissa.  Surface  samples  from  the
 outcrop  indicated  that  the  radio-acti-
 vity  78  mainly  due  to  thorium  and  the
 occurrence  is,  therefore,  not  consi-
 dered  of  any  significance.

 Similarly,  surveys  conducted  during
 959  ang  1962-63,  revealed  sporadic
 radioactivity  in  Kodala  Taluka  of
 Ganjam  district.  Radioactivity
 was  attributed  to  refractory  minerals
 and  did  not  persist  in  depth.  In
 view  of  these  observation,  “the  area  is
 not  considereq  economically  exploi-
 table  for  uranium.

 (c)  Does  not  arise.

 Equity  ang  Technical  Foreign
 Collaboration

 5129.  SHRr  BEDABRATA  BARUA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  what  are  the  foreign  collabo-
 ration  proposals,  both  equity  collabo-
 rationg  as  well  as  technical  collabo-
 rations,  that  has  been  appraved  by
 Government  during  the  year  1978;
 and

 »  ot
 (b)  what  are  the  proposed  items

 to  be  produced  as  q  result  of  those
 collaborations?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAY):  (a)
 and  (b).  A  total  number  of

 307
 fore-

 ign  collaboration  proposals  were  ap
 proved  during  the  year  l978.

 well  as  the  name  of  the  Indian  part  ,
 the  name  of  the  foreign  collaburat
 and  whether  the  proposal  involve
 financial  or  technical  ecllaboration  a
 available  in  the  Parliament  Library.

 तिहाड़  जेल  थन्द  कैदी

 53i.  ft  वधारास  शाक््य  :  क्‍या
 we  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  की
 सिहाड  जेल  मे  बदियों  को  खाना  और  चाय
 डीक  प्रकार  से  नही  दिया  जाता  है  और  कैदियों
 को  नाजायज  तरीके  से  परेशान  किया  जाता  है
 ओर  उन्हें  बिना  कारण  ही  मारा  पीटा  जाता
 है;

 (ख)  क्‍या  सरकार  का  विचार  इस
 बारे  में  शथ्यों  की  जाच  करने  का  है  ;  और

 (ग)  यदि  हा,  तो  जेलों  में  कैदियों  की
 दशा  सुधारने  के  लिये  क्या  कार्यवाही  की  जा
 रही  है  ?

 गृह  संत्रालण  तथा  विधि,  ल्थाथ  और
 कम्पनी  कार्य  मंत्रालय  में  राज्य  मंत्री  (को
 एस०  डी०  पाटिल)  :  (क)  दिल्‍ली  प्रशासन
 ने  सूचना  दी  है  कि  पंजाब  जेल  मैनुप्नल  के
 उपबंध  जो  दिल्ली  में  लागू  किए  गए  है  के

 अनुसार  दिल्‍ली  तिहाड़  जेल  के  बंदियों  को
 भोजन,  अधिकारियों  दूवारा  उपयुक्त  जांच
 करने  के  बाद  दिया  जाता  है।  चाय  भोजन
 का  भाग  नहीं  है।  किन्तु  बंदियों  को  $

 ~

 है  कि  ये  कंदी  कल्याण  कैंटीन  से  यह
 कर  ले  सकते  हैं  ।  कैदियों  को  परेशान
 ओर  पीटने  के  बारे  में  कोई  शिकायत
 नहीं  हुई  है  |

 (ख)  प्रश्न  नहीं  उठता  है  ।

 (ग)  पुन  नहीं  उठ्ता  है  ।
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 Performance  of  Computer  Maintenance
 Corporation

 5132.  SHRI  DAYA  RAM  SHAKYA:
 Will  the  Minister  of  ELECTRONICS
 be  pleased  to  state:

 (a)  whether  Government  have  ex-
 amined  the  performance  of  Computer
 Maintenance  Corporation  since  the
 closure  of  I.B.M.  in  India;

 (b)  whether  Government  have  also
 examined  the  performance  of  Elec-
 tronics  Corporation  of  India  Ltd.
 (E.C.LL.)  in  computer  manufactur-
 ing;  and

 (c)  if  so,  details  of  the  same  and
 irregularities  found  during  the  exami-
 nation  of  the  performances  of  the
 above  corporations  and  action  taken
 by  Government  thereon?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  Yes_  Sir.

 (b)  Yes,  Sir.

 (c)  So  far  no  irregularities  have
 been  found,

 जवानों  को  बाल  शिक्षाभत्ते  का  भुगतान

 5133.  श्री  दघाराम  शाक्य :  क्‍या

 गृह  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  97  स ेबाद  में  भर्ती

 हुए  सींमा  सुरक्षा  बल  के  जवानों  को  बाल

 शिक्षा  भत्ता  नहीं  मिलता  है  जबकि  इससे

 पहले  भर्ती  हुए  जवानों  को  यह  भत्ता  मिलता  है  ;
 और

 (ख)  यदि  हां,  तो  इस  भेदभाव  के

 क्या  कारण  हैं  और  क्‍या  सभी  जवानों  को

 बाल  शिक्षा  भत्ते  का  भुगतान  किया  जायेगा  ?

 गह  मंत्रालय  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  सीमा  सुरक्षा  बल  के

 सभी  जवान  जिन्होंने  कम  से  कम  एक  वर्ष

 की  सेवा  की  है  बाल  शिक्षा  भत्ता  प्राप्त  करने

 के  पात्र  है।  सीमा  सुरक्षा  बल  के  जवानों

 को  अन्य  कोई  बाल  भत्ता  देय  नहीं  है  t

 (ख)  प्रश्न  नहीं  उठता।
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 भोपाल  टेक्‍्सटाइल  मिल्स  द्वारा  बिक्रो

 5134.  श्री  हुकमचन्द  कछवाय  :  क्‍या
 उद्योग  मंत्री  6  अगस्त,  978  के  तारांकित
 प्रश्त  संख्या  437  के  उत्तर  के  संबंध  में  यह
 बताने  की  क्ृपा  करेंगे  कि  :

 (क)  क्या  न्यू  भोपाल  टैक्सटाइल  मिल्स

 कुछ  पार्टियों  को  जनवरी,  976  से  अक्तूबर,
 l978  तक  मिल  से  निर्मित  सुत,  कपड़ा,

 कटपीस,  कपड़े  की  चिरिया,  अल्प  सेक्रेप

 मशीनरी  तथा  “वेस्ट”  आदि  जैसी  अनेक

 मदें  बेचता  रहा,  और  यदि  हां,  तो  प्रत्येक  वर्ष
 बेचे  गये  इस  माल  का  मूल्य  कितना  है  और
 उन  पार्टियों  के  नाम  कया  हैं  जिनको  यह  बेचा
 गया  ;

 (ख)  किन  पार्टियों  से  बेचे  गये  माल  का

 ब्भी  भुगतान  प्राप्त  किया  जाना  है  और  वह
 कब  तक  वसूल  किया  जायेगा  तथा  किन  शर्तों
 के  अन्तगंत  इस  माल  को  समान्यतः  बेचा

 जाता  है;  और

 (ग)  क्‍या  रुपया  वसूल  करने  के  लिए
 दोषी  पार्टियों  को  कोई  नोटिस  दिये  गये

 हैं  और  यदि  हां,  तो  उन्हें  कितनी  बार  नोटिस

 दिये  गये  और  इस  हेतु  कितनी  पा्थ्यों  के

 विरुद्ध  मुकदमें  चलाये  गये  हैं  और  मुकदमें
 की  संख्या  कितनी  है  ।

 उद्योग  मंत्रालय  में  राज्य  मंत्री  (श्री
 जगदम्बी  प्रसाद  घादव)  :  (क)  से  (ग).
 अधिकांश  जानकारी  का  समावेश  उन  ग्ल्थों

 में  है ंजिसे  क्रमशः  अतारांकित  प्रश्न  संख्या

 7460  तथा  9827  दिनांक  19-4-78

 तथा  10-5-78  से  संबंधित  आश्वासन  को

 पूरा  करने  हेतु  संसद्‌  के  पुस्तकालय  में  रखा

 जायेगा  ।  यह  पाया  गया  है  कि  प्राप्त  निष्कर्ष

 जानकारी  के  संकलन  में  अंतग्रस्त  प्रयासों  के

 अनुरुष  नहीं  होंगे  t
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 “7  भोवाल  दैक्सटाइल  मिल्स"  द्वारा  वस्तुश्रों
 की  खरीद

 5135.  श्री  हुकमचन्द  कछव्राय  :  क्‍या

 उद्योग  मंत्री  i6  श्रगस्त,  978  के  तारांकित

 प्रश्न  संख्या  437  के  उत्तर  के  संबंध  में  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  न्यू  भोपाल  टैक्सटाइल  मिल्स

 ने  जनवरी,  976  से  अक्तूबर,  978  की

 अवधि  में  रंगाई,  छपाई,  कपड़े  की  प्रोसेसिंग

 में  काम  आने  वाले  रसायन,  मशीनरी,  स्टेशनरी

 तथा  साईजिग  व  प्रिंटिंग  के  काम  आने  वाला

 सामान  जैंपी  बहुत  सी  वस्तुएं  खरीरी  थीं  ;

 और

 (ख)  यदि  हां,  तो  इनमें  से  प्रत्येक

 वस्तु  कितनी  मात्रा  में  तथा  कितने  मूल्य  देकर

 खरीदी  गई  तथा  किन  फर्मो  से  खरीदी

 गई  और  भुगतान  के  लिये  कया  अवधि  रखी  गई

 और  कितनी  अ्रवधि  में  भुगतान  किया  गया।

 उद्योग  मंत्रालय  सें  राज्य  मंत्री  (श्री
 जगदम्बी  प्रसाद  यादव)  :  (क)जी,  हां  !

 (ख)  इस  सूचता  को  इकट्ठा  करने  के

 प्रयासों  के  अनुरूप  उनसे  प्राप्त  परिणाम

 नहीं  होंगे  ।

 नप  भोवाल  टे  क्सटाइल  मिल्स  द्वारा  अदायगी

 5i36.  श्री  हुकमचंद  कछवाप  :  क्‍या

 उद्योग  मंत्री  तारांकित  प्रश्न  संख्या  437

 दितक  6  अगस्त,  978के  उत्तर  के  संबंध

 में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 कपड़ा  निगम,  इन्दौर  के  निदेश  पर  न्यू
 भोपाल  टैक्सटाइल  मिल्स  द्वारा  25,000/-
 रु०  से  अधिक  की  अदायगी  की  जाती  थी  और

 इस  अदायगी  को  प्राप्त  करने  वाला  व्यक्ति

 यह  धनराशि  सीधे  चेयरमेन  से  प्राप्त  करता  था

 और  यदि  हां,  तो  जबवनरी,  976  से  ग्रक्तूबर,
 978  तक  इस  प्रकार  की  अदायगियां

 कितनी  बार  की  गई  तथा  ये  अ्रदायगियों  किन

 एवं  कितनी  पार्टियों  को  की  गईं  तथा  कितनी
 पार्टियों  को  अदायगी  चार  मास  से  अधिक
 अवधि  के  बाद  की  गई;  और

 (ख)  क्या  यह  भी  सच  है  कि  कुछ
 ऐसी  पार्टियां  हैं  जिनको  2  लाख  रुपये  से  अधिक
 धनराशि  देय  है  और  उन्होंने  मिल  को  माल  की

 सप्लाई  बन्द  कर  दी  है  और  यदि  राष्ट्रीय
 कपड़ा  निगम  ने  अ्रदायगी  नहीं  की  है  तो  उन
 पार्टियों  के  नाम  क्‍या  हैं  जिन्होंने  मिल  के
 माल  की  सप्लाई  करना  बन्द  कर  दिया  है  ?

 उद्योग  मंत्रालथ  सें  राज्य  मंत्री  (श्री
 'जगदस्बी  प्रसाद  यादव)  :  (क)  जी,  नहीं
 मिलों  द्वारा  सहायक  निगम  को  सूचना  भेजे
 विना  भुगत।न  कर  दिया  जाता  है।  जिन

 मामलों  में  संभरणकर्ता  न ेसहायक  निगम
 से  सम्पकै  किया  था  उन  मामले  में  मिलों  से

 कह  दिया  गया  था  कि  वे  उन्हें  शीघ्र  भुगतान
 कर  दें  ऐसी  25  पार्टियों  हैं  जिन्हें  चार  माह
 के  पश्चात्‌  भुगतान  किया  गया  था  ।

 (ख)  जी,  नहीं  t

 सिक्किम  सें  अनुसूचित  जातियों/अनुसूचित
 जनजातियों  के  लिये  पदों  का  आरक्षण

 51  37.  श्री  हुकम  चन्द  कछवाय  :  क्या

 गह  मंत्री  यह  बताने  की  का  करेंगे  कि  :

 (क)  क्‍या  सिक्किम  में  विभिन्न  सरकारी

 विभागों  में  अनुसूचित  जातियों  और  अआदिवा-

 सियों  के  लिये  आरक्षण  किया  जाता  है  ;

 (ख)  याद  हां  तो  अब  तक  विभिन्न

 सरकारी  विभागों  थे  आरक्षित  स्थानों  में  से

 कितने  स्थान  अनुसाचित  जातियों  और

 अनुसूचित  जनजातियों  के  प्रत्याशियों  में  स

 भरे  गये  है  ;

 (ग)  कथा  इन  जातियों  को  मिलने

 वाली  रियाथतें  इन्हें  नहीं  दी  जाती  हैं  ;  और
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 (घ)  यदि  हॉ  तो  सरकार  ने  इस  मामले

 में  क्या  कदम  उठाये  हैं  ?

 बह  मंत्रालय  में  राज्य  मंत्री  (धी  धमिक

 लाल  मण्डल)  :  (क)  से  (घ).  सिक्किम

 राज्य  के  संबंध  में  प्रनुधुचित  जातियों  और

 अनृभृचितत  जतज-तियों  को  विनिदिष्ट  करने

 वाले  राष्ट्पति  के  आदेश  जून  1978  में  ही
 जारी  किए  गए  थे  |  सिक्किम  सरकार  से

 'प्राप्त  सुचना  के  अतुसार  राज्य  शरकार  तब

 से  अनुधाचत  जातियों  और  अनु्धुचित
 जनजातियों  के  वअ्यक्तियों  को  सेबाग्रों

 स  आरक्षण  समेत  विभिन्न  रियाधतें

 प्रदात  करने  के  प्रश्न  पर  सक्रिय  रूप

 से  विचार  कर  रही  है  राज्य  सरकार  दूबारा
 इस  संत्ंध  में शाध्  ही  श्रौपदारिक  अआ्रदेश

 जारी  किए  जाने  को  आशा  है  ।  सिक्किम

 सरकार  के  अनुन्तार  अनुसाचत  जातियों

 और  अनुधुचित  जज,तियों  के  व्यक्तियों  का

 राज्य  और  अखिल  भारतीय  सेवाश्रों  में  भी

 उचित  और  पर्वाप्त  रूप  से  प्रतिनिधित्व  है,

 उदाह  रणार्थ  संगठित  सेवाओं  जैसे  भारतीय

 'प्रणपनिक  सेवा,  राज्य  सिविल  सैवा  और

 राज्य  पुलिस  सेवा  में  अनृन्तुच्चित  जातियों  तथा

 अनुधुचित  जवज/तियों  के  व्यक्ति  60  प्रतिशत

 से  अधिक  पदों  पर  आसीन  हैं  ।

 msideration  of  problems  of  Tribal
 Linguistic  People  by  Minorities

 Commission

 5139.  SHRI  GIRIDHAR  GOMANGO,;
 “Will  the  Minister  of  HOME  AFFAIRS
 ‘be  pleased  to  state:

 (a)  whether  the  Minority  Com-
 mission  considered  the  problem  of

 “tribal  linguistic  people  in  the  States
 ~where  these  groups  of  people  are  in
 sminority;

 (b)  if  so,  the  findings  and  recom-
 mendations  made  for  the  protection

 ‘and  progress  of  these  minority  popu-
 lation

 (०)  if  not,  the  reasons  therefor;
 sand

 (d)  the  steps  taken  by  the  Centre
 -and  the  States  for  the  development  of
 ‘tribal  languages  so  far?
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 THE  MINISTER  OF  SATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (a)  The  Minorities  Commission  has
 stated  that  so  far  it  has  not  received
 any  representation  from  the  linguistic
 tribal  people|groups.  However,  as
 and  when  any  representations  are
 received,  the  same  will  be  considered
 and  suitable  recommendations  would
 be  made  to  Government,  if  necessary.

 (b)  and  (०),  Do  not  arise  in  view
 of  (a)  above.

 (d)  Facilities  in  the  field  of  educa-
 tion  for  tribal  languages|dialects  at
 the  primary  stage  of  education  are
 available  in  the  following  States|
 Union  Territory  Administrations: —

 J,  Assam—Bodo,  Garo,  Khasi,
 Mikir  and  Lushai  (Mizo).

 2.  Bihar—Santhali.

 3.  Himachal  Pradesh—Bhoti.

 4.  Meghalaya—Mizo  (Lushai),
 Garo  and  Khasi.

 5.  Nagaland—Konyag,  Ao,  Sema,
 Chakhesang,  Angami,  Lotha,  Sang-
 tam,  Pham,  Yimchungar,  Khimun-

 gam,  Zeliang,  Remgma,  Kuki.

 6.  Orissa—Kuki  language  is  being
 experimented  by  the  State  Govern-
 ment  for  introduction  at  the  pri-
 mary  stage  of  education.

 7.  Tripura—Lushai  (Mizo),  Tri-
 puri.

 8.  Andaman  and  Nicobar  Islands
 —Karen  and  Nicobari.

 Refusal  by  Chief  Ministers  to  accept
 Annual  Plan  /

 /
 5140.  SHRI  RAJ  KESHAR  SINGH:

 Will  the  Minister  of  PLANINING  be
 pleased  to  state:

 ‘4
 (a)  whether  a  number  fof  Chief

 Ministers  have  yefused  td  |  accept
 Planning  Commission’s  proposals  for
 their  annual  plan  (1979-80);  and  have
 virtually  declined  to  finaliste  five  year
 Plan  (78—83)  with  the

 aun
 that

 \
 ay
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 finalisation  of  the  sixth  plan  is  likely
 to  be  delayed;  and

 (b)  if  so,  reasons  in  each  case  and
 the  time  by  which  the  plan  is  likely
 to  be  finalised?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PLANNING  (SHRI
 FAZLUR  RAHMAN):  (a)  and_  (b)
 Most  of  the  Chief  Ministers  of  the
 States  demanded  higher  outlays  for
 their  Annual  Plan  1979-80.  However,
 on  the  basis  of  availability  of  resour-
 ees  and  Central  assistance,  Planning
 Commission  indicated  the  size  of  the
 Annual  Plan  1979-80  for  each  State
 except  to  the  extent  that  they  would
 be  augmented  by  the  transfer  to  the
 States  of  certain  centrally  sponsored
 schemes.

 The  States’  draft  Five  Year  Plans
 have  been  discussed  by  them  with  the
 Planning  Commission  at  official  level.
 The  finalisation  of  these  plans  had  to
 await  the  decision  of  the  National
 Development  Council  on  the  alloca-
 tion  of  central  Plan  assistance  to  the
 States  for  the  period  1979—83.  These
 principles  having  now  been  decided,
 the  Commission  will  be  finalising  the
 State’s  Five  Year  Plans  after  discus-
 sions  with  the  Chief  Ministers,  which
 will  be  taken  up  in  early  April,  1979,

 Number  of  Cottage  and  Small  Scale
 Industrics  in  States

 5141.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  INDUSTRY  be  pleased
 to  state:

 (a)  what  is  the  number  of  cottage
 and  small  scale  industries  which  have
 been  set  up  in  each  State  and  parfi-
 cularly  in  Himachal  Pradesh  during
 the  last  two  years,  year-wise  and  also
 district-wise  in  Himachal  Pradesh;

 (b)  what  is  the  number  of  cottage
 iand  small  scale  industries  proposed
 to  be  set  up  in  each  State  and  parti-
 cularly  in  Himachal  Pradesh;  dis-
 trict-wise  in  Sixth  Five  Year  Plan,
 year.wise;  and
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 (९)  what  type  of  these  industries
 are  proposed  to  be  set  up  in  each  dis-
 trict  of  Himachal  Pradesh  during  the
 Sixth  Plan?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (c).  The  information  is
 being  collected  and  would  be  laid  on
 the  Table  of  the  House.

 Messrs  Bennett  Colemen  Company

 5142.  SHRI  P.  M.  SAYEED:
 SHRI  SURENDRA  BIKRAM:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  the  Union  Minister  hes
 requested  the  Finance  and  Law
 Ministers  to  investigate  the  reported
 move  of  M/s.  Bennett  Colemen  Com-
 pany  which  has  been  making  large
 profits  tq  diversify  the  activities

 4from  publishing  newspapers  into
 other  industries;

 (b)  if  so,  whether  both  the  Minis-
 ters  have  examined  the  points  raised
 by  the  Industry  Minister;

 (c)  what  are  the  other
 made  by  the  Minister;

 charges

 (d)  when  the  final  decision  is  likely
 to  be  taken;  and

 (e)  whether  his  Ministry  has  scught
 Government’s  approval  into  the  pro-
 posed  merger  of  sick  units  of  the.
 Sahu  Jain  Group  with  the  Bennett
 Coleman  Company?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  (a)
 to  (d).  It  had  been  brought  to  the
 notice  of  the  Minister  of  Industry  by
 workers  of  Mls.  Bennett  Colemen
 Company  and  some  Journalists  who
 had  small  deposits  in  the  Company,
 that  this  Company  wag  trying  to

 diversify  its  activities  from  the  pub-
 lishing  field.  It  was  also  brought  to
 hig  notice  that  the  Company  had  cir-
 culated  a  notice  to  their  depositors  in
 order  to  get  approval  for  amending
 the  memorandum  of  association  to
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 include  other  industrial  activities  such
 as  the  manufacture  of  cement,  soda-
 ash,  jute  ang  chemicals.  Thig  accord-
 ing  to  the  workers  and  _  journalists
 would  affect  their  interests  adversely.
 Since  the  subject  matter  does  not
 pertain  to  the  Ministry  of  Industry,
 the  Minister  of  Industry  had  passed
 on  this  information  to  the  Minister  of
 Law,  Justice  and  Company  Affairs
 and  the  Minister  of  Finance  who  are
 concerned  with  the  subject  matter,  for
 investigation  and  taking  such  action
 as  they  would  deem  necessary.

 (e)  The  Specified  Authority  consti-
 tuted  under  Section  72A  of  the  In-
 come  Tax  Act,  96]  hag  not  received
 any  proposal  for  merger  from  this
 company.

 आंध्र  प्रदेश  के  मुख्य  मंत्री  पर  अष्टाचार

 के  आरोप

 5143.  श्री  एस>  एस०  सोम नी  :

 श्री  दलपत  सिह  परस्ते  :

 क्या  गृह  मंत्री  यह  बताने  की  छतरा  करेंगे
 कि

 (क)  क्‍या  यहू  सच  है  कि  कुछ  प्रमुख
 नेताओं  ने  श्रान्थ्र  प्रदेश  के  मुख्य  मंत्र!  पर
 भ्रष्टाचार  के  आरोप  लगाये  हैं  ;

 (ख)  क्या  इस  बारे  भें  कोई  ज्ञापन

 भारत  सरकार  को  भी  दिया  गया;  श्रौर

 (ग)  यदि  हां,  तो  तत्संबंर्ध!  ब्योरा  क्‍या

 है?

 गृह  मंत्राल'  तथा  विधि,  न्याप  और

 कम्पनी  कार्य  मंत्रालय  सें  राज्य  मंत्री  (श्रं।  एस०
 डी०  पादिल)  :  (क)  और  (ख).
 आन्ध्र  प्रदेश  विधान  परिषद्‌,  हैदराबाद  के

 सभापति  को  सम्बोधित  22  व्यक्तियों  के

 नाम  से  दिनांक  2]  फरवर्र।,  979  से

 एक  साइक्लोस्टाइल्ड  पत्र  की  प्रतियां  प्राप्त

 हुई  हैं,  जिसमें  ग्ान्ध्र  प्रदेश  के  मुख्य  मंत्री  के

 विरूद्ध  कतिपय  आरोप  लगाए  गए  हैं  ।

 MARCH  28,  979  Written  Answers  26

 (7)  उपरयंक्त  साइक्लोस्टाइल्ड  पत्र  में

 लगाए  गए  आरोपों  के  स्वरूप  को  प्रकट  किया

 जाना  उचित  नहीं  होगा  ।

 Production  of  Vehicles

 5144.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state  the  total  produc-
 tion  of  commercial  vehicles  by  the
 existing  industrial  units  for  the  last
 two  years  and  what  ix  the  expected
 demand  of  such  vehicleg  in  the  next
 two  years?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  The  total
 production  of  commercial  vehicies  by
 the  existing  industrial  units  for  the
 last  two  years  is  given  below:—

 1976-77,  46,502
 1977-78,  41,244

 The  Working  Group  on  Transport
 Earth  Moving  and  Agricultural
 Machinery  appointed  by  the  Planning
 Commission  have  estimated  the
 demand  for  commercial  vehicies  for
 the  next  two  years  as  under:—

 1979-80  66,500
 I980-84  73,200

 Import  of  Raw  Jute

 5145,  SHRI  M.  V.  CHANDRA
 SHEKAR  MURTHY:

 SHRI  R.  V.  SWAMINATHAN:
 SHRI  NIHAR  LASKAR:

 Will  the  Minister  of  INDUSTRY  be
 pleased  to  gtate:

 (a)  whether  Government  have  de
 ‘cided  to  allow  import  of  raw  jute
 during  the  current  year;

 (b)  if  so,  what  is  the  total  quantity
 of  jute  to  be  imported;

 (c)  the  main  reasons  for  the  same;
 ang

 (d)  to  what  extent
 will  help  Government?

 this  decisic=.
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 THE  MINISTER  OF  STATE  IN
 SHE  MINISTRY  OF  INDUSTRY
 {SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise.

 Export  of  Bengal  Deshi  Cotton

 5146,  SHRI  D.  D.  DESAI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  will  allow
 further  export  of  Bengal  Deshi  cotten
 in  addition  to  50,000  bales  already
 allowed  in  view  of  the  high  prices
 fetched  by  this  variety  in  foreign
 markets  ang  its  low  prices  in  do-
 mestic  markets;

 (b)  whether  certain  State  Govern-
 ments  have  represented  to  the  Gov-
 ernment  for  such  additional  exports;
 and

 (c)  if  so,  Government’s  views
 thereon?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY.
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (०).  Keeping  in  view
 the  interest  of  the  cotton  grcwers
 and  taking  into  consideration  the
 representations  received  from  the
 State  Governments,  Government  of
 India  have  since  permitted  an  addi-
 ticnal  export  of  20,000  bales  of  Bengal
 Deshi  cotton  from  current  year’s  crop
 in  addition  to  the  exports  already
 allowed.

 Ban  on  Export  of  Salt

 5i47.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  a  ban  was  put  in  Sep-
 tember  977  on  the  export  of  salt;

 (b)  what  is  the  total  annual  salt
 production  in  the  country  and  the
 demand  for  the  last  three  years;

 (c)  whether  it  is  a  fact  that  due
 to  ban  on  salt  export  the  salt  industry
 is  actually  utilizing  only  60  per  cent
 of  the  production  capacity;  and

 (d)  whether  Government  are  think-
 ing  to  lift  the  ban  on  export  of  salt
 in  order  to  check  exploitation  of
 market  by  the  salt  industry?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)  Ex-
 port  of  salt  was  banned  in  September
 977  except  to  Nepal,  Bhutan  and
 Maldives  and  in  respect  of  committed
 contracts,

 (b)  The  total  annual  production
 and  effective  domestic  demand  for
 salt  for  edible  and  industrial  purposes
 during  the  last  three  years  were  as
 follows:—

 Production  Off  take
 (effective
 demand)

 (In  lakhs  of  tonnes)

 7976  40°76  53°94
 977  53°28  56°50
 978  ड़  60:93  60:85,

 (c)  No,  Sir.

 (d)  Government  have  decided  to
 relax  restrictiong  on  the  export  of
 salt  and  quotas  of  1,50,000  tonnes  and
 2,50,000  tonnes  have  been  allocated
 for  export  during  1978-79  and  1979-
 80  respectively.  The  requirements
 of  Nepal,  Bhutan  and  Maldives  are  to
 be  met  in  full  and  balance  quantity
 available  would  be  exported  tc  other
 countries.  Salt  export  will  include
 special  varieties  of  salt  like  refined  or
 table  salt  with  higher  value.

 हरिजनों  तथा  गिरिजनों  के  लिए  मकान

 5148  श्री  केशवराव  धोडंगे  :  क्‍या

 गृह  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ग्रामीण  हरिजनों
 तथा  गिरिजतों  को  पक्के  मकान  बनाने  हेतु
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 सहायता  प्रदान  करके  उन्हें  आदर्श  बास्तयों

 में  बसाने  की  किसी  योजना  पर  विचार  कर

 रही  है  ;

 (ख)  यदि  हां,  तो  यह  योजना  कब  तक

 ऋगान्वित  कर  दी  जद्एगी  ;  और

 (ग)  थदि  नहीं,  तो  इसके  कथा  कारण

 हैं  ?

 गृह  संत्रालथ  में  राज्य  मंत्री  (श्री  धनिक

 लाल  मण्डल)  :  (क)  से  (ग).-  ग्रार्मीण

 हरिजनों  और  गिरिजनों  को  पक्के  मकानों  के

 निर्माण  के  लिये  सहायता  देकर  उनको  कुछ
 झादर्ण  बस्तियों  में बताने  के  लिये  सरकार

 की  कोई  विशिप्ट  योजना  नहीं  हैं।  भारत

 सरकार  की  सामाजिक  द्ावास  योजनाएं
 ग्राय-वग  अभिमुख  हैं  और  विभिन्न  राज्य

 सरकारों  तथा  संघ  शासित  झोत्र  प्रशारुनों

 दुवारा  कार्यान्वित  की  जाती  हैं  ।

 Entry  of  heavy  vehicles  in  Delhi

 §49.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  HOME  AFFAIRS
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  300  on  the
 28th  February,  979  regarding  entry
 of  heavy  vehicleg  in  Delhi  and  State:

 (a)  when  were  challans  against  50
 vehicles  which  participated  in  the
 Kissan  Rally  issued  and  what  further
 action  has  been  taken  in  regard  there-
 to;

 (b)  why  no  such  challans  were
 issued  against  the  remaining  2597
 vehicles;  and

 (c)  what  action  has  so  far  been
 taken  against  these  last  mentioned
 vehicles  and  what  further  action  is
 being  taken  in  respect  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  §.  D.  PATIL):  (a)  50  chal-

 MARCH  28,  979  Written  Answers  220

 lang  were  issued  upto  i4-2-79  as  ber
 details  below:—

 Date  Number  of  challans  issued.

 8-2-T9  70

 12-2-79  30

 13-2-79  25

 14-2-79  25

 All  the  above  cases  are  pending  in
 courts,

 (b)  and  (c).  Out  of  the  remaining
 2597  vehicles  particulars  in  respect  of
 6  vehicles  only  have  been  received.
 Out  of  these  80  addresses  have  been
 found  to  be  correct.  50  were  incormn-~
 plete  or  incorrect  while  3l  were
 reported  to  have  had  permits,  Chal-
 lang  are  being  prepared  in  respect  of
 the  80  vehicles  and  will  be  submitted
 in  the  court.  Particulars  in  respect
 of  2436  vehicles  are  awaited  from  tha
 State  Regional  Transport  Authorities.
 All  vehicles  found  infringing  the  law
 will  be  duly  prosecuted,

 सरकारी  सेवा  के  लिए  श्ायू  सीमा

 5150.  श्री  राम  विलास  पासवान:

 क्या  गृह  मंत्रों  यह  बताने  की)!  कृपा  करेंगे  कि

 क्या  सरकार  का  विचार  सरकारों  सेवा  में

 प्रवेश  के  लिए  आयु-स।/मा  को  समाप्त  करने  का

 है

 गुहु  मंत्रालय  तथा  विधि,  न्पाप  और

 कम्पनी  कार्य  मंत्रालय  सें  राज्य  मंत्री  (श्री

 एस०  डी०  पाटिल)  जां  नहीं,  श्रोमातू  |

 Shortage  of  Explosives

 5i5l.  SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY;

 SHRI  P.  M.  SAYEED:

 Will  the  Minister  of  INDUSTRY  I

 please  to  tate:

 (a)  whether  shortage  of  explosiv@
 will  continue  for  long  and  parti-
 cularly  the  explosives  of  small
 diametre  where  NG-baseq  explosives
 technology  is  the  most  reliable;
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 (b)  if  so,  the  main  reasons  for  the
 game;

 (c)  whether  this  shortage  of  ex-
 plosives  units  hit  by  glycol  shortage;
 and

 (d)  if  so,  what  steps  are  being
 taken  by  the  Government  to  over-
 come  this?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  <b)  No,  Sir.  the
 requirement  of  industrial  explosives
 for  the  year  1979-80  is  estimated  ६3
 77,500  tonnes  For  meeting  this
 demand  shout  33,000  tonnes  of  NG
 based  \ansety  of  explosives  will  be
 available  which  will  include  about
 26,000,  tonnes  of  small  diamctre
 variety.

 (c)  Due  to  short  supply  of  mono-
 thylene  glycol  in  January  1979,  the
 production  of  explosives  (Slurry
 Type)  suffered  a  small  set  back  m
 the  month  of  February,  1979.

 (d)  The  full  supply  of  indigenous
 monothylene  glycol  to  the  explosive
 industry  has  been  restored.  For  the
 balance  reyuirement  of  monothylene
 glycol  the  explosive  manufacturcrs
 have  been  advised  to  register  their
 requirements  with  Chemical  and
 Pharmaceutical  Corporation  (subsi-
 diary  of  State  Trading  Corporation)
 which  is  the  canalismg  agency  {or
 imports.

 Naxalite  Prisoners  under  Death
 Sentence

 (5152,  SHRI  A.  K  ROY:  Will  the
 Minister  uf  HOME  AFFAIRS  be
 pleased  to  state:

 fa)  number  of  Naxalite  prisoners
 with  death  sentence  in  different  jails
 of  the  country  just  after  emergency
 and  at  present;

 (b)  how  many  of  the  Naxalite
 prisoners  were  hanged  within  the
 above  period;

 (c)  whether  Government  propose  to
 commute  death  sentence  of  the  Naxa-
 lite  prisoners;  ang

 (d)  if  so,  the  steps  taken  in  the
 direction?

 THE  MINISTER  OF  STATE  वार  THE
 MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):
 (ay  to  (d)  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 Soap  Making  Industry
 5153.  SHRI  DURGA  CHAND:  Wil

 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  there  w  any  proposal
 under  Government’,  consideration  to
 shift  soap  making  industry  exclusively
 for  the  cottage  and  village  sector;

 (b)  if  so,  what  are  the  details
 thereof,

 (c)  the  nameg  of  the  multinational
 and  large  industrial  houses  which  are
 engaged  in  soap  manufacture;

 (d)  the  quantum  of  soaps  manu-
 factured  by  each  such  unit  at  present;

 (e)  by  what  time  the  soap  manu-
 facturing  industry  is  to  be  shifted  to
 rural  sector;  and

 (f)  what  is  the  number  of  persons
 likely  to  get  employment  under  this
 scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  and  (b)  The  Working
 Group  on  Khadi  and  Village  Indus-
 tries  in  itg  report  submitted  in  Decem-
 ber,  4978  has  recommended  tnter-aha
 that  Government  should  not  allow
 small,  medium  and  jarge  scale  sectors
 to  enter  into  the  activities  of  manu-
 facturing  of  soap  (laundry  and  toilet)
 by  using  non-edible  oils.

 (c)  and  (d)  A  statement  is  attach-
 a
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 (e)  and  (f)  The  recommendations
 of  the  Working  Group  on  Khadi  and
 Village  Industries  will  be  implemen-
 ted  according  to  the  decisions  of  the
 Government.  The  Working  Group
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 hag  estimated  that  the  employment  in
 the  village  soap  industry  is  expected
 to  increase  from  3.50  persons  in  1978-
 79  to  2.05  lakh  persons  in  1982-83.

 Statement

 Sl.  Name  of  the  forcign  owned  and  Large  Indian  owned  companies
 .

 Production
 No.

 Laundry  Toilet
 7

 (tonnes)  (tonnes)
 1  M/s.  Hindustan  Lever  Ltd.  (F)  Bombay  and  Calcutta  units.  53.27  1,11,832

 2  Myjs.  Tata  Oul  Mills  Col.  Lid.  (La)  Bombay,  Cochin,  Calicut,
 Madras,  Calcutta  and  Ghaziabad  units  नि  हे  73,670  18,452,

 3  M/s.  Kusum  Products  Lid.  (La)  Calcutta  5,754
 4  M/s.  Godrej  Soaps  Ltd.  (La)  Bombay  7528  2,359
 5  M/s.  Tungabhadra  Industries  Ltd.,  Kurnool  (La)  ’  4otit
 6  M/s.  Bear  Oil  Industries  Ltd  ,  Akola  (La)  .  6.445,
 7  M/s.  D.C.  Chemicals  Works,  Delhi  (La)  45345

 8  M/s.  Rohtas  Indust:  ics  Dalmianaga:  (La)  664
 9  M/s.  Swastik  Household  &  Indl.  Products  Lid.,  Bombay  (La)  है  2,332  4,09०

 10  (३.  Asiatic  Soap  Col.  Calcutta  (La).  हद  2,780  70
 an  M/s.  Modi  Soap  Works,  Modinagar  (La)  2,610
 az  M/s.  Bombay  Dyeing  &  Mfg.  Co.  Ltd.,  Bombay  (La).  2

 Area  Welfare  Officers  for  Government
 Colonies  in  Dethi

 5154.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  appointed  Area  Wel-
 fare  Officers  for  varioug  Government
 colonies  in  Delhi;

 (b)  if  so,  the  names  of  the  officers
 who  have  been  appointed  with  their
 area;

 (९)  what  are  the  duties  and  func-
 tions  of  these  officers;

 (d)  whether  concerned  authoritics
 with  which  they  are  required  to  deal
 with  are  informed  of  such  appoint-
 anents;

 (e)  whether  it  ig  proposed  to  give
 financial  assistance  to  these  area  wel-
 fare  officers  in  discharge  of  their  func-
 tions,  if  so,  the  details  thereof;  if  not,
 the  reasons  therefor;  and

 being  taken  to
 these

 (f)  the  ४698
 strengthen  the  functioning  of
 officers?

 THE  MINISTER  OF  STATEIN  THE
 MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  D,  PATIL):  (a)  Yes,  Sir.

 (b)  and  (c)  A  list  of  the  Area  Wel-
 fare  Officers  of  various  Government
 colonies  with  their  names  and  areas
 of  jurisdiction  and  another  statement
 indicating  the  functions  of  the  Area
 Welfare  Officerg  are  attached.
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 (9)  The  more  important  authorities
 like  Director,  Central  Government
 Health  Scheme,  Central  Public  Works
 Department,  etc.  are  informed  about
 these  appointments  and  Area  Welfare
 Officers  are  expected  to  contact  the
 other  authorities  in  the  course  of  dis-
 charge  of  ther  functions,

 (e)  No,  Sir,
 The  assignment  of  Area  Welfare

 Officer  ig  purely  of  a  voluntary  nature
 and  it  38  not  proposed  to  introduce
 any  pecuniary  element  in  this  scheme.

 (f)  Does  not  arise  ag  scheme  is
 purely  vo’untary  in  nature.

 Statement
 List  of  area  Welfare  Officers  in  Government  Colonies  in  Delht]  New  Dethi

 Sl.  Name  Area  of  jurisdiction No.

 2  2  3

 i  Shri  K.  L.  Arora  Andrews  Ganj.  .

 2  Shri  V.K.  Agmhotri  Asia  House.

 3  Shri  Mukesh  Chand  ;  Baba  Kharak  Singh  Marg  (Irwin  Road).
 Shri  M.  M.  Hussain  .  Bharati  Nagar.

 Shri  B.  K.  Dey  नि
 6  Shri  B.  द्,  Goel
 tn

 Shri  T.P.P.  Nambiar
 8  Shri  G.  S.  Rathe
 9  ShriK.§.  Mathew

 x0  Shri  G.  K.  Narainsioghani
 a:  ShriS.  8.  Narula

 t2  Shri  Shiv  Ram
 33  ShriO.P.  Singh  Bhatia.
 74  ShriB.  Rajagopalan
 35  ShriJ.S.Naphray
 76.  Shri  Vidya  Sagar  Puri

 य्  ShriS.  P.  Verma  .
 18  Shei  Kalyan  Singh  +
 729  Shri  दि  ५.  Jobri  .
 20  SbriS.D.Dharma  .
 an  Shri  A.  ©.  Joshi  .  .

 Di.  Zaki:  Hussam  Marg,  Kaka  Naga.

 Canning  Road,  Pataudi  House.

 Ciiteagente
 Road,  Goie  Market,  Gole

 Curzon  Road  Apa  tments.
 Dev  Nagar.
 Kidwai  Nagar  (East).
 Kidwai  Nagar  (West).
 Minto  Road,  Tagore  Road.

 Moti  Bagh  I.

 Nauroji  Nagar.
 Nanakpura
 Netaji  Nagar.
 Panchkuin  Road,  Chitragupta  Road,

 Aram  Place.
 Pandara  Road.
 President’s  Estate.
 R.K.  Puram,  Sector  No.  I.
 RK.  Puram,  Sector  m
 R.K.  Puram,  Sector  cicm

 270  LE—8,
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 t  2  3

 22  ShriR.  Padmanabhan  R.K.  Puram,  Sector  lV.

 23  Shri  N.  Natarajan  R.K.  Puram,  Sector  V.

 24  Shri  R.R.  Puri  5  R.K  Puram,  Sector  VII.

 25  Shri  H.V.  Rolua  ड़  है  मा  RK.  Puram,  Sector  IX.
 26  Shri  Babu  Lal  RK  Puram,  Sector  XII.

 27  Shri  Madan  Singh  Srinivaspuri.
 28  Shri  Sudershan  Sharma  वि  Sarojini  Nagar.

 29  ShriS.P,  Srivastava  Telegraph  Lane.

 30  ShriC.L  Arya  डर  Timarpur
 gt  Shri  Om  Parkash  ‘Tagore  Road  Hostel

 Statement  and  furn'sn  report  on  the  basis  of

 है  which  action  is  taken  by  the  Directo-
 FUNCTION

 OT  eens.
 WELFARE  rate  of  Estates  for  shifting  the  erring

 1  To  function  as  _  co-ordinating
 officer  between  the  C.G.H.S.  Dispen-
 sary  and  its  beneficiaries  regarding
 complaints  from  either  side.

 2.  To  attend  to  all  emergency  hos-
 pital  work  like  help  in  expeditious
 hospitalisation  of  serious  cases  attend-
 ing  to  complaints  regarding  hospital
 eare  etc.

 3.  To  serve  on  the  C.G.H.S.  Area
 Advisory  Committee  for  considering
 suggestions  for  the  improvement  of
 service  and  facilities.

 4.  To  act  as  Vice-Chairman  in  the
 Co-ordination  Committee  for  Samaj
 Sadans  (Community  Halls)  and  look
 to  its  proper  functioning  ang  improve-
 ment.

 5.  To  act  as  Liaison  Officer  between
 the  Department  of  Personnel  and  A.R.
 and  the  local  Associations  in  all  mat-
 ters  and  disputes  and  to  mediate  in
 election  disputes  at  the  request  of  the
 parties.

 6.  To  investigate  all  cases  of  neigh-
 Dbourly  disputes  referred  to  hit  by
 the  Department  of  Personnel  and  A.R.

 party  to  another  locality.

 प्‌  To  act  as  Liaison  Officer  between
 the  Associations  ang  the  Municipal
 authorities  in  all  complaints  regard-
 ing  civic  services,  water,  electricity,
 street  lighting,  drainage,  bus  service,
 sanitary  service  and  vaccination  ard
 inoculation  services.

 8.  To  act  as  Liaison  Officer  with
 local  police  authorities  regarding  any
 incident  in  the  locality  involving  law
 and  order.

 9.  To  act  ag  Liaison  Officer  with  the
 Delhi  Administration  Education  Direc-
 torate  regarding  complaints  about
 schools  timing,  admission  etc.

 0  To  act  as  Liaison  Officer  bet-
 ‘ween  the  Cooperative  Consumer  atoré
 and  the  beneficiaries  in  the  area.

 l.  To  act  as  Liaison  Officer  between
 C.P.W.D.  authorities  and  the  allottees
 regarding  complaints  lodged  with  the
 C.P.W.D.  Enquiry  Offices  for  their
 speedy  disposal.

 12,  To  keep  in  touch  with  all  social
 service  religious  and  cultural  bodies
 in  the  area.
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 313.  To  act  as  Liaison  Officer  with  all
 activities  of  Grih  Kalyan  Kendra  in
 the  area  including  ‘Creche’

 “4  To  act  as  Liaison  Officer,  bet-
 ween  the  colony  ang  the  Central  Sec~
 retariat  Sports  Contro]  Board  in  all
 activities  of  the  Board.

 15.  To  medicate  in  family  disputes
 to  bring  about  harmony  in  the  home
 life  in  the  context  of  home  Ministry
 Circular  for  maintaining  the  wife  In
 8  reasonable  comfort  and  matters
 relating  to  notation  of  monogamy.

 16.  To  assist  and  cooperate  in  com-
 paigns  and  measures  such  as  vaccina-
 tion,  inoculation,  blood  donation,
 family  planning  etc.  launched  by  the

 —
 of  Health  ang  Family  Wel-

 e.
 N.B.  The  above  list  is  only  fMlustra-

 tive  and  no  exhaustive.

 Los,  suffered  by  H.E.C.

 ‘5155.  SHRI  SHANKERSINHJI
 VAGHELA;

 SHRI  MUKHTIAR  SINGH
 MALIK:

 DR  BIJOY  MONDAL:
 SHRI  AMAR  ROY

 PRADHAN:

 Will  the  Minister  of  INDUSTRY  be
 Pleased  to  state:

 (a)  what  are  the  getails  of  the
 losses  suffered  by  the  HEC  during
 1977-78;

 (b)  whether  it  is  a  fact  that  the
 HEC  has  taken  crores  of  rupees
 overdrafts  from  the  State  Bank  of
 India  and  from  the  Government;  and

 (e)  ig  so,  the  détails  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  (a)
 HEC  incurred  a  joss  of  Rs.  30.26  crores
 during  1077-78,

 th)  and  (०)  In  view  of  the  long
 ‘pertoR  undergone  by  the

 Project  and  continuing  loses  right
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 upto  and  including  1974-75.  Govern.
 ment  has,  upto  3ilst  March,  1978,
 given  loans  to  HEC  aggregating  to
 Rs,  114.74  crores  for  meéting  capital
 expenditure,  repayment  of  Govern-
 ment  loans  and  payment  of  interest
 charges  etc.  In  addition,  the  Corpora-
 tion  ,hag  taken  cash  credit  accommo-
 dation  of  Rs,  33.30  crores  from  the
 State  Bank  of  India  for  meeting  its
 operational  requirements  which  is  8
 norami_  practice  for  companies  to
 finance  their  working  capita,  and  is
 in  accordance  with  the  norms  laid
 down  by  the  Bank  in  this  respect.

 भारत  हैबी  इलेक्ट्रिकल्स  लिमिटेड,  भोपाल
 सें  उत्पादन...

 ‘5156.  eft  हरगोविन्दे  यर्सा  :  क्‍या
 उद्योग  मती  निम्तलिखित  दर्शानें  वाला  एक
 विवरण  सभा  पटल  पर  रखने  की  कृपा  वरेंगे
 कब

 (क)  भारत  हैवी  इलैक्ट्रिक्ल्स  लिमिटेड,
 भोपाल  के  विभिन्न  विभागों  में  मार्च,  7978
 से  ।दरूम्भ  र,  978  लंबा  उत्पादन  का  लक्ष्य
 कितना  था  और  वास्तव  में  किसना  उत्पादन

 ढ्भ्ा  ,

 (ख)  मदि  बास्तविवा  उत्पादन  कम  था
 तो  कितना  कैस  था  ओर  धक  कारण  क्या  थे  ,
 और

 (ग)  इस  बाने  से  लक्ष  प्राप्त  करने  के
 लिये  क्या  कदम  उठापे  ज.  रहे  है  ?

 उद्योग  संत्रालय  सें  राज्य  मंत्री  (भ्रीसती
 झासा  साइति)  (ब)  बा:  एच  ई  एच.
 भोपाल  के  चिभिन्न  विभागों  मे  मार्च,  978  से

 दिसम्बर,  978  तका  का  उत्पादन  का  लक्ष्य
 तथा  'बास्तनिव  उत्पादन  क्रमश  :  08.24
 करोड़  रुपये  तथा  84  28  करोड  रुपथ  का
 था  t

 (ख)  उत्पादन  में  23.86  करोड़
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 रुपये  को  गिराबट  होने  के  निम्नलिखित
 कारण  थे  —

 qa)  सम्भरणकर्ताओ  से  खरादी  गई
 सामग्र।  तथा  हिस्स  पुजे।  का  आत  न

 होना  या  विल*ब  भे  प्राप्त  होना  ;

 (2)  बंदरगाह  में.  हुडवाल/अंदरगाहू  में
 भीडभाड  के  कारण  जाधातित  समग्र
 का  चिनभ्थ  से  वात  होता 1  कमभी-
 कभी  सप्नावर  के  कारखाने  »  काम
 बन्द  होने  तथा  खरीदी  गई  समिया  व

 हिस्से  पुर्जों  के  खरथ  हालत  से  प्राप्त

 होने  से  भ,  उत्पाद  त  4  द।  तरह  प्रभावित

 ह्झा  है  ।

 (ग)  निम्नलिखित  कदम  उठाये  जा

 रहे हैं :--

 ()"  खुयुदं्ग/  की  निश्चित  तःरीख''  के  धारे
 में  सभी  सप्लानरों  की  काफी  समय  पुर
 याद  दिलाई  जा  रही  है  ?

 (2)  सप्लाघरों  के  सथ  निकट  सम्पर्क
 रखने  और  रूप्लाई  भे  शीघ्रता  करने
 के  लिये  आवश्यक  कार्यवाही  करने
 हेतु  प्लाई  के  चार  प्रमुख  केन्द्रों  पर
 अधिकारियों  का  नियुक्ति  कर  दा
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 (3)  सप्लाई  के  समातातर  खोलों  की
 स्थापना  की  जा  रही  है  ।

 अपाल  सें  भारत  हैया  इलेक्ट्रिकल्स  लिसिटेड
 का  उत्पाद  न

 5157.  शी  ह॒रगोबिन्द  वर्मा  :  क्‍या
 उसोग  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  वर्ष  i976,  977  और  978
 में  भारत  हैबी  इलैक्ट्रिकल्स  लिमिटेड,  भोपाल
 में  रेक्टिफापर  झौर  ट्रांसफा्मंम  का  कूल
 उत्तादन  कितना  हुमा  था  ;

 (@)  उनमे  मे  बेचे  गये  रेक्टिफायर
 झादि  का  मूल्य  कितना  था  और  उमके  ग्राहकों
 की  संख्या  क्‍या  है  ;

 (थे)  क्‍या  बर्ष  976  मे  ग्राहकों  की
 संख्या  कम  हो  गई  है  ;  शौर

 (घ)  यदि  हां,  तो  इस  के  क्या  कारण
 है  और  ग्राहकों  की  संख्या  बढ़ाने  के  लिये  क्‍या
 “उपाय  किये  जा  रहे  हैं  ?

 उच्योग  मंत्रालय  में  राज्य  संजो  (बोमती
 काला  साइति)  (क)  1976-77  तथा
 1977-78  की  अवधि  में  थी  एच  ई०एल,

 ओपाल  मे  रेक्टिफायार  तथा  द्वास्फा्र  का
 गई  है  कुल  उत्पादन  निम्नलिल्षित  है  :---

 बर्ष  (श्फ्या  लाख  में)

 रेक्टिफायर  (इलक्ट्रानिक्स  सहित)  i976~77  448

 1977~78  483

 ट्रांसफार्मर  :  .  976—77  2,799
 1977-78  1,600

 (ल)  ऊपर  बताये  गये  सभी  रेक्टिफायर
 अथा  ट्रॉस्फा्मर  क्रमशः:  i  तथा  40  ग्राहकों
 को  बेचे  गये  t

 (ग)  रेक्टिफायर  डिवीजन  के  मामले
 में  1977-78  की  तुलखवा  में  1978-79
 में  ्रमदेशों  की  प्रररप्ति  में  कमी  कहीं  are  है  ।
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 wat  तक  ट्वांसफामरों  का  संबंध  है,  977-
 78  की  तुलना  में  1978-79  से  प्राप्त

 क्रयादेशों  के  मूल्य  मे  कमी  शाई  है  ।

 (घ)  रेक्टिफायर  डिवीजन  के  मामले
 में  प्रश्न  ही  नहीं  उठता  है  जहा  तक  ट्रास-
 फार्म रो  का  प्रबंध  है,  प्राप्त  क्रयादशों  का  मूल्य अधिक  कड़ी  प्रतियोगिता  के  कारण  कम  है  t
 बिक्री  प्रयासों  को  तेज  किया  जा  रहा  है  ।

 Manufacture  of  Minicomputers  and
 Microprocessors

 ‘5158,  SHRI  S.  R.  DAMANI: SHRI  D.  D.  DESAI:
 Will  the  Mmuster  of  ELECTRONICS be  pleased  to  state:
 (a)  whether  Government  have taken  a  decision  in  regard  to  the

 setting  up  of  units  for  manufacture
 of  minicomputers  ang  micropro- cessors;

 (b)  if  so,  the  details  thereof;
 (c)  whether  qualified  individuals or  groupe  who  would  like  to  promote minicomputer  and  related  industrial programmes  would  be  allowed  to have  foreign  collaboration  on  a  selec- tive  basis;  and

 (d)  if  a0,  the
 thereof?

 THE  PRIME  MINISTER  (SHRI MORARJI  DESAI):  (a)  Yes,  Sir.

 broad  guidelines

 (b)  A  copy  of  the  Industria]  and Technology  Policy  for  Mini-Com-
 puter  /Micro-processor  based  system  is enclosed  at  Statement-I.

 (c)  As  will  be  seen  from  that policy  statement:  qualified  indi-~ viduals  &  gtoups  abroad  wishing  to and  invest  tn  Mini-computer related  industrial  Programmes  wou
 promoted.  Foreign

 nies  industry,  being  an  industry which  thrives  on  sophistication,  in
 exceptional  cases  where  it  is  demons-
 trably  in  the  interest  of  the  quality and  sophisticated  electronics  develop-
 ment  in  the  country,  foreign  technical
 collaboration  could  be  permitted,

 Statement
 Industrial  and  Technology  Policy  for
 Mini-Computer/Microprocessor  based

 ystems
 The  Department  of  Electronics  have

 recognised  that  municomputer/micro-
 processor  based  systems  can  bring significant  cost  reduction,  design
 implifications  and  better  flexibility  ;  in
 industry  apart  from  finding  a  wide
 range  of  applications  in  a  number  of
 other  areas  of  the  economy.  The
 mini-comouter/microprocessor  indus
 try  would,  thereore,  one  of  the  major
 thrust  areas  to  be  grown  in  the  field
 of  computers.  Government  has  de-
 cided  that  the  development  of  the
 industry  will  be  on  the  basig  of  the
 following  policy  framework:

 2.  Based  on  capability,  size  and
 structure  of  the  system  as

 well  = type  of  avplication,  mmi-compu!
 a microprecessor  based  systems  can

 classified  into  the  following  usage
 categories:

 divated  applications:
 *  (Oru  options  for  specific  func-

 tiong  on  a  real  time  basis  with
 nomina]  peripherals).

 (n)  Standard  on-line  applications:
 *(OEM  option  with  peripherals
 and  software).

 (iil)  Major  on-line  applications;
 and

 (iv)  Stond-alone  systems.

 3  The  following  guidelines  would
 be  applicable  for  approval  of  pro-
 Proposals  for  the  manufacture  of  these
 systems,  The  major  objectives  in  the
 development  of  the  minicomputer/
 microprocessor  industry  would  be  on

 *ORM~—Original  Equipment  Manufacture.
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 setting  up  of  systems  engineering
 companies  which  are  not  nevessarily
 engaged  in  the  manufacture  of
 central  processing  units  (CPUs)  ०
 peripherals,  Manufacture  of  proces- sors  of  peripherals  will,  however,
 also  be  permitted  to  produce  mini-
 computer  systems.  For  dedicated
 applications  29.  direct  data  entry
 accounting/invoicing  machines,  data
 acquisition  systems,  type  setting
 applications,  and  dedicataed  control-

 lers,  medium  and  small  scale
 entrepreneurs  with  a  technical  back-
 ground  would  be  preferred.  For
 requirements  of  on-line  and  stand-
 alone  applications,  units  from  the
 organised  sector  would  be  considered
 Qualified  individuals/  groups  abroad
 wishing  to  return  and  invest  awn
 minicomputer  related  industrial  prog-
 rammes,  would  be  actively  oromoted.

 4  While  examining  applications  for
 industrial  licences/small  seale  ap-
 provals  a  detailed  scrutiny  will  he
 undertaken  to  ensure  that  the  appli-
 cation  areas  in  which  the  mini-
 computer/microprocessor  system  5
 to  be  used,  are  in  tune  with  national
 priorities  The  industrial  licensing
 policy  will  also  continue  to  be  res-
 trictive  in  areas  where  labour  dis-
 placement  is  likely  to  be  involved

 5.  Foreign  techniral  collaboration
 for  high  performance  perpheral
 units  would  be  permitted  on  a  selec-
 tive  basis.  Electronicg  bemg  an
 industry  which  thrives  on  sophistica-
 tion,  in  exceptional  cases  where  {ft  is
 demonstrably  in  the  interests  of
 quality  and  sophisticated  electronics
 development  in  the  country,  foreign
 technical  collaboration  may  be  per-
 mitted:  otherwise  no  foreign  financial
 or  technical  collaboration  would  be
 permitted  for  companies  wishing  ६०
 make  minicomputer  systems,  Foreign
 brand  names  may  be  permitted  to  be
 used  for  the  explicit  purpose  of  pro-
 motion  of  export  Indigenous
 brand  names  should  be  evolved  for
 the  domestic  market.
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 6.  To  facilitate  programmes  for  the

 systems  engineering  of  minicom-
 puters,  industrial  capacity  for  the
 production  of  &  standardised  range  of
 peripherals  and  CPUs  would  be  built
 up  on  an  OEM  basis,  so  that  there  is
 free  indigenous  availability  at  rea-
 Sonable  prices  of  the  basic  building
 blocks  for  mini-computer/micro-
 Processor  based  systems.  In  this
 regard,  peripheral  units,  semicon-
 ductor  element  involved  in  CPUs,  and
 consumables,  would  be  standardised
 to  the  maximum  possible  extent  and
 licensed/approved  companies  would
 need  to  configure  their  systems
 around  these  stndar@  building  blocks.

 7.  Until  indigenousty  produced
 peripherals  and  CPUs  are  available,
 efforts  will  be  made  to  import  certain
 preferred  components,  CPUs  and  peri-
 pherals  on  a  stock  and  sale  basis  to
 obtain  price  advantages.  However,
 wherever  system  /companies/users  are
 in  definite  need  of  acquiring  _peri-
 pherals/processors  outside  this  range,
 the  Department  of  Electronic,  will  re-
 commend  ad-hoc  import  clearance  after
 due  review.

 8.  The  performance  of  the  units
 licensed/approved  to  make  mini-
 computer/microprocessor  based  sys-

 tems  woulg  be  reviewed  periodically
 (annually  to  begin  with)  and  expan-
 sion  of  capacity  approved  on  the  basis
 of  these  reviews.

 9.  All  pending  applications  will  be
 scrutinised  by  the  Government  and
 duly  disposed  of.  The  viability  of

 tructure  and  future  potential  would
 from  the  basis  for  euch  scrutiny.
 Fresh  applicationg  will  be  called
 through  a  Press  Note  only  after  the
 pending  applications  sre  decided.
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 Setting  up  of  a  Working  Group  on
 Textiles

 3i59.  SHRI  S.  R.  DAMANI:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 <a)  whether  Government  had  set  up
 a  working  group  on  textiles  for  draw-
 ing  up  the  projections  and  demands
 of  the  textile  industry  on  a  long  range
 basis;

 {b)  whether  the  group  has  sub-
 mitted  its  report;  uf  so,  the  broad  re-
 commendations  made  by  it;  ang

 (ey  Government's  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV).  (a)  Yes  Sir.

 (b)  No  Sir.

 (c)  Does  not  arise.

 Steps  to  Induce  Investments

 5160.  SHRI  S.  R,  DAMANI:  Will
 the  Mimster  of  PLANNING  be  pleased
 to  state:

 (a)  whether  it  ig  a  fact  that  savings
 are  exceeding  investments  during  the
 course  of  the  year;  and

 (b)  if  so,  the  measures  proposed  to
 be  taken  by  the  Government  to  re-
 verse  the  situation  and  induce  invest-
 ment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  PLANNING
 (SHRI  FAZLUR  RAHMAN):  (a)  Firm
 information  regarding  savings  and
 investment  in  1978-29.  is  not  yet
 available.  estimates

 however,  indicate  that  investment  in
 the  surrent  year  is  higher  than
 aevings,  '

 (b)  Question  does  not  arise.
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 Investment  in  Paper  Industry  by
 Private  Sector

 5161,  SHRI  S.  R.  DAMANI:  Wilk
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  what  was  the  investment  made
 by  the  private  sector  in  the  paper
 industry  during  the  last  three  years;

 (b)  the  steps  proposed  to  be  taken
 by  Government  to  induce  private
 sector  to  invest  in  paper  industry;

 (e)  whether  it  is  a  fact  that  the
 Bureay  of  Industrial  Costs  and  Prices
 has  recommended  a  price  hike  of
 Rs.  500/.  per  tonne  for  white  print-

 per
 Papey  to  the  existing  paper  units:

 an

 ernment  on  the  above  recommenda-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (a)  An  additional  capacity
 for  the  production  of  about  75,000
 tonnes  of  paper  and  paper  board  yer
 annum  hag  been  commissioned  in  the
 private  sector,  during  the  last  three
 years.  This  has  cOme  up  mainly  m
 the  form  of  small  paper  mills  using
 agricultura]  residue  and  waste  paper,
 for  which  the  capital  cost  is  estimated
 to  be  about  Re,  4000—5000  per  annual
 tonne.  Hence  the  investment  involv~
 ed  would  be  of  the  order  of  Rs.  30  to
 40  crores  approximately.

 (by  The  normal  fiscal  incentives
 available  for  industria,  investment,
 such  gs  investment  allow’dmce.  are

 applicable  to  paper  industry  also.  In
 addition,  Government  have  libera~-
 liseq  the  licensing

 ds  small n  ure
 Bidue.  eee  promote  utilize-
 tion  of  bagusse  are  also  under  consi-
 deration.

 (cy  and  (4d).  The  Bureau  of  Indus-
 trial  Costs  and  Prices  had  carried
 but  a  quick  study  of  the  price  of
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 white  printing  paper,  about  a  year
 ago.  However,  in  the  light  of  recent
 increase  in  prices  of  uncontrolled
 varieties  of  paper,  the  Bureau  is
 being  asked  io  up  date  their  study.

 Study  to  Review  Foreign  Collaboration
 5163.  SHRI  CHITTA  BASU:  Will

 the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  the  number  of  collaboration
 agreements  during  the  periog  966—
 1977,  and  ‘1977  to  date;

 (b)  whether  there  has  been  any
 comprehensive  study  about  the  effects
 of  these  agreements  on  our  national
 economy  particularly  in  respect  of  our
 national  objective  of  self-reliance;

 (c)  if  so,  the  essential  findings  of
 the  study;  and

 (ad)  whether  Government  propose
 to  review  the  entire  policy  of  colla-
 boration  agreements?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  number  of
 foreign  collaborations  approved  by
 the  Government  during  the  period
 1966-1977  and  during  the  period
 January,  978  to  February,  979  were
 2776  and  345  respectively,  totalling  to
 372i.

 (b)  to  (d).  In  the  statement  on
 Industrial  Policy  laid  before  Parlie-
 ment  on  28rq  December  1977,  Gov-
 exrnment’s  policy  regarding  foreign
 investment  and  foreign  technology
 has  been  elaborated  in  parag  22  to

 26.  On  the  basis  of  an  assessment
 made  recently  by  the  various  Min-
 istries  of  the  Government  of  India
 regarding  the  assimilation  of  foreign
 technology  covered  by  proposals
 approved  in  the  past  and  the  extent
 of  indigenous  capability  achieved  so
 far,  Government  issued,  a  Press  Note
 on  28-12-78  wherein  an  jllustrative
 Yist  of  industries  where  no  foreign
 collaboration,  financial  or  technical,  is
 considered  necessary  has  been  given.
 A'copy  of  the  Press  Note  is  available
 in  Pertlament  Jdbrery.
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 Nationalisation  of  Industries

 5164,  ‘SHRI  CHITA  BASU;  Will  the
 Minister  of  INDUSTRY  be  pleageg  to:
 state:

 (a)  whether  Government  have
 since  been  able  to  identify  constraints,
 legislative  or  otherwise,  in  the  way
 of  nationalisation  of  the  industries,
 like  jute,  sugar,  iron  and  steel;

 (b)  if  so,  details  thereof  ang  the
 steps  taken  to  remove  them;

 (०)  whether  guidelines  have  30  far
 been  formulated  to  give  effect  to  the
 Government’s  proposals  for  the  reduc-
 tion  of  the  holding  and  control  of
 large  investment  companies  to  un-
 scramble  the  monopolies;  and

 (ay  the  reasons  for  such  inordinate
 delay  to  give  effect  to  electoral  pro-
 mises?

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES;  (a)
 to  (d).  Minister  of  Industry  has  on
 varioug  occasions,  including  at  a  Press
 Conference  on  i2th  February,  1979,
 discussed  the  question  of  nationalisa-
 tion  of  industries  88  part  of  the
 programme  to  implement  the  Janata
 Party  resolution  on  economic  policy
 and  in  the  context  of  the  dehate  on
 the  cncentration  of  economic  power.
 These  issues  have  also  been  raiseg  by
 the  Press  during  their  meetings  with
 the  Minister  of  Industry.  At  his
 recent  Press  Conference  on  १2

 February,  1979,  Minister  of  Industry
 spelt  out  the  criteria  for  take-over
 and  nationalisation  of  industries  rey
 being  the  extent  of  concentration  of
 economic  power  by  large  houses,  the
 extent  to  which  there  is  need  to

 regulate  the  entire  spectrum  of  indus-
 trial  output  ang  marketing  by  the
 State,  and  the  areas  in  which  the
 public  sector  has  to  make  its  presence
 felt,  These  ismeg  are  alto  dealt  with
 in  the  Stataement  on  Industrial

 Policy  presented  to  Parliament  on
 December  28,  1977.  Government
 have  not  however  taken  any  decision
 in  this  regard.
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 Recommendations  of  Small  Scale
 Industries  Board

 ‘$165.  SHRI  CHITTA  BASU.
 SHRI  KUMARI

 ANANTHAN;:
 Will  the  Minister  of  INDUSTRY

 be  pleased  to  state

 (a)  what  are  the  recommendations
 made  by  the  All  India  Small  Scale
 Industries  Board  which  met  recently;
 and

 (b)  actions  taken  thereon?
 THE  MINISTER  OF  STATE  LN

 THE  MINISTRY  OF  INDUSIRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  main  recommen-
 dations  of  the  Small  Scale  Industries
 Board  at  its  34th  Meeting  held  on  the
 i4th  and  5th  February,  32979  are  as
 under  :—
 DIC  Programme;

 The  Board  hag  recommended  con-
 tinuance  of  the  Centrally  sponsored
 District  Industries  Centres  Prog-
 ramne  at  least  till  the  end  of  6th
 Plan  period,  their  effective  strengthe-
 ning  sO  as  to  become  the  foca]  points
 for  the  economic  development  of  the
 region,  adoption  of  one  DIC  by  every
 large  scale  units—public  or  private
 additional  facilities  to  be  granted  for
 the  north-eastern  region  where  the
 implementation  of  the  DIC  prog-
 ramme  was  facing  certain  difficulties

 Legislation

 The  Board  has  unanimously  wel-
 comed  the  proposed  Iegislation  for
 the  protection  and  development  of
 smal]  scale  sector  and  hag  suggested
 that  special  care  may  be  taken  in
 the  legislation  to  ensure  that  adequate
 protection  was  afforded  to  the  cottage
 sector  and  tiny  sector.  A  clear  and
 un-ambiguous  definition  of  small
 scale  sector  88  well  as  ancillary  units,

 =
 to  all  institutions

 wna agencies  should  be  provided  by  e
 Government,

 The  Board  hag  also  redonmmended
 that  a  particular  study  might  be
 made  of  the  existing  labour  legisla-
 tion  in  terms  of  procedures  and
 returns  to  be  submitted  without  ad-
 versely  affecting  the  wages  and  terms
 of  work;  extension  of  the  existing
 policy  of  reservation  so  as  to  compel
 large  and  medium  sized  units  who
 are  currently  producing  icserved

 items  to  vacate  their  production  im  a
 phaseg  manner  in  the  near  future.
 Financial  Assistance  tu  the  Small
 Scale  Industries

 The  Board  has  recommended  that
 an  apex  agency  for  financing  and
 monitoring  the  credit  flow  to  the
 small  and  tiny  sector,  shoulq  be  set
 up  as  early  as  possible.  The  decisions
 taken  by  the  Reserve  Bank  of  India
 in  terms  of  small  loans  should  be
 brought  to  the  notice  nf  Branch
 Managers  throughout  the  country  for
 speedy  implementation.
 Raw  materials

 The  Board  has  recommendeg  that  a
 nodal  agency  such  as  DC(S8SI)
 shoulg  take  on  a  greater  role  in  the
 equitable  allocation  and  distribution

 of  raw  materials  to  the  small  scale
 sector  and  to  ensure  that  the  require-
 ments  are  met.  specific
 requirements  of  raw  materialg  in
 respect  of  small  scale  units  should  be
 asaessed  by  a  tripartite  Committee  in
 each  State  consisting  of  representa-
 tives  of  the  Director  of  Industries,  the
 State  Smal  Industries  Service  Insti-
 tutes,  The  assessment  of  raw  material
 requirement  made  by  this  Committee
 should  be  honoured,  and  it  should  be
 the  responsibility  of  the  Government
 to  ensure  that  the  requirements  are
 met  in  ful!  and  are  considered  as  the
 first  charge  of  national  resources  of
 such  raw  materials  to  be  supple-
 mented,  if  necessary,  through

 imports.

 Small  Industrégs  Corporation  in
 each  State  should  be  strengfhened  0
 as  to  act  as  effective  channels  of
 distribution,  The  Corporation  may
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 act  ag  single  channel  for  distribution
 of  yaw  material  to  the  small  scaie
 sector  as  against  the  existing  practice
 gf  supplying  directly  from  the  stock-
 yarda.  The  DIC  should  also  be

 actively  involved  in  keeping  watch
 jon  the  utilisation  of  raw  material
 quota.  The  Board  also  recommended
 that  there  should  be  a  uniform  pool-
 ed  price  for  every  raw  material  and
 the  central  sales  tax  now  being

 Jevied  on  goods  imported  and  in
 transit  should  be  discontinued  for  the
 “mall  scale  units.

 Marketing

 The  Board  recommended  that  small
 scale  unit  in  land  locked  States
 should  be  provided  with  dry  port
 facilities  on  a  pooled  basis  so  as  to
 enable  them  to  compete  with  units
 having  port  facilities.  The  bank
 finances  should  be  available  for
 setting  up  of  marketing  organisation
 in  the  public,  private  and  cooperative
 sectors,  Government  would  provide
 necessary  facilities  to  enable  gmail
 seale  units  to  test  their  products  at
 easily  accessible  centres  and  financing
 institution  should  provide  funds  for
 purchase  of  testing  equipments  by
 gmalj  scale  units.  The  establishment
 of  an  institution  on  the  lines  cf  Trade
 Development  Authority  to  provide

 marketing  assistance  to  the  small
 ‘scale  sector  for  export  purposes
 shouM  also  be  considered  by  the
 Government.  The  present  systern  of
 taxation  should  be  modified  so  as  to
 help  the  growth  of  small  scale  ard
 ancillary  sector.

 (b)  The  recommendations  are

 _under  examination.

 Juvenile  Crimes

 5106,  DR.  VASANT  KUMAR
 PANDIT:  Will  the  Minister  of  HOME
 AFYAIRS  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  the  number  of  crimes  commit-
 ted-by  miners  and  juveniles  in  the
 geuntry  for  the  decades  ending  1958,

 *  4968  and  ‘1978;
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 (9)  whether  a  survey  was  conduc-
 ted  by  the  National  Police  Academy
 which  indicated  alarming  increase  in
 the  registered  juvenile  crimes  due  to
 rapid  industrialization,  urbanization
 and  social  changes  effected  by  mass
 media  like  advertisement,  cinema
 etc.;

 (c)  the  recommendations  made  by
 the  NPA  for  change  in  procedure  in
 dealing  with  juvenile  offenders;  and

 (d)  the  policy  ultimately  evolved
 by  Government  to  tackle  this  socio-
 economic  problem  endangering  socie-
 ty  discipline  and  law  and  order?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME
 AFFAIRS:  (SHRI  DHANIK  LAL
 MANDAL):  (a)  The  requisite  infor-
 mation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House
 as  soon  as  possible.

 (b)  In  a  book  published  oy  the
 National  Publac  Academy  on  the  “Role
 of  Police  in  combating  Juvenile  De-
 linquency  in  India”.  The  figures  of
 juvenile  delinquency  from  the  year
 958  to  969  have  been  analysed
 which  indicates  an  increase  in  such
 crimes  by  122.2  per  cent  between
 1958-64  and  by  44.  per  cent  hetween
 1965-69  Among  other  factors,  ra~
 pid  industrialization,  slum  culture:
 sex  loaded  films  etc.  have  also  been
 mentioned  ag  the  predominant  causes
 of  crimes  among  juveniles.

 (c)  Some  suggestions  have  been
 made  for  bringing  out  changes  in  the
 Police  procedure  for  dealing  with
 cases  of  juvenile  delinquents.

 (d)  The  Children  Acts  in  vogue
 provide  for  the  care,  protection,  main-
 tenance,  welfare,  training  eduction
 and  rehabilitation  og  neglected  and
 delinquent  children  including  trial  of
 the  latter.  Zlaborate  provisions
 exist  for  the  establishment  ef  speci- alised  machinery  in  terms  of  juvenile} children's  courts,  remand'observation
 homes;  certified  approved/speciai
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 schools,  probation  aad  aftercare  ser-
 vices.  The  Acts  also  envisage  effec-
 tive  utilisation  of  voluntary  welfare

 -agencieg  for  rehabilitation  of  children
 in  need  of  care  and  protection.

 Repayment  of  loan  advanced  to  Sick
 Mills  in  Madhya  Prdesh

 5167,  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  Government  of  Madhya
 Pradesh  ang  Madhya  Pradesh  State
 Textile  Corporation  have  demanded
 repayment  of  loan  advanced  to  5
 sick  mills  in  Madhya  Pradesh  during
 973-—-974;

 (b)  if  so,  what  is  the  total  amount
 so  repayable  and  the  amount  of  in-
 terest  accrued  thereupon;  and

 (ec)  what  are  the  reasons  for  delay
 भा  payment  of  the  above  loans?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 ‘YYADAV):  (a)  Yes,  Sir

 (b)  Rs  23509  lakhs  as  loan  and
 approximately  Rs.  113  99  lakhs  as
 interest  accrued  thereon  upto
 31.3.1978.

 (ec)  amount  could  not  be  paid
 ‘due  to  continued  losses  and  ine
 resultant  shortage  of  funds.

 Representation  for  making  Interest
 Subsidy  Scheme  applicable  to  non-

 factery  entrepreneurial  units  of
 Village  Indastries

 5168.  हप्तप्ता  R.  K.  MHALGI.  Will
 the  Minister  of  INDUSTRY  te
 pleased.  to  state:

 (a)  whether  it  is  a  fact  that  the
 Khadi  and  Village  Industries  Com-
 mission  hag  represented  to  the  Union
 Govertiment  its  letter  BB/7-Park
 2/78—TH  da  16th  August  498  in
 regard  to  making  the  Interest  Subsidy
 Scheme  applicable  to  non-factory  en-
 trepreneurial  unity  of  village  indus-

 tries  under  K.V  I.C.  Act  in  respect  of
 loans  raised  for  setting  up  units  by
 such  Rural  Entrepreneurs;

 (b)  if  so,  actions  taken  by  Govern-
 ment  so  far  and  the  details  thereof;
 and

 (०)  if  no  action  taken  so  far,  the
 reasons  of  delay?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (a)  Yes,  Sir.

 (b)  and  (c):  It  was  not  consider-
 ed  feasible  to  extend  the  Interest  Sub-
 sidy  Scheme  to  individual  artisans
 proposed  in  Khadi  and  Village  in-
 dustries  Commission‘’s  corhmunication
 referred  to  in  part  (a)  of  the  Ques-
 tion  on  administrative  and  financial
 considerations.

 Appolio  Tyres

 5169.  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  ta  state:

 (a)  whether  the  ‘Appollo  Tyres’
 hag  appointed  Raunaq  International,
 the  export  organisation  of  the  Raunag
 Group  as  the  representative  of  the
 Appollo  Tyres  in  the  international
 market;

 (b)  if  so,  when  was  this  decision
 taken  by  the  Board  of  Directors  of
 Appollio  Tyres;  and

 (c)  to  what  extent  the  Raunaq
 International  78  getting  its  products
 sold  abroad;  and  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  M/s.  Apollo
 ‘Tyres  Limited  have  not  appointed
 Mis.  Raunaq  International  Limited
 as  the  representative  of  Apollo  Tyres
 in  the  international  market.

 (eo):  No  export  of  the  products  of
 the  Company  has  been  effected  thro-
 wgh  Raunag  International  Limited.
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 Taking  over  of  M/s  Geovanola
 Binny

 §i70.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  INDUS-
 TRY  be  pleased  to  state:

 (a)  whether  Employees  Union  of
 of  M|s  Geovanola  Binny  in  Cochin
 has  urged  for  taking  over  of  the
 firm;  and

 (b)  if  so,  Government’s  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI)  (a)  Yes,
 Sir

 (b)  The  matter  has  heen  taken  up
 with  the  State  Government  of  Kerela,
 who  have  been  adivsed  to  consider  the
 request  of  the  employees’  union  to
 take  over  the  unit.

 Collaboration  in  Manufacture  of
 Trucks

 5i7l.  SHRI  M.  RAM  GOPAL
 REDDY:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have
 sought  Austrian  collaborations  in  the
 manufacture  of  trucks  in  the  coun-
 try;  and

 (b)  if  so,  the  reaction  of  Austrian
 Government  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MaAITD-:  (a)
 and  (b):  The  Austrian  Government
 are  apprised  of  the  possibilities  of
 cooperation  in  upgradation  ef  the
 automotive  sector  in  India.  Re-
 presentatives  of  an  Austrian  firm
 which  specialises  in  the  Manufacture
 ef  automotive  engines,  2-wheelers  and
 gore  autamotive  ancillaries  are
 sending  9  technical  team  to  India
 for  assesement  of  these  possibilities.
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 te  इंजीनियरिंग  कारकोरेशल  को  लाल
 झौर  हानि

 $172.  शी  राम्ानन्‍्द  तिबारो  :  क्‍या
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  वर्ष  975-76,  76-77,
 77-78  तथा  78-79  में  हैवी  इजीनिर्यारिंग
 कारपोरेशन,  राची  के  वर्षवार,  लाभ  बौर  हानि
 दर्शाने  वाला  विवरण  क्‍या  है  ;  और

 (ख)  किस  मामले  में  हानि  हुई  है
 और  हानि  के  कारण  क्‍या  है  ?

 उद्योग  मंत्रालय  में  राज्य  मंत्रर  अमतो
 झाभा  साइति)  :  (क)  हैवी  इजीनियरिग
 कारपोरेशन  लिमिटेड  राची  को  हुए  लाभ
 और  हानि  का  ब्यौरा  निम्न  प्रकार  है  i

 (करोड़  द्पयों  मे ं)

 वर्ष  लाभ (  +  पेहानि (न)

 1975-76  (1)  24

 1976-77  (+)  3.26

 1977-78  (—)

 कम्पनी  को  चालू  ६. उ  मे  धाटा  होने  की
 झाशा  है  |  घाटा  क्रितना  हुआ  इस  बात  का
 पता  वर्ष  का  सूखा  बंद  होने  के  पश्चात्‌  ही  लग
 सकेगा।

 (ख)  जैसा  कि  21  माले  i976  को
 लोक  सभा  To  To  सं०  4085  के  उत्तर  में
 पहले  ही  बताया  गया  है  कि  हानि  मुख्यतः
 उत्पादन  में  कमी  होने  के  कारण  हुई  हैं  जिसके
 विभिन्न  कारण  है  जैसे  वर्ष  की  प्रथम  छमाही
 में  अपर्याप्स  व  रुक-दक  कर  बिजली  की  सप्लाई
 का  होना,  महत्वपूर्ण  उपकरणों  का  खराब  होना
 व  श्रौद्योगिक  भ्रशांति  का  वातावरण  मा
 रहना
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 इइण  असत्व  होप  स्भू  |  के  लोगों  हारा  निकोलार
 होप  समूह  खाने  के  लिपे  पास

 5473  .  श्री  पनुना  प्रसाव  शास्त्री  :
 & 216  बहु  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  अण्डमान  द्वीप  समूह  के
 लोगों  को  कार  निकोबार  द्वीप  में  वहां  के
 लोग  से  मिलने  जाने  के  लिये  पास  अथवा
 परमिट  लेना  पड़ता  है  ;

 (ख)  यदि  हां,  तो  देश  के  किसी  भाग
 के  लोगों  के  लिए  देश  के  दूसरे  भाग  में  जाने
 डु  पास  प्राप्त  करना  अनियाय  क्‍यों  बनाया
 या  है  ;  और

 (भ)  क्या  ग्रण्डमान  द्वीप  समूह  के
 नेताशों  ने  केन्द्र  सरकार  से  अनुरोध  किया  है
 कि  वे  इस  पद्धति  को  समाप्त  करें,  जौर  यदि
 हां,  तो  इस  पर  क्या  कार्यमब्राही  की  गयी  है  ?

 श्हु  मंजालध  में  राज्य  संत्री  (भी  धमिक
 खाल  अध्कल)  :  (क)  प्ंदमान तथा  निकोवार
 द्वीप  समूह  (प्रादिवासी  जनजातियों  का  संरक्षण  )
 बिनियम,  956  के  उपबंधों  के  अधीन  झआदि-
 बासी  जनजाति  के  किसी  व्यक्ति  के  अतिरिक्त
 किसी  भ्रन्य  व्यक्षि  को  कार  निकोबार  जो
 एक  +्रारक्षित  क्षेत्र”  है  में  प्रधेश  करने
 के  लिए  स्थानीय  पब्रप्षिकारियो  से  पास  प्राप्त
 करना  भावश्यक  है  |  एक  “संरक्षित  क्षेत्र
 बह  होता  है  जिसमें  भ्रधिकांशत:  आादिबरासी
 जनजातियों  रहती  हों  भौर  जिसको  इस  विनियम
 के  उपबंधों  के  प्रधीन  इस  प्रकार  घोषित  किया
 जा  चुका  है  ।  किन्तु  आरक्षित  क्षेत्र”  मे

 श्यूठी  पर  जाने  थाले  सरकारी  कर्म  बारी  ौर
 उनके  परिवारों  को  इस  झावश्यकता  से  छूट
 दी  गई  है  ।

 दख)  उप्रयुक्त  विनियम  इन  द्वीप  समूहों
 में  सामाजिक  1... (ह  आधिक  रुप  से  पिछड़ी
 भादियासी  जमजातियों  के  हितों  के  संरक्षण

 'की  ब्यकत्था  करने  के लिए  उद्धोशित  किया  गसा
 है... द उ
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 (7)  जी  नहीं,  श्रीमान्‌  ।  सरकार  को
 ऐसा  कोई  अनुरीध  प्राप्त  नहीं  हुमा है ।

 Posting  of  Officerg  in  the  Directorate
 of  Khandi  and  V.  I.  Commission

 §74.  SHRI  K.  A.  RBAJAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  state:

 (a)  whether  the  Khadi  and  द  lL.
 Commission  had  posted  two  officers
 in  the  Directorate  cadre  in  Delhi  in
 1977-78  and  is  having  only  one
 Director  now;

 (b)  what  were  the  reasons  for  hav-
 ing  two  Directors  in  Delhi;

 (०)  the  dttties  and  functions  assign-
 ed  to  them;  and

 (da)  the  reasons  for  withdrawing
 one  Director  now?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  Yes,  Sir.

 (bd):  In  addition  to  one  directer  in-
 charge  of  the  State  office  at  New
 Delhi,  another  Director  was  needed

 in  New  Delhi  for  work  relating  ५०
 bulk  supplies  and  negotiations  with
 Government  Departments  and  others.

 (c):  Duties  and  functions  of  the
 Director  in-charge  of  Supplies  to
 Government  and  Public  Undertakings
 stationed  in  Dethi,  mainly  covered
 all  matters  relating  to  quotations
 against  DGS&D  and  other  enqui-
 ries,  fixation  and  finalisation  A.T.
 prices;  recovery  of  old  arrears,  sattle-
 ment  of  price  difference  accounts  of
 institutions,  etc.  Duties  and  functions
 of  the  Director  of  the  State  Office  at
 Dethi,  mainly,  covered  policy  matters
 and  coordination  at  State  level  of
 activities  between  KVIC  and  others,
 planning;  ‘mudgeting  momtoring  and
 administrative  functions.

 (a):  In  spite  of  the  earlier  arran-
 gements  for  posting  ‘two  Directons  at
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 New  Delhi,  it  was  observed  that  a
 number  of  items  relating  to  Directo-
 rate  of  Supplies  to  Government  and
 Public  Undertakings  continued  to  be
 attended  to  from  KVIC‘s  Head  Office
 at  Bombay.  SBesides,  need  was  also
 felt  to  post  a  Durector  for  KVIC’s
 State  Office  at  Ambala.  KVIC
 therefore:  withdrew  one  Director
 from  Delhi

 Staff  of  Khadi  and  V.I.  Commission  to
 be  deployed  in  States

 §75.  SHRI  K.  A.  RAJAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  state:

 (a)  whether  the  Khadi  and  V.I.
 Commission  has  carried  out  any
 study  to  assess  the  requirement  of
 technical  staff  to  be  deployed  by  t
 in  every  state  for  the  development
 of  various  industries  coming  under
 its  purview;

 (b)  ४६  so,  what  is  the  assessed  re-
 quirement  of  the  staff  for  each  mdus-
 try  and  the  actual  staff  deployed  in
 the  States  at  present;

 (ce)  if  the  actual  staff  dePloyed  are
 less  than  the  required  strength,  the
 steps  proposed  to  be  taken  to  meet
 the  requirements;  and

 (d)  if  no  study  has  been  done  so
 far,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THH  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV).  (a)  Yes,  Sir.

 )  and  (c):  Information  regarding
 actual  staff  deployed  in  each  Stete
 for  each  Industry  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.  Aption  to  augment  the  staff
 requirementa  can  be  considered  only
 after  the  information  is  available.

 (&%:  Does  not  arise.
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 Development  Officers  of  Khadi  anil
 Village  Industries

 ‘5176.  SHRI  K.  A,  RAJAN:
 Will  the  Minister  of  INDUSTRY  be
 Pleased  state:

 (a)  the  duties,  functions  and  res-
 ponsibilities  prescribed  to  the  Develop-
 ment  Officers  and  Assistant  Develop-
 ment  Officers  of  various  industries  by
 the  Khadi  and  Village  Industries  Com-
 mission;  and

 (b)  aft  not,  the  reasons  therefor  and
 the  steps  proposed  to  be  taken?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  Development
 Officers  of  Khadi  and  Village  Indus-
 tries  Commission  survey  potentiali-
 ties;  supervise|run  departmental
 units;  provide  support  for  procure-
 ment  of  raw  materia's  and  market-
 ing,  train  and  guide  field  staff  and
 do  overall  supervision  of  the  work  of
 the  concerned  industry  in  the  respec-
 tive  State.  Assistant  Development
 Officers  assist  the  Development  Offi-
 cers  in  the  discharge  of  these  duties

 (b);  Does  not  arise

 Khadi  and  द  i.  Commission

 S1TT,  SHRI  K.  A.  RAJAN:
 Will  the  Minister  of  INDUSTRY  be
 pleased  state:

 (a)  whether  the  Khadi  and  V.I.  Com-
 mission  has  posted  one  Development
 Officer  for  each  industry  in  the  State
 Offices  to  look  after  the  development
 work  of  the  respective  industries;

 (b)  if  not,  the  reasons  therefor;

 (c)  how  the  development  work  of
 such  of  those  industries  not  represented
 by  a  Development  Officer  is  watched;
 and

 (a)  in  view  of  the  importance  given
 to  the  development  of  Khadi  and  पट



 253  Written  Answers  CHAITRA  7,  4900  (SAKA)  Written  Answers  254

 lage  Industries,  whether  posting  of  at-
 least  one  Development  Officer  for  each
 industry  in  the  state  office  will  be
 considered  and  implemented?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD

 YADAV):  (a):  No,  Sir.

 (b)  to  (a.  The  work  related  to
 Khadi  and  Village  Industries  is  look-
 ed  after  by  the  State  Boards  in  those
 States  where  the  Boards  exist.  Over
 and  above  this  arrangement,  Develop-
 ment  Officers  under  the  Commission
 are  appointed  to  look  after  various
 industries  as  per  requirements  of  the
 situation.  Moreover,  the  State  pro-
 grammes  de  not  cover  all  the  activities
 of  the  Commission.  The  posting  of
 technical  Officers  st  different  levels
 is  therefore  dependent  on  the  level
 of  existing  programmes,  institutional
 infrastructure;  capability  and  poten-
 tial  for  future  development.

 Setting  up  and  Expansion  of
 Newsprint  Units

 ‘5178.  SHRI  क्,  RAJAGOPAL
 NAIDU:  Will  the  Minister  of  IN-
 DUSTRY  be  pleased  to  state:

 (a)  whether  Government  have  set  up
 any  newsprint  units  this  year;

 (b)  if  so,  the  places;  and

 (c)  whether  there  is  any  proposal  to
 expand  the  present  newsprint  units?

 TH  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JSAGDAMBI  PRASAD
 YADAY):  (a)  and  =  (b)  During  the
 year  ‘1978-79  Gevernment  have  not
 set  up  any  newsprint  unit.  However
 the  Kerala  Newsprint  Project  (capa-
 city  80,000  tonnes  per  annum)  at
 Velior;  District  Kottayam;  (Kerala
 State):  which  ly  being  implemented
 by  the  Hindustan  Paper  Corporation

 is  expected  to  be  commissioned  by
 the  last  quarter  of  ‘1979.

 (ce)  The  National  Newsprint  ané
 Paper  Mills,  Nepanagar  (Madhya
 Pradesh)  is  implementing  their  ex--
 pansion  scheme  for  raising  the  capa~--
 city  from  30,000  to  75:000  tonnes  per
 ‘annum.

 News-item  “How  Police  Keep  Crime
 Figures  Low”

 5i80.  SHRI  SHARAD  YADAV:  Will
 the  Minister  of  HOME  AFFAIRS  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  invited  to  the  news-jtem  ap-
 pearing  in  the  Indian  Express,  Delhi
 dated  the  2nd  March,  979  under  the
 caption  “How  police  keep  crime  figures.
 low”;

 (9)  af  so,  the  reaction  of  Govern.
 ment  thereto;  and

 (९)  the  action  taken  against  recalcit-
 rant  officials?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY
 AFFAIRS  (SHRI  S.  D.  PATIL).  (a)
 Yes  Sir.

 (b)  and  (c).  The  matter  regarding
 free  and  correct  registration  of  cases
 ig  receiving  the  personal  attenlion  of
 senior  officers.  The  following  mea-
 307९३  have  been  taken  in  this  re-
 gard:—

 (i)  Instructions  nave  been  issued
 from  time  to  time  for  free  and  cor-
 rect  registration  of  the  cases  av  the
 Police  stations.

 Gi)  Instructiong  have  been  issued
 that  the  Assistant  Commissioncrs  of
 Police  of  the  Sub-Divisions  and
 SHOs  should  visit  the  Reporting
 Room  frequently  in  order  to  ensure
 that  the  complainants  are  promptly
 and  politely  attended  to,  and  their
 complaints  correctly  registered,  by
 the  police  station  staff.
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 uli)  The  copies  of  FIR  received
 the  Addi.  Commissioner  of

 Police  (Range)  and  District  Deputy
 Commuss.onerg  of  Police  are  aiso
 checked  to  see  that  the  cases  are
 correctly  registered  under  the  ap-
 propriate  sections  of  law,  In  cer-
 tain  cas*g  where  the  section  of  Jaw
 is  not  correctly  recorded  im  the
 FIR,  the  same  is  got  changed/
 amended  Action  against  defaulting
 officers  is  also  taken  where  neces-
 sary.

 (iv)  Notice  Board  has  been  dis-
 played  in  the  Reporting  Room  of
 each  Police  Station  for  the  guid-
 ance  of  the  Complainants  giving
 telephone  numbers  of  District
 Deputy  Commissioner  of  Pohce  and
 Assistant  Commisioner  of  Police
 who  can  be  contacted  in  case  of
 any  difficulty  in  getting  report  re-
 corded  properly.

 (v)  Surprise  checks  are  also
 bemg  conducted  by  the  Vigilance
 Brancn  and  ‘Decoy  Reporters’  sent
 to  the  Police  Stations.  During  the
 year  1978,  departmental  action
 against  4  police  personne}  of  the
 Reporting  Room  staff  was  initiated
 at  the  instance  of  the  Vigilance
 Branch  (3  for  non-registration  of
 the  cases  aNd  l  for  delay  in  regis-
 tering  the  case).

 Shortage  og  Tractor  Tvres

 58l.  SHRI  AMARSINH  द  RA-
 THAWA.  Will  the  Mimster  of  INDUS-
 TRY  be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  there
 is  a  shortage  of  rear  tractor  tyres

 throughout  the  country;

 (9)  ४  so,  the  reasons  therefor;  and

 (९)  the  mode  of  distribution  of  more
 tractor  tyres  amongst  the  States  and
 to  the  users?

 TRE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 SHEI  gAGDAMBI  PRASAD  YAD-

 AV):  (a)  and  (४)  There  is  no  short-

 MARCH  28,  979  Written  Answers  256

 tage  of  rear  tractor  tyres  in  the  coun-
 try.  Even  though  M/s.  Goodyear
 India  Ltd  one  of  the  manufacturers
 of  tractor  tyres  had  a  Jock  out  in
 their  factory,  over  all  production  of
 thig  category  of  tyres  increased  by
 24  per  vent  m  1978  ag  compared  to
 the  production  figures  of  1977.  More-
 over,  imports  of  tractor  tyres  have
 been  permitted  liberally.

 (०)  ‘fkere  is  no  statutory  cuntrol
 on  the  distribution  of  tyres  and  tubes.
 The  distribution  is  arranged  through
 the  normal  marketing  channels  by
 the  manufacturers  in  different  paris

 of  the  country  depending  =  on  actu.!
 demand,

 Production  of  Non-Coarse  Cloth

 5i82.  SHRI  AMARSINH  V.  RATH-
 AWA:  Will  the  Minister  of  INDUSTRY
 be  pleased  to  state:

 (a)  whether  any  instructions  have
 been  issued  to  big  Cotton  and  Spinning
 industnes  to  produce  non-coarse  cloth
 (cheap  quality)  to  meet  the  demand  of
 the  country;

 (b)  if  so,  the  action  taken  by  the
 Government  thereon,  and

 (c)  whether  Government  have  any
 check  on  the  industries  m  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMHI  PRASAD  YAD-
 AV):  (a)  to  (c).  No  mstructions  have
 been  issued  compelling  any  textile
 unit  to  produce  any  particular  type  of
 cloth,  However,  a  scheme  for  menu-
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 Policy  Paper  regarding  Payer  and
 Newsprint  production

 5183,  SHRI  A.  R.  BADRI
 NARAYAN:

 SHRI  NIHAR  LASKAR:
 Will  the  Minister  of  INDUSTRY  be

 pleased  to  state:

 (a)  whether  he  has  prepared  a  policy
 paper  for  consideration  of  the  Union
 Government  containing  a  packages  of
 measures  to  increase  the  paper  and
 newsprint  production  and  to  stream-
 line  the  paper  distribution  system;

 (b)  ४१  so,  what  are  the  details  of  the
 proposed  scheme;  and

 (९)  when  will  he  introduce  the  pro-
 posed  scheme?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YAD-
 AV):  (a)  to  (c).  A  policy  paper  cut-
 lining  a  package  of  meansures  to  in-
 crease  production  of  paper  and  news-
 print  38  being  prepared  for  approval
 of  Government  at  the  highest  level.
 The  details  will  be  announced  in  due
 course.

 Editorial  captioned  “talking  in  the
 Air"

 5185.  SHR]  KANWAR  LAL  GUPTA:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  an  editorial  appeared  in  Hindustan
 Times  dated  the  l4th  February,  979
 with  the  heading  “Talking  in  the  Air’;
 and

 (b)  if  so,  what  is  the  reaction  of
 Government  on  each  issue  raised  in
 the  editorial?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YAD-
 AV):  (a)  Yes,  Str,

 (b)  In  the  editorial,  reference  has
 been  made  to  nationalisation  of  indus-

 tries,  performance  of  the  public  sec-
 tor  and  the  role  ot  private  industry.

 On  take  over  and  nationalisation  of
 industries,  Minister  of  Industry  at  his
 Press  Conference  on  l2th  February,
 4979  has  spelt  out  the  criteria  for  take
 over  and  nationalisation  of  industries,
 namely  the  extent  of  concentration  of
 economic  power  by  large  houses,  the
 extent  to  which  there  is  need  to  72०
 gulate  the  entire  spectrum  of  indus-
 trial  output  and  marketing  by  the
 State  and  the  areas  in  which  the
 public  sector  has  to  make  its
 presence  ieit.  The  question  of  natio-
 nalisation  of  industries  was  discussed
 by  the  Minister  of  Industry  as  a  part of  the  programme  to  implement  the
 Janata  Party  Resolution  on  Economic
 Policy  and  in  the  context  of  the
 debate  on  the  concentration  of  econo~
 Mic  power.  Government  have,  hnow~
 ever,  not  taken  any  decision  in  this
 regard.

 The  Statement  on  Indu‘trial  Poucy
 presented  to  Parliament  in  December,
 977  had,  imnter-alia,  clarified  the
 role  of  public  sector  in  the  natio-
 nal  economy.  It  was  clarified  tnat
 there  would  be  an  expanding  role  for
 the  public  sector  in  several  fields.
 Not  only  will  it  be  the  producer  of
 important  and  strategic  goods  of  basic
 nature  but  it  will  also  be  used  effec-
 tively  as  a  stabilising  force  for  main<-
 taining  essential  supplies  for  the  con-
 sumer.  The  public  sector  will  be
 charged  with  the  responsibility  of
 encouraging  the  development  of  a
 wide  range  of  ancillary  industries  and
 contribute  to  the  growth  of  decentra-
 lised  production  by  making  available
 its  expertise  in  technology  and  man-
 agement  to  smal!  scale  and  ctottage
 industries  sectors.  The  programme
 of  gradual  widening  of  the  scope  of
 public  ownership  is  constantly  under
 review  of  the  Government  with  a
 view  to  identifying  fields  which  could
 be  developed  under  public  ownere
 ship.

 Government  keep  a  close  watch  on
 the  performance  of  the  public  enter-
 prises  and  some  of  the  important

 १30  32-49
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 steps  taken  to  improve  their  profi-
 tability  are:—

 (i)  Improvement  of  capacity  uti~
 ligation.

 (ii)  De-bottlenecking
 phases  of  operation.

 various

 (ai)  Provision  of  balancing  iaci-
 lities  for  better  utilisation  of  exist-
 ing  equipment.

 (av)  Provision-  of  captive  power
 to  ensure  smooth  energy  supply  in
 selected  industries.

 (v)  Improvement  in  industrial
 relations.

 (vs)  Improved  production  plan-
 ning  and  control  techniques.

 (vu)  Introduction  of  incentive
 schemes.

 (vin)  Periodical  review  of  per-
 formance  against  budget  targets  at
 the  level  of  administrative  Minis-
 tries.

 (ix)  Improvement  of
 control  practices;  and

 inventory

 (x)  Modernisation  and  diversi-
 fication  etc.
 The  role  of  large  scale  industry

 clarified  in  paragraph  6  of  the  State-
 ment  on  Industrial  Policy  will  be  re-
 lated  to  the  programme  for  meeting
 the  basic  minimum  needs  of  the  popu-
 lation  through  wider  dispersal  of
 small  scale  and  village  industries  and
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 strengthening  of  the
 sector,  The  areas  open  for  large  scale
 industries  have  also  been  specified  in
 the  Statement  referred  to  above.

 Production  consumption  and  setting  up
 of  new  Industries  of  Paper

 5186,  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  INDUSTRY  be
 pleased  to  state:

 (a)  based  on  his  discussions  with  the
 officials  of  his  Ministry  on  February
 27,  979  what  steps  Government  are
 going  to  take  on  top  priority  to  have
 maximum  paper  production  in  the
 country;

 (b)  what  are  present  figures  of  pro-
 duction  and  consumption  of  different
 types  of  papers  in  the  country;  and

 (c)  how  many  new  paper  industries
 are  under  erection  and  how  many  are
 likely  to  come  up  during  the  next  five
 years  and  what  are  their  production
 capacities?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YAD-
 AV):  (a)  A  policy  paper  outlining
 the  various  steps  proposed  to  be
 taken  to  increase  production  of  paper,
 is  being  prepared  for  approval  of
 Government  at  the  highest  level.

 (b)  The  variety  wise  production
 of  Paper  and  Paper  Board  in  the
 country  from  3975  to  978  has  been
 as  follows:—

 (unit  000  tonnes)
 (Percentage  in  total  given  in  brackets)

 '  Repay
 of  Other  varieties

 rei ‘ear  iting  a  of  paper  '०'
 printing  paper  (i  deluding  paper

 board)

 9975  5  6  wee  508g  (60:8)  32530  (99*»)  829°9,

 ag76  .  «५  «6  6  527*5  (59°8)  353°  70  (402)  880'2

 W977  ewe  ww)  860  (s7"9)  =  got  00  (40°8)  987°0
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 +  Although  exact  figures  of  produc-
 tion  of  different  varieties  of  paper  for

 the  year  4978  are  not  yet  avaulable,
 the  pattern  of  production  is  expected
 to  be  generally  the  same  as  in  the
 past  The  total  pioduction  of  paper
 and  paper  board  during  978  is  30  00
 lakh  tonnes

 The  domestic  production  and  the
 ,demand  of  common  varieties  of  Paper
 and  Paper  Board  wire  evenly  bal-
 anced  in  976  and  977  and  it  was
 heces.ary  to  resort  to  import  only  in
 Sespect  of  specialty  vaneties  of
 ;paper  such  ad  elecimecal  insul-
 yetion  papers,  filter  paper  etc
 The  imports,  were  of  the  order
 of  about  5000  tonnes  per  annum
 However,  during  1978-79  the  demand
 for  writing  and  printing  papers  has
 not  been  fully  met  from  domestic
 production,  and  taking  into  account
 the  scale  of  imports  requwred_  the
 total  demand  for  paper  and  board
 for  the  year  1978-79  may  be  estimat-
 ed  as  05  lakh  tonnes

 (c)  It  78  estimated  that  40  schemes
 for  setting  up  new  units  in  the
 paper  industry,  for  an  installed
 capacity  5.60  lakh  tonnes  per  year,
 ate  likely  to  be  commissioned  by
 (1982-83  These  schemes  have  been
 taken  up  for  implementation  and  are
 in  various  stages  of  completion.

 Missing  of  Money  from  Secret  Fund
 of  NEFA  of  C.BI

 +  5787  SHRI  RAJ  NARAIN:  Will  the
 :  Mimster  of  HOME  AFFAIRS  be

 Pleased  to  state:

 (a)  whether  an  amount  of  Rs  50
 thousand  was  found  missing  in  the
 secret  fund  of  NEFA  of  CBI;

 (9)  whether  it  is  a  fact  that  the  per-
 son  under  whose  charge  this  amount

 *was  found  missing  has  been  promoted
 as  Deputy  Director;

 (c)  छू  so,  the  number  of  such  cases
 brought  to  his  notice;  and

 (९)  the  action  taken  so  far  by  Gov-
 thereon?

 26a.
 THE  MINISTER  OF  STATE  IN

 THRE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  IN  THE  MINISTRY  OF
 LAW,  JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  8  D  PATEL).  (a)
 The  CBI  have  no  Bronch  in  NEFA
 (now  Arunachal  Pradesh)

 (b)  to  (d)  Do  not  arse

 उत्तर  प्रदेश  में  गरीबी  से  नीचे  के  रतर  पर

 रहने  वाले  लोग

 5188  श्री  सुरेन्द्र  विक्रम  :  क्या  योजना
 मत्री  यह  बताने  की  ह: 21  करेगे  कि

 (क)  क्‍या  उत्तर  प्रदेश  में  अधिकाश
 लोग  गरीबी  से  नीचे  के  स्तर  पर  ऋहते  है
 और  उनकी  स्थिति  सुवारने  के  लिये  सरकार
 ने  क्‍या  योजवा  बनाई  है  ,  और

 (ख)  उत्तर  प्रद  ने  निरतर  पिछड़े
 जाने  के  क्‍या  कारण  है  ?

 योजना  मंत्रालथ  सें  राज्य  संत्री  (भरी
 फजलूर  रहमान)  (क)  गरीबी  के  स्तर
 से  नीचे  रह  रहे  व्यक्तियों  की  सख्या  के
 सरकारी  अनु  मान  इस  समय  राज्यवार  उपलब्ध
 नही  है।  राज्य  योजना  मे  निवेश  प्राथमिक-
 ताएं  सामान्य  रूप  से  लोगो,  विशेष  रूप  से
 गरीबी  के  स्तर  से  नीचे  रह  रहे  लोगो,  की
 जीवन  दशाओं  में  सुधार  करने  के  उद्देश्य  से
 तय  की  गई  है।  नए  एकीकृत  ग्रामीण  विकास
 कार्यक्रम  और  न्यूनतम  झ्रावण्यकता  कायेक्रम
 का  उद्देश्य  विशेष  रुप  से  उनकी  आय  मे  वृद्धि
 करता  और  उनके  लिए  सामाजिक  सेवाओं
 को  उपलब्धता  में  सुधार  करना  है  ।

 (ख)  उत्तर  प्रदेश  को  समग्र  रूप  में
 सचार  के  विकास,  सामाजिक  सेवायों  के
 समाबे शन,  शैक्षिक  और  सास्क्ृतिक  स्तरो  के
 संदर्भ  मे  पिछड़ा  नहीं  माना  जा  सकता  t
 तथापि  उसकी  प्रति  व्यक्ति  झाय  राष्ट्रीय  स्तर
 से  कम  है  |  इसका  कारण  है  जनसख्या  की
 अधिक  सघनता,  कृषि  उत्पादकता  का  कम
 झौसत  स्तर  तथा  कृषि  से  इतर  उत्पादकता
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 के  जाधातों  ज्  भ्रपर्याप्त  त्रकास  भौर  कृषि
 से  इतर  प्राय  के  साधनों  का  झपर्याप्त  विकास  ।

 विलासिता  की  बस्तुझों  को  खपत  में  बद्धि

 5i69.  eft  रामानन्य  तिवारी  क्या
 योजना  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  योजना  की
 गत  30  चबषें  की  अभ्रवधि  में  विलासिता  की
 वस्तुओं  की  खपत  मे  वृद्धि  हुई  है  ,

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  ्राकड़े
 क्या  है  ,  और

 (ग)  विलासिता  की  वस्तुओं  की  खपत
 में  कमी  करने  के  लिए  क्‍या  कार्यवाही  की  जा
 रही  दे  ?

 योजना  मंत्रालय  सें  राज्य  मंत्री  दुश्ी
 फजलुर  रहमान)  (क)  श्र  (ख)  सभो
 वस्तुओं  को  विलास  की  वस्तुए  या  आवश्यकता
 की  वस्तुओं  के  रूप  में  वर्गीकृत  करना  सभव
 नही  है।  इस  प्रकार,  उदाहरण  के  लिए  वातानु-
 कूलन  श्र  रेफ्रीजरेशन  के  उद्योगो  के  उत्पादन
 के  बिल्कुल  घरेलु  उपयोग  के  अलावा  कुछ
 अन्य  आवश्यक  उपयोग  भी  है  भ्रायोजना
 के  भारंभ  से  ही  सभी  वस्तुओं  के  उत्पादन  में
 पर्याप्त  वृद्धि  हुई  है  और  इसमे  ऐसी  श्लेक
 बस्तुए  शामिल  है  जिनका  उपयोग  मुख्य  रूप
 से  मध्य  और  उच्च  आय  वर्ग  के  लोगो  द्वारा

 किया  ज्त्ता  है  |  संखप्त  विवरण  में  देसी  कुछ
 बह्तुओं  के  उत्पादन  में  वृद्धि  बताईं  गई  है  जिन्हें
 इस  |, उ  से  बिलासिता  की  वस्तुओं  के  रूप  में
 वर्गीकृत  किया  जा  समता  है  ।  इन  बस्तुभों
 का  ग्रायात  भौर  निर्यात  सीमित  होता  है,
 इसलिए  इनके  उत्पादन  को  इनके  उपभोग  के

 सूचकाक  के  रूप  में  माना  जा  सकता  है  i

 (ग)  978-83  की  पच  पर्षीय
 योजना  के  परास्  मे  बताई  गई  नीतियो  और
 प्राथभिकताओो  से  गरीब  लोगी  के  उपभोग  के
 स्तर  में  बुद्धि  हागो  ओर  उच्च  आथ  वर्गों  क
 उपभोग  के  स्तर  सीमित  हागे  ।  इस  प्रकार
 ऐसे  क्षेत्रों  मे तिवेश  को  सनसे  अधिक  प्राथ-
 मिकता  दी  गई  है  जिनसे  राजगार  उत्पन्न  होगे
 शौर  उतसे  निम्न  आय  चग  के  लोगा  की  ऋ्रय-
 शक्ति  बढेगी  i  eft  ओर  उद्योग  में  निवेशों
 के  आवटन  में  उनके  उपभोग  की  श्रावश्यकताओों
 को  प्राथमिकता  दी  गई  है।  उपभोग  की  टिकाऊ

 वस्तुओं  त्यौ  उच्च  साय  गे  के  लोगो  हारा
 उपभोग  की  जाने  वाली  वस्तुपो  का  उत्पादन
 करने  बाले  उद्योगो  की  बृद्धि  मे नए  निवेश  को

 प्रोत्साहन  नही  दिया  जायेगा  ।

 बिलासिता  की  वस्तु्ो  को,  प्रत्यक्ष  और
 भप्रत्यक्ष  बढ़े  हुए  करो  के  जरिए  'उनकी  कीमतें
 बढा  करके  उनके  उपभोग  से  वृद्धि  को  रोका
 जा  सकता  है  ।  वित्तीय  नीति  निर्धारित
 करने  में  इसे  ध्यान  मे  रखा  जा  रहा  है  ।

 विवरण

 विलासिता  की  वस्तुझों  का  उत्पादन

 वस्तु  इकाई  उत्पादन

 3950  978

 t  2  3  4

 1  बोपर  किलो  लीटर  0644  i2700
 (1961)*

 2  कारें  संख्या  6586  34470

 ये  झाकड़े  कोष्ठकों  में  दिए  गए  पों  में  हुए  उत्पादन  के  हैं
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 3.  घरेलू  रेफ़िजरेटर  .. संख्या  600  74480
 (1952)

 4.  एयर  कंडीशनर्स  वि  संख्या  5820  20520
 (1956)

 5  लिनोलियम  किन्मी०  44  067
 (1952)

 6.  चमकदार  टाइले  .  हजार  दर्जेन  92.4  41200°*
 7.  सूत,  कपड़ा  (मिल)

 (क)  उत्कृष्ठ  0  लाख  233  86

 मीटर  (1951)

 (@)  उत्तृष्ठतम  259  30
 (1951)

 8.  सिगरेट  .  0  लाख  पैकेट  23629  70900

 o  रेडियो  रिसीवर  संख्या  44340  884000

 न्भ्द्प  उत्पददन  के  आकडों  की  ईकाई  978  के  लिए  टनों'  में  हैं।
 R.S.S.  responsibility  in  ‘Violence  on

 arrest,  of  Mrs.  Gandhi
 5190.  SHRI  KANWAR  LAL  GUP-

 TA:  Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Government  are  aw-
 are  of  the  fact  that  some  Congress
 (7)  leaders  had  stated  in  the  press

 that  RSS  people  were  responsible  for
 the  violence  that  took  place  after  the

 of  Mrs.  Indira  Gandhi  in
 ember,  1978;

 (b)  whether  Government  have
 made  any  enquiry  about  it;

 (e)  if  so,  the  result  of  the  शान
 quiry;

 (da)  whether  Government  have
 found  out  the  real  culprits  responsi-
 ble  for  the  violence;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  Yes,  Sir.

 (b)  and  (c).  Information  available
 with  the  Government  does  not  indi-
 cate  involvement  of  RSSS  in  the
 violence.

 (a)  and  (e).  According  to  inform-
 ation  supplied  by  State  Governments,
 cases  have  been  registered  against
 those  responsible  for  the  violence.

 Incentive  for  expansion  of  Paper
 Industry

 §9  SHRI  0.  D.  DESAI:  Will  the
 Minister  of  INDUSTRY  be  pleased  to
 state:

 (a)  whether  Government  are  con-
 sidering  increasing  the  return  on
 capital  employed  in  paper  industry
 to  provide  incentive  for  expansion;
 and

 (b)  if  8०,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBY  PRASAD  YAD-
 AV):  (a)  and  (b).  As  there  is  no
 statutory  control  on  the  prices  of
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 paper,  Government  are  not  directly
 concerned  with  the  question  of  return
 on  capital  employed.  However,  vari-
 ous  proposals  for  incentives  to  eh-
 courage  growth  in  the  paper  industry
 are  taken  up  from  time  to  time.

 Increase  in  demand  of  Computers
 5192,  HRI  D.  D.  DESAI:  Will  the

 Minister  of  ELECTRONICS  be  pleas-
 ed  to  state

 (a)  whether  there  has  been  an  in-
 crease  in  demand  for  computers  after
 the  closure  of  I.B  M.;

 (b)  whether  indigenous  industry
 has  met  the  challenge  of  supplying
 these  computers;  and

 (c)  ४  so,  the  details  thereof?
 THE  PRIME  MINISTER  (SHRI

 MORARJI  DESAI):  (a)  to  (c).  While
 the  quantum  of  imports  of  computers
 of  types  not  made  indigenously  at
 present,  has  remained  static  over  the
 last  two  years,  indigenous  industry
 has  yet  to  expand  production  fully
 to  meet  the  domestic  demand  for
 types  of  computers,  data  processing
 and  associated  equipment  within  its
 capability  Several  companies  have
 been  issued  government  approvals  to
 supply  small  programmable  business
 machines  and  associated  data  proces-
 sing  equipment,  e.g.  data  entry  sys-
 tems  These  measures,  taken  in  the
 last  two  to  three  years,  combined
 with  the  computer  manufacturing
 programme  of  M/s  Electronics  Cor-
 poration  of  India  Limited,  as  also  the
 industrial  licensing  of  minicomputer
 manufacture  on  a  wide  base,  which
 is  to  be  done  in  the  very  near  future,
 will  ensure  that  the  supply  gap  on
 the  part  of  the  indigenous  industry
 is  closed  at  the  earliest.

 war  पंचवर्षीय  योजना  ें  राज्यों  की निधतन

 5193.  ी  राजेन  कुमार  शर्मा :
 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  ग्ोजना  श्ायोग  द्वारा  तैयार  की

 थई  छठी  पंचवर्षीय  योजना  के  लिए  विभिन्न
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 राज्यों  को  धमराशि  के  नियतन  संबंधी  मसौदा
 क्‍या  है;

 (ख)  क्या  राज्यों  की  जनसंख्या  भौर
 उनके  पिछड़ेपन  को  नियतन  का  भाधार  माना
 जायेगा  ;  और

 (ग)  यदि  हां,  तो  उसका  राज्यवार
 ब्यौरा  क्‍या  है  ?

 योजना  मंत्रालय  सें  राज्य  मंत्री  (शो
 फजलुरंहमान)  :  (क)  कौर  (ख)  राष्ट्रीय
 विकास  परिषद्‌  की  24  और  25  फरवरी,
 979  को  हुई  बैठक  में  यह  निर्णय  किया  गया

 कि  विशेष  समस्याभ्रों  से  संबंधित  मापदण्ड
 के  अलावा  गाइगिल  फार्मूले  मे  निर्धारित
 किए  गए  विभिन्न  मापदंडों  के  झाधार  पर  अगले
 चार  वर्षों  के  लिए  राज्य  योजनाओं  के  लिए
 उपलब्ध  कुल  केन्द्रीय  सहायता  में  से  2800
 करोड़  रु०  विशेष  श्रेणी  के  राज्यों  के  लिए
 आरक्षित  न्ग्खे  जाने  चाहिए,  600  करोड़
 रु०  राज्यो  की  विशेष  समस्याओ्रों  के  लिए
 आरक्षित  रखे  जाने  चाहिए  और  4200  करोड़
 रु०  विशेष  श्रेणी  से  इतर  i4  राज्यों  के
 बीच  में  वितरित  किए  जाने  चाहिए  i  यह  भी
 निर्णय  किया  गया  कि  केन्द्रीय  प्रायोजित
 स्कीमों  में  कुल  झ्राशोधनों  को  करके  झगले
 चार  वर्षों  मे  दी  जाने  वाली  लगभग  2000
 करोड़  रु०  की  राशि  को  हरेक  राज्य  की  शाय
 समायोजित  कुल  जनसख्या  (आ०  स०  कु
 ज०)  के  आधार  पर,  अर्थात्‌  जनसंख्या  द्वारा
 गुणित  राज्य  की  प्रति  व्यक्ति  आय  के  विलोम,के
 झाधार  पर,  विशेष  श्रेणी  से  इतर  i4  राज्यों
 के  बीच  में  जितरित  किया  जाना  चाहिए  ।
 इसके  अलावा,  पहाड़ी  और  जनजातीय  क्षेत्रों
 के  लिए,  उत्तर-पूर्वों  परिषद्‌  के  कार्यक्रम  के
 लिए,  और  विदेशी  सहांयता  प्राप्त  स्कीमों
 के  लिए  भी  अतिरिक्त  केन्द्रीय  सहायता  दी
 जा  रही  है  ।

 ऊपर  बताए  गए  केन्द्रीय  सहायता  के
 फार्मूले  में  जनसंख्या  शौर  पिछड़ेपन---दोनों
 को  द्दी  ध्यान  में  रखा  गया  है  ।
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 हरेक  राज्य  की  योजना,  उनत  राज्य  की
 केन्द्रीय  सहायता  की  पात्रता  में  उसके  अपने
 संसाधनों  को  जोड़  कर  तैयार  की  जाती  है  hw

 (ग)  i978-83  की  पांच  वर्ष  की
 अवधि  के  लिए  राज्यवार  योजना  परिव्ययों
 और  केन्द्रीय  सहायता  को  अभी  श्रंतिम  रूप
 नही  दिया  गया  है  ।

 28  मार्च,  1979  को  होने  वालो  सदन  को
 बठक  के  लिये

 5i94.  श्री  नवाय  सिह  चोहान  :
 क्या  परसाणु  ऊर्जा  मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  नरीरा,  उत्तर  प्रदेश  स्थित  परमाणु
 बिजली  घर  के  कब  तक  चालू  होने  की  सभावना
 है;

 (@)  उस  के  लिये  ईधन  की  सप्लाई
 के  लिये  क्‍या  व्यवस्था  की  जायेगी  ;  और

 (ग)  इसकी  विदुयुत  उत्पादन  क्षमता
 कितनी  होगी  ?

 प्रधान  संत्री  (श्री  सोरारणी  देसाई)  :
 (क)  इस  समय  नरौरा  परमाणु  विद्युत
 परियोजना  के  दो  यूनिटों  का  काम  क्रमशः
 दिसम्बर,  983  तथा  दिसम्बर,  i984  तक
 पूरा  करने  का  लक्ष्य  है  ।

 (ख)  आवश्यक  ईंधन  भारत  मे  ही
 तैयार  किया  जाएगा  ।

 (ग)  बिजलीघर  की  स्थापित  उत्पादन
 470  मेग्रावाट  होगी  (दो  यूनिट  होगे  तथा

 प्रत्येक  यूनिट  की  क्षमता  235  मेगावाट  होगी  )

 Norms  for  Foreign  Collaboration  in
 Scientific  Programmes  of  India

 5198.  डन्स  हू,  TT  KOSALRAM:
 Will  the  Minister  of  SCIENCE  AND
 TECHNOLOGY  be  pleased  to  state:

 (a)  the  norms  that  have  been  ap-
 proved  by  Government  for  allowing

 foreign  participation  and  collabora~
 tion  in  scientific  programmes  of
 India;

 (b)  the  principal  recommenda-
 tions  that  have  been  made  by  the
 high  level  committee  appointed  by
 Government  in  October,  975  in  the
 matter  of  clearance  of  research  pro-
 jects  in  the  country  in  involving
 foreign  participation  or  collabora-

 4i0n  from  security  and_  sensitivity
 angle;  and

 (e)  the  “Check  List”  that  has  been
 drawn  up  by  this  Committee?

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  (a)  The  norms
 approved  by  Government  are:  that
 the  proposed  projects  should  be  in
 consonance  with  approved  national
 research  priorities;  that  there  is  need
 or  advantage  in  foreign  participa-
 tion/collaboration;  and  that  security
 and  sensitive  matters  are  taken  care
 of  adequately.

 (b)  and  (c).  The  observations
 made  by  the  Public  Accounts  Com-
 mittee  in  its  reports  relating  to  for-
 eign  collaboration/participation  in
 scientific  research,  and  the  discus-
 sions  that  have  taken  place  earlier  in
 Parliament  on  this  subject,  have  been
 examined  by  Government  through
 appropriate  Committees.  The  princi-
 pal  recommendations  which  have
 emerged  from  this  examination  re-
 Tate  to  procedures  and  mechanisms
 for  proper  scrutiny  and  clearance  of
 such  projects.  Accordingly  adminis-
 trative  instructions,  based  on  the
 norms  listed  under  (a),  including
 guidelines  in  the  form  of  Check  Lists
 for  case,  have  been  issued  to  all  con~
 cerned  e.g.  Ministries  etc.,  to  enable
 them  to  examine  cases  that  come
 under  their  purview;  and  to  refer
 cases  where  they  are  unable  to  arrive
 at  a  decision  to  higher  levels  in
 Government.
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 ह... ह  to  previde  arms  to  Harijans

 5198.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Central  Government
 lvave  received  requests  from  the
 Bihar  Government  for  the  clearance
 of  a  proposal  to  provide  arms  to
 Harijans  for  their  protection;

 (b)  whether  Government  have  also
 made  similar  suggestions  to  other
 States  endemically  affected  by  anti-
 Barijian  violence;  and

 (९)  the  position  of  Government  in
 this  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANTIK  LAL  MAN-
 DAL).  (a)  No  such  proposal  has
 been  received  from  the  Government
 of  Bihar  in  this  regard  However,
 the  Government  of  India  are  aware
 that  a  proposal  for  giving  arms  to
 certain  Harijan  families  in  selected
 districts  of  the  State  after  prelimi-
 nary  training  is  under  active  consi-
 deration  of  the  Government  of  Bihar.

 (b)  The  Government  of  India
 have  not  made  any  such  suggestion
 to  other  State  Governments.

 (c)  The  subject  of  law  and  order
 is  a  State  subject  under  the  Consti-
 tution.  It  is  for  the  State  Govern-
 ment  concerned  to  consider  and
 adopt  various  measures  for  dealing
 with  problems  relating  to  law  and
 order  that  may  arise  from  time  to
 time.  However,  the  Government  of
 India  have  informed  the  Government
 of  Bihar  that  if  at  all  it  was  desired
 to  arm  certain  sections  of  the  civil
 pepulation,  then  they  must  be
 Wrought  under  some  code  of  disci-
 pline  so  that  proper  control  could  be
 exercised.

 Ried
 could  be  done  by

 enrelling  5  e@  persons  as  Home
 Guards  who  could  function  as  auxi-
 lary  to  the  State  Police  in  the  main-
 tenance  of  law  and  order  and  would
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 be,  by  and  large,  subject  to  Police
 rules  and  regulations.

 Release  of  Funds  for  the  construction
 of  permanent  Capital  of  Assam

 5197.  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  HOME  AF-
 FAIRS  be  pleased  to  state:

 (a)  whether  Assam  Government
 have  requested  the  Central  Govern-
 ment  for  release  of  funds  for  the
 construction  of  the  permanent  capital
 of  Assam;

 (b)  whether  the  site  selected  by
 the  Assam  Government  has  been  the
 same  ag  the  one  suggested  by  the
 Committee  appointed  by  the  Central
 Government;  and

 (c)  the  Central  Government’s  total
 commitment  of  funds  to  Assam?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AF-
 FAIRS  (SHRI  DHANIK  LAL  MAN-
 DAL):  (a)  No,  Sir.

 (b)  The  State  Government  have
 not  yet  taken  a  decision  on  the  selec-
 tion  of  site  for  construction  of  their
 permanent  capital,

 (c)  The  Central  Government  have
 agreed  to  provide  financia]  assistance
 to  the  extend  of  Rs.  25  crores  to  the
 Government  of  Assam  for  the  cons-
 truction  of  their  new  Permanent
 capital,
 Production,  demand  and  Supply  of

 Cement

 5198.  SHRI  BALASAHEB  VIKHE
 PATIL:

 SHRI  MOHANARANGAM:
 Will  the  Minister  of  INDUSTRY

 be  pleased  to  state:

 (a)  what  is  the  total  production  of
 cement  in  each  year  of  1977-78  and
 काह-पछ;

 (b)  what  hag  been  the  atate-wise
 yequirement  of  ‘1977-78  and  1978-79

 wee
 far  the  sams  has  been  met

 ‘with;
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 (c)  what  is  the  estimated  state-wise
 uirement  of  cement  during  ‘1979-
 and  how  do  Government  intend

 to  meet  their  requirements;

 (9)  whether  the  preduction  of  ce-
 ment  is  short  of  target;  and

 (e)  if  so,  what  is  the  reason  there-
 for  and  what  steps  are  being  taken
 by  the  Government  to  achieve  the
 targeteq  production?

 THE  MINISTER  OF  STATE  IN
 {HE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  total  production
 in  each  year  is  given  below:—

 *
 (in  million  tonnes)

 Year  Production

 1977-78  हे  9°38

 ३979-79  (estimated)  :  9°60
 BY

 (b)  and  (c).  The  total  estimated
 demand  for  cement  in  the  country
 during  the  last  3  years  is  given  be-
 low:

 (in  million  tonnes)
 +

 Estimated
 Year  Demand

 1977-78.  .  °  .  द  22°22

 गाव  .  .  नि  24°00

 .  -  °  25°92

 2688  and  hence  State-wise

 7980

 Demand  estimates  are  projected  on  a
 national
 Break:  of  requirements  has  stot

 (a)  ‘Yes,  Sir.
 record  production  of (९)  Inspite  of  pr  हक
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 Government  have  taken  the  fol-
 lowing  steps  to  increase  cement  pro-
 duction  and  availability: —

 (i)  The  export  of  cement  out-
 side  the  country  has  been  banned
 except  to  Nepal;

 Gi)  a  quantity  of  5.5  lakh
 tonnes  of  cement  has  been  imported
 into  the  country  during  2978  and  the
 import  of  a  further  quantity  of
 about  3.23  lakh  tonnes  has  been
 contracted  for  import;

 (iii)  a  cash  incentive  of  Rs.  30  per
 tonne  for  every  tonne  of  additional
 production  over  the  best  production
 of  each  unit  during  the  last  three
 financial  years  or  85  per  cent  of  its
 licensed  capacity,  whichever  is
 higher,  has  been  announced;

 (iv)  Existing  rules  relating  to
 freight  reimbursement  for  road
 movement  have  been  liberalised;

 (v)  Government  have  also  granted
 assistance  to  the  cement  industry  for
 use  of  captive  power  for  production
 of  cement  during  the  period  of  power
 cuts;

 (vi)  Government  have  decided  to
 assia#t  the  cement  industry  for  the
 use  of  furnance  oil  for  production  of
 cement  due  to  inadequate  supplies  of
 coal;

 (vii)  The  production  of  the  exist-
 ing  units  is  also  clasely  monitored  to
 see  that  the  industry  maintains  an
 overall  capacity  utilisation  of  00  per
 cent;

 (viii)  The  import  of  pre-~calcina-
 tor  technology  has  been  permitted  to
 enable  the  increase  in  production;

 (ix)  The  construction  of  on-going
 Projects  is  being  expedited;

 (x)  Government  have  also  decided
 to  encourage  the  setting  up  of  ce-
 ment  plants  at  the  site  of  or  near
 steel  plants  to  utilise  the  slag;
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 (xi)  Government  have  also  decid-
 ed  to  encourage  the  setting  up  of
 large  number  of  mini  cement  plants;

 (xii)  A  High  Level  Committee  has
 made  a  comprehensive  study  of  the
 cement  industry  and  has  made  a
 number  of  recommendations  which
 are  being  examined  by  Government.

 Merger  of  sick  units  with  healthy  ones

 5i99.  SHRI  C.  K.  CHANDRAP-
 PAN:  Will  the  Minister  of  INDUS-
 TRY  be  pleased  to  state:

 (a)  the  number  and  names  of  sick
 industria]  units  merged  with  heaithy
 indu  trial  umits  after  the  policy  state-
 ment  on  sick  unitg  were  made  by  the
 Union  Industry  Minister  in  May  ‘1978;

 (b)  which  are  the  healthy  indus-
 trial  units;  with  which  these  sick  units
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 are  merged;  names  ang  other  detatis
 of  those;  and

 (०)  what  is  the  result  of  this  new
 policy?

 THE  MINISTER  OP  STATH  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  and  (b).  No  sick  in-
 dustrial  undertaking  has  so  far  merg-
 ed  with  a  healthy  undertaking  under
 section  72A  of  the  Income  Tax  Aet,
 1961.  The  Specified  Authority  set  up
 under  the  said  Act  has,  however,
 agreed  to  recommend  to  the  Centra?
 Government  merger  of  five  sick  in-
 dustrial  undertakings  with  healthy
 undertakings  for  the  purposes  of
 section  72A  of  the  said  Act  after  the
 amalgamation  has  taken  place  as  per
 the  scheme  submitted  to  the  Autho-
 rity.  Names  of  the  undertakings  are
 as  follows:

 Sl.  Name  of  the  Healthy  (Amalgamated)  Unit
 No.

 Name  of  the  Sick  (Amalgamating)  Unit

 1  Kamla  Sugar  Mills  Limited
 Lakshmi  Mills  Limited
 Arvind  Mills  Limited
 Phalton  Sugar  Limited

 छा
 of
 WwW
 oN

 Panyam  Cement  and  Mineral  Industries  Ltd.

 (1)  Tirumurthi  Mills  Limited.
 (2)  Coimbatore  Cotton  Mills  Limited.

 (3)  Ahmedaabad  Laxmi  Mills  Limited.
 (4)  Havero  Industries  Limited.
 (5)  Deccan  Wires  Limied.

 (c)  It  ig  too  early  to  assess  the  re-
 sults  of  the  new  policy  which  was
 announced  only  recently.

 Official  on  Deputation  to  N.T.C.

 5200.  PROF,  SAMAR  GUHA:  Will
 the  Minister  of  INDUSTRY  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  a
 very  junior  member  of  the  Indian
 Administrative  Service,  who  was
 taken  on  deputation  by  the  National
 Textile  Corporation  Ltd.  to  head  its
 Marketing  Division,  hag  suddenly
 proceeded  on  leave  pending  repatria-
 tion  to  his  State  of  allotment:

 (b)  if  so,  whether  Government  are
 aware  that  a  move  is  now  on  in  the
 Corporation  to  prevent  a  nominee

 of  the  Government,  selected  through
 established  procedure  to  join  this
 post;  and

 (९)  the  steps  Government  propose
 to  take  to  strengthen  the  Marketing
 Division  and  Vigilance  Division  af
 this  Corporation  to  improve  the
 functioning  of  the  Corporation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD
 YADAV):  (a)  The  serviceg  of  Shri
 R.  Kirubhakaran,  IAS  (Tn:  7967)
 were  obtained  on  usual  deputation
 terms  for  the  post  of  Adviser  (Maré
 keting)  in  the  N.T.C.  Hig  tenure
 would  be  terminating  on  3ist  March,
 i978.  Shri  R,  Kiribhakaran  hag  pro-
 ceeded  on  leave  pending  his  repatrie- tion  to  his  State  Cadre,
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 (b)  and  (c)  No,  Sir.  The  following
 ateps  are  being  taken  to  strengthen
 the  Marketing  and  Vigilance  Divisions
 of  the  NTC:—

 (i)  Appointment  of  a  Director
 (Marketing).

 Gii)  Appointment  of  a  suitable
 police  Officer  to  head  the  Vigilance
 Division,

 ३2.00  hrs.
 MR.  SPEAKER:  Mr.  Jyotirmoy

 Bosu.  You  wanted  to  say  something.
 SHRI  JYOTIRMOY  BOSU  (Dia.

 mond  Harbour):  I  want  to  make  one
 submuision...

 (Interruptions)

 MR.  SPEAKER:  Nobody  else  has
 given  notice.  Only  Mr.  Jyotirmoy
 Bosu  has  given  notice...

 SHRI  JYOTIRMOY  BOSU:  I  have
 given  notice  of  a  privilege  motion...

 (Interruptions)  **

 MR.  SPEAKER:  Do  not  record  any
 one  else,

 SHRI  JYOTIRMOY  BOSU:  Ag  pro-
 vided  for  in  the  Constitution,  further
 to  the  notice  of  privilege  motion  I
 have  given...

 (Interruptions)  **

 MR,  SPEAKER;  You  have  not  given
 any  notice.  Do  not  record.  Only  Mr.
 Jyotirmoy  Bosu  will  be  recorded.

 SHRI  JYOTIRMOY  BOSU:  In
 continuation  of  the  notice  of  privilege
 motion  that  is  before  you  receiving
 consideration,  I  have,  as  required  in
 the  Constitution,  given  a  notice...

 MR,  SPEAKER:  Mr.  Bosu,  you  will
 not  raise  that  matter.  You  have  sup-
 plied  me  a  copy  of  the  judgment.

 SHRI  JYOTIRMOY  BOSU:  I  will
 only  read  out...

 MR.  SPEAKER:  No,  I  will  read  out
 at  the  appropriate  stage,  not  you.
 You  had  given  me  a  copy  of  the  judg-
 ment  late  last  night...

 SHRI  JYOTIRMOY  BOSU:  I  will
 only...

 MR,  SPEAKER:  That  will  be  after
 I  read  it.  I  am  going  into  the  matter.
 It  is  a  long  judgment.  I  wil  certain.
 Iy  go  into  the  matter.

 SHRI  JYOTIRMOY  BOSU:  Accord-
 ing  to  the  provision  of  article...

 MR.  SPEAKER:  All  that  will  be
 considered  later,

 SHRI  JYOTIRMOY  BOSU:  I  wilt
 quote

 MR,  SPEAKER:  If  necessary,  I  will
 seek  your  advice  at  the  appropriate
 stage.

 SHRI  JYOTIRMOY  BOSU:  I  wilt
 only.

 MR.  SPEAKER:  No.  no.  The  House
 is  not  seized  of  it  now.  The  House
 will  be  seized  of  it  only  when  I  give
 consent,

 SHRI  JYOTIRMOY  BOSU:  I  am
 trying  to  mention...

 MR.  SPEAKER:  No,  no.

 SHRI  JYOTIRMOY  BOSU:  You,  in
 your  wisdom,  have  indicated  that
 there  are  some  difficulties...

 MR.  SPEAKER:  I  will  look  into  the
 matter.  I  will  consult  you  at  the
 proper  stage.  Please  resume  your
 seat.

 Papers  to  be  laid.

 tt  wal  राम  बागड़ी  (मथरा)  :  बढ़ा
 इम्पोटेट  सवाल  हैं  ।

 MR,  SPEAKER:  That  is  why  I  am
 considering  it  Papers  ¢o  be  laid.

 **Not  recorded.  |
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 38.05  bra.
 PAPERS  LAID  ON  THE  TABLE

 REVIEW  ON  AND  ANNUAL  ReEPoRT  OF
 URANIUM  CORPORATION  OF  INDIA  LTD.

 JapuGuDA  (SINGHBHUM  BIHAR)  FOR
 ‘1977-78,

 THE  PRIME  MINISTER  (SHRI
 -MORARJI  DESAI):  I  beg  to  lay  on
 the  Table  a  copy  cach  of  the  follow-
 ing  papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (l)  of  sec-
 tion  6i9A  of  the  Companies  Act,
 (1956:

 qQ)  Review  by  the  Government
 on  the  working  of  the  Uranium  Cor-
 poration  of  India  Limited,  Jaduguda
 (Singhbhum,  Bihar)  for  the  year

 ‘1977-78,

 (2)  Annual  Report  of  the  Ura.
 nium  Corporation  of  India  Limited,
 Jaduguda  (Singhbhum,  Bihar)  for
 the  year  1977-78  along  with  the
 Audited  Accounts  ang  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon.  [Placed  in  Lib-
 rary.  See  No.  LT-4]75/79]

 Review  oN  8०  ANNUAL  REPORT  OF
 THE  BHARAT  Heavy  ELECTRICALg  LD.

 New  Deunt  ror  1977.78.

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  I
 beg  to  lay  on  the  Table  a  copy  each
 of  the  following  papers  (Hindi  and
 English  versions)  under  sub-section
 a)  of  section  69A  of  the  Companies

 Act,  956:—

 (i)  Annual  Report  of  the  Bharat
 Heavy  Electricals  Limited,  New
 Delhi,  for  the  year  ‘1977-78,  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.

 (2)  A  statement  regarding  Re.
 view  on  the  working  of  the  Bharat
 Heavy  Electricals  Limited,  New
 Delhi,  for  the  year  1977-78,  [Placed

 द: ल  Library.  See  No.  4176/79).
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 MR.  SPEAKER:  Dr.  Subramaniam
 Swamy.  I  will  not  hear  anybody  else,

 (Interruptions)  **

 MR.  SPEAKER:  I  am  looking  into
 the  matter.  It  is  a  very  controversial
 question.  ry

 SHRI  JYOTIRMOY  BOSU:  It  is
 not  controversial.  I  am  demend~
 ing..**

 MR,  SPEAKER:  Don’t  record.
 I  told  you,  Mr.  Bosu,  I  will  consult

 you,  I  will  discuss  it  with  you.
 SHRI  JYOTIRMOY  BOSU:  The

 Judges  says  that  the  Public  Under.
 takings  Committee...

 MR.  SPEAKER:  Please,  Mr.  Bosu.
 You  gave  me  a  copy  of  the  judgment
 late  last  night,  I  will  go  through  the
 judgment.  It  is  a  long  judgment—
 coupled  with  the  Supreme  Court
 Judgment..  (Interruptions)  I  have
 got  everyone  of  the  reports.  It  is  a
 longish  matter.  One  has  to  spend
 sometime  on  it.

 SHRI  JYOTIRMOY  BOSU:  I  will
 make  only  one  submission.  I  am  not
 going  into  the  merits...

 MR,  SPEAKER:  No,  please.  Nothing
 of  that  sort...  Nothing  more  about
 it.

 SHRI  JYOTIRMOY  BOSU:  **

 MR.  SPEAKER:  Don’t  record  it.

 SOME  HON.  MEMBERS;  **

 MR,  SPEAKER:  Don’t  record  any-
 thing,  Why  are  you  shouting?  It
 will  not  go  on  record.

 (Interruptions)  १९

 MR.  SPEAKER:  I  am  looking  into
 the  matter,  Mr.  Bosu...(interrup-
 tions)  No,  no  no.

 (Interruptions)
 MR,  SPEAKER:  Dr.  Subramaniam

 Swamy.
 —

 **Not  recorded.
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 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North-east):  Sir,  I  want  to

 draw  your  attention...

 (Interruptions)
 MR.  SPEAKER:  Don’t

 Nothing  is  recorded,
 (Interruptions)  **

 record,

 Dr,  Subramaniam  Swamy.
 DR.  SUBRAMANIAM  SWAMY:  Sir.

 I  want  to  draw  your  attention...
 (Interruptions)

 MR.  SPEAKER:  Mr  Jain,  nothing
 is  recorded.  We  do  not  have  the
 information.

 (Interruptions)  *  *

 MR,  SPEAKER:  पत्र  विचार  कर  ग्ह
 है।

 Dr.  Subramaniam  Swamy.
 DR.  SUBRAMASIAM  SWAMY:

 Sir,  I  want  to  draw  your  attention  to
 the  Papers  Laid  on  the  Table  under
 item  3(2).  A  statement  regarding
 Review  on  the  working  of  the  Bharat
 Heavy  Electricals  Limited,  New  Dethi.
 Sir,  during  last  year.

 MR,  SPEAKER:  We  have  no  dis-
 cussion  on  the  subject.  Then,  the
 Minister's  time  will  come.

 SHRI  JYOTIRMOY  BOSWU:  This  is
 under  examination  of  the  Public  Ac-
 counts  Committee.  He  does  not  know.
 And  so  there  should  be  no  debate.

 MR,  SPEAKER:  It  is  not  a  debate
 on  this,  Dr,  Subramaniam  Swamy.

 DR.  SURRAMANIAM  SWAMY:
 There  is  no  debate.  But  the  state-
 ment  regarding  the  review  should
 contain  the  analysis  done  by  the  BREL
 of  the  3  foreign  collaborations  en-
 tered  into  so  far,  and  specially  in  view
 of  the  widespread  criticism  of  the
 proposed  BHEL-Simen's  agreement;  if
 that  is  laid  on  the  Table,  our  Parlia-
 vTarnt  can  read  and  make  their  own
 asmesament,  That  is  what  I  want  to
 kuow
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 MR,  SPEAKER:  That  is  your  sug-
 gestion.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 want  to  make  one  submission.

 MR.  SPEAKER:  No,  no.  Don't
 record.

 (Interruptions)  **

 MR,  SPEAKER;  Shri  Vajpayee.

 TEXT  OF  THE  INTERVIEW  OF  MINISTER  OF
 ExrTerniL  AFFAIRS  TO  DOORDARSHAN,
 Rerorr  ot  COMMITTEE  TO  REVIEW
 FUNCTIONING  OF  EXTERNAL  PuBLicity
 AND  STATEMENT  REGARDING  ACTION

 TAKEN  BY  GOVERNMENT,
 THE  MINISTER  OF  EXTERNAL

 AFFAIRS  (SHRI  ATAL  BIHARI
 VAJPAYEE):  I  beg  to  lay  on  the
 Table:

 (})  A  copy  of  the  text  of  his  In.
 terview  in  Hindi  with  English
 Tran.latie:,  to  Doordarshan  New

 Delhi,  on  the  I6th  March,  1979,  in
 the  FACE  TO  FACE  PROGRAMME,
 [Placed  in  Library.  See  No.  LT.
 4177/7911,

 (2)  (i)  A  copy  of  the  Report
 (Hindi  ang  English  versions)  of  the
 Committee  to  Review  the  function-
 ing  of  External  Publicity  under  the
 Ministry  of  External  Affairs,

 Gi)  A  statement  (Hindi  and  Eng-
 lish  versions)  indicating  the  action
 being  taken  by  Government  on  the

 above  Report.  [Placeq  in  Library.
 See  No,  LT-478/].

 Notimcation  unpver  Essentran  Cum.
 Mooprrigs  Act,  1955,  REVIEW  ON  AND
 ANNvAL  Rerorr  or  Jessop  anp  ComMe
 PANY  Lrp.  CaLcurra  ror  1977-78  AND
 A  NOTIFICATION  UNDER  JNDUSTRIFES

 (DEVELOPMENT  AND  REGULATION)
 Acr,  95i.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI-
 MATI  ABHA  MAITTY):  I  beg  io  lay
 on  the  Table: —

 ६3)  A  copy  of  the  Salt  (Reserve
 Stock)  Amendment  Order,  7०9

 **Not  recorded
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 (Hindi  and  English  versions)  pub.
 lished  in  Notification  No,  5.0,  872
 in  Gazette  of  India  dated  the  0th
 March,  ‘1979,  under  sub-section  (6)
 of  section  3  of  the  Essential  Com
 modities  Act,  955  [Placed  in
 Library.  Sce  No  ULT-479/79].

 (2)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (l)  of  section
 6l9A  of  the  Companies  Act,  956:—

 (i)  Annual  Report  of  the  Jessop
 and  Company  Limited,  Calcutta
 for  the  year  1977.78  along  with
 the  Auditeq  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon,

 Gi)  A  statement  regarding  re-
 view  on  the  working  of  the  Jessop
 ud  Company  Limited,  Calcutta,
 for  the  year  977.78  [Placed  in
 Library,  See  No,  LT-  4180/79).

 (3)  A  copy  of  the  Commercial
 Vehicles  (Restriction  on  Re-sele)
 Order,  1979,  (Hindi  and  English  ver-
 sions)  published  in  Notification  No.
 S.O.  49(E)  in  Gazette  of  India
 dated  the  2ist  March,  979  issued
 under  section  8G  of  the  Industries
 (Development  and  Regulation)  Act,
 1951.  [Placed  in  Library.  See  No.
 LT.  48i/79].

 NOTIFICATION  UNDER  EssentTiAL  Com-
 Mopities  Act,  1955.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  (SHRI
 JAGDAMBI  PRASAD  YADAV)
 beg  to  lay  on  the  Table  a  copy  of  the
 Cotton  Textiles  Control  Amendment
 Order,  1979  (Hindi  and  English  ver.
 sions)  published  in  Notification  No
 8.0.  038(E)  in  Gazette  of  India  dated
 the  20th  February,  1979,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act  955  [Placed
 in  Library.  See  No,  LT-482/79].

 NOTIPIcATIONS  UNDER  CENTRAL  EXCISE
 AND  pALT  Act,  1944,  Income  Tax  Act,

 1961,  Customs  Act,  962  anp  CenTRran
 Encres  Rurzs,  944  ere,
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  I  beg  to  lay
 on  the  Table: —

 qd)  A  copy  of  the  Customs  and
 Central  Excise  Duties  Drawback
 (Amendment)  Rules,  1979  (Hindi
 and  English  versions)  published  in
 Notification  No.  G.S.R.  250(E)  in
 Gazette  of  India  dated  the  7th
 March,  1979,  under  section  38  uf  the
 Central  Excises  and  Salt  Act,  1944,
 {Placed  in  Library,  See  No.  LT.
 4183/79].

 (2)  A  copy  of  the  Incomc.tax
 (Second  Amendment)  Rules,  979
 (Hindi  and  English  versions)  tub-
 lished  in  Notification  No.  SO.
 46(E)  in  Gazette  of  India  dated  the
 20th  March,  979  under  section  296
 of  the  Income-tax  Act,  1981.
 [Placed  in  Library.  See  No,  LT.
 4184/79),

 (3)  A  copy  each  of  the  Notitica-
 tion  Nos.  G.S.R,  209(E)  and  2i0(E)
 (Hindi  ang  English  versions)  pub-
 lished  in  Gazette  of  India  dated  the
 8th  March,  979  together  with  an
 explanatory  memorandum  regard-
 ing  reduction  of  Import  duty  on
 specified  grug  intermediates,  under
 section  759  of  the  Customs  Act,
 1962.  [Placed  in  Library.  See  No.
 LT-485/79].

 (4)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English
 versions)  issued  under  the  Central
 Excise  Rules,  944:—

 (i)  G.S.R.  22]  (&)  published  in
 Gazette  of  India  dated  the  90
 March,  979  regarding  fixation  of
 basic  duty  for  carded  gilled  slivers
 equa]  to  the  duty  leviable  on  wool
 tops  and  exemption  for  parts  and
 accessories  of  motor  vehicles  used
 captively  in  the  manufacture  of
 motor  vehicles.

 (ii)  G.B.R.  222(E)  published  in
 Gazette  of  India  dated  the  i3th
 March,  979  regarding  setting-off
 of  duty  paid  on  unbranded  biris
 when  used  in  the  manufacture  of
 branded  birts.
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 Gii)  GSR,  228  (8)  published  in
 Gazette  of  India  dated  the  18th.
 March,  979  regarding  setting-off
 of  duty  paid  on  parts  and  acces-
 sories  of  motor  vehicles  when
 Used  in  the  manufacture  of  auto.
 mobile  engines  supplies  as  Origi-
 nal  Equipment  parts,

 (iv)  G.S.R,  224(E)  published  in
 Gazette  of  India  dated  the  3
 March,  4979  regarding  setting  off
 of  duty  paid  on  parts  and  acces-
 sories  of  motor  vehicles  when
 used  in  the  manufacture  of  motor
 vehicles.

 (v)  GSR  225(E)  published  in
 Gazette  of  India  dated  the  3th
 March,  ‘1979,  regarding  setting  off
 of  duty  paid  on  parts  und  acces.
 sories  of  motor  vehiclo,  when
 used  in  the  manufacture  of  any
 other  such  parts  and  accessories.

 (vi)  G.S.R,  226(E)  published  in
 Gazette  of  India  dated  the  78090
 March,  979  regarding  extension
 of  provision  of  rule  56A  of  the
 Central  Excise  Rules,  944  to  parts
 and  accessories  of  motor  vehicles
 and  tractors  including  trailers,

 (vii)  G.S.R.  227(E)  published  in
 Gazette  of  India  dated  the  13th
 March,  १979  regarding  exemption
 to  small  manufacturers  of  locks
 and  keys  and  toothbrushes  from
 the  operation  of  rule  774  (licens-
 ing)  of  the  Central  Excise  Rules,

 * 19446  during  the  month  of  March,
 1979,

 (viii)  G.S.R.  228(E)  published
 in  Gazette  of  India  dated  the  ]3th
 March,  1979,  regarding  exemption
 to  woollen  rags  which  attract
 classification  under  Item  68  of  the
 Central  Excise  Tariff  from  the
 levy  of  additional  (Countervail-
 ing)  duty  of  customs.

 (6)  A  copy  of  Explanatory  Memo-
 Yandum  (Hindi  and  English  ver-
 sions)  to  the  Notifications  mentioned
 ut  item  (4)  above.
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 {Placed  in  Library.  See  No.  LT.
 4186/79).

 42.4)  brs.

 MESSAGES  FROw  LASYA  SADHA

 SECRETARY:  Sir,  3  have  to  report
 the  following  messages  reccived  from
 the  Secretary-Generel  of  Rajya
 Sabha:—~

 G)  ‘In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  86
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha  ]  am  directed  to  return  here.
 with  the  Appropriation  (Vote.  on
 Account,  Bil,  1979,  which  was
 passed  by  the  Luk  Sabha  at  its  sit-
 ting  held  on  the  l9th  March,  1979,
 and  transmitted  to  the  Rajya  Sabha
 for  its  .ecommen  dations  and  to  state
 that  this  House  has  no  recommen-
 dations  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bill.”

 (a1)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  86
 of  the  Rules  of  Procedure  and  Con.
 duct  of  Business  in  Rajya  Sabha,  I
 am  directed  to  return  herewith
 the  Appropriation  Bill,  1979,  which
 was  passed  by  the  Lok  Sabha  _  at
 its  sitting  held  on  the  20th  March,
 is79,  and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations  and
 to  state  that  this  House  has  no  re-
 commendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill,”

 (iii)  “In  accordunce  with  the
 Provisions  of  sub-rule  (6)  of  rule  86
 of  the  Rules  of  Procedure  and  Con-
 duet  of  Businéss  in  the  Rajya
 Sabha  I  am  directed  to  return  here-
 with  the  Appropriation  (No.  2)
 Bill,  1979,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  26th  March,  1979,  and  transmit-
 ted  to  the  Rajya  Sabha  for  its  re-
 commendations  and  to  state  that
 this  House  has  no  recommendations
 to  make  to  the  Lok  Sabha  in  regard
 to  the  said  Bill”
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 (iv)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 386  of  the  Rules  of  Procedure  and
 Conduct  og  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Punjab  Excise  (Delhi
 Amendment)  Bill,  1979,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  2ist  March,  1979,
 and  transmitted  to  the  Rajya  Sabha
 for  its  recommendations  and  to
 state  that  this  House  has  no  recom-
 mendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.

 (v)  “In  accordance  with  the  pro-
 visions  of  rule  27  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  27th  March,  ‘1979,  agreed  with-
 out  any  amendmen:  to  the  Sugar
 Undertakings  (Taking  Over  of
 Management)  Amendment  Rill,
 1979,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on
 the  20th  March,”  3979.7

 (v)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  i66
 of  the  Rules  og  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Ap>vroptiation  (Rail-
 ways)  Bill,  1979,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting

 held  on  the  20th  March,  ‘1979;  and
 transmitted  to  the  Rajya  Sabha  for
 its  reommendations  and  _  to  state
 that  this  House  has  no  recommen-
 dations  to  make  to  the  Lok  Sabha
 in  regard  to  the  said  Bill.”

 (vii)  “In  accordance  with  the
 provisions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (Rail-
 ways)  No.  2  Bill,  i979,  which  was
 passed  by  the  Lok  Sabha  at  its
 sitting  held  on  the  20th  March,  1979,
 aud  transmitted  to  the  Rajya
 Sabha  for  its  recommendations
 and  to  state  to  that  this  Hoyse  has

 no  recommendations  to  make  to

 the  Lok  Sabha  in  regard  to  the  said
 Bill

 4

 32.5  brs.

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS  TWENTY-SEVENTH  RE-

 PORT

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Sir,  I  beg  to  present
 the  Twenty-seventh  Report  of  the
 Committee  on  Public  Undertakings  on
 Action  Taken  by  Government  on  the
 recommendations  contained
 Enghty-eigth
 mittee  (fifth  Lok  Sabha)  on  Hindus-
 tan  Zine  Ltd.

 in  the
 Report  of  the  Com-

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 THIRTIFT  REPORT

 aft  राम  विलास  पासवान  (हार्ज  पर)  ६

 सहोदय,  में  गेर-सरकारी  सदस्यों  के  विधेमकों
 तथा  संकस्पों  सम्बन्धी  समिति  का  30-वां
 प्रतिवेदन  प्रस्तुत  करता  हूं  ।

 ee

 2.46  hrs.
 MATTERS  UNDER  RULE  377

 5
 (0  Revortry  Stxike  sy  Dock  Lasour

 Boarp  aND  OTUDR  LABOUR  UNITS  OF
 CALCUTTA  AND  Hatnia  Ports

 SHRI  DHIRENDRANATH  BASU
 (Kanwa);  Sir,  with  your  petmission,
 under  Rule  377  I  want  to  raise  a
 matter  og  urgent  public  importance.

 As  a  result  of  continued  strike  of
 Dock  Labour  Board  and  other  Labour
 Unions  at  Calcutta  and  Haldia  Ports,
 over  sixty  shing  carrying  cooking
 coal,  cement,  fertilizers  and  ther
 articles  could  not  be  unlopied,  dur-
 ing  the  last  three  weeks,  Seipe  of
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 Port  in  Bangladesh  resulting  in  sei-
 wure  of  goods  worth  about  a  crore
 wt  the  Bangladesh  Dock  Yard.  if
 the  Government  of  India  and  the
 West  Bengal  do  not  make  any  ac-
 weptable  arrangement  between  differ-
 ent  Unions  of  Dock  Labour  Board
 and  Haldia  Port,  it  appears  other
 foreign  ships  carrying  goods  worth
 crores  of  rupees  will  return  back
 unloaded  to  their  own  countries.  They
 have  already  served  notices  that  they
 eannot  wait  for  more  than  2  weeks
 further.  If  these  ships  return  that
 will  mean  a  heavy  loss  of  goods  in  ad-
 dition  to  a  considerable  amount  of
 freight  and  demurrage  charges.  More-
 over,  imported  machinery,  equipments
 and  other  raw  materials  required  for
 expansion  of  small  and  medium  in~
 dustries  and  manufacture  of  electro-
 mic  and  other  stecl  materials  will
 return  undelivered  resulting  in  loss
 of  industries  in  Eastern  Region.  Most
 of  the  industries  of  Fastern  Region
 who  have  placed  orders  for  equip-
 ments  to  foreign  coimtries  are  now
 tmder  serious  situation  for  want  of
 imported  chemicals  and  modern
 machineries.  Capacity  utilisation  of
 small  and  medium  industries  have
 considerably  been  reduced.  Machi-
 mery  for  power  plants  are  also  lying
 Ioaded  in  the  ships.  Delay  in  de-
 Hwvery  of  those  machineries  will
 mean  further  power  shortage  as  8
 result  of  which  economic  condilion
 will  be  in  dolidrum.  Now  the  Cal-
 eutta  and  Haldia  Ports  have  been
 practically  paralysed,  jute  goods
 worth  over  50  crores,  engineering
 goods  worth  over  25  crores  and  tea
 werth  over  0  crores  and  other  items
 worth  of  about  Rs.  25  crores  are  also
 Iging  in  dockyard.  I.  therefore,  draw
 the  attention  of  the  Govern-
 ‘went  to  take  immediate  ac-
 tion  in  the  matter  so  that  hundreds
 ef  crores  of  rupees  may  not  be  fur-
 ther  wasted.  The  Chairman  of  Cal-

 gutta  Port  Trust  Shri  8.  R.  Das  and
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 the  Deputy  Chairinan  have  come "to Dethi  with  the  request  to  Government
 for  decharing  emérgency  in  the  Port
 areas  and  such  proposal  will  further
 aggravate  the  situstion.  It  will  be
 advisable  if  the  Union  Ministers  of
 Shipping  and  the  Minister  for  Labour
 to  visit  the  Ports  and  make  on  the
 spot  study  and  settle  the  disputes
 with  the  Labourer  Organisations
 without  further  delay.

 PROF.  SAMAR  GUHA  (Contai):
 I  wish  to  raise  an  important  matter.
 4  do  not  know  why  your  eyes  do  not
 turn  towards  the  eastern  side  of  our
 country.  On  this  matter  we  have
 given  you  notict....

 MR.  SPEAKER:  No,  no.:  Prof.
 Samar  Guha,  and  now.

 PROF.  SAMAR  GUHA:  How  is  it
 that  this  is  not  coming  up?  We  have
 given  notice  of  Calling  Attention.

 MR.  SPEAKER:  I  will  consider  it.

 PROF.  SAMAR  GUHA:  For  the
 last  3  weeks  or  one  month  Calcutta
 Railway  system  is  paralysed  (Inter-
 ruptions)

 MR.  SPEAKER;  Not  now.

 PROF.  SAMAR  GUHA:  If  these
 things  are  happening  (Interrup-
 trons)  **

 MR.  SPEAKER:  I  have  called  Dr.
 Subramaniam  Swamy.  Do  not  re-
 cord  anything  else.

 (Interruptions)**

 (i  RefoRTED  pISAPPEARANCE  OF  THE
 shIp  M.  द  ARABA

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  I  wish  to

 bring  to  the  kind  notice  of  the  mem-
 bers  of  this  august  House  that  the
 ship  MV  ARABA  is  reported  to  be
 missing  for  the  last  six  months  along
 with  its  master  Capt.  S.  P.  Kapar-
 wan  and  fourteen  other  Indian  crews

 **Not  recorded,
 80  LS--0
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 Dr.  Subramaniam  Swamy]
 and  one  persons  from  Sri  Lanka.  One
 og  the  Indian  crews  is  the  only  son
 of  Shri  B.  L.  Sharma,  Secretary~
 General  og  the  National  Government
 Employees’  Confederation  (State  and
 Central),  Shr:  Praveen  Sharma,  Chief
 Officer  of  the  missing  ship

 It  is  understood  that  the  ship  sailed
 from  Dubai  on  27th  Aurust,  978  for
 Bombay  rma  Karachi  loaded  ‘with
 Iron  scrap.  It  was  expected  to
 reach  Karachi  on  4/5  September,  ‘1978,
 but  it  did  not.  It  appears  to  nave
 disappeared  from  the  sea  between  the
 coastal  Waters  of  Dubai  and  Karachi.
 According  to  the  Agents  of  the  ship,
 it  might  have  drifted  towards  Iranian
 coast  due  to  engine  breakdown  and
 detained  there  by  the  Iramian  Gov-
 ernment  probably  due  to  the  current
 internal  disturbances  going  on  in  the
 country.

 I  have  come  to  know  that  Shri
 Chand  Ram,  Hon.  Minister  og  Shipp-
 ing  and  Transport,  in  his  D.O.  letter
 No,  5444/MST/78  dated  (23-12-78,  has
 intimated  to  Shri  H.  N.  Bhahuguna,
 Hon  Minister  of  Petroleum  and  Che-
 micals,  that  this  ship  along  with  the
 Master  of  the  Ship,  Capt.  Kaparwan,
 Was  arrested  in  one  of  the  Iranian
 ports  for  suspected  smuggling  and  all
 the  crew  members  are  reported  to  be
 safe  and  sound.

 Another  unconfirmed  information
 received  by  Shri  8.  L.  Sharma,
 father  of  Shri  Praveen  Sharma,
 the  Chief  Officer  of  the  ship
 is  that  it  has  been  detained  at
 Bunder  Kanarak  (Lat.  25°  2200  Long.
 60°  28’E.)  near  Chah  Bahar.
 There  is  also  a  rumour  that  the  Ship
 has  sunk  in  Gulf  Waters  but  the  crew
 members  are  safe.  The  address  of
 the  agents  of  the  ship  is  as  under:

 Captain  Harpal  Singh  Sahi.
 Mijs.  Iliyas  Shipping  Ltd.,
 Khorshed  Buildings,
 Sir  Pherozeshah  Mchia  Road,
 Bombey~-400  00l.

 The  owner  of  the  ship  is  Capt.
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 Satmam  Singh  brether  of  Capt,  Hare
 pal  Singh  Sahi,  of  M/s.  yas  Shing
 ing  Limited,  Bombay.

 The  mystery  of  the  sudden  disap-
 pearance  of  this  ship  is  a  surprise  to
 the  entire  Shipping  world.  It  is
 now  over  six  months  that  the  fami-
 lies  of  fifteen  Indian  and  one  person
 from  Sri  Lanka  have  been  worried

 and  spending  slvepless  nights  in  anxle-
 ty.  The  lives  of  5  Indian  nationals  are
 involved.  In  addition  to  this,  the
 mental  agony  of  near  and  dear  rela-
 tives  of  the  crew  members  cannot  be
 imagined  by  others  In  order  to
 mitigate  the  distress  of  so  many
 Indian  nationals,  I  appcal  to  the
 Government  to  find  out  the  actual
 tacts  about  this  ship  and  communi-
 cate  these  to  the  concerned  persons,
 as  early  as  possible

 MR.  SPEAKER:  No  addition,  only
 the  approved  text.

 (iit)  REPORTEp  CRIMINAL  ASSAULT  ON
 NURSES  IN  8880  Town.  (UP).

 SHRI  Vv.  M.  SUDHEERAN
 (Alleppey):  Mr.  Speaker,  Sir,
 I  would  like  to  invite  the  attention
 of  the  House  to  the  reported  rape  and
 assault  on  five  Malayali  nurses  in
 Basti  town  of  U.P.  on  25th  February,
 1978.  This  tragic  incident  is  a
 phocking  news  to  the  society  and
 an  eye-opener  to  the  deplorable
 situation  prevailing  in  that  area  near
 Indo-Nepal  border.  On  25th  Febru-
 ary,  ‘1979,  at  0.5  p.m.  five  persons
 belonging  to  a  smuggling  gang  en~-
 tered  the  nurses  hostel  in  Basti  and
 wanted  to  know  the  whereabouts  of
 two  nurses  who  are  alleged  to  have
 connections  with  their  rival  smugg
 ing  gangs.  When  the  nurses  told  the
 gangsters  that  they  did  not  know
 the  whereabouts  of  the  the  seid
 nurses,  the  gangsters  started  theaten-
 ing  and  within  a  few  minutes,  five
 nurses  were  raped.  The  watchman
 of  the  hostel  remained  et  a  distance
 helplessly  because  he  was  threatened
 by  pointing  pistols  Thoush,
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 watchman  filed  a  complaint  about
 this  incident,  the  local  police  did  not
 even  register  a  case.  It  ३385  alleged
 that  the  District  police  officials  and
 the  hospital  authorities  tried  their
 best  to  suppress  and  hush  up  the
 whole  affair  and  it  is  widely  reported
 in  the  press  that  the  pohee  and  the
 gangsters  were  in  col'usion  in  this
 case.  This  was  zrepu.ted

 MR,  SPEAKER.  Phkace  confine  to
 the  upproved  texi  Only  the  ap-
 proved  text  would  go  on  record
 ४

 SHRI  JYOTIRMOY  BOSU:  What
 has  happened  to  my  request  for  mak-
 ing  a  statement  under  Rule  अपर

 MR  SPEAKER;  It  has  not  been
 selected  You  are  in  a  very  aggre-
 sive  mood  today.

 SHRI  V.  M.  SUDHEERAN;:  Even
 the  district  medical  authorities  helped
 in  covering  up  the  matter.  The  two
 senior  docturs  in  Basti  hospital,  who
 are  notorious  for  their  immorality
 do  not  want  any  inquiry  as  it  will
 only  lead  to  their  exposure.

 When  the  first  news  report  ap-
 peared  on  27th  February  in  a  Hindi
 daily  Dainik  Jagran,  the  district  in-
 formation  officer  iotally  denied  it.
 The  D.I.G.  of  Police,  Gorakhpur
 Division  also  contradicted  the  stories
 appearing  in  the  Dainik  Jagran.  The
 Nurses’  Association  in  its  meeting  de-
 cided  to  go  on  strike  till  the  issue  is
 properly  looked  into.  As  a  result
 of  immense  pressure,  the  State  Gov-
 ernment  ordered  an  enquiry  by  which
 the  District  administration  and  police
 officials  were  exposed.

 Rt  is  established  beyond  any  doubt
 that  the  rivalry  between  the  two
 smuggier  gangs  led  to  the  rape  tho-
 ugh  the  victims  were  not  the  ones
 originally  intended  to.  Many  members
 of  the  snuggling  gangs  used  to  visit
 the  nurses  hostel  regularly  to  see
 the  two  nurses  who  are  friendly  to

 Even  the  hospital  authorities
 allowed  the  smugglers  to  visit  the  hos-
 tel  to  meet  these  two  nurses.  The
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 Chief  Maron  of  the  Hostel,  who  was
 supposed  to  stay  in  the  hostel,  was
 staying.

 The  reports  evidently  convinced  us
 that  the  smugglers  were  patronized
 by  the  Pulice  and  other  district  offi-
 cials  Many  smuggiters  are  operating
 in  Bast:  and  its  neighbouring  district
 Gorakhpur  Al)  thee  gangs  smug-
 gle  goods  from  Nepal  through  the
 border  The  Central  Government  has
 totally  failed  to  check  the  smuggling
 an  this  area.

 The  incident  which  occurred  in
 Basti  is  a  matter  of  deep  concern  to
 the  whole  nation,  particularly  the
 peopie  of  Kerala  from  where  a  large
 number  of  nurses  hail.  Many  stories
 have  appeared  in  various;  newspapers
 and  the  issue  was  raised  in  U.P.  As-
 sembly  also  But  even  now,  no  pro-
 per  action  has  been  taken  to  provide
 adequate  protection  to  the  nurses  and
 to  check  the  Smuggling.

 In  view  of  the  deplorable  situation
 prevalling  in  Basti,  I  would  urge  upon
 the  Government  to  take  immediate
 steps  as  follows:

 (l)  Order  a  CBI  enquiry  imme-
 diately  into  the  whole  incident
 taken  place  on  (25-2-1979  and  after.

 (2)  Punish  the  guilty  medical
 and  Police  officers.

 (3)  To  provide  adequate  protec-
 tion  to  the  nurses  in  Basti.

 (4)  To  launch  an  intensive  anti-
 smuggling  drive  on  the  Indo-Nepal
 border  to  suppress  the  smugglers.
 SHRI  JYOTIRMOY  BOSU:  Please

 hear  me  for  half-a-minute,  Sir.
 MR.  SPEAKER:  I  cannot.  I  must

 listen  to  others  also,  if  I  do  it.
 SHRI  JYOTIRMOY  BOSU:  I  am  a

 Member  of  the  House.
 MR.  SPEAKER:  Undoubtedly  you

 are.
 SHRI  JYOTIRMOY  BOSU:  What

 happened  to  my  matter  under  377?
 MR.  SPEAKER:  It  is  safely  there.

 It  is  being  looked  into.  ?
 enema  r
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 DEMANDS  FOR  GRANTS—979-80—
 contd.

 Mouustry  or  Darencr—contd.
 MR.  SPEAKER:  We  will  now  take

 up  further  discussion  on  the  Demands
 for  Grants  under  the  control  of  the
 Ministry  of  Defence.  The  Deputy
 Prime  Minister.

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  Sir,  a
 Jarge  number  of  hon.  Members  took
 part  in  the  Defence  budget  debate.  It
 is  quite  natural  that  on  the  Defence
 budget,  the  Members  should  survey
 the  security  environment  of  the
 country;  and  all  these  surveys  includé
 the  developments  in  various  parts  of
 the  world;  and  especially  those  nearer
 home  had  to  be  taken  into  considera-
 tion.  I  am  glad  that  many  Members
 have  drawn  attention  to  those  deve-
 lopments.  I  will  not  devote  much
 time  to  them;  but  the  fact  remains
 that  during  the  past  year,  since  the
 last  budget  was  presented,  there  have
 been  several  important  developments
 in  the  world.  On  the  one  side,  efforts
 have  been  made  for  arms  restrictions;
 and  even  disarmament  has  been
 pleaded.  At  one  stage,  it  appeared that  they  will  bear  fruit  But  the
 subsequent  developments  have  belied
 that  hope;  and  there  have  been  deve-
 lopments  which  cause  concern  to  all
 peace-loving  people.

 In  recent  time,  there  have  been
 developments  which  may  lead  to
 wider  repercussions.  The  recent  deve-
 Ippment  in  Viet  Nam  is  one  which
 has  been  deplored  by  all  thinking
 nations  of  the  world.  Nation  after
 mation  has  demanded  the  withdrawal
 of  the  Chinese  forces  from  Viet  Nam.
 Qaly  recently,  some  developments
 teok  place  in  Afghanistan  and  mn
 Igan;  and  these  developments  have  a
 werg  intimate  bearing  on  the  security
 aspect  of  our  country.

 Members  have  referred  to  the  arms
 बाज  to  some  of:the  countries  in
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 our  neighbourhood—-China  and  Pakisr
 tan.  Government  of  India  ix  nat  wae
 mindful  of  these  developaaen'  Ia
 our  Defence  preparedness,  all  theae
 developments  have  to  be  taken  inte
 consideration.  It  is  correct  that  in
 case  of  an  emergency  it  is  not  only
 the  Defence  forces  which  fight  for
 the  country.  The.whole  nation  is  in-
 volved  in  it.  And  our  past  experi-
 ence  has  shown—and  that  was  an
 encouraging  feature—that  the  entire
 nation  has  stood  behind  the  Armed
 Forces  in  their  effort  to  protect  the
 honour  of  the  country.  But  all  the
 same,  we  have  to  keep  the  defence
 forces  in  a  position  in  which  they
 will  be  able  to  face  any  eventuality.
 And  for  that  purpose  we  have  to  in-
 troduce  in  the  Armed  Forces  the  most
 modern  weapens,  equipment  and  other
 accessories  Our  country  is  a  deve-
 loping  country  The  standard  of  liv-
 ing  of  people  in  this  country  is  per-
 haps  the  lowest  in  the  world  We
 have  to  devote  greater  attention  to
 development.  But  I  do  not  regard
 entire  expenditure  on  defence  as
 non-developmental  expenditure.  A
 very  large  proportion  of  the  defence
 expenditure  is  intimately  related  to
 development  and  a  large  proportion
 ig  indirectly  related  to  development.
 I  need  not  elaborate  on  this.  Effec-
 tive  defence  depends  upon  the  indus-
 trial  base  of  the  country,  not  the
 defence  industries  alone  but  industry
 in  general.  Many  of  the  require-
 ments  of  defence  industries  generate
 development  in  the  general  industrial
 sector,  of  things  which  are  required
 by  the  defence  industry.

 Our  main  effort  at  present  is  not
 to  increase  manpower  of  the  defence
 forces  but  certainly  increase  the  effi-
 ciency  and  firepower  of  the  defence
 forces.  With  this  objective,  in  view.
 we  have  embarked  upon  large  scale
 modernisation  of  the  defence  forces.
 Seme  of  our  weapons  and  other
 equipment  and  accesorries  are  ageing
 and  when  we  have  to  replace  thoye
 ageing  weapons  and  equipment,  cer-
 tainly  no  prudent  person  will  thinirt
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 of  replacing  tham  by  the  same  model.
 When  you  have  to  change  your  car,
 if  you  have  got  a  2955  model  car,  in
 3979  you  will  not  change  and  replace
 it  by  4985  model  but  you  will  perhaps
 think  of  replacing  it  by  3980  model.

 MR.  SPEAKER:  We  do  not  like  to
 jhave  a  car  at  all.

 SHRI  JAGJIVAN  RAM:  You  have
 aircraft,  Sir.

 That  is  our  approach  in  modernis-
 ing  the  army.  We  have  introduced
 greater  mobility  and  greater  five
 power  and  a  reliable  communication
 system.  We  are  doing  that.

 Some  friends  mentioned  about
 Vijayanta  tank.  That  is  one  of  our
 good  tanks.  I  have  been  assured  by
 those  who  have  to  use  it  that  Viyay-
 antag  are  very  useful  tanks  and  can
 take  care  of  the  task  that  is  to  be
 entrusted  to  them  quite  successfully.
 We  are  also  thinking  of  introducing
 other  modern  battle  tanks  in  the  arm-
 ed  forces,  My  approach  in  recent  times
 has  been  that  whatever  we  import
 from  other  countries  if  that  item  is
 required  in  large  numbers  in  this
 country,  we  not  only  import  those
 items  but  import  the  technology  as
 well.  That  has  been  the  approach
 and  that  approach  will  continue  in
 respect  of  tanks,  aircraft  and  other
 things  that  we  require  for  the  armed
 forces.

 I  have  mentioned  about  the  arms
 supply  in  our  neighbourhood.  I  do
 not  compare  the  holdings  of  other
 countries  with  our  own  holdings.
 Some  friends  have  quoted  figures  as
 to  the  number  of  aircrafts,  tanks  and
 @ivisions  which  other  countries  have
 ‘bem  holding  and  which  we  hold.  I
 Would  not  like  to  corroborate  or  con-
 tradict  those  figures.  But  the  defence
 of  the  country  does  not  depend  en-
 tirely  on  the  holdngs  of  a  nation.
 TY  depénds  also  upon  the  quality  Men
 that  the  nation  has  got.  More  than
 Machine,  tha  behind  the  mae
 chine  is  importent.  It  has  been
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 demonstrated  on  more  than  one  otca-
 sion  that  even  the  most  modern  nm-
 chine  in  inept  hands  is  unsuccessful,
 while  and  even  not  so  modern  wea-
 pons  in  very  skillful  and  patriotic
 hands  art  more  devastating  than
 others.  That  aspect  has  also  td  be
 taken  into  consideraiton.

 We  have  a  long  frontier.  On  the
 north,  we  have  the  Himalayas.  At
 one  time  it  was  regarded  that  the
 Himalayas  are  impassable.  With  the
 development  of  science  and  techno-~
 logy  that  position  does  not  hold  good.
 So,  we  have  to  take  care  of  the  Hima-
 layas  also  The  House  is  aware  that
 after  the  Chinese  aggression,  we  have
 raised  Mountain  divisions  and  we
 have  trained  our  forces  in  mountain
 warfare  and  in  guerilla  warfare  at
 high  altitudes,  on  snow-bound  Hima-
 layas,  on  the  peaks  We  have  deve-
 loped  the  expertise  and  we  can  trans-
 port  all  ther  requirements  on  the
 high  altitudes  including  tanks.

 We  have  a  long  land  frontier  and
 I  need  not  remind  the  House  of  the
 situation  that  exists  on  our  western
 and  northern  frontiers.  We  have  to
 take  care  of  that.  We  have  a  large
 area  as  deserts.  We  have  developed
 the  necessary  expertise  for  quick
 transportation  in  the  desert  area  ailsv.
 It  has  been  achieved  by  our  research
 and  development.

 We  have  a  long  coastline.  The  In-
 dien  Qcean  has  become  very  strate-
 gic.  Thinking  nations  of  the  worid
 have  pleaded  on  more  than  orfe  oc-
 casion  that  the  Indian  Ocean  should
 be  left  as  a  zone  of  peace.  All  the
 littoral  countries  generally  have  sup-
 ported  this.  They  have  been  demand-
 ing  this  thing.  All  the  same,  we  can-
 not  ignore  the  fact  that  some  of  the
 big  powers  of  the  world  are  present
 on  the  Indian  Ocean  and  are  present
 in  strength.

 Many  members  have  pointed  ott
 the  smiall  allocation  to  the  develop-
 ment  of  the  Navy.  It  is  true  fhat
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 during  the  past  years,  a3  much  at-
 tention  was  not  paid  to  the  Indian
 Navy  as  it  was  paid  to  other  arms  of

 .the  defence  forces.  But  in  recent
 years,  we  have  started  paying  atten-
 tion  to  the  Indian  Navy  also.  As  a
 matter  of  fact,  in  the  past  years,  it
 was  not  perhaps  appreciated  that  the
 Indian  Navy  also  has  a  role  to  play.
 It  was  during  the  97l  confrontation
 that  the  country  came  to  know  that
 there  was  an  Indian  Navy  and  that
 the  Indian  Navy  was  an_  effective
 Navy.  Since  then,  naturally  officers
 and  men  of  the  Indian  Navy  -  also
 have  realised  their  importance.  They
 have  come  to  know  that  they  have  a
 role,  and  an  important  role,  to  play.
 Therefore,  we  are  modernising  the
 Indian  Navy  also.  Contrary  to  the
 other  arms  of  the  defence  forces,  in
 equipment  of  the  navy,  it  takes  a
 long  time.  When  a  warship  or  fri-
 gate  has  to  be  built,  it  takes  long
 years.  But  we  have  developed  the
 expertise  and  the  House  will  be  happy
 to  learn  that  we  have  manufactured
 some  of  the  warships  in  our  own
 country’s  yards.  Of  course,  the  num-
 ber  of  our  submarines  is  small.  But

 at  present  we  are  negotiating  the  pos-
 sibilities  of  acquiring  submarines  and

 also  manufacturing  them  in  this

 country.

 We  have  an  aircraft  carrier  that
 played  a  role  in  the  last  confronta-
 tion.  That  has  become  old  and  aged.
 We  are  trying  to  rejuvenate  it;  the
 process  has  started  for  re-condition-
 ing  the  Vikrant,

 SHRI  JYOTIRMOY  BOSU:  It
 means  more  money  for  the  military
 hardware  merchants  in  the  West.

 SHRI  JAGJIVAN  RAM:  As  _  the
 House  is  aware,  we  are  acquiring
 Sea  Harriers  for  the  Vikrant.

 Some  Members  asked  why  secrecy
 is  being  maintained  about  many
 things  of  our  Weapons  etc.  well,  the
 reasons  are  obvious.  But,  so  far  as
 Membera  of  Parliament  are  concern-
 ed,  I  amu  extending  a  standing  invita-
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 tion  to  all  the  members  that  if  they
 decide  in  batches  to  visit  some  of  our
 undertakings,  we  will  be  happy  to
 have  them  and  show  them  all  our
 ships,  aircrafts,  submarines,  tanks,
 missiles,  whatever  they  would  like  to
 see.  But,  certainly,  the  House  जा
 not  like  me  to  disclose  all  that  I
 have...

 SOME  HON,  MEMBERS:  No.

 SHRI  JAGJIVAN  RAM:  So,  I  am
 happy  this  House  also  realises  the
 importance  of  secrecy,  which  has
 been  criticised  by  some

 The  Air  Force  plays  a  very  im-
 portant  role  in  modern  warfare,  in-
 dependently  as  also  in  support  of
 the  other  arms  of  the  defence  forces.
 We  have  to  modernise  the  Air  Force
 also.  We  have  started  upon  _  that.
 During  the  last  confrontation,  our
 Air  Force  established  a  reputation
 for  itself.  As  the  House  is  aware,  we
 are  acquiring  Jaguar  in  order  to  re-
 place  the  aging  Canberra,

 I  am  sorry  that  Jaguar  is  still
 haunting  some  people.  Jaguar  was
 discussed  on  more  than  one  occasion
 in  this  House.  Shri  Raj  Narain  has
 gone  into  it  in  detail,

 AN  HON.  MEMBER:  It  is  a  night-
 mare,

 SHRI  JAGJIVAN  FAM:  I  am
 happy  he  has  become  an  expert,  so
 far  as  aircrafts  are  concerned.  I  do
 not  claim  that  expertise,  On  tech-
 nical  matters  I  have  to-be  guided  by
 my  advisers.  In  all  such  matters,
 the  Houte  would  agree,  I  should  not
 be  guided  by  anybody  else  except
 by  those  who  have  to  use  that
 machine,  In  the  matter  of  Jaguars
 also,  I  have  been  guided  by  the
 highest  authorities  in  the  Indian  Air
 Force.

 SHRI  JYOTIRMOY  BOSU:  But
 basically  there  is  no  need  to  buy  it,
 because  Pakistan  hag  shifted  its  air-
 crafts  to  the  interior,
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 fitRI  SHYAMNANDAN  MISHRA
 “{Begusarai):  Does  the  hon.  Minister
 “gay  that  there  is  no  need  for  a  Par-
 Mamentary  scrutiny?  If  the  hon.
 Minister  takes  that  view,  the  House
 will  not  go  by  that.  The  House  has
 also  got  some  competence,  must  be
 credited  with  some  knowledge  and
 information  on  that.  <A_  statement
 that  the  hon.  Minister  will  go  by  the
 weight  of  the  opinion  of  exports...

 SHRI  JAGJIVAN  RAM:  I  have  not
 said  even  by  implication  that  Parlia-
 ment  should  not  go  into  that.  I
 would  b.  the  last  person  to  deny
 Parliament  that  authority  t)  examine
 everything  But  certainly  I  will  place
 before  it  what  I  feel  is  necessary;  1
 hope  the  House  will  not  deny  me
 that  freedom.  Parliament  is  compe-
 tent  to  go  into  that.  I  have  to  give
 the  onswer  to  that,  but  ceitainly  I
 will  be  guided  by  the  adv.ce  of  those
 who  have  to  use  the  machine  in  that
 matter  It  docs  nut  rean  that  Par-
 Hament  is  not  free  to  go  inte  that
 question  I  hive  n+  meant  thit  und
 if  Shyambabu  hay  taken  me  lke  that,
 Tam  sorry  he  hos  misunderstood  me

 SHRI  SHYAMNANDAN  MISHRA’
 his  is  the  answer  that  has  always
 been  given  with  revard  to  this.

 SHRI  JAGIJTVAN  RAM:  Of  course,
 that  is  the  only  answer.

 «  SHRI  SHYAMNANDAN  MISHRA:
 iA  committee  had  gone  into  the  parti-
 cular  matter,  therefore,  at  should  be
 Spented  as  closed.  That  closes  the
 weope  for  Parliament  to  discuss  that
 taaniter,

 *  @8RI  JAGITVAN  RAM:  It  does
 Hot  close,  it  has  not  closed.  Some
 Members  are  sy  fond  of  Jaguars,  they

 have  gone  on  continuing  to  raise
 &het  question  in  every  session  of  the

 ‘Hiduse.  Hoy  can  I  prevent  them  dy
 eee  I  om  saying?

 whether  the  Jaguar  is
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 require  at  all,  What  aircraft  are  re-
 quired  again  has  to  be  determime¢

 .by  those  who  have  been  placed  in
 charge  of  the  security  of  the  country.
 Certainly  Parliament  will  have  tc
 see  whether  that  demand  38  justified
 or  not.  We  require  deep  penetration
 aircraft.  We  have  take  in  all  fac-
 tors  into  consideration.  Rajnarainj.
 said  that  he  has  got  a  comparatve
 statement.  That  statement  was  also
 sent  to  us.  That  was  thoroughly
 examined  by  the  experts  of  the  Air
 Force  and  the  Ministry  and  after  exa-
 mining  all  those  aspects,  they  came
 to  the  conclusion  that  for  our  re-
 quirements,  Jaguar  wag  the  best
 machine  avaiJable.

 A  few  days  back,  a  news  items  cir-
 culated  by  the  UNI  appeared  in  the
 press.  It  was  mentioned  in  this
 House  also  I  am  afraid  the  report
 which  appeared  in  the  newspapers
 about  the  Jaguar  pro);°ct  running  into
 rough  weather  is  unfounded  and  mus-
 leading  On  the  con  rary.  the  Jaguar
 programme  is  proceeding  apace  on
 the  lines  already  provided  in  the
 basie  agreement  which  was  reached
 in  October  Jast.  Supply,  training.
 production  and  othcr  arrangements
 are  going  ahead  as  planned.  Jaguar
 will  begin  to  arrive  ag  contemplated
 in  three  months’  time  or  sa.  EK  is
 not  correct  that  there  is  any  delcy  or
 hold-up.  It  is  also  not  correct  that
 there  ig  any  change  in  the  payment
 terms  as  originally  contemplated.  It
 is  fantastic  to  suggest  that  cosis  have
 gone  up  by  Rs,  500  crores.  On  the
 contrary,  there  is  no  change  in  the
 earlier  estimates  of  costs  and  escala-
 tions.  Arrangements  for  indigenous
 production  are  going  apace  as  plann-
 ed.  It  ip  not  correct  that  there  is
 any  delay  in  the  schedule  for  indi-
 genous  production.  Far  from  its  be-
 ing  true  that  the  current  talks  have
 broken  down,  the  truth  is  that  nego-
 tlationg  have  already  been  completed
 and  the  final  contract  documents  are
 on  the  point  ef  being  adopted.  It  is
 untrue  that  any  British  team  has
 gone  back  to  London  as  a  result  of
 breakdown  in  the  talks,  and  it  is  also
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 not  correct  that  because  of  a  break~
 down,  the  Chairman  of  British  Aero-
 space  has  been  summoned  to  New
 Delhi.  I  do  not  think  that  it  is  neces-
 sary  for  me  to  say  any  more,  or  to
 compromise  security  by  giving  out
 details.  The  House  is  aware  that
 certain  interested  parties  have  made
 efforts  in  one  form  or  another  to  stall
 this  programme  particularly  the  in-
 digenous  production  in  India  of  a
 sophisticated  aircraft  such  as  the
 Jaguar.  I  am  sorry  that  UNI  which
 is  a  responsible  news  agency  should
 have,  wittingly  or  unwittingly,  fallen
 a  prey  to  reports  obviously  emanat-
 ing  from  such  interested  source

 I  may  inform  the  House  that  when
 this  message  came  to  the  notice  of
 Official  in  the  Defence  Ministry  on  the
 teleprinter,  the  UNI  authorities  were
 contacted  and  they  were  informed
 that  this  news  is  a  baseless  news,  that
 the  UNI  authorities  should  check  up
 from  their  sources,  whether  there  is
 any  truth  in  this  news  or  not  and  if,
 on  that,  they  found  that  it  was  in-
 correct,  they  should  do  the  needful.
 I  am  sorry,  even  after  that  the  UNI
 did  not  think  it  proper  to  cross-check
 the  news.  They  have  not  even  the
 courtesy  to  ring  back  and  say  that  it
 will  not  be  possible  for  them,  at  that

 om  unnecessary  not
 oaly  in  this  country  but  in  other  coun-
 ‘tries  also.

 MARCH  24,  पहाड़

 consideration  eo  far  an  wurchanm  of

 aig  pve  rer
 nts  =a

 concerned.  Perhaps,  it  not  be  an
 imaginable  event  that  Jaguar  will  be
 purchased  in  order  to  encourage  the
 clothing  industry  of  this  country  or
 the  export  of  garment  from  this  coun-
 try  to  U.K.  I¢  will  be  a  very  incon-
 ceivable  recompense  to  purchase
 Jaguar  in  lieu  of  the  export  of  gar-
 ment  from  this  country.  Because  the
 Point  was  raised,  I  thought  it  proper
 to  mention  this.

 I  may  mention  another  thing  that
 for  the  negotiation  of  Jaguar,  a  very
 high  level  team  was  set  up.  The
 Government  has  to  be  guided  in  tech-
 nical  matters  by  the  highest  technical
 skill  available  in  the  country  end,  im
 fmancia}  matters,  by  the  highest
 possible  financial  authorities  in  the
 Government  of  India  It  was  done  by
 them.

 SHRI  JYOTIRMOY  BOSU:  We
 know,  im  the  Indian  Airlines,  the
 Hingorani’s  case,  the  purchase  of  alm
 craft  case.  We  know  all  this.

 SHRI  JAGJIVAN  RAM:  Ag
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 43.00  hes.

 Tn  this  regard  I  will  say  something
 bout  HAL  because  it  wag  mentioned
 Bhat  there  has  been  large  scale  in-
 fructuoug  expenditure.  If  the  coun-
 try  wants  to  be  self-supporting,
 self-reliant,  if  the  country  has  to
 develop  the  expertise  and  manufac-
 ture  many  throgs  that  are  required
 by  the  Defence  forces,  we  have  to
 undertake  research  and  development
 on  a  wide  scale,  and  it  is  also  correct
 that,  when  research  ang  development
 are  undertaken  on  a  large  scale,  there
 ig  bound  to  be  gome  infructuous  ex~-
 Ppenditure,  especially  in  the  aeronautic
 industry.

 The  House  ig  aware  that  HAL,  start-
 ed  designing  of  aircraft  almost  simul-
 taneously  with  hcenced  production  in
 the  Fifties.  several  design  projects
 of  HAL  resulted  in  actual  serieg  pro-
 duction  of  aircraft  in  adequate  num-
 bers.  The  production  lines  were
 closed  only  after  meeting  the  full
 vequirements,  This  was  the  case
 ‘with  HT-2  piston  trainer  ,PUSHPAK
 and  KRISHAK.  HYI-24  orderg  were,
 however,  reduced  by  Air  Force  on
 the  basis  of  changed  equipment
 plane.  KIRAN,  which  has  been  de-
 signed  and  developed  by  HAL,  ig  still
 continuing  in  production.  Similarly,
 @,  modified  version  of  GNAT,  called

 While  i  ere  ley  :  i  :
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 the  immediate  requirement,  and  also
 to  keep  abreast  of  the  latest  state  of
 art.  While  entering  into  licence  agree-
 ments,  we  are  ensuring  that  licence
 production  is  not  detrimental  to  the
 objective  of  indigenous  development.

 I  will  again  repeat  that  I  attach
 great  importance  to  research  and
 development  and  I  will  give  every
 encouragement  so  far  ag  research  is
 concerned  so  that  we  become  more
 and  more  self-reliant  so  far  as  de-
 fence  requirements  are  concrned.

 The  House  is  aware  that,  as  a  re-
 sult  of  the  efforts  of  our  Research
 and  Development  Sectign,  we  have
 been  able  to  manufacture  many
 things  which  we  used  to  import  in
 this  country,  and  we  will  continue
 that  effort.  wen,

 As  I  have  said;  men  as  weil  as
 mache  and  men  count.  We  have  a
 fine  Army,  we  have  a  fine  Air  Force
 and  we  have  ६  fine  Navy.  Our  offi-
 cers  ang  jawans  have  acquitted  them-
 selves  well  whenever  the  nation  had
 demanded  of  them;  whenever  there
 hag  been  any  emergency  on  the  bor-
 dere  of  the  country,

 ba  Aa
 re-
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 other,  Therefore,  they  gre  30  com-
 parable.  We  have  only  to  see  that  the
 conditions  in  the  Defence  Forces  are
 satisfactory.  And  it  has  bean  my
 effort  to  improve  the  service  condi-
 tions  ag  fay  as  we  can.  I  can  say  with
 some  satisfaction  that  I  have  been
 responsible  for  introducing  some  new
 measures  to  improve  the  service  con-
 ditions  of  the  Armed  Forces.

 One  or  two  matters  are  causing
 some  anxiety.  After  the  Chinese
 aggression,  large-scale  recruitment
 was  made  in  the  Air  Force  and  the
 Army  at  the  Lieutenant  Jevel.  In  the

 Army  at  the  Major  level  at  present
 some  stagnation  situation  has  started.
 It  hag  come  to  my  notice  and  I  am
 tryiag  to  take  remedial  measureg  to

 remedy  the  situation.

 So  far  as  the  Dearness  Allowance
 is  concerned,  the  limit  of  Rs.  2400  was
 causing  some  difficulties  i,  the  rank
 position  in  the  Army  and  ip  the  Air
 Force.  I  am  happy  that  this  position
 ig  going  to  be  resolved  very  shortly.

 The  rehabilitation.  of  the  démobi-
 lised  personnel  of  the  Defence  Forces
 ig  a  big  problem.  We  demobilise
 nearly  60,000  men  every  year.  We
 have  certain  reservations  in  posts  in
 the  Central  Goverament  and  some  of
 the  State  Governments  for  the  demo-
 hilised  ex-Servicemen,  AS  was  stated,
 Sir,  I  introduced  the  scheme  that  six
 months  before  demobilisation,  the
 Jawan  should  be  trained  in  some  art
 or  craft  so  that  after  demobilisation
 he  finds  either  paid  employment  or
 can  start  self-employment.  We  pur-
 sued  it  with  the  Banks  to  give  ad-
 vances  to  ex-Servicemen  to  start  in-
 dustries  or  enterprises  at  concessionai
 rates  of  interests—upto  Rs.  5000,  at  a
 nominal  interest  of  4  per  cent  and
 upto  Rs.  25.000  at  a  nominas  interest
 of  7  per  cent.  These  are  some  of  the
 measures  that  we  have  introduced  in
 order  to  help  in  the  rehabilitation  of
 the  ex-Servicemen.  For  Officers  also
 we  have  introduced  tra’ning  and  re-
 orientation  course  so  that  they  will  be

 MARCH  28,  979  of  Defence  308

 readily  acceptable  in  civil  employ-
 ment.

 But,  as  the  House  will  appreciate,
 the  problem  is  a  big  problem.  With
 the  employment  position  in  the  coun-
 try  being  as  it  is,  we  can'not  think  of
 resolving  it  unless  the  entire  unem-
 ployment  problem  in  the  country  is
 resolved.  But,  all  the  same  it  has
 been  my  effort  to  do  as  much  as  we
 can  for  ex-servicemen.

 My  hon.  friend,  Shri  Bhadoria  rais-
 ed  the  question  of  group  insurance  in
 the  Defence  Forces.  It  has  already
 been  introduced.  Awd  so  far  as  per-
 sonnel  who  laid  gown  their  lives
 during  war  to  protect  the’  security
 and  honour  of,  the  country  is  con-
 cerned,  I  remember,  I  introduced  in
 the  last  war  a  scheme  of  pension  to
 the  bereaved  families  which  js  uni-
 que  in  the  world.  The  jawan’s  family
 gets  more  than  hig  salary  as  pension
 and,  ita  the  case  of  officers,  the  bereav-
 ed  family  gets  three-fourth  of  the
 officer’s  salary  as  pension  after  death.
 In  recent  years,  I  introduced  another
 change  that  whenever  defence  per-
 sonnel  are  ifavolved  in  air  accident,  a
 compensation  of  one  lakh  of  rupees  is
 paid  to  the  bereaved  family.

 There  have  been  other  issues  ypaised
 which  are  of  local  or  sectional  impor-
 tance.  I  do  not  propose  to  go  into  all
 of  them  but  I  can  assure  the  House
 that  I  wil)  examine  them,  everyo'ne  of  *
 them  and  take  necessary  action  to
 remedy  the  defect  wherever  it  has
 been  noticed.

 Sir,  Iam  thankful  to  the  House  arid
 it  js  rather  fortunate  for  the  country
 and  the  Defence  Ministry  that  the
 House  wants  larger  allocations  for  the
 Defence  Minfstry.  I  am  fortuffate  and
 I  must  express.  (Interruptions).

 att  सुरन  विक्रम  (गाहजहांपुर)  :

 कंटौती'  प्रस्ताव  वापस  लेने  चाहिए  और

 बढ़ोत्तरी  कर  देनी  चाहिए  |
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 SHRI  JAGJIVAN  RAM:  TI  am  MR.  SPEAKER:  There  are  a  large
 grateful  to  the  House  for  alt  thé  ‘en-  number  of  cut  motions,  It  will  be
 couraging  words  that  have  been  said  very  difficult.
 about  Defence  Ministry  and  _  also
 about  me  personally,  On  this  occa-  SHRI  DHIRENDRANATH  BASU:
 sion,  Sir,  I  would  like  to  convey  to  May  I  read?
 the  officers  and  brave  people in  the
 Defence  Forces  the  appreciation  not  MR.  SPEAKER:  No,  No.
 only  of  the  House  but  also  of  the
 Nation  for  the  patriotic  way  in  which  ‘SHRI  DHIRENDRANATH  BASU:
 they  have  conducted  themselves  to  Sir,  I  seek  leave  of  the  House  ta
 protect  the  honour  and  security  of  withdraw  my  cut  motions;  Nos.  72  to
 the  nation.  And  the  House  is  sure  88.
 that,  in  future,  whenever  such  a  con-

 tingency  arises,  they  will  improve  Cut  motions  Nos,  72  to  85  and  87  and

 upon  theip  records  and  establish  the  88  were,  by  leave,  withdrawn.

 reputation  of  the  country.  On  behalf
 E of  the  House,  I  may  assure  the  offi-  MR.  SPEAKER:

 I  shall  now  put
 cers  and  men  of  the  Defence  Forces  the  Demands  Nos.  19,  20,  2I,  22,  23

 that  ;t  shall  be  my  endeavour  to  and  24  to  vote.
 secure  as  much  improvement  in  their
 conditions  of  service  and  emoluments
 ag  I  can  do.  Sir,  I  have  done.

 The  question  is:

 “That  the  respective  sums  not
 MR.  SPEAKER:  Before  I  put  the  exceeding  the  amountg  on  Revenue

 cut  motions  to  the  Demands  for  Account  and  Capital  Account  shown

 Grant,  of  the  Ministry  of  Defence  to  in  the  Fourth  column  of  the  Order
 vote,  I  would  like  to  know  if  aay  of  Paper  be  granted  to  the  President
 the  Members  would  like  to  withdraw  out  of  the  Consolidated  Fund  of
 his  cut  motions.  India  to  complete  the  sums  neces-

 sary  to  defray  the  charges  that  will
 SHRI  P.  RAJAGOPAL  NAIDU  come  in  course  of  payment  during

 (Chittoor):  Sir,  I  seek  leave  to  with-  the  year  endiag  the  3lst  day  of
 draw  my  cut  motions  Nos.  40  to  50.  March,  1980  in  respect  of  the  heads

 of  demands  entered  in  the  second
 Cut  motions  Nos.  40  to  50  were,  by  columy  thereof  against  Demands

 leave,  withdrawn.  Nos.  9  to  24  relating  to  the  Min-
 istry  of  Defence.”

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  You  may  read  them  out.  The  motion  was  adopted.

 Demands  for  Grants,  १097  Qe  का  respect  of  the  Ministry  of  Defence  voted  by  Lok  Sabha

 No.  of  Name  of  Demand  Amount  of  Demand  for  Grant  Amount  of  Demand  for  Gran
 Demand  on  account  voted  by  the  House  voted  by  the  House  ,  4

 on  16-3-1979,  ger, wee

 Revenue  Capital  Revenue  Capital
 Rs.  Rs.  Rs.  Rs.

 I9  Ministry  of  Defence  +  16,79,79,000  10,64,82,000  83,98,99,000  (53324;08,000
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 I  2  3  4

 go  Defence  ServicesArmy  =  '315,95,08,000  1379/75,48,000  oe
 ा  Defence  Services—Navy  '95,06,08,000  175130,42,000  os
 a2  Defence  Services

 Aur  Force  .  +  110,29,83,000  55  49>  77,000  os
 2g  Defence  Services

 Pensions  डे  29,49,91,000  147+49159;000  ~
 24  Cap

 ital  Outlay  on  De-
 lence  Services  49:24,T  7,000,  246,20,83,000

 436  hrs  “That  the  respective  sums  not  ex-
 DEMANDS*  FOR  GRANTS—I979-80  ceeding  the  amounts  on  Revenue

 —contd
 MINISTRY  OF  PLANNING

 MR  SPEAKER:  The  House  will
 Ow  take  up  discussion  and  voting  on
 Demands  Nos.  72  to  74  relating  to  the
 Mmustry  of  Plarining  for  which  5
 thourg,  have  been  allotted

 Hon  Members  whose  cut  motions  to
 the  demands  fo,  Grants  have  been
 circulated  may,  if  they  desire  to  move
 their  cut  motions,  send  slips  to  fhe
 ‘Table  within  5  minutes  indicafing
 ‘the  seria)  numbers  of  the  cut  motions
 Whey  would  like  to  move

 Motion  moved:

 Account  shown  in  the  Fotrth
 column  of  the  Order  Paper  be
 granted  f>  the  President  out  of  the
 Consolidated  Fund  of  Indig  to  com-
 plete  the  sums  necessary  to  defray
 the  charge,  thaf  will  come  ip  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1980,  in  res-
 pect  of  the  heads  of  demands  enter-
 ed  in  the  second  column  thereof
 agamst  Demands  Nos,  72  to  74  re-

 relating  to  the  Minustry  of  Planmuag”

 Demands  for  Grants,  7979-90
 be,  (is  Sete

 of  Planning  submatied  to  the  onte  of

 No.of  Name  of  Demand  Amwaunt  of  Demand  for  Grant  Amount  of  Demand  for  Great
 Demand  voted

 br  =
 submai on  account  ted  to  the  wote  of  the

 House  on  3979  House

 2  a  3  a

 Revenue  Reveitue
 Rs.  Rs.

 दि  Ministry  of  Planning  40,000  2,01,000  as

 73  Statistics  2,62,13,000  oe  19,10,63,000  we

 94  Bianning  Commusion  .  1,07,28,000  oe  $196,41,000,  ee

 *Moved.with  the  recommendation  of  the  President.
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 be
 apand  the  ational  concensus.  “There
 are  a  few  things  on  which  we  should
 try  to  evolve  a  national  consehaus.
 Qne  is  on  national  language;  the
 gecond  is  on  national  planning  and  the
 third  ig  on  28  national  policy  with  re-
 garg  to  our  international  relations.
 That  would  be  an  idea]  etate  of  affair
 I  am  happy  that  ‘notwithstanding
 some  criticism  emanating  from  time
 to  time  from  some  of  the  freshmen  in
 the  Janata  Cabinet  the  Prime  Minister
 and  the  Planning  Commission  have
 acknowledged  that  the  thirty  year;  of
 wlanning  in  this  country  have  not
 been  a  waste  and  that  considerable
 progress  has  been  achieved  quring
 this  period.

 In  fact,  the  Prime  Minister  in
 @nswer  to  one  of  the  Unstarred  Ques-
 tion  said  as  follows:

 “Over  this  period—that  is,  thirty
 years  after  freedom—substantial
 advance  hag  been  made  in  expand-
 ing  the  economy,  improving  agri-
 culfural  productivity  and  diversi~
 fying  the  country’s  industrial  base.
 Despite  rapid  growth  in  population
 a  modest  growth  in  per  capita  in-
 come  has  been  maintained.”

 The  Prime  Minister  ag  well  as  the
 Blanning  Commission,  however,  noted
 that  40  per  cent  of  the  people  are  be-
 lew  the  poverty  line  and  that  for
 @tadicating  poverty  and  unemploy-
 ment  a  radical  re-structuring  of  the
 priorities  ang  investmentg  is  called
 for  in  the  Sixth  Plan.

 १  |  के  मं

 (Ma.  Devury-Srraxrr  in  the  Chair)

 Sir,  the  objectives  of  planning  have

 te  the  needs  of  the  time. wording
 Phiving  the  First  Pian  the  objective
 ‘was  yunted  to  be  ag  follows:

 of  Planning  374.
 “To  promote  rapid  rise  in  the

 standard  of  living  of  people  by
 eficieny  exploitation  of  the  resource
 of  the  country,  increasing  produc-
 tion  and  offering  opportunities  to:
 all  for  employment  in  the  service  of
 the  country.”

 Thus  the  First  Plan  did  not  lay  any-
 emphasis  on  equitable  distribution.
 The  second  Plan  stated  as  follows:

 “The  benefits  of  economic  deve-
 lopment  must  accrue  more  and
 more  to  the  relatively  under-privi-
 leged  classeg  of  society  and  there
 should  be  progressive  reduction  of
 concentration  of  incomes,  wealth
 and  economic  power.”

 Here  the  importance  has  been  laid
 on  equitable  distribution  ang  it  has
 been  made  one  of  the  objectives  of
 planning.  The  Third  Plan  re-empha-
 sised  thig  and  stated  thus:

 “The  economic  activity  must  be
 so  organised  that  the  tests  of  pro-
 duction  and  growth  and  those  of
 equitable  distribution  are  equally
 met.”

 Sir,  Planning  got  disrupted  betweea
 866  and  1969,  owing  to  several  rea-
 sons—one,  the  Pakistan  war,  and
 the  second  was,  the  unprecedented
 drought  for  two  years  aad  the  third
 was  the  heavy  import  of  foodgrains
 of  the  order  of  25  million  tonnes  and
 3.9  lakh  baleg  of  cotton  leading  to  an
 adverse  balance  of  trade,  and  finally,
 to  devaluation.

 Therefore,  under  these  adverse
 conditions,  the  Fourth  Plan  set  out  as
 its  aim:

 “The  acceleration  of  the  tempo  of
 development  in  conditions  of  stabi-
 lity  and  reduced  uncertainties.”

 The  Fourth  Plan  took  note  of  the
 adverse  conditions  that  preceded  the
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 framing  of  the  Fourth  Plan  and  said
 that  the  emphasis  will  now  be  laid  on
 self-rehance  and  that  conditions  of
 ‘stability  must  be  emphasised  more
 than  others.  The  Flan  proposed  to
 step  up  the  tempo  of  activity  to  the
 extent  compatible  with  maintaining
 stability  and  progros,  towards  self  re-
 hance.  They  did  not  frame  a  need
 based  phin  but  they  said  that  the
 plan  must  be  ccmpatible  with  the
 maintenance  of  stability  in  prices  and
 in  the  economy  At  the  same  time,
 Sir,  the  Plan  reiterated  the  objective
 of  equitable  distribution  jin  these
 words

 “The  objective  is  not  only  to
 raise  the  per  capita  income,  but
 also  to  ensure  that  the  benefits  are
 evenly  distributed,  that  disparties  in
 meome  and  hving  are  not  widened
 but  narrowed  and  that  the  process
 of  economic  development  does  not
 lead  to  social  tensions.”

 Sir,  the  Fifth  Plan  document  was,
 somewhat  cursory  and  in  fact  it  did
 not  follow  the  usual  pattern  of  the
 searlier  plan  documents  and  it  diq  not
 eontain  either  an  apparaisal  or  the
 projections,  Nevertheless  the  Fifth

 “Plan  document  stated  that  the  objec-
 tive  was  the  removal  of  poverty  and
 achievement  of  self  reliance.  There-
 fore,  if  you  look  at  the  entire  period
 of  planning  up  to  the  Fifth  Plan  you

 that  though  the  emphasis
 May  have  ghifted  from  production  to
 stability  in  prices,  in  economy  etc.,

 ‘the  under-current  of  the  entire  plan-
 ning  is  to  ensure  that  there  is  an
 equitable  distribution  of  the  wealth

 -preduced  in  the  country.  Sir,  there  is
 ran  old  rhyme  which  says:

 We  call  our  fathers  fools;
 So  wise  we  grow;

 ‘And  our  wiser  ,ons  will  call  us
 ao.

 ‘True  to  that  tradition  the  Sixth
 “Plan  document  finds  fault  with  the
 eeatlier  plang  and  it  states:
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 ‘The  assessment  of  India's  ¢co-
 nomic  development  over  quarter;
 of  a  century  of  planning  has  indi-
 cated  some  fundamental  failures
 The  most  important  objectives  of
 planning  have  not  been  achieved,
 the  objectives  being,  achievement
 of  full  employment,  eradication  of
 poverty  and  creation  of  equal  so-
 ciety.”

 Sir,  I  have  very  carefully  looked
 into  all  the  previous  plan  documents.
 At  no  place  do  I  find  that  eradication
 of  poverty  was  ever  put  forward  as
 the  most  important  objective.  I
 underline  the  word  ‘most  important’
 objective.  In  the  conditions  of  the
 economy  of  our  country  it  dg  obvious
 that  it  ig  not  at  all  correct  to  say  that
 poverty  would  be  eradicated  or  that
 full  employment  would  be  provided.
 All  that  we  could  do  is  to  provide
 greater  employment,  and  fuller  em-
 ployment,  than  what  already  existed.
 We  could  not  by  any  stretch  of  ima-
 gination  have  undertaken  full  em-
 ployment.  In  fact,  to  the  best  of  my
 knowledge  and  experience,  jt  has
 been  possibly  only  in  countries  with
 socialist  economy  and  with  total  plan-
 ning  to  achieve  these  three  objectives
 namely  full  employment,  eradication
 of  poverty  and  creation  of  more  equal
 society,  amd  nowhere  else.  Therefore,
 while  adopting  g  policy  of  democratic
 planning,  you  must  realise  what  our
 limitations  are.  If  we  also  how
 attempt  to  do  something  which  is  be-
 yond  our  capacity,  88  I  said,  the  wiser
 sons,  the  following  Planning  Com-
 migsiong  and  successor  Governments
 will  call  us  the  same  way  as  we  call
 the  past  ones.

 The  plang  have  miscarried  for  seve-
 ral  reasons.  हद  am  repeating  that  here
 because  I  find  the  same  mistakes  re-
 peated  in  the  6th  Plan  and  it  appeers
 that  the  fate  of  this  Plan  will  be  just
 the  same  as  the  previous  ones.  In  the
 first  place,  planning  i,  based  on  cere
 tain  policies  enunciated  in  the  Plan,
 We  find  that  the  Government  pololes
 go  contrary  and  contradictory  to  the
 Plan  policies,  If  Government
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 policy  is  contrary  to  its  plan  policy,
 how  do  we  expect  that  the  plan  will
 succeed.  I  will  illustrate  the  point
 For  instance,  the  6th  Plan  document,
 in  Chapter  3,  paragraph  30  gays:

 “There  i8  a  strong  case  for  calhng
 upon  agriculturists  to  make  larger
 coniribution  toward,  fiiancmg  of
 the  large  public  sector  development
 outlays  of  the  new  Plan.”

 They  have  said  that  the  large  in-
 vestments  made  in  previous  Plans
 have  gone  to  larger  agriculturist,  and
 they  have  ‘aot  made  adequate  contri
 bution  to  the  Plan  development  and,
 therefore,  they  shoulq  make  the  larger
 agriculturists,  the  well-to-do  agricul-
 turists,  who  have  received  the  bene-
 fits  to  make  adequate  contribution  to
 the  development  plans  What  do  we
 find  here?  The  Government  gives
 concession  to  the  larger  agriculturists
 by  way  of  excise  duty  concessions  to
 the  tune  of  Rs.  200  crores.  Then,
 again  the  Commission  stated  in  Chap-
 ter  3,  paragraph  37:

 “Fiscal  action  ig  necessary  to  mop
 up  for  public  sector  a  reasonable
 share  of  the  enormoug  capital  gains
 in  land  and  property  values.”

 Thig  ig  a  point  with  which  we  agree,
 but  what  is  the  Government  doing?
 In  the  last  two  years,  they  gave  capi-
 tal  gains  tax  exemption  and  enabled
 all  those  people  who  had  made  pro-
 80  by  way  of  capital  gains  to  escape
 oth  income  taxes  as  well  as  capital
 @aine  on  that,

 During  the  discussion  or  considera-
 tion  of  the  Finance  Bill,  I  will  not

 wottees  for  its  development  and  when
 people
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 equitable  tax,  we  give  exemption  for
 two  years.  Now,  we  have  revised  the
 policy  whereby  we  are  locking  the
 stable,  afie:  the  borses  have  left.  All
 those  who  have  made  capital  gains
 know  that  those  concessions  will  not
 Jast  long.  They  have  escaped  the
 vaxes

 Then  afam,  as  regurt)  direct  taxes,
 the  plan  document  s‘ated  in  Chapter
 3,  paragraph  23:

 “The  vailous  concessions  in  our
 tax  structure  other  than  those
 which  stimulate  middle  income  sav-
 ings  or  labour-intensive  or  other
 priority  production,  need  to  be  re-
 viewed  and,  if  necessary,  with-
 drawn.”

 And  what  did  the  Government  of
 India  do  in  the  last  2  years?  They
 granted  tax  benefits  to  closély~held
 companies.  They  granted  benefits  to
 the  Hindu  Undivided  Families;  and
 this  year  what  they  have  done  is  to
 take  away  the  tax  benefit  for  savings.
 They  have  said  that  these  people  who
 are  saving,  will  not  get  the  usual  tax
 benefit,  which  has  been  the  sheet-
 anchor  of  our  policy  with  regard  to
 savings.

 I  must  now  say  that  there  are  4  or
 2  things  which  the  Goverdnment  have
 observed—what  the  Pganning  Com-
 mission  stated;  ie.  the  Planning
 Commission  wanted  Rs.  13,000,  crores
 of  taxation  to  be  levied—Rs.  9,000
 crores  by  the  Centre,  and  Rs.  4,000
 crores  by  the  States.  In  the  first  2
 years,  they  have  levied  taxes  which
 will  now  give  ug  somewhere  about
 Rs.  47,000  crores  to  Rs.  48,000  crores
 in  the  five  years.

 If  you  come  to  the  financing  of  the
 Pian,  the  resource  for  the  Plan,  the
 whole  Plan  has  been  turned  topsy
 turvy  and  completely  distorted  by  the
 ‘way  in  which  deficit  financing  has  been
 resorted  to.  The  Deputy  Chairman  of
 the  Planning  Commission  in  an  ad-
 dress  which  he  delivered  even  #2
 days  back  at  Ahmedabad,  stressed
 that  after  a  very  careful]  considera-
 tion,  he  had  limited  deficit  financing
 to  Rs.  2226  crores  in  a  Plan  of
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 Rs.  60,280  crores,  because  he  wast
 fully  aware  of  the  consequences  of  &
 Jarge  dose  of  deficit  financing  05
 prices  and  stability  in  the  cdcunttry.
 And  what  have  you  done?  In  the
 first  two  years,  our  deficit  financing,
 our  deficit  has  come  to  Rs.  2,900—odd
 erores—Rs_  700  crores  more  than  what
 the  Plannmg  Commission  envisaged
 for  the  entire  period  of  5  years.  And
 if,  at  this  rate,  we  go  on  incurring  the
 deficit,  at  the  end  of  5  years  the  deficit
 financing  will  be  Rs.  0.000  crores—
 and  the  principal  source  of  resource
 at  the  rate  of  Rs.  2,000  crores  a  year;
 for  the  Plan  wil]  be  deficit  financing.

 व्‌  will  now  come  to  another  aspect,
 and  say  how  mistakes  are  repeated.
 The  bane  of  planning  has  been  exag-
 geration  of  targets,  unrealizable  tar-
 gets  and  providing  moneys  for  it;  and
 over-estimating  the  benefits,  under-
 estimating  the  costs  and  under-esti-
 mating  the  gestation  period.  These
 are  the  3  reasons  why,  in  my  opinion,
 the  Plans  have  miscarried.  And  J]  find
 that  the  same  mustake  is  done  in  the
 6th  Plan  also.

 I  will  take  only  3  or  4  instances.
 The  most  important  infra-structure
 @re  Railways,  Power,  Stee]  ang  Coal.
 In  respeet  of  Railways,  you  will  find
 thet  in  the  4th  Plan  period,  the
 Railways  wanted  that  provision.
 should  be  made  for  an  originat-
 ing  freight  traffic  of  280  milhon  to
 260  million  tonnes,  I  had  the  mis-
 fortune  to  predide  over  that  section  in
 the  Planning  Commission  at  that  time;
 and  we  pointed  out  that  it  would  be
 physically  impossible  for  them  to
 weach  this  280  million  to  290  million
 femnes  of  originating  traffic.  Of
 oourse  the  ministries  were  powerful
 and  they  carried  the  day  and  all  that
 we  could  dv  was  that  we  could  pro-
 wide  for  285  million  tonnes  and  for
 36  million  tonnes,  we  said  that  you
 mut  cover  by  way  of  improvement
 and  efficiency  of  sefvices.  You  know
 what  the  performance  waa.  At  the  end

 only  200-210  million  tonnes.  We
 spent  g  thousehd  crore  if  rupees  fer
 the  purpose  of  providing  wagons,
 line  capacity,  repairg  and  &li  that  for
 280  million  tonnes  and  then  what
 was  achieved  was  only  20  million
 tonnes.  That  means  that  we  spent  &
 lot  of  money  infructuoualy.  In  the
 fifth  plan  the  target  was  reduced?
 from  280  million  tonnes  to  250~—60
 million  tonnes.  The  sixth  plan  docu-
 ment  says  that  in  the  year  ‘1977-78
 we  could  rcach  240  million  tonnes.  It
 will  be  very  interesting  because  the
 railway  minister  in  his  speech  stated
 that  the  “Railways  hope  to  reach  the
 leve]  of  205  million  tonnes  at  the  end
 of  March  1979",  Having  made  provi-
 sion  for  280  million  tonnes,  having
 made  provision  for  250  million  tonnes,
 now  he  comes  to  205  million  tonnes.
 In  this  period  about  Rs.  3,000  crores
 had  been  spent  for  carrying  addi-
 tional  one  million  tonnes,  Even  if
 we  had  carried  goods  by  golden
 wagons,  it  would  have  cost  less  You
 may  say  that  it  is  our  mistake.  I
 know  the  Prime  Minister  always
 points  his  finger  at  me.  But  I  say:
 you  are  repeating  the  mistake.  1  am
 pointing  this  out  because  we  do  not
 seem  to  learn  from  experience.  From
 205  million  tonnes  the  provision  we
 have  made  in  the  sixth  plan  is  300—
 30  million  tonnes  and  Rs.  3000  crore®
 for  that  purpose.  How  do  you  think
 that  the  plan  will  ever  succeed?  This
 exaggerated  target  of  36  milliom
 tonnes  against  205  million  tonnes  in
 the  beginning  of  the  plan  year  iy  a
 colossal  waste,  We  do  not  learn  any-
 thing.  I  think  my  successors  in  office
 must  have  been  pressurised  by  the
 railway  ministry  to  agree  to  300  mil-
 lion  tonnes  or  30  miflion  tonnes  and
 to  provide  money  for  it.

 I  will  take  the  next  important  in-
 frastructure—power.  In  the  fourth
 Plan  we  provided  Rs.  285  erores  for
 additional  generation  of  9.26  million
 कच्,  Our  performance  was  just  haif.
 ‘We  spent  the  whole  money;  in

 tacts we  spent  a  little  more,  We  prod
 4.28  million  kw,  In  the  fiith  plan  we
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 provided  4394  crores  for  an  additional
 2.5  million  kws;  our  performance
 upto  I976-77  ig  8.5  million  kw.  Only
 this  morning  we  have  been  given  this
 paper.  I  do  not  want  to  protest.  But
 how  do  you  expect  people  to  come
 and  speak  in  Parliament  on  planning
 if  the  annual  plan  review  ३8  deliver-
 ed  to  us  today  morn'ng  at  0  O'clock.
 Anyway  I  have  tried  to  go  through  it
 and  I  find  that  the  total  comes  to
 0.5  kws;  about  2  million  kws  has
 been  aided.  With  this  experience,
 what  do  we  do  jn  the  6th  plan?  We
 provide  for  an  investment  of  Rs.  3750
 crores  for  a  target  of  85  million
 kws,  that  is  to  say,  an  annual  increase
 of  3.7  million  kws  as  againt  our  per-
 formance  in  the  past  of  4.5  or  2  mil-
 lion  kwy  a  year.  This  is  certainly  onc
 of  the  ways  in  which  moncy  is
 wasted.  We  just  exaggerate  the  target
 What  happens  is,  we  have  a  routine,
 a  rut—we  think  avery  plan  must  be
 double  the  previous  plan.  So,  the  m:-
 nistries  double  whatever  they  have
 not  done  but  asked  for,  in  the  pre-
 vioug  plan.  They  double  the  targets
 and  double  the  allocations  and  insist
 on  it,  The  Planning  Commussion
 makes  some  adjustments  heie  and
 there  and  the  plan  comes  out.  Other-
 wise,  would  any  person  with  any
 knowledge  of  power  generation—I
 have  handled  power  generation  in  ny
 State  for  0  years—do  this?  Due  to
 various  constraints  like  delays  in
 civil  works,  BHEL  equipment,  etc., we  have  never  been  able  to  add  more
 than  .5  जा,  KW  in  this  country.  Now
 things  have  improved  and  we  can
 make  2  or  I  am  even  willing  to  say

 you  can  go  up  to  2.5,  but  how
 On  earth  do  you  expect  that  3.5  or
 3.7  million  KW  will  be  added  annu-
 ally  on  an  average,  taking  it  lo  a
 total  of  8.5  million  KW?  This  is  the
 reason  why  our  plans  fail,  Targets
 are  exaggerated,  money  is  provided
 lavishly  on  that  basis  and  the  whole
 thing  fails.  I  can  yive  instances  as  to
 how  varioug  projects  have  been  over-

 |  estimated  with  regard  to  their  benefits
 ‘but  their  costs  are  —  under-estimated
 and  gestation  pertod  is  under  esti-
 mated,  to  get  them  pushed  into  the

 *
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 plan.  The  Planning  Commission  will
 Say  that  they  are  not  viable  and  they
 do  not  satisfy  the  tests  of  viability.
 Therefore,  deliberately  the  depart-
 ments  and  ministries  try  to  under-
 estimate  the  cost,  undar-estimate  the
 gestation  period  and  put  it  up.  The
 result  is.  you  never  perform  what  you
 have  planned.

 I  will  refer  briefly  to  coal.  It  is  the
 same  story.  In  the  fourth  plan,  we
 provided  88.  l0  crores  and  targeted
 for  93.5  imijlion  tonnes,  but  achieved
 only  78.7  million  tonnes.  In  the  Afth
 plan.  we  provided  Rs.  025  rcres,
 targeted  tor  35  million  tonnes,  re-
 duced  it  to  324  million  tonnes  but
 performed  only  03  million  tonnes.
 Now  we  ave  again  jumping  in  the
 Sixth  plan  to  a  target  of  350  million
 tonnes,  with  a  provision  of  Rs.  3350
 crores.  Even  for  spending  paise,  reo-
 ple  will  think  half  3  dozen  times  but
 in  planning  crores  have  no  meanmg!
 The  same  thing  in  steel.  The  fourth
 plan  target  was  3.4  million  tonnes,
 but  achievement  was  4.4  m.  tonnes.  In
 the  fifth  olan  the  tarrget  was  9.4  m.
 tonnes  but  achievement  was  773  m.
 tonnes.  In  the  sixth  plun,  we  want  to
 jump  =  from  7.73  to  .8  million
 tonnes.  I  am  afraid  the  plan  carries
 with  it  the  seeds  of  its  own  destruc-
 thon.  Exaggerated  targets,  lavish  in-
 vestment  cf  money  on  that  all  these
 things  are  going  to  ‘ake  tne  plan  the
 same  way  as  in  the  past.

 MR  DEPUTY-SPEAKER:  You
 have  already  taken  half  an  hour.  9
 minutes  are  left  for  your  party.
 There  are  4  more  names.  I  wonder
 whether  you  will  leave  any  time  for
 the  other  speakers!

 SHRI  R.  VENKATARAMAN:  I
 just  wanted  to  make  one  point  about
 employment.  I  will  try  to  finish  in
 two  minutes.  The  new  strategy  of
 planning  provides  employment  as  a
 short  term  relief  measure  and  not  as
 a  long  term  plan  measure.  We  can
 give  short  term  employment  for  the
 people  by  giving  them  additional  em~-
 ployment  by  way  of  small  rural
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 works,  by  way  of  small  industrics,
 irrigation  works  ctc.  But  this  wall
 not  solve  the  problem  of  unemploy-
 ment,  My  reason  is  this.  The  poverty
 of  India  is  based  on  the  pressure  of
 population  on  land.  73  per  cent  of
 the  population  of  India  are  living  on
 Jand.  On  an  economic  holding  of  3
 acres,  let  us  take  for  extmple,  there
 are  seven  persons.  This  land  can  be
 cultivated  by  five  persons,  the  other
 two  are  adding  nothing  to  prcductivity,
 In  fact  m  economic  jargon  you  will
 Say  that  the  marginal  productivity  of
 agriculture  labour  is  zero.  Thercfore,
 if  you  want  poverty  to  be  removed,
 fifty  per  cent  of  the  population  of
 India  must  live  on  land  and  the  other
 fifty  per  cent  must  have  employment
 in  industry  and  in  the  tertiary  sector
 and  that  cannot  be  done  except  by
 industrialisation  on  a  massive  scale,
 notwithstanding  its  temporary  diffi-
 culties,  notwithstanding  the  periods
 in  which  one  will  have  to  go  through
 maladjustments,  massive  scale  of  in-
 dustries,  large  scale,  medium  _  scale,
 small  scale,  all  deovetained  together.
 Do  you  {bink  that  you  can  solve  this
 problem  by  giving  unemployment  re-
 lief  here  ond  there  and  everywhere
 ag  you  have  tried  to  do?  In  that  case
 Y  am  afraid  you  are  going  to
 take  this  country  backward.  All  the
 progress  that  we  made  in  these  years
 will  be  reversed  and  the  country  will
 take  years  before  it  can  recover  from
 this  shock.  My  own  experience  is
 that  industrial  development  takes
 more  people  out  of  agriculture  to
 industry.  I  know  the  thesis  which
 the  Planning  Commission  has  given
 in  the  paper,  saying  in  these  years  it
 hag  not  been  done.  But  that  must  be
 explained  in  relation  to  the  growth  of
 population.  Percentagewise  it  has  not
 gone  up  but  in  physical  terms  the
 number  of  people  employed  in  indus-
 try  has  gene  up.  Therefore,  what  we
 want  for  this  country  is  not  a  plan
 which  is  confined  only  to  or  empha-
 siseg  only  the  rural  employment  but
 massive  ackle  of  industrialiation  in
 which  there  will  be  large,  medium
 and  small  industries,  and  cottage  and
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 rural]  it  dustries,  all  dovetailing  into
 each  other.  It  is  only  that  approach
 that  will  solve  the  problem  of  un-
 employment,  the  present  approach  will
 not.

 SHRI  P  RAJAGOPAL  NAIDU
 (Chittoor):  I  beg  to  move:—

 “That  the  demand  under  the  head
 ‘Statistics’  be  reduced  by  Rs.  200’

 [Need  for  strengthening  com-
 puter  system  (1)

 “That  the  demand  under  the  head
 ‘Statistics’  be  reduced  by  Rs.  i00.”

 {Failure  to  prepare  rural  inci-
 ces  to  know  the  economic  position
 of  the  rural  masses(2)]
 “That  the  demand  under  the  hrad

 ‘Statistics’  be  reduced  by  Rs.  100.”

 {Failure  to  set  up  more  centres
 for  compiling  consumer  price  in-
 dex  (3)]
 “That  the  demand  under  the  head

 ‘Statistics’  be  reduced  by  Rs.  100.”

 [Failure  to  provide  more  funds
 for  research  in  Statistics  (4)]
 “That  the  demand  under  the  head

 ‘Statistics’  be  reduced  by  Rs.  106."

 [Failure  of  National  Sample
 Survey  Organisation  to  collect
 the  cost  of  cultivation  every  year
 in  different  regiong  of  the  coun-
 try  for  principal’  crops  (5))
 “That  the  demand  under  the  head

 ‘Statistics’  be  reduced  by  Re,  100."

 [Failure  to  modernise  the  data
 processing  facilities  (8)]
 “That  the  demand  under  the  head

 ‘Statistics’  be  reduced  by  Rs.  100."
 {Need  for  starting  a  Statistical

 Tnstitute  (7)]
 “That  the  demand  under  the  head

 ‘Statistics’  be  reduced  by  Ra.  100”

 (Need  for  strengthening  the
 Nationa]  Sample  Survey  Ozrgani-
 sation  (8)]
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 “That  the  demand  under  the  head
 ‘Statistic’  be  reduced  by  Rs.  00.’

 {Need  for  surveying  unemploy-
 ment  and  underemployment  in
 rural  areas(9)]

 “That  the  demand  under  the  head
 ‘Statistics’  be  reduced  by  Rs  100."

 [Need  for  surveying  the  posi-
 tion  of  handlonmg  industry  and
 other  cottage  industries  in  villa-
 ges  (1097

 “That  the  demand  under  the  head
 ‘Statistics’  be  reduced  by  Rs.  106.”

 [Neeq  for  studying  the  acute
 housing  problem  in  _  villages
 (py

 “That  tle  demand  under  the  head
 ‘Planning  Commission’  be  reduced
 by  Rs  100.”

 [Need  for  surveying  importaiut
 resources  of  the  country  (12)]

 “That  the  demand  under  the  head
 ‘Planning  Commission’  be  reduced
 by  Rs.  100.”

 {Failure  to  plan  the  human  re-
 sourceg  (18)7

 “That  the  demand  under  the  head
 Planning  Commission’  be  reduced
 by  Rs.  100.”

 {Fature  to  have  a
 planning  (14)]
 “That  the  demand  under  the  head

 ‘Planning  Commission’  be  reduced
 by  Rs,  100.”

 scientific

 (Fixing  up  wroag  priorities  का
 panning  (15)]

 “That  the  demand  under  the  head
 ‘Planning  Commission’  be  reduced
 by  Rs.  I00,”

 (Feilure  to  elicit  public  co-
 Operation  for  the  speedy  imple-
 mentation  of  the  plan  (16)]
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 “That  the  demand  under  the  head

 ‘Planning  Commission’  be  reduced
 by  Rs,  300."

 {Failure
 plang  (i7)]

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  {  beg  to  move:—

 “That  the  demand  under  the  heed
 Planning  Commission’  be  reduced
 by  Rs  100."

 [Failure  to  survey  important
 resources  of  the  country  (8)J
 “That  the  demand  under  the  head

 "Planning  Commission’  be  reduced
 by  Rs  100.”

 [Failure  in  planning  human  re-
 sources  (l9)]
 “That  the  demand  under  the  heed

 ‘Statistics’  be  rejuced  to  Re.  1.”

 to  prepare  district

 {Failure  of  the  Computer  Cen-
 tres  which  are  required  to  pro-
 cess  data  for  various  Govern-
 mental  Organisations  and  Public
 Undertakings  located  in  and
 around  Delhi,  to  provide  advi-
 sory  service  and  training  faciti-
 ties  and  to  deal  with  special
 problems  and  undertake  studhes
 in  computer  application  and  sys-
 tem  (46)]

 “That  .he  demand  under  the  head
 ‘Statistics’  be  reduced  to  Re.  Fug

 [Failure  of  Central  Statistical
 Organisation  in  meteorological
 work  including  standardisation,
 preparation  of  accounts  and  pub-
 lication  of  reports  on  annual
 survey  of  industries,  economic
 census  and  other  surveys  (47)]
 “That  the  demand  under  the  head

 ‘Statistics’  be  reduced  to  Re.  4a

 (Failure  of  the  Central  Statis-
 tical  Organisation  in  compilation
 of  consumer  price  index  of  non-
 plan  and  casual  employees,  co-
 ordination  of  statistical  activities,
 training  of  statistical  personnel
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 and  maintaining  haison  with  m-
 ternational  agencies  (48)  ]

 “That  the  demand  under  the  head
 ‘Statistics’  be  reduced  to  Re.  3.7

 {Failure  of  Organisation  for
 extending  technical  advice  im
 evaluation  metorology  (49)  ]

 “That  the  demand  under  the  head
 *Statistics’  be  reduced  to  Re  1”

 {Failure  of  the  Central  Statis-
 tical  Organisation,  National  Sam-
 ple  Survey  Organisation  and  the
 Indian  Statistical  Institute  lo  pre-
 pare  correct  data  on  econonuc
 census  and  survey  and  for  sovi0-
 economic  surveys  and  other  alli-
 ed  ;chemes  of  National  Sample
 Survey  Organisation  (50) ]
 ‘*That  the  demand  under  the  head

 ‘Planning  Commission’  be  reduced
 to  Re  a”

 (Failure  of  the  Programme
 Evaluation  Organisation  for  un-
 dertaking  and  conducting  prob
 lem  oriented  enquiries  and  status
 of  important  development  pro-
 grammes  at  the  community  level
 with  a  view  to  studying  their
 progress  (5l)]

 SHRI  GIRIDHAR  GOMANGO
 (Koraput):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Planning  Commission  tbe
 reduced  to  Re  a”

 [Failure  to  stop  the  explmta-
 tion  of  tribalg  by  the  vested  in-
 terestg  though  here  are  pro-
 grammes  of  sub-Plan  under  Five
 Year  Plans  aimed  at  this  but
 due  to  lack  of  .allocations,  ap-
 proach,  attitude  and  simple  ad-
 munistrative  machinery  for  these
 areas  the  reality  of  the  problem
 is  yet  to  be  realised  py  streng-
 thening  the  administration  of
 tribal  creas.  (20))
 “That  the  demand  under  the
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 {Failure  to  obtain  the  tribal

 sub-Pian  Project  Reporte  fom
 the  States  for  approval  in  time
 and  implement  the  programmes  of
 integrated  tribal  development
 projects  by  placmg  the  funds
 from  the  State  sectors,  Central
 Ministries,  Central  assistance  and
 institutional  finances  to  achieve
 the  aims  and  objectives  of  the
 sub-Plan.  (21)7

 “That  the  demand  under  the
 head  ‘Planning  Commission’  be
 reduced  to  Re  37

 [Failure  to  earmark.  funds
 from  the  Central  Ministiies  for
 tribal  sub-Plan  areas  though  the
 Fifth  Plan  and  two  Annual  Plans
 under  the  Sixth  Plan  are  already
 over  (22)]

 ‘That  the  demand  under  the
 head  ‘Planning  Cornmussion’  be
 reduced  to  Re  1”

 [Failure  to  identify  the  prob-
 lems  of  tribal  areas/people  by  the
 Central  Ministries  and  to  (ake
 measures  37  this  cegard  to  release
 funds  to  the  States  for  the  tribal
 sub-Plan  Areas  (23)
 “That  the  demand  under  the

 head  Miustry  of  ‘Planning’  be  re-
 duced  by  Rs  100"

 {Need  for  starting  statistical
 institute  for  tribal  areas  to  train
 the  officers  to  collect  the  datas  in
 more  scientific  way.  (26) )
 “That  the  demand  under  the

 head  Mimstry  of  ‘Planning’  be  re-
 duced  by  Rs,  100."

 [Need  for  surveying  unemploy-
 ment  and  under  employment  n
 tribal  areas  of  the  country,  (27)]
 “That  the  demand  under  tte

 head  Minuwstry  of  ‘Plamnmg’  be  re-
 duced  by  Re,  100,”

 [Need  to  collect,  coordinste
 and  analyse  the  development  sta-

 head  ‘Planning  Commission’  be  tisties  of  tribal  Plas  areas reduced  to  Re.  & Pal  Pg  =
 =

 there  is  no  such  statistics  avail-
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 able  in  the  States  and  Centre  of
 these  areas.  (28)]
 “That  the  demand  under  the

 head  Ministry  of  ‘Planning’  be  re-
 duced  by  Rs.  100”

 {Need  for  immediate  survey  and
 investigation  of  natural  resourves
 in  hill  and  tribal  areas  of  the
 country  to  exploit  for  the  deve-
 lopment  of  these  backward  areas
 (29)  ]
 “That  the  demand  under  _  the

 head  Muiaistry  of  ‘Planning’  be  re-
 duced  by  Rs.  100.”

 {Need  to  collect  information
 from  the  States  about  the  per-
 centage  of  development  so  far
 made  by  them  im  the  tribal  areas
 compared  to  other  areas  of  their
 state  in  different  sectors  and  de-
 partments  and  the  reasons  for
 the  neglect  of  these  areas  in  Five
 Year  Plans  and  Annual  Plans  of
 the  States.  (30)]
 “That  the  demand  under’  the

 head  Ministry  of  ‘Planning’  pe  re-
 dueed  by  Rg,  100.”

 [Pailure  to  give  instructions
 for  utilisation  of  the  allocated
 funds  of  different  departments  of
 the  States  Governments  for  tri-
 bal  areag  before  the  end  of  the
 financial  year  (3i)]

 “That  the  demand  under  the  head
 Ministry  of  ‘Planning’  be  reduced
 by  Rs.  100."

 {Need  for  change  of  financial
 yeer  from  Sist  March  to  5th
 June  in  order  to  utilise  the  funds
 for  rurs]  development  end  tribes]
 development  without  diversion
 of  funds  or  lapse  of  funds,  aq  the
 extended  period  is  suitable  for
 the  execution  of  the  programmes
 particularly  of  these  areas.  (32)]
 “Thet  the  demand  under  the  head

 to  Re.  2
 be  reduced

 (Failure  to  implement  the  re-
 commendations  of  Working
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 Groups  on  Tribal  Development
 Harijan  Development  and  other
 recommendations  relating  to  the
 development  of  rural  and  Back
 ward  Areas  (43))
 “That  the  demand  under  the  head

 ‘Planning  Commission’  be  reduced
 to  Re.  aw

 [Failure  to  realise  the  role  cf
 representatives  of  the  people  in
 the  formulation  and  implemen-
 tation  of  plan  programmes.  (44)]

 “That  the  demand  under  the  head
 ‘Planning  Commussion’  be  reduced
 to  Re  7.7

 [Need  to  constitute  a  separate
 sub-Plan  Commission  in  the
 Planning  Commission  for  the
 Tribal  sub-Plan  Areas,  Backward
 Areas,  Rural]  Development,  Hill
 Areas  Development  and  for  wea-
 ker  sections  to  go  into  details  of
 the  problems,  planning  and  per-
 formance  in  these  areas.  (45)]

 SHRI  MANORANJAN  BHAKTA
 (Andaman  and  Nicobar  Islands):  I
 beg  to  move

 “That  the  demand  under  the  head
 Ministry  of  ‘Planning’  be  reduced
 by  Rs.  100.”

 {Failure  to  have  proper  plann-
 ing  machinery  for  the  Union
 territory  of  Andaman  and  Nico-
 bar  islands.  (24)]

 “That  the  demand  under  the  head
 Ministry  of  ‘Planning’  be  reduced
 by  Rs.  100.”

 [Failure  to  have  ground  root
 level  planning  machinery  for
 ensuring  food  shelter  and  edu-
 cation  throughout  the  country,
 (25)  ]

 SHRI  KUMARI  ANANTHAN  (Na-
 gercoil):  I  beg  to  move:—

 “hat  the  demand  under  the  head
 Ministry  of  ‘Planning’  be  reduced  to
 Re.  4a”



 337  D.  G.  Min,

 (Shri  Kumari  Ananthan]

 [Failure  to  provide  funds  in  the
 ‘1979-80  Budget  for  Ganga-Cau-
 very  Link-up  project.  (38)]
 “That  the  demand  under  the  head

 ‘Planning  Commissicn’  be  reduced
 to  Re.  3.7

 {Failure  to  prevent  the  Guvern-
 ment  of  India  from  retaining  a
 brokerage  of  20  per  cent  or  ६०
 from  the  foreign  aid  and  loans
 received  for  schemes  in  the
 States.  (39)]
 “That  the  demand  under  the  head

 ‘Planning  Commissien’  be  reduced
 to  Re.  3  om

 [Need  to  disassociate  the  Mi-
 nisters  from  the  Planning  Com-
 mission  and  to  make  it  an  e,-
 clusive  body  of  Planning  and  Eco-
 nomic  Exports.  (40)]
 “That  the  demani  under  the  head

 ‘Planning  Commussion’  be  reduced
 to  Re  ”

 {Failure  to  get  explanation  trum
 the  State  Governments  for  keep-
 ing  huge  unspent  Plan  funds  to-
 talling  Rs.  336  crores  e.g  Tamii
 Nadu  62  crores;  Gujarat  60  crores
 and  Assam  Rs.  90  crores.  (41))
 “That  the  demand  under  the  head

 ‘Planning  Commission’  be  reduced
 to  Re.  i.”

 {Need  to  create  an  independent
 organisation  to  supervise  the  im-
 plementation  of  Plan  schemes.
 (42)

 MR.  DEPUTY-SPEAKER:  The  cut
 Motions  are  before  the  House.

 SHRI  JAGANNATH  SHARMA
 (Gedhwal):  Mr.  Deputy-Speaker,  I
 was  hearing  with  rapt  attention  the
 speech  of  Mr.  Venkataraman.  I  was
 thinking  that  praise  and  appreciation
 would  not  be  forthcoming  from  him
 but  at  least  a  kind  word  would  be
 epoken  about  the  new  plan,  which  the
 janata  government  the  hon.  Prime
 Minister  and  Planning  Minister  have
 given  to  the  nation,  They  have  given
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 a  new  concept  of  planning  in  this
 country.  This  is  the  first  attempt  after
 independence  when  the  Government  is
 trying  to  achieve  social  justice  by
 translating  the  social  and  econo-
 mic  goals  into  national  programmes
 ag  enshrined  in  the  Directive  Prin-
 ciples.  This  innovation  igs  sought  to
 be  achieved  primarily  by  two  me-
 thods,  firstly,  the  rolling  plan  con-
 cept  and  the  other,  integrated  plann-
 ing  at  the  wlock  level.

 Shri  Venkataraman  stated  the  tar-
 gets  and  acievements  of  the  First,
 Second,  Third,  Fourth  and  F:fth  Five
 Year  Plans  and,  on  the  basis  of  that,
 he  has  stated  that  the  sixth  Plan  is
 Boing  to  be  a  failure,  Well,  he  did
 not  bother  to  understand,  to  try  and
 read  the  latest  literature  on  this,  say.
 ing  that  so  far  as  the  Third,  Fourth
 and  Fifth  Plan  priorities  are  concern-
 ed,  they  were  disrupted  in  his  regime
 because  of  inflation  It  is  only  to
 check  this  failure  that  the  rolling
 Plan  concept  has  been  brought  in.
 The  rolling  Plan  concept  does  not
 mean  review  of  the  Plan  year  after
 year  it  only  means  review  of  the  tar-
 gets.  The  object  of  this  is  to
 strengthen  the  implementation
 machinery.

 I  do  not  want  to  dilate  on  power,
 irrigation  and  other  subjects,  but  I
 would  certainly  like  to  emphasize  that
 the  thrust  of  the  entire  Plan  is  on
 agriculture  and  rural  industry.  I
 would  not  like  to  deal  with  social  ser.
 vice,  the  infra-structure  poverty,  un-
 employment,  science  and  technology
 etc,  because  there  is  very  little  time
 at  my  disposal,  Therefore,  I  would
 like  to  confine  myself  only  to  the
 planning  of  the  hill  areas,

 It  cannot  be  disputed  that  28
 (Twenty  Eight)  years  of  planning
 have  brought  substantial  economic
 development  in  the  country  but  it  has
 also  to  be  admitted  that  the  hilly
 areas  have  remained  neglected,  While
 the  Planning  Commission  agrees  that
 there  should  be  a  policy  specially
 evolved  for  the  development  of  the

 | ‘
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 hilly  regions,  in  practice  very  little
 effort  has  teen  made  to  find  out  the
 correct  approach  for  the  development
 of  the  hilly  regions,  in  sympathy
 with  the  aspirations  of  the  people
 living  there.  Very  little  .ttention  hus
 been  paid  to  the  appalling  condi-
 tions  and  the  shocking  poverty  in  those
 areas.  In  fact,  considerable  investments
 woulg  be  needeq  before  the  hilly  re-
 gions  of  this  country  can  cvme  at  par
 and  upto  the  level  of  the  rest  of  the
 country.

 The  Himalayas  have  unique  fasci-
 nation  for  its  grandeur  and  glory,  It
 is  very  rich  in  hydro-electric  poten.
 tial,  in  fruits,  mineral  wealth,  forest
 wealth  and  other  natural  resources.
 The  untapped  potential  and  the  hidden
 wealth  of  this  region  are  a  hope  and
 a  challenge  for  the  future  generation.
 But  the  tragedy  is  that,  what  to  speak
 of  the  resources  being  touched,  they
 have  not  even  been  surveyed.  The
 most  important  activity  in  today’s  de-
 velopment  viz.  industrial  development
 has  not  even  seen  the  light  of  day  in
 these  areas.  The  people  there  are
 still  in  a  state  of  complete  isolation.
 The  result  is  that  the  per’  capita  in.
 come  of  the  hilly  areas  today  is  the
 lowest  in  the  country.  The  employ-
 ment  potential  there  is  practically  nil.

 It  is  regrettable  that  all  the  plans
 for  these  remote  areas  are  prepared
 by  people  sitting  at  Delhi  or  at  the
 State  headquarters,  on  the  basis  of
 statistics  prepared  by  the  same
 Bureaucratic  sources,  who  have  either
 no  knowledge  or  very  little  knowledge
 about  the  resources  and  the  needs  of
 the  people.  The  result  is  that,  so  far
 as  planning  with  regard  to  hilly
 areas  is  concerned,  is  neither  re-
 source-baseq  nor  need-based.

 So  far  as  Central  assistance  to
 hilly  areas  is  concerned,  I  can  de-
 finitely  say  that  it  is  discriminatory.
 There  is  no  substantial  reason,  no
 rational  basis  for  dividing  the  entire
 hilly  areas  into  four  regions,  The
 first  is  Special  Category  States  which
 are  Jammu  and  Kashmir,  Meghalaya,
 Manipur,  Mizoram,  Nagaland  and
 Tripura.  This  meang  they  are  exempt.
 ed  States,  of  pre-exemptei  States  I

 say,  Thig  also  means  that
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 after  meeting  the  requirements  of
 these  States.  the  balance  out  of  Ks.
 800  crores  provided  in  the  Plan  would
 be  utilised  or  spent  on  other  States.  If
 nothing  is  left,  no  assistance  for
 other  areas.  The  next  is  Himachal
 Pradesh  which  is  purely  a  hilly  State,
 and  has  to  depend  on  its  own  resource
 endowments,  except  for  the  three  dis-
 tricts  of  Kinnaur,  Lahaul  and  Spiti
 where  there  is  90  per  cent  grant  and
 0  per  cent  loan.  The  th’rd  are  Iden-
 tified  Hilly  Areas.  We  have  not  got
 in  the  category  8  districts  of  U.P.  2
 districts  of  Assam,  Darjeeling  in  West
 Bengal  and  Nilgiris  in  Tamil  Nadu.
 The  fourth  category  consists  of  the
 ghat  areas,  They  fall  in  Maharashtra,
 Goa,  Karnataka,  Kerala  and  Tamil
 Nadu,

 According  to  the  Gadgil  Plan,  the
 Central  assistance  was  to  be  divided
 on  five  considerations:  60  per  cent
 was  on  the  basis  of  population,  70
 per  cent  on  the  basis  of  per  capita
 income,  0  per  cent  on  the  basis  of
 tox  effort.  30  per  cent  on  the  basis  of
 continuing  schemes  with  regard  to
 irrigation  and  power  projects  which
 are  incomplete  or  yet  to  be  completed,
 remaining  30  per  cent  on  the  basis  of
 special  difficulties  or  special  circum.
 stances.

 I  would  like  to  confine  myself  to
 the  hilly  areas  of  U.P.  because  part  of
 it  falls  in  my  constituency.  Snow,
 heavy  rain,  poverty,  difficult  terrain,
 strategic  importance  on  the  basis  of
 all  these  combined  together,  U.P.  hilly
 areas  should  have  been  put  in  the
 special  category  status,  or  at  least  a
 sub-plan  should  have  been  prepared
 by  the  Planning  Commission  on  the
 basis  that  they  had  adopted  for  the
 Ladakh  region  of  Jammu  and  Kash-
 mir,  What  has  the  Planning  Commis.
 sion  done?  The  Planning  Commission
 has  modified  even  the  Gadgil  formula
 slightly  to  suit  the  ghat  areas  in  the
 sense  that  weightage  has  been  given
 to  area  and  population  in  the  ratio  of
 75:25,  whereas  for  the  U.P.  hilly
 areas  the  ratio  is  50:50.  This  im-
 balance  in  distribution  of  resources
 hag  completely  ignored  that  area.  The
 standard  of  living  is  the  poorest  there.
 You  cannot  imagine  under  what  con-
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 ditions  they  are  living  over  there,  and
 of  course  the  per  capita  income,  as  I
 have  already  said  is  the  lowest  in  the
 country.

 I  would  hke  to  mention  the  area
 and  the  population  and  also  the  out-
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 lays  for  the  hilly  areas,  wich  will  give
 an  indication  that  this  distribution  is
 neither  on  a  national  basis  nor  on  the
 basis  of  any  norms  prescribed  by  the
 Planning  Commission  or  even  by  the
 Government.

 State  Arca  P
 al

 ०४०
 (1000  sq.  ks.)  (lakhs)

 977

 Jammu  &  Kashmir  2222  46°a

 Himachal  Pradesh
 Uttar  Pradesh  (8  hilldistricts)
 Arunachal  Pra
 Assam  (2  districts).
 Meghalaya Manipur
 N  nd
 Mizo  Hills
 Tripura Tamil  Nadu.  के West  Bengal.  न

 (ancluds  atea
 under  illegal
 occupation  of
 China  and
 Pakistan  for  which
 census  was  not
 taken)

 55  7  34  0
 5r  4  382
 83  6  47
 5  2  4°6

 22  6  iorr
 29  4  10°  #
 6  5  5°2 QI  00

 है 70  5  5
 25  +
 a4  4  %

 As  regards  Plan  allocation,  U  P.—l04
 crores,  Assam—24  crores,  West  Ben-
 gal—l5  crores,  Tamil  Nadu—7  एका
 and  Western  Ghats—Rs  26  crores
 This  was  the  Fifth  Plan  outlay  for
 974—-79.  So  far  as  1978.79  oullay
 ig  concerned,  U.P.—3!  crores,  Assam-—
 8.9  crores,  West  Bengal—-3.77  crores,
 Tamil  Uadu—2,35  crores  and  Westetn
 Ghats—77.26  crores  This  division  of
 the  Plan  outlay  and  the  comparative
 figures  that  I  have  just  stated  with
 regard  to  population  and  the  ४९६७
 would  not  justify  the  division  of  Rs.
 800  crores.  There  is  no  norm,  there
 is  no  basis,
 74.00  hrs.

 As  regards  the  State  Plans,  West
 Bengal  has  to  look  after  only  one  dis.
 trict,  Darjeeling  Tamil  Nadu  can  pay
 special  attention  to  one  district,  Nil-
 giris,  but  how  is  it  possible  for  a  big
 State  of  U.P.  to  pay  special  attention
 to  8  districts?  It  is  not  the  problem
 ef  hill  areas  alone.  There  is  the  pro-
 blem  of  three  backward  regions,  hill
 wegion  of  U.P.  consisting  of  8  districts,
 6  districts  of  eastern  U.P.  which  have
 already  been  declared  backward  and
 8  districts  of  Bundelkhand  region.

 Again,  there  is  another  misfortune
 and  that  is  the  political  pressure,  All
 the  MLAs  combined  m  U.P.  legisla.
 ture  of  all  the  8  districts  hardly  com-
 pare  to  those  of  one  or  two  districts
 of  eastern  U.P,  The  result  is  that  even
 at  the  time  of  allocation  of  grant  for
 the  development  of  hill  areas,  the
 claim  is  rgnored,  the  legislative  pres-
 sure  or  political  pressure,  whatever
 you  calj  it,  not  forthcoming  at  the
 requisite  time.  So,  to  expect  that
 there  will  be  a  special  plan  by  the
 U.P.  Government  for  those  8  districts
 would  be  wrong.

 In  the  end  I  would  like  to  say  that
 the  following  should  be  done  by  the
 Planning  Commission  and  the  Govern.
 ment  of  India  for  the  development  of
 hill  areas.  Firstly  the  Government  of
 India  should  establish  a  special  depart.
 ment  for  the  hill  areas  development
 whith  will  coordinate  the  activities  of
 different  hil]  areas  of  this  country,
 Secondly,  U.  P.  hill  areas  should  be
 given  the  status  of  a  special  category
 State  or  a  sevarate  State  like  Hima-
 chal  Pradesh  or,  in  the  alternative,  a
 sub-Plan  should  be  prepared  on  the
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 lines  we  have  done  for  Ladakh  in
 Jammu  and  Kashmir.  Thirdly,  the
 U.  P.  hill  areas  should  be  entitled  ic
 90  per  cent  grant  and  0  per  cent  loan
 on  the  pattern  of  special  category
 States,

 One  of  the  most  important  thing  is
 with  regard  to  the  railway  lines.  There
 cannot  be  any  industrial  development
 unless  there  is  railway  line  in  the  hill
 areas.  The  survey  was  made  as  far
 back  as  in  929  by  the  Britishers.  That
 survey  is  still  here  in  the  records  of
 the  Archives  and  the  Railway  Minis-
 try.  From  3929  till  today,  even  the
 survey  of  the  railway  line  of  the  hill
 areas  has  not  ‘been  made,  This  was
 known  a8  RKP  Railway,  Rish:  kesh
 Karna  Prayag  railway.  That  means,
 in  1929,  they  could  visualise  the  forest
 wealth,  the  mineral]  wealth,  the  her-
 barian  wealth  and  so  many  other
 things  in  the  Himalayan  region—whut
 Kalidas  has  said  in  his  own  epics  and
 in  his  granthas.  You  have  not  even
 touched  the  Himalayan  region  at
 all.  So.  the  first  thing  for  the  indus-
 trial  development  should  be  that
 there  must  be  a  railway  from  Rishi
 kesh  to  Karnaprayag  and  from  Kar
 maprayag  to  Ranikhet,  Almora  and
 Ramnagar.  That  will  ‘ncrease  com-
 munication  facilities  and  help  discover
 hidden  sources  of  wealth  in  the  Hima.
 layas.

 Fifthly,  a  priority  should  be  given
 to  employment-oriented  schemes.  But
 the  most  important  employment-
 oriented  scheme  in  the  hills  is  the
 construction  of  roads,  You  cannot
 expect  to  provide  employment  there
 except  through  construction  of  roads,
 and  that  should  be  taken  up  as  early
 as  possible  with  the  maximum  Cen.
 tral  assistance  that  Government  can
 provide  for  ‘building  of  roads.

 Sixthly,  the  land  available  for  cul-
 tivation  js  very  limited.  But  hort.
 culture  and  tourism  have  a  great
 potential  for  development.  Tourism  in
 Radri  and  Kedarnath,  where  Hindus
 from  ali  over  the  world  go  for  salva.
 tion  and  which  are  known  for  their
 beauty  and  grandeur,  should  have
 been  developed  om  the  lines  of  an

 CHAITRA  7,  90l  (SAKA)  of  Planning  338

 industry.  You  would  be  surprised  to
 know  that,  last  time  when  I  went
 there,  I  saw  about  3,000  persons,  in-
 cluding  ladies  ang  children,  stranded
 on  the  road;  there  was  nothing  on  the
 roadside  by  way  of  shelter.  Even  the
 chatti  tourism,  dharmasala  tourism
 and  huts  which  were  constructed  long
 ago  when  there  was  no  motorable
 road  and  which  used  to  provide  shel.
 ter  to  the  people  are  no  longer  there,
 Today  there  is  no  Janata  hotel  or  res-
 taurant  or  rest-house  or  anything  of
 that  sort  on  the  entire  route  from
 Rishikesh  to  Badrinath.  I  hope  Gov.
 ernment  would  take  up  this  matter
 seriously  ang  will  not  depend  only  on
 the  Tourism  Departmeni  for  this  pur-
 pose,  I  would  request  the  Planning
 Department,  the  Planning  Commission
 and  the  Prime  Minister  ५0  see  that
 the  difficulties  which  people  m  that
 area  are  facing  are  removed,

 During  the  Fifth  Plan  a  total  sum  af
 Rs.  70  crores  was  provided  for  the
 hill  areas.  In  the  current  Plan,  after
 meeting  the  requirements  of  the
 Special  Category  States,  only  Rs,  235
 crores—even  that  is  not  certain—have
 been  provided,  This  amount  is  quite
 insufficient.  The  total  area  compris-
 ing  of  the  hill  areas  is  one-sixth  of
 the  country.  Therefore,  if  not  one.
 sixth,  at  least  one  sixtieth  of  the  total
 plan  allocation  should  be  spent  on  the
 hill  areas.

 I  thank  you  very  much,  Mr.  Deputy-
 Speaker,  for  the  time  you  gave  me.

 SHRI  T.  A.  PAI  (Udipi):  Mr.
 Deputy.Speaker,  Sir,  let  me  congra-
 tulate  the  previous  speaker,  He  began
 by  saying  that  the  Sixth  Plan  was  a
 perfect  Plan  and  came  to  the  con-
 clusion  that  it  had  avoided  so  many
 things  that  he  had  pointed  out.

 I  think,  Mr.  Venkataraman  spoke
 with  eonsiderable  experience  having
 been  a  Member  of  the  Planning  Com-
 mission  once.

 Once  we  have  decided  to  have  a
 Plan,  we  may  have  differences  on  the
 emphasis  that  we  should  lay,  but  it
 represents  a  broad  consensus  as  to
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 how  the  nation  should  go  in  a  period
 of  five  years,  So,  it  is  not  a  question
 of  calling  it  a  Congress  Plan  or  a
 Janata  Plan,  Ultimately  it  is  the
 nation’s  Plan.  Personally  I  believe
 that  we  suffer  merely  because  we  do
 not  have  a  national  goal.  A  Plan,
 after  all,  should  represent  what  we
 would  like  to  achieve  during  the  five
 years.  And  for  a  developing  country
 like  ours,  time  is  one  of  the  most  im-
 portant  resources  that  we  have.  But
 do  we  feel  or  have  we  ever  felt  that
 way?  I  am  afraid,  not.  Because
 every  Plan  ultimately  converts  itself
 into  a  catalogue  of  schemes  either  in
 agriculture  or  in  industry,  and  we
 measure  our  performance  in  terms  of
 the  money  spent,  Therefore,  it  is
 always  possible  in  this  way  to  point
 out  that  we  have  been  able  to  achieve
 a  five  per  cent  growth  or  a  ten  per
 cent  growth  over  the  previous  years
 4.08  hrs.

 {Dr.  SusHina  Nayar  in  the  Chair]

 But,  I  think,  for  a  developing  coun-
 try  like  ours  with  the  serious  chal.
 lenges  that  we  are  facing,  we  should
 have  anuther  yardstick  to  measure
 i.e,,  how  much  remains  to  be  Jone.
 And  if  we  are  humble  enough  to  use
 that  yardstick,  we  will  ding  that  what-
 ever  we  have  achieved  does  not  seem
 to  be  of  any  significance  at  all  because
 what  we  have  got  to  achieve  with  all
 the  problems  of  increase  in  popula-
 tion  and  poverty  and  unemployment
 would  appear  to  be  very  large  and  it
 eallg  for  a  greater  effort  on  the  part
 of  the  nation,  a  greater  determina.
 tion  87५0  a  greater  will  also.  I  feel
 that  no  emphasis  on  these  non-.econo-
 mic  factors  has  been  laid  much  as
 should  be.  We  have  been  only  feel.
 ing  that  it  is  only  spending  of  money,
 investment  of  money,  that  can  solve
 cur  problems.  But  I  think,  even  the
 great  Victorian  virtues,  which  Samuel
 Smiles  preached,  of  hard  work,  of
 perseverance  ang  of  a  clean  public
 Hfe  are  totally  relevant  for  develop-
 ment,  without  which  millions  of  dol.
 lars  or  rupees  that  we  are  going  to
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 spend  will  go  down  the  drain,  5०,
 ultimately,  for  whom  is  this  planning?
 Planning  is  for  the  man,  And  if
 planning  is  only  creating  an  infra.
 structure  and  man  remains  the  same,
 the  society  remains  the  same,  I  do  not
 think  that  we  can  achieve  much  pro-
 gress,  But  what  does  that  also  mean?
 Madam,  while  I  do  not  decry  eny
 attempt  to  have  a  four  per  cent  or  a
 five  per  cent  growth  rate,—I  do  not
 quarrel  over  it  because  I  think  we
 should  strive  our  best  and  I  do  not
 even  quarrel  over  our  having  larger
 targets  fixed  ‘but  what  I  quarrel  over
 is  the  little  performance  and  the
 little  achievement  because  the  larger
 targets  should  compel  us  to  work  much
 harder  than  what  we  are  doing.  Un.
 fortunately,  that  is  not  the  way.  I  do
 not  agree  to  lower  the  targets.  Tt  is
 something  like  this,  Instead  of
 teaching  the  Mount  Everest,  it  is
 easier  to  reach  a  hill-top  Therefore,
 let  us  have  our  sights  lowered  so
 that  at  least  we  can  tell  the  people
 that  we  have  achieved  something.  I
 would  like  to  ask:  what  is  our  con-
 cept  of  this  Plan?  The  Five  Year
 Plen  indicates  the  total  sacrifices  that
 the  nation  should  make  in  order  that
 we  may  achieve  what  we  want  to
 achieve.  But.  unfortunately,  every.
 body  thinks  that  the  Five  Year  Plan
 is  rather  a  plan  for  distributing  ell
 kinds  of  schemes  to  various  areas  in.
 cluding  my  constituency.  I  am  con-
 cerned  with  how  and  what  sacrifices
 in  terms  of  taxes  of  finances  or  mobi.
 lisation  of  resources  the  nation  will
 have  to  make.  So,  under  these  cir-
 cumstances,  it  has  become  more  a
 political  gimmick  of  the  Planning
 Commission  ang  of  any  plan,  In  the
 Second  Five  Year  Plan  we  talked  a
 great  deal  of  rural  development.  Now
 we  have  to  wait  for  this  Sixth  Plan
 to  say  the  same  thing.  because  what
 we  say  and  what  we  do  have  nothing
 to  do  with  each  other.

 Madam,  I  am  reminded  of  the  story
 of  a  rat  which  was  alwaya  heing
 harassed  by  a  cat  and  it  diq  not  know
 what  to  do,  Tt  went  to  the  owl,  the
 wise  bird  it  is.  The  owl  said,  नइ  is

 4
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 easy.  You  become  a  cat  yourself.’
 The  rat  went  away  and  in  spite  of
 its  best  efforts,  it  could  not  find  a
 way  to  become  a  cat.  So  the  next
 day  it  went  back  to  the  owl.  The  owl
 got  very  much  annoyed  and  the  owl
 said,  ‘I  am  only  to  give  a  policy  de-
 e'sion.  Implementation  35  your  busi.
 n  32  Similarly,  as  a  nation  we  are
 ve.y  good  in  drawing  up  the  Plan
 hur  when  it  comes  to  the  question  of
 iumplementation,  we  find  we  are  now-
 here,  Take  for  instance  To-day’s
 papers  say  that  the  cost  of  the  two
 fertiliser  plants  is  being  doubled  be-
 eause  therre  are  no  decisions  taken  on
 them,  Madam,  who  is  going  to  be
 punished  in  this  country  for  the  total
 escalation  of  costs  because  we  are  in-
 decisive  and  because  we  postpone  de-
 cisions?  Even  a  wiong  decision  would
 have  been  much  better  because  it
 would  have  shown  a  greater  deter.
 mination  on  the  part  of  the  Plan  Im-
 plementation  Madam,  the  world  és
 becoming  very  small,  I  do  not  think
 we  can  plan  in  isolation.  Does  the
 Planning  Commission  envisage  what
 may  be  the  world  conditions  which
 woulg  affect  us?  Take  the  case  of  oil
 Crude  था  is  going  to  be  expens've  Al-
 ready  there  are  dislocations  and  diese!
 oil  is  not  available  in  some  parts  of  the
 country  I  wish  the  government  takes
 the  nation  into  confidence  and  tell  us
 that  this  is  going  to  be  a  serious  pro-
 blem.  Let  there  not  be  any  white.
 washing  because  the  nation  will  have
 to  know  the  truth  that  we  cannot
 afford  to  buy  crude  oil  at  a  high
 price  and  make  our  entire  economy
 suffer.  That  is  why  we  wanted  to
 have  a  fuel  policy.  Now,  I  find  the
 Planning  Commission  is  thinking  of
 having  a  committee  to  decide  ihe
 fuel  policy  for  the  country.  We  have
 been  having  committees  and  I  think
 during  our’  time  also  we  had  these
 committees  and  we  decided  that  this
 should  be  our  fuel  policy  that  wher-
 ever  coal  could  be  used,  oi]  shou'd
 not  be  used,  But  now  T  find  oil  is
 being  used  even  to  transport  coal  he-
 cause  the  Railways  are  not  moving  It.

 rt  must  point  out,  Madam  there
 hes  beet  a  historical  difference  of

 4
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 opinion  between  the  Railway  Minis.
 tary  and  the  Coal  Ministry  and  I  do
 not  think  we  will  be  able  to  solve  it
 unless  these  two  Ministers  in  charge
 are  given  the  responsibility  by  the
 Prime  Minister—either  to  see  that
 they  succeed  or  they  get  out.  Unless
 you  do  that,  I  do  not  think  it  will
 solve  the  problem  because  this  nation
 cannot  live  on  a  he  base,  it  will  have
 to  work  on  performance,  What  the
 Prime  Minster  hag  rightly  pointed
 out  to  the  public  sector  executives
 that  if  they  do  not  perform,  they
 must  go,  I  thing,  would  equally  apply
 io  all  the  Ministers  who  are  in  charge
 of  the  public  sector  and  if  they  do
 not  function  they  will  have  to  go.
 The  nation  will  have  to  demand  the
 highest  price  from  them  because
 some  time  some  of  us  are  put  like  a
 rock  १9  the  course  of  a  river.  We
 might  divert  the  entire  course  of  the
 river  because  we  do  not  function  and
 unless  the  rock  ig  removed  from  the
 river  it  cannot  flow.

 The  nation’s  problems  are  becom.
 ing  bigger  and  the  world  is  becoming
 smaller.  Then,  secondly,  take  the
 planning  process  is  it  responsive  to
 the  speciic  needs  that  might  arise
 from  time  to  time?  I  am  for  the  rolling
 plan  concept  If  we  are  preparej  to
 face  the  truth,  it  might  solve  some  of
 the  probelms.  If  there  are  specific
 problems  coming  up  in  different  areas
 of  tho  country  like  Kerala  and  West
 Bengal  where  the  problem  of  unem-
 ployment  is  serious,  what  is  the  ure
 of  having  an  employment  scheme  for
 the  whole  country?  In  all  other
 countries  industrial  development  hes
 provided  for  mobility  of  the  peorle.
 Unfortunately,  the  problem  of  unem.
 ployment  is  so  serious  that  now  indus.
 trial  develpment  is  demanded  so  that
 the  sons  of  the  soil  may  be  satisfied,
 We  have  our  problems  in  our  country
 which  are  entirely  different  from
 other  parts  of  the  world.  Take  fer
 instance  the  problem  of  unemploy-
 ment,  I  would  like  to  point  out  the
 number  of  Jawans  who  were  retired
 and  registered  in  the  Employment
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 Exchanges  till  977  was  1,66,000,
 While  45,000  to  50,000  Jawans  retired
 every  year,  not  more  than  10,000—
 15,000  get  employment.  Against  last
 year,  i.e.  m  1978,  1,16,000  Jawans  re-
 tired  and  in  another  two  years,  the
 total  number  of  Jawang  retired  will
 come  to  4  lakhs.  You  may  say  they
 are  a  small  part  of  the  total  employ-
 ment  problem,  Let  us  remember  thet
 they  were  recruited  at  the  age  of  6—
 १8  and  retired  at  the  age  of  32—34
 and  I  remember  even  before  the
 Bangladesh  crisis,  they  used  to  retire
 with  Rs.  2000.  and  ‘because  At  that
 time  the  Life  Insurance  Corporation
 approached  the  Army  Chief  and
 through  a  voluntary  schemc--it  3s
 not  that  the  Government  has  intro-
 duced  it—they  are  now  getting  at
 least  Rs,  5000  at  the  time  of  retire.
 ment.  Can  we  treat  this  problem  so
 Callously?  What  we  are  now  dving  I5
 for  the  00  jobs  that  are  avuiluble  we
 reserve  some  for  Scheduled  Castes,
 we  reserve  some  for  Backward  Class-
 es,  we  reserve  some  for  the  Hand).
 capped,  we  reserve  some  for  the
 armed  personnel  but  as  long  as  tne
 jobs  are  only  100,  people  will  only
 quarrel  among  themselves  as  0  who
 should  get  it.  Should  we  not  try  and
 see  that  the  job  opportunities  are  also
 increased  at  the  same  time?  Other.
 wise,  social  justice  cannot  be  achiev-
 ed  like  this.  It  will  only  create  ten-
 sions  making  different  sections  of  the
 people  bitter  against  one  another,

 The  third  thing  is:  take,  for  ins.
 tance,  expenses.  I  think  this  year  I
 find  Rs.  90  crores  have  been  provitled
 for  anti-mosquito  work.  Sometimes  I
 wonder  how  we  calculate  this  figure.
 Is  it  that  there  are  90  crores  mus-
 quitoes  and  on  that  basis  we  have  cal.
 culated  this?  All  I  was  told  was  that
 the  Health  Ministry  demanded  Rs.  360
 crores  but  the  Planning  Commission
 cut  it  dewn  to  Rs.  90  crores,  We  had
 some  experience  during  our  time  also
 when  our  Health  Minister  demanded
 Rs,  35  crores  and  the  Planning  Com-
 mission  cut  it  down  to  Rs.  29  crores,
 He  was  totally  unhappy.  I  raised  this
 question—have  the  people  of  thi
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 country  anything  to  do  with  this
 anti-malaria  work?  If  the  people
 who  live  in  the  areas  where  malaria
 is  rampant,  are  not  educated—can
 they  do  something  to  prevent,
 stagnation  of  water  or  breed-
 ing  of  mosquitoes—and  if  they
 are  not  involved,  what  is  the  use  of
 spending  this  money?  Why  don't
 you  invollve  the  student  >sopulation  in
 order  that  they  may  also  participate
 in  spraying?  Well,  I  think  the  Heallth
 Minister  agreed,  ‘Yes,  it  should  be
 done’  and  I  told  him,  if  you  do  it  the
 balance  of  Rs  6  crores  required  will
 come  this  way.  Otherwise  it  is  an
 army  of  people  who  are  going  to  be
 appointed.  All  our  Plans  become  gov-
 ernment  plans.  People  have  very  little
 to  do  with  that.  So,  the  army  of
 people  who  are  appointed  for  this
 anti-malaria  work  will  continue  even
 after  malaria  is  eradicated,  and  while
 there  may  not  be  mosquitoes,  the
 expenditure  on  this  problem  will  con.
 tinue.

 Now,  there  has  been  a  talk  of  a
 large-scale  transfer  of  resources  from
 the  Centre  to  the  States.  I  would
 like,  Madam,  to  be  told  whether  it
 would  involve  a  large-scale  transfer
 of  people  who  have  heen  doing  that
 work  here  in  the  Centre  to  the  States
 or  is  it  only  transfer  of  financial  re.
 sources?  Sir,  in  the  Centre  every
 Ministry  wants  to  be  an  empire  by
 itse)f.  Every  Minister  thinks  that  the
 larger  the  number  of  Secretaries  he
 has,  the  more  powerful  he  will  be  in
 the  Cabinet,  We  had  this  exercise  of
 cutting  down  appointments  and  ulti-
 mately  it  became  a  joke  that  the  ap-
 pointment  of  a  peon  had  to  come  to
 the  Cabinet.  But  it  is  not  the  peon’s
 appointment;  that  is  importent  when
 you  appoint  a  Secretary  you  apvoint
 a  pyramid  of  people  ang  the  whole
 question  is  this  that  even  after  your
 work  is  over,  the  staff  cont'nues.

 That  is  how  our  expenses  are  grow.
 ing.  Take  for  instance,  Madam,  lest
 vear.  We  found  that  despite  the  in-
 crease  in  revised  estimates  of  tHe
 overall  deficit  of  ‘Re.  1078  croves  and
 the  increased  reveriue  receipt  of  Res.
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 228  crores,  the  Central  Plan  fell  short
 of  the  budget  estimates  by  Rs.  272
 crores.  That  means  while  it  was  a
 question  of  investment,  the  Central
 Plan  fell  short  of  Rs,  275  croves,  In
 fact  the  shortfall  is  in  agricuiture  and
 alj  other  sectors  as  well.  The  most
 significant  fall  is  in  industry  und
 minerals,  There  is  a  delay  in  the
 sanction  of  projects  under  fertilisers
 and  in  Oil  and  Natural  Gas  Commis.
 sion’s  rephasing  and  postponing  of
 the  exploration  activities.  For  ithe
 small  and  marginal  farmers,  one  of
 the  most  important  programmes,  It
 is  important  for  the  nation  also  be-
 cause.  When  we  are  looking  at  the
 problems,  we  might  have  surpluses
 our  grains  but  their  is  also  starva-
 tion  in  the  country.  While  we  might
 have  achieved  certain  objectives,  we
 must  also  sec  what  other  problems
 have  been  created  here.  The  moncy
 that  has  been  provided  for  ha,  not
 been  spent  on  construction  of  FCI
 godowns  with  fhe  result  this  year,  I
 am  told,  again,  we  are  going  to  stme
 grains  only  in  school  buildings,  The
 shortfall  is  not  only  in  terms  of
 financial  outlays  but  also  in  physical
 terms.  Construction  cost  has  _  also
 gone  up.  Let  us  not  fool  ourselves,  I
 do  not  believe  that  the  prices  are  not
 going  up—certainly  not  in  the  case  of
 cement,  and  steel,  actually,  they  have
 been  going  up.  I  may  recall  during
 our  time  when  Mr.  D,  P.  Dhar  was
 the  Minister  for  Planning,  he  was
 asked  as  to  why  the  prices  were  ris-
 ing  and  did  he  think  that  he  would
 be  able  to  fulfill  the  plan  targets?
 Some  economists  from  the  Planning
 Commission  gave  him  a  note  stating
 that  higher  prices  meant  that  reve-
 nues  of  the  Government  would  also
 go  up  and,  therefore,  they  would  be
 able  to  fulfil  the  plan  target.

 Now,  we  have  seen  the  argument
 Put  forward  then.  Even  if  we  fail;
 We  always  wil]  have  some  principles
 to  justify,  In  a  play  Bernard  Shaw

 z

 put  in  the  mouth  of  Napoleon
 that  the  British  are  men  of  principles,

 £  they  behead  the  king,  it  is  on  re-
 publican  principle.  If  they  restore

 im,  it  is  on  royalist  principle!  If  they
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 go  to  war  with  another  country  it  38
 on  empire  principle!  The  British  al.
 Ways  act  as  men  of  principle  whateve:
 they  do  will  ‘be  on  some  on  orinciple;
 we,  as  व  nation,  have  ‘been  trying  to
 continue  this  practice  of  justifying
 every  failure  I  think  if  we  are  true
 to  ounselve,  and  true  to  the  future.
 We  have  to  seriously  think  why  as  a
 nation,  with  649  milhon  people  and
 with  a  great  culture,  snould  not
 succeed.  Can  we  fail  and  justify  that
 as  a  nation?  We  are  educated,  privi-
 leged,  people  and  if  we  fail,  I  think,
 we  will  be  absolutely  untrue  to  the
 mullions  of  people  who  are  trusting  us.

 Take  the  nonplan  expenditure,  In
 ‘1978.79,  the  budget  estimates  exceed-
 ed  by  Rs.  045  crores  which’  were
 under  industry,  minerals,  agriculture
 and  alhed  services—economic  ser.
 vices,  Subsidics  mostly  cash  losses  for
 the  public  sector.  In  the  Plan  if  we
 lave  no  control  over  non-plan  ex-
 penditure,  then  why  have  Plan  at  all?
 After  all  if  you  spend  more  on  one
 thing  you  have  less  to  spend  on  other
 essential  things.  It  is  tame  that  we
 see  that  a  greater  discipline  is  intro.
 duced.

 Madam,  the  Plan  is  supposed  to  be
 fiom  978—983,  Now,  two  years  are
 over,  We  have  got  three  years  only
 to  aclueve  all  this.  Again  I  would
 not  like  to  ask  the  Prime  Minister
 what  about  prohibition,  I  am  not
 asking  you  whether  it  is  good  or  bad.
 After  all  the  Plans  are  to  develop  the
 country.  If  we  wish  to  have  prohibi.
 tion  it  is  essential  that  we  imclude  the
 investments  in  the  Plan  as  a  part  of
 Development.  Or  are  we  including  it
 as  non-plan  expenditure,  If  we  are
 determined  that  certain  social  actions
 are  necessary  so  that  the  nations  may
 go  forward,  I  would  rather  wish  that
 we  take  a  determined  step  to  see  that
 we  are  willing  to  forego  these  resour-
 ces  or  spend  more  so  that  the  nation
 May  go  forward.  I  think  the  Plan
 must  reflect  a  more  realistic  picture rather  compare  it  will  persona]  ideo.
 logies  and  tell  the  nation  that  this  is
 the  way  that  we  are  going;  this  is
 the  sacrifice  that  we  are  expected  to
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 make  Otherwise  it  would  only  be  a
 yoke  or  at  would  be  awful  for  this
 country

 Madam,  3  would  like  to  consider
 one  or  two  things  One  75  that  we
 have  been  giving  large  scale  subsidies
 We  kuow  tnat  subsidies  do  not  reach
 the  people  tor  whom  they  are  meant
 They  become  a  soutce  of  corruption
 Is  at  possible  for  the  Government  ६०
 consider  appointing  a  Subsidy  Com
 mission  consisting  of  a  Judge,  a  Char-
 tered  Accountant  and  an  economist

 so  that  they  may  decide  what  kind  of
 subsides  for  what  type  of  people  for
 what  class  of  people  and  whi7h  region
 will  get  them  and  for  what  period  80
 that  there  could  be  a  cost  benefit
 xatio  worked  out  contimuously  rather
 than  have  this  political  subsidisation
 for  vote  catching  Secondly,  I  know
 that  the  Prime  Minister  is  averse  to
 having  more  institutions  Because,
 while  I  am  also  pleading  for  cutting
 down  expenditure  I  wish  that  some
 of  the  institutions  are  closed  and  we
 replace  them  by  other  better  working
 institutions  also  I  have  been  think.
 ing,  why  35  it  that  our  projects  become
 expensive  If  a  steel  plant  can  be
 completed  .n  Japan  within  36  months,
 while  Korea  can  take  up  the  challenge
 and  complete  it  in  24  months,  why  is
 it  that  we  should  take  0  to  l5  years
 to  complete  a  steel  plant?  What
 would  be  the  cost?  In  fact  this  35
 what  we  should  be  worried  about
 Why  not  we  think  of  a  National  De-
 velopment  Bank  to  finance  big  pro-
 jects  m  the  country  which  could
 consider  all  these  projects  and  keep  a
 watch  and  monitor  them  just  like  any
 other  banking  transaction  without
 every  time  coming  to  the  Government
 with  the  budgetary  constraints  that
 they  have  with  the  inevitable  delays

 And  so  far  as  the  demobed  people
 are  concerned  I  wish  to  ask  one  thing
 While  I  agree  that  our  regular  army
 cannot  be  used  for  all  developmental
 activities,  28  tt  not  possible  to  create
 a  separate  National  Development
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 Army  as  an  auxihary  to  our  own
 army  with  al)  the  demobbed  per-
 sonnel?  They  are  disciplined,  In  fact
 we  can  encoulage  large  number  of
 young  men  also  to  join  this  army  for
 a  fixed  period  so  that  they  can  at
 jeast  un  arn  what  they  have  learn\
 in  our  present.day  education  We  have
 talked  a  great  deal  We  cannot  soive
 the  problem  of  untmployment  in  this
 country  unless  there  is  a  revolution  in
 our  education  also  The  other  day  the
 Prime  Minister  answered  in  response
 to  a  question  and  he  said  that  we
 havc  got  &  lakh  of  engineers  who  are
 unemployed,  who  are  registered  with
 the  Employment  Exchanges  And  3f
 you  consider  the  cost  of  their  training
 comes  to  Rs  500  crores  While  we
 have  hunireds  of  crores  of  rupees  tu
 educate  people  we  do  not  have
 enough  resources  to  provide  johs  for
 them  I  am  afraid  that  if  we  give  the
 option  to  the  boys  whether  they  would
 be  satisficd  with  some  cash  compensa
 tion  for  not  continuing  university
 education,  most  of  them  will  welcome
 that  idea  rather  than  get  educated  in
 this  manner  and  suffer  because  of
 their  degress'  So  the  question  is,
 when  are  we  going  to  set  matters
 tight  because,  this  problem  is  becom-
 ing  bigger  and  bigger  every  year  and
 I  think  that  it  is  the  responsibility  of
 the  present  Government  to  see  that
 this  rot  is  stemmed  somewhere  and  the
 nation  is  made  to  believe  that  this  38
 the  direction  m  which  we  have  got
 to  go  Therefore  I  think  we  should
 take  these  problems  much  more
 senously  than  what  we  have  been
 doing

 Then  there  is  one  small  point  This
 is  unfortunate  The  Planning  Com.
 mission  seems  to  have  a  computer,
 That  has  gone  out  of  order  They  sent
 some  parts  to  USA  They  have  been
 received  back  They  are  now  in  the
 Customs  people  have  been  demanding
 a  clearance  certificate  or  payment  I
 am  told  that  the  Planning  Commis-
 sion  has  not  yet  provided  tha’,  On
 the  other  hand  it  is  utslising  the  ser-
 vices  of  some  private  agencies  with
 the  result,  that  we  are  spending
 thousands  of  rupees  per  hour  Weil,  if
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 the  Planning  Commission  itself  begins
 to  do  that,  ६  do  not  know  what  con.
 trol  they  will  have  on  anybody  else.
 lt  only  shows  that  nothing  i  sacred
 in  this  country,  nothing  is  important,
 everything  is  becoming  routine  and
 the  whole  nation  is  told,  ‘Don’t  worry;
 God  will  look  after  us’  I  am  afraid,
 even  God  will  not  look  after  us  if  we
 are  not  looking  after  ourselves  first.
 In  this  country  where  Lord  Krishna
 preached  action  on  the  battle  field  of
 Kurukshetra,  I  do  not  know,  why  the
 nation  tends  to  be  inactive  like  tnis;
 and  I  do  not  know  whether  Lord
 Krishna  has  to  come  again  to  preach
 us  the  philosophy  of  action!  I  feel
 that  we  have  been  talking  a  great
 deal  of  Gandhian  philosophy  as  part
 of  economics.  I  have  not  been  a  close
 associate  of  Gandhiji  as  you  have
 been.  What  does  Gandhian  economics
 mean?  Gandhiji  was  one  man  who
 always  said  that  India  eannot  model
 itselt  for  development  on  the  model
 of  any  other  country  but  that  Indian
 problems  will  have  to  be  solved  in  jhe
 Indian  way.  Gandhian  economics,  un-
 like  all  other  economics,  means  that
 unless  you  are  emotionally  involved,
 unless  your  hearts  are  identified  with
 the  problems  of  the  people,  you  wili
 not  be  able  to  solve  them,  Intellect  :s
 the  worst  enemy  of  any  devclopment
 in  the  sense  that  it  does  not  recog-
 nise  poor  people  as  poor  people.  They
 recognise  them  as-  statistical  figures
 and  they  do  not  think  that  these  are
 the  problems  which  we  should  iden.
 tify  ourselveg  with.  The  third  one  is
 this.  Gandhiji  said  that  his  life  was
 an  experiment  in  truth  whicn  meant
 that  he  was  not  dogmatic,  which
 meant  that  if  we  are  faced  with  the
 problems,  entirely  different  from
 what  we  had  conceived  them  to  be
 and  if  they  were  bound  to  change  in
 a  periog  of  over  30  years.  He  would
 not  have  that  the  solutions  he  had
 suggested  before  30  years  would  be
 valid  now.  So,  at  least  we  must  think
 whether  we  are  really  =  truly
 Gandhian,  whether  we  can  solve  our
 problems  only  through  plans  or  isy-
 plementation,  and  let  us  know  who  is
 going  to  implement  them  and  more
 plang  without  their  implementation

 CHAITRA  7,  90i  (SAKA)  of  Planning  350
 are  nothing  for  the  country.  Thank
 you  very  much,

 sit  द्वारिका  नाथ  तिवारी  (गोपालगज):
 सभापति  महोदया,  यह  प्लानिंग  कमीशन
 की  जो  रिपोर्ट  हम  लागो  को  मिली  है,  पहले
 मै  इसी  के  संबंध  मे  एक  दो  बात  कहना  चाहता
 हु  ।  रिपोर्ट  इसलिए  दी  जाती  है  कि  मेम्बरो
 को  कुछ  ज्ञान  हो  शौर  कुछ  बातो  की  जानकारी

 हो  जिस  से  बहस  के  दौरान  वे  उस  का  इस्तेमाल
 कर  सके  ।  यह  स्पिर्ट  इतनी  क्षीण,  इतनी
 दुबली  पतली  है  कि  जैसे  दवा  से  पहले  और  दवा
 के  बाद  किसी  का  शरीर  होता  है,  ऐसी  यह  रिपोर्ट
 है  ।  इतनी  पतली  रिपोर्ट  तो  ओर  कही  नही
 होती  d  प्लानिंग  कमीशन  की  रिपोर्ट  है,  इस
 में  उन  को  देना  चाहिए  कि  क्‍या  क्या  इस  वर्ष
 लान  किया  गया,  क्‍या  क्‍या  सफलतो  मिली

 म्रौर  श्रसफलाए  हुई  तो  क्यो  हुई  t  इस  रिपोर्ट
 में  इस  का  कोई  जिक्र  नही  है  ।  मै  उदाहरण
 के  लिए  एक  दो  बाते  श्राप  को  बताना  चाहता
 हू  -  पृष्ठ  ह  पर  पाप  देखे--
 Last  sentence—

 “It  was  further  stressed  that  par-
 ticular  attention  will  need  to  be  paid
 to  the  programme  of  intensification
 of  development  in  selected  rural
 blocks  with  a  view  to  attaining  near
 full  employment  conditions  in  these
 blocks  as  early  as  possible.”

 इस  सबंध  में  इस  वर्ष  क्‍या  हुआ,  कही
 कुछ  हुआ  या  नहीं  इस  की  कोई  जानकारी
 नही  है  t  तो  इतना  लिख  देने  से  फायदा  क्‍या
 है  ?  क्‍यों  स्थाही  और  कागज  शाप  ने  सुफ्त
 बरबाद  किया  ?  जब  कोई  ज्ञान  हमको
 नही  देना  चाहते  है  तो  लिखने  से  फायदा  क्या
 है?  बसे  ही  पृष्ठ  30  में  आप  देखेंगे  on

 “Housing  Urban  Development
 and  water  Supply.  With  a  view  to
 strengthening  the  monitoring  and
 evaluating  system  at  different
 levels,  two  Groups,  one  on  housing
 and  other  on  urban  development
 were  set  up  on  this  regard  in  the
 context  of  the  requirements  of  the
 rolling  Plan.”

 उन  लोगों  में  क्‍या  किया  ?  कोई  भकभता
 उत्त  को  मिर्ल।,  कुछ  काम  किया  या  नहीं  ?
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 श्री  द्वारिका  नाथ  तिवारी]
 झगर  यह  सब  नहीं  देना  है  तो  यह  लिखने
 से  फायदा  क्या  हैं  ?  रिपोर्ट  तो  कुछ  मीनिगफुल
 होनी  चाहिए,  ऐसे  ही  नहीं  होनी  चाहिए  ।

 इस  सम्बन्ध  में  मैं  आप  को  और  बताऊं,
 पृष्ठ  34  में  कहा  गया  है  oo

 (1s)  Plan  Information  anq  Public
 Cooperation.
 The  following  publicationg  were

 brought  out  by  the  Division  during
 1978-79."

 मैंने  खोजना  चाहा  कि  यह  रिपोर्ट  आन
 दि  विंग  भ्रुप  आफ  दि  बनाके  लेबेल  प्लानिंग
 कहीं  मिल  जाय,  लेकिन  कहीं  वहु  किताब
 ही  नही  मिली  ।  मैं  ने  लाइब्रेरी  मे खोजवाया
 नहीं  मिली  ।  अ्रभी  प्लानिंग  कमोशन  से
 शाई  नही  ।  तो  क्‍या  फायदा  देव  का  ।  हम
 लोग  बया  जानें  कि  नाक  लेवेल  प्लानिंग
 का  श्राप  ने  क्‍या  प्रबन्ध  किया  है  ।  तो  यह
 रिपोर्ट  देकर  झौर  इतना  पैसा  फिजूल  में  खर्च
 करके  क्‍या  फायदा  है  ?  मेम्बरों  का  भी
 समय  बरबाद  होता  है  उनको  पढ़ने  में  श्रौर
 कोई  इन्फार्भशन  भी  नहीं  मिलती  है  ।  मैं
 समझता  हूं  कि  शागे  से  इस  पर  ध्यान  रखा
 जायगा  ।

 योजना  मंत्रालय  में  राज्य  संत्री  पद्यों
 फकमलुर रहमान)  :  बहुत  पुराना  मर्ज  है  t

 शो  दारिका  नाथ  तिवारी  :  दो  वे
 में  श्राप  दवा  नहीं  कर  सकें  तो  हम  समझते
 है  कि  श्राप  कभी  दवा  नहीं  कर  सकेंगे  ।

 जब  फाइव  ईयर  प्लान  पर  बहस  हो  रही
 थी  तो  मैं  ते  उस  बंक्त  कहा  था  कि  प्लान
 फ्राम  बिलो  होना  चाहिए,  प्लान  फ्राम  एबाड  नही
 होना  चाहिए।  जब  तक  प्लान  फाइनेलाइज
 नहीं  हो  जाता  है,  इम  बीच  में  नाक  लेबिल
 से  भी  इंफार्मेशन  लेनी  चाहिए  ।  डेढ़  वर्ष  हो
 गए  लेकिन  अमी  तक  ब्लाक  लेविल  तक  पूछा
 नहीं  गया  कि  नाकस  की  क्‍या  जरूरियात  हैं  ।
 क्या  प्लान  ब्यूरोक्रैटिक  ही  रहेगा  या  पीपुल्स
 प्लान  बनेगा  ?  अपने  अपने  मैनिफेस्टों  में
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 कहा  है,  आश्वासन  भी  दिया  &  कि  प्लांनिस
 फ्राम  बिलो  होगी  लेकिन  फिर  भी  झाप  ऊपर
 से  प्लान  लादते  जा  रहे  हैं।  श्राप  हमारी
 जरूरियात  को  नहीं  देखते  हैं  ।  भाष  नहीं
 देखते  हैं  कि क्या  जरूरियात  हैं,  कया  खामियां
 हैं  और  क्या  होना  चाहिए  और  प्लान  बनाते
 चले  जा  रहे  हैं।  तो  इस  ओर  आपने  क्‍या
 स्टेप  लिया  है  --यह  इसमें  नहीं  दिया  गया  है  1

 दुसरी  एक  बहुत  महत्वपूर्ण  बात  है  कि
 शझाप  इंबैलेंमेज़  को  दूर  करना  चाहते  हैं  ।
 तो  रीजनल  इंबेलेसेज़  को  दर  करने  के  लिए
 आपने  क्‍या  किया  है,  आपने  क्या  प्रगति
 की  है---इस  किताब  को  देखने  से  कुछ  मालूम
 नहीं  होता  कि  आपने  इस  सम्बंध  में  क्‍या
 स्टेप्स  लिए  है  जिनसे  रीजनल  इबैलेंनज
 दूर  होगे  ।  रीजनल  इंबैलेंनेज़  दूर  करने  के
 लिए  तीन  चार  तरीके  हैं।  झगर  कहीं  पर
 कैपिठा  इनकम  बहुत  लो  हैं  तो  उसमें  आपने
 कितनी  वृद्धि  की  है  ?  एक  साल  में  कुछ
 पांच,  सात  रुपए  की  वृद्धि  की  हैं  या  नही  ?
 आपने  बे  कबर्ड  एरियाज़  में  इण्डस्ट्रैज़  लगाने
 की  कोशिश  की  है  तो  कितने  बैकवर्ड  एरियाज़
 प्ें  इण्डस्ट्रीज़  लगीं  या  नहीं  लगीं,  आपको
 कोई  सक्सेस  मिली  या  नही  मिली  इस  सम्बन्ध
 में  कोई  रिपोर्ट  नहीं  है  ।  ऐसी  हालत  में  हम
 क्या  समझें  कि  झापके  क्‍या  अ्र्ज/वमेन्द्स  हैं  ?
 आखिर  प्लानिंग  कमीशन  क्यों  है?  बहु  क्‍यों
 झपनी  रिपोर्ट  देता  है  न्य्ह  बात  मेरी  समझ
 में  नहीं  झाई  ।

 तीसरी  बात--जहां  तक  एलेक्ट्रिसिदी
 का  सवाल  है,  नाथ  बिहार  में  शिजली  की
 पर-कपिटा  अवेलेबिलिटी  i0-:2  बूनिट
 है  जबकि  मद्रास  में  i00  यूनिट  से  ज्यादा  है  1

 दूसरी  स्टेट्स  में  भी  इसी  प्रकार  से  ज्यादा  है
 मैं  तीन  चार  साल  से  प्लीड  कर  रहा  हूं  कि  श्राप

 बहां  पर  $  0-12  यूनिट  को  बढ़ाकर  कम  से  कम
 कम  25  यूनिट  तो  कोजिए  लेकिन  कुछ
 भी  नहीं  किया  जाता।  कह  दिया  जाता  है  कि

 होगा  लेकिन  होता  कुछ  भी  कदी  है।  भाप
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 जानते  हैं  कि  भाष  विहार  को  पापूलेशस
 लौन  करोड़  है  ।  दो  चार  स्टेट्स  को  छोड़
 कर  घीकी  सभी  स्टेट्स  से  ज्यादा  नार्थ  बिहार
 की  पापुलेशन  है  लेकिन  उसकी  तरफ  कोई
 खयाल  नहीं  किया  जाता  है।  भ्रभी  योजना
 का  फर्स्ट  मार्च  का  द्श्यू  मेरे  हाथ  लगा  उससे
 है---एलेक्ट्रसिटो  फार टू  थाउजेंड  विलिजेज--
 जिसमें  है  कि  कहां-कहां  मिजल।  दी  जा  रही
 है,  कान्घ  प्रदेश  में,  मध्य  प्रदेश  में,  महाराष्ट्र
 में,  राजस्थान,  लिपुरा,  यू  पी और  बैस्ट  बंगाल
 में  लेकिन  बिहार  का  कहीं  भी  नाम  नहीं  है
 जहां  कि  विजली  की  लोएस्ट  भ्रवेलेबिजिंटी
 है।  क्‍या  आप  दमारी  अवेलेविलिटी  को
 इंक्रीज  नहीं  करेंगे  ?  झगर  दूसरी  जगह  पर
 00  यूनिट  है  तो  क्‍या  श्राप  हुमारे  यहां
 25  यनिट  भी  नहीं  करेंगे  ?  क्या  आप  हमको

 अडे  प्रेंड,  फोये  ग्रेड  सिटिज्नन  बताकर  रखेंगे  ?
 आप  इलेक्ट्रिसिटी  प्रोड्यूस  करने  के  लिए
 9  थमेल'  पावर  स्टेशन  बना  रहे  हैं  लेकिन
 कहां  ?  रामगुण्डम  में,  झोबेरा  भें  ।  जहां
 जरूरत  है  वहां  ाप  लगायें  उस  पर  हमें कोई
 एतराज  नहीं  है  लेकिन  हमको  एट-पार  न  सही,
 उभके  एक  चौथाई  पर  भो  लाने  के  लिए  आपने

 क्‍या  किया  ?  श्राप  बेकवर्ड  एरियाज  की  चित्ता
 में  रहते  हैं,  कहत  है  कि  उनको  एट-पार  लाना
 है  तो  आापने  इसके  लिए  या  क्या  स्टेप्स  लिए  ?
 डिसपेरिटं!  को  कम  करने  के  लिए  आपने  क्या
 स्टेप्स  लिए  हैं  ?

 सभापति  महोदय,  बिहार  की  गरीबी
 स्केयरसिट।  इन  प्लेटी  है  ।  वहा  पर  हुर  धातु,
 हर  मिनरल  पाया  जाता  है  सफीशिएन्ड
 बवांट्रिटी  भें  लेकिन  गरोबी  ज्यों  की  त्यों  है  ।
 क्यों  ?  इस  लिये  कि  आप  के  प्लानिंग  का  दोष
 है,  श्राप  प्लानिंग  कर  नहीं  सकते  हैं,  यदि  कुछ
 प्लान  करते  भी  है  तो  बिहार  के  लोगो  को
 उस  से  फायंद  नहीं  होता  है।  मैं  जानना

 आहूंगा  कि  इस  सम्बन्ध  में  श्राप  क्या  कर  रहे  हैं  ?

 अनएस्पलायमेण्ट  को  लीजिए---हम  को
 याद  है  जब  हम  प्राफाद  हुए  थे  बिहार  की
 पोश्चीशन  भ्राश्-इफ्डिया  में  ढी  था  77वीं
 ३390  l8—~i2
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 भी,  लेकिन  झाज  क्या  है--लोएस्ट-बट-बन,
 इतनी  गिरावट  क्‍यों  जाई  ?  झाप  के  प्लानिंग
 की  वजह  से,  आप  की  डिस्करीमिनेटरी  पालिसी
 की  वजह  से  लिद्रेंसी  में  झाज  बहू  सारे

 हिन्दुस्तान  भें  सब  से  कम  है  ।  पर-कैपिटा
 इनकम  508  75%,  यानी  लेस-देन-हाफ-
 आफ़-द्वि-नेशनल-एवरेज  ।  इस  को  धाप  कज
 शौर  कंसे  दूर  करना  चाहते  हैं  ।  एक  दोस्त
 ने  ईस्ट  यू०  पी०  को  रेफर  किया,  ठोक  है-+-
 ईस्टन  मू०  पी०  और  नायं-किहार  एक  ही
 कैटेयरी  में  हैं,  दोनों  को  मिला  कर  6  करोड़
 की  पापुलेशन  दो  जाती  t..

 एक  माननीय  तबस्थ  बिहार  को  छोटा
 बनाइये  ।

 शी  to  wo  तिबारी  :  छोटा  बना
 दीजिये,  हम  को  कोई  ऐतराज़  नहीं  है,  लेकिन

 इम्प्रूवमेन्ट  होना  चाहिये  ।  आप  ईस्टन  पार्ट
 को  मिला  कर  छोटा  बना  दोजिये,  लेकिन
 ऐसा  न  हो  कि  वहू  फिर  भो  बैकवर्ड  का  बदेकवर्ड

 ही  बना  रहे  1

 हमारे  मंत्री  जी  स्गयं  नाग  जिहार  से
 आते  हैं-प्राप  बतलाइये  यहां  पर  क्‍या  इण्डस्ट्रीज
 हैं  ?  सिवाय  श्राउट-मोडेड  दो-चार  शुगर
 फीक्ट्रीक  के  अह्त  वर  कौन  सी  इंष्डस्ट्रोज़  हैं  ?

 एग्रीकल्जर  में  पाती  पहुंचाने  के  लिये  बचि

 ट्यूबदेल्क  लगाये  जायें  तो  श्राप  बिजलो  नहीं
 देंगे  ।  हमारे  पहां  दिन-धिन  भर  लोग  बैठे  रहते
 हैं  कि  बिजली  शा  जाय  तो  थोडा  पानी
 पटा  लें,  लेकिन  जिजली  नहीं  अतो,  कोई  भी
 ख्याल  झापकी  तरफ  उस  क्षेत्र  के  लिये  नहीं
 है।

 मैं  जो  कुछ  भी  यहां  पर  कह  रहा  हूं+-
 ाप  की  रिपोर्टों  क ेश्राधार  पर  कह  रहा  हूँ  ।
 इस  लिये  जब  मैं  तीन-चार  सुझाव  देना
 चाहता  हूं  ।  श्रभी  भी  समय  है---आप  ब्लाक
 लेविल  पर  एडबाइस  लीजिये,  उन  को  किन-
 किस  चीज़ों  की  जरूरत  है।  जो  सिडपैरिटी
 झाज  छाई  हुई  &—29-20  का  फक  होता  तो
 मैं  सहीं  कहता,  50  परसेन्ट  का  फर्क  हो  तो
 भी  धीरे-धीरे  उस  कमी  को  पूरा  किया  जा
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 सकता है,  लेकिन  यहां  तो  ौर  i0  का
 अन्तर  है  1  इस  डिसपैरिटी  को  दूर  करने  के
 लिये  आप  चिन्ता  न  करें  और  यहा  झाकर
 भाषण  दे  कि  हम  यह  कर  रहे  है,  वह  कर  रहे
 हैं,  इस  से  लोगो  का  पेट  भरने  वाला  नही  है  1
 हमारी  गरीबी  को  दूर  करने  के  लिये,  हमारी
 'डिसपैरिटी  को  दूर  करन  के  लिये,  रीजनल
 इम्बैलेंस  को  दूर  करने  के  लिये,  झाप  को

 स्टेप  लेना  चाहिये  |  इस  लिये  मै  धाप  से
 झनुरोध  करूंगा  ---हमारी  पर-कैपिटा-इन्कम
 को  कम  से  कम  पूरा  न  बढायें  तो  3i4  तो
 वश्य  बढाये  ।  में  सेकण्ड-क्लास  सिटिज़न
 होना  बरदाश्त  कर  लूगा,  लेकिन  4था  या  ह...] अ
 सिटिज्नन  नही  बनना  चाहता-यही  मेरी
 आप  से  अपील  है  ny

 aft  भगत  रास  (फिल्लोर)  :  मैडम
 चेश्नरमैन,  हमारे  देश  की  इकानामी  को  पिछले
 28  सालों  से  प्लान  के  रास्ते  पर  चलाया
 जा  रहा  है  भौर  जब  से  हम  से  प्लान  को  शुरू

 किया,  तथ  से  लेकर  आज  तक  हमारे  देश  में
 जो  भी  सरकारें  रही  है  उन्होंने  प्लान  के  बहुत
 ही  शानदार  शौर  लाडेबिल  उद्देश्य  रखे  हैं  ।
 उन  उद्देश्यों  में  बेकारी  दूर  करना,  गरीबी

 को  समाप्त  करना,  समानता  को  फायम  करना--
 खास  उद्देश्य  रहे  हैं।  इन  उद्देश्यों  को  हमारी
 जनता  ने,  चाहे  ये  किसी  भी  विचार  के  थे,
 हमेशा  स्वागत  किया  और  सब  को  यह  झाशा  थी
 कि  इन  उद्देश्यों  की  झगर  पूर्ति  हो  जाय  —
 तो  देश का  भविष्य  उज्जवल  हो  सकता  है
 और  देश  तरक्की  के  रास्ते  पर  चल  सकता  है  tv
 लेकित  पिछले  28  सालों  में  हमने  देखा  है  कि
 यह  उद्देश्य  पूरे  नहीं  हुए  नौर  जो  जाफ्ट
 छठी  पंचवर्षीय  योजना  का  पेश  क्रिया  गया  है
 उससें  कहा  गया  है  कि  यह  जो  उद्देश्य  थे
 जैसे  शुरू  में  थ ेउसी  तरह  से  प्रभी  तक  कामम
 हैं,  भौर  उतनी  ही  दूर  हैं  इनको  प्राप्त  करना
 काफ़ी  मुश्किल  है।  भौर  यह  सब  कैसे  हुआ
 सवाल  इस  बात  का  है  कि  झाज  हम  देखते  है
 कि  इन  26  सालों में  हमारे  देश  की  जो  इकोनामी
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 है  भौर  लोगों  के  रहन  सहन  फा  स्तर  है  उसमें
 कोई  खास  सुधार  नहीं  झाया  &,  बस्थि  कई
 हालत  में  देश  मे  गरीब  भौर  गरीब  हुआ  है,
 झमीर  शौर  झमीर  हा  है  |  भ्रगर  हम
 पिछले  समय  को  देखें  तो  झाज  हमारी  क्‍या
 हालत  है।  जहां  तक  बेकारी  का  सबाल  है  जो
 हमारे  देश  के  ऐम्प्लायमेट  ऐक्सचेंजेज़  है  उनके
 लाइव  रजिस्टर्स  बताते  है  कि  975  में  9.33
 मिलियन  बेकार  थे,  i976%9  78  मिलियन
 बेकारथे  और  इसी  तरह  से  9774%  0.82
 मिलियन  बेकार  थे।  और  अब  अक्तूबर
 19788  2.  33  मिलियन  बेकार  ये  nr  यह

 झाकडे  तो  उन  थोड़े  बहुत  पढ़े  लिखे  लोगो
 के  है  जिन्होंने  श्रपता  नाम  ट्मिप्लायमेट
 ऐक्सचेंज  म ेलिखा  रखा  है  ।  यदि  हम  गावों
 मे  जो  गरीब  लोग  है  उन  सब  को  झगर  ले  तो
 जैसा  कि  अंदाजा  है  कि  बेकारो  की  संख्या

 5  करोड  से  कम  नही  है  |  बेकारी  की  झभी
 तक  यह  हालत  है  बावजूद  पाच  प्लानों  के
 झौर  गरीबी  की  यह  हालत  है  कि  सरकार  खुद
 मानती  है  कि  हमारे  देश  मे  श्रभी  भी  जो  लोग

 पावर्टी  लाइन  के  नीचे  हमारे  देश  में  रह  रहे  है
 उनकी  तादाद  46  53  परसेट  है  1  'रिजेंब
 बैक की  रिपोर्ट  की  बिना  पर  यदि  सारे  देश
 को  लें  तो  हमारे  देश  के  80  प्रतिशत  जो  नीचे
 के  लोग  हैं  उनके  पास  सिर्फ  0.  परसेंड
 असेट्स  है  और  ऊपर  .0  परसेंट  के  पास  अभी
 भी  50  परसेंट  से  ज्यादा  भसेद्स  हैं।  यह  देश
 की  गरीबी  की  हालत  है

 इसके  झलावा  अगर  देश  की  इंडस्ट्री  को

 लें  तो  यह  भी  लगातार  स्टैगनेट  चली झा  रही
 है।  आजभी  289  लार्ज  स्केल  यूनिट्स  भौर
 8,000  स्माल  स्केल  मूनिस  सिक  पड़ी  हुई
 हैं।  यह  देश  की  हालत  है  ।  यह  सब  28
 साल  की  प्लानिंग  के  बाद,  जो  शानदार  उद्देश्य
 थे,  उतके  बावजूद  भी  हम  अचीवमेंट  क्‍यों
 नहीं  हासिल  कर  सके  ?  क्यों  शाज  जहां  के
 यहाँ  खड़े  हैं,  जैसा  कि  प्लानिंग  कमीशन  ने
 झपने  ड्राफ्ट  प्लान  में  भी  नोट  किया  है  ?

 उन्होंने  प्रौदलम  का  पता  तो  कर  लिया हैं  ।
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 लेकिन  उसका  हल  क्या  है?  तो  न  तो  प्लाभिग
 कमीशन  झौर  न  सरकार  ही  इसको  सुलझाने
 के  लिये  तैयार  है।  यह  जो  प्रौबलम  है,  जो
 झौवजेक्टिव हमने  प्लान  में  रखे  हैं  इनको  किस
 ढंग  से  श्च्चीव  फिया  जाय  ?  अगर  उसी  ढंग
 से  अचीत  करना  चाहते  हैं  जिस  ढंग से  पिछली
 सरकार  करती  रही  है,  तो  मैं  बताना  चाहता
 हूं  कि  पिछली  सरकार  30  सालों  में  क्‍यों  नही
 झचीव  कर  सकी  हैं  ?  इसलिये  कि  पिछली
 सरकार  ने  लगातार  इस  देश  को  पूंजीवादी
 रास्ते  पर  डेंबलप  किया  और  जो  प्लान  के
 लिये  रिसोर्सेज़  थ ेउनको  बजाय  इसके  फि  उन
 लोगों  से लिया  जाय  जो  कि  उस  बोझ  को
 सहन  कर  सकते  थे,  जो  लोग  इस  देश  के
 लगातार  लाभ  उठाते  रहे  हैं--जगी  रदार,  बड़े-
 बड़े  सरमायेदार  और  मोनोपोलिस्टस,  इन  पर

 बोझा  डालने  के  बजाय  पिछली  सरकार  बराबर
 यहां  के  गरीब  लोगों  पर,  बकिन्ग  क्लास  और
 ऐग्रीकल्चरल  लेबरसे  झौर  मुलाज़िमों  पर  बह
 बोझ  लगाता  र  डालती  रही  7  इसलिये  हमने
 देखा  कि  पिछली  सरकार  भी  इनडायरेक्ट
 टैक्सेज़  को  लगातार  बढ़ाती  रही  पौर  डायरेक्ट
 टैक्सेस  को  लगातार  कम  करती  रही  है  ny  मैं
 सरकार  से  यह  कहना  चाहता  हूं  कि  अगर

 पिछली  सरका  र  ने  पूंजीवादी  रास्तेपर  चलकर
 शोल  को  एचीव  नहीं  किया  है  तो  इस  सरकार  के
 पास  भी  कोई  जादू  नहीं  है  कि  वह  इस  गोल
 को  'एचीव  फर  ले  ।

 महू  जो  बजट  पेश  किया  गया  है,  इसमें
 खास  सिफ्त  यह  है  कि  इसमें  सबसे  ज्यादा
 बजटरी  डैफिसिट है  भौर  उसमें भी  रिकार्ड

 तोड़  दिया  गया  है।  355  करोड़  रूपये  का
 हॉफसिट  बजट  है  भौर  उस  पर  भी  665
 करोड़  रुपये  के  टैक्सेज़  के  बजट  प्रषोच्चल्स
 हैं,  लेकिन  फिर  भी  प्लान  भाउट-ले  की  इस्कीज
 पिछले  साल  से  कम  है  |  जैसेफि  978-79
 में  ब्लास  झाउट-ले  i649  करोड़  रपये  था
 शौर  1979-80  में  यह  V2811  करोड़
 श्क्ये  रखा  गया  है।  पिछले  साल  के  मुकाबले
 में  इसकी  इसकी  Wa  rede  मानी

 of  Planning  358

 गई  है  |  अगर  हम  पिछले  प्लान  भाउट्लले
 को  देंखें  तो  पता  लगेगा  कि  पहले  से  यह  कम
 हुआ  है  q

 974—75  में  20  परसंट  इन्क्रीज  थी,
 1975-76  में  28  परसेंट,  1976-77  4%
 24  परसैंट  और  977-78  में  23  परसैंट

 थी  जो  कि  i978-79  में 17  परसैट  है  t
 यह  इतनी  कम  इन्क्रीज  है  कि  अगर  हम  चाहें
 कि  इससे  तरक्की  के  रास्ते  पर  चल  सके  तो
 यह  संभव  नहीं  है  ।

 जैसा  कि  मैंने  बताया  प्लान  झाउट-से  के
 जौ  रिसोसेज  ढूंढे  गये  हैं,  जिनके  पास  कुछ  है
 जिन्होंने  देश  को  लूटा  है,  लगातार  जो  मुनाफा
 कमा  रहे  हैं,  जो  बडे-बड़े  मोनोपोलिस्ट  हैं
 और  बड़े  लोग  हैं.  उन  पर  टैक्स  नहीं  बढ़ाये
 गये  हैं।  टैक्स  किस  पर'  है?  यह  इससे  पता
 चलता  है  कि  इनडायरेक्ट  टैक्स  665  करोड
 में  सेसिफे  58.  6  करोड  रुपये  के  हैं  ।  आम
 तौर  पर  समझा  जाता  है  कि  जो  डायरेक्ट
 टैक्स  हैं  वह  पूंजीपतियों  और  बड़े-बड़े  मोनो-
 पोलिस्टों  पर  लगाये  जाते  हैं  श्रौर  इनडायरेक्ट
 टैक्स  झाम  लोगों  पर  लगाये  जाते  हैं  ny

 यह  भी  अच्छी  बात  है  कि  250  करोड़
 रुपये  शांवों  के  लोगों  को  दिये  गये  हैं  कहे  मये
 हैं  लेकिन  यह  भी  गांव  के  गरीब  किसानों  के

 पास  नहीं  जायेंगे।  यह  दुपया  गांव  के  एग्री-
 कल्चरल  लेबरसे,  माजिनल  फार्मेस  और
 छोटे-मोटे  मुलाजिमों  के  पास  नहीं  जानेगा,
 बल्कि  जो  बड़े-बड़े  भ्रमीर  फिसान  हैं,  बड़े-बड़े
 जरमीदार  हैं,  उनके  पास  जायेगा  बजाये
 इसके  कि  इन  पर  और  टैक्स  लगाये  जाते,  जो
 एग्रीकल्चरल  लेबरर्स  हैं,  गरीब  हैं,  जन  पर
 बेतहाशा  टैक्स  लगाये  गये  हैं,  उनकी  बीडी,
 कैरोंसिन  झायल,  सावन  को  भी  टैक्स  से  नहीं
 छोड़ा'  गया  है.  जितना  भी  बढेने  है.  बह  सारा

 का  सारा  गरीबो पर  डाल  दिया  गया  है'  अगर
 हम यह  समझें  कि  हम  देश  के  मानोपलिस्ट्स
 झौर  बड़े  बड़े  जागीरदारों  को  छोड़  कर  देश  के
 ग़रीब  लोगों  से  प्लान  के  रीसोसिश  हासिल
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 करें,  तो  देश  की  तरक्की  कैसे  हो  सकती  है  ?
 इस  देश  मे  बजट  का  बोझ  हमेशा  गरीब
 लोगों  पर  डाला  जाता  रहा  है।  भगर  हम
 उन  पर  झौर  टैक्स'  बढ़ाते  जायेंगे,  तो  उनकी
 खरीदने  की  शक्ति  कम  होती  जायेगी  t
 इससे  देश  की  इंडस्ट्री  में  स्टैम्नेशन  झायेगा  और
 देश  की  ग़रीबी  तथा  पअ्रनएभ्पलायमेट  ख़त्म
 नहीं  हो  सकेगी  ।

 गन,
 मैं  सरकार  से  पूछना  चाहता  ड्  कि  झगर

 बहू  सर्वेमान्य  भावजेक्टिव्ज  को  एचीव  करना
 आहती  है,  तो  देश  में  अभी  जो  5  प्रतिशत
 लोगों  के  पास  चालीस  परसेट  से  ज्यादा
 जमीन  पडी  हुई  है,  उसको  गरीबों  दौर
 खैंडलैस  लेबरजं  में  ढांटने  के  लिए  उसते  क्या
 इल्तजाम  किया  है,  उनकी  परचेजिंग  पावर
 को  बढाने  के  लिए  क्‍या  व्यवस्था  की  है,
 उसने  बड़े  बड़े  मानोपालिस्ट्स  और  सरमाया-
 दारों  के  बड़े  व्यापार  को  नैशनलाइड  करने
 के  लिए  क्या  किया  है,  मस्‍्टीनेशनल्ज  को,
 जिल्हें  इतने  कनसेशन  दिये  जा  रहे  हैं,  कोनें,
 करत ेके  लिए  उससे  क्‍या  कदम  उठाया
 2)  जब  तक ये  काम  नहीं  किये  जाते  हैं,
 सब  तक  इस  झावजेक्टिव्श  को  एचीव  नहीं
 पक्िया  जा  सकता  है।  जिस  तरह  पिछली
 गवर्ममेंट  इन  भावजेक्टिव्ड  को  सासने  रख  कर
 खोगों  के  साथ  घीशवा  करती  रही,  उसी  तरह
 यह  गवर्नमेंट  भी  कर  रहीं  है  ।

 &
 लोगों  ते  इस  सरकार  को  बडी  आाशाों

 और  उमंगों  के  साथ  इस  गदी  पर  बिठाया  है  ।
 उतको  बडी  झाशायें  थीं,  जो  धीरे-धीरे  घूमिल
 होती  जा  रही  है  |  में  इस  सरकार  को  वारनिय
 देना  चाहता  हू  कि  भ्रमर  कह  पिछली  सरकार
 के  पद-चिहू नों  पर  चलती  रही,  तो  जिस  तरह
 लोगों  ने  पिछली  सरकार  को  माफ  नहीं
 किया,  उसी  तरह  वे  उसे  भी  माफ  नही  करेंगे  t

 अगर  सरकार  इन  झावजेक्टिक्श'  को  पूरा
 करना  चाहती  है,  तो  यह  लजाबिमी  है  कि  देश
 की  फ़ालतू जमीन  को  ६...  लेगरज  में  बांटा

 MARCH  २8,  3979  of  Plansing  380

 जाये,  देश  के  बड़े  व्यापार  भौर  मानोपलिस्टूस
 की  सारी  सम्पत्ति  को  नैशनलाइज  किया  जाये
 आर  मत्टी-तैशनल्श  को  बे  किया  जाये  1
 ऐसा  करने  पर  देश  की  तरक्की  हो  सकेगी,
 वर्ना  यह्  सरकार  भी  पिछली  सरकार  की  तरह
 लोगों  के  साथ  धोखा  करती  रहेगी  ।

 भी समस्त राम राम  जायसचाल  (फैज़ाबाद)  :
 सभापति  महोदय,  झब  यह  बात  सब  लोगों
 पर  जाहिर  हो  गई  है  कि  शुरू  में  ही  हम  से
 ग़लती  हो  गई,  जब  हम  ने  गोरी  दुनिया
 के  नमूने  पर  अपने  देश  की  पुनरंचता  कौ  बात
 सोची  हम  ले  समझा  था  कि  भौद्योगिकीकरण
 कर  देने  से  देश  कौ  सारी  समस्यायें  हल  हो
 जायेंगी---भौर  भौद्योगिकरण  का  मतलब
 समशा  जाता  है  बड़े  पैमाने पर  उत्पादन  ।
 यूरोप  झबवा  गोरी  दुनिया  की  एक  विशेष
 परिस्थिति  थी--वहां  पर  साधन  ज्यादा
 थे  भौर  जनसंख्या  कम  थी  इसके  साथ-साथ
 साम्राज्यवाद  ने  भी  उसे  गति  दी  t  इस  लिए  यहां
 बड़े  पैमाने  पर  उत्पादन  सम्भव  हो  सका  ।  लेकिन

 झपने  देश  की  परिस्थिति  इससे  भिन्न  थी---
 यहां  झ्रायादी  चननी  थी  शौर  साधन  नही  थे  ।
 हमने  यह  सपना  देखा  था  कि  हस  पक्के  माल  को

 बहुतायत  में  उन  देशों  को  भेजेंगे,  जहां  से  हम
 ‘15.00  hrs.

 wearer  मंगा  सकेंगे।  मशीनी माल  भौर  कच्चे
 माल  के  व्यापार  में  हमेशा  जा  होता  है  उस  वेश
 को  जो  मशीनी  माल  का  निर्यात  करता  है  t

 इस  सपने मे  पड़  कर  देश को  बरबाद  किया  t
 जो  हम  ने  सोचा  था  बिल्कुल  ठीक  उसके

 उलटा  ह्भा  ।  विदेशी  मुद्रा  का  संकट ह्भा  ।
 अन्न  की  पैदावार  हम  नहीं  बढ़ा  पाए  भौर
 साथ-साथ  झौच्यो  पैकरण  भी  नहीं  हो  पाया  3

 जो  हुआ उस  की  पूरी  शक्यता  का  भी  इस्तेमाल
 यहां  पर  नहीं  हो  पाया  शौर  झाप  वेख  रहे  है
 कि  बीमार  मिलों  की  संख्या  दिन  प्रति  दिन
 बराबर  बढ़ती  चली  जा  रही  है  n  25-28
 साल  की  प्लानिंग  के  बाद  नतीजा  कया  निकला?
 एकोतामिक  सवों  जो  हम  लोगों  को  ह...  tr
 गया  है  उसमे  पहले  ही  ाद  को  शाप  देखें
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 सो  उसमें  दिखलामां  गा  1  जहां  तक
 पैदायार  का  सम्बन्ध  है  उस  में  ऐसी  भट  बढ़
 हुई  है  कि  कभी  तो  पैदावार  बढ़  जाती  है,
 कभी  घट  जाती  है।  फिर  कभी  बढ़  जाती  है
 झौर  फिर  कभी |  जाती  है  t  उस  का  नतीजा
 मह  हुआ  है  कि  झगर  किसी  साल  में  अनुकूल
 परिस्थितियों  में  हम  कोई  उपलब्धि  प्राप्त
 भी  कर  लेते  हैंतो  उस  को  बचा  कर  रख
 नही  पाते  औौर  उस  से  झागे  बढ़ने  में  दिक्कत
 होती  है।

 आप  देखे  नन  की  उपलब्धि  जो  है  यह
 प्रति  व्यक्ति  साढ़े  सात  छटांक  के  शास  पास

 शुरू  से  लेकर  झागे  तक  बनी  हुई  है।  400  से
 500  ग्राम  के  बीच  में  श्र्झ्न  की  प्रति  व्यक्ति
 उपलब्धि  है।  इस  में  कही  किसी  तरह  का
 कोई  इज़ाफा  नही  हुआ  i  फिर  तेल  की  खपत
 लीजिए,  शक्कर  की  खपत  लीजिए,  उसमे  भी
 कोई  इज़ाफा  नही  हैं।  प्राय:  जहां  पर  हम  थे
 बहीं  पर  के  हुए  हैं  ।  दालों  की  पैदावार
 मे ंतो  25--26  साल  पहले  जहां  पर  थे  वही पर
 रुके  हुए  हैं  ।  सन्‌  56  में  जहां  70  ग्राम  प्रति
 व्यक्ति  उसकी  खपत  थी  वहां  वह  झाज  44
 और  45  ग्राम  हो  गई  है  तो  दाल  की  खपत
 बराबर  गिरी  हैं  बजाथ  बढ़ने  के  बावजूद
 25-30  साल  की  प्लानिंग  के  ।  उसी  तरह
 शक्कर  की  भी  खपत  स्टेशनरी  है।  यह  हम
 झौसत  बता  रहे  हैं।  भौसत  का  मतलब  है  कि
 कुछ  लोग  उस  के  ऊपर  और  कुछ  लोग  उस  के
 नीचे  होंगे  ।  तो  नीचे  बालों  पर  आप
 जाएंगे  तो  बहुत  से  ऐसे  लोग  मिल  जाएंगे
 कम से  कम  पांच  छः:  करोड़  ऐसे  मिलेंगे
 जो  दूसरे  तीसरे  दिन  खाना  खाते  होंगे  भ्रौर
 14-15  करोड़  ऐसे  होंगे  जिनको  मुश्किल
 से  दिन  में  एक  दफा  खाना  मिलता  होगा
 यह  हालत  है

 फिर  कपड़े  के  उत्पादन  को  श्राप  देखें  तो
 च्बाहे  जितनी  प्रगति  का  दावा  श्राप  फरें

 श
 बराबर  कपड़े  का  कन्जम्पशन  प्रति

 घटा  है।  सन्‌  65  या  60  के  मुकाबिले
 हें  कपड़े  के  उत्पादन  में.  प्रति  व्यक्ति
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 करीब-करीब  2  भीटर  घटती हुई  होगी  भौर  यह
 2  मीटर  की  धटती  कम  नही  है।  तो  कपड़े
 की  कमी  है,  झन  की  कमी  है  भौर  शिक्षा
 में  कया  हालत  है  कि  जब  अंग्रेज  यहां  से  गए
 थे  जो  प्रखंड  भारत  की  जो  जनसंख्या  थी
 40  करोड़  की,  भाज  अकेले  भारत  में  जिसे  झाप
 भारत  कहते  है  उस  में  अनपढ़  लोगों  की
 संख्या  40  करोड़  होगी  ।  जब  अप्रेज  गए  तो
 अखंड  भारत  की  जो  झाबादी  थी  उतनी

 ही  आबादी  आज  अपने  देश  में  अनपढ  हैँ।
 झावास  का  हाल  यह  है  कि  कलकत्ता
 चले  जाइए,  दिल्‍ली  मे  देख  लीजिए  बड़े
 शहर  जितने  भी  हैं  सन  जगह  सड़क  के  किनारे
 जो  छोटी  छोटी  जगह  है  वहां  कितने  द्दी  लोग
 अपना  जीवन  बसर  कर  रहे  है  और  वही  पर
 उनका  सारा  काम  होता  है,  वही  रहना,  वहीं
 खाना,  पकाना,  वही  बच्चे  जनना,  यह  सारा
 काम  वही  होता  है।  तो  भूख  के  सवाल  को
 ले,  कपड़े  के  सवाल  को  ले,  आवास  के  सवाल
 को  लें  शिक्षा  के  सवाल  को  ले,  चाहे  दवा
 के  सवाल  को  लें  सब  में  कही  कोई  प्रगति
 नही  हुई  है,  बल्कि  हालत  यह  है  कि  एक  तरफ
 गरीब  की  संख्या  बढ़ी  है,  दूसरी  तरफ  गरीबी
 की  मात्रा  भी  बढ़ी  है।  दो  लिहाई  पापुलेशन
 इस  वक्‍त  झाप  की  गरीबी  की  रेखा  के  नीचे

 रह  रही  है  भौर  पोषण  हमारा  इतना  कम  हो  गया
 है  कि  आज  बायलाजिकल  डिफार्भिटी  शुरू
 हो  गई  है  ।  किसी  की  वक्‍त  के  पहले  नाक  टेढ़ी
 हुई  जा  रही  है,  किसी  के  हाथ  पैर  टेढ़े  हुए
 जा  रहे  हैं  ।  इस  स्थिति  पर  हम  पहुंच  गए
 इसने  सालों  की  सारी  प्लानिंग  के  बाद  |

 फ्रारण  वही  है  कि  हमने  नकल  की  ।  यूरोप
 की  विशेष  परिस्थितियां  थी  जिन  में  झौदझोगी-
 करण  हो  गया  जो  हमारे  यहां  संभव  नही  था  ।
 गांधी  जी  ने  सपना  देखा  था  झाम  समाज  का,
 स्थालम्बी  ग्राम  का,  ग्रामोच्योग  का  और  खादी
 उद्योग  का  भौर  चुनौती  दी  थी  गोरी  दुनिया  को
 कि  तुम्हारी  सम्यता  जो  है  बहू  विवादास्पद  है  t

 झगर  दुनिया  को  झागे  बढ़ना  है  तो  इस  रास्ते
 को  बदलना  होगा  ।  उस  चुनौती  को  हम  भल
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 प्री  भ्रतन्‍्त  राम  जायसव।  T]
 wa)  अगर  खाली  उत्पादन  के  क्षेत्र  में  नकल
 की  होती  तो  बहुत  बडी  गलती  नही  होती  t

 हमने  खपत  के  क्षेत्र  में  भी  गोरी  दुनिया
 की  नकल  की  कि  वैसी ही  सडक  वैसी  ही  शिक्षा,
 चैस  ही  रेडियो,  टेलीफोन  और  टेलीविज्ञन
 तथा  मोटरकार  हमको  भी  चाहिए  t  नतीजा  यह
 हुआ  कि  झमी  तक  जो  प्लानिंग  हुई  है  उसमे  यह
 सब  हमको  पिछती  सरकार  से  विरासत  मे
 मिला।  शमी  तक  हमारी  आबादी  के  खुशहाल
 लोग,  वह  भी  चोटी  के  लोगो  को  दिमाग  मे  रख
 कर  प्लानिंग  हुई  है।  मिसाल  के  लिए  नयी
 दिल्‍ली  मे--पुरानी  दिल्‍ली  को  आप  छोड
 दीजिए--प्रब्छी  चौडी  सडके,  चौराहों  पर
 नाना  प्रकार  के  फौवारे  और  श्रच्छी  रोशरी
 का  प्रबंध  किया  गया  i  जिस  इलाके  में  हम
 लोग  रहते  है  वहा  पर  आपने  मच्छर
 गायत्र  कर  दिए  ।  गोरी  दुनिया  में  श्रापको
 मच्छ र,  खटमल  और  मक्थिया  नही  मिलेगी  ।
 दिल्‍ली  मे  भी  इस  तरह  की  बद  सूरती  को
 देखकर  विकास  करने  वाले  लोग  खुश  होते
 रहे  कि  हम  अपने  देश  को  जागे  बढा  रहे  है  ।
 तो  यह  दृष्टि  दोष  या  1  कम  से  कम  जनता
 सरकार  ने  उस  दृष्टि  को  आकर  बदला  है
 जिसके  लिए  प्लानिंग  कमीशन  और  सरकार
 तथा  खासकर  प्रधान  मन्नी  जी  को  बधाई
 देनी  चाहिए  |  शब  छोटे  आदमी  की  तरफ
 पहली बार  सरकार  का  ध्यान  गया है  ।  विकास
 की  जितती  भी  योजनाएं  बनाई  गई  है,  वह
 चाहे  अ्रत्योदय  की  योजना  हो,  झन के  बदले
 काम  देने  की  योजना  हो,  सुखाग्रस्त  क्षेत्रो  के
 विकास  की  योजना  हो,  समन्वित  ग्रामीण  विकास
 की  योजना  हो--कितनी  भी  योजनाये  बनी
 हैं  सभी  का  केन्द्रबिन्दु  छोटा  भा  मी  ही  है
 जोकि  भ्रमी  तक  नेग्लेक्टेड  रहा  है  a  जो
 सीमान्त  तथा  छोटे  किसान  है,  खेत  मजदूर  हैं,
 भ्राबादी  के  दबे  हुए  पिछड़े  हरिजन  आदिवासी
 शौर  जतजाति  के  लोग  है  उनकी  शोर  पहली
 जार  सरकार  का  ध्यान  गया  है  जोकि  उचित
 ही  है।  भाप  कोई  उपलब्धि  कर  सकें  या  नहीं,
 आली  आपका  ध्यान  गया  है  इसलिए  भी  पह
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 सरकार  बधाई  की  पात्र  है।  जो  विरासत  में  इस
 सरकार  को  मिला  उस  8  बाबजूद  झ  भण्डार,
 विदेशी  मुद्रा  तथा  जिजली  की  स्थिति  पहले
 के  मुकाबले  भ्रच्छी  रही  है  ft  यह  चीजें  एक
 तरह  से  पअ्रसेट्स  है  जिनके  सहारे  जागे  का
 कार्यक्रम  तेज़ी  से  बढाया  जा  सकता  है  ।

 इसके  साथ  ही  पाथ  हम  झापको  एक  चेतावनी
 भी  देना  चाहते  है  |  श्रभी  तक  मौसम  पर  जो
 हमारी  निर्भरता  है  वह  समाप्त  नही  हुई  है  ।
 अच्छी  बरसात  होने  से  हमारे  जल  विद्युत  घरो
 में  बिजली  की  अच्छी  पैदावार  हुई  है  ।  भच्छी
 बरसात  होने  की  वजह  से  जलागय  भरे  हुए  थे
 जिसके  कारण  पूरी  क्षमता  से  बिजली  का
 उत्पादन  किया  जा  सका  है।  इसमे  मौसम  का
 कद्ठिब्यूशन  ज्यादा  रहा  है।  मै  थक्ल  पावर
 स्टेशनो  के  सम्बन्ध  मे  नहीं  कह  रहा  हू  ।  इसी
 तरह  से  जहा  तक  खाद्य  की  पैदावार  के  सवाल  है,
 आप  दावा  करते  है  कि  भूतपूर्व  बाढ  के  बावजूद
 पिछले  साल  के  i256  लाख  टन  ह»  मुकाबले
 इस  साल  260  लाख  टन  पैदावार  हो  सकेगी  ।
 आपको  गुमान  हो  सकता  है  कि  झच्छा  बीज,
 पर्याप्त  खाद  और  पानी  की  व्यवस्था  करने  की
 वजह  से  यह  हुआ  है  ।  लेकिन  सौसम  पर
 हमारी  आत्मनिरभेरता  झ्रभी  तक  नही  गई  है  ।
 जहा  तक  बाढ़ो  का  सवाल  है,  ये  सीमित
 हिस्सों में  भाती हैं  भौर  इन  से  गा  तथा  धान
 जैसी  फसले  कुछ  बच  जाया  करती  हैं,
 बल्कि  काफी  तादाद  में  बच  जाती  हैं,  लेकिन
 आप  थोडा  इमैजिन वन  कीजिये--भाने  वाले  साल
 मे,  जो  झन  अप्रैल  से  शुरू  होने  वाला  है,  यदि
 पानी  न  बरसे,  तब  क्या  स्थिति  होगी--इसके
 बारे  मे  श्राप  की  रिपोर्ट  से  कुछ  पता  नहीं  लगता
 है।  हमारी  धरती  श्ाज  से  नही,  बहुत  पहले
 से  पानी  के  लिये  चिल्ला  रही  हैं,  ाप  ने  जो
 लक्ष्य  रखा  है,  वठ  5  साल  में  70  लाख
 हैक्टेझ्नर  में  पानी  पहुचाने  की  कोशिश  करेगे,

 लेकिन  इससे  तो  काम  नहीं  चलेगा,  इस  तरह  से
 तो  पूरे  हिन्दुस्तान  की  खेती  को  पानी  पहुचाने
 मे  70-80  साल  लग  जायेंगे।  इसलिये

 मेरा  सुझाव  है  कि  हम  को  एक  ऐसा  संकल्प  करना
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 चाहिये  फि  एक  साल  के  अन्दर  हम  हमसे
 क्षेत्र  को  पानी  दे  देंगे  भौर  इस  संकल्प  को  पूरा
 करने  के  लिये  तेज़ी  से  काम  करना  चाहिये  1

 अब  जहां  तक  खेती  का  मामला  है--
 झाप  यह  कहते  हैं  कि  हमारे  यहां  किसी  चीज़
 की  कमी  नहीं  रही  है।  लेकिन  इस  में  जहां
 तक  किसानों  का  सवाल  हैं----एक  तरफ़  तो
 झाप  उस  को  शाबाशी  देते  हैं,  उस  की  पीठ
 ठॉकते  हैं  कि  ज्यादा  फसल  पैदा  करो,  लेकिन
 जब  वह  ज्यादा  पैदा  करता  है  और  उस  को
 ज्यादा  पैंदा  करने  में  कामयाबी  मिल  जाती  है
 तो  उस  का  सब  से  पहला  विकटिम  किसान  ही
 होता  है।  गन्ने  का  पिछले  साल  क्या  हुआ---
 गन  का  जो  निर्धारित  मूल्य  था,  वहू  किसानों
 को  नहीं  मिला,  कपास  उगाने  वाले  किसानों
 को  कपास  का  निर्धारित  मूल्य  नहीं  मिला  t

 ara  को  लीजिये--भ्रालू  सड़  रहा  है,  न
 किसान  को  बैंगन  मिल  रही  है  श्ौर  न  उच्षित
 दाम  मिल  रहा  है,  न  ही  कोल्ड-स्टोरेज  में
 रखने  के  लिये  जगह  मिल  रही  है।  जब  तक
 कारखाने  के  दामों  भर  खेत  के  दामों  में  सन्‍्तुलन
 नहीं  करेंगे,  तब  तक  यह  पुरा  होने  घाला  नहीं
 है---इस  तरह  से  काम  नहीं  चलेगा---भाप  को
 इस  तरफ  तुरन्त  ध्यान  देना  चाहिये  ।  जहाँ
 खेत  की  उपज  बढ़  रही  है,  वहां  प्लानिंग  का
 ध्यान  भी  उस  तरफ  जाना  चाहिये।  किसान
 को  उस  की  उपज  का  ऐसा  उचित  मूल्य  मिले,
 जो  उस  को  पुसाये  जिससे  बहु  अ्रपनी  ग्रहस्थी
 को  चला  सके,  मेरा  मतलब  शानोशौकत  बाली
 जिन्दगी  से  नहीं  है,  कम  से  कम  बह  जिन्दा
 तो  रह  सके  1  सर्वे  का  जो  चार्ट  इस  में  दिया
 हुआ  है,  यवि  उसको  आप  देखेंगे  तो  आप  को
 मालूम  होगा  कि  कारखाने  की  चीजों  के  दाम
 और  खेतों  की  चीजों  के  दामों  &  कितना
 झस्तर  हैं,  खेतों  की  चीजों  के  दाम  कितने
 क्यादा  बिगड़े  हैं--इस  की  तरफ  झापको
 विशेष  ध्यान  वेना  चाहिये  t

 aa  प्लांतिग  को  लीजिये  ।  आप  ने
 हुर  ज़गह  एडमिनिस्ट्रेटिव  सबिस  के  लोगों
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 को  ही  भरा  हुआ  है  कोई  कैबिनेट  सैंक्रटरी
 रिटायर  होता  है,  उसको  भाप  चाहे  कन्‍्सलटेंट
 की  हैसियत  से  या  किसी  दूसरी  जगह  पर  ला  कर
 बैंठा  देते  हैं।  भ्राप  के  तमाम  डिवीज़न्ज़  में  जो
 भधिकारी  है,  वे  सब  के  सब  एडमिनिस्ट्रेटिय
 सव्विस  के  हैं  ।  नतीजा  यह  होता  है  कि  जो
 टैकनीकल  जानकारी  के  लोग  हैं,  भ्र्थ-शास्त्री
 हैं,  वैशानिक  हैं--उन  को  अपनी  प्रतिभा
 दिखालाने  का  झ्वसर  ही  नहीं  मिलता  हैं
 रेड-टेपिज्म  इतना  ज्यादा  चलता  है  कि  वे
 उस  को  तोड़  ही  नही  सकते  है  ।  इस  का  एक
 परिणाम  देखिये---6ठी  पंचवर्षीय  योजना
 का  दूसरा  साल  पहली  अप्रैल  से  शुरूहोने  बाला
 है,  लेकिन  अ्रभी  तक  उसको  श्रन्तिम  रूप  नहीं
 दिया  जा  सका,  उस  का  ड्राफ्ट  ही फाइनलाइज
 नहीं  हो  सका  है  t

 श्री  श्याम  नन्दन  मिश्र  :  पालियामेन्ट  में
 ही  नहीं  आया  हैं  .

 श्री  अनन्त  रास  जायसवाल  :  इतना  ही
 नहीं,  978-79  की  जो  योजना  थी,  बह
 साल  बीत  गया,  लेकिन  उस  का  ड्राफ्ट  झभी  तक
 फाइनलाउज़  नहीं  हुआ  i  तिवारी  जी  अभी
 कह  रहे  थे  कि  जो  किताब  झाप  ने  दी  है,  उस
 से  तो  कोई  जानकारी  ही  नहीं  मिलती  है---
 इसकी  तरफ  आपको  ध्यान  देना  चाहिये।

 जो  ध्याप  के  यहां  रिसर्च  झाफिसज्ज  लग  हुए
 हैं-उनक  काम  करते  हुए  5-  5  साल  हो  गये,
 अभी  भी  एडहाक  चल  रहे  हैं।  वे  रिप्रेजेन्टेशन
 देते  हैं,  उनको  प्लानिंग  का  काम  ड्या  हुझा
 है,  लेकिन  उन  की  सर्विसिज्ञ  के  बारे  में  कोई
 फैसला  नहीं  होता  ।  जिन  के  मन  मर  गये  हैं,
 उन  से  क्या  प्लानिंग  होगा  ?  जो  हमारा
 परिव्यय  निर्धारित  किया  गया  था--पिछले
 परिव्यय  में  272  करोड़  रुपया  कम  सन  किया
 गया  ।  272  करोड़  कम  खर्च  हुआ  और
 इस  कम  खर्चे  का  भसर  कहां  पड़ा  है  ?  सिंचाई
 की  योजनाझों,  शिक्षा,  स्वास्थ्य  और  ग्रामीण
 विकास पर  पड़ा  है।  ऐसे  महत्वपूर्ण  विषयों  पर
 उसका  असर  पड़ा  है।  इसका  मतलब  होता  हैं
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 कि  झापका  खर्चा  ऐडमिनिस्ट्रेशन  पर,  नान-
 प्रोडक्टिव  फ़ील्ड  पर  हुआ  है  भौर  प्रोडक्टिव
 बक्से  पर  नही  हुआ  है  |  आइन्दा  यह  बाल  न
 वोहरायी  जा  सके,  इसकी  भी  गा  रन्टी  झप  से
 मिलनी  चाहिये  t

 सभापति  महोवथ :  झापने  7  सिनट
 लिये  है।  सब  लोग  अगर  इतना  ही  समय  लेगे
 तो  बाकी  लोगा  की  समय  नही  मिलेगा  ।

 मानतीय  शिन्दे  साहब,  झापकी  पार्टी  के

 ड्ही  मिनट  बाकी  है।  कृपया  इतने  मे  ही  भ्रपना
 भाषण  पूरा  करे  t

 श्यो  राम  नरेश  कुशवाहा  (सलेसपुर)  :
 सभाप से  महोदय,  हमारा  ईयरफ़ोन  काम
 नही  कर  रहा  है,  इसको  ठीक  कराया  जाय  ।

 SHRI  ANNASAHEB  P.  SHINDE
 (Ahmednagar):  Madam  Chairman,  I
 agree  with  hon.  Shri  Tiwary  J;  that
 when  one  goes  through  the  Report  of
 the  Planning  Commussion  there  79

 hardly  anything  which  has  been  said about  the  basic  problems  facing  the
 economy  of  this  country  or  facing  the
 People  of  this  country.  Now,  it  is
 Well-known  from  the  recent  Budget
 Proposals  that  this  Government  wants
 to  resort  to  large-scale  deficit  financ-
 ing  and  also  large-scale  indirect  taxa-
 tion  To  my  mind  this  1s  nut  only
 counter-productive,  but  this  is  a
 highly  dangerous  proposition  because
 whatever  additional  resources  are
 likely  to  be  mobiliseq  for  development
 purposes,  I  am  afraid  they  will  be
 eaten  away  and  absorbed  by  infla-
 tionery  pressures  which  are  likely  to
 appear  in  the  economy  as  a  result  of
 this,  And  therefore,  the  Planning
 Commission  which  ig  supposed  to  be
 in  charge  of  the  overall  direction  to
 the  economy  I  think,  ig  failing
 basically  in  its  responsibility.  More-
 over,  the  present  approach  will  hurt
 the  poorer  sections  of  the  society,  the
 fixed  Income  groups,  unorganised

 Jabour  and  particularly,  the  pension~

 ‘Fhen,  Madam,  this  Report  men-
 tions  that  90  Working  Groups  were
 constituted  for  going  into  various
 Matters  and  subjectg  etc,  Now,  in  this
 country  it  is  well-known  that  the
 Most  important  gection  in  this  country
 is  of  the  two  categories.  One  is  land-
 Jess  labour  and  the  other  is  small  and
 marginal  farmers.  No  Working  Group
 has  been  constituted  to  go  into  the
 2roblems  of  landless  labourers  and
 smal]  and  marginal  farmers,  Now,  it
 can  be  said  that  under  a  particular
 head  this  can  be  covered.  This  inter-
 pretation  is  very  easy  ang  it  can  al-
 ways  be  given.  But  the  point  is,  these
 itemg  are  So  important  that  a  Special
 Working  Group  should  have  gone  into
 this  because  there  are  specific  prob-
 lems  of  this  sector  and  they  constitute
 60  to  70  per  cent  of  the  rural  popula-
 tion  of  thig  country,

 Madam,  it  is  well-known  that  70
 million  operational  rnoldings  are  there
 in  this  country  Out  of  them,  35  ope-
 rational  holdings  are  below  one  hec-
 tare  Now,  what  has  been  planned

 for  them?  I  know  during  the  pre-
 vious  Plan  some  schemes  for  the  small
 farmers,  marginal  farmers  and  land-
 less  labourers  have  been  formulated
 and  suppose,  even  if  we  have  to  sink
 some  money  and  even  if  some  wast-
 ages  are  involved  in  this,  by  all  means
 we  should  go  all  out  to  make  mexi-
 mum  provisions  for  ensuring  the
 success  of  these  schemes  and  ah

 roe these  poorer  sections  of  the  society.
 But  one  has  to  realise:  Do  the  polltti-
 cians  in  thig  country  or  particularly
 the  Planning  Minister  and  the  Prime
 Minister  want  ug  to  believe  that  the
 holding  of  the  farmer  who  hag  less
 than  ong  hectare  of  land  iy  going  to
 be  viable?  Now,  for  people  who
 understand  the  problem,  of  agricul-
 ture  I  can  tell  that  with  a  few  excep-
 tions  the  overall  °

 majority  of  the
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 helding  can  never  be  viable  units,
 I  think  the  Commission  and
 the  Government  are  deceiving  the
 people  by  saying  that  by  laying  emp-
 hasis  on  agriculture  they  are  going  to
 solve  all  the  problems  of  the  economy
 of  this  country.  In  fact,  the  problem
 of  mullions  of  poverty-stricken  peo-

 ple  in  this  country  is  not  going  to  be
 solved  by  development  of  agriculture,
 though  I  am  all  for  it,  because  there
 are  Many  reports  which  say  that  agri-
 cultural  development  can  never  solve
 the  problems  of  the  millons  of  the
 poor  unless  we  have  an  altogether
 different  approach,  I  am  sorry  I  have
 to  disagree  with  Mr.  Jaiswal.  Unless
 we  lay  equal  emphasise  on  the  indus-
 trial  sector  along  with  agriculture,
 there  is  no  future  for  this  ccuntry.
 We  have  to  modernise  the  country.
 Unless  we  create  instruments  for
 creating  More  wealth,  poverty  can-
 not  be  eliminated.  We  have  to  use
 technology  and  science  to  have  more
 production  ang  the  policy-makers
 will  have  to  see  that  whatever  is
 produced  igs  equitably  distributed
 among  the  varioug  sections  of  the
 society,

 There  is  a  point  which  I  hag  touch-
 ed  some  time  back.  The  present  sys-
 tem  of  financial  management  as  bet-
 ween  the  Centre  and  the  State  Gov-
 ernments,  to  my  mind,  calls  for  a  deep
 review.  In  fact,  I  am  glad  that  vari-
 ous  State  Governments  to  whatever
 party  they  may  belong,  we  are  not
 discussing  politics  now,  have  raised
 this  fmue,  We  call  this  a  federal
 structure,  but  there  is  too  much  de-
 pendence  of  the  States  on  the  Centre
 In  950-5l,  the  statutory  and  non-sta-
 tutory  transfers  from  the  Centre  to
 the  States  were  of  the  order  of  Rs.  44
 crores.  In  1966-67  it  was  Rs.  708
 crores.  In  1977-78  it  was  a  few  thou-
 sand  crores,  Central  assistance  consti-
 tuted  30  per  cent  of  the  plans  of  the
 States  in  950-5l.  In  960-6l  it  was
 80  per  cent.  Now  it  is  still  higher.
 Even  the  latest  Finance  Commission
 has  not  succeeded  in  tackling  some  of
 the  problems,  and  the  dependence  of
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 the  States  on  the  Centre  is  increasing.
 Formerly,  the  public  debt  of  the
 States  wag  Ra.  2I5  crores,  then  it
 became  Rs,  5427  crores,  and  mow  it  is
 Rs.  16,000  crores.  So,  the  Planning
 Commission  hag  to  have  a  very  close
 look  at  this  and  see  that  the  basic
 structure  consistent  with  federalism  is
 maintained  so  that  the  financiaj  rela-
 tionship  is  also  governed  by  the  same
 principles.

 Thig  Government  is  following  a
 policy  of  laissez-faire  because  of  which
 tremendous  shortages  are  emerging
 in  the  varioug  sector  of  economy.
 There  have  been  periods  of  shortage
 of  cement  in  this  Country  in  the  past,
 and  I  come  from  a  rural  area,  but
 never  before  wag  there  such  acute
 shortage  of  cement  as  now.  What  has
 happened?  Production  has  not  gone
 down,  but  it  is  going  into  the  hands
 of  middlemen  and  exploiters,  and  the
 Government  is  just  watching  the
 situation,  doing  nothing,  What  is
 happening  in  coal?  It  has  been  na-
 tionalised.  The  railways  are  trying
 their  level  best  to  move  coal,  they
 may  be  failing,  but  the  point  is  that
 a  lot  of  middlemen  have  come  up  in
 the  coal  fields  and  instead  of  private
 coal  mines,  the  middlemen  have  start-
 ed  exploiting  the  economy,  and  there
 is  shortage.  Even  thermal  stations  ond
 railways  are  unable  to  run  because
 of  shortage  of  coal.  Steel  shortage  is
 bound  to  affect  the  economy  very
 badly  as  also  our  developmental  acti-
 vities.  Ig  these  shortages  persist.  all
 planning  would  be  paper  planning

 Even  in  "food,  what  is  happening”
 There  is  no  doubt  a  record  production,
 but  where  hag  it  gone?  Into  the  hands
 of  the  middlemen,  It  is  said  that  the
 food  situation  is  very  good.  but  if
 there  is  a  drought  or  famine,  the
 middlemen  will  exploit  the  poorer
 sections  of  the  society,  and  the  food
 position  will  not  be  under  the  control
 of  the  Government.

 Finally,  there  is  need  to  have  mas.
 sive  investment  for  the  development
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 of  Western  Rajasthan,  Orissa  and  the
 Madhya  Pradesh  areas.  I  am  not  say~-
 ing  that  other  areas  should  be  neg-
 lected,  but  these  shoul@  be  given
 wpecial  attention  and  centre  has  to
 play  positive  role.

 sit  gai  wee  (कांगडा)  :  सभापति
 महोदय,  इसमे  कोई  शक  नही  है  कि  हमारे
 देश  के  प्लानिंग  मे  कई  लुटिया  है,  और  बे
 अब  से  नही,  बल्कि  जब  से  प्लानिंग  शुरू
 हुआ  है,  उस  वक्‍त  से  देखने  में  झा  रही
 है।  यह  ठीक  है  कि  आज  बिजली  और
 सीमेट  बगैरह  की  कमी  दिखाई  दे  रही  है,
 लेकिन  अगर  ओवर-शभ्राल  नक्शे  को  देखा
 जाय,  तो  मै  समझता  ह्  कि  दो  साल  पहले
 जनता  पार्टी  की  सरकार  के  बाद  जिस
 तरह  से  प्लानिंग  का  काम  चल  रहा  है,
 और  हमारे  प्लानजें  ने  जिस  तरीके  से  प्लान
 बनाया  है,  उसके  कुछ  न  कुछ  रिजल्ट
 निकलेंगे  v

 (Mr,  Derury-Sreaktr  in  the  Chair]
 38.26  hrs,

 fara  फाइव-ईयर  प्लान  मे  इस  साल
 के  प्लान  के  लिए  12,510  करोड  रुपए
 एलोकेट  किये  गये  है  ।  इसके  मुख्तलिफ

 हुंडज  में  से  किसी  में  सेटर  का  हिस्सा  ज्यादा
 है  और  किसी  से  स्टेटस  का  हिस्सा  ज्यादा
 है  t  बेकवर्ड  रिजनन्‍ज  भौर  हिल्‍ली  एरियाज
 के  लिए  800  करोड  रुपया  एलोकेट  किय।
 गया  है  v

 SHRI  ANNASAHEB  P.  SHINDE:
 Kindly  excuse  me.  I  am  not  inter-
 rupting  you,

 Mr.  Deputy  Speaker,  Sir,  I  have  tu
 ~very  strongly  protest  that  we  are  not
 allowed  to  speak  even  for  a  few
 minutes,  After  three  or  four  minutes,
 we  are  interrupted  by  the  Chair  ask~
 ing  us  to  conclude,  I  do  not  know

 thow  the  Opposition  can  contribute  to

 MARCH  28,  19919  of  Planning  372

 the  debate.  Of  course,  had  you  been
 in  the  Chair,  I  think  I  would  have
 been  given  some  more  time.  But  this
 is  very  unfair,  Last  time,  I  was  given
 only  two  minutes,  not  even  two  and  &
 half  minutes.

 MR.  DEPUTY  SPEAKER:  But  it
 also  depends  on  how  much  time.  .
 (Interruptions)  Let  him  continue  his
 speech.

 st  दुर्गा  ष्वन्व  लेकिन  उस  रकम  के
 डिवीजन  के  बारे  में  मेरी  झ्रापत्ति  है  कई
 हिल  एरियाज  को  90  परसेट  ग्राद  और
 0  परसेट  लोन  दिया  गया  है  a  मै  समझता

 हैं  कि  जहा  तक  हिल्‍ली  एरियाज  का

 ताल्लुक  है,  उन  की  प्राव्भम्न्र  एक  जैसी  है,
 आर  इसलिए  इस  रुपए  के  एलोकेशन  मे
 कोई  डिसपैरिटी  नहीं  होनी  चाहिये  ।

 जहा  तक  हिमाचल  प्रदेश  का  सम्बन्ध
 है,  मैं  कहना  चाहता  हूं  कि  बैकवर्ड  गरिजिन्ज
 ओर  हिल्‍ली  एरियाज  का  नाम  तो  लिया
 जाता  है,  लेकिन  उनकी  प्राबलम्ज  को  कोई
 नही  देखत।  है  ।  कहा  जाता  हैकि  फारेस्ट्स
 नेशनल  बेल्थ  हैं  श्रौर  उनको  काटने  की
 वजह  से  फल्ड्स  जाते  है,  जिनके  लिए
 सेट्रल  रेवन्यू  से  करोडो  रुपए  खच  किये
 जाते  हैं  ।  कहा  जाता  है  कि  पहाड़ों  पर
 से  लकड़ी  न  काटी  जाये  ।  लेकिन  हिमाचल
 प्रदेश  की  इकानामी  फारेस्ट्स  पर  बेस
 करती  है  in  श्रगर  हिमाचल  प्रदेश  को
 फारेस्ट्स  से  रेवन्यू  नहीं  मिलेगा,  तो  उसकी
 इनकम  क्या  होगी  ?  सेंटर  उसको  सबसि-
 डाइज  नहीं  करता  है  ।  शगर  फारेस्ट्स
 नेशनल  बैल्थ  हैं  भौर  इमलिए  उन्हें  काटना
 नहीं  चाहिये,  जिसके  कारण  कोई  प्रदेश
 जंगलों  मे  अपनी  इनकम  में  कोई  रीजवेबल
 इनक्रीज  नही  कर  सकता  है,  तो  भारत
 सरकार  को  उसे  सबसिडाहज  करना
 चाहिये  ।  लेकिन  एसी  कोई  बात  दिखाई
 नहीं  देती  है।
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 गाहगिल  फार्मूला  के  मुताबिक  टैक्सों
 को  शेयर  करने  के  बारे  में  जो  फंसला
 किया  गया  है,  उस  बैकवर्ड  'रिजनज  और
 हिल्‍ली  एयराज  का  न  तो  कोई  विकास
 हो  सकेगा  और  न  वहां  की  पर-कैपिटा
 इलकम  बढ़  सकेगी  ।  यह  ठीक  है  कि  इससे
 कई  स्टेट्स  को  फायदा  पहुंचा  है,  लेंकिन
 हिमाचल  प्रदेश  के  एलोकेशन  में  कमी  हुई
 है  ।  पहले  हमारी  इकानमी  फौज  मे  भर्ती
 पर  बेस  करती  थी  ।  वह  हमारा  i0
 परसेंट  था  ।  फिर  6  परसेट  बना  और  श्र्ब
 जो  प्लानिंग  शुरू  हुई  है  तो  6  परसेंट
 बन  गया  है  और  भर्ती  के  लिए  भी  ।  कोई
 इंडस्ट्री  नहीं  लगी  ।  कोई  पैसा  इरीगेशन
 के  लिए  नहीं  मिला  ।  माइनर  इरीगेशन
 बहां  होती  है  ।  उसके  लिए  कोई  खास
 एलोकेशन  नहीं  है  -  शायद  दस  करोड़
 रखा  है,  उसमे  हिमाचल  के  लिए  शायद
 दो  चार  लाख  मिले  पहाड़ी  रीजन  के  लिए  |
 भाप  देखें  कि  रूरल  डवलपमेट  के  लिए  आप
 के  प्रोग्राम  बनते  है,  अबेन  एरिया  के  लिए
 भरापकी  प्लानिंग  होती  है  लेकिन  इस
 प्लानिंग  के  सिलसिले  में  यह  जिक्र  करना
 चाहता  हूं  कि  जैसा  कि  हमारे  प्लानिंग
 कमीशन  का  कसेप्ट  है  रूरल  एरिया  के
 लिए  कि  कही  एप्रीकल्चर को  पैसा  दे  दिया
 कही  किसी  और  बात  के  लिए  दे  दिया,
 इससे  रूरल  एरियाज  या  विलेजेज  प्लैन्ड
 तरीके  से  डबलप  नहीं  होंगे  ।  हमारी
 सरकार  झौर  हमारे  प्लानर्स  के  दिमाग  में
 एक  नक्शा  होना  चाहिये  ।  जैसे  कि  हमारे
 शहर  प्लैन्ड  तरीके  से  डेंबलप  होते  हैं  वैसे
 हमारे  गांवों  के  लिए  30  साल  को  भाजादी
 के  बाद  भी  हमारे  प्लानिंग  कमीशन  के
 घास  ऐसा  कोई  कांसेप्ट  नहीं  श्राया  कि
 जिससे  हमारे  गांव  वायबल  बनें  प्रौर  प्नैस्ड
 तरीके  से  उनकी  ग्रोथ  हो  t  सोडी  के
 भातहल  यहां  पैसा  खर्च  किया  जाता  है  |
 3  हजार  के  करीब  हमारे  कताक्स  हैं।
 इन  ब्लाक्स  पर  झझरवों  रुपया  जब  कि  प्लैन
 में  बचें  किया  गया  है  और  आगे  खर्च  कर
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 रहे  है  लेकिन  उसका  कोई  रिजल्ट  हमें
 देखने  को  नहीं  मिलता  है  ।  तो  यह  जो
 हमारी  प्रकार  आई  है  इसे  शर  हमारे
 प्लानर्स  को  रिव्यू  करना  चाहिये,  अपनी
 प्लानिंग  को  री-ईवैन्यूणएट  करना  चाहिये  कि
 ब्लाक्स  में  पैसा  लगा  है  उसका  रिजल्ड
 निकला  या  नहीं  निकला  ।  मै  अपने  प्लानर्स
 के  लिए  एक  तजवीज  पेश  करता  हूं  कि
 एक  एक  ब्लाक  में  कम  से  कम  एक  साल
 में  एक  माडेल  विलेज  बनाया  जाय  ।  बह
 माडेल  विलेज  ऐसा  बनाया  जाय  कि  जहा
 पर  सारी  इन्फा-स्ट्रक्चर  पहुंचायी  जाय,
 पक्‍की  सडक  वहा  तक  जाय,  बिजली

 पहुंचायी  जाय,  टेलीफोन  कम्यूनिकेशन  का
 ठीक  इतजाम  हो  ।  क्योकि  आज  स्थति
 क्या  है  कि  गाव  स्कैटई  है,  उनमें  वायबि-
 लिटी  है  नहीं  और  हर  एक  गांव  माग
 करता  है  कि  वहा  डिस्पेसरी  बने,  स्कूल
 कालेज  बनें,  अ्रस्पताल  बन  लेकिन  वह  बन
 नहीं  सकते  है  इसलिए  हम  एक  माडेल

 बिलेज  बनाएं  और  वहां  जमीन
 एक्वायर  करके  रखें  जिस  मे  कि
 इंडस्ट्रीज  भी  वहां  लग  सकें  और  दूसरी
 साडने  फैसिलिटीज  भी  गांव  के  लोगों  को

 मुहैया  हों  ।  एक  तरफ  सरकार  कहती  है  कि
 अरबन  एरिया  में  आबादी  बढ़  रही  है  7  एक
 रुझान  बदलना  चाहिए  जिस  से  लोग  गांवों
 की  तरफ  जांच  और  गांवों  को  छोड़ें  नहीं  a
 लेकिन  यह  रुझान  बदलेगा  कैसे  ?  आप  देखे
 शहरों  में  कितनी  फंसिलिटीज  मिलती  है,
 कालोनीज  की  कालोनीज  शहरों  भे  खड़ी  हो
 जाती  हैं  ।  उस  क॑  लिए  करोड़ों  रुपए  एलॉ+कट
 करते  है।  हाउसिंग  स्कीम्स  मे  पैसा  रखा  गया

 है।  लेकिन  गांवो  में  पैसा  कहां  दिया  जाता  है  ?
 अगर  गांव  में  पैया  दिया  भी  जाता  है  तो  गांव
 में  जो  घर  बनेगा  यह  झपने  तरीफ  से  बनेगा,
 किसी  की  खिड़की  इधर,  किसी  का  दरवाजा
 इधर  1  माडनें  तरी+  से  जैसे  कि  प्लेन्ड  वे  मे
 मकान  बनने  चाहिए  व॑  से  नही  बनते  ।  इसलिए
 एक  प्लेन्ड  तरी  #  से  हमारे  गांवों  को  प्लानिंग

 होनी  चाहिए  ताकि  बहां  इंडस्ट्रीज  भी  आएं  ।
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 सरकार  कहती  है  कि  हम  गावो  मे  इड्स्ट्री
 लगाना  चाहते  है  तो  कैसे  बह  लग  जाएगी  ।
 जहां  दस  ब्रीस  घर  है  वहा  इडस्ट्री  कैसे  लगेगी  ?

 तो  एक  ब्लाक  मे  एक  साल  में  एक  विलेज
 बायबल  बने  जहा  कि  इस्डट्री  भी  लगे,  स्कूल  भी

 हो,  कालेज  भी  हो  और  बाकी  सारी  मार्डन
 फैसिलिटीज  उन  को  मिले  i  जब  तक  गाव  के
 लोगो  को  वह  माडन  फंसिलिटीज  नही  मिलेगी  ।
 तब  तक  शहरों  में  आने  का  दक्षान  नही.  बदलेगा
 और  में  समझता  हू  कि  यह  सब  से  बडी  डिफीट
 &  हमारे  प्लानिंग  कमोशन  की  कि  तीस  साल
 तक  गाना  तो  गाते  रहे  कि  गांवों  की  तरक्की
 कर  रहे  है,  गावो  का  प्लान्ड  तरीके  से  बढा
 रहे  है  लेकिन  गावो  मे  आज  तक  कुछ  हुआ  नही  है
 उसी  तरह  वहा  लोग  अपनी  जिन्दगी  बसर
 कर  रहे  है  ।  कहा  कहा  जा  कर  क्तिना  सडक
 आप  बनाएगे  ?  एक  एक  घर  तक  श्राप  सड़क
 नही  दे  सकते  7  इसलिए  500  से  ले  कर  दो
 हजार  तीन  हजार  तक  को  आजादी  क  गाव
 बनाए  जाए,  बहा  सारी  इन्क्रा  स्ट्रक्चर  पहुचचायी
 जाए,  तब  गावों  की  ग्रोथ  हो  सकती  है  ny

 हिली  एरियाज  मे  खास  कर  यह  मसला
 है.  1  वहा  हमारे  गाव  सके  टडे  है,  इसलिए  उन  को
 को  कुछ  फायदा  नही  पहुचता  ।  जिन  क॑  पास
 पैसा  है  बह  लोग  सर्विस  में  या  फांज  में  भर्ती
 हो  कर  पैसा  बनाते  है  ओर  फिर  वहा से  उठ
 कर  चडीगढ  या  दिल्‍ली  चले  जाते  है  ।  तो  एक
 प्लेन्ड  तरीके  से  गरावों  की  प्लानिंग  होनी
 चाहिए  |

 दूसरे  जो  हमारा  पोटेशियल  है  उस  का
 इस्तेमाल  नहीं  किया  जाता  श्ाज  i5  हजार
 करोड़  रुपया  यह  सरकार  सिक्‍्सथ  प्लान  में
 पावर  ज॑  नरेशन  पर  खच  करने  जा  रही  है
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 इस  साल  उस  में  24  सौ  करोड़  रुपया  रखा  गया
 है  पावर  जेनरेशन  से  लिए  ।  लेकिन  थर्मल
 प्लान्ट  दिन  पर  दिन  लग  रहे  है।  उस  मे  ज्यादा
 से  ज्यादा  पैसा  एलाट  किया  गया  है  सूपर
 थर्मल  प्लान्ट  क ेलिए  ।  लेकिन  हाइडल  पावर
 जेनरेशन  के  जो  सोर्सेज  पहाडी  जिलो  मे  हैं
 वहा  पर  वह  पानी  जाया  जा  रहा  है  ।  उससे
 हमारे  प्रदेश  को  कोई  फायदा  पहुचने  वाला
 नही  है  ।  अगर  डेम्स  बनाए  जाते  है  तो  दूसरी
 स्टेट्स  को  फायदा  पहुचेगा  |  हमारे  य्हा  की
 आबादी  को  उठाने  4  लिए  क्वल  मुझविजा
 ही  मिलेगा  |  उससे  हमारी  कोई  झामदनी  नही
 बढेगी  ।  पहाडी  इलाक॑  की  एकोनामो  को  झगर
 आप  ठीक  करना  चाहते  है  तो  बहा  क  जो
 रिसो्सींज  है,  जो  फारेस्ट  वेल्थ  है,  जा  टूरिज्म
 डेवलपमेट  है,  जो  हाइडल  पभ्रोजक्ट्स  हैं  उनके
 लिए  खल  कर  पैसा  देना  चाहिए  कल  यहां  पर
 मेरा  सबाल  था  कि  नाथपा  झाखरी,  कोल  डैस
 से  दो  हजार  मंगावाठ  बिजली  पैदा  होगा,
 सरकार  ने  उसको  एप्रूव  कर  दिया  है  लेकिन
 उसको  लगाएगा  कौन  तो  बताया  गया  कि
 उसमे  पजाब,  जम्मू  काशमीर  तथा  सेंटर  का
 भी  हिस्सा  रहेगा  ।  तो  हमारे  यहा  लोगों  के
 एम्पलायमेट  का  जो  मसला  है,  पर-कैपिटा
 आमदमी  इतनी  कम&है  उसके  लिए  सरकार  को

 कुछ  न  कुछ  करना  चाहिए।  मैं  समझता  हूँ
 हमारे  प्लनसे  मे  एक  बहुत  बडी  कमी  है
 बेकबर्ड  रीजन  के  लिए जो  प्लानिंग  की  जाती
 है  जैसे  कि  हिमाचल  प्रदेश  का  इस  साल  का
 टेटेटिव  प्लान  85  करोड  का  था  उसको
 घटाकर  73  करोड़  कर  दिया  गया।  मैं  चाहगा
 कि  जब  रिवाइज्ड  एस्टिमेट  बनें  तो  उसमे  चैसा
 बढ़ाया  जाना  चाहिए  ।  पहाड़ी  इलाकों  की  जो
 हालत  है,  उसको  देखते  हुए  बहा  की  तरक्की
 के  लिए  सरकार  को  कुछ  म  कुछ  करना
 चाहिए

 "SHRI  A  ASHOKARAJ  (Peram-
 balur):  Hon,  Mr.  Deputy  Speaker,
 Sir,  on  behalf  of  my  party,  the  All

 “The  original  Speech  wag  deliveredin  Tamil.
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 Commission  should  be  held  by  the
 Chief  Ministers  for  every  two
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 ‘We  have  invested  enormous  sums
 of  money  on  _  agriculture.  Yet,  in
 constant  prices,  the  share  of  agricul-
 ture  in  the  gross  output  has  fallen
 from  62.5  per  cent  in  1980-51  to  43.5
 per  cent  in  1965-68  and  to  about  39
 per  cent  in  1977-78,  The  per  capita
 income  of  an  agricultural  labour  was
 Rs.  197.80,  in  950-5l  and  it  got
 reduced  to  Rs,  198.50  in  1978-77,  when
 the  value  of  a  rupee  is  just  30  paise.
 In  other  words,  the  real  value  of  his
 income  is  a  paltry  sum  of  Rs.  60  a
 month,  Can  this  be  called  planned
 progress  in  the  agricultural  sector?

 It  is  not  that  the  industrial  deve-
 lopment  has  fared  well  during  the
 three  decades  of  planned  developed.
 We  have  got  5400  foreign  collabora-
 tion  agreements  in  the  country.  It  is
 not  thet  aome  unknown  foreign  com-
 penies  have  evinced  interest  in
 Indie’s  industrial  growth,  Most  of
 them  are  multinationals  who  want  to
 Deeome  the  industrial  masters  of
 Indian  entrepreneurs.  Have  we  not
 mortgaged  our  technical  prowess  to
 these  power-mongers?

 Coming  to  nearer  home,  you  will
 find  that  the  Food  Corporation  of
 India  statks  66  per  cent  of  the  food-
 grains  in  private  godowng  paying  ex-
 orbitant  rents.  The  Public  Undertak-
 ings  Committee  has  condemned  the
 patronage  being  extended  by  67  pub-
 ic  sector  undertakings  to  private
 warehouse-owners,  Should  net  the
 Planning  Commission  have  implement-
 ed  schemes  for  having  warehousing
 facility  in  the  country?  We  should  be
 frugal  in  spending  public  money.  But
 we  seem  to  fritter  away  the  money
 collected  through  texes  and  levies.

 I  would  refer  to  the  oft-repeated
 demand  for  Ganges-Cauvery  link-up.
 ‘We  should  not  feel  shy  of  massive
 investment  of  Rs,  000  crores  or  80,
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 because  we  do  not  require  that
 much  money.  We  can  take  up  this
 acheme  under  the  FOOD  FOR  WORK
 project,  The  concerned  State  Gov-
 ernments  through  which  this  scheme
 ig  going  to  be  implemented  will  be
 ‘@lad  to  lend  labour  under  the  Food
 for  Work  project  for  thig  purpose  [I
 came  across  recently  the  news  that
 Narmada  may  get  dried  up  in  another
 20  years  This  fearsome  prospect  can
 be  undone  by  connecting  first  Ganges
 with  Narmada  and  than  implement
 it  by  stages

 In  Tamil  Nadu  we  have  exploited
 in  full  the  available  underground
 water  resources  The  giant  pumps
 going  deep  into  the  bowelg  of  earth
 have  brought  out  huge  quantities  of
 water  We  use  to  call  them  bore-pipes
 I  have  seen  this  happening  in  Neivell
 The  entire  South  Arcot  Daustrict  has
 exhausted  the  underground  water
 resources  Now  we  have  to  plan  for

 activities  But  the  Central  Govern-
 ment  should  allot  funds  for  this  pur-
 pose,  The  Planning  Commission
 should  approve  the  schemeg  and  also
 get  money  for  them  from  the  Central
 Government

 In  Tamil]  Nadu  during  the  past  20
 days  there  is  30  per  cent  cut  in  elec-
 tricity  and  many  industries  are  on
 the  verge  of  extinction.  The  crops
 ate  withering  for  want  of  water.  800
 amall  industries  are  closed  for  want
 of  steel.  This  shows  we  have  not
 been  able  to  plan  for  steel  production
 bearing  in  ming  the  requirement.  We
 have  recently  imported  one  million

 prove  my  contention  that  our  plan
 efforts  have  gone  awry  I  have  to
 blame  the  Planning  Commission  for

 uch  shortfalls  in  the  core  sector
 There  is  inordinate  delay  in  the  sanc-
 tian  of  schemes  by  the  Planning
 Commission.  Then  there  is  agonising
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 delay  in  the  sanction  of  funds  for
 such  schemes.  Even  then  money  ह
 given  at  the  fag  end  of  the  finaucial
 year,  The  States  are  not  able  to
 utilse  the  plan  allocations.  The  Plan-
 ning  Commission  shoul@  become  a
 really  dynamic  body  to  ensure  the
 economic  development  of  the  country.

 I  come  from  a  backward  area  We
 have  been  crying  hoarse  for  a  railway
 lime  connecting  Ariyalur—Athur-—
 Perambalur  via  Turaryur  If  this

 scheme  is  sanctioned  by  the  Planning
 Commission,  it  will  open  up  this  back-
 ward  area  Without  the  transport  in.
 frastructure  no  planned  development
 can  take  place  in  the  backward  areas

 The  Government  of  Tami,  Nadu  38
 committed  to  rural  development,  The
 Janata  Government  at  the  Centre
 swears  by  the  name  of  rural  develop-
 ment  and  rural  welfare  The  Central
 Government  should  extend  all  finan-
 cial  assistance  required  by  the  Gov-
 ernment  of  Tamil  Nadu  in  :mplement-
 ing  rural  developmental  projects.

 With  these  words,  I  conclude  my
 speech

 sft  सूरज  भान  (प्रम्त्राला)  :  उपध्यक्ष

 सहोदय,  मैं  प्लानिंग  भिनिस्ट्री  के  बारे  में  भौर

 कुछ  कहने  से  पहले  एक  बात  जसर  कहूंगा,
 जिसका  जिऋ  र  और  कई  सम्मानित  सदस्यों  ने
 भी  किया  है  कि  प्लानिंग  कमीशन  के  बारे  मे
 जो  रिपोर्ट  है  बह  सिर्फ  33  सफे  की  है  जब  कि

 यह  इतना  ह ; | ह  डिपार्टमेट  है,  इतनी  बडी

 मिनिस्ट्रि  है,  इसमे  जहां  भौर  कुछ  नही  लिखा
 वहाँ  यह  लिखा  है  कि  इसमें  90  बक्तिग  स्प
 बनायें  गये  हैं  ।  इन  90  बकिग  म्रुप्स  मे  से
 70  ने  अपनी  रिपोर्ट  सबसिट  कर  दी  है,  परण्तु,
 एक  वकिग  ग्रुण  की  रिपोर्ट  शी  सकुलेट  नहीं  की

 गई  है।  मैं चाहूंगा कि  सारी  ही  रिपोर्ट  सुलिट
 हो  जाती  चाहिएं  लेकिन  उसमे  6  रिपोर्ट
 1.1 ड  सबसे  ज्यादा  जरुरी  है  जो  कि  इमीजिएटली
 सभुलेट  हो  जानी  चाहिएं  t

 aM  Minor  irrigation;  (ay  Integral
 Rural  Development;  (8)  Land  Re-
 forms;  (4)  Floog  control;  (8)  Deva-
 lopment  of  Scheduled  castes  and
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 Scheduled  Tribes  and  (6)  Eradication
 of  untouchability.

 5  पंचवर्षीय'  योजनाओं  के  बावजूद  भी
 इस  देश  में  आज  हालत  यह  है  कि  डाक्टर
 बेकार  है  और  मरीज  इलाज  के  बगेर  दम  तोड़
 रहे  हैं,  इंजोनियर  बेकार  है  और  देश  मे  न
 सड़क  है  न'  पुल  है,  एक  तरफ  पढ़े-लिखे  ट्रेन्ड
 टीचर  बेकार  है  श्नौर  दूसरी  तरफ  झनपढड़ों  की
 फौज  देहात  में  है  1  यह  पिछले  25  साल  का
 नतीजा  है  ।

 इसका  एक  और  पहलू  मै  शापक  सामने
 लाना  चाहता  हु,  अमीर  और  गरीब  का  अन्तर
 भी,  चाहे  प्लानिंग  रहो  हो  या  नान-प्लान
 से  हो,  उसके  नतीजे  भो  हमारे  भामने  है  1
 एक  तरफ  तो  आसमान  को  छूते  मकान  है  और

 दूसरी  तरफ  फुटपाथ  पर  सोते  इन्सान  है,
 एक  तरफ  कुछ  लोग  ऐके  है  जो  ज्यादा  खाकर
 बीमार  होते  है  बद-हजमी  का  शिकार  होते  हैं
 झौर  दुसरी  तरफ  ऐसे  भी  है  जिनके  कई-कई
 दिन  तक  अनाज  का  एक  दाना  भी  पेट  मे  नही
 जाता,  एक  तरफ  आलीशान  कोठियों  मे  इतनी
 बिजली  की  रोशनी  है  कि  रात  में  भी  दिन
 बना  ड््भ्ना  है  शौर  दूसरी  तरफ  बहुत  बदलसीब
 ऐसे  भी  है  जिनकी  ज्लॉपड़ो  मे  मिद्टी  के  तेल  का
 कीया  भी  नहीं  है  ।  यह  प्लानिंग  का  नतीजा
 है

 मुझे  एक  बात  की  खुशी  है  कि  अब

 प्रधान  मती  जी  के  नेवृत्व  में  प्लानिंग  कमीशन  ने
 एक  नया  मोड़  लिया  है  उन्होंने  एक  बात  का
 ऐलान  किया  है  कि  i0  साल  में  हम  देश  से
 बेकारों  दूर  कर  देंगे,  लेकिन  मैं  यह  जानना

 चाहूंगा  कि  कोन-कोन  से  ठोस  कदम  उठाए
 चय  हैं  या  उठाए  जा  रहे  हैं  जिनसे  बेकारी  दूर
 हो  जायेगी  ।  कहीं  यह  खोखली  बात  होकर  न
 रह  जाये,  झाप  जल्द  कुछ  करें  वरना  हम  जनता
 को  जणाव  नहीं  दे  सकेंगे।  इसलिए  मैं  चाहुगा
 कि  ढीस  कदम'  उठाए  जायें  जिससे  इस  देश  की
 गरीब  घौर  बेक।  री  सही  मायनों  मे  दूर  हो  सके  ।
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 प्रधान  मंत्री  जी  न ेएक  भर  बात  कही  थी,
 जो  बहुल  जरुरी  बात  थी  ।  उन्होंने  कहा  था
 कि  पांच  साल  मे  देश  से  छूमाछूत  खत्म हो  जायेगी
 अनटचेवबिलिटी  को  खत्म  कर  दिया  जायेगा  1
 शायद  उसी  बात  को  सामने  रख  कर  उन्होने
 इरेडिकेशन  श्राफ  श्रनटर्चा  लिटी  के  बारे  में
 विंग  ग्रुप  बनाया  है  ।  देश  में  प्ननट्चैविलिटी
 की  पोजीशन  क्या  है,  इस  बारे  में  मैं  इतना  ही
 कहना  चाहता  हु  कि

 हर  चारागर  को  चारागरी  से  गुरेज  था,
 वर्ना  हमारा  मर्ज  कोई  लादवा न  था  ।

 हुकूमतें  बहुतेरी  झाई  है  और  जाती  रही  है  t
 मैं  पार्टी  पालिटिक्स  मे  नही  पड़ना  चाहता  हु,
 लेकिन  यह  एक  तलख  हकीकत,  कड़वी  सच्चाई
 है  कि  किसी  ने  भी  इस  प्राबलम  पर  ध्यान
 नहीं  दिया  है  ।  यह  खुशी  की  बात  है  कि
 प्रधान  मलनी  जी  ने  कहा  है  कि  पाच  साल  में
 झअनटचेजिलिटी  दूर  हो  जायेगी  ।  पांच  साला
 मे  से  दो साल  बीत  चुके  है  भौर  तीन  साल  बाकी
 है  ।  इन  तीच  सालों  से  हम  क्या  करने  जा  रहे  है
 झौर  बकिग  ग्रुप  की  क्या  सजेस्शन्ज  है,  मुझे
 इस  की  जानकारी  नही  है।  बह  जानकारी  इस
 सदन  को,  और  सारे  देश  को,  देनी  चाहिए  t

 इस  सम्बन्ध  मे  मैं  दो  सुझाव  देना  चाहुता
 हू  ।  अगर  सरकार  भनटचेबिलिटी  को
 खत्म  करना  चाहती  है,  तो  उस  एक्ट  के  तहत
 जो  केस  चलते  है,  उनके  लिए  स्पेशल  कोस
 बननी  चाहिए,  जैसे  कि  एमर्जेन्सी  क्राइम्ज  के
 लिए  बनाई  जा  रही  है  1  इसके  झलावा  कानून
 में  भी  थोड़ी सी  तब्द  ली  करनी  चाहिए  ।  यह
 व्यवस्था  करनी  चाहिए  कि  झगर  कोई  झादमी
 हरिजन-भादिवासियों' को  मारता  है  या  उन  पर
 एट्रासिटी  करता  है,  तो  उसको  वेवल  कैद
 की  सजा  न  हो,  बल्कि  उसकी  जायदाद  भी  जब्त
 की  जाये।  जो  भ्रादमी  सोचता  है.  किश्गर  में
 किसी  हरिजन  को  मार  दूगा,  तो  मैं  जिन्दगी
 भर  जेल  में  रह  लूगा,  लेकिन  मेरे
 चर  में  दस  झ्ादमी  तो  ौर हैं  i  जब  यह
 व्यवस्था  हो  जायेगी  कि  उसे  न  सिर्फ  फांसी:
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 के  तख्ते  पर  चढ़ना  पडेगा  था  जेल  में  जाना
 पड़ेगा  बल्कि  उसकी  जायदढाद  भी  छीन  सी
 जायेगी  और  उसके  बच्चे भी  भूलें  मरेंगे
 तो  बह  कोई  एट्रासिटी  करने  से  पहले  दस  बार
 सोचेगा  ।

 मुझे  खुशी  है  कि  ट्राइवल्ज  की  हालत
 भें  सुधार  करने  के  लिए  ट्राइबल  सब-प्लासन्ज
 बनाये  गये  हैं।  इस  सिलसिले  में  कुछ
 कॉम  हो  रहा  है,  क्यो  कि  बह  तसल्लीगबश

 नहीं  है।  लेकिन  हरिजनों  के  लिए  ऐसा
 कोई  सब-प्लान  नहीं  बनाया  गया  है  1
 मैं  निवेदन  करना  भाहता  हूं  कि  ट्राइवल
 सब-प्लान्ज  के  पैंडने  पर  हरिजन  सब-प्ल/न्ज
 भी  बनाये  जायें,  ताकि  उनका  आर्थिक
 उत्बान हो  सके ।

 इस  सिलसिले  में  एक  ठोस  कदम  उठाया
 गया  है,  जिसकी  मैं  सराहना  करता  हूं  t

 ऐसी  इन्सट्रकशन्ज इस्यु हुई इस्यु  हुई  है  कि  जिस  ब्लाक
 में  20  फीसदी  या  उससे  ज्यादा  हरिजन
 हैं,  उसमें  एस0  एफ0  डी0  ए0  और  डी 0

 ची०एु  पी  वर्गरह की  सहुलियतें  दी  जाये।
 यहू  कदम  अच्छा है,  लेकिन  कहीं  ऐसा  न
 हो  कि  हरिजनो  की  20  फीसदी  शअभ्राबादो
 का  सहाराले कर  उन  सहुलियतों  को  बड़े
 बड़े  जमीदार  उड़ा  ले  जायें।  इस  लिए  यह
 हिदायत  जरूर  दी  जाये  कि  उन  सहूलियतों
 नत  कम  से  कम  50  फीसदी  हिस्सा  हरिजनों
 को  दिया  खायें ।

 प्लानिंग  कमीशन  की  रिपोर्ट  में  कहा
 प्या  है  कि  हिन्वुस्तान  से  एक-चौथाई
 अन। री  हरिजन-भादिवासियों  की  है।  मै  मांग
 करना  चाहता  हूं  कि  सेंटर  भौर  हर  स्टेट  के
 बजट  का  एक-चौभाई  हिस्सा  उन  लोगों  पर
 खर्ज  करना  चाहिए।  मे  लोग  गरीब  हैं,
 और  जब  तक  गरीबों की  हालत  को  नहीं
 सुन्नारा  जायेगा  तब  तक  हिंल्दुस्तान  की
 ह... औ  नहीं  सुधार  सकती  है।  शायद
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 स्टेट्सकी  ये  इन्स्ट्रफ्शन्ज [....ई
 (न.

 कि  प्रगर
 वे  झपने  प्लान  में  क्‍श्राइडेंटीफ।  झाइटम्ज
 में  हरिजन-भादिवासियों  के  लिए  22
 परसेंट  खर्चे  नहीं  करेंगे,  तो  उनके  प्लान

 को  मन्जूर नहीं नही  किया  जायेगा।  बात  झ्च्छी
 है,  लेकिन  मेरी  जानकारी  है  कि  केजल  दो

 स्टेट्स---महा  राष्ट्र और  सध्य  प्रदेश---ने  ऐसा
 प्राविजन  रखा  है।  बाकी  किसी  स्टेट
 ने  ऐसा  प्राविजन  भहीं  रखा  है।

 शी  एक  माननीय  सदस्य  :  मध्य  प्रदेश
 में  उनकी  झावबादी  एक-तिहाई  है।

 की  सूरज  जान  :  उन्होने  शुदाल  की
 है,  इस  लिए  मैं  उसकी  सराहुना  करता

 हूं।  इस्प्लोमेंटेशन  कंसे  होगा,  सह  झलग
 बात  है।

 इस  लिए यह  जरूरी है  कि  किसी  भी
 स्टेट  का  प्लान  तब  तक  मन्जूर  नकिया  जाये,
 जब  तक  इस  डायरेक्टिव  को  पूरी  तरह
 से  इम्लीमेंट  न  किया  जाये  ।
 उन को  वापस  भेज  दौजिए  कि  हम इस
 प्लान को  एभ्ूव  नहीं  करते  t

 मैं  एक  सुझाव  भौर  भी  देना  चाहता हूं, हूं,
 इस  देश में  बहुँत  ज्यादा  जंभीन  बेकार  पढ़ी
 है  भौर  ज्यादा  आजादी  भी  बेकार  बैठी  Bi
 मेरा  सुझाव है  कि  वह  जमीन  खेती  के  काम
 में भा  सके  और जो  ज्यादा  आदमी  बेकार
 बैंठे  हैं  वे काम  भें  लय  सकें,  उसके  लिए
 आप  एक  लेचड  भ्रार्मी  बनाए,  एक  ऐसी  फोज
 खड़ी  कीजिए  जो  उस  जमीन  पर  काक्स

 कर  सके  t  पिछले  साल  मुझे  यू.  पी०  जाते
 का  मौका  सिला ।  वहाँ  के  ऐश्रीकल्सर
 मितिस्टर  से  मेरी  बात  हुई  उन्होंने
 कहा कि  जा  जमीन  नहर के  दोनों  किनारों
 पर  अनकल्टिवेबल  पड़ी है  जिस  पर  |. ड
 चढ़  भाई  है  उस  को  ठीक  करने  के  लिए  हम
 ने  एक  छोटा  सा  ष्लाल  त्रनामा  है।  |... अ
 बैक ने  उन  को  उस के  निशु  कर्ज  भी  दिया
 है।  वह  लैग  भार्मी  टाइप  की  हो  कोई  चीज
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 बनाई  है।  मैंने  उनकी  बात  सुनी।  उन्हेंने
 कहा कि  हम  कस  से  कम  दो  तीन  साल  तक
 मिनिमम  वेजेज  ऐक्ट  के  तहत  जो  मजदूर
 उस  पर  काम  करेगे  उन  को  मजदूरी  देगे
 और  दो  तीन  साल  के  बाद  बहू  जमीन
 उपजाऊ  हो  जागी  तो  उस  से  सरकार
 को  फाथदा  होगा।  मैंने  सुझाव  दिया  कि
 उस  में  थोड़ो  सी  माडिफिकेशन  यह  कर
 दीजिए  कि  दो  तीन  साल  तक  तो  श्राप  उन
 को  सिनिमम  वे  केज  ऐक्ट  के  भ्रनुसार  मजदूरी
 दीजिए,  लेक्नि  उन  को  शुरू  में  ही  बता
 दीजिए  कि  जब  यह  जमीन  काबिले  काश्त
 हो  जायेगी  तो  श्राप  इस  के  मालिक  हो
 जाऐगे,  लेकिन  दस  भाल  तक  का  पट्टा
 रहेगा,  इसको  कही  बेच  नही  सकेगे।  उसकी
 मिल्कियत  की  गारटी  देंगे  तो  फिर  वह
 8  घंटे  की  ड्यूटी  के  बजाय  32  घंटे  ड्यूटी
 करेगा  ।  उसकी  बीवी  बच्चे  भी  खेत
 पर  काम  करेगे,  जमीन  की  उपज  बढ़ेगी
 शौर  उनको  काम  मिलेगा।

 मैं  एक  सुझाव  शौर  दूंगा  कि  जहा
 ापके  सेन्टड की  प्लान  है,  स्टेट  की  प्लान
 है  वहां  डिस्ट्रिक्ट  लेवल  का  प्लान  जब  तक
 नहीं  बनेगा  तब  तक  देश  का  विकास
 नहीं  हो  सकता  है।  आप  सैन्ट्रल  लवल  पर
 प्लान  रखिये,  स्टेट  लैवल  पर  भी  रखिये,
 मुझे  इसमे  एतराज नही  है,  लेकिन  डिस्ट्रिक्ट
 लेवल  का  प्लान  बनाई,  उसमें  वहां  की
 पंचायत्त  के जो  श्ादमी  इलैक्ट हुए  है,  उनको
 एसोसियेंट  कीजिये,  लोकल  बाडीज  के
 आदमिक

 '
 को,  एम०  पीज  झौर  एम०  एल०

 एज  को  उसमें  एसोसियेट  कीजिये।  वहा
 का  कलेक्टर  उस  प्लानिंग  बाड़ी  ह  सेक्रेटरी
 हो  सकता  है  7  इस  सिलसिले  में  इस
 प्लानिंग  रिप्रोटं  में  लिखा  है  और  ड्राफ्ट
 फाइव  अर  प्लात  में  भी  लिखा  है  कि
 960  में इस  बारे  सें  कोई  इंस्ट्रकशन्ज

 इस्यू  हुई  थी  लेकिन  कहीं  भी  उनको  पुरा  नहीं

 किया  बसा।  इन  इंस्टूकशन्ज को  रिजिडली

 इश्पलीमेंट  करता  चाहिए  शोर
 370  LS—I8
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 डिस्ट्रिक्ट.  प्लान  बनाना  चाहिये।  में
 तो  यहां  तक  मानता  हूं  कि  डिस्ट्रिवट  ही
 नही,  बल्कि  ब्लाक  लेबल  तबकः  भी  प्लान
 का  कोई  संल  बनाना  चाहियें,  ब्लाब
 लेबल  के  आदिमियों  को  एवट,वेट  करता
 चाहिये,  उस  प्लान  के  साथ  वह  एसोसियेट
 करे,  उसमें  सश्योगदे  तो  लाज्मी  तरपर
 उसका  फयदा  होमा

 इस  देश मे  एक  अजीब  विडम्बना यह यह
 ह ैकि  एक  तरफ  तो  सूखे से  लोग  परेशान
 है  और  दूसरी  तरफ  कही  बाह के  कारण  लोग
 बरबाद  हो  जाते  है।  मुझे  इस  बात  की

 खुशी  है  कि  प्रधान  मंत्री  जी  के  नेतृत्व  से

 इस्ट्रक्शन्ज  इश्यू  हुए  है  और  नेशनल
 कमीशन  झान  फ्लड  बनाया  गया  है  ।
 अगर  यह  चीज  हो  जाये  श्ौर  इस  कमीशन
 बा  काम  ठीक  ढंग  से  चल ेतो  लाखो  एकड
 जमीन  जो  फ्लड  के  कारण  दरिया  खा
 जाते  है,  और  लाखो  लोगों  के  मवान  तबाह
 हो  जाते  हैं,  जमीन  बरबाद  हो  जाती  है.
 जहां  यह  बरबादी  से  बचेंगे  वहां  वह  बरसात
 का  पानी  उन  सूखे  खेतों  को  सिल  सकेगा,
 अगर  उसको  एक  जगह  इकट्ठा  कर  लिया
 जाये।  मैं  उनकी  इसके  लिये  सराहना
 करता  हूं  शौर  उम्मीद  करूंगा  कि  जल्दी
 यह  चीज  हो  पायेगी।

 अन्त में  मैं  अपने  क्षेत्र  के  बारे  मे  एक
 बात  कहना  चाहता  हु  ।  बहुत  पिछड़ा
 हुआ  क्षेत्र  है,  जहा  से  मैं  श्राता  हू,  श्रम्बाला

 डिस्ट्रिक्ट,  उसमें  भी  तीन  तहर्स,ले  ऐसी  है,
 एक  कालका  है,  एक  नाराथणगढ़,  है,
 झौर  एक  जगाधरी  तहसील  का  सब-डिबीजन
 छिछरौली  है,  उनको  पहले  संमी-हिली
 एरिया  डिक्लेयर  क्या  हुआ  था,  लेक्नि
 अब  कागजों  में  उसकी  वेकघर्डलेस  खत्म
 क्र दी  गई  है।  मैं  यह  निवेदन  करना

 चाहता  हूं  कि  उनको  सँमी-हिली  एशिया
 डिक्लेयर  किया  जाये  अझौर  उसके  बाद  जो
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 भी  सहूलियतें  उनको  मिल  सकती  हैं,  वह
 उनको  दी  जाये।

 36.00  मर,

 भ्रथिर  मे  में  यह  कहकर  बेठ  रहा  हु
 कि  हरयाणा  प्रदेश  का  पानी  का  मसला
 हल  किया  जाना  चाहिए।  बह  बानी  जो
 हरियाणा  को  मिलने  की  बजाय  पाकिस्तन
 को  जा  रहा  है,  वह  उसे  मिलना  चाहिये।
 पञाब,  हरियाणा  झोर  हिसाचल  के  झगड़े
 को  बटाना  च।हिये।  जो  प  नी  हिन्दुस  तन

 को  मिलता  है,  उसमे  जो  हरियाण,  का  हिस्सा
 है,  बह  उसको  मिलना  चाहिये  ताकि  थहा
 के  कियानों को  लाभ  हो।

 SHRI  ए.  K.  KODIYAN  (Adoor):
 Mr.  Deputy  Speaker,  Sir,  I  want  to
 ask  a  few  questiong  for  getting
 answer  from  the  hon.  Minister  in
 charge  of  Planning,  I  hope  that  he
 will  answer  these  ‘questions,  More
 than  a  quarter  of  a  century  of  plan-
 ning  has  taken  placed  already
 ready  in  this  country  and  we  ate  now
 at  the  beginning  of  the  Sixth  TFive-
 Yeer  Plan.

 Now,  what  were  the  objectives  of
 all  our  plans?  From  the  first  Plan  up-
 to  the  Sixth  Plan,  the  objective  more
 or  less  was  creation  of  full  employ-
 ment,  eradication  of  poverty  and  re-
 ducing  inequality  among  the  various
 sections  and  strata  of  our  people.
 Now,  after  a  quarter  of  a  century  of
 Planning  today  y  should  like  to  ask
 the  hon.  Minister  whether  he  can  say
 that  we  have  succeeded,  at  least  to
 some  extent,  in  achieving  these  basic
 objectives?  If  there  has  been  no  sub-
 stantial  progress  in  the  matter  of
 achieving  these  basic  objectives  of
 planning,  then  I  would  like  to  ask
 the  hon.  Minister,  that  is,  my  second
 question,  as  to  what  he  is  going  to  do
 in  order  to  remove  the  obstacles  that
 have  stood  in  the  way  of  achieving
 these  targets.  Because  when  we  go
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 through  the  Sixth  Plan,  very  laud-
 able  things  have  been  mentioned
 about  ite  objectives  and  there  is  an
 amount  of  confession  alse  that  in  the
 past  planning  process  there  were  some
 defects  due  to  which  the  objectives
 could  not  be  achieved.  Now,  the  Six-
 th  Plan  is  trying  to  remove  same  of
 these  obstacles.

 The  planners  say  that  more  ampha-
 sis  will  have  to  be  laid  on  the  prob-
 lem  of  development  in  the  rural
 areas.  On  the  problem  of  agriculture,
 greater  attention  will  be  paid  to  rural
 development  so  that  the  needs  and  re-
 quirements  of  the  weaker  section  are
 met.

 Now,  my  third  point  is  this.  If  you
 are  going  to  give  priority  to  the  ag-
 ricultural  sector,  I  would  like  to  know
 what  is  the  No.  problem  that  you
 are  going  to  solve?
 36.04  hrs

 {SunrmaTy  PARVATHI  KRISHNAN—in
 the  Chair.]

 If  you  have  decided  to  give  priority
 to  agricultural  sector,  y  want  to  ask
 this:  in  agricultural  sector  what  prob.
 lem  is  going  to  be  considered  as  No.
 3  go  that  you  can  solve  it?  In  other
 words,  what  is  the  basic  problem
 that  you  are  going  to  tackle?  In  my
 opinion,  the  basic  problem  in  agricul-
 ture  is  the  agrarian  relations,  the
 outdated  agrarian  relations  ang  rr-
 etructuring  the  agrarian  relations
 through  proper  and  effective  imple-
 mentation  of  land  reforms,  You  have
 stressed  the  importance  of  implemen-
 tation  of  Jand  reforms  in  the  Pian
 document.  The  plan  document  is
 one  thing  and  your  action  is  another.
 ry  am  charging  this  Government  with
 all  seriousness  that  for  the  last  two
 years,  land  reform  measure,  have
 been  practically  kept  in  cold  storage
 and  all  your  talk  of  bringing  about
 structural  changes  in  the  existing  ag-
 rarian  relations,  planning  for  the  ru-
 ral  development  in  order  to  meet  the

 the  wea.
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 past  during  the  regime  of  the  pre-
 vious  Government.  This  is  because
 there  are  certain  basic  defects  in  the
 whole  approach  and  the  planning  po-
 ley  of  this  Government.  We  have  im-

 ted  plan  after  plan  and  the
 result  is  that  the  production  has  in-
 creased  in  the  various  sectors  of  the
 economy  in  the  industrial  sector  as
 well  as  the  agrarian  sector.  The  na-
 tional  income  has  registered  an  in-
 crease,  per  capita  income  has  also
 gone  up,  there  has  been  progress  in
 the  field  of  education  as  also  in  the
 field  of  science  and  technology,  but
 along  with  these  advances,  there  has
 also  been  continuous  growth  of  un-
 employement,  increase  in  the  number
 of  people  living  below  the  poverty
 line  and  so  many  other  things.  There
 has  been  progress  in  the  field  of  edu-
 cation  and  consequently,  more  people
 are  coming  out  from  schools  and  uni-
 versities  and  various  scientific  insti-
 tutions.  Along  with  this,  the  paradoxi-
 cal  situation  is  that  the  number  of
 illiterate  people  has  also  increased.
 This  has  happened  because  the  Go-
 vernment—whether  this  Government
 or  the  previous  Government—were
 not  prepared  to  take  some  basic  and
 bold  steps  in  order  to  ensure  equit-
 able  distribution  of  increased  produc-
 tion  and  increaseq  wealth  in  our
 country.  As  a  result  of  all  these  basic
 factors  having  been  completely  ignor-

 adivasis  and  other  weaker  sections  of

 figures  with  me  from  the  documents
 of  the  Planning  Commission  them-
 selves  showing  people  below  poverty
 line  in  the
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 mission  itself  So  long  as  you  are  not
 prepared  to  tackle  the  basic  problem
 of  concentration  of  land  in  the  rural
 areas  in  the  hands  of  a  few,  you  can~
 not  take  care  of  many  of  the  problems
 I  consider  this  enormous  hold  of  a
 few  over  land  as  the  basic  reason  for
 the  atrocities  and  other  violence  in
 the  rural  areas.  And  every  time  this
 question  of  atrocities  is  raised  in  this
 House,  Government  says  that  it  is
 taking  steps.  But  we  have  seen  in  the
 last  several  years  that  the  situation
 has  deteriorated,  and  not  improved
 It  is  so  because  you  have  left  the
 landlords,  moneyed  people  and  vested
 interests  in  the  rural  areas  in  tact.  You
 are  not  prepared  to  touch  them.  With-
 out  touching  them,  whatever  higher
 allocation  you  make  for  agriculture
 and  however  much  money  you  pump
 into  the  rural  areas,  they  will  go  into
 the  pockets  of  these  landlords  and
 richer  sections.

 श्री  चम्क्रयाल  सिह:  (अ्मरोहा)  :
 सभापति  महोदया  योजनाबद्ध  तरीके  से
 चलते  हुए  हम  लोगों  को  28  साल  से
 ज्यादा  हो  गये  लेकिन  इतने  समण्  के  बाद
 भी  हमें  जितनी  उन्नति  करनी  चाहिए  थी'
 उतनी  उाति  हम  नहीं  कर  पाये  है।
 इस  से  कम  समय  में  दुसरे  मुल्को  ने  हम  से
 कहीं  ज्यादा  उच्चति  को  है।

 साननीस  सभापति  महोदया,  एक  बात
 झोर  है।  रोज  योजनाञ्रों  की  बात  होती
 है।  कोई  कहता है  कि  नीच ेसे  योजना
 होनी  चाहिए,  कोई  कहता  है  कि  ऊपर
 से  योजना  होनी  चाहिए  ।  आज  तक
 यह  झगड़ा  तय  नहीं हो  पाया  है।  सब्र
 से  बुरी  बात  योजना  के  बारे  में  यह  हुईं  है
 कि  लोगों  की  इस  में  श्रद्धा नहीं  रही है  ।
 जब  किसी  बात  में  लोगों  की  श्रद्धा  नहीं
 रहती  ती  यह  काम  वेसा  नहीं  हो  पाता
 जेसा  कि  होना  चाहिए।  श्ांज  योजनाओं
 के  असफल  होने  का  सब  से  बड़ा  कारण  यह
 है ंकि  |... ल  की  उन  में  भास्था  नहों  है।
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 [aft  चन्द्रयाल  हिही

 हमें  योजनाओझो  के  प्रति  लोगों  की  झास्था
 जमानी  पडेगी  और  उसके  लिए  एक
 वातावरण  तैयार  करना  पडेगा.  |

 प्लानिंग  कमीशन  को  ले  लीजिए  ।
 हमारे  जो  टेक्नीकल  आझ्रावमी  है'  उनका
 उसमे  धह  स्थान  नहीं  मिलता  जो  कि
 उन्हें  मिलना  चाहिए।  जो  श्ाई0  vo
 एस  बरगरहू  के  लोग  हैं,  वें  वहा  पर  ग्ग्खे
 जाते  है  और  वे  योजनाझो  की,  प्लानिंग
 की  बात  करते  है।  वे  लोग  एडमिनिस्ट्रेटिव
 मामलों  के  जानकार  हो  सकते  है  लेकिन
 हर  मामले  की  जानकारी  उनको  नही  हो
 सकती  .  यही  कारण  है  कि  योजनाओं
 के  द्वारा  जो  सब  से  बडी  बात  हुई  है  बह  यह
 हुई  है  कि  देहातो  भर  शहरो  का  श्रन्तर
 बहुत  बढा  है।  यह  अन्तर  हमारी  योजनाओञा
 के  बाद  बढा  है।  सभापति  महोदया,  आप
 जानती  हैं  कि  हमारा  जो  आदमी  देहात
 में  रहता  है  घह  बहुत  पीछे  पड़  गया है ।
 अगर  उसकी  तरफ  अब  भी  ध्यान  नहीं  दिया
 गया  तो  वह  झौर  भी  पिछड  जाएगा  ।
 झगर  चह  पीछे  जाएगा  ता  मुल्क  पीछे
 जाएगा  और  योजनाए  कोरी  योजनाएं
 रह  जाएगी।

 जैसा  कि  पीछ  काग्रेस  वालो  न  क्या,
 हम भी  उसी  कदम  पर  चल  रहेहै।  उनके
 करने  भौर  हमारे  करने  मे  फोई  भम्तर
 ध्राज तक  नहीं  श्राया  है।  उसी  तरह  रा
 सौटिग  है,  उसी  तरह  का  दिमाग,  उसी  तरह
 का  हमारा  सारा  फैलाव है ।  हमारे
 काम  मे,  हमारे  ढांचे  मे  जिस  तरह  का
 परिवर्तन  होना  चाहिए  था,  अ्रफसरो  मे
 परिवर्तन  होना  चाहिए  था  ह  मही  हुधा
 है।  इस  का  नतोजा  यह  है  कि  देहात
 और  शहर के  बीच जो  श्रर  र  बन  गया है

 बह  कम  नहीं  हो  रहा है।  हम  देहात
 थालों  को  कहते  हैं  कि  हमे  भनाज  बहुत
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 पैदा  करना  चाहिए,  ग्लो  झ्धिक  कदा
 करना  चाहिए  लेकिन  जब  बहुतायत  हो
 जाती  है  तो  फिर  सरकार  की  योजनाए
 कहा  चली  जाती  है  ?  जैसा  कि  आपने
 पिछले  साल  देखा  कि  गन्ने  की  क्‍या  बेकंद्री
 हुई ।  गझा  खेतो  मे  खड़ा  रह  गया  8
 हमारे  सूबे  के  किसानो  को  उसका  सही
 कसा  नही  मिला  ।  यह  सब  हमारी
 योज्नाओंं  की  कमी  है,  हमारी  प्लानिंग
 की  कभी  है।  हमे  इसके  लिए  ऐसी
 योजनाओ  का  निर्माण  करना  होगा  जिससे
 किसानो  का  यह  पता  हो  कि  कितनी  जमीन
 मे  कया  चीज  बोयी  जानी  चाहिए।  इसके
 लिए  एक  लोग  द्मं  पालिसी  हमारी  होनी
 चाहिए  ।  भानुप्रताप  सिह  जी  ने  कहा  है
 कि  गना  कम  ब्रोशो  |  तो  उसको
 नोटिस  दो  इस  बात  के  लिये  कि  हम  कई
 साल  तना  गझा  नहीं  चाहते  जौर  दूसरी
 चीजे  नही  चाहते।  उसके  लिये  याजनाबद्ध
 तरीके  से  लागो  का  चलना  पडेगा.  और
 उसके  लिये  कुछ  कराई  करनी  पडेगी।
 आल  का  सारे  सूबो  मे  यही  हाल  हा  गया,
 अनाज  का  यही  हा  जाना  है  जेसा  कि  उमीद
 है  कि  बम्पर  क्राप  होगी,  उसकी  भी  यही
 हालत  हो  जायेगी।

 आज  ज॑स  क  पिछडे  हुए  राज्य  है
 उनको  पूरा  चैसा  नहीं  मिलता  है।  झाज
 सबसे  ज्यादा  लोगो  के  दिमाग  पर  यही
 जोर  पडा  हुआ  है,  चारो  तरफ  यही  प्रचार
 है  कि  जमीन  को  श्रौर  सीमाबन्दी  करो
 शौर  उन  पर  और  तलवार  लटकाओशी  !
 आज  उत्तर  प्रदेश  मे  8  एकड  की  सीमा
 है  ।  अगर  उससे  कम  जमीन  किसान
 की  होगी  तो  चह  किस के  लिये  टैक्नीकल
 शौर  किस  के  लिये  मेकेनिकल  ओर  दूसरे
 साधन  जूटाबेगा  ।  अगर  जमीन  की
 शौर  सोमावन्दी  की  लोग  बात  करते  हैँ
 तो  ह  मुल्क के  साथ  जिश्वासधात की  बात
 करते  हैं  4
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 हम  यहू  कहते  हैं  कि  जो  छोटे

 बैकबर्ड  हैं  जिनके  पास  जमीन  नहीं
 जिनको  जमीन  देने  की  वात  करते  हैं,

 तजुर्बा  यह  कहता  है  कि  जिनके  पास  कम

 जमीन  है  वह  उसे  बेचकर  चले  गये  हैं  ।

 चारों  तरफ  यही  हञझ्ा  है।  उसके  लिये

 समझना  चाहिये  ।  आज  लोग  हवा
 यें  उड़  रहे  हैं  श्रौर  सारी  प्लानिंग  कागजों  पर

 ही  हो  रही  है  ।  अप्तलियत  में  देखेंगे

 तततो  पता  लगेगा  कि  कहां  पर  दुनिया  बस

 रही  है।  कुछ  बहुत  पीछे  चले  गये  हैं

 और  कुछ  बहुत  बागे  चले  गये  हैं  1

 द्
 टेहैं

 ैं

 यहां  लोग  रोजगार  की  बात  करते  हैं

 आज  एक  आदमी  0,10  रोजगार  करता

 है  और  एक  को  रोजगार  मिल  भी  नहीं

 पाता  ।  हमें  ईमानदारी  ओर  सख्ती  से

 यह  करना  पड़ेगा  कि  एक  आदमी  एक  ही

 रोजगार  करें।  चाहे  नौकरी  करे,  खेती  कर

 ब्यवसाय  करे  जो  भी  उसका  मन

 चाहे  करे,  लेकिन  चारों  तरफ  की

 ठेकेदारी  न  करे,  उस पर  पाब  दी  होनी

 चाहिये  ।

 ग्राज  लोगों  को  सवर्णो  और  हरिज़नों
 में  बांठ  दिया  गया  है।  जो  कांग्रेस  वालों

 ने  किया,  उसी  पर  आप  चल  बेठे  हैं।  कौन

 मना  करता  है  कि  छोटों  को  मत  उठाओो

 लेकिन  उसके  लिये  बड़ों  को  भी  देखना  होगा
 क्या  उनके  मकान  की  सामादन्द  नहीं  करते  ।

 करोड़ों  की  जायदाद  है,  मकान  हैं,  उनकी

 तरफ  आपका  ध्यान  क्‍यों  नहीं  जाता  ?

 जहां  ध्यान  जाना  चाहिये,  वहां  आपका

 इमाग  नड़ीं  जता  और  आप  लोग  जमीन

 के  पीछे  डंडा  लेकर  पड़  गये  हैं  कि  जमीन

 बांटो,  जमीन  बांटो ।  लोग  कहते  हैं  कि

 जमीन  का  बंटबारा  करो,  लेबिन  मैं  कहता

 चाहता  हूं  कि  इससे  देश  झा  द्धारा  होने
 वाला  नहीं  हैं।  यह  ठीक  नहीं  है  कि  जिस

 जमीन  पर  PITH  कमसाता  है  उसका  बंट-

 वारा  किया  जाये  |  उसका  और  कोई  रोजी
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 का  साधन  नहीं  फिर  भी  जमीन  का

 बंटवारा  करो  ?  जमीन  का  बटघारा  तो

 अपने  आप  हो  जाता  है  जब  उसका  परिवार

 बढ़  जाता  है,  जमीन  की  सीमाबन्दी  अपने

 आप  हो  जाती  है।

 मेरा  आपसे  यह  नम्म  निवेदन  है  कि

 जेसे  मैंने  गन्ने  की  बात  कही  थी,  उस  ओर

 सरकार  को  विशेष  ध्यान  देना  चाहिये।
 जो  बीमार  मिलें  हैं,  उनके  बारे  में  सरकार

 को  अपनी  श्रोर  से  जोर  लगाकर  उनका

 मौडिफिकेशन  करना  चाहिये।  हर  साल

 उनमें  25,30  लाख  रु0  मरम्मत  में  लगते

 हैं  और  इससे  कुछ  मिलता  नहीं  है  इसके

 लिये  उन्हें  नई  व्यवस्था  करनी  चाहिये
 जिससे  उनसे  अच्छी  पैदाघार  ले  सके

 और  मुल्क  के  लिये  फायदा  हो  सके ।

 मेरा  कहना  यह  भी  है  कि  जो  बड़े-बड़े

 सूबे  हैं  जसे  उत्तरप्रदेश,  विहार-हिमाचल
 तो  छोटा  है  ऐसे  बड़े  सूबों  का  बंटबारा

 आपको  करना  पड़ेगा  और  छाटे-छटे  सूबे

 बनाने  होंगे  तभी  तरक्की  हो  रुक्‍ती  है
 जैसे  हरियाणा  श्रौर  पंजाब  ने  तरक्की  की

 है,  उनका  उदाहरण  हमारे  छझामने

 मोजूद  है।  उत्तर  प्रदेश  जितना  बड़ः  है,

 दुनिया  में  7,  8  मुल्क  ऐसे  हैं  जो  ज्द्से

 बड़े  हैं।  इसकी  तरफ  आपको  ध्यान

 देना  पड़ेगा  कि आज  किस  तरह  से  हम  उन

 सूबों  का  फासला  कम  कर  के  ज्यादा  अच्छी

 तरक्की  कर  सकेंगे  |

 हम  लोग  बड़ी  दुहाई  देते  हैं  अल्पसंः  यकों

 की,  मस्लिमों  की  और  बंवब्ड  लंग॑  की।

 हम  उन्हे  उठाना  चाहते  हैं,  लेगि  रू

 ध्यान  नहीं  देते  कि  उनमें  जो  काम  हजरे

 करने  वाले  लोग  हैं  जो  शफर  हूँ, सटा  हद

 मन  और  दिमाग  चि  तरह  वा  है.  !  झ्र
 तरह  का  दिमाग  नपा आयु  ॥  Sore

 ह्श्प्पर

 =  UT  ।

 आज  जंब  वोट  में  बिरादरी  शुरू स  ह  फूल

 गई  है  तो  वह  आप्तानी  से  हटने  घाली  नहीं
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 है।  जो  जिस  बिरादरी  का  अफसर  है,
 देह  तो  को  उठाना  चाहते  हैं  तो  उसको  वही
 लगाझी  तभी  इसका  निराकरण  हो
 सजता है।

 जब  तक  इस  मुल्क  मे  बेरोजगारी
 का  अन्त  नहीं  हाता  है  तब  तक  यह  मुल्क
 ऊचा  नहीं  उठ  सकता  है।  आज  हमारे
 यहा  पाच  छ  करोड  लोगो  की  शक्ति
 शौर  दिमाग  बेकार  है,  जिसके  कारण
 चारा  तरफ  फम्ट्रेगन  दिखाई  दे  रहा  है ।
 बेरोजगारी  के  बारे  मे  सही  झाकडे  नहीं
 मिर्ल  पाते  है।  देहात  मे,  इनटीरियर  मे
 आर  शहरो  मे  न  जाने  कितने  लोग  ऐसे  है,
 जिनके  पास  कोई  काम  नहीं  है।  जो
 योजना  पढ-लिखे  लोगो  को  रोजगार  नहीं
 दे  सकती  है,  उससे  कोई  लाभ  नहीं  हो
 सकता  है।  अभी  हमारे  दोस्त  ने  कहा  है
 कि  डाक्टर  और  इजीनियर  बेकार  फिर  रहे
 है।  इस  का  कारण  यह  है  कि  हमारी
 योजनाये  केवल  कागजों  पर  ही  रह  गई
 है  शौर  इस  लिए  हमारा  मुल्क  आगे  नही
 बढ़  पाया  है  वल्कि  घह  और  पीछे  गया  है,
 यह  बात  कहने  मे  मुझे  कोई  भय  या  सकोच  नहीं
 है।

 मैं  श्रापको  धन्यवाद  देता  हु  कि  आपने
 मुझे  समय  दिया।

 SHRI  K  T  KOSALRAM  (Tirn-
 chendur)  Ou,  planning  commission
 is  more  powerful  than  the  munisters
 We  know  that  without  the  clearance
 of  the  Planning  Commission  no  plan
 ean  be  taken  up  by  the  government
 Every  small  thing  must  go  to  the
 Planning  Commission  first  and  then
 only,  after  their  clearance  go  the  go-
 vernment  and  can  be  executed  Un-
 fortunately  the  Planning  Commusion
 is  not  fair  to  the  southern  states  For
 example,  7  would  like  to  refer  to  the
 Sethusamudram  project  which  has
 been  outlined  by  an  eminent  Indian,
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 Sir  Ramaswami  Mudaliar.  He  had  the
 foresight  to  say  that  this  project  was
 the  key  to  the  development  of  Indian
 shipping  industry  The  Planning  Com-
 mission  has  not  so  far  considered  the
 unanimous  resolution  passed  by  the
 legislative  assembly  of  Tamuinadu
 about  the  necessity  of  Sethusamudram
 project  After  all  the  capital  outiay  is
 only  Rs  80  crores  compared  to  Rs  900
 crores  which  you  are  thinking  of
 spending  on  Navasiva  port,  near  Bom-
 bay,  it  78  estimated  to  cost  Rs  900
 crores  Compared  to  that,  the  Sethu-
 samudram  project  is  estimated  to
 cost  only  Rs  80  crores  as  out-lined  by
 such  an  eminent  man  Ramaswami
 Mudahar  Today  our  Prime  Murister
 in  reply  to  a  question  has  stated  that
 Bombay  Port  was  losing  Rs  400  crores
 every  year  because  of  congestion  at
 the  Bombay  Port,  that  78  why  tney
 are  considering  Svana  Shiva  port  at
 an  estimated  cost  of  Rs  900  crores
 My  point  is  that  if  Sethusamudram
 project  358  implemented,  many  ships
 ean  be  diverted  to  Tuticorin  port,  they
 need  not  go  all  the  700  miles  via  Co-
 lombo,  that  distance  will  be  reduced
 to  less  than  00  miles  [Indian  shipping
 as  well  as  international  shipping  will
 welcome  this,  especially  in  view  of  the
 increasing  fuel  prices  When  this  pro-
 Ject  comes  up  we  can  think  of  run-
 ning  a  hne  to  Australia  and  other
 eastern  countries  Similarly  Tutrcorin
 has  not  been  considered  for  the  cons-
 truction  of  a  shipyard  on  the  eastern
 coast  The  shipyard  proposal  hag  beer
 sent  by  the  Tamilnadu  government
 some  years  ago  but  the  Planning  Coin-
 mission  has  not  touched  this  proposal
 at  all  It  is  very  unfortunate  I  am
 afraid  the  Planning  Commisseun  is
 guilty  of  being  partial,  that  is  my
 charge  against  the  Planning  Commis-

 There  are  other  things  also

 MR  CHAIRMAN:  There  is  very
 little  time.

 SHRI  K  T|  KOSALRAM:  Nobody
 dreamed  that  the  American  Seventh
 Fiaet  would  come  te  ont  sastera,  coast
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 but  ft  did  happen  during  the  Bangla-
 desh  liberation  war.  I  am  saying  that
 construction  of  shipyard  at  Tuticorin
 should  be  seriously  considered.  Other
 shipyards  are  not  overcrowded  and
 booked  for  years  to  come.  With  the
 development  of  shipyard  at  Tuticorin
 ‘we  can  have  regular  services  to  Anda-
 man  and  Nicobar  Islands.

 I  want  to  bring  to  your  notice  that
 in  regard  to  Chinnamuttam  Fishing
 Pert  (near  Kanya  Kumari)  all  the
 formalities  including  the  technical
 senction  huve  been  eompleted  Still
 the  Plannin}  Commission  has  not  al-
 lotted  funds.

 On  the  east  coast,  with  the  coming,
 of  Sethusamudram  Project,  we  can
 even  declare  Tuticorin  as  [free  port.
 At  the  moment  all  the  ships  touch
 Colombo.  The  Planning  Commission
 must  bear  in  mind  all  these  things
 and  approve  the  Sethusamudram  Pro-
 ject  and  Tuticorin  Shipyard.

 The  Planning  Commission,  to  expe-
 dite  this  work,  can  constitute  a  panel
 of  experts  to  go  into  this  and  Analise
 it  as  early  as  possible.

 Coming  now  to  the  important  irri-
 gation  project—linking  of  Ganga  with
 Cauvery—it  has  become  a  project  of
 immediate  importance.  The  other  day
 some  experts  have  pointed  out  that
 Narmada  is  dryin  gat  soure  I  don’t
 wish  this  to  happen  to  Narmada  san-
 ctiiea  by  the  father  of  the  nation.  I
 am  sure  that  our  Prime  Minister,  who
 hails  from  Gujarat  would  not  like  this
 to  happen.  He  should  order  immedi-
 ately  we  linking  of  Ganga  with  Nar-
 mada  and  later  this  can  be  extended
 to  Godavari  and  Krishna  and  then
 Cauvery.  I  would  request  the  Plenn-
 ing  Commission  to  look  into  this  with
 all  seriousness  and  formulate  this
 project.

 Similarly,  the  Planning  Cormnis-
 sion  has  constituted  four  panels  for
 looking  into  the  questions  of  proper
 ulllisetion  ef  waters  in  the  country.
 One  of  the  panels  is  also  considering
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 the  utilisation  of  waters  of  west-flow~
 ing  riverg  in  South.

 {  would  like  to  bring  some  facts
 ७  wt  availablity  of  water  to  the  no-
 tice  of  the  Planning  Commission.  Ke-
 vala  is  having  2,500  T.MLC.  but  Tamil-
 nadu  is  having  only  500  T.M.C.  out  of
 2,500  T.M.C.  Kerala  can  utilise  only
 500  T.M.C.  2,000  T.MLC.  of  water  is
 going  waste  to  the  sea.  The  Govern-
 ment  and  the  Planning  Commission
 should  ensure  that  Kerala  be  advised
 to  spare  a.  least  10  T.M.C  out  of
 2000  T.M.C.  going  waste  into  the  sea.
 Thig  00  T.M.C.  water  will  irrigate
 7  million  acres  of  land  in  the  drought
 area.

 Tuticorin  has  become  a  major  port.
 Yet  the  hinterland  is  served  .by  me-
 tregauge  line.  The  survey  for  a  broad-
 gauge  line  between  Tiruchirappalli  to
 Tirnelveli—Tuticorin  was  completed
 as  early  as  1967.  Yet  the  Planning
 Commission  has  not  yet  approved  this
 scheme.

 MR.  CHAIRMAN:  I  have  been
 pressing  for  it,  though  :t  ३8  not  my
 constituency.

 SHRI  K.  T.  KOSALRAM:  You  can
 approach  the  Railways  and  the  Plan-
 ning  Commission  to  approve  this
 scheme  ior  execution.  The  Planning
 Commission  should  once  again  think
 of  this.  It  should  reflect  the  people’s
 aspirations  and  their  needs.  In  fact,
 I  should  say  that  the  Planning  Com-
 mission  should  regularly  have  commu.
 nication  channel  with  people’s  repre-
 sentatives  so  that  schemes  can  be  for-
 mulated  bearing  in  mind  the  actual
 needs  of  the  people.

 I  would  say  that  there  is  inordinate
 delay  in  the  sanction  of  schemes.
 Worse  than  that  is,  that  money  is
 also  sanctioned  in  the  first  week  of
 March  and  the  States  are  unable  to
 spend  this  money  before  the  close  of
 the  financial  year.

 It  is  really  amazing  that  after  30
 Years  of  we  are  still  having
 all  over  the  country  power  scarcity.
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 In  Tamil  Nadu  there  is  nearly  50  per
 cent  cut  for  the  past  20  days.  The
 industries  are  closed  and  the  agricul-
 tural  crops  are  withering.  I  wonder
 what  kind  of  planning  we  are  doing
 when  we  cannot  provide  power  for
 agricultural  and  industrial  operations
 which  are  the  mainstay  of  our  econo-
 mic  development.  Only  the  other  day
 there  was  news  that  there  will  be
 black-out  in  Delhiasthe  Power  Plants
 do  not  have  coal.  Are  we  planning  for
 the  welfare  of  the  people  or  are  we
 planning  for  creating  more  problems
 for  the  people?  Let  the  Planners  do
 some  hard  thinking  on  this,

 J  am  unable  to  support  the  Demands
 fer  Grants  of  the  Planning  Commis-
 sion.

 श्यी  कल्याण  जंग  (इन्दीर)  :  सभापति
 महोदय”,  अभी  तक  जो  7  चवर्षय  योजनायें
 चलाई  गई  हैं,  प्रथम  पंच  वर्षीय  योजना
 से  लेकर  पंचम  पंचवर्षीय  योजना  तक  का
 अगर  ्रो  लन  किया  जाये  तो  मैं  कह  सकता
 हूं  कि  मूर्ख  विद्वानों  के  द्वारा  यह  योजनायें
 बनाई  गई।  उनके  सोचने  का  तरीका
 और  उनकी  भाषा  विदेशी  थी।  उन्होंने
 दिल्‍नी  में  बैठकर  सोचा  और  योजनायें
 शनाई  इसलिए  वह  मूर्ख  विद्वानों  की  योजनायें
 साबित  हुईं।  उसी  का  पा णाम  हैं  कि
 i960-6  में  38  प्रतिगत  लोग  भूखे

 बंगे  थे  ने  आज  बढ़कर  54  प्रतिशत  हो  गए
 हैं।  जहां  इन  लोगों  की  प्रति  व्यक्ति
 आय  25  रुपया  प्रति  माह  है  वहां  दूसरी
 और  बीस  वर्ड  घरानों  की  पूंजी  जोकि
 19517  648  करोड  थी  वह  प्राज  बढ़कर
 Siii  करोड़  तक  पहुंच  गईहै।  «953

 में  प्रति  व्यक्ति  कपड़े  की  खपत  i4
 मीटर  थी  जोकि  भ्राज  i2.s  मीटर  प्रति
 व्यक्ति  रह  गई  है।  इस  देश में  30-35
 अतिशत  व्यक्ति  ऐसे  हैं  जिनकी  प्रति  व्यक्ति

 कपड़े की  खपत  सिर्फ  3  मीटर  ही  है।  उसी
 प्रकार  ले  हिन्दुस्तान  में  2  करोड़  परियार
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 ऐसे  हैं  जिसकी  प्रति  परिवार  पूंजी  10
 रुपए है।  इसी  प्रकार से  जहाँ  तक  मकानों
 का  सम्बन्ध  है,  गांवों  में  60  प्रतिशत  मकान
 कच्चे  हैं  तथा  2  करोड़  लोग  #टपाथ
 पर  खोति हैं ।  दूसरी  झोर  हिन्दुस्तान
 के  राष्ट्रपति  i200  एकड़  पर  बने  हुए
 भवन  में  निवतस  करते  हैं,  विश्राम  करते
 हैं।  इसी  प्रकार  से  मंत्रीयण  ,  कलक्टर,
 कमिश्नर  5-5,  10-10  ए  ड़  भूमि  पर
 अपने  'निवत्स  बनाते  हैं।  इसी  बात  के
 सिद्ध  होता  है ंकि  पिछली  पांच  पंचवर्षीय
 योजनाये  मूर्ख  विद्वानों  द्वारा  बनाई  गई।

 इस  छठी  पंचवर्षीय  योजना  में  थोडा
 सा  झन्तर  नजर  श्ाता है  जिसके  लिए
 मैं  जनता  सरकार  को  बधाई  देना  चाहता
 हूं।  यद्यपि  कार्य  मे  कोई  तेजी  नहीं  भाई
 है  लेकिन  जो  लक्ष्य  हैं  वह  स्पष्ट  हैं  ि  हम
 शहर  से  गायों  की  ओर  जायेगे,  बड़े  से  छोटे
 की  श्रोर  जायेगे  तथा  यथ'  संभव  म्शीन
 से  हाथ  की  झोर  जायेगे  7  यह  लक्ष्य
 ठीक  हैं।  इसी  के  परिण  मस्वरूप  शहरों
 के  बजाए  गायों  क ेलिए  खच  की  भाता
 बढ़ाई  गई  है।  कुटीर  तथा  छोटे  उद्योगों
 के  लिए  खर्च  में  वृद्धि  की  गई  है।  पीने
 के  पानी,  ग्राम  विद्युत  7रण  तथा  परिवहन
 केलिए  खर्चे  मे  वृद्धि  की  गई  है।  ये
 सारे  लक्ष्य  हम  देख  रह ेहैं  लेक्नि जो  उद्देश्य
 हैं-वेरोजगारी  मिटाना,  गरीबी  समाप्त
 करना,  असमानता  द्र  करना-  सके  बारे
 में  योजना  विभाग  को  झांकलन  करना
 चाहिए  7  दो  साल  जनता  सरकार  के
 बीत  चुके  हैं,  इस  अ्रवधि  में  क्‍या  हुआ  है  ?
 जो  जनता  पार्टी  का  घोषणा  पत्र  है  उसके
 अनुसार  हमारे  प्रधान  मंत्री  कहते  हैं  कि
 दस  साल  ऐ  बेरोजगारी  समाप्त  करेंगे,
 पांच  साल  में  श्रनटवेबिलिटी  समप्त  करेंगे
 लेकिन  क्या  वे  इस  लक्ष्य  को  पूर।  कर  सकेंगे
 या  नहीं  ?  मे  इसमें  सन्‍्देह  है  यद्यपि,
 मैं  वोट  उनके  पक्ष में  ही  दूंग'।  मैं  कैसा
 नहीं  करूंगा  जैसाकि कि  उत्तर  प्रदेश में  कुछ
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 सदस्यों  ने  पार्टों  के  जिनाफ  जोट  दिया  है  ।
 ह्म  कभी  भी  ऐसा  नहीं  करेंगे।  हम  जब
 सक  विश्वास  रखत ेहैं  इस  सरका:  में  तबतक
 बराबर  वोट  देते  रहेंगे  लेकिन  प्रधान  मंत्री
 जी  षहाँ  पर  किसी  को  निकाेंगे  नहीं  और
 हम  भी  कभी  यहां  पर  खिलाफ  वोट  नहीं

 देंगे  परन्तु  साथ  ही  हम  भ्रपनी  राय  जरूर
 रखेंगे।  मैं  राज्य  मंत्री  जी  से  चाहूंगा

 “किये  प्रधान  मंत्री  तक  खबर  पहुंचा  देंगे।
 मैं  चन्‍्ट  सुझाव  देना  चाहता  हु।  प्रापने
 दस  साल  में  बेरोजगारी  समाप्त  करने  की
 बात  कही  है  लेकित  क्‍या  वर्तमान  तरीके
 से  श्राप  बेरोजगारी  समाप्त  कर  सकेंगे  ?
 मेरी  राय  में  ाप  ऐप  नहीं  कर  सकते  हैं।
 सख  दि  की  विभन्नता  हो  सकती  है,  भ्रांकडों  के
 मतमेद  हो  सकते  हैं,  लेकिन  इस  बात  के
 अन्दर  कोई  मतभेद  नहीं  हो  सकता  कि  देश  में
 बेरोजगारी  नहीं  है।  कोई  कहता  है  5  करोड़
 है,  कोई  .0  करोड़  कहता  है  भौर  कोई
 22  करोड़  कहता  है  लेकिन  प्रश्न  यह  है  कि

 इको  कौसे  दूर  करेंगे  7  वेकटरमण  साहब
 प्लानिंग  कमीशन  के  मेम्बर  रह  चुके  हैं,
 मैं  उन  को  मख  नहीं  कह  सकता,  ले किन  पिछली
 पांच  पंचवर्षोय  योजनायें  जो  पिद्धान  लोगों
 ने  बनाई  थीं,  वे  रो जगा री  को  दूर  नहीं  कर  सकी  |
 वेरोजमारी  दूर  हो  सकती  है-  फैसे?  कृषि  पर
 जोर  देने  से,  कुटीर  उद्योगों  पर  जोर

 देने से,  गृह  उद्योगों  पर  जोर  देने  से।  सब
 से  पहले  तो  योजना  विभाव  को  अपने  भन्‍्दर
 एक  सेल  बनाना  चाहिये--त्र  नीक  के  बारे  में,
 हिन्दुस्तान  में  कोन  सी  तकनीक  को  अपनाया
 जाय ह  क्‍या  रूस  और  भमरीका  की  तकनीक
 को  भध्रपनाया  जाय  या  हिन्दुष्वान  की  तकनीक
 को  झपनाया  जाय  ?  हम  को  सब  के  पहले
 देखना  चाहिये  कि  हिन्दुस्तान  की  झ्राबादी
 का  घनत्व  कितना  है  और  दुनिया  से  दूसरे  देशों
 की  झाबादी  का  घनत्व  कितता  है।  हिन्दुस्तान
 की  ध्ाबादी  के  धनत्व  के  हिसाब  से  हम  को
 ऐसी  बोजना  बयानी  चाहिये,  जिस  में  कृषि
 उद्योगों  को,  कुटीर  उद्योगों  को  बढ़ावा  मिले
 भोर  मंतत्यों  का  भाश  हो, जिन  के  द्वारा  इम्सान
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 की  खुशी  छीनी  जाती  है  जिन  के  द्वारा  इन्सान
 को  बेरोजगार  किया  जाता  है  t

 योजना  विभाग  से  मेरा  कहना  है  कि  दो
 सालबीत  चुके  हैं,  इस  तरह  से  शाप  L0  सालों
 में  बेरोजगारी  को  दुर  नहीं  कर सकेंगे  बेरो-
 जगारी  दूर  हो  सकती  है  —  लेकिन  इस  के  लिये
 झाप  को  कुछ  व्यवस्था  करनी  होगी,  वे  तमाम
 थस्तेयें,  जेसे  कपड़ा,  जूता,  साबुन,  ऐसी  तमाम
 वे  वस्तुयं  जो  हाथ  से  बन  सकती  हैं,  उन  के
 मशीन  से  बनाने  पर  बन्दिश  लगानी  चाहियें
 ये  पाघर  से  नहीं  बनेंगी,  हाथ  से  बनेगी  प्रगर
 भाप  ऐसा  कदम  उठाये  तो  इससे  करोड़ों  लोगों
 को  काम  मिलेगा  ।  लेकिन  यदि  आप  ऐसा
 नही  करते  हैं  तो  यह  बेरोजगारी  मिट  नहीं
 सकती  है  |

 इसी  प्रकार  से  क्षि  मे  ट्रेक्टर  का  उपयोग
 होता  है  उस  का  भी  सीमित  मात्रा  में  उपयोग
 होना  चाहिये।  आज  प्रतिष्ठा  के  कारण  ट्रेक्टर
 खरीदे  जाते  है.  हरियाणा  में  ऐसा  ही  हो
 रहा  है,  लेकिन  होना  यह  चाहिये  कि  जहां
 जरूरत  हो  चहा  खरीद  जांय,  हारवस्टर्ज
 को  भाग  ही  लगा  देनी  चाहिये,  जिससे  खत
 मजदूरों  को  भ्रधिक  से  अधिक  काम  मिले
 पिछले  25  सालों  में  नई  नई  मशीनों  का  उपयोग
 कर  के  जिन  से  कम  हाथों  को  काम  मिल,
 हिन्दस्तान  का  पत्यानाश  कर  दिया  है।  लेकिन
 झाज  की  हिन्दुस्तान  की  सरकर  से  जो  जनता
 पार्टी  की  सरकार  है  जो  भ्रपेक्षा  थी  हू  किसी
 हृद  तक  पूरी  नहीं  हुई  है  उस  चक्‍त  जो  हवा  जनता
 में  पेदा  हुई  थी,  यह  भाज  खत्म  हो  गई  है  t
 लेकिन  यह  खुशी  की  बात  है  कि योजना  कमीशन
 के  अन्दर  झाज  जो  लोग  हैं,  उन  के  अन्दर
 भारतीयता  दिखाई  देती  है,  प्रो"  राजकृष्ण
 सरीखे  लोगों  के  भाषणों  को  मुझे  पढ़ने  का
 अवसर  मिला  है,  उन  के  विचार  बहुत  झ्च्छे
 लगते  हैं।  इस  लिय  दो  साल  व्यतीत  हो
 चुके  हैं,  बाकी  के  दो  तीन  सालों  के  अन्दर
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 यदि  उन  तकनोकों  का  विकास  नहीं  किया
 . जायगा  जो  काम  हाथ  कर  सकत  हैं,जो  काम

 छोटी  मशीने  कर  सकती  हैं  यदि  उन  को
 प्रोत्साहन  नहों  दिया  गया  तो  हम  झपने  लक्ष्य
 को  प्राप्त  नहीं  कर  सकेंगे  ।

 इसी  प्रकार  मैं  यह  भी  कहना  चाहत  हूं
 योजना  को  समग्र  दृष्टि  से  देखा  जाय,  इस  समय
 योजना  में  समग्र  सोच  नहीं  है  जिस  का  परिणाम
 यह  होता  है  कि  कुछ  लोगों  को  ही  फायदा  हो
 पाता  है।  इन  पंचवर्षीय  योजनाओं  के  हारा
 हम  मे  केवल  50  लोगों  को  सम्पन्न  बनाया  है,
 जबकि  आज  हम  को  देश  के  60  करोड़  लोगों
 को  सत्यन्न  अनतागा  है,  अन्तिम  भादमी  का
 उदय  करना  है,  सब  से  नीचे  वाले  व्यक्ति
 को  फायदा  पहुंचाना  है,  हम  उस  तक  कैसे

 पहुंच  कग  योजना  में  यद  सोच”  होना
 चाहिये  ।  मैं  उम्मीद  करता  हूं  कि  बोजना
 कमोशन  के  मनदस्प  लोग  मेरी  बातों  को  सुन
 रहे  होंगे  और  इस  को  कार्यान्वित  करने  को
 तरफ  ध्यान  देंगे  ।

 जनापति  महोदय  :  मंत्री  महोदय  सुन
 रहे  हैं।

 शी  कल्याण  खन  :

 मालूम  है  कितना  मानते  हैं  1
 संत्री  महोदय  मुझे

 मैने  अजट  पर  हुई  बहस  के  समय  काफी

 सुझाव  दिये  थे,  जिन  से  2  हजार  करोड़  के
 सोल  प्रतिवर्ष  इकट्ठ  किये  है. 16  सकते  हैं,  उन
 लोगों  के  द्वारा  जिन  के  पास  पंथा  है।  मैं  उम्मीद
 करता  हूं  हमारे  प्रधान  संत्री  जी  और  राज्य
 मंञ्री  जी  उन  को  पढ़ेगे  ,  मेरे  उन  सुझावों  सें'

 हमारे  बहुत  सारे  मसले  हल  हो  जायेंगे  |

 इस  समय  भी  मैं  कुछ  सुझाव  देता  चाहता
 oat  हूँ  शौर  चाहता  हूं  कि  भाप  उन  को  ध्यात्त  से

 ...।" सुने  भौर  योजना  कमीशन  के  जो  सदस्य  लोग

 |  हैं.  उत्तको.  श्री,  अप  पढ़ने को  देंगे.  7  सन
 yeaa  शक  एक  भी  व्यक्ति  को  सरकारी
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 a  सरकोरकों  भी  उठा  करे  फेक  देंगे  #*

 जीकरोी  में  प्रशासकीय  कार्य  के  लिये  नहीं  रंखा.  .
 जाना  चाहिये  +  आज  हमार  कई  सदस्यी  ने,
 चिशेष  कर  श्री  भनन्तरम  जायसवाल:  तिवारी
 साहब  झोर  श्री  टी०  To  पाई  साहँब  ने  कहा
 1 हजार  करोड़  रुपये  से  ज्यादा  हमार  नॉन

 प्लाण्ड  बजट  में  वृद्धि  हुई  हैं  श्रीर  प्लॉण्ड
 बजट  में  250  से  300  करोड़  रुपये  कौ  कमी
 हुई  है।  यह  बड़े  शर्म  की  बात  है।  हिन्दस्तान
 में  20-25  साल  तक  यही  होता  रहा,  नौकरी
 देने  की  ही  व्यवस्था  होती  रही,  जब  कि  भ्राज
 जरूरत  इस  यात  की  है  कि  नौकरी  देने  के
 बजाय  उत्पादन  के  कांय॑  में  लोगों  को  रोजगार
 दो।  बजाय  इस  के  हम  कलम  'चिस्सु  रोजगार
 दें.  जहां  पहले  1 हजार  व्यक्ति  थे आज  5  हजार
 ब्यक्ति  हो  गये  इस  से  हिन्दुस्तान  तरक्की  नहीं
 कर  सकेगा  उन  की  जगह  उत्पादन  के  रोबगार
 में  लोगों  को  काम  दे  ।

 दूसरी  जरूरत  यह  है  जनता  पार्टी
 के  घोषण।  पत्र  सें  भी  कहा  गया  है  भौर  6ठी
 पंच  धर्षीय  योजता  के  प्रारूप  में  भी  कहा  गया  हैं
 कि  हम  असमानता  को  समाप्त  करेंगे  t
 दो  सालों  में  भ्रसमानता  समाप्त  हुई  हो  ऐसा
 कोई  लक्षण  दिखाई  नहीं  देता  ।

 मैंने  बजट  पर  भी  सुझाव  दिया,  फिर  सुझाव
 देना  चाहता  हूं  कि  बड़े  से  व्यक्ति  की  क्रामदत्री
 को  भी  हमें  निश्चित  करना  चाहिए  1  झाज  हिन्दु-
 स्तान  से  ऐसे  भी  लोग  हैं  जिनकी  अमद्ी दस
 रुपया  माह  है  इसलिए  हमारी  जनता
 पार्टी  की  सरकार  को  इस  के  बारे  में  सोचना
 चाहिए  पौर  ऐसी  योजना  हमारी  बननी  चाहिए
 कि  किसी  की  तंनशवाहू,  दो  हजार  से  ज्यादा
 न  हो  अगर  आप  इस  से  सहंमत  न  हों  तो  इसे:
 तीन  हजार  कर  दीजिए  ले  कित  इस  पे  अधिक
 किसी  को  भी  तनख्वाह  नहीं  देनी  चाहिए।  .
 श्गर  सरकार  ने  हिन्दुस्तान  के  कुछ  लोगों  की
 तरफ  ही  देखा;  गरीब  भौर  भूखे  नंगी  की  तरफ  _
 नहीं  देख!  जो  कि  झाज  जनता  पार्टी की  सरकार  -
 से म्रास  लगाये  बंठे  -  हैं  तो  एक  दिन  ऐसा  साय
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 इसी  तरह  से  हिन्दुस्तान  में  कपड़े  की  भी
 कोई  योजना  होनी  चाहिए।  क्या  हिन्दुस्तान
 में  बहुत  तरह  के  कपड़े  पहनाए  जाएं  ?
 हमें  सोचना  पड़ेगा  कि  किस  तरह  का  कपड़ा
 हिन्दुस्तान  के  झन्दर  होना  चाहिए,  उसके
 लिए  सही  योजना  बनाने  की  जरूरत  है।
 हमें  हिन्दुस्तान  में  इतने  लरह  के  कपड़े  की

 जरू  रत  नही  है  ।  हमें  हिन्दुस्तान  में  ऐसे
 कपड़े  की  जरूरत  है  जिससे  भ्रश्चिक  से  अधिक
 लोगों  का  तत  ठका  जा  सके  t

 कार  के  'उन्योग  के  बारे  में  मैं  कहना
 चाहता ह  कि  चीन  श्रौर  लीबिया  में  इसका
 उपयोग  बंद  है।  थहां  कुछ  लोग,  मंत्री,  डाक्टर

 झोर  कुछ  ऊंचे  लोग  रख  सकते  है।  लेकिन
 दिन्दुत्त  न  में  जिस  तरह  से  कारों  का  उपयोग
 होता  है  वह  बंद  होन।  चाहिए  t

 हिन्दुस्तान,  के  अन्दर  एक  व्यक्ति  और
 एक  परिवार  के  पास  सात  सौ  स्क्वेर  फीट
 अधिक  जमीन  में  निर्मित  मकान  नहीं  होना
 चाहिए  ।  आजकल  ऐसे  लोग  भी  हिन्दुस्तान
 में  हैं  जो  पांच-पांच  हजार  फीट  के  मकान  में
 रहते  है  ।  इमके  बारे  में  कोई  सीमा  निश्चित
 होनी  चाहिए  V

 योजना  में  उत्पादन  वद्धि  की  बात  है  कि
 क्रितती  उत्पादन  वृद्धि  का  लक्ष्य  है  या  कितनी
 उत्पादन  वृद्धि  हो  रही  है  ।  महत्व  इस  बात
 का  नहीं  है  कि  देश  में  कितनी  उत्पादन  वृद्धि
 होती'  है  बल्कि  महत्ज  इस  बात  का  है  फि  वह
 कितने  लोगों  के  द्वारा  और  कितने  हाथों  से
 होती  है

 सप्चापति  महोदया,  बस  थोड़ा  सा  समय
 झौर  दीजिए  ।

 MR.  CHAIRMAN:  I  am  calling  the
 next  speaker—Kumari  Ananthan,
 Now  your  speech  is  not  being  record.
 wa.  According  to  the  rules,  the
 next  speaker  hag  the  floor.  So,  please
 resume  your  seat.  You  are  not  being
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 recorded.  Once  I  call  the  next  spea-
 ker,  he  has  the  floor;  that  is  the  rule

 “SHRI  KUMARI  ANANTHAN
 (Nagercoil)  :  Madam  Chairman,
 while  participating  in  the  discussien
 on  the  Demands  for  Grants  of  the
 Ministry  of  Planning,  I  would  like
 to  know  from  the  Government  what
 is  the  economic  environment  in  India
 after  nearly  three  decades  of  planned
 development.  Our  warehouses  are
 full  to  the  brim  with  foodgrains,  yet
 millions  of  our  people  are  maimed
 with  malnutrition.  We  are  reaching
 saturation  ‘evel  in  our  foreign  ex-
 ehange  resources,  yet  we  are  cone
 pelled  to  export  more  and  more  and
 we  spare  no  efforts  in  soliciting  ex~
 ternal  credits  and  grants  from  all  in-
 ternational  financial  institutions.  The
 domestic  savings  out  strip  our  domes-
 tic  investment,  but  our  per  capita  in-
 come  is  still  at  the  bottom  in  the
 world  economy.  What  a  paradox  we
 are  in!

 The  Chairman  of  our  Planning
 Commission,  Shri  Morarji  Desai,  says
 that  simple  living  is  the  soul  of
 Blanning.  But  the  Governor  of
 Reserve  Bank  of  India  has  sceffed  at
 the  idea  of  simple  living  as  a  primary
 facter  of  planned  development,
 especially  in  the  present  day  explo-
 sion  of  technological  and  industrial
 ativancement.  If  there  is  no  identity
 of  views  between  the  elected  repre-
 sentative  of  the  people  and  the  exect-
 tive  agents,  then  the  Plan  will  be  mere
 scribblings  on  paper.  Only  the  other
 day  the  Centra!  Finance  Ministry  has
 issued  a  fiat,  expressing  its  fervent
 hope,  that  the  States  would  expediti-
 ously  expend  the  foreign  aid  received
 for  the  Plan  schemes  of  the  States.
 Tre  Union  Finance  Ministry  hag  also
 expressed  its  extreme  unhappiness
 over  the  painfully  slow  utilisation  of
 such  foreign  aids  by  the  States.  What
 about  the  Plan  allocations  made  by
 the  Planning  Commission?  The  short
 fali  in  plan  expenditure  during  1978-

 “ithe  original  speech  was  delivered  in  Tamil,
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 79  in  the  case  of  sume  States  is  as
 follows:
 —

 Rs.  in
 Crores

 ee

 Assam  go

 Bibar  2  33

 Gujarat.  .  60

 Haryana  36

 Himachal  Pradesh  2

 Manipur  5
 Meghalaya.  >  1g
 Tamil  Nadu  62

 Tripura  5

 The  total  unspent  money  from  plan
 allocations  comes  to  Rs.  336  crores.
 There  is  also  no  meaningful  explana~
 tion  for  this  massive  unutilised  funds.
 The  Sixth  Plan  is  yet  to  be  finalised
 The  outlay  of  Sixth  Plan  is  of  the
 order  of  Rs.  69,380  crores.  The  Gov-
 ernment  goes  on  mobilising  resources,
 sometimes  disproportionately  to  the
 real  needs,  from  the  people  of  the
 country  for  their  own  progress.  But
 the  revenues  remain  unspent  like  the
 wate;  in  a  stagnant  pond  and  not  utili-
 sed  for  irrigation  purposes

 In  1996-77  the  plan  outlay  was  35
 per  cent  and  in  the  third  year  of
 Janata  rule,  it  has  come  down  to
 74  per  cent  in  1979-80.  Probably  the
 Pian  is  rolung  down!  In  950-5i  the
 value  of  rupee  was  equivalent  to  its
 real  worth.  There  was  no  difference
 between  letter  and  spirit.  But  now
 the  value  of  one  rupee  is  just  30  paise.
 The  guarantee  given  on  one-rupee
 note  is  worth  that  much  only.  There
 is  no  honesty  in  the  Government's

 vieman  assurance  that  one-rupee
 waujd  fetch  its  value.  It  looks  that
 the  paper  on  which  a  rupee  is  printed
 4s  roore  valuable  than  the  value  of  a
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 rupee.  What  is  in  the  paper  is  nt
 obtained  in  practice.

 We  are  talking  from  house-tops
 about  the  subsidy  being  given  to  the
 agriculturists  of  the  country.  In
 (1947-48  the  subsidy  scheme  was  in-
 troduce@  with  an_  allocation  of
 Rs  23.95  crores.  At  the  moment  the
 allocation  for  subsidy  is  Rs.  560  crores.
 Since  inception,  the  total  allocation
 of  subsidy  alone  has  gone  to  Rs.  3,78
 crores,  out  of  which  a  sum  of  Rs.  2,860
 crores  hag  gone  to  wheat  growers
 Do  we  require  any  better  illustraton
 to  prove  that  the  rice-cultivators  are
 the  step-children  of  this  Government.

 In  950  the  percentage  of  taxation
 in  relation  to  the  national  income  was
 66  per  cent  and  now  it  has  been  hiked
 to  28.8  per  cent  The  revenue  from
 indirect  taxes  hag  been  increased  to
 the  level  of  79.7  per  cent.  while  the
 revenue  from  direct  taxds  is  only
 2.3  per  cent.  No  other  developing
 or  developed  country  has  tapped  the
 source  of  indirect  taxation  as  India
 In  other  words,  no  other  country  has
 fleeceq  the  common  people  as  India
 has  done  Indirect  taxation  imposes
 back-breaking  burden  on  the  common
 people.  Can  this  be  controverted  by
 anyone  with  a  little  economic  acu-
 men?  upto  7965  the  public  debt
 wag  of  the  order  of  Rs.  8000  crores,
 which  rose  to  Rs  20,451  crores  in
 1975-76.  During  the  three  yearg  of
 Janata  rule,  the  public  debt  has
 reached  the  staggering  figure  of
 Rs.  34,116  crores—an  increase  of
 Rs.  18,665  crores  in  public  debt.  The
 people  have  been  sapped  to  their
 marrows.  With  all  this,  the  Sixth
 Five  Year  Plan  is  still  in  suspense.
 The  Planning  Commission  should
 really  be  a  body  of  economic  experts,
 who  should  be  free  from  political
 expediencies  and  who  should  have
 before  them  the  goal  of  common
 weal.  All  the  planned  effort,  will
 have  some  meaning  if  the  people  get
 water  to  quench  their  parched  throat,
 two  square  meals  to  appease  their
 gnawing  hunger  and  a  shelter  to  save
 themselves  from  sun,  showers  and
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 shame.  If  these  minimum  require-
 ments  of  the  people  are  not  achieved,
 then  all  the  planning  efforts  are  futile.

 3  will  now  come  to  the  point  that
 has  been  referred  to  by  my  friends
 who  preceded  me  and  that  is,  the
 Ganga—Cauvery  link-up  scheme,  At
 the  outset  I  would  like  to  re-christen  it
 as  Ganga-Kanyakumari  link-up  sche-
 me,  In  the  North  we  have  recurring
 floods  and  in  the  South  we  have  to  face
 repeatedly  drought.  In  the  North  we
 have  furtile  fields  and  in  the  South
 parched  earth.  This  scheme  would
 take  water  from  the  North  to  the
 South.  You  not  only  solve  the  twin
 problem  of  flood  ang  drought  but  you
 wil,  also  solve  the  problem  of  grow~
 ing  unemployment  in  the  country.
 There  should  not  be  an_  evasive
 excuse  of  massive  investment  requir-
 ed  for  this  project.  The  people  in
 the  States  through  which  this  project
 would  pass  through  woulg  readily  do
 this  work  for  food.  The  grotesque
 landscap  afflicted  py  drought  would
 become  a  vas  stretch  of  green  with
 the  help  of  gurgling  waters  of  Ganga.
 Our  land  would  become  a  land  of
 perennial  sunlight  and  no  room  for
 ever  for  any  gloom.  Industries  would
 come  up  when  the  basic  raw  mate-
 rials  are  available  in  plenty.  The
 frequent  electricity  cuts  do  not  speak
 well  of  our  planning.  When  _  this
 scheme  ig  implemented  there  will  be
 no  paucity  of  power.

 The  aliens  ruling  this  land  could
 connect  North  and  South  and  East
 and  West  with  railway  lines.  But  we
 have  taken  30  years  to  complete  a
 railway  line  of  50  miles  from  Trivan-
 drum  to  Kanyakumari—we  have  gone
 on  the  snail's  pace  of  .5  mile  a  year—
 and  it  ig  going  to  be  inaugurated  at
 last  on  25th  April,  1979,  I  hope  that
 Nagercoil  and  Nellai  will  be  connec-
 ted  soon  by  a  rail-link.  पा;  tke
 foreignerg  took  the  railway  line  upto
 Trivandrum,  after  cutting  into  tall
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 hills,  within  a  prescribed  time-limit.
 When  they  can  do  such  a  marvellous
 job,  we  can  also  rise  to  that  level.
 Thia  Ganga-Kanyakumari  link-up
 scheme  can  be  taken  up  in  atages.
 Ganges  can  be  linked  with
 Narmada  first,  which  it  is  fvar-
 ed  would  dry  at  source  with-
 in  10,15  years,  according  to  some
 newspaper  reports.  We  should  not
 allow  this  to  happen  to  Narmada,  on
 the  banks  of  which  was  born  the
 Father  of  our  Nation.  Are  you  going
 to  allow  Narmada  to  become  dry,  as
 you  are  going  away  from  Gandhism?
 Both  Gandhism  and  Narmada  should
 not  be  allowed  ta  go  dry.  After
 that,  you  can  connect  it  with  Goda-
 vari,  from  Godavari  te  Krishna,  from
 Krishna  to  Cauvery,  from  Cauvery
 to  Palar,  from  Palar  to  Vaigai  and
 from  Thambaraverni  to  Pazhaiyar  in
 from  Thambaravarnj  to  Pazhaiyar  in
 Kanyakumari.  Besides  irrigating.
 lands,  you  will  have  a  national  water
 way  also  for  navigation  purposes.

 Let  the  Ganga  emanating  from
 High  Himalayas,  the  natural  protector
 of  our  freedom  in  the  North,  go  to
 Kanyakumari,  the  protector  in  the
 Southern-most  tip  of  the  land.  After
 feeding  her  children  throughout
 the  longth  and  breadth  of  the  coun-
 try,  let  Ganga  become  part  of  Indian
 Ocean  in  Kanyakumari.  Mother
 Kumari  will  enable  Ganga  to  produce
 salt  also,  after  she  has  fed  millions  of
 our  countrymen.

 In  the  end  I  would  say  that  the
 Plan  should  give  life  to  the  people
 and  not  stultify  it.

 oft  राम  सेजक  हजार  (रारड)  :
 सभापति  महोदया,  जो  योजना  का  बजट  इश
 सदन  में  पेश  हुआ  है  उसका  मैं  समर्थन  करता  ह्‌
 झौर  समर्थन  के  साथ  साथ  कुछ  सुझाव  भी
 देना  चाहता  हैं  ।  समर्थन  तो  पहले  भ  लोग
 किया  करते  थे,  आंख  मूद  कर  समर्थन  किया
 करते  थे,  उसी  का  यह  नतीजा  हुआ  कि  एक
 उयक्ति,  की,  सत्तासीन  होकर,  इस  देश  में  ताना-
 शाही  बन  गई  लेकिन  हम  वेसा  समर्थन  नही  करन
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 शाहे  हैं।  इस  देश  की  झाम  जनता  की
 जोयाशयें  भशौर  श्राक्रौक्षायें  थी,  हम  लोग
 जो  यहा  पर  'तदस्य  चुनकर  जाये,  हम  श्ाशा
 रखते  थे  उसमे  पूरी  तो  नही  लेकिन  कुछ
 रुप  रेखा  हमारे  सामने  भाई  है  परन्तु  जिस

 रफ़्तार  से  इस  सरकार  को  योजना  बनानी
 चाहिए  थी  भौर  जो  रूप  रेखा  प्रस्तुत  करनी

 च।हिए  भी  वह  नही  हुमा  है।  प्रभी  पुरानी
 लोक  पर  ही  हम  चल  रहे  है।  हिन्दुस्तान
 गाँवों  का  देश  है.  लेकिन  उत्तका  ख्याल  किए
 िया  प्राधिकारी  तथा  मत्तीगण  सिर्फ  किताब

 पढ़  कर  शौर  टेबल  पर  बेठ  कर  योजना  बना

 देहे  हैं।  भरी  भी  इस  देश  में  तरोड़ो

 ऐसे  गरीब  लोग  हैं  जिबको  भरपेट  भोजन

 नही  मिलता  है  ।  क्या  उतका  कमो  खाल

 किया  गया  है  ?  हम  योजना  मल्ली  जी  से

 कहना  चाहते  हैं  कि  आपने  इस  देश  की  जनता

 को  जो  झाश्वासत  दिया  है,  उसके  अझाधार  पर

 कुछ  करना  चाहते  हैं  तो  उसके  लिये  आपको

 समसबद्ध  प्रोग्राम  बनाना  पड़ेगा  ।  पुरानी
 लोक  पर  चलकर  यह  कार्य  नही  हो  सकता  है  ।

 लू,  तया  कुदीर  उद्योगो  के  लिए  आपने

 'एक  रुप-रेखा  लैयार  की  है  भौर  इस  सम्बन्ध

 से  जो  चिधंयक  श्राया  था  उसमे  भी  हू  बाल

 कही  गई  है  कि  लघ,  तथा  कुटीर  उद्योगो  मे

 जो  सामान  बनेगा  उस  पर  टैक्स  नहीं  लगेगा।

 लेकिन  छोटे  उद्योग  तैयार  होकर  खडे

 हों  उसके  लिए  झापके  पास  क्या  रूप-रेखा

 है  ?  आपको  फोई  समयबद्ध  कार्यक्रम

 बनाना  चाहिए  कि  एक  साल  मेएक  दो  लाख

 उधोग  खडे  करके  तीन  चार  साल  मे

 s—l0  लाख  उच्योग  स्थापित  करेंगे

 अदि  आप  ऐसा  करेगे  तभी  इस  देश  से  बे  कारी

 ६: अ  सकती  है
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 दूसरी  बात  यह  हैं  कि  जो  नौजवान  नौकरी
 करना  चाहते  हैं,  जिय  के  सां-अप  ने  पयी
 जमीन-जायदाद  बेच  कर  उन  को  पढ़ाया  है
 और  है ८ ह  की  सारी  झागाये,  झाफाआांगे  उस
 पर  लगी  हुई  हैं,  उन  की  जाय  समाप्त  हो
 जाती  है  उन  को  नौकरी  नही  मिलती  है,  इस
 के  कारण  कई  नौजवान  श्रात्म-हत्या  तक  ्

 लेते  हैंया  ज़हर  खा  कर  मर  जाते  #2
 मेरा  सुझाव  है  कि  30-35  साल

 की  झायू  होने  पर  भी  झाप  उस  को  नौकरी
 में  लेले,  फिर  चाहे  समय  पर  रिटायर  कर  दें,
 लेकिम  उस  को  .o-75  साल  तक  मौकरी

 करने  का  अवसर  मिल  जायगा।  इस  प्रकार  का

 सियम  भाप  को  बनाना  चाहिये  ताकि  लाखो

 नौजबान  जो  आज  बेकार  पडे  हैं  उन  की

 झाशाओं  को  पूरा  किया  जा  सके

 हम  एक  बात  प्रधान  मत्री  से  कहना  चाहते

 है  कि  आपने  0  साल  मे  बेकारी  दूर  करने  की
 बात  कही  है  7  झापसे  इस  देश  को  बहुत
 झाशा  है  और  सदन  को  भी  विश्वास  है,  लेकिन

 जिस  रफ्तार  से  आप  जा  रहे  हैं  भौर  जिस  ढंग

 से  झ्रापकी  योजना  बन  रही  है,  उस  ढंग  से  इस
 देश  की  बेरोजगारी  मिदने  वाली  नही  है
 are  यह  ऐलान  कीजिये,  जैसे  श्रापांतकाल  मे

 होता  है,  हम  कहते  है  कि  देश  के  लिये  एक
 चंट  दो,  ऐसे  ही  जाप  यह  कहिये  चक

 हमें  देश  का  विकास  करना  है  1  आप  देश  के

 नाम  पर  एक  रोज  दीजिये  और  एक  रोज  की

 तसख्याह  सब  की  लीजिये  t  'उसको  लेकरें

 निर्धारित  समय  में  उन  योजनांशों  को  पूरा
 कीजिये।  जो  झापके  सक्षिकारी पुरानी  लीक
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 पर  चल  रहे  हैं,  उनको  बांधने  का  काम  कीजिये
 कि  जी  हमारी  कुटी  र  उद्योत  की  या  लभ्‌  उद्योग
 की  योजनाएं  है,  उनकी  एक  सेन  टाइम  में
 इतना  ईवलप  कीजिये  ।  जब  तक  यह  नही
 होगा,  इस  देश  में  बेकारी  नहीं  मिट  सकती  |

 हरिजनों  के  साथ  जो  श्राजकल  किया  जा
 रहा  है,  यह  एक  तरह  का  गौशाला  है।  श्राप
 'उनके  नाम  पर  रुपया  खं  करते  है  लेकिन  उनकी
 राहत  नही  मिल  पाती  है,  इसलिये  उनके
 बच्चों  के  लिये  रेजीडैशल  विद्यालय  हर
 डिस्ट्रिकट  में  खोलिये  झौर  उनके  बच्चे/
 बच्चियो  को  वहा  रखकर  पढ़ाइये  ।  जो  आप
 उनको  छात्रवलि  या  और  सहायता  देते  है,
 उसको  कोटकर  एक  परिवार  के  एक  ही  बच्चे
 को  चाहें  दें,  लेकिन  उसको  लेकर  रैजीडैशल

 स्कूल  में  रखकर  पढाइये  तभी  कुछ  हो  सकता  है  ।

 दूसरी  बात  उद्योग  के  सम्बन्ध  से  कहना
 चाहता  हूं।  उद्योग  के  लिये  जो  स्थिति  हमारे
 देश  में  है,  उसमे  कोई  गरीब  उद्योग  खड़ा
 नही  कर  सकता  है।  मैं  व्यक्तिगत  जानकारी
 के  झाधार  पर  कहना  चाहता  हूं  कि एक  नौजवान
 ने  दियासलाई  की  फैक्टरी  खोलने  के  लिये

 बिहार  मे  एप्लाई  किया  ।  उस  वक्‍त  में
 एम०  एल ०.  ए०  था।  तीन  वर्ष  तक
 मेरे  डेरे  पर  रहकर  45  हजार  रुपया  उसने  खर्य
 किया  तब  उसकी  फैक्टरी  4  वर्ष  के  बाद  खड़ी
 हुई  जब  यह  पद्धति  है,  अधिकारियों  का  मन  जहा
 इतना  बढ़ा  हुआ  है,  वहां  झाप  चाहते  है  कि

 कुदीर  व  लंघु  उद्योग  का  विकास हो,  वह  नही
 हो  सकता  है  1  इसलिये  झापको  बांधना  पड़ेगा,
 चबाई  वह  अधिकारी  हो,  मंत्री  हो,  कोई  राज्य
 हो  या  ओ  भी  हो  उसको  बांधकर  के  निर्धारित
 समय  पर  इतना  डवलपमेंट  करना  है,  बह  उससे
 कहता  पड़ेगा  तभी  यह  हो  सकता  है  ।

 चहु  क्ृषि-प्रधान  देश  है,  हमने  पहले  भो
 कहा  था  कि  जो  ट्रक  और  मोटरगाड़ियां  चलाने
 याल  सोच  हैं,  उसकी  साड़ी  का  एक्सीडेंट  हो
 जाये  सती  आप  उनको  घर  बैठे  बवया  दे  देते  है,
 उनकी  विश्वास  रहता  है  कि  हमारा  पैसा
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 कही  जायेगा  नहीं,  लेकिन  वह  किसाल  खून-
 पसीना  लगाकर  खेती  करता  है,  उसकी  फसल
 चली  जाती  है,  जो  सरकार  का  पैसा  है,  कुछ
 मुट्ठीभर  लोग  उसका  वुरुषयोग  करते  है,
 लेकिन  मेहनतकश  किसान  की  फसल  का  इन्शयो-
 शस  आप  नही  करते  हैं,  उसकी  फप्तल  का  आप
 इन्शो  रैन्स  कीजिये,  उसको  गारन्टी  मिलेगी  तो
 उसका  मनोबल  बढ़ेगा  ।  यह  किसानों  का  देश
 है,  गांवों  का  देश  है,  उन  किसानो  के  लिये  आय
 सोजिये,  झगर  उनकी  फसल  बरबाद  होती
 है,  उसमे  उनको  सहायता  देते  है  तो  निश्चित
 रूप  से  उनका  मनोबल  बढ़ेगा  और  खेती  के
 मामले  में  बहू  विकास  करेंगे  |

 अन्त  में  हम  बह  कहना  चाहेंगे  कि  जो
 आपका  निर्धारित  कार्यक्रम  है  उसको  लेकर
 आप  प्रतिवर्ष  के हिसाव  से  कुछ  ऐसा  बनाइये  कि
 इस  ढग  से  हमको  इतना  डैवलपमैट  करना  है  ny
 यदि  यह  नही  होगा  तो  जिस  झ्राधार  पर  भर
 जिस  रास्ते  से  हम  लोग  चल  रहे  है,  उससे
 हम  यह  द्राशा  नहीं  कर  सकते  है  कि  आपके
 प्रधानमंत्रित्व  काल  मे  जो  इस  देश  का  झाम
 आदमी  या  इस  सदन  का  आदमी  विश्वास  रखें

 हुए  है,  उसकी  वह  आ  शा  पूरी  होगी  इस  रफ़्तार
 से  चलकर  सफलता  मिलेगी,  इसकी  झाशा  हमे
 नही  है।  हम  भाशा  करते  हैं  कि  अगली  योजना
 मे  आप  समय  निर्धारित  कर  के  तीन  चार  वर्षो
 में  कुछ  नया  कदम  उटामे  का  काम  करेंगे,
 इतना  द्वी  कहकर  समाप्त  करता  ह  ।

 PROF.  ्,  (७.  MAVALANKAR
 (Gandhinagar):  Madam,  Chairman,  I
 am  happy  that  Planning  has  received
 in  this  year’s  Demands  for  Grants  dis-
 cussions  a  considerably  high  prionty
 &and  it  has  obtained  the  second  place
 in  the  list  of  discussion  on  Demands
 for  Grants.  Now,  by  curious  coinci-
 dence,  we  are  discussing  Planning  De-
 mands  today,  the  28th  March,  when
 exactly  29  years  ago,  on  this  day,  on
 28th  March,  1950,  the  Planning  Com-
 mission  began  its  work  here  in  Delhi.
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 I  have  seen  the  two  Annual  Reports
 of  the  Planning  Commission.  Out  of
 90  working  groups  that  have  been
 formed  there,  70  working  groups  have
 given  reports,  I  would  like  that  tnose
 70  reports,  although  they  are  meant
 for  official  use,  should  be  made  avail-
 able  to  Memberg  of  Parliament  aad
 kept  in  the  Library  so  that  some  of  us
 can  dizcuss  those  matters  and  consider
 those  matters  in  depth.

 I  would  also  like  to  say  that  the
 Report  of  the  Department  of  Statis-
 tics  which  is  separately  brought  out,
 although  it  is  very  good,  gmves  me  2
 chance  to  say  that  we  are  still  be-
 Jow  the  minimum  required  stand  and
 in  the  matter  of  having  dependable
 and  reliable  statistics  for  our  planning.
 If  the  statistics  are  not  rehable  and
 dependable,  and  if  they  do  not  go  on
 extending  their  base  and  if  we  do  not
 ‘know  their  basis,  how  are  we  going  to
 plan  purposefully  and  sensibly?

 I  would,  therefore,  request  yo:  to
 consider,  in  this  context,  what  nap-
 pened  in  4963  in  this  very  august
 House.  When  the  Lohia-Nenru  de-
 bate  on  poverty  conditioas  in  this
 country  ६००४0  place,  it  was  brought  to
 the  notice  of  the  country  that  poverty
 was  phenomenally  more  criminal,  des-
 perate  and  scandalous  than  many  of
 us  would  have  liked  to  believe.  At
 that  point  of  time,  it  was  Dr.  Ram
 Manohar  Lohia  who  said  that  as  many
 as  270  million  Indians  were  only  earn-
 ing  3  annas  per  head  per  day,  which
 ‘wa3  approximately  9  p.,  whereas,  in
 the  same  debate,  it  was  the  Prime
 Minister  Nehru  who  said  that  the
 figure  was  not  9  p.  but  that  it  was  ap-
 proximately  94  p.,  that  is,  5  annas
 but  Mr.  Gulzariial  Nanda  the  Minis-
 ter  of  Planning,  intervened  to  say  that
 it  was  neither  39  p.,  as  Dr.  Lohia  said,
 nor  it  was  94  p.,  as  Nehru  said  but
 that  it  was  4  p.  This  shows  how
 Government  statistics  can  go  very
 wrong  and  can  even  mislead.
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 That  igs  why  I  make  the  point  that
 the  Department  of  Statistics  needs  to.
 be  further  strengthened.

 From  the  earlier  days  of  pioneers,
 like,  Nehru,  ्य,  T.  Shah  and  many
 others  to  the  present  times,  we  have
 taken  a  big  stride  and  a  long  stride
 in  the  field  of  planning.  One  can  say
 that  planning  has  come  to  stay  in  this
 country,  It  is  al]  for  good.  Now,  the
 question  to  be  asked  is,  whether  we
 have  become  mature  and  stable  in
 these  2-1/2  decades  and  whether  cer-
 tain  inevitable  distortions,  exaggera~-
 tions  and  factors  of  disequilibrium.
 have  been  removed  in  the  last  2-l/2
 decades.  If  you  say,  however,  that
 there  ig  something  still  wrong,  you
 must  try  to  set  it  right  as  early  as
 possible.

 The  Planning  Commission  is  heavily
 loaded,  as  alway3,  with  the  Ministe-
 rial  personnel.  For  example,  there  is
 the  hon.  Prime  Minister  as  the  Chair-
 man  of  the  Planning  Commission,  and
 the  two  Deputy  Prime  Ministers  and
 the  Home  Minister  and  Members.  I
 am  not  saying  that  they  should  not  be
 there.  What  I  am  trying  to  point  out
 is  that  there  is  this  top  Ministerial
 personnel  and,  apart  from  the  Deputy
 Chairman  of  the  Planning  Commis-
 sion,  there  are  only  four  other  non-
 official  members.  I  feel  that  the  offi-
 cialdom  is  heavily  loaded  on  the
 Planning  Commission  and  that  gives
 the  Planning  Commission  certain
 weightage  about  which  hon.  Mem-
 bers  who  spoke  before  me  were  com-
 plaining  that  it  is  acting  as  a  kind
 of  super  cabinet  or  a  super  body.  fF
 hope,  the  Planning  Commission  will
 not  aet  in  that  form  at  all.  I  am  sure,
 the  Prime  Minister  would  like  to  say
 something  on  this  matter.

 THE  PRIME  MINISTER  (SHRI
 MORARJI  DESAI):  Let  me  correct
 my  hon,  friend.  J  am  the  Chairman  of
 the  Planning  Commission.  But  I  meet
 the  Commission  once  or  twice  in  a
 year.  It  is  the  Deputy  Chairman  who
 carries  on  work  of  the  Commission  ell
 the  while.  If  there  are  four  Minis-
 ters  there,  they  do  not  attend  every
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 meeting.  We  attend  only  when  the
 annual  meting  is  called.  Then  we
 diseuas;  When  any  discussion  is  re-
 quired;  we  are  helpful  to  them.  It
 3s  the  non-official  members  who  realiy
 do  the  work.  There  is  no  question  of
 any  weightage  being  given  like  that.
 Let  there  be  no  apprehension  about
 it.

 PROF,  P.  ७.  MAVALANKAR.  I
 am  grateful  to  the  hon.  Prime  Minis-
 ter  for  the  clarification.  It  only  tempts
 me  to  add  one  more  point.  If  the
 Prime  Minister  and  his  colleagues  do
 not  attend  the  Planning  Commission
 meetings  regularly,  I  hope,  they  will
 at  least  have  that  much  political  in-
 fluence  on  the  Commission  to  ensure
 that  the  officialdom  does  not  increase
 m  the  Commission  and  that  the
 Planning  Commission  actg  as  a  helping
 hand  to  the  Government  Departments
 rather  than  as  an  agency  of  obstruc-
 tion.  The  Planning  Commission  and
 the  various  Ministeries/Departments of  the  Government  must  have  an  at-
 mosphere  of  coordination  rather  than
 that  of  confrontation.  There  are  cer-
 tain  sensitive  zones  and  one  can  natu-
 rally  understand  those  zones  _  being
 present  there,  because  political  deci-
 sions  are  taken  at  political  levels  in
 the  Ministry.  Nonetheless,  the  experts
 in  the  Planning  Commission  and  the
 political  compulsions  of  the  Govern-
 ment  must  be  so  coordinated  that  con-
 frontation  is  eliminated.

 Now,  I  would  like  to  make  9
 few  brief  points  in  the  limited  time
 at  my  disposal.  One  feels  sad  and  de-
 pressed  at  the  present  lack  of  in-
 terest  in,  and  enthusiasm  for  plans,
 planning  and  plan  implementation  in
 general,  I  find  that  the  initiative  of
 the  people  and  the  participation  of
 the  people  are  at  a  somewhat  low
 level,  I  suppose  that  that  is  not  the
 fault  of  the  Government  alone,  That
 is  also  the  fault  of  the  Members  of
 Parliament,  Members  of  the  Assem-
 bly  and  the  general  public  at  large.
 But  I  would  like  to  see  that  the  in-
 teregt  in  planning  continues  to  grow
 and  that  it  becomes  more  significant.

 I  would  also  like  to  suggest  that  the
 Planning  Commission  must  act  as  8
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 useful  agency  to  cement  the  relation-
 ship  between  the  State  Governments
 and  the  Central  Government;  particu-
 larly  through  the  meetings  of  the
 NDC—the  National  Development
 Council—it  should  be  engured  that
 the  Union-State  relations  are  norma-
 lused  and  strengthened,  particularly
 in  regard  to  financial  matters  and  fin-
 ancia]  powers,

 As  regards  the  NDC,  I  would  like
 to  say  that,  from  what  is  reported  in
 the  press  about  the  discussions  that
 take  place  m  these  meetings,  one  gets
 the  impression  that  there  are  certain
 controversies  and  dissenting  notes.
 They  are  all  for  good;  we  want
 them.  But  what  we  want  is
 to  see  that,  through  this  niechan-
 ism  ang  the  operational  machinéry
 of  the  NDC,  we  are  able  to  extend,
 develop  and  strengthen  th  cooperative
 areas  and  enterprises  between  me
 State  Governments  and  the  Union
 Government,

 In  regard  to  plan  targets  and  aims,
 what  we  require  are  modesty,  mode-
 ration  and  modernity  which,  4  think,
 are  essential.

 As  regards  priorities,  I  will  say
 this  to  the  Prime  Minister  that  the
 shift  in  priorities  is  something  which
 I  welcome—the  shift  from  industria-
 hsatzon  to  rural  development,  the  shift
 from  excessive  urbanisation  to  deve-
 lopment  of  agriculture  and  employ-
 ment  in  the  rural,  countryside.  All
 that  is  good.  But  I  must  say  that,  when
 I  read  press  reports  about  the  way
 things  are  happening,  I  find  that
 there  are  certain  distortions  in  priori-
 ties  88  well.  I  do  not  want  the  wrong
 priorities  or  the  low  priorities  to  get
 the  top  place  and  thereby  distort  the
 whole  planning  process.  What  is  re-
 quired,  thérefore,  is  a  certain  political
 will.  J  am  sure  that  the  Prime  Minis-
 ter  will  agree  with  me  when  I  say
 this.  What  is  wanting  is  not  the
 power  for  the  Planning  Commission  or
 laws  not  being  there,  but  what  is
 wanting  is  lack  of  political  will  at  the
 national  level  and  at  the  State  level
 which  means  at  our  level  and  at  gov-
 ernmental  level.  That  is  a  fact.  Let
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 us'admit  that.  Let  us,  therefore,  come
 out  of  that  situation  and  do  some
 thing,  so  that  the  twin  objectives  of
 eliminating  poverty  by  gradual,  steady
 but  sure  processes  and  reducing  unem-
 ployment  in  a  particular  time-bound
 programme—although  there  twin  ob-
 jectives  are  ambitious,  they  are  ab-
 solutely  vital—are  achieved  as  early
 as  possible.  In  this,  x  feel,  what  is
 wanted  is  neither  pessimism  nor  too
 much  of  enthusiasm  but,  what  I
 woutd  call,  cautious  optimism’—in  for-
 mulating  and  implementing  the  Pian.
 What  is  required  is  a  pragmatic  ap-
 proach  and  a  realistic  attitude.  Do
 what  we  can  do.  Don’t  have  too  much
 of  enthusiasm.  Let  us  understand  the
 limitations  of  resources  and  of  our
 talents,  although  our  talents  are  supe-
 rior  to  those  of  many  other  countries
 in  the  world.  But  some  of  our  physi-
 cal  resources  are  limited,  and  we  must
 not  be  unmindful  of  them  and  we
 must  plan  accordingly.

 One  major  Plan  failure  as  well  as
 national  failure  is  that,  in  the  last
 two  and  a  half  decades,  poverty  has
 increased  extensively  and  deeply.  It
 is  a  shame  on  us  and  I  hope  that  we
 can  do  something  to  get  rid  of  this
 feeling  of  shame  and  even  of  guilt.

 About  the  ‘Rolling  Plan’,  I  do  not
 know  why  and  how  this  rolling  Plan
 concept  came.  I  know,  as  a  theoreti-
 cal  concept,  rolling  plan  is  good,  but
 I  -wonder  whether  it  was  found  out
 because  the  Five-Year  Plan  was  not
 formulated  in  time  and,  therefore,  the
 Planning  Commission  advised  the
 Prime  Minister,  ‘Let  us  go  ahead  with
 seme  kind  of  a  rolling  plan’.

 About  taxation  policy,  I  would  say
 that  the  recommendations  .  of  the
 Choksi  Committee  and  the  Wanchoo
 Committee  must  be  looked  into  se-
 Fiously  and  more  urgently.

 The  colossal  probem  and  inequali-
 tes  cannot  be  tackled  merely  by  try-
 ing  to  lif}  the  poor:  ‘you  must  also  try
 fo  reduce  the  very  top to  a  level  be-
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 low—what  Harold  Laski.  called,  a
 certain  levelling.  process.  If  that  leyel--
 ling  process  is  not  there,  then  I  am
 afraid  we  ‘will  not  be  able  to  deliver
 the  goods

 Finally,  planning  in  the  democratic
 context  and  for  the  democratic  com-
 munity  is  at  once  a  challenge  and  a
 check  on  our  growth  rate.  But  what
 is  required  is  not  an  irresolute  Gov-
 ernment,  but  a  resolute  government.
 Because  this  government  is  fortunate
 in  having  good  harvests,  strong  ex-
 change  reserves  and  low  inflation,
 with  these  factors,  I  am  sure  they
 can  do  a  lot  better.  The  Prime  Minis-
 ter  said  that  the  porformance  of  the
 economy  was  not  bad,  but  it  could  be
 better;  and  I  hope  he  will  miake  it  so
 in  the  remaining  years  at  his  disposal,
 at  least  at  the  country’s  disposal.

 With  these  words,  I  thank  you,
 Madam.  date

 att  रामदास  सिह  (गिरडीह)  :
 सभापति  महोदय,  योजना  श्रायोग  को
 रिपोर्ट  का  भ्रध्ययन  करने  से  पता  लगता
 है  कि  हमारी  योजना  के  उद्देश्य  क्‍या

 राष्ट्रीय  विकास  परिषद्‌  की  बैठक
 is  शौर  i9  मार्च,  978  को  हुई

 शौर  उसमें  i978-83  की  पंच-बर्षीय
 योजना  के  मुख्य  मुद्दे  ये  हैं  कि:  बेरोजगारी
 को  दूर  करना,  गरीबी  को  संमाप्त  करना
 शौर  असमानता  को  कम  करना

 जब  हम  इस  बात  पर  विचार  करते
 a  fe  एक  साल  में  पंच-वर्षीय  योजना  के
 प्रहूप  को  किस  तरह  लायू  किया  गया,
 तो  हम  इस  निष्कर्ष  पर  पहुंचते  हैं--मुझे
 पूरे  देश  की  जानकारी  तो  नहीं  है,  1. ल  तो
 बिहार  के  छोटा  नागपुर  इलाके  से,  ण्क
 औद्योगिक  क्षेत्र  से  आया  -हूं,  शबहा  देखते

 से  पंता  लंगता  है--कि  साल.  भर  में  हम
 बेकारी  को  .बढ़ाया  है,  उसमें  कोई
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 बाख  हमारे  देश  में  कोयले  का  रायात
 किया  जा  रहा  है।  कहा  जाता  है  कि
 कोकिग  कोल  की  कमी  के  कारण  आयात्त
 किया  जा  रहा  है  ।  पूछते  पर  मुझे  बलाया
 गया  है  कि  देश  भर  में  4,750  सिलियन
 टन  कोकिंग  कोल  के  भंडार  का  पता  लगा
 है  ।  अगर  हम  7  फीसदी  कॉकिंग  कोल
 का  इस्तेमाल  स्टील  इंडस्ट्री  में  करते  हैं,
 तो  जिन  रिजन्ज॑  का  अभी  तक  पता
 चला  है,  वे  कम  से  कम  पचास  बरस  तक
 चलेंगे  ।  इसके  बावजूद  भी  हम  कोकिग
 कोल  का  श्रायात  कर  रहे  है  ।  छोटा
 नागपुर  में  कोकिंग  कोल  की  दो  खदानें  है  :
 जरंगडीह  और  गिरिडीह  v  वे  इस  लिए
 अंद  कर  दी  गई  कि  उन  पर  ज्यादा  खर्चा
 पड़ता  है  7  i974-75  में  हुए  सरवे
 के  अनुसार  यह  अनुमान  लगाया  गया  कि
 50  से  200  रुपये  प्रति  टन  खर्चा  होता

 है,  इसलिए  उन  खदानों  को  बंद  कर
 दिया  गया  ।  जब  हमने  मंत्री  महोदय
 से  आयात  किये  गये  कोयले  के  बारे  में

 पूछा,  तो  उन्होंने  बताय।  कि  उस  पर  ज्यादा
 पया  नहीं  लगता  है,  हम  केवल  600
 रूपये  प्रति-टन  पर  आयात  कर  रहे  हैं  ।
 हमारे  देश  में  जो  ग्रेड  वन  का  कोकिंग
 कोल  है,  उसका  खर्चा  i50  से  200  रुपये
 प्रति टन  है,  जब  कि  ये  बाहर  से  600
 रुपये  प्रति टन  पर  झायात  कर  रहे  है,
 ौर  फिर  कहा  जासा  है  कि  हम  बेरोज-
 गारी  को  मिटायेंगे  v  मैं  समझंता  हूं  कि
 हम  कास  बन्द  करके  बेरोजगारी  को
 किस  तरह  दूर  कर  रहे  हैं  ।

 हमारे  यहाँ  सीमेंट  बनाने  के  लिए
 पत्थर  है  झौर  बिहार  में  सीमेंट  के  तीन
 कारखाने  हैं  ।  हम  लोक  सभा  के  अपने
 साथी,  शी  रीतलाल  प्रसाद  वर्मा  और
 श्री  सुभाष  आहूजा,  झौर  राज्य  सभा  के
 सदस्य,  श्री  कल्याण  राय,  के  साथ
 सी  सी  एल,  भी  सीसी  एल  भौर  ईसी  एल
 की  कदानों  को  देखते  गये  ।  हम  सोगों
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 को  पता  लगा  कि  हां  पर  प्लासिंग  के

 मुताबिक  काम  नहीं  होता  है,  भौर  जो

 रिपोर्ट  मंत्रालय  में  भेजी  जाती  है,  भ्रगर
 बह  शत-अ्रतिशलश  गलत  नहीं  होती  है,  तो
 कम  से  कम  यह  कहा  जा  सकता  है  कि
 उसमें  बहुत  गलतियां  रहती  हैं  ।  मैं  इसका
 व्योरेवार  उत्तर  देना  चाहता  हूं  ।  हमने
 देहरी-भान-सोन,  जपला  और  खिलारी
 के  सीमेंट  कारखानों  में  जाकर  पूछा  कि
 सीमेंट  का  उत्पादन  कम  क्यों  हुआ  ?

 उन्होंने  कहा  कि  गोदाम  में  सीमेंट  रखने
 के  लिए  जगह  नहीं  है  ।  उन्होंने  यह  भी
 बताया  कि  कैसे  बेचें,  पटना  सरकार
 परमिट  इस्यू  करेशी,  तो  ट्रक  नहीं  मिलेगा
 झौर  झगर  ट्रक  मिलेगा,  तो  परमिद '  नहीं
 मिलेगा,  रखने  के  लिए  जगह  नहीं  है,  इस
 लिए  सीमेंट  का  उत्पादन  ज्यादा  नहीं  कर
 रहे  है  ।  हमारे  पास  जो  साधन  हैं,  हम
 उन्हें  काम  में  नहीं  लाते  हैं  और  वे  विदेशों
 से  सीमेंट  मंगा  रहे  हैं  ।  उत्तर  कंसा
 मिलता  है  ?  बरकाफाना  रेलवे  का  जंक्शन

 है,  वहां  रेलवे  से  जमीन  बेची,  मैंसे  रेलवे
 मंत्री  से  प्रश्न  किया,  उन्होंने  साफ  जवाब
 दे  दिया  कि  कोई  जमीन  रेलबे  से  नहीं
 बेची,  तब  हजारीबाग  कोर्ट  में  जाकर  मैं
 उसके  सेल-डीड  ले  आया  जो  मेरे  पास

 हैं  ।  इसके  बाद  आप'  देखें,  जो  स्टेटिस्टिकल
 डिपार्टमेंट  हमारे  गिरिडीह  में  है,  जहां  पर
 डाटा-प्रोसेसिग  का  वर्क  होता  है,  उसके
 बारे  में  हमने  प्रधान  मंत्री  जी  से  स्टाड्डे-
 क्वैश्वन  नं०  427  में  पूछा  कि  54  पोस्ट

 गिरिडीह  से  कलकसा  के  लिये  ट्रांसफर
 कर  दी  गईं  t  प्रधान  मंत्री  से  जवाब  दिया
 कि  नहीं,  सिर्फ  34  चोस्टे  ट्रांसफर  हुई  हैं  ।

 अर  भाष  56  पोस्ट्स  का  ट्रॉस्फर  आप

 बोलते  हैं.  गलत  है  ।  लेकितल  उस  पर  मैं

 यह  कहना  चाहता  हूं  कि  प्रधान  मंत्री  जी

 सुन  लें,  40  पोस्टें  जो  ट्रांसफर  हुई  हैं
 खनके  मैं  लैटर  नम्बर  देने  के  लिये  तैयार

 हूं।  भगर  हुकम  दिया  जाये  तो
 मैं

 टेबल

 पर  रख  सकता  हूं  1
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 [eft  रामदास  सिंह]
 दूसरी  तरफ  यह  हैं  कि  कोयले  की'

 जो  दान  है,  खदान  वाले  कहते  हैं  कि
 बैगन  सहीं  मिलता  है।  कल  का  इंडियन
 शुबसप्रैस  झापने  पढ़ा  होगा,  उसमें  उन्होंने
 कहा  है  कि  बैगत  नहीं  मिलता  है,  हम
 कोयले  का  उत्पादन  कम  कर  रहे  हैं  ।
 झाज  उसी  इंडियन  एक्सप्रेस  ने  दिया  है---
 रेलवे  बालि  कहते  हैं  कि  हमारे  वेगन  जो
 कोयला  लोड  करने  के  लिये  दिये  जाते  हैं,
 यह  टाइम  पर  लोड  नहीं  होते  हैं  ।
 सी०  झा ई०  एल०  वाले  उसको  नही
 भरते  हैं,  इसलिये  हम  बैगन  वहां  से
 हटाकर  दूसरी  जगह  देंगे  ।  हमारा  यह
 कहना  है  कि  जब  हम  प्लानिंग  करते  हैं
 तो  जो  प्रारूप  तैयार  करते  हैं,  अगर  उसका
 इम्प्लोमेसन  सही  रूप  में  नहीं  होगा  तो
 उसका  नतीजा  कहां  से  निकलेगा  ।  आज
 इस  तरह  की  बातें  चल  रही  हैं,  हमारे
 मित्रों  ने  जो  कहा,  वह  मैं  दोहराना  नहीं
 चाहता  ५  देश  के  अनुरूप  योजना  बनानी
 चाहिओ,  हमारे  देश  की  झाबादी  बहुत  है,
 लेकिन  हम  एक-एक  मशीन  एसो  ला  रहे
 हैं,  जो  हजारों  व्यक्ति  का  काम  करती
 है  जते  हमारे  यहां  साबल  मशीन  है,  जो
 एक  छूजार  आादमियों  के  बराबर  काम
 करती  है  ।  कोल  कंटोन्युअस  माईतरस  मशीन
 हैं  और  आपके  दिल्ली  और  कलकत्ता  में
 इलक्ट्रोनिक  कम्प्यूटर  लगाये  जा  रहे  हैं
 जिससे  प्रौसेसिग  का  काम  करने  वाले  सब
 लोग  बेकार  हो  जायेगे  ।  इसोलिये  आपके
 डिपाठेंमेंट  में  और  योजना  विभाग  में
 जितनी  भी  वेकसीस  हुईं,  लोग  मरे,
 ट्रांस्फर  हुए,  रिटायर  हुए,  उनका  पोस्ट
 भरा  नहीं  गया  और  वह  धागे  भरी  भी
 नहीं  जयेंगी,  बल्कि  लोगों  को  झौर  दूसरी
 जगह  रजा  जायेगा  ।  आखिर  इस  तरह  से
 यह  बेकारी  दिन-पर-दिन  बढ़ती  जा  रही
 है  ।  यह  तो  पूजोवादों  व्यवस्था  में  लोग
 करते  हैं  कि  जिसनें  ज्यादा  लोगों  को  काम
 ने  करन!  पड़े,  लेकिन  यहां  तो  सरकार  ही
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 शब्द  मालिक  हैं  और  जहां  सरकार  ही
 मालिक  है,  वहां  देश  की  बेरोजगारी  को

 दूर  करी  का  जिम्मा  भी  उसी  को  उठाना
 है,  इसलिये  मैं  प्रधान  मंत्री  जो  का  ध्यान
 इस  ओर  खींचता  हूं  कि  जिस  दिन  से
 झापने  पंचवर्षीय  योजना  बनाई  उससे  एक
 साल  के  दौरान  श्राप  हर  डिपार्टमेंट  से,
 हर  सेक्शन  भौर  मिनिस्ट्री  से  उसका
 डाटा  ले  कि  कितना  काम  हुआ  है  ।  मैं
 आपसे  कहता  हूं  कि  बेरोजगारी  हल  करने
 की  और  एक  प्रतिशत  भी  योजना  का
 कार्याग्वयन  नहीं  हो  रहा  हैं  ।  इसीलिये
 मैंने  यह  दो-चार  उदाहरण  दिये  ।

 शापने  जिस  उद्देश्य  से  यह  प्लानिंग
 किया  हैं  और  जो  योजना  बनाई  है,  उसको
 कड़ाई  से  लागू  कराइये,  नहीं  तो  जो  मैंने
 कोयले  के  कारखाने  और  स्टील  का  हाल
 बताया  है,  सीमेट  का  बताया  हैं,  वही
 हाल  सब  जगह  होगा  ।  हमारे  प्रधान  मंत्री
 लोग  बढ़े  गये  से  कहते  हैं  कि  हम  तो
 स्पोर्ट  फर  के  तुमको  सीमेट  देते  हैं  ।
 जब  हमारे  यहां  सोमेंट  का  पत्थर,  लाइम
 ध्टोन  है  तो  हम  सीमेंट  इम्पोट  कर  रहे  हैं,
 हमारे  गहां  कोयला  है  और  हम  बह
 इम्पोटं  कर  रहे  हैं,  उसके  लिये  गये  भी
 करते  है,  तो  हमको  रोजी  कहां  से  मिलेगी  ;
 इम्पोड  तो  झाप  करेंगे,  यू०के०,  रशियां
 या  आरदेलिया  से  तो  फिर  हमको  रोजी  के
 लिये  बहां  जाना  होगा  ।  इन  सारी  बातों
 पर  गहराई  से  अध्ययन  करें  ।

 जहां  तक  इस  योजना  का  उद्देश्य  है
 उसका  मैं  तहेदिल  से  स्वागत  करता  हूं।
 लेकिन  प्रधान  मंत्रों  से  यह  प्रार्थना  करता
 हैं  कि  झापने  जो  योजना  बनाई  है,  उसका
 जी  इम्प्नोमटेशन  हो  रहा  है,  कह  झापके
 उद्देश्य  के  बिल्कुल  उल्ठा  जा  रहा  हैं,  उस
 पर  भी  भाप  जरा  गौर  फरमाये  भौर  उसको
 ठीक  कर ते  की  कोशिश  करें,  1-1 अ  यह  योजना
 सही  रूप  में  चल  पायेगी  t  मैं  बहुल  जम्या
 इस  पर  जाना  नहीं  चाहता  जे  श्व्हार  की
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 तो  हालत  चसे  हो  बहुत  सारन  है,  इसलिये
 हाँ  गाँव  से  ण्य  बैकवर्श  एरिया  से  भौर
 जंगली  एरिया  गिरिडीह  से  जो  झाफिस
 ठाकर  कलकत्ता  और  दिल्ली  लाये  जा
 रहे  हैं,  यह  ठ्क  नहीं  है  1  झापने  फैसला
 किया  था,  कि  स्टील  मिनिस्टर  साहब
 बैठे  हुए  हैं,  उनको  पता  है  कि  यहा
 से  लाइजन  आफिस  के  अभ्रतिरिक्त  सेवा  के
 झाफिरं  को  दिल्‍ली  से  उठाकर  रांची  ले
 जाने  की  बात  हुई  थी,  पर  मैं  दावे  के
 साथ  कहता  हूं  कि  जब  तक  यह  रहेगे,
 तब  तक  बह  स्टोल  का  आफिस  कभी  भी
 रांचो  जाने  वाला  नहीं  है  झौर  सेल  का
 आफिस  वहां  जाने  वाला  नही  है  ।  में
 फिर  प्रार्थना  करता  हूं,  जिन  बातों  को
 आपने  स्वोकार  किया  है,  उनका  पालन
 करने  की  कपा  करेंगे  ।  बहुत  धन्यवाद  t

 sit  रोतलाल  प्रसाद  वर्मा  (कंडरमा):
 सभापति  महोदया,  मै  ्ापकों  धन्यवाद  देता

 हूं  कि  आपने  मुझे  योजना  पर  बोलने  के  लिये
 कुछ  समय  दिया  ny  3  वर्ष  झ्राजादी  के  बीत
 गये  और  28  बष  योजना  के  बीत  गये---इसके
 बावजूद  82  प्रतिशत  जनता  जो  गाँव  मे  रहती
 है,  उसमें  भ्रभी  भी  60-70  प्रतिशत  लोग
 गरीबी  की  रेखा  के  नीचे  हैं  ।  इससे  स्पष्ट  है
 कि  इन  योजनाओं  के  द्वारा  जो  इस  देश  की
 झाधिक  रचना  की  जाती  रही  है,  वह  दोषपूर्ण
 रही  है  |  यही  कारण  है  कि  झाबादी  का  भ्रधि-
 कांश  भाग  झाज  भी  भ्रन्न,  जल  तथा  विकास-
 शील  संसाधनों  की  कमी  महसूस  कर  रहा  है  |
 इसीलिये  श्राज  देश  में  क्षेत्रीय  अ्रसमानताये
 हैं  ।  इसी  कारण  आज  गांवों  में  सड़क  नहीं  है
 झौर  पेय  जल  की  व्यवस्था  नहीं  हो  पाई  है  ।

 लघु  उद्योगों  का  जाल  फैलाने  का  जो  संकल्प
 था,  वह  भी  पुरा  नहीं  हो  पाया  है  ।  इसी  कारण
 थोजनाञ्रों  के  जो  ल्च्य  है,  वे  किताबों  में  रह
 जाते  हैं  fl  उन  योजनाओं  का  प्रनूवाद  अथवा
 क््यान्वयत'  सही  रूप  में  जमीन  पर  नही
 डतरता  +  इसके  बावजूद  जो  दोबी  श्रधिकारी

 ,  हैं  उनकी  झत्रनति  करने  के  जजाय  दाप  उनको
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 प्रोन्नत  कर  देते  हैं।  बार  बार  उनकों  श्रोन्नति
 मिलती  जाती  है।  यही  कारण  है  कि  योजनाओं
 के  लक्ष्य  कभी  पूरे  नहीं  होते  ।  पिछली  सरकार
 चघोषणाये  करती  रही  कि  समाजवादी  व्यवस्था
 लायेंगे,  सोशलिस्ट.  पैटन  श्राफ  सोसायटी
 बनायेंगे,  इस  प्रकार  के  ढोल  पीटती  रही,
 लेकिन  झाज  भी  हम  देखते  हैं  कि  समाज
 के  हरिजन,  प्रादिवासी,  पिछड़े  वर्ग  के  लोग
 तथा  न्य  लोग  लडाई  कर  रहे  हैं  ।  बिहार
 तथा  यू०  पी०  मे  श्ाज  झ्रारक्षण  की  लड़ाई
 चल  रही  है।  यह  किस  लिये  हैं  ?  कारण  यह
 है  कि  वे  पिछडे  है  और  उनकी  हालत  बड़ी
 दयनीय  है  |  सम्पत्ति  और  श्राय  का  वितरण
 ठीक  से  नहीं  होता  है,  इसीलिये  आज  सर्वत्र

 युद्ध  का  क्रांतिकारी  वातावरण  बना  हुआ  है।
 इसी  के  कारण  विधि  व्यवस्था  भी  गिरती
 जा  रही  है।  यदि  सरकार  योजनायें  वैज्ञानिक
 ढंग  से  श्रौर  विशेषज्ञों  की  राय  पर  बनाती
 तो  यह  दुव्यंवस्था  नहोती  |  श्ाज  जो  श्रारक्षण
 की  आवाज  पालियामेंट  तथा  विधान  सभाओों
 में  उठ  रही  है,  वह  नही  उठती  |  इसका  कारण
 यही  है  कि  हमारी  योजनाये  डिफेक्टिव  रही
 हैं  7  पहली  योजना  से  लेकर  पाचवी  योजना  तक
 पब्लिक  सैक्टर  को  बढ़ाने  का  प्रयास  कया
 गया  ।  उसमे  33  3  प्रतिशत  योजना  का
 प्रावधान  किया  गया,  लेकिन  जो  परिणाम
 आये  है,  वे  चिन्ताजनक  है  ।  जो  उद्देश्य  रखा  गया
 था  कि  देश  के  उत्पादन  में  4.7  प्रतिशत  की

 बृद्धि  होगी,  बहू  भी  नहीं  हो  पाई  V  ore  भी
 अवस्था  वैसी  ही  है  ।  बेकारों  की  संख्या  बढ़ती
 जा  रही  हैं  |  नेहरू  जी  ने  योजना  बनाई,  उस
 के  बाद  श्रीमती  इन्दिरा  गांधी  ने  योजना
 बनाई,  जिस  का  लक्ष्य  उन्होंने  समाजवादी
 व्यवस्था  रखा,  लेकिन  जो  नेता  लोग  थे,  जो

 पूंजीपति  थे  उन्हीं  के  परिवारों  को  लाभ
 मिला ।  जो  गरीबी  की  रेखा  के  नीचे  के  लोग
 थे,  उन्हें  कुछ  नहीं  मिला,  केवल  झोश्वासन

 हो  मिला  ।  आप  देखिये--प्रथम  पंचवर्षीय
 योजना  में  53  लाख  लोग  बेरोजगार  थे  |
 द्वितीम  पंचवर्षीय  योजना  में  उनकों  सख्या
 1  लाख  पर  पहुंच  गईं,  तीसरी  पच्रवर्षीय
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 fat  रोतल,ल  भ्रपताद  वर्मा]  में  ही  रह  जाती  हैं।  हमारे  जो  अ्षिकारो  हैं,
 योजता  में  96  लाख  भर  चोथी  योजना  में  जो  प्रशासन  तन्त  को  सम्भाले हुवे  हैं---थे  ठीक
 2i9  लाख  हो  गई  ।  डसी  तरह

 से  बढ़ते  बढ़ते  पांचवी  पंचवर्षोय
 योजना  में  यह  5  करोड़  से  i2  करोड़  तक
 बतलाई  गई  है  और  श्राज  भी  वह  संख्या
 बरकरार  है  ।  इसका  परिणाम  यह  होता  है
 कि  योजना  के  जो  लक्ष्य  हैं  उत्तकी  पूर्ति  नहीं
 हो  पाती  ।  योजना  में  जो  पैसा  आवटित
 किया  जाता  है,  उसका  दुरुपयोग  होता  है  शर

 हम  योजना  के  जो  लक्ष्य  हैं  उनका  ठीक  से

 अनुवाद  नहीं  कर  पाते  है।

 यह  खुशी  की  बात  है  कि  जनता
 सरकार  के  आने  के  बाद  से  झभी  तक  जो

 शहरी  योजना  बनती  थी,  वह  ग्रामोन्मुश्दी
 बनने  लगी  है  ।  जहां  पहले  i0-:  परवेंट
 गांबों  के  विकास  के  लिये  रखा  जाता  था,
 इस  बार  43  परसेंट  का  आउट-ले  रखा  गया

 हैं  7  लेकिन  दो  वर्ष  की  अ्रवधि  गुजर  गई  है,
 हमारी  सरकार  ने  जो  योजना  बनाई  उनमें
 झावंटन  भी  किया  है,  लेकिन  उसके  बावजूद
 भो  कोई  श्राशाप्रद  परिवर्तन  नहीं  हुआ  है  ।

 कुछ  थोड़ा  हुआ  भो  है--गांवों  में  सड़कें  बनी

 हैं,  बिजली  पहुंची  है,  कुछ  सिचाई  की  व्यवस्था

 हुई  है  ।  पहले  जो  प्रात्म-निर्भरता  की
 आवाज  उठती  थी,  हम  स्वावलम्बन  की  शोर
 जा  रहे  है,  सेल्फ  सफिसियेन्सी  की  झोर  जा!  रहे
 हैं---तेहरूजी  भी  यही  बोलते  थे  श्र  इन्दिरा
 जी  भी  यही  बोलती  थीं--लेकित  पी०  एल०
 480  के  अन्तगेंत  अनाज  मंगाते  रहे,  श्राज
 जनता  सरकार  के  आने  के  बाद  उस  परि-
 स्थिति  में  परिवतेन  झाया  है,  हमने  पहली  बार
 सात-आाठ  लाख  टन  गेहूं  का  निर्यात  किया  है
 झौर  भनाज  के  मामले  में  हम  आत्म-निर्भर

 हो  गये  हैं  ।  पहले  चीनी  में  ब्लैक  होती  थी,
 झलेकित  भाज  इस  मामले  में  हम  बहुत  ही  सनन्‍्तोष
 का  अनुभव  करते  हैं  ।  इस  प्रकार  के  कुछ
 परिवर्तन  झाये  हैं,  लेकिन  अभी  भो  गांवों  में

 सड़कों  के  लिये,  स्वास्थ्य  और  शिक्षा  के  लिये

 तथा  भय  प्रकार  की  व्यवस्थाओं  के  लिये  कोई
 विशेष  प्रगति  नहीं  हुई  है,  वे  योज॑नायें  कागजों

 प्रकार  से  काम  को  तहीं  करते  हैं।  इसलिये  मैं
 प्रधान  संत्री  जी  से  निवेदन  करूंगा--जो
 भधिकारी  ठीक  तरह  से  काम  नहीं  करते  हैं--
 वास्तविकता  यह  है  कि  उनकी  नाशिज  बन
 ओोरिएन्टेड  है,  देहरादून  या  मार्डन  स्कूलों  में
 पढ़  कर  निकलते  हैं--उनको  गांवों  की
 समस्याओं  का  ज्ञान  नहीं  है,  इसीलिये  उनके
 हृदय  में  कोई  दर्द  या  बेदना  नहीं  होती  है  ।
 इसलिये  जिला  स्तर  पर  जितने  अधिकारी  है--
 मैं  चाहता  हूं  कि  उनके  कान्फिडेंशल  रिपोर्ट
 में  एक  कालम  का  प्रावधान  किया  जाये  ॥
 जिस  समय  संसद  सदस्य  उस  केगांव  में  जायें
 और  यह  देखें  कि  उसने  योजना  का  एक्सीक्यूट

 किया  हैं  या  नही  किया  है---इसका  जिक्र  उस
 कालम  में  किया  जाये  और  उसके  श्राधार  पर
 ही  उनकी  प्रोन्नति  हो  इससे  उनके  प्रन्दर
 थोड़ा  भय  का  संचार  होगा  और  वे  महसूस
 करने  लगेंगे कि  गांवों  का विकास  आवश्यक  है
 यदि  वे  उस  पर  ध्यान  नहीं  देंगे  तो  उनकी
 प्रोन्नति  रुक.  जायगी  और  उनके  खिलाफ
 कार्यवाही  की  जायग्री  ।  इससे  एक  नया  बाता-
 बरण  पंदा  होगा  ।  जनता  को  भी  महसूस  होगा
 कि  जनता  सरकार  उनके  लिये  कुछ  कर  रही
 है  तथा  गांवों  के  लोगों  में  भी  सोचने  की  शक्ति
 पैदा  होगी  ।

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Madam,  Chairman,  planning
 is  most  important  for  a  developing
 country  like  India.  The  plan  perfor-
 mance  should  be  taken  into  considera-
 tion  in  all  aspects  while  formulating
 the  plans,

 Now,  Madam,  Chairman,  we  are
 talking  of  prohibition.  I  am  certainly
 in  favour  of  prohibition.  But  unfortu-
 nately,  in  thi,  plan  budget,  there  is
 no  amount  provided  for  paying  com-
 pensation  to  those  States  which  are
 willing  to  enforce  prahibition.  80,
 sufficient  funds  should  be  set  apart  if
 total  prohibition  in  India  ig  to  be
 enfarced  and  a  separate  amount  has
 to  be  provided  in  the  budget  for  this
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 purpose.  The  development  of  rural
 industries  as  also  cottage  and  small
 scale  industries  must  be  taken  up
 with  top  most  priority.  The  Minister
 incharge  has  also  spoken  several
 times  m  these  terms,  but  unfortunate-
 ly,  in  the  budget  allocations  fcr  plan-
 ning,  adequate  amount  has  not  been
 provided  for  this  purpose,

 In  India,  there  are  more  than  300
 districts  ang  in  many  districts,  indus-
 tries  centres  have  been  set  up  to
 supervise  the  development  of  indus-
 tries,  but  without  proper  budgetary
 provision,  I  do  not  know  how  far  they
 will  be  able  to  function  effectively.  I
 would  appeal  to  the  Prime  Minister
 that  necessary  funds  shoul@  be  pro-
 vided  for  this  purpose.

 Then,  as  I  said,  for  introducing
 prohibition  in  the  country,  some  pro-
 vision  for  compensation  to  States  for
 the  loss  of  excise  duty  ete.  should
 have  been  made,  but  this  is  not  so.
 This  alse  needs  to  be  looked  into.

 The  Minister  for  Education  has
 spoken  time  and  again  on  the  floor  of
 the  House  for  a  massive  adult  educa-
 tion  drive,  but  if  you  go  through  the
 budget  allocations,  you  will  see  that
 sufficient  amount  has  not  been  pro-
 vided  for  that,  We  appeal  to  the
 Minister  for  Education  as  also  to  the
 Prime  Minister  to  provide  nezessary
 funds  in  the  budget  so  that  the  adult
 education  centres  are  properly  acti-
 vised  and  Hindi  and  other  languages
 are  properly  taught  there.

 I  would  like  to  add  that  we  should
 be  practical  and  we  must  work  ac-
 cording  to  what  we  speak.  We  must
 have  our  programmes  in  such  ह  way
 thet  We  are  able  to  implemen,  these
 ap  they  should  be.  These  shoujg  not
 be  made  to  suffer  for  want  of  money.
 We  must  see  that  once  the  program-
 meg  are  chalked  out  by  different
 departments,  every  effort  should  be
 made  to  implement  them.

 All  of  us  are,  no  doubt,  interested
 in  the  industrial  development  of  this
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 country  on  proper  lines,  It  ig  very
 Important  we  pay  due  attention  to
 the  sick  industries  so  that  we  are
 able  to  revive  them.  What  do  we
 find  today?  The  sick  industries  are
 becothing  sicker  due  to  the  inefficient
 management  and  due  to  the  ever-in-
 creasing  liabilities  of  these  industries
 in  the  form  of  interest  ete.  It  will  be
 evident  from,  this  document  that  the
 sick  industries  pay  interest  out  of  the
 funds  made  available  to  them  in  the
 form  of  loans  by  the  Government.
 They  pay  interest  out  of  the  loans
 advanced  to  them.  Revitalization  of
 such  industries  is  a  must,  and  for
 that  there  must  be  a  well_thought-out
 plan.  We  have  high  regards  for  our
 Prime  Minister,  He  is  not  only  the
 Prime  Minister,  but  he  is  alsq  the
 national  leader  and  a  tower  of  strength
 for  India.  He  must  personally  look
 into  these  matters  and  see  that  ade-
 quate  funds  are  provided  for  the
 development  of  rural,  cottage  and
 small  industries.

 Then,  what  about  agricultural  re-
 search?  No  new  research  centres  are
 proposed  to  be  opened,  The  research
 centres  which  were  opened  a  few
 yearg  back  are  only  there.  It  goes
 without  eaying  that  research  in  the
 agricultura,  field  is  a  must  for  us.
 These  centres  should,  therefore,  be
 developed  on  proper  lines,  And  that
 ig  very  much  necessary,  because  rural
 research  centres  are  to  be  given  more
 priority.  About  70  per  cent  of  our
 people  ate  living  below  the  poverty
 line.  ‘Thus,  correct  statistics  are
 necessary  to  indicate  in  what  districts
 and  in  which  of  the  States  people,
 and  educated  youths  are  unemploy~
 ed—and  how  many  of  them.  Such
 correct  statisticg  are  not  there.

 The  Indian  Institute  of  Statistics  is
 not  able  to  submit  correct  statistics
 and  mobilize  human  resources.  Efforts
 should  be  made  by  the  Department
 to  see  that  all  human  resources  are
 mobilized.  They  must  survey  the
 important  resources  of  the  country.
 Qur  country  hag  a  lot  of  rcsources,
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 but  they  have  not  been  tapped  in
 to.  That  Institute  does  not  have  an
 accurate  report.  They  must  survey

 al,  the  resources  of  our  country,  80
 that  our  country  can  develop  and
 flourish,  and  Government  can  provide
 sufficient  funds  for  the  development
 of  these  areas,

 So  much  has  been  said  that  back-
 ward  areas  will  be  given  top  priority.
 But,  unfortunately,  m  backward  areas
 particularly  those  in  the  eastern,
 western  and  southern  zones,  this  has
 not  been  done.  You  should  make  a
 proper  survey  about  the  number  of
 educated  SCs  and  STs  sitting  idle  and
 not  getting  employment,  in  all  the
 areas,  There  is  no  accuracy  in  the
 reports  of  the  surveys  made  so  far.

 In  my  constituency,  some  survey
 had  started  but,  unfortunately,  those
 have  been  dropped.  My  constituency
 of  Katwa  is  a  backward  area,  We
 have  Katwa,  Kalna,  Monteshwar,
 Purvasthala  and  Purulia  which  are
 backward  areas.  There  are  a  lot  of
 SCs  ang  STs  there.  In  spite  of  re-
 peated  requests  and  demands,  no
 development  ha,  been  possible  there.
 So,  programmes  should  be  chalked
 out  in  such  a  way  that  development
 takes  place  in  all  the  backward  areas.
 Rural  sectors  should  be  given  top
 priority.

 Our  Ministers  and  the  leaders  of
 our  country  are  here,  This  is  the
 supreme  body.  We  have  been  told
 here  time  ang  again  that  the  Sche-
 duled  Classes  and  backward  classes
 will  be  given  priority.  But  in  fact
 it  is  not  being  done.  We  must  make
 a  combined  effort  to  see  that  back-
 ‘ward  classes  do  not  remain  backward
 always.  They  should  be  at  par  with
 other  classes.

 Casteism  must  be  removed,  It
 abould  not  be  there.  There  should  be
 proper  statistics  about  it.  Without
 statistics,  it  ig  not  possible  for  the
 Government  to  go  ahead.

 MARCH  26,  778  of  Planning  92

 I  am  very  thankful  to  you,  Madam,
 for  giving  me  an  opportunity  to
 speak,  Thank  you  very  much.

 sit  श्ीकृष्ण  सिह  (मुंगेर)  :  मैं  धन्यवाद

 देता  हूं  कि  झ्ापने  मुझे  समय  दिया

 मैं झपनी  सरकार  को  बधाई  देना  चाहता
 हैं.  कि  पिछली  पांच  योजनाशों  में  जो  भूलें
 हद  उनको  स्वीकार  किया  गया  है  ।  पाक
 योजनाोों  मे  जो  शम्बे  श्रादर्श  रखे  गये  गरीबी
 मिटाने,  विषमत।  को  दूर  करने  झौर  बेक,  री
 को  हटाने  के  बह  कहू  तक  पूरे  हुये  ?  कहा  तक
 बेकारी  हटी  यह  प्रत्यक्ष  है।  देश  में  जिस  तरह
 बेकारी  बढ़ी,  गरीबी  बढ़ी,  गरीब  श्लौर  गरीब

 हुए,  देश  की  श्रर्थ  व्यवस्था  बिगड़ी,  रहन  सहन
 का  स्तर  गिरा,  बिलो  पावटों  लाइन  के  लोगों
 की  संख्या  दो  तिहाई  से  भी  ज्यादा  बढ़ी,  श्राम
 जनता  का  रहन  सहन  हर  मामले  भे  गिरा,
 कपड़े  की  खपत  में  भी  दो  मीटर  की  कमी  शाई,
 ग्रजादी  के  बाद  से  लेकर  श्राज  तक  अनपढ़
 लोगों  की  संख्या  भी  बड़  गई  40  करोड़
 के  लगभग  लोग  अनपढ़  शभ्राज  हैं,  आवास  का
 यह  हाल  है  कि  बड़े  बड़े  शहरों  मे  लोग  फुटपाथ
 पर  सोये  रहते  हैं,  यह  सब  लोगों  ने  महसूस
 किया  और  जनता  पार्टी  न ेगाधियन  समाज-
 बाद  को  अपने  चुनाव  घोषणा  पत्र  में  रखा  1
 यह  माना  कि  हमने  जो  उत्पादन  की  नकल
 की  थी  यूरोपिथन  ढंग  पर  उत्पादन  करने  की
 जैसे  कि  पश्चिमी  देशों  में  होता  है  वह  हम  से
 एक  भूल  हुई  सिर्फे  उत्पादन  में  ही  नकल  नहीं
 की  खपत  के  मामले  में  भी  भोग  विलास  की
 सामगियों  में  भी  जो  हमने  उनकी  लकल  की
 वह  हमने  भूल  की  ।  झाज  यह  बात  महसूस
 की  गई  शौर  हम  धन्यवाद  देता  चाहते  हैं  कि
 इससे  हमारी  दृष्टि  भाज  बदली  है  !  लेकिन

 दृष्टिट  बदलने  के  साथ  साथ  जो  योजना
 की  मशीस  का  एक  मैकसिज्म  हेवलप  करना
 चाहिए  जो  एक  संगठन  कड़ा  होता  चाहिए
 यह  हम  देखना  चाहेंगे  कि  यह  कहां  तक  पूरा
 ही  पा  हा है।
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 सब  से  पहले  हमारी  ग्रोजन।  जो  बनती
 आअहिए  वह  च्लाधिंग  फ्राम  जिलों  होनी  चाहिए
 प्रखंड  स्तर  से  भास  रूट  से  योजना  बननी
 चाहिए  इस  देश  में  कोई  ढाई  तीन  हजार  प्रखंड
 हैं  लेकित  प्राज  तक  इतने  दो  वर्षों  क ेदरमसियात्त
 में  कहीं  भी  प्ल/निम्र  क्रम  बिल  तैयार  नही
 हुई।  ऊपर  से  या  प्रांतीय  लेवेल  से  शौर  दिल्ली
 के  लेबेल  से  प्लानिंग  बनती  है।  यह  दुर्भाग्य
 की  बात  है।  झाज  हमारी  दृष्टि  बदली  है  हम
 गाधियन  समाजवाद  की  बात  करते  है  हम
 सोमाखेर  की  बात  करते  है  गृतारोडाल
 की  बात  करते  है  हम  यह  मानते  है  कि  स्माल
 इज  ब्पूटीफूल  |  सब  कुछ  हम  मानते  है  कि  नीचे
 से  काम  करें  लेकिन  उसके  लिये  जो  मेकनिज्म
 खडा  करना  चाहिए  प्लानिंग  फ्राम  बिलो
 करने  के  लिये  यह  काम  हम  नहीं  कर  पाए  t
 जिसके  कारण  श्ाज  हालत  क्‍या  है  कि  हम
 बहुत  जागे  बढ़  नही  पाए  है  हालांकि  हमारी
 अन्त्योदय  की  योजना  है  ,  सीमांत  क़षक्र  की
 योजना  है,  लघु  किसान  योजना  है  सुखाग्रस्त
 एरिया  के  लोगों  की  योजना  है  समेकित
 ग्राम  योजनाये  है,  मगर  उनको  कौन  तैयार
 कर  रहा  है  ?  इन  सारी  योजनाओं  का  जिम्मा
 अफसरों  को  दिया  गया  है।  इनको  तैयार
 करने  के  लिये  जब  तक  स्वयंसेवी  संस्थाझो
 को  झौर  जनता  के  प्रतिनिधियों  को  नही  लिया
 जायेगा  तब  तक  यह  काम  हो  नही  पाएगा।

 दूसरी  चीज  यह  है  कि  सिर्फ  दृष्टि  बदल
 जाने  से  ही  काम  नहीं  चलेगा।  बहुत  गहराई
 मैं जाहर  दृष्टि  को  ब  लना  होगा  ।  रेलवे
 की  बात  ही  लीजिए  बहुत  पहले  श्रग्नेजों  ने
 सर्वे  किया  था  और  कहा  था  कि  ईस्टर्न  रेलके

 में कपूल  के  पास  बहुत  ज्यादा  उद्यम  का
 विकास  हो  सकता  है  और  क्यूल  से  लेकर
 हावड़ा  तक  लूप  लाइन  दोहरी  बनानी
 जाहिए  1  भ्राधा  हिस्सा  बना  |  श्राधा  क्यूल
 से  लेकर  साहबगंज  तक  पड़ा  है  इस  हस्से  में
 दोहरी  लाइन  नहीं  बिछाई  गई  ny  जमालपुर
 में  झंग्रेजों  ने  उस  वक्त  i862  में  बहुत  बड़ा
 वर्कशाप  शुरू  किया  था  आज  १  मर  रहा
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 है  दम  तोड  रहा  है।  वहां  के  कुशल  कारीपरों
 की  नियोजित  करने  का  कोई  काम  क्‍यों  नहीं
 हुआ  ?  वहां  बैगन  का  कारखाना  र  जे  में  बल
 सकता  था,  व्हील  ऐड  ऐक्सेल  ष्बल  सकता  था  |
 इसने  कुशल  कारीयर  वहाँ  थे  लेक्नि  यह
 कारखाना  दूसरी  जगह  रखा  गया  |  वह
 कारखाना  दम  तोड  रहा  है।  मोकामा  में
 भारत  का  रखाना  अभी  सभार  ने  टेक  ओवर
 या  है  वैगन  बनाने  वा  लेवि  न  वैगन  बनाने
 के  जो  पार्ट्स  हैं  और  उसके  पूर्ह  उसके  लिये
 मोमोपली  हाउसेज  को  ऑ्ाहंर  दिया  जाता
 है  1  क्या  वह  जमालपुर  मे  नही  बन  सकते  थे  ?
 मोकामा  में  जो  हम  टूल्स  बगेरह  बनायेगे
 उसका  आडर  मिलेगा  बिरला  को  या  भौर
 मोनोपली  हाउसेज  को  t  यह  बात  समझ  में
 नही  आती  है  |  जो  बिरला  का  कारखाना  है
 झावसीजन  सप्लाई  करने  वाला  वह  सप्लाई
 करेगा  श्रापके  जमालपुर  मे।  बरौनी में  हमारा
 आयल  रिफायनरी  का  वपरख,ना  और  झभायल
 रिफाइनरी  है  क्या  मुंगेर  मे  T  जमालपुर
 में  पेट्रोकेमिकल  ब  कारखाना  नहीं  खुल
 सकता  था  ?  लेक्नि  वहां  न  खोलकर  दूसरी
 ऊगह  खोला  गया  ।  बोक्स'इट  व्ग्पी  बहुत  बडा
 पहाड  है,  खड़गपुर  पहाड  |  एल्यूमिनियम  का

 बहुत  उत्पादन  वहाँ  हो  सकता  है  हजारो
 श्रादरियों  को  एम्पलायमेट  दिया  जा  सकता
 है  V  ले हन  “'स  बोक्साइट  के  पहाड  का  कोई
 इस्तेमाल  नहीं  हुआ  ।  योजना  बमीशन
 के  सामने  रिपोर्टे  पड़ी  है,  इतना  बडा  बाम  है
 जिसमें  हजारों  लोगो  को  रोजगार  मिल
 सकता  है,  लेषिन  उस  पर  श्ाज  तक  कुछ
 नही  हुआ  ।  मुगेर  के  पहाडो  में  लाइम  स्टोन
 की  प्रचुरता  है,  हर  जगह  सुना  जॉ  रहा  है  कि
 हम  मिनी  स्टील  प्लाट  बैठायेगे  लेबिन  इस
 दिशा  मे  क्‍या  प्रगति  हुई  है  7  हमारे  पास  ज्सि
 स्थान  पर  रा-मैर्ट  प्यिल  है,  वच्चा  माल  है,
 उस  पर  आधारित  १  खाने  वहा  पर  खं.ले
 जा  सकते  है,  लेविन  होता  यह  है  कि  कच्चा
 माल  कही  है,  बांस  १ही  है,  कोयला  १  हीं  है,
 परन्तु  कारखाना  ब्ह्ही  भौर  जाकर  खं,ला
 जायेगा।  कच्ले  माल  की  इ  लाई  और  यता  ह. ह
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 पर  अलग  से  खर्जा  लगेगा,  रेल  की  पटरियां
 एडजाने  रहेंगी,  बास  वहां  पहुंचाया  जायेगा,
 कोयला  ले  जाया  जायेगा  और  तब  वहा
 कासयज  फा  कारखाना  खोल  कर  माल  तँयार
 होगा  ।  मेरी  समझ  मे  नही  झाता,  इससे
 अधिक  झपव्यय  क्या  हो  सकता  है  ?

 हमारे  यहा  जमालपुर  के  कारखाने  मे
 जहा  हजारों  टेक्नीकल  झादमी  हैं,  बैगन्ज  का

 का  रखाना,  बायल  का  कारखाना  क्यो  नहीं
 खडा  किया  जाता  ।  पंग्रेजों  के  जमाने  मे  वहा
 22  हजार  भादमी  काम  करते  थे,  लेकिन  झाज
 केवल  8  हजार  रह  गये  है  1  इतने  कुशल
 कारीगरों  के  रहते  हुये  उस  कारखाने  का
 उद्धार  किया  जा  सकता  था,  लेकिन  नही
 किया  गया  1

 इसी  प्र"7र  से  लैड  भ्रार्मी  कया  खड़ी  नही
 की  गई  ।  यदि  आप  दस  लाख  झादमियों  को
 लेकर  लौड  ऑार्मी  खडी  करें  जोकि  जमीन
 को  मोड  कार  पैदावार  करने  (लगे  तो  उनके
 शाथ  परबास-हजार  पढे  लिखे  श्ादमी  भी  बहाल
 ही  जायेंगे  -  लेकिन  हमारे  यहा  [रूप्रात  कलाम

 OMGIPND~-fob  Wi  70  LS—32-6-79-—680

 MARCH  28,  979  Member

 3,  क्लास  2  और  क्लास  हे होती  है  ह्म
 दस  लाख  कुदाल  वाले  लोगों  की  पलटन  क्‍यों
 नही  खड़ी  करते  ।  स्कूल,  कालिज,  प्राइमरी
 पाठशाला  के  भवन,  पोखरे  झादि  बनाने  का
 काम  भूमि  सेना  के  माध्यम  से  करना  चाश्यि
 art  गाधियन  समाजवाद  की  बात  करते
 है,  लेकिन.

 7.49  hrs.

 [Mr  Speaker  wm  the  Chair.}

 ANNOUNCEMENT  RE:  DEATH  OF
 SHRI  H  L  PATWARY,  MP,

 MR  SPEAKER
 sorry  to  inform  the

 minutes  ago  So,  the  House

 ence  tomorrow

 47.59  hra,

 ‘The  Lok  Sabha  then  adjourned  tilt
 Eleven  Hours  of  the  Clock  on  Thurs-

 29  979/Chastra  8, day  the  March
 390l  (Saka)
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 I  am  extremely
 House  that  Mr

 Patwary  has  passed  away  just  a  few
 stands

 adjourned  now  We  will  make  refer-

 *


